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LOK SABHA DEBATES 

LOK SABHA 

[MR. SPEAKER In IhtI CMh1 

/TnmsI8l1on} 

... (/n~) 

MR. SPEAKER: P ..... apeak one by one . 

... (/n~) 

SHRI RAGHUNATH JHA (Bettlah): Mr. Speaker. what 
is the need of canylng out que8tion? ... (In~) 

SHRI RAMJI LAL SUMAN (Flroubad): Mr. SpeaIcer. 
... (/nMmJplions) 

[English} 

MR. SPEAKER: Shri Ramjl Lal Suman. you are IIUCh 
a senior Member. 

... (/nM1Tuplion6) 

MR. SPEAKER: Hon. Members. I wig allow you after 
the Question Hour. 

.. .(lntrlfnJpl/tJM) 

/Tf'Ilnsl6l1on} 

MR. SPEAKER: Pi.... keep in mind the dignity of 
my p'Jst. 

... (/n~) 

[English} 

MR. SPEAKER: You are agreeing with me. Shri RamII 
Lal Suman. I am requeatlng you to raIH it ...... the 
Question Hour. 

•.. (/fIMm/pIitJM) 

rrllJl'lMlitJn} 

MR. SPEAKER: Ramjl La! Suman. pi .... lit down . 

.•. (/nMmlplitJn6) 

/Eng/IIIII} 

MR. SPEAKER: Pie... lit down. I am controHlng 
them. 

... (/nIrIn'IJpIion$) 

MR. SPEAKER: Hon. Members. I wig not allow thll. 

MR. SPEAKER: I will not tolerate this. 

... (/ntwnp/ollB) 

MR. SPEAKER: Hon. Members. you pie ... lit down. 
I am controlHng them on your behaH . 

... (/nM1NpI/t:1n8) 

MR. SPEAKER: Let .. go to Questions. Shrl Hannan 
MoIIah. piau. take your .. at. 

...(ln~) 

rr"""lIon} 

MR. SPEAKER: Pleue ~ down. 

MR. SPEAKER: PIeMe apeak after an hour. I will 
give you time. 

... (/nlW1rJpl/rJn6) 

{Eng/IIIII} 

MR. SPEAKER: Queetion 81. Shrt Mohan Singh. 

MR. SPEAKER: Shrt Malhotra. I am doing It. I am 
grateful to .. the Members . 

.. . (/nIWnIpIItJn6) 



3 DECEMBER 6, 2004 4 

11.03 hra. 

(Allhis Slagtl Or. Shafiqur Rahman Sarq CSmB and 
stood on lhe Roar ntMr Ills tsbM) 

MR. SPEAKER: Nothing will be recorded. 

... (Inl8nuplions) • 

MR. SPEAKER: Dr. Shaflqur Rahman Barq, you 
please go to your place. 

... (Inlsnuplions) 

11.03' /2 hr •. 

(At this stags Or. Shafiqur Rahman Sa", 
wtJnl back 10 his St!I8t) 

(Translalion} 

MR. SPEAKER: I request you. 

... (InlsnupHons) 

MR. SPEAKER: I will allow you to speak at 12 
o'clock. 

'" (Inl8nupHons) 

MR. SPEAKER: What objection do you have to speak 
at 12 o'clock? 

... (Inl8nupHons) 

MR. SPEAKER: Prabhunath Singh ii, please sit down 
and have patience. 

... (lnlsnupHons) 

(English} 

MR. SPEAKER: Hon. Members, what are you trying 
to do? 

... (Intsnupfions) 

MR. SPEAKER: Question No. 61. Shri Mohan 
Singh. 

... (InffmuptloM) 

'Not recorded. 

11.04 hre. 

ORAL ANSWERS TO QUESTIONS 

{TflInslalionj 

Production of Onion 
+ 

*61. SHRI MOHAN SINGH: 
SHRI BALASAHEB VIKHE PATll: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) the quantum of onion produced and exported 
during the last one year anJ till-date, State-wise; 

(b) whether the Union Government has made 
arrangement to purchase this crop and to stabilize the 
prices; 

(c) If so, the details thereof alongwlth quantity of 
onion purchased; 

(d) whether the Union Govemment has decided to 
delete onion from the list of essential commodities; 

(e) if 80, the reasons therefor and the reaction of 
the State Govemments thereto and its likely Impact on 
production and export of onion; 

(f) the number of farmers who got ueiltoll' ."lOan 
for the purpose during the last three years and the current 
year, State-wise; and 

(g) the details of nodal agency working in this regard 
alongwlth rate of interest fixed thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): 
(a) to (g) A statement Is laid on the Table of the 
House . 

..",.,,1 

(a) The State-wise detalla about the quantity of onion 
produced during the year 2003-04 IS enclosed in 
Annexure-I. The export of onion during the last three 
years is as follows: 
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Vear 

2001-2002 

2002-2003 

2003-2004 

Qty 
(MT) 

638927 

580951 

840881 

Value 
(RI. Lakhe) 

48697.88 

43919.08 

82170.50 

Source: National Agricultural Cooperative MarUtlng Federation 
of India Ltd. 

(b) and (c) The Govemment has not made any 
arrangements to purchase onion. 

(d) and (e) Ve •• Sir. Onion has been withdrawn from 
the list of eSHntlal commodities WIth effect from 2004-
OS. This has been done with a view to facHItate free 
trade and marketing of onion, which In tum would 
encourage the farmers for taking up production for 

domeatlc consumption 88 well a. exports. No reaction 
has been received from the State Govemments in thle 
regard. 

(f) and (g) Under the Centrally Sponsored Scheme 
in 'Macro Management on Agriculture-Supplementation! 
Complementation of States Efforts' throuvt' Work Pllna 
ualetance 18 provided to the farmers for transfer of 
technology and on-farm handling. Under thle Scheme 25°k 
sublldy is being provided for Infrastructure development. 
State Govemments have the freedom to prioritize their 
program.".. as per thelr felt need. However. details about 
the number of farmers availing the 888lstance is being 
maintained by the respective State Government •. 
NABARD II providing crop loan for cultivation of 
vegetables including onion through different State Co-
operative Banks. The Interest rate being charged Is in 
the range of 12% to 13%. There are 12 canalizing 
agencies Involved In the export of onion as encloaed In 
Annexure-II. 

Ann.xU/W I 

s.ItI-w/8tI _11M _nd pmductIon of Onion In Indls 

State 2001-02 2002-03 2003-04 2001-02 2002-03 2003-04 
Area ('000 ha.) PrOduction (In '000 MT) 

Andhra Pradesh 28 23.75 19.76 282.63 240 176.25 

Bihar 20 22 23.6 192.5 220 258 

Gujarat 35 36.5 45 695.41 705.41 900 

Haryana 11 12.5 13.75 207.5 225 270 

Kamataka 52 43.1 32 428 363.84 251.89 

Madhya Pradesh 23.5 22.5 24.5 301 276 286.8 

Maharashtr. 68 85 75.5 1372.5 1375 1535 

Orissa 55 65 55.25 465 485 483 

Others 28 29.6 32 331.5 ~n 393 

Rajaathan 26 25 28.25 316 316 350 

Tamil Nadu 30 25.4 19.5 408 337.2 224.76 

Uttar Pradeah 51 51 53.75 585.5 555 693 

Total 428.6 410.26 420.78 5586.64 5451.46 5721.5 
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AntMXUI'tI H 

ThtJ sxport is canalized fhlfJllgh differtlflt ~ of 
dllfsnlnt StaIN ..u. 

Spice Trading Corporation Ltd., Bangslore 

Gularat Agro Industries Corporation, Ahmedabad 

National Co-operative ConSUmer'8 Federation of India Ltd., 
New Delhi 

Kamataka State Co-operative Marketing Federation Ltd., 
Bangslors 

Maharuhtra State Agriculture Marketing Board, Puna. 

North Kemataka Onion Growers Co-operative Society Ltd., 
Hubll. 

Andhra Pradesh State Trading Corporation, Hyderabad. 

West Bengal Essential Commodities Supply Corporation 
Ltd., Kolkata. 

M.P. State Agro Industries Development Corporation. 

Karnataka State Produce Proce8slng and Export 
Corporation Ltd., Bangalore. 

M.P. Oilfed, Bhopal. 

A. P. Markted, Hyderabad. 

SHRI MOHAN SINGH: Mr. Speaker, Sir, two points 
were raieed in the onglnal question which have not been 
replied. Firstly onion can affect politics too. So, in such 
a situation what Is the 8cheme of the Govemment 
regarding storage of .onlon? Second question Is how much 
onion was exported? The hon. Mlnlater has given the 
names of the agencies which export onion but the hon. 
Minister h.. not told about the quantity of onion that hu 
been exported. I want to know two things, firatly, the 
scheme of the Govemment for the storage of onion and 
secondly the incentives that the Govemment propose to 
give for the export of onion because the list shows that 
Maharashtra was the biggest producer of onion, Uttar 
Pradesh, Bihar and Rajasthan were at second place but 
the list that shows the names of companies engaged In 
export does not Include any company that doH buainell 
in Uttar Pradesh, Bihar and Rajasthan. What Is the 
scheme of Govemment of India to promote export of 
onion? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): As far as 
export companies are concerned, 1he Govemment of 

India's approach is that " Stale marketing federation come 
forward and 8Hk pennlssion for export then the policy is 
to pennlt them and the 12 organisations that have come 
forward are .-antlally government, semi govemment or 
cooperative organisations. It Is the right that no 
organllatlon hu come forward from Uttar Pradeah. Lu& 
year 8.4 Iakh tonnes wae exported and the country earned 
Rs. 121 crore In foreign exchange. This year 5.98 laJch 
metric tonne has been exported till 24.11.2004. Last ye.r 
only 5 lakh metric tonne was exported till the urne date 
80 this year the quantity of onion8 has increased by 19 
thousand tonnes. Our .. 8e .. ment is that thl8 year we 
would be able to export 10 lakh tonnes which would be 
record export till date. 

SHRI MOHAN SINGH: Mr. Speaker, Sir, I am glad 
to know that approximately 10 lakh metric tonll8l of onion 
would be exported which is a good thing for the f.rmers 
of the country. NABARD fixed the Interest rate at 12 to 
13 percent for the credit given for production of onions. 
As per my knowledge this amount Is increased when 
time period Incr...... I want to know wh.th.r the 
Gov.mment has any scheme to reduce the Interest rate 
on loans extended to fannera for the production of onion 
80 that they are encouraged. 

SHRI SHARAD PAWAR: As far as NABARD'S 
scheme Is concerned, It covers all the vegetables 
alongwlth onion. It Is true that rate of Interest is between 
12 perc.nt and 13 percent. No doubt the rate is quite 
high that is why I called a meeting of Chairman of all 
the Govemment banka and cooperative banks of state 
level too. We infonned them that in other fields rate of 
interest is at 7 percent if someone wanta to purchase a 
flat and again It is between 7 to 7.5 percent" some one 
wants to purchase a Maruti car but farmers get loans at 
the rate of 12, 13 or 14 percent which is not fair, It is 
injustice and interest rates need to be changed. I am 
glad that all the commercial bank8 have made 
arrangements for reduction in interest rat.s in the coming 
year and It would be around 9 percent. As far as 
cooperative banks are concerned, they have taken 
depollta at the rate of 12 percent or 13 percent that Is 
why they have not made any arrangements for reducing 
Interest rate but they have asked for 2-3 yeara time during 
which they would retum the depo.1ts taken at higher 
r.... and they too would take depo81ta .t low Interest 
ra.... I am 8ure th.t attu.tIon would improve by next 
ye.r. 

SHRI JASWANT SINGH BISHNOI: Mr. 'Speaker, Sir, 
agricultural production hu been fetching a raw deal for 
the farmera over the tat few ye.rs and they h.ve to 

,. 
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depend much on the policies of the Government. Recently 
particularty in my constituency Jodhpur large quantities of 
onion and garlic was produced but It could not be 
exported and now people are bumlng It. The country 
faces problem when there Is low yield and the farmer Is 
in prOblem when the yield Is good. R~ly there was 
a good yield of cotton and It became a f,roblem for the 
farmers. I partlcularty want to know from the hon. Minister 
the scheme for export when the Government have prtor 
information that the yield of cotton, onions or gartic Is 
going to be good, I partlcularty want to know this sc 
that the fanners might survive and make progress. 
... (Inltlnvptions) 

SHRI SHARAO PAWAR: There is separate policy for 
different crops as the most important thing is that where 
demand is low in the intemational market there is need 
to enhance the demand. Just now the Member had 
referred to the cotton. It is a fact that the production of 
cotton in the country during the current year has increased 
by 30 percent and it is on account of this that chances 
are that the market may go down even below SMP so 
the Government is planning to export at least 20 lakh 
bales of cotton to protect the domestic market. Preeently, 
the difference in the intemational market is only three 
cent and as long as this difference of thr. cent persists, 
our cotton will not be accepted in the intemational market 
unless the Government of India provide some 
compensation in this regard. 50, the Government have 
devised a system in this regard. I feel that the decision 
In this regard wiN be taken in this week and will given 
pennission for the export of the cotton. The support that 
they require will be provided by the Government. 

As far the export of onion is concerned, its price In 
the intemational market has not gone down below the 
domestic SMP so onion exporters do not need any help. 
Whenever such situation arises, the Government will pay 
attention to that and will extend support in this regard. 

5HRIMATI ANURADHA CHOUDHARY: Mr. Speaker, 
Sir, through you, I would like to know from the hon'ble 
Minister whether the Government are confident that in 
future there will be no shortage of storage of onion as 
the Minister in his reply has said that no arrangement 
has been made for the procurement of onion. Through 

. yoU;- . f"woutttalso like to know from the hon'ble Minister 
about difference In the cost of production of onion and 
its market price. 

/EngI.h} 

MR. SPEAKER: Well, I complimen~ you on your 
maiden question. 

fTmnsltltion} 

SHRI SHARAD PAWAR: As far the storage 
arrangement is concerned, I have told in my reply that 
presently the Government have separate scheme 
according to which financial assistance Is provided for 
the storage and handling of the produce. Several States 
have taken advantage of It. As far Its production or 
cultivation cost is concerned, presently the 5MP or the 
existing price has not declined as yet In comparison to 
its cultivation cost and till now there is no loss. However, 
if Its price further falls, then the provision will be made 
by the Government to purchase It in open market through 
NAFED or other organisations. 

/English} 

·SHRI P. MOHAN: Sir, Union Government had 
announced several Incentives to benefit the worst hit 
farmers of Tamil Nadu which is in the grip of drought 
consecutively for the past 3 years. I am also expressing 
my gratitude to hon. Finance Minister 5hri P. 
Chidambaram for his announcement that the quantum of 
loan extended to fanners will be doubled. 

But I would like to point out that this has not been 
implemented fully. There is a need to give proper 
guidelines and specific directions to NABARD to extend 
fresh loana and converting the pending loans to long 
term loans. 

As such small and marginal fanners are left in the 
lurch to fend for themselves and these poor fanners have 
to pledge and hypothecate their belongings to obtain loans 
whereas rich and wealthy agriculturists garner all the 
benefits easily. 

Will the Government ensure that the poor rural 
farmers hard hit by drought get adequate relief? 

MR. SPEAKER: This Is regarding onion. 

Mr. Minister, do you wiah to answer thla 
supplementary because It goes beyond the main 
Question? 

SHRI SHARAD PAWAR: In fact, in the credit policy 
which has been announced this year, they have been 
given certain concessions. Conversion has been accepted 
for this year. But until and unless there is a separate 
notice. I will not be able to give all the de~ls. 

°EngU8h tranllatlon of the speech origlnaly delivered In Tamil. 
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MR. SPEAKER: Yes; you give a separate notice. 

/Translation] 

SHRI SUGRIB SINGH: Mr. Speaker, Sir, through you, 
I would like to submit to the hon'ble Minister that 12 to 
13 percent interest is charged on the loan which is 
provided to the farmers by the NABARD for the cultivation 
of onion. How can it prove beneficial if the rate of interest 
is reduced? Other thing is that for Orissa. ... (Interruptions) 

(English] 

MR. SPEAKER: He has answered this question. 

(Transla/ion] 

SHRI SUGRIB SINGH: I would like to ask two 
questions. 

MR. SPEAKER: Not two questions, please ask only 
one question. 

SHRI SUGRIB SINGH: Mr. Speaker, Sir, Kalahandi 
and Navapada are the worst drought affected areas of 
Orissa. However, the production of onion in these area 
is very high but farmers do not get remunerative price of 
their produce. The middlemen earn profit at the cost of 
the farmers. So, I would like to know as to what steps 
the Government have taken to eliminate this middle man 
system so that remunerative price could be provided to 
the farmers for their produce. 

MR. SPEAKE~: Thanks for asking maiden question. 

SHRI SHARAD PAWAR: As far the purchasing of 
onion is concerned, it is the responsibility of the State 
Government to make arrangement in this regard. We 
provide financial support to them through NAFED. Orissa 
is fourth largest producer of onion. The farmers of the 
Orissa produce enough onion to meet the requirements 
of the State. Till today onions have not been exported 
outside of the State. The districts, about which the hon'ble 
Member is mentioning, hold special status. Much attention 
is required to be paid there. Probably, I will visit the 
State on 26th and meet the Chief Minister thera and will 
discuss about formulation of agricultural plan for four-five 
districts. The Government want to extend Its financial 
support and introduce some new cropping pattern In the 
State. The Govemment want to formulate a new policy 
for the said districts and I hope that it will be beneficial 
for the area. 

/English] 

PROF. M. RAMADASS: Hon. Speaker, Sir, the data 
given on the production and export of onion does not 
show a rosy picture about this product. For the country 
as a whole, there has not been a consistent trend over 
the area as well as production. More specifically, in 
respect of Tamil Nadu there has been a decline in area 
from 30,000 hectares in 2001·02 to 26,400 hectares in 
2002-03 and to 19,500 hectares in 2003·04. Perhaps 
among all the seven or eight States where onion i, 
produced. Tamil Nadu has touched the lowest level of 
production as well as highest rate of decline. What are 
the possible causes for it? I would like to know whether 
it is because onion has been taken out of the list of 
essential commodities by the Govemment of India that 
this decline has come; or whether the crop has become 
unremunerative to the farmers; or whether there are any 
faulty policies? 

My second supplementary is with regard to exports. 
would like to know whether there Is any continuous 

monitoring of Intemational prices and has the Govemment 
got any tariff protection scheme for this crop. 

SHRI SHARAD PAWAR: Regarding onions, one of 
the most important things is that it depends on the market 
pOSition. If the market pricee are good, farmers 
immediately jump in a big scale on the cultivation of 
onion. If the prices drop, next year there will be an 
immediate fall in the crop. It is a continuous structure. If 
you study the overall situation of 10-16 years, there Ie a 
continuous fluctuation in this particular State. Our 
information and observation is that the farmers in Tamil 
Nadu are shifting from onion to some other crop which 
gives better yield and better price. 

MR. SPEAKER: Better try to motivate them. 

{Tnmslation] 

SHRI PRABHUNATH SINGH: Mr. Speaker, Sir, onion 
Is a perishable commodity. On several occasions, we 
come across such news that farmers committed suicide 
especially in Maharashtra whenever there was bumper 
production of onion in the state and they were not able 
to sell it in the market. I am glad that Shrl Sharad Pawar 
Ji is the Minister of Agriculture. He hu sympathy for the 
farmers. Through you, I would like to know from the 
hon'ble Minister whether the Government propose to set 
up procurement centre in tho.. Slatea where there is 
high production of onion so as to stop farmers from 
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committing suicide. The Government provide facilities to 
the farmers through NABARD, however, there are states 
where cooperative banks are not functioning properly and 
farmers are also not getting facility from NABARD. Since 
the Government are monitoring, he must be aware of the 
fact that cooperative banks In Bihar are on the verge of 
closure as they are not functional. WHI the Govemment 
propose to take any special step to provide financial 
assistance to the farmers of such States? 

SHRI SHARAD PAWAR: It has already been stated 
that attention would be paid to formulate definite 
programme to encourage commercial bank where 
cooperative banks are functioning well. It is a fact that in 
the event of bumper production of onion crop its 
processing facility is not available in the country. There 
are some new processing units for which we are 
cultivating some onion. We will have to change those 
varieties. Several such processing units are coming up in 
the State like Maharashtra and Gujarat. Though the 
number of such units is inadequate, however, there is a 
need to encourage them. 

{Enghshj 

SHRI R.L. JALAPPA: I am really amused of the 
answers that are being given by the hon. Finance Minister 
and the hon. Agriculture Minister. 

Sir, as you know, In the same House, during the 
Budget Speech, and subsequently also, the Finance 
Minister had said that maximum rate of interest charged 
today is 9 per cent from the farmers. But, hon. Minister 
for Agriculture says that it Is between 12 and 13 per 
cent, which is correct. 

Secondly, in many States, moat of the cooperatives 
are not in a position to wort<. I would like to know, through 
you, how are they going to revive these cooperative 
institutions. 

MR. SPEAKER: He has said it already. He has 
answered it already. It is already answered. 

SHRI R.L. JALAPPA: However, the rate of interest. 
... (InfBrropHons) 

MR. SPEAKER: He has answered it. Jalappa Saheb 
you please see to its. 

Shri Shrinlwas D. Patil. 

SHRI R.L. JALAPPA: Even three days ago, when 
the Finance Minister was replying to the debale on the 
Banking Regulation Bill, he said that NABARD'S rate of 
interest is 5.25 to 5.5 per cent. If they charge two per 
cent more than that, one per cent by the Apex Bank and 
another one per cent by the district cooperative banks 
and all that, it cannot be more than 7.75 to 8 per cent. 
Now, H the farmers are charged 12 to 13 per cent, how 
can they survive? 

MR. SPEAKER: I think, you put it next time. Give a 
fresh notice. 

Shri Shriniwas Patil, be very brief. You are very 
articulate. 

SHRI SHRINIWAS DADASAHEB PATll: Sir, when 
there is ample crop, the commodities are sold in the 
mart<et at cheaper rates and throwaway prices are given 
to the farmers. I would like to know whether there Is any 
system to store that material on beha" of the farmers 
and giving some advance-may be about 25 per cent or 
30 per cent of prevailing price of that commodity. I would 
like to know whether the commodity will be allowed to 
be sold through that society or through that storage when 
there are good rates, after three or four months, after 
the harvest; and thus more money could be given to the 
farmers so that they will be benefited. Whether this 
scheme will be implemented. If so, when It Is likely to 
commence. 

SHRI SHARAD PAWAR: As on today, in certain 
States, facility has been provided to set up warehouses 
which are a little different from the normal warehouses 
for onions. But stili today there is no provision, as hon. 
Member has suggested. But, It is a good suggestion. 

{Tfllnslafionj 

SHRI SHAILENDRA KUMAR: Mr. Speaker, Sir, onion 
Is such an Item which Is consumed most by the poor. If 
they do not have anything else to eat they satisfy their 
hunger with bread onion and salt. I would like to know 
from the hon'ble Minister whether the Government will fix 
the price of onion and procure the onion by establishing 
weigh-bridge In all rural areas as is done in the case of 
sugarcane, wheat and paddy so that remunerative price 
of the onion could be provided to the farmers. 

SHRI SHARAD PAWAR: Mr. Speaker, Sir, SlP of 
every crop Is not fixed. There are some selected Items 
for which SLP Is fixed through CACP. Onion is not 
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included in that as it is a limited crop and it is difficult 
to formulate a national policy in this regard. 

{English/ 

Maintenance of Buffer Zona around SUent Vaney 

*62. SHRI LONAPPAN NAMBADAN: Will the Minister 
of ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether the Govemment is aware that private 
forest lands are within the Butter Zone of the Silent Valley 
National Park biosphere reserve; and 

(b) if so, the steps taken to acquire the same for 
maintaining the Buffer Zone around this biosphere 
reserve? 

THE MINISTER OF ENVIRONMENT AND FORESTS 
(SHRI A. RAJA): (a) and (b) A Statement is laid on the 
Table of the House. 

StJIIMntlnl 

(a) There are private forest lands around the Silent 
Valley National Park, which is one of the core zones 
under the Nilgiri Biosphere Reserve. 

(b) There is no proposal under consideration to 
acquire the private forest lands situated In the Butter 
Zone of Nilgiri Biosphere Reserve around the Silent Valley 
National Park. 

SHRI LONAPPAN NAMBADAN: Mr. Speaker, Sir, if 
such private lands are within the Buffer Zone, I would 
like to know why the Government should not have 
acquired it. 

SHRI A. RAJA: The purpose behind Govemment's 
declaration of 'Buffer Zone' is that they are maintaining 
National Parks and Sanctuaries which are notified under 
the Wildlife Protection Act. These National Parks and 
Wildlife Sanctuaries cannot survive in isolation, without 
the help of people living in and around area, and the 
people who are dwelling in the forest areas. So, in order 
to avoid isolation of National Parks and Sanctuaries, we 
must have a cumulative and comprehensive look in and 
around the area which has been notified and has been 
declared as biosphere by the astronomical measures with 
latitude and longitude. 

MR. SPEAKER: The point is Iibout acquisition. 

SHRI A. RAJA: The question of acquisition would 
not come. We are maintaining it. We are concemed about 
the National Parks and Sanctuaries. 

SHRI LONAPPAN NAMBADAN: What is the 
Govemment's response towards the Kerala Government', 
paasive attitude in this respect? 

SHRI A. RAJA: Sir. no proposal has been submitted 
to the Govemment of India by the Kerala Govemment 
with regard to funds or facilitation for national parks and 
sanctuaries. 

SHRI SURESH KURUP: Sir. it is now accepted that 
the Silent Valley forest is a rare evergreen rainforest In 
the world. That is why, the Silent Valley Project WI8 
abandoned. Now, it is reliably leamt that there is a 
proposal to construct another hydroelectric project near 
the Silent Valley forest. In a place called 'Patragudam'. 
The environmentalists and concerned groups have 
expressed their apprehension about this project. I would 
like to know whether there is a proposal for such a 
hydro'3lectric project in Patragudam. What is the 
Govemment's response to it? 

SHRI A. RAJA: There is no proposal as such pending 
before the Ministry and it has not been mooted by any 
project proponent. 

SHRI MADHUSUDAN MISTRY: Sir, on the one side, 
the Govemment is trying to push people, especially the 
tribels, out from the sanctuary and al80 from the National 
Park. The Govemment of Gujarat has recently issued a 
circular that these people should be .ent out from the 
sanctuary and the National Park. On the other side, the 
industries are making an application to the Mlnletry of 
Environment to start mines in this area. I would like to 
know from the Minister whether there has been any 
application from Govemment In Balaram Sanctuary which 
Is in my constituency. Sabarkantha, for giving them laue 
on the mines as well as pushing people out from the 
sanctuary and the National Park. 

MR. SPEAKER: It really does not arise. 

Mr. Minister. do you have any information? 

SHRI A. RAJA: Sir, actually. in and around that 
sanctuaries and the national parks, no mining will be 
permitted by the Government of India. 

So far as the trlbals and other pereons dwelling In 
that area are concerned, unless there Is PUrf and lbIoIute 
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justification to shift people who are residing In that area, 
we do not shift them. We are always making rehabilitation 
measures. 

SHRt VARKALA RAOHAKRISHNAN: Sir, I am lOrry 
that the answer has been given in a casual manner 
without giving the details . ... (Inftlnvptions) 

MR. SPEAKER: You do not give the answer. You 
put a question. 

SHRI VARKALA RAOHAKRISHNAN: Is the 
Govemment aware that Silent Valley la a place where 
the r ..... t of rare human living organism Is available. It 
Is only here in the whole world that such a rare organism 
is .vallable. I do not know whether the Govemment Is 
aware of that fact. 

Now, my main question is in regard to the 
maintenance of ecological and environmental balance. 
Now, there is encroachment from all sides in the name 
of private forests. So, will the Govemment be pleased to 
take over all the private forests and maintain thie rare 
species? It is a rare treasury so far as human life is 
concerned. Will the Govemment take nece88ary steps to 
acquire all those private forests in and around Silent 
Valley and maintain the ecological balance? 

MR. SPEAKER: He has already answered it. 

SHRI A. RAJA: Sir, with due respect to the hon. 
Member, I can say in this House that the Govemment is 
well .were about the importance and significance of the 
Silent Valley Project. 

Sir, as a matter of fact, not only the Silent Valley 
bioaphere, but alao the GuH of Mannar, Nanda Davi, 
Sunderbans-all the.. biosphere have been recognised 
by the United Statel, and they are giving guldeHnes. 
... (InfNrUpfions) 

MR. SPEAKER: It is the United Nations and not the 
United States. 

SHRi A. RAJA: Sir, it is UNESCO. It has been 
recognised by UNESCO itself, and they are issuing 
guidelines as to how it should be monitored. There will 
be no departure from those guidelines lasued by 
UNESCO. The Govemment is very meticulous to maintain 
the biosphere. The problem is th.t all the private foreat 
lande which are situated in and around the biosphere 
cannot be acquired, and it is not financially possible. 

SHRI BIKRAM KESHARI OEO: Mr. Speaker, Sir, I 
would like to know categorically one thing from the 
Minister. When an irrigation project is built, land is 
acquired and market compensation is given. 

MR. SPEAKER: You come to Silent Valley. 

SHRI BIKRAM KESHARI OEO: Yes, Sir, I am coming 
to that. 

MR. SPEAKER: When? 

SHRI BIKRAM KESHARI OEO: When a big mega 
project or a big industrial establilhment comes, forestland, 
ecological land is acquired, the people, who are 
evacuated, are given actual compensation at the market 
value. Environment and forests have become a major 
issue, and now a lot of sanctuaries and national parks 
are coming up throughout the country. Similar Is the case 
of Silent Valley where private and other people have to 
be evacuated to make the bio-dlvereity and biosphere 
more effective. So, I would like to know from the Minister 
categorically that when they evacuate people from National 
Parks and sanctuaries, will they give adequate 
compensation and whether adequate rehabilitation 
programme will be drawn up for the evacuees from the 
National Parks? It is because today the Department of 
Environment and Forests does not have a clear 
rehabilitation programme. 

MR. SPEAKER: What is your question? 

SHRI BIKRAM KESHARI OEO: My question il thil. 
Will the Government formulate a law or enact in 
Parliament a Rehabilitation Policy for the evacuees from 
the Natior:al Parks and sanctuaries or not? That Is my 
pointed and categorical question. Thank you, Sir. 

SHRI A. RAJA: Adequate provisions are already 
available. 

SHRI BIKRAM KESHARI OEO: But you are not giving 
adequate compensation to them. 

~,~. SPEAKER: You cannot go on putting running 
question. 

SHRI A. RAJA: Whenever the land II acquired for 
the sanctuaries or national parks, definitely the well-being 
and existence of those people who are living In that area 
will be taken into consideration. Of cour.e, the 
Govemment of India is having provision to provide for 
funding the State Govemment. If it is identified by the 
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State Government, definitely we are giving money for 
rehabilitation. The problem is that without the co-operation 
of the tribals, those who are living in that area, a national 
park or a sanctuary cannot be protected. That precipitation 
is always In the mind of the Government of India. 
... (Intenuphons) 

MR. SPEAKER: Nothing will go on record. Mr. Blkram 
Keshari Deo, it will not be recorded. 

... (Intel7UpHons/ 

MR. SPEAKER: They are putting questions. There 
are methods of seeking clarification. 

... (Intel7Uptions) 

MR. SPEAKER: You cannot go on putting running 
question. I have not permitted this. 

... (Intsl7Uptions/ 

SHRI P. KARUNAKARAN: In the second part of the 
answer, it is stated that there is no proposal under 
consideration to acquire the private forestland. 

MR. SPEAKER: This is something new. 

SHRI P. KARUNAKARAN: Yes, Sir. In view of this, 
many ecologically fragile areas of the State are under 
the illegal possession of the private owners in Kerala. 
Considering this fact, the Government of Kerala had 
passed a Bill on' 1.8.2003. It has been sent for the 
approval of the Govemment of India. Since no decision 
has been taken yet. the possession of private ownership 
in these important areas is still continuing. What is tt.e 
position that the Govemment is going to take? Will the 
Government take it as a serious Issue? The State 
Government has already requested you to do. What is 
the position of the Govemment now? 

SHRI A. RAJA: He is talking about some legislative 
measure that has been taken by the State Govemment. 
If it is so, I think It may be pending with the Law Ministry. 
We will check it up and revert back to the Member. 

MR. SPEAKER: You have no information. 

SHRI A. RAJA: Yes. 

·Not recorded. 

InterHt Rate of EPF 
+ 

·63. SHRI GURUDAS DASGUPTA: 
SHRI AJOY CHAKRABORTY: 

Will the Minister of LABOUR AND EMPLOYMENT 
be pleased to state: 

<a) whether his ministry has l8sued a notIfIcetIon to 
the Employees Provident Fund Organisation (EPFO) to 
pay 8.5 percent interest to employ ... who have quit or 
lost their Jobs In the current financial year; 

(b) If so, the detalis thereof; 

(c) whether the Central Board of Trust ... (CST) had 
decided on a 9.5 percent Interut rate for 2002·2003 ."d 
2003-2004; 

(d) if so, the details thereof; and 

<e) the reaeona for notifying for a leaser rate than 
decid6d by CBT? 

THE MINISTER OF HOME AFFAIRS (SHRI SHIVRAJ 
V. PATIL): (a) to <e) A statement Ie laid on the Table of 
the House. 

<a) and (b) No, Sir. 

<c) and (d) As per provilions contained In Paragl'llph 
60 (1) of Employees' Provident Fund Scheme 1952, EPF 
Organisation is required to credit intereat on the balance 
available in the accounts of the EPF rnembera at such 
rate as may be determined by the Central Government 
in consultation with the Central Board of TIWteea (CST, 
EPF). Thus CST, EPF recommende rate of interut to be 
credited to EPF subscribers for further conalderatlon by 
the Govemment. For the yea,. 2002-03 and 2003-04 CBT, 
EPF has recommended Interest rates at 9.5% and 9% 
(+additional Golden Jubilee Bonus interest of 0.5%) 
respectively. 

(e) The Govemment h.. not I88ued any notification 
in respect of rate of interest to be paid to EPF members 
for the yea,. 2002-03, 2003-04 and 2004-06 80 far. 

SHRI SHIVRAJ V. PATIL: Sir, I am aaked to hold 
the brief for him. 

SHRI GURUDAS DASGUPTA: How can It be? 
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MR. SPEAKER: Notice should have been given 
earlier. 

SHRI SHIVRAJ V. PATIL: I think the notice has been 
given. 

MR. SPEAKER: All right. 

SHRI GURUDAS DASGUPT A: Sir, it Is extremely 
unusual. It is not only the question of propriety why notice 
has not been given before, but also it is unusual. 

MR. SPEAKER: He said it has been given. I take it. 
It mllY not have come. You come to the question. 

SHRI GURUDAS DASGUPTA: It is unusual because 
the Minister is in the capital. He is somewhere else. It is 
unusual. I put on record. 

MR. SPEAKER: I shall look into it. 

SHRI GURUDAS DASGUPTA: I hope the Home 
Minister is equipped. 

MR. SPEAKER: Yes. You go on. 

rrf'M!JIaHon/ 

SHRI RAGHUNATH JHA: He is afraid of replying . 
... (Interruptions) 

(English/ 

SHRI GURUDAS DASGUPTA: The last part of the 
question is absolutely puzzling, surprising, unfortunate and 
unbecoming of any responsible uovernment. 

MR. SPEAKER: Please come to the question. 

SHRI GURUDAS DASGUPTA: The last para says: 

"The Government has not issued any notification in 
respect of interest to be paid to Employees Provident 
Fund members for the years 2002-03, 2003-04 and 
2004-05." 

Sir, you are a lawyer. 

MR. SPEAKER: I am not sitting here as a lawyer. 
You put your question to him. 

SHRI GURUDAS DASGUPTA: You are here as a 
respected Speaker and Member of the House but your 
profession is not unknown to us. 

Sir, the Government of India Is not the custodian of 
the Fund. The custodian of the Fund Is the Employees 
Provident Fund Organisation. The Ministry of Finance, 
because of the peculiar law, has the last say on what 
would be the interest rate on Provident Fund. Nobody 
knows who has made this law. 

For three years, no Interest is being credited. No 
government Is functioning in the Ministry of Labour. 

MR. SPEAKER: What is your question? Please come 
to the question. 

SHRI GURUDAS DASGUPTA: I am only drawing the 
attention of the nation towards the caHouanesa. 

MR. SPEAKER: Mr. Gurudas Daagupta, please come 
to the question. This is Question Hour. 

SHRI GURUDAS DASGUPTA: Sir, this i8 my 
respectful question to the hon. officiating Minister of 
Labour. 

MR. SPEAKER: He Is not the officiating Minister of 
Labour. 

SHAI GURUDAS DASGUPTA: At the moment, he Is 
doing it. 

MR. SPEAKER: This is unnecessary. You please 
come to the question. This is a very vital question. 

SHRI GURIIDAS DASGUPTA: The hon. Minister is 
here as a responsible member of the Government. 

Do you defend this dereliction of duty on the part of 
the Ministry of Labour, the Ministry of Finance and the 
EPFO to the extent that for three consecutive years no 
interest is being credited? Do you believe that this Is an 
act of responsibility? Or, do you believe that this Is an 
act of irresponsibility? 

MR. SPEAKER: That is a matter of opinion. 

SHRI GURUDAS DASGUPT A: How long would you 
. take to correct this? 

MR. SPEAKER: The hon. Minister may please reply. 

SHRI SHIVRAJ V. PATIL: Sir, this Govemment has 
been in power only for the last six months. We are taking 
steps to see that what was not done in the past would 
be corrected. 
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The question of deciding the interest rate to be paid 
arises only when some mClre money has to be found to 
increase the rate of interest, which has to be given to 
the employees. The funds, which are available with the 
Central Provident Fund Trust, are not enough to pay the 
interest at the rate which is expected by the labour. That 
is why the Board has discussed this matter with the 
Ministry of Labour and the Ministry of Labour is diacussing 
this matter with the Ministry of Finance. This decision is 
not taken by the Ministry of Finance. This decision is 
taken by the Ministry of Labour. If the funds are enough, 
it is not necessary to discuss with the Ministry of Finance. 
If the funds are not enough and something has to be 
found to give the demanded rate of interest to the 
employees, only then the question arises. 

The present Govemment is looking into the matter. 
I am not going to comment on what has been done or 
what has not been done but I would like to bring to the 
notice of hon. Members in this august House that the 
Govemment is looking into it for favourable decision. 

SHRI GURUDAS DASGUPTA: I do not agree that 
the Provident Fund Organisation does not have the funds 
to give 9.5 per cent rate of interest. 

MR. SPEAKER: This is the time for eliciting 
information, not for giving information. 

SHRI GURUDAS DASGUPTA: I would like to know 
from the hon. Minister whether he is aware that there is 
a hefty sum of Rs. 8,000 crore lying in the suspense 
account of the Provident Fund Organisation, which would 
enable the Provident Fund Organisation to have one per 
cent hike in the rate of interest. I would like to know 
whether he is aware of it. I would also like to know 
whether he would agree that since the Provident Fund 
Organisation is in doldrums, its accounts should be looked 
into by the C&AG, to give the Govemment a proper 
assessment of the funds lying there. This is a specific 
question and I would like to have from the hon. Minister 
a specific answer. 

MR. SPEAKER: This is a suggestion for action. 

SHRI GURUDAS ::>ASGUPTA: No, Sir. Rs. 8,000 
crore are lying in the suspense account and he has not 
been informed of it. I would like to know whether he Is 
ready to have a C&AG audit. 

SHRI SHIVRAJ V. PATll: There are funds available 
and these funds have to be used to pay a particular rate 
of interest to the employees. 

I have the figures which I would give to hon. 
Members. 

If the rate of Interest is at eight per cent, then we 
have surplus funds; if the rate of interest is at 8.5 per 
cent, then there is a deficit of Rs. 206 crore; H it goes 
to 9 per cent, then there is a deficit of Rs. 566.80 crore; 
and if it goes to 9.5 per cent, the deficit Is Rs. 927.15 
crore. 

Now, it is because of this that It has blcome 
necessary to consult the Ministry of Finance to find the 
funds for giving the rate of interest at 9.5 per cent. I 
have said it and you should be happy to note that I 
have said that the Govemment is looking into il in order 
to give a favourable decision. 

SHRI GURUDAS DASGUPTA: Sir, I need your 
protection. I had specHically said that Rs. 8,000 crore is 
lying in the suspense eecC/unt. I would like to know 
whether he agrees that it is there or not. The point of 
C&AG audit is avoided. ... (IntenuptiOl7$) 

SHRI SHIVRAJ V. PATIL: There are peopte who have 
not contributed to it and the action is being taken to 8e8 
that the contribution is made by the employers also in 
order to increase the corpus of the fund and to get more 
inte .... t on it. 

SHRI AJOY CHAKRABORTY: Part (a) of my 
Supplementary question is. . .. (Intenuptions) 

MR. SPEAKER: No Part (a). Please put it property; 
do not make It 80 obvious. 

SHRI AJOY CHAKRABORTY: I would like to know 
whether It 18 a fact that a large Bum of unclaimed dues 
is lying idle with the Employees Provident Fund 
Organisation and If It Is 80, please Itate the details of 
the total sum of amount. 

Part (b) of my question is: whether the Govemment 
is contemplating with the idea of depositing the amount 
in some profit-eaming Govemment 8cheme so that with 
the eamings of this idle fund along with the eamings on 
regular EPF, Fund a higher interest rate on Provident 
Fund deposits can be offered to workers. 

SHRI SHIVRAJ V. PATIL: There i.l a scheme made 
by the Government and under that scheme certain amount 
of money is kept with the Union Govemment, certain 
amount of money is invested in the securttiea of the 
State Govemments and certain amount of money Is 



25 AGRAHAYANA 15, 1928 (S.ks) 26 

Invetted by the Board either in th~ Union Gov.mment 
securities or State Govemment securities or with the 
private l8Ctor a180. 

Now, the Trustees are trying to .ee that the 
inveetment is done in such a 'ashlon that the maximum 
amount of income comes out of the Investment. It has 
been trying to do that and here the poeItion Is that 72 
per cent of the funds are with the 'Speclal Deposit 
Scheme' and that Is created In order to protect the 
interests of the employees. Now, they are trying to aee 
as to how best the Investment can be done and they are 
trying to see how beat the Intereet can be eamad on the 
investment which is done and more Intereet Is given to 
the employees. 

SHRI PAWAN KUMAR BANSAL: I would like to know 
from the hon. Minister whether It Is a fact that In the 
recent past, particularty during the last five years, the 
Employees Provident Fund Organisation had made certain 
investments which were imprudent in nature and rather 
intended to benefit some people from which the tetuma 
have not been commensurate or rather the amount h .. 
been held up with the people where the investment was 
made, that is, in the private HCtor, and H that was so, 
what is the extent of loss that has occurred to the EPFO 
because of that. 

SHRI SHIVRAJ V. PATIL: Seventy-two per cent of 
the Investment is done in the 'Special Deposit Scheme'. 
It is expected that 25 per cent of the Investment is done 
in the Union Govemment securities, 15 per cent In the 
State Government securities, 30 per cent in the public 
38ctor undertakings and only 30 per cent inveetment Is 
allowed to be done by the Trust in private HCtor or 
other sectors also. So, the majority of the investment Is 
In the Government securities and public &ector securities. 
That is why, the contribution has been taken and it is 
seen that this investment gets some income for the 
employees. Now, as to the small details as one or two 
persons having not paid back the Interesta and all those 
things, I shall have to g'Jt that information and that can 
be given to the hon. Member. 

SHRI ABDULLAKUTTY: Thank you, Sir. I wont to 
know whether the Government is aware that the 
employees who have been transferred from EPF to CPF 
are not getting their pension. They are yet to get even 
their account numbers. Will the hon. Minister be pleased 
to give the reason for the delay and also about the 
action Govemment Intend to take in this regard? 

MR. SPEAKER: Have you got any InfonnatIon? 

SHRI SHIVRAJ V. PATIL: Sir, I shall have to get the 
IRformation and I will reach back to him. 

SHRI RUPCHAND PAL: Sir, Employee. PnMdent 
Fund Scheme 18 the only important IOCiaI eecurity acheine 
for the employee. and worke,. of this count~. The 
Govemment U888 it as a captive fund and 72 percent Is 
put In the special deposit lChemee. It should not be 
compared with any other depoIlt8 Uke the depoIIta In the 
banka and others. Even in the cue Of the Senior Citizens 
lCheme, there 18 a limit. But .". Govemment takes a 
lifetime cover for a 30-year period for which the 
Government can use it. ... (Int.rruptlons) Now, the 
recommendation made by the EPF Organleatlon for 9.5 
per cent rate of Interest and for the next year at nine 
per cent plus additional golden jubilee bonus was done 
at the time when the inflation rate was haH the rate at 
which it 18 there now. The ReeerY8 Bank of India has 
recommended that we have reached a stage where the 
Interest rate cannot go down any further; rather In the 
case of banks you find that they are I1Ii8Ing the interest 
ra .... In such a situation the workers and employees are 
very justified In demanding that it should be more than 
9.5 per cent. 

The Common Minimum Programme has proml8ecl a 
better deal to the workers and employees of this country. 
I would like to know from the hon. Mlnleter whether the 
Govemment has taken any decision or Ie in the proceas 
of taking any decision to provide a better deal to the 
employees and workers of this country who have been 
suffering a lot and reeling under high price rise and all 
these absurdities. 

SHRI SHIVRAJ V. PATIL: Sir, this Ie exactly what I 
have said while replying to the first question. The 
Govemment is looking into the matter in consultation with 
the Finance Ministry for a favourable decision. What kind 
of favourable decision can be taken will be made known 
to you through notification and by informing the Parliament 
also if the Partiament is sitting, as to what kind of decision 
has been taken by the Govemment. ... (/nffll'1llpllon6) 

SHRI GURUDAS DASGUPTA: How long will it take? 
... (/nItImJptIons) 

SHRI RUPCHAND PAl: Already the workers and 
empIoyeee a,. auftertng. When II thII going to take place? 
How IIOOn? ... (/nlfltnIpI/on6) 
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SHRI SHI}(RAJ V. PATIL: The hon. Prime Minister 
himself is lool<ing into it. . .. (Inltlrruptions) 

SHAI GURUDAS DASGUPTA: How long wiU it taka? 

MR. SPEAKER: You cannot compel the hon. Minleter. 

... (Inlflrruplion$) 

SHRI SHIVRAJ V. PATIL: As I said, the hon. Prime 
Minister himself is looking into ,it The Ministry • aI80 
looking into it. 1 he Finance Miniahy has oettaIn dIIficuIIiea. 
We will try to see that a favourable decision is taken. 
... (Inlsnuplions) 

MR. SPEAKER: Please reply to those questions which 
are permitted by me. Shri Jual Oram to put his question 
now. 

f[ransla/ion} 

SHAI JUAL DAAM: Mr. Speaker, Sir, I would like to 
know from the hon. Minister that when the Board, the 
Ministry and the Labour Minister all are willing to give 
9.5% rate of interest then why the hon'ble Finance 
Minister is not agreeing to this, whereas they are having 
surplus money with them. I would like to know as to how 
the Government are spending this surplus money for 
employees' benefit, and how much of It Is being used for 
the employees. 

SHRI RAGHUNATH JHA: Why didn't he do it when 
he was Minister. 

(English) 

MR. SPEAKER: Aaghunathji, you have a very 
competent Minister to reply. 

/Transla/ion} 

SHAI SHIVAAJ V. PATIL: Mr. Speaker, Sir, the Board 
of trustees take decision in this regard and before taking 
any decision it is important for them to see that they 
have sufficient money to give tor the rate of interest 
decided. If they have the money, then Labour Ministry 
has no problems in agreeing to it 'and it Is aleo not 
required to send it to the Ministry for discussion. If they 
don't have sufficient money then the Mlnllt1'y has to see 
whether the decision to Board of Trustees can be 
implemented or not. 

{Eng/iIIh} 

MR. SPEAKER: You have already answered. 

{Tf1III8I8lion} 

SHRI SHIVRAJ V. PATIL: If they feel that they do 
not have enough money they intend to give to the 
employees, then it shall be discusaed with the Finance 
Ministry as to where from the money will be provided. 

SHAI JUAL ORAM: The Labour Minister has agreed 
to give this but why is the Finance Minister not agreeing 
to this? 

SHRI SHIVRAJ V. PATIL: I am telling this on behalf 
of the Govemment that despite such situation and 
shortage of money-etepa are being taken to bring a 
favourable decision in this regard. ... (Inltlrruptlons) 

{English} 

MR. SPEAKER: He Is not the Finance Minister. You 
are such an experienced Member. 

Shri C.K. Chandrappan will ask the laat 
supplementary. It should be to the point and please no 
repetition should be there. 

SHAI C.K. CHANDAAPPAN: Sir, since several 
Members have pointed out that there ia a huge surplus 
lying with the Govemment, I would like to ask whether 
the Minister would take the House into confidence and 
say what Is that amount and why It is not being used. 
Then, the MIAiater is promising a favourable decision. 
When is that decision going to be taken? 

MR. SPEAKER: As soon as posaiblel 

SHRI SHIVRAJ V. PATIL: I have already replied to 
this super question. I have said that because of the 
paucity of funds, these difficulties are arising. If the funds 
were there, there would not have been any difficulty. 

MR. SPEAKER: Thank you, I think, you Home 
Minister is also a competent Labour Ministerl 

SEVERAL HON. MEMBERS: Sir, ... (Inltlnuplion8) 

{T"""'Iion} 

MR. SPEAKER: You can say once only. You do not 
have to say 'Slr, Sir'. He is very competent. 
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Drought Affected Statea 
+ 

*64. SHAIMATI D. PURANDESWARI: 
'SHAI MANSUKHBH~ D. VASAVk 

Wi" the Minister of AGRICULTURE be pIeued to 
state: 

(a) whether a Multi Disciplinary Team of the Union 
Government has recently visited various States to U888I 

the impact of drought; 

(b) if so, the details and findings thereof, State-wise; 

(c) whether the Union Govemment hu received 
proposals from various States requesting additional 
assistance and foodgralns to combat drought situation; 

(d) if so, the details thereof Including aaaistance and 
foodgrainl' sought by each State for the purpose; 

(e) the actual amount released and foodgrains 
provided to each State; 

(f) whether th'3 Union Government hu alao given 
any special pactcage to the affected States; 

(g) if so, the details thereof, State-wise; and 

(h) the details of the strategy chalked out by 
the Government to deal with the drought sltuatton in 
future? 

(Trsnsllltionj 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
to (h) A statement is laid on the Table of the House. 

(a) to (h) Following a loan break in the South-Weat 
Monsoon during the month of Junly, 2004, there Wal 

apprehension of severe drought in a number of States. 
The situation was very closely monitored In theee States 
and a Team of Senior Officials of the Ministry of 
Agriculture, headed by the Union Agriculture Secretary, 

visited Gujarat, Maharuhtra ",nd Ralasthan during the 
month. 

Baaed on the NIIUIts of constant monitoring and visits 
of the Agriculture Secretary, foodgralns aHocatlons and 
advance release of Central share of the Calamity Relief 
Fund (CRF) of theM States have been made from time 
to time as per the following details: 

Name of the State ReIeue of CentraJ FoodgrIinI 
Share of CRF in altocsted 

Advance 
(Rs. in crorea) (In lakh Mrs) 

Andhra Pradesh 45.14 

Bihar 2.00 

Gujarat 73.57 

Haryana 37.06 

Jharl<hand 0.67 

Madhya Pradesh 28.55 0.50 

Maharuhtra 71.65 

Rajaethan 94.35 2.00 

Tamil Nadu 1.50 

Punjab 55.93 

Uttar Pradesh 66.68 

Total 472.93 6.67 

Subsequently, there was significant Impl"OYefn8nt In 
the situation In many States, due to resumption of rains 
In August. After undertaking detailed surveys of the Impact 
of July failure of rain., State Governmen~ submitted 
Memoranda for ualstance from the National Calamity 
Contingency Fund (NCCF) on different dates. 

Details of uaistance demanded, amounts ,'"roved 
and assistance so far released from the f\JF after 
adjusting available balances in the CRF and I formation 
about allocation of foodgralns are given belo\\. 
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State (Rs. In crores) 

Assistance Amount 
sought approved 

Bihar 2312.48 162.15 

Tamil Nadu 1910.58 156.84 

Uttar Pradesh 7226.10 360.94 

·Demand for whole year, allocations for shorter durations. 

For the following States, consideration of the High 
Level Committee (HLC) 18 expected very shortly:-

State 

Andhra Pradesh 

Jharkhand 

Madhya Pradesh 

Amount Demanded 
(Rs. in crorea) 

1199.68 

928.12 

724.88 

Foodgralns 
Demanded 
(Lakh MTs) 

22.50 

7.64 

Central Teams are baing deputed to the following States 
which have recently submitted their Memoranda as per 
the follOWing details: 

State 

Rajasthan 

Kamataka 

Chhatti8garh 

Amount Demanded 
(Rs. in crorea) 

2378.64 

1147.71 

604.96 

Foodgralna 
Demanded 
(Lakh MTs) 

28.60 

4.53 

7.20 

Punjab Government had submlt1ed a combined 
Memorandum seeking Rs. 5100.31 crores for flood and 
drought without giving epecIfic damage cauaed by the 
two calamities separately. Ministry of Home Affairs and 
Ministry of Agricunu ... have advi8ed the State Government 
to submit separate Memoranda for the two caIamItIea 
giving specific details of assistance required. 

Rajasthan was also provided facltlty of traneport of 
drinking water by rail in some seriously deficit areas tOl 
the middle of August when there was substantial 
Improvement in the situation. 

While a number of programmes and schemes uek 
to provide long term solutions to reduce vulnerability to 

FoodgraIns (Lakh MTs) 

Amount Demand Allocation 
Releued 

182.15 12.93* 2.00 

117.27 5.40" 1.50 

192.10 

droughts through irrigation, water conservation including 
watershed development, droughts as natural calamities 
are recurrent In nature needing relief measures as and 
when their severity requires 8uch interventions. 

{English] 

SHRIMATI D. PURANDESWARI: Sir, Andhra Pradesh 
has been one of the. most drought-affected States, having 
faced four years of successive drought and a deficit 
rainfall of 23 per cent this year. The Govemment of 
Andhra Pradesh has BIked for a Central asal8tance of 
As. 1,093 crore and 20 lakh metric tonn.. of rice as 
drought relief. I seek to know from the hon. Minister, 
through you, Sir, the actions taken by the Govemment to 
rei.... this 8I818tance to the Govemment of Anethra 
Pradesh. 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): Regarding 
Ard'tra Pradesh, certain details are already given in the 
answer. An amount of As. 45.14 crore of Central share 
of CRF In advance has already been released. Secondly, 
In r8lpeCt of the new propoeal, which we have received 
from Andhra Pradesh, a high-level committee, which is 
supposed to take a decision, is due to meet today. We 
will take a final view today about three Stat __ Andhra 
Pradesh, Jharkhand and Madhya Pradesh. 

SHRIMATI D. PURANDESWARI: Sir, I would seek 
to. know from the hon. Minister, once again through you, 
if the Union Government intends to extend the Food-for-
Work Programme throughout the State of Ard'tra Pradesh, 
taking Into COflIideratIon the fact that this II the fourth 
sucoeuIve year of drought that we have faCed, eapeciIIIy 
In 1M wake of riling Incidenta of lUicide. 

MR, SPEAKER: Are you In • poeitIon to commit? 
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SHRI SHARAO PAWAR: BuicIIIIy. the Food-for·Work 
Programme is being done by the other Ministry. 

MR. SPEAKER: Shrl Mansukhbhai D. Vuava. 

... (/nltlnupIionsJ 

MR. SPEAKER: Nothing II being recorded, Shri Mod, 
I can assure you. 

Shri Mansukhbhai D. Vasava-not preHnt. Hon. 
Members, I am grateful to you for your kind co-operatlon. 
Please continue with this. 

Shrl N.S.V. Chitthan. 

SHRI N.S.V. CHITIHAN: Mr. Speaker, Sir, Tamil 
Nadu was affected. ...(/nlBnuplions) 

MR. SPEAKER: Shri Prabhunath Singh, please c0-
operate. We are having a very effective Question Hour 
today. 

Please put pointed question. 

SHRI N.S.V. CHITIHAN: Mr. Speaker, Sir, Tamil 
Nadu was affected for the fourth succe .. lve year by 
severe drought. Agriculture operation was a complete 
failure and drinking water problem wu very acute. 
Agricultural labourers were affected very badly. In the 
written reply of the hon. Minister, it Is stated that there 
was no release of Central share of CRF In advance. 

It is also given in the reply that the Govemment of 
Tamil Nadu has demanded an 888iatance of Re. ;,910.58 
crore, but the Government of India has approved only a 
meagre amount of Rs. 156.84 crore, and 80 far only Rs. 
117.27 crore have been released. 

MR. SPEAKER: All these details are not neceuary. 

SHRI N.S. V. CHITTHAN: Sir, nearly 1.50 lakh metric 
tonnes of grains were allotted against the demand of 
5.40 lakh metric tonnes. I am pained to state that theae 
are quite insuffl(;j.:",t, and to add to our agony, TIImII 
Nadu was recently affected by floods al80. Thouaanda of 
acres of standing crops In certain parts were submerged 
in water, and damaged. In the recent history of Tamil 
Nadu, the people of Tamil Nadu have faced both drought 
and flood. 

I would urge "pon the UPA Govemment, and more 
particularly the hon. Minister of Agriculture to give a 

·Not recorded. 

apedaI ptICkage acMme to Tamil Nadu, and also to 
Iiberdy reJeue more fundi, and food grains to save the 
arvlng fanne... and toiling agricultural iaboure.... I am 
uking this because we have euffered In both ways. I 
am aware that the hon. MInister hal got a 80ft comer 
towards the agriculturtats. 

MR. SPEAKER: You could have put your question in 
one sentence also. He would definitely answer your 
question as you have already praised him. 

... (/nI8nup1ion8) 

rrfllllMlion} 

SHRI RAGHUNATH JHA: Mr. Speaker, Sir, I too have 
a question to ask. 

[English} 

MR. SPEAKER: PIeue, you cannot uk your queatIon 
when the hon. Minister Is about to answer the queries 
railed by an hon. Member. The hon. Mlnisler II answering 
the hon. Member's question now, and you cannot put a 
question at the same time. 

SHRI SHARAD PAWAR: Sir, prevlou.ly, the 
Government of Tamil Nadu did not uk any advance 
rea.... of CRA. There was no such demand from the 
State of Tamil Nadu. As regards the second laaue about 
food grains raised by the hon. Member, food grains have 
already been released. thirdly, whatever decisions are 
taken by Govemment of India are according to the 
detailed guidelines 'of the 11th Anance Commlulon in 
which It Is stated what type of proposal has to be 
accepted by the Government of India, etc. So, the 
decision II taken according to the norms that have been 
propo.ed, and suggested by the 11 th Finance 
Commlaaion. 

MR. SPEAKER: Thank you, Shri A. V. Bellarmln. 

... (/nlBnuptJons) 

MR. SPEAKER: Hon. Memba ... , other States are aI80 
there. I am trying to give every party a chance to raise 
questlona. 

...(/nMtn.pt/0n6) 

MR. SPEAKER: Hon. Membe ... , kindly cooperate with 
him, u It Is his maiden question. Yes, Mr. Bellarmln, 
please put your question. 
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SHRI A.V. BELLARMIN: Sir, What wu_ ... actual 
demand of food grains made by Tamil Nadu, and what 
amount of food grains wu provided to TamH Nadu for 
drought management? I would also like to know the 
dataila of the special a1locationl made to the coconut 
growers, who lost the treel during the drought. 

MR. SPEAKER: Mr. Bellarmln, you have put your 
question very well. 

... (InMnupIions) 

MR. SPEAKER: It was a maiden attempt by him. 
We have to recognise, and appreciate It. 

SHRI SHARAD PAWAR: Sir, the aHocatlon of food 
grains to Tamil Nadu was approved on 27 October 2004, 
and till today, as per my information, they have lifted 
only a very small quantity of food grains. 

(Tl7Insl8tion] 

SHRI AVINASH RAI KHANNA: Mr. Speaker, Sir, 
hon'ble Minister has told that the memorandum received 
from Punjab is not specific and that the State Government 
of Punjab has been reinstructed to provide specific 
information. I would like to ask hon'ble Minister as to 
whether such d8mand has been received from Punjab 
Govemment ana If not, then whether the Govemment 
are going to send their teams to Punjab to make up the 
108ses suffered by the farmers there from both drought & 
flood and to help the farmers over there? 

SHRI SHARAD PAWAR: Mr. Speaker, Sir .. the Punjab 
Govemment has been asked by the Centre to give details 
regarding drought and flood. The Govemment wiH be able 
to send teams from the Centre only after they receive 
details of it from there, but no detaHed Information has 
been received from the Punjab Government till date. 

[English] 

MR. SPEAKER: Mr. K. Francis George. It would be 
the last supplementary. 

SHRI K. FRANCIS GEORGE: Sir, there II no mention 
about the State of Kerata in the list of States that have 
sought drought relief. The State of Kerals was affected 
by consecutive drought for the Iut two yea,.. The State 
Government has also given a memoranda in January, 
April and July this year. 

MR. SPEAKER: Please come to the queetlon. 

SHRI K. FRANCIS GEORGE: Sir, a Multi Dieclpllnary 
Team also vlllited the State, but no decision has been 
taken so far. The hon. Minister is doing a wonderful job 
in the Ministry. 

MR .. SPEAKER: Please ask your specific question. 
Otherwiae, you win not get the reply, .. we are running 
short of time. 

SHRI K. FRANCIS GEORGE: I would like to know 
from the hon. Minister whether the request of the Kerala 
State will be considered positively and immediately. Thank 
you. 

SHRI SHARAD PAWAR: Sir, a Multi Disciplinary 
Team has visited Kerala . ... (lnltlfTlllJlit:Jn6) 

SHRI PRABHUNATH SINGH: Mr. Speaker, Sir, 
pIeau hold a ha" an hour discueaion on this issue. 

MR. SPEAKER: Pie... give a notice. 

It camot be allowed now. Therefore, kindly give a 
notice on this Issue. 

... (InMrTUpIions) 

MR. SPEAKER: You are an expert on rules. 

... (Inltlnupllons) 

MR. SPEAKER: Nothing else will be recorded, except 
the hon. Minister's reply. 

. .. (Intsnupllons)" 

SHRI SHARAD PAWAR: The Kerala Government has 
submitted the Memorandum on 23rd of July, 2004 seeking 
an aaaistance of Rs. 3,847 crore for revival of the 
agriculture sector. The demand from KeraJa Is not for 
drought, but the demand from Kerala i8 for .... Y1val of 
agriculture sector. The multl-di8clpllnary team vIaIted KeraJa 
and It has submitted Its report. That team had gone on 
behalf of the Prime Minister's Secretariat (PMO). The 

-Not raoon:Jed. 
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Prime Minister's Secretariat is going to can a meeting on 
9th of December to take a final decision about Kerala. 
So, before 24th of December, before the end of this 
Session, I will be able to take a final decision about 
Kerala. 

MR. SPEAKER: Queetlon Hour is over. Now, the 
House will take up the next item, that Is, 'Papers to be 
Laid on the Table'. 

... (InmtrUplion8) 

MR. SPEAKER: Hon. Members, you can give HaH-
an-Hour Notice on this issue. 

fTransl8tion} 

Give a notice. 

... (InttJnupIions) 

SHRI RAGHUNATH JHA: Sir, not even a single 
penny was given for drought in Bihar. South Bihar Is 
drought prone area. 

{English} 

MR. SPEAKER: Nothing else will be recorded. 

... (InttJlTUptionsl 

WRITTEN ANSWERS TO QUESTIONS 

{English} 

Lower Prices of Sugar 

·65. SHRI JASHUBHAI DHANABHAI BARAD: Will 
the Minister of CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION be pleased to state: 

(8) whether the sugar prices have been falling over 
the years particularly during the last three years; 

(b) if so, the details thereof and the main reasons 
for the same; 

(c) whether the sugarcane growers are unable to get 
a fair price for their produce and the sugar mUIs also 
suffer losses; 

'Not recorded. 

(d) if 80, the loss Incurred by the sugarcane farmers 
and augar mills during the last three years especially in 
Gujarat; 

(e) whether the Union Government is concldering any 
propoaat to help the sugarcane growers and sugar milia 
In the country, especially In Gujarat; and 

(f) If 80, the details thereof? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) Taking 
October 2001 as base, the declining trend In the price of 
sugar continued till April, 2004 but, thereafter, it has firmed 
up . 

(b) The details of month wise range of wholesale 
price of sugar in the four principal markets of the country 
during the last 3 sugar seasons are enclosed as 
statement. The main reason for this fall in prices is high 
levels of sugar production in the earlier sugar seasons 
ranging from 181.93 lakh M.Ts (1999-2000 sugar season), 
185.10 lakh M.Ts (2000-2001 sugar season), 184.98 lakh 
MTs (2001-2002 sugar season) and 201.32 lakh M.Ts 
(2002-2003 sugar season). 

(c) and (d) Fair price for sugarcane farmers is 
ensured through fixation of Statutory Minimum Price of 
sugarcanp payable by sugar mills to the sugarcane 
growers for each sugar season based on various factors 
like coat of production of sugarcane, retum to the grower 
from altemative crops and general trend of prices of 
agricultural commodities. The losses suffered by sugar 
mills In the country, including Gujarat can, however. be 
on account of several managerial and technological 
factors, one of which is the prevailing sugar prices. 

(e) and (f) The Government of India have already 
taken steps to help the sugarcane growers and sugar 
mills In the country like reducing levy obligation of sugar 
factories to 10% of their production. providing buffer 
subsidy to the sugar m!lla to clear cane arrears and 
providing export subsldylincentives on export shipments 
of sugar. 
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RIIngtJ of ~18 Pfict18 of $-30 GI'IIdtI of SI.pr in ",. four 1JI'/nCiJtII1MIk«a 01 1M t:tJIIfIIry (R8JQtI.) 

(Source: Dte. of EconomiCs & Statletlca, Min. of Agriculture) 

Month Delhi Mumbal* Kolkata** Chennal All 4 Centres 

2 3 4 5 6 

Sug~r Season (200~-2002) 

Oct, 2001 1500-1580 1415-1480 1580-1630 1410-1450 1410-1630 

Nov. 1530-1560 1418-1480 1580-1620 1416-1430 1415-1620 

Dec. 1460-1520 1370-1460 1530-1590 1395-1430 1370-1520 

Jan., 2002 1420-1460 1355-1441 1510-1540 1400-1435 1355-1540 

Feb. 1400-1430 1360-1435 1540-1560 1430-1440 1360-1550 

March 1430-1450 1400-1465 1540-1580 1425-1435 1400-1580 

April 1430-1450 1400-1455 1550-1580 1410-1430 1400-1580 

May 1400-1450 1333-1450 1540-1575 1400-1415 1333-1576 

June 1425-1440 1320-1400 1510-1550 1350-1390 1320-1560 

July 1420-1440 1305-1375 1600-1520 1350-1370 1305-1520 

Aug. 1380-1420 1310-1426 1450-1490 1340-1350 1310-1490 

Sept. 1375-1380 1286-1401 1450-1500 1350 1285-1500 

Sugar Season 2002·2003 

Oct. 02 1340-1375 1220-1374 1460-1480 1350 1220-1480 

Nov. 1320-1340 1160-1271 1350-1450 1250-1280 1160-1450 

Dec . 1300-1325 1180-1410 1330-1360 1220-1260 1160-1360 
• 

Jan .• 03 1280-1300 1165-1230 1340-1360 1220 1165-1380 

Feb. 1250-1280 1150-1215 1350-1370 1215-1230 1150-1370 

March 1250-1260 1150-1211 1320-1350 1199-1215 1150-1350 

April 1240-1250 1148-1252 1340-1360 1199-1241 1148-1360 

May 1240-1250 1147·1204 1340-1400 1194-1241 1147-1400 

June 1240-1270 1130-1310 1325-1400 1194-1241 1130-1400 

July 127()'1310 1237·1426 1380-1480 1241·1441 ~3V.1490 

Aug. 1300-1440 1325-1443 1480-1575 1441 1300-1675 

Sept. 1440-1445 1326-1396 1520-1540 1409-1441 1325-1540 
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Sugar Season 2003-2004 

Oct, 03 1435-1500 

Nov. 1450-1500 

Dec. 1380-1430 

Jan., 04 1350-1370 

Feb. 1380-1480 

March 1440-1460 

April 1450-1480 

May 1525-1570 

June 1525-1535 

July 1525-1635 

Aug. 1535-1550 

Sap. 1550-1625 

" Source:- Economic TImes. 
""Reported as M-30. 

Arrival of Foreign Tourl.ta 

3 

1336-1401 

1296-1401 

1281-1382 

1271-1481 

1360-1545 

1370-1480 

1375-1575 

1490-1571 

1500-1595 

1498-1597 

1535-1696 

1570-1646 

-66. SHRI K.C. SINGH "SABA": Win the Minister of 
TOURISM be pleased to state: 

Ca> whether there wlH be increase in the percentage 
of arrival of foreign tourists in the counby u reported In 
'Navbharat Times' dated November 17, 2004; 

(b) if 50, the facts and the details thereof; 

(c) the number of foreign tourists vielted India during 
the lut three years, State-wise; 

Cd) whether the Govemment has conducted any study 
to estimate the Increase in the number of foreign tourists 
to the next five yeartl; and 

C e) If so. the steps proposed to be taken by the 
Govemment to attract more tourlsta and to provide 
facilities of transportation, accommodation, medical and 
other facHlties to them? 

THE MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURY): (a) and 
Cb) Based on the growth rate of about 14% witnessed 

4 5 6 

1520-1535 1340-1365 1336-1535 

1470-1530 1345-1365 1296-1530 

1420-1510 1280-1300 1280-1510 

1400-1480 1275-1300 1271-1461 

1480-1605 1300-1560 1300-1605 

1520-1590 1425-1460 1370-1590 

1550-1835 1460-1510 1375-1835 

1660-1720 1535-1600 149().1720 

1670-1690 1540-1600 1500-1690 

1670-1700 1500-1550 1496-1700 

1680-1790 1540-1600 1535-1790 

1710-1800 1570-1640 1550-1800 

during the year 2003, and about 24 percent estimated 
for the period January to November, 2004 in foreign touriat 
arrivals in the country, it Is envisaged that there will be 
an increase in the percentage of foreign tourist arrivals 
in the country in the years to come. 

(c) As per the information provided by the State 
Govemments, the number of visits of foreign tourists in 
different States/Unlon Territories during the years 2001, 
2002 and 2003 is enclosed as Statement. 

(d) No, Sir. 

ee) Various steps taken by the Govemment to attract 
more foreign tourists to the country include:-

• Direct approach to the consumers through 
Electronic and Print media through the Mlncredlble 
India" Campaign. 

• Creation of Wortd Class CoUaterals. 

• Centralized Electronic Media Campaign. 

• Direct co-operative mari<eting with tour operators 
and wholesalers oversea. 
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• Greater focus in the emerging markets 
particularly in the region of China, North East 
Asia and South East AsIa. 

• Participation in Trade Fairs & Exhibitions. 

• Optimizing Editorial PR and Publicity. 

• Use of Internet and web marketing. 

• Generating Tourist Publications. 

• Re-enforcing hospitality programmes Including 
grant of air P88l8ge& to Invite mecla pel'lOMei 

and tour operatora on famlltartzation toura to 
India to get first hand knowtedge on various 
tourillm productl. 

• launching of Road Shows In key source markets 
of Europe. 

• Focusing on growth of hotel Infrastructure 
particularly budget hotels. 

• Enhancing connectivity through augmentation of 
air capacity and improving road Infrastructure to 
major tourist attractionI. 

Fomign Tourists in difftJl'I!If1t StsltlslUnion Ttlnit0ritJ8 durlllg thtI ytNIfS 2001, 2002 SlId 2003 

State/U.T. 2001 2002 2003 

2 3 4 5 

Andhra Pradesh 67147 210310 479318 

Arunachal Pradesh· 323 187 123 

Assam 6171 6409 6610 

Bihar 85673 112873 60820 

Goa 280071 271645 314357 

Gujarat 30930 34187 37534 

Haryana' 898 85281 84981 

Himachal Pradesh 135760 144383 167902 

Jammu & Kashmir 21298 7821 24330 

Kamataka 140703 59545 249908 

Kerala 208830 232584 294621 

Madhya Pradesh 107824 67319 92278 

Maharashtra" 915399 788935 986544 

. Manipur 183 221 267 

Meghalaya 2390 3146 6304 

. Mizoram 152 259 279 

Nagaland" 920 857 743 

Orissa 22854 23279 25020 

Punjab 3258 7558 4589 
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20. Rajasthan 608283 

21. Sikkim 31028 

22. Tamil Nadu 773073 

23. Tripura 1512 

24. Uttaranchal 44429 

25. Uttar Pradesh 795000 

26. Chhattisgarh 792 

27. Jhartc:hand 2979 

28. West Bengal 284092 

29. Andaman & Nicobar Islands 5539 

30. Chandlgarh 1&203 

31. Daman & Diu 10290 

32. Delhi· 830092 

33. Dadra & Nagar Haveli· 400 

34. Lakshadweep 650 

35. Pondicherry 22115 

Total· 5436261 

• Estimated. 

Root Affected Coconut Holdlnp 

·67. SHRI S. AJAYA KUMAR: 
SHRI S. MALLIKARJUNIAH: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) whether the Govemment has received a project 
for Management of root affected coconut holdings and 
enhancement of productivity of coconut; 

(b) if so, the detaMs thereof and the reaction of the 
Govemment thereto; and 

(c) the steps taken to eradicate the disease? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS. FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) and (b) 

4 5 

428437 628580 

8566 11966 

804041 901504 

2602 3196 

45070 55228 

710000 825000 

993 1150 

2244 3223 

529386 705457 

5101 4142 

13706 17057 

6589 3274 

543036 693827 

202 .136 

912 682 

20094 25559 

5157518 6716479 

Yes, Sir. The Government of India has received a 
proposal from the Govemment of Kerala for the removal 
of root wilt affected coconut trees and enhancement of 
productivity at a total cost of Rs. 231.80 crores. The 
maln objective of the project is to Increase the productivity 
of the coconut In the severely root wilt affected area In 
the State by removal of 59.14 lakhs of disease advanced 
trees and replanting with disease tolerant seedlings. The 
Ministry of Agriculture, Govemment of India has critically 
examined the project and also organized an Interface 
meeting with the officials of Coconut Development Board, 
State Agriculture Department, Govemment of Kerala and 
Scientists 01 Research Institutes such as Central Plantation 
Crope Research Institute, Keraia Agricultural University 
and Tamil Nadu Agricultural University to discuss the 
project proposal. Based on the diSCUSSions, Govemment 
of Kerala has been asked to resubmit the proposal after 
taking into consideration the possibHlties of reducing the 
project cost by restricting the removal of dis .... advanced 
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palms in the hot spot areas yielding lees than 10 nuts 
per palm per year only, which do not respond to 
management practices. The Kerala State Government has 
submitted the revised project seeking an assistance of 
Rs. 292.28 crores from Government of India for cutting 
and removal of disease affected palms, replanting, 
integrated management of disease affected coconut 
gardens including irrigation facilities and for establishing 
of four serological laboratories. The project is under 
examination of the technical expert committee constituted 
by Government of India. 

(c) The Ministry of Agriculture, Government of India 
has been implementing the scheme Integrated 
Development of Coconut Industry In India including 
Technology Mission on coconut to address all the issues 
related to development of coconut industry in India. Under 
the component integrated farming in coconut holdings for 
productivity improvement of the scheme Integrated 
Development of Coconut Industry in India, assistance is 
provided to farmers at the rate of As. 2501· par palm for 
cutting and removal of diseased palms and As. 35,000 
per ha. for demonstration of technology for management 
of root wilt disease. 

In addition, under the technology mission 
programmes, assistance is provided to public institutions, 
NGOs and farmers for development, demonstration and 
adoption of technologies involved in management of insect 
pests and disease affected coconut gardens including 
eradication of root wilt disease. The assistance provided 
for development of. technologies to public institutions is 
Rs. 50 lakhs or 1 00% of the cost of project and to 
NGOs and other capable institutions Is As. 25 lakhs or 

Crop 1999-2000 

1. Rice 1.99 

2. Wheat 2.78 

3. Coarse Cereals 1.03 

4. Pulses 0.84 

5. Foodgrains (1 to 4) 1.70 

SOOk of the cost of project. The assistance provided for 
demonstration of technologies to public institutions is As. 
25 lakha or 100% of the cost of project and to NGOs 
and other capable InstlMlons Is As. 10 lakhs or 50% of 
the COlt of Project. The assistance provided for adoption 
of technologies to public institutions, NGOs, other capable 
institutions and farmers Is 26% of the coat of project. 

Under this programme, so far an assistance of R8. 
4.998 crore 18 provided for management of root win 
disease In Kerala. About 29.93 lakh disease affected 
palms have bean cut and removed. This has helped In 
reducing the disease incidence from 32.4 to 24.0%. 

Productivity of Foodgral" 

*68. SHAI PAABODH PANDA: WHI the Minister of 
AGRICULTURE be pleased to state: 

(a) the details regarding the productivity of foodgralns 
in the country; 

(b) the steps taken by the Government to promote 
productivity of foodgralns; and 

(c) the details regarding productivity of cash crops 
like rubber, coffee and coconut etc. in comparison to 
other developing nations? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMEA AFFAIAS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) The figures 
of productivity of foodgrains comprising rice, wheat, coarae 
cereals and pulses for the last five years, i.B., from 1999-
2000 to 2003-04 are given below: 

(Tonnes per Hectare) 

2000-01 2001·02 2002-03 2003-04 

1.90 2.08 1.80 2.05 

2.71 2.76 2.62 2.71 

1.03 1.13 0.96 1.23 

0.54 0.61 0.58 0.82 

1.63 1.73 1.58 1.71 
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(b) The programmes aimed to booIting production 
and productivity of foodgralns include the foHowlng:-

(i) Integrated Cereals Development Programme in 
Rice Based Cropping Systems Areas (ICDP· 
Rice). 

(ii) Integrated Cereals Development Programme in 
Wheat BaseKt Cropping Systems Areas (ICDP· 
Wheat). 

(iii) Integrated Cereals Development Programme in 
Coarse Cereals Based Cropping Systetnl Areas 
(ICDP- Coarse Cereala). 

From October, 2004, these schemes have been 
subsumed under Macro Management Programme with a 
view to provide flexibility according to regionally 
differentiated needs of the States. 

A new Centrally Sponsored Scheme on 'On Farm 
Water Management for increasing Crop Production in 
Eastem India' was launched from 2002-03. The objective 
of the scheme is to increase production & productivity of 
crops through exploiting abundant ground/surface water, 
in the Eastern India. Under the scheme, assistance Is 
provided for (i) installation of shallow tube weHs (STW) 
with pumping sets, (ii) electric/diesel water pumping seta, 
(iii) Low Lift Irrigation Points (LIP), and (Iv) dug wells In 
hills and plateau regions. The scheme is being 
implemented in Assam, Arunachal Pradesh, Bihar, 
Chhattisgarh, Jharkhand, Manipur, Mizoram, Orissa, West 
Bengal and Eastern Uttar Pradesh. The scheme is a 
back-ended credit linked one and is being implemented 
through the National Bank for Agricultural and Rural 
Development. 

As regards pulses, assistance Is provided for 
purchase of breeder, seed, production of foundation aeed, 
production and distribution of certified seed, distribution 
of seed minikits etc. under the centrally sponsored scheme 
of Integrated Scheme for Oilseeda, Pulses, 011 Palm and 
Maize (ISOPOM) launched In April, 2004. 

(c) As regards Rubber, the productivity of natural 
rubber (NR) in India Is the highest among the major NR 
producing countries in the world. The productivity of NR 
in India remained at 1576 Kg per hectare during 1999-
2000 to 2001·02. It improved to 151iJ2 Kg. per hectare In 
2002·03 and further up to 1663 Kgs. per hectare In 2003-
04. Thus, the productivity of NR in India is well above 
the productivity of NR (1418 Kgs per hectare) in Thailand, 
which is the largest producer of NR in the world. As 

regards coffee, India's productivity (1.03 tonnes per 
hectare) Is higher than that in major coffee producing 

• countries except Vietnam (1.47 tonnes per hectare). In 
regard to coconut, India's productivity (6777 nuts per 
hectare) Is higher than that in major coconut producing 
countries except BrazH (12810 nuts per hectare). 

Foocigrain Export Scam 

*69. SHRI ASADUDDIN OWAISI: 
SHRI RAGHUNATH JHA: 

Will the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to state: 

(a) whether the Food Corporation of India (FCI) sold 
foodgralns from central pool to selected exporters at highly 
subsidised rates during 2003-04 ignoring the domestic 
market; 

(b) if so, the quantum of foodgralns sold In domeatic 
market under open sale scheme and for exports during 
the last five years Indicating the nal1llt of the exporters; 

(c) whether about Rs. 20,000 crore of food subsidy 
was lost as a result thereof; 

(d) if 80, whether the order prohibiting export in 
August, 2003 has been withdrawn; 

(e) if so, the details thereof and reasons therefor: 

(f) whether such foodgralns were diverted to domestic 
market at a higher price; 

(g) if so, the details thereof alongwith the name of 
such unscrupulous exporters; 

(h) whether the Government has ordered any enquiry 
In this whole epiaode; and 

(I) if so, the details thereof alongwlth the name of 
the agency? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMEf:i AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) In view of 
stocks of wheat and rice, much more than the required 
buffer stock, the Food Corporation of India (FCI) sold 
foodgralns under its Sale for Export Scheme from the 
Central Pool, since 2000-01 (including the year 2003-04), 
to' all exporters who approached the FCI and fulfilled the 
conditions to the scheme. At the same time, the domestic 



51 Writttll1 Answers DECEMBER 6, 2004 62 

requirements of wheat and rice were fully met during this 
period. 

(b) The quantity of foodgrains sold in the domestic 
market under open sale scheme & for exports during the 
last five years and the list ot exporte,. are enclosed 81 
Statement-I and II. 

(c) The subsidy towards export of 334 lakh tonnes 
during the period 2000-01 to 2003-04 is Rs. 16,611.20 
crores. 

Year 

1999-2000 

2000-01 

2001-02 

2002-03 

2003-04 

Total 

Rice 

3.86 

4.01 

3.87 

4.05 

15.79 

Open Sale 

Wheat 

32.62 

8.86 

51.94 

50.82 

09.23 

153.47 

List of ExpoIttHs 

Name of Exporters Address 

2 

Aar Dee Intemational Siligurl 

Aggarwal Food Products Delhi 

AHanasons Ltd. New Delhi 

Algar Exports Tuticorin 

Annapuma Exports Sonepat 

Andagro Services Ltd. Mumbai 

Agrotech Foods Ltd. Secundrabad 

(d) and (e) No, Sir. The order dated 11th AugU8t. 
2003 st')pplng fresh allocation for exporta hal not been 
withdrawn. 

(f) and (g) Certain Inatance8 of Irregularities have 
come to light and action has been taken in each of 
these c ...... may be seen In the encJoeed Statement-
III. 

(h) and (i) The Central Vigilance Commilslon has 
been requested to conduct an Inquiry Into the allegations 
of Irregularities in the export of foodgraina from the Central 
Pool. 

(In lakh tonnes) 

Exporta 

Total Rice Wheat Total 

32.62 

12.72 

55.95 

54.69 

13.28 

0.42 

23.50 

80.71 

30.71 

20.43 

39.65 

67.93 

70.89 

20.86 

63.15 

148.84 

101.40 

169.26 135.34 198.70 334.04 

Ajanta Soya Ltd. 

Algyas Export Pvt. Ltd. 

Amlr Chand Jagdish Kumar 

Amlra Foods Ltd. 

Amlvanma Exporta India 

Amrlt Intemational 

AmrIt International Ltd. 

Amrit Intematlonal Rice Co. 

Anand Prakash Anklt Kumar 

2 

Bhiwadi 

A-17, Naehoany Road, 
Doonefri, Mumbal 

12/14, Ubaspur Road, 
Samlypur, Delhi 

Mehraull, Delhi 

Mumbai 

New Delhi 

Nehru Place, New DelhI 
, 

New Delhi 

Deihl 
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Anchor Impex Inc. 

A.A. Impex 

Aniani Enterprise 

Atlantic Spinning & Weaving 
Mills Ltd. 

Avani International 

B. Nathat Singh Karam Singh 
Pvt. Ltd. 

Bagadiya Brothers 

Bansal Overseas 

Basic India Ltd. 

Best Food International 

Bhagwati Rice MUls 
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New Deihl 

Sura! 

Kolkata 

Chennai 

Mumbal 

4124, First Aoor, Naya 
Bazar, Delhi 

Ralpur 

Kamal 

Pitampura, Delhi 

PO Box. No.5, Indri, 
Kamal 

Ferozepur Cantt. 

Expotech International Ltd. 

Ferozepur Foods Pvt. Ltd. 

Foods Fat & Fertilizer Ltd. 

Ganga Traders 

Gazebo Industries 

G.N. Ov ..... as 

General Export Enterprises 

General Mms India Pvt. Ltd. 

Globe International 

G.M. Overseas Rice Millers 

GNG Exports 

GRM Overseas Ltd. 
Bhandari Rice Mills Overseas 2244, Gali 

GV (God Vishnu) Rice Unit 

BHS Overseas 

Bishan Sarup Ram Kishan 
Agro Pvt. Ltd. 

Cargill India Ltd. 

Commodities Inter Trade 

Daulatram Ramesh Kumar 

DO International Ltd. 

Deva Singh Sham Singh 

Deepika Enterprises 

Dhingra Export Pvt. Ltd. 

Dolphin International Ltd. 

Doon Valley Intemational 

Emmsons Intemational Ltd. 

Exim Rajathl 

Ragunandan, Naya 
Bazar, Deihl 

Saharanpur 

5584, Firat Floor, Naya 
Bazar Delhi 

Gurgaon 

14, Rajendra Prasad 
Road, New Delhi 

Taran Taran 

26, The Mall, Amritsar 

Chatwind 
Amritsar 

Maida 

Gate, 

Gulmohar Park Extn., 
New Delhi 

Karnal 

12, Zamrudpur, Kallaah 
Colony, N. Deihl 

Chennal 

Haldiram Exports Pvt. Ltd. 

Harvana Roller Flour Mills 

Hari Shallac Industries 

Hernant International 

Hindustan Lever Ltd. 

H.M. Overseas 

Indian Resins & Polymers 

If'lCEE Exports Ltd. 

ITC Ltd. International 

India Trading Co. 

Jagodla Exports 

Jai Bamleshwari Rice 

Sortex, Dhanpat Plastic 

Jatin & Co. 
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8-15, Sector-3, Noida 

Ferozepur 

Chennai 

Sonepat 

Mumbal 

36/55, West Punjabl 
Bagh, New Delhi 

Mumbai 

Mumbai 

5, Court Lane, Civil 
Lines, Delhi 

Lahori Gate, Delhi 

Kolkata 

Gohana Road, Panlpat 

G.T. Road, Tarari, 
Dlstt.-Kamal, Haryana 

Mathura Road. New 
Delhi 

Jind 

Gondia, Maharashtra 

Kurukahetra 

165-166, Back Bay 
Reclamation, Mumbai 

Chllkana 
Saharanpur 

KoRam, Kerala 

Road, 

Mount Road, Chennai 

31, Sarojini Devi Road, 
Secundrabad 

Delhi 

Gangarampur 

GondIa, Maharashtra 

Mutunga, Mumbai 
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JB Overseas Ltd. 

Jindal Niryat ltd. (Rice 
Millers & Exporters) 

Kapoor Brothers Roller 
Flour Mills 

K.C. Industries 

Kansal Overseas 

Kantilal & Co. 

Karam Industries 

Kissan International 

KLA Rice India Public ltd. 

K.N. Resources Ltd. 

Kohinoor Intemational 

KRBL Ltd. 

Krishna & Co. 

Krishna Traders. 

Kundan Rice Milts 

Lekhraj Narinder Kumar 

Uberty Oil Milts Ltd. 

LMJ Enterprises 

LMJ Overseas 

L.T. International 

L. T. Overseas 

Lucky Export 

Mahalaxmi Rice Mills 

Mahe~ Rice Indwdry 

Mahesh Agro Pvt. Ltd. 
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20, MIG Flat, 
Pltampura, Deihl 

Sanjay Nagar, Pocket-
III, Sector-II, Rohlnl 

Panchkula 

Jalalabacl West 

38-39, Pocket-O 11, 
Sector-7, Rohini 

11/12. Janam Bhumi 
Marg. Mumbai 

F.B. Road, Sultanpur, 
Mehrauli, New Delhi 

3. Galla Mandl, 
Rudrapur 

Rudrapur 

Subhash Road, Ralpur 

Jalandhar 

5190, Lahori Gate. 
Deihl 

Tutlcorin 

Kolkata 

Delhi 

Kalthal 

Colaba, Mumbai 

Kolkata 

New Delhi 

New DeIhl 

21. Green Park, 
Auroblndo Marg. Delhi 

Deihl 

Taraori 

Nalgonda. Settlpalen-
5082117 

Lehon Gate, Delhi 

1 2 

Mahavlr Rice Milia Taraort 

Mam Chand Roller Aour Yamunanagar 
Mills Pvt. Ltd. 

Namdhari Rice & General Milia 

Namdhari Food Irm..tries Sirsa 

Maya International 14, Dr. Rajindra Prued 
Road, New Deihl 

NAFED New Deihl 

Navbharat Export 5192, Naya Bazar, 
New DeIhl 

New Bharat Rice Milia Falzpura Batala, Diatt. 

Olam Exports India Ltd. 

Clam Exports India Ltd. 

Overseas Carpet Ltd. 

P.R. Surana & Sons 

Padam Shree International 

Param Hans International 

Parwaz Ove ...... (P) Ltd. 

Pawan jain & Sons 

Pepsi Food Pvt. Ltd. 

Pepsi Enterprises 

Pepsi India Holding 

PICRIC Ltd. 

Plyuah Impex Pvt. Ud. 

PK Overseas Pvt. Ltd. 

Poona Oaf & Beaan Milia 

Priyanka Overseas Ltd. 

Producln Pvt. Ud. 

Punjab BaImati Rice Ltd. 

Gurdaspur 

8, KSFC Building, INTL 
Estate. Madhlkheri 

Bangalore 

New Deihl 

Naya Bazar, DeIhl 

2744, FIF, Naya Bazar, 
Deihl 

Kamal 

Naya Bazar, Delhi 

GTK Road, Delhi 

Gurgaon 

Kolkata 

Gurgaon 

KM GT Kamal Road, 
VI •. LaraanII (Sonepat) 

New Deihl 

Karol Bagh, New DelhI 

Haclaplar, Pune 

0-18, COMaught Place, 
New DeIhl 

Mumbai 

Sangrana 
Amritaar 

Sahib, 
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R.K. Overseas Rice Millers 

Ragga International 

Raghunath Agro Industries 

Raj Exporters 

Ralsoni Exports 

Ruhmi Exports 

Ravi Kamal Roller Flour 
Mills Pvt. Ltd. 

Rice India Exports (P) Ltd. 

R.K. Exports 

R. K. Overseas 

R.P. Basmati & Co. 

RT Exports Ltd. 

Sain Exim Pvt. Ltd. 

Sainath International 

Samarat Rice Mills 

Satnam Overseas Ltd. 

SatYBm Industries 

Seth Brothers 

S.D. Heavy Iron Wot1<s 

Shahji Nanji Export 

Shahji Nanji Nagsi Export 
Pvt. Ltd. 

Shankar Rao Ganpathirao 
Patil & Co., Rice House 

Sharp Menthal India Ltd. 

Shakti International 
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T.T. Road Suranulsi 
(Jalandhar) 

Bazar Gandawala, 
Amritear 

1 

Shivnath Ral Hamarain 

Shill Shakti Rice Mills 

Shiv Vishnu Pvt. Ltd. 
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B-16, Bhagwan Oa •• 
Nagar, New Odlhl 

Taldari, Kamal 

Gonetla, Maharuhtra 
Bhikhlwlnd, Amritur 

SM Vishnu Eatables India Ltd. Kalthal 
16, Pereira Street, 
Tutlcorln 

Pune 

Nabha 

Mumbai 

5587, Lahori Gate, 
New Delhi 

Bhopal 

Bhopal 

Kamala 

Mumbal 

Satna, MP 

Khairana 

2, Community 
Complex, Masjid Marg, 
G. Kallash 

Jawahar Nagar, Raipur 

Ambala 

Maida 

Itwari, Nagpur 

Anaj Bazar Itwarl 
Nagpur 

Itwari, Nagpur 

G. 15, SMA C, 1 
Estate, GT Karnal 
Road, Delhi 

New Delhi 

Siddhartha Fertlchem 

Singhal Merchandise (India) 

Soubhik Exports 

S.S. Exports 

Sun Star Ove...... Ltd. 

Suraj Impex 

Swami Enterpriau 

T.M. International 

Trust Exports Enterprises 

Atnna Agro Impex Pvt. Ltd. 

V.C. Enterprise. 

Teral Exports 

V.K. Udyog Ltd. 

Vardhman Exports 

Veer Overseas Ltd. 

Vikas Sortex 

VI,hal Exports Overaeas Ltd. 

United Exports 

Banai Badan Sham 

Ananthammal Kasl Rice Mill 

PEC Ltd. 

NAFED 

West Bengal Essential 
Commodity. 

New Deihl 

Subha.h Road, Vile 
Par1e, Mumbai 

Kolkata 

Kolkala 

4119/7, F/F, Naya 
Bazar, Deihl 

Karol Bagh, New Delhi 

Weat Cotton Road, 
Tuticorin 

Kapurthala 

Mumbal 

Mumbal 

Delhi 

133, Aliurner, Mumbal 

Kolkata 

Gharaunda, Kamal 

Kudwa Lane, Gondia 

Ahmedabad 

Delhi 

Olpltl Bagh, Sripali 
Bardwan, West Bengal 

Kovllpatti 

New Delhi 

Raipur 

Koikata 
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STC Ko~m 

Punjab State War.t,ou.ing Chandigarh 
Coporation 

HAFEO Panchkula 

MMTC New Delhi 

MARKFED Chandlgarh 

Punjab Agro (PAIC) Chandlgarh 

Spices Trading Corporation Bangalore 

A.P. State Trading Corp. ltd. Hyderabad 

NCCF New Delhi 

Action Tlllrsn IIgM1st irMgulllr/IiM in Expoft 

Penal Action has been taken again:t established 
Irregularities in respect of the foUowlng: 

I. NCCF lifted 2000 MT rice Ex. Ludhiana (Punjab) 
through their aasociate exporter and did not complete 
the obligation of export commitments. Sublequently, the 
differential amount with taxe. has been recovered. The 
stocks were issued on Indemnity Bond being PSU, 
therefore. in this case, Bank Guarantee wu not required 
to be encashed. 

Bank Guarantee of Bhagwani Exports and Bank 
Guarantee of Pioneer Foods was encashed due to non-
aubmt88ion of export documents for wheat. 

II. Ftom Haryana Region NCCF took allocation for 
6500 MT rice and MIa. Hamant International for 2000 
MT. In both these case. differential cost has been 
recovered by ene •• hing Bank Guarant... and DDs. 

Apart from encaahment of Bank Guarantees, cuee 
have also bean filed against exporter., who had 
manipulated/submitted t8ke documents, as under: 

(i) Mis AX Exports, Bhopal submitted manipulated 
export documents and fraudulent Bank 
Guarantees. CBI, Bhopal hal registered a case 
against the bank offlclall and the party. 

(ii) MIs. A.K. Flour Mills Pvt. ltd., Ankleswar, 
GUjarat, had lifted 2320 MTs of wheat for export 

purpol88, but the party exported wheat flour 
instead of whole wheat and submitted forged 
documentl for export of wheat. Thereupon, the 
Bank Guarantee was encashed. FIR has been 
flied against the party. Differential cost between 
OMSS(D) and export price has been realized 
from the party. A money suit has also been 
filed for recovery of Interest and differential COIL 
The matter is pending in the Court. 

(III) In the case of NCCF default, a Police case is 
pending In the Court at Faridabad and in the 
case of Mis. Hemant Intematlonal, FIR has aI80 
been lodged by District Manager, FCI, 
Kuruklhetra. 

Acoredltatlon By.tem for Environmental 
Mllnagement PI.nl 

*70. SHRI ANANDRAO VITHOBA ADSUL: 
SHRI NARENDRA KUMAR KUSHAWAHA: 

WUI the Minister of ENVIRONMENT AND FORESTS 
be pIeued to state: 

(a) whether "'MY State Govemments have demanded 
the delegation of power to them barring those relating to 
projecll of national Importance for granting environmental 
durance to developmenml proJectI; 

(b) H 10, the detalll thereof; 

(c) the reaponse of the Union Government thereto; 

(d) by when a final decision is Hkely to be taken In 
this regard; 

(e) whether there 18 any proposal to Introduce an 
accreditation syatem for consultants and experts to prepare 
environmental management plana: and 

(f) H 10, the details thereof? 

THE MINISTER OF ENVIRONMENT AND FORESTS 
(SHRI A. RAJA): (a) to (d) The Government has 
undertaken a comprehensive review of exiating 
environmental clearance process, fonnulated a proposal 
for a revised procedure, and held consultations with all 
the concerned stakeholder., Including the State 
Governments, on the propoaecl revised procedure. During 
the meetings with the State Governments, some of the 
States have auggeated more decentralization of powers 
for granting environmental clearance to the State 
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Governments. Any change in the existing environmental 
clearance process win be brought forth only after following 
the due statutory procedure laid down under the relevant 
Acts/Rules. 

(e) and (f) There is no such proposal with the 
Government. However, during the discu88lon with the 
various stakeholders on the proposed revised 
environmental clearance procedure, introduction of .orne 
kind of accreditation system for the consultantl for 
undertaking environmental impact "'888ment studlee h .. 
been suggested. No final view has been taken yet on 
this suggestion. 

{TransIs/ionj 

Procurement of MllletlCoa,.. Grain 

·71. SHRI DEVIDAS PINGlE: 
SHRI PARAS NATH YADAV: 

Will the Miniater of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleaaed to ltate: 

(a) whether the Government il conlldertng any 
proposal to procure millet/coarse grain dlrectty from the 
farmers in various States; 

(b) if so, whether the Government has directed the 
Food Corporation of India (FCI) to star1 procurement; 

(c) if so, whether appropriate Itt-DB have been taken 
by the Government to make the FCl's procurement policy 
more transparent; and 

(d) if so, the details In this regard? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) to (d) 
Procurement of coarse grains from farmers under price 
support operations is presently belng entirely undertaken 
by the State Governments and their Agenci ••. 

Technique of Getting more Production ot Fish 

·72. SHRI HEMLAL MURMU: WUI the Miniater of 
AGRICULTURE be pleased to state: 

(a) whether over six Iakha of farmara, rural youth 
and agriculture promoting personnel have been trained 
under the technology transfer by Krlshl Anu.andhan 
Sangathan and the Indian Council of Agricultural R .... rch 
whereby a technique of getting 10 times more production 
of fish from the small ponds has been demonstrated; 

(b) If 80, the detaiIa theJ'Wi' aIongwtth the names of 
the benefIciafy StateI; 

(c) whether the Government propoae to expand .uch 
technology In other States al8o; and 

(d) If '0, the cIetalls thereof? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) and (b) 
The technique of getting more production of flah has 
been demonstrated in amall reeervoIra. 

The atudies undertaken by the Centr.' Inland 
Fisheries Research Institute (CIFRI), Barrackpore In smaH 
reaerviors In the States of Uttar Pradesh, Rajuthan, 
Kamataka and Kerata over the yeara have .hown more 
than 10 times Incre... In fl8h production levels over the 
yeara. They pertain to Gularlya ,..ervior (150 hectares), 
Uttar Pradesh; 10 kglhectarelyear to 150 kglhectarelyear 
achieved over a period of four yeara, accounting to 15 
fold increase In fish production; Bachra Re .. rvoIr (170 
hectarea), Uttar Pradesh; 4 k¢la/yr to 140 kglhalyr over 
a period of three yeara, with 35 fold Increa .. ; Baghla 
.Reservoir (250 hectares), Uttar Pradelh: 7 kglhalyr to 
102 kglhalyr over a period of three yeara, with 14 fold 
increase; Markonahally Reaervolr (1,338 hectarea), 
Kamataka: 5 kglha/yr to 76 kglhalyr over a period of two 
years, with 15 fold Incre ... ; Baretha R ... rvoir (1,160 
hectarea) , Rajasthan: 8 kglhalyr to 99 kgIhaIyr over a 
period of two yeara, with 12 fold Increa.e; MHnkara 
Reservoir (259 hectares), Kerr/I: 10 kglhllyr to 105 kg! 
haIyr over a period of five y ..... , wfth more than ten fold 
Incre... in fish production. 

'Culture-bated capture fin ... management In small 
reservoira', with stocking of carp fingerlings at the rate of 
300-1000Jhectare ev.ry yMI' and regulated harveetlng wu 
adopted .. the tec:flrUque for Inc:IH8Ing the fIIh production 
In these water bodies. 

During the year 2003-04, a total of 6,48,911 personnel 
comprlalng 4,n,780 fannera, 1,10,210 rural youth and 
60,911 Extenalon peraonnet, were trained in different 
aspects of agriculture Uke crop production, horticulture, 
agro-fore.try, IIveatock production and management, 
fl.herlea, plant protection, soli f.rtllity, home 1C1e~, I 

agricultural engineering, agricultural extension and related 
aapects through the Krlahi Vigyan Kendra. (KVKI) 
numbering 323 in the country, through 19,880,8,073 and 
2,591 COUI'H8 (total: 28,644) reepec:ttvety. 
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Of these, 7,919 farmera and farm women, 3,235 rural 
youth and 992 extension functionaries, totaling to 12,146 
personnel were imparted training In fisheries through 
387,181 and 50 courses (total: 518) respectively. 

(c) and (d) The Central Inland Fisheries Research 
Institute, Barrackpore is working on the technique, stated 
above, viz., 'Culture-based capture flaheries management 
In small reservoirs' in a number of small reservoirs spread 
over other States viz., Bihar, Himachal Pradesh, Madhya 
Pradesh and Jharkhand. In this particular technique, 
stocking of advanced fingerlings of fish Is the key factor. 
The small reservoirs are stocked with advanced fingerlings 
(more than 80 mm size) of carps in the right species 
combination (catla, rohu and mrigal) at the rate of 300-
lOOO/hectare. The selection of species is determined 
based on ecological profile of specific reservoirs. 

/Englishj 

Linking of Rivers 

"73. SHRI CHANDRAKANT KHAIRE: 
SHRI BHUPENDRASINH SOLANKI: 

Will the Minister of WATER RESOURCES be pleased 
to state: 

(a) whether the Government has Initiated the Rivers 
Linking Protect; 

(b) if so, the details thereof; 

(c) whether the Govemment has set up consensus 
groups for the execution of rivers-linking project; 

(d) if so, the details alongwith composition thereof; 

(e) whether these groups would resolve the technical 
issues with States also; 

(f) if so. the details thereof; and 

(g) tho time by when the entire rivers in the country 
are likely to be interlinked? 

THE MINISTER OF WATER RESOURCES (SHRI 
PRIVA RANJAN DASMUNSI): (a) and (b) Yes, Sir. Two 
proposals for interlinking of rivers wtlich have attracted 
conSiderable attention were given by Dr. K.L. Rao In 
1972 and Captain Dastur in 1977. These proposals were 
not found techno-economlcally vi8ble. Later, the Ministry 
ul Water Resources (MOWR) (erstwhile Ministry of 

Irrigation) and Central Water Commission (CWC) 
formulated a National Perspective Plan (NPP) for Water 
Resources Development in 1980 envisaging Interbasin 
transfer of water from surplus basins to deficit baslnll 
areas which comprises of two components namely 
Himalayan Rivers Development Component and Peninsular 
Rivers Development Component. The Peninsular Rivera 
Development Component of NPP was discussed In the 
Conference of the State Irrigation Ministers held during 
1980 and 1981 and were welcomed by all. Seeing the 
merit of the concept, National Water Development Agency 
(NWDA) was set up under the MOWR In 1982 for carrying 
out various technical studies to establish the feasibility of 
the proposala of NPP and to give concrete shape to It. 
Based on various studies conducted, NWDA has identified 
30 linke for preparing Feasibility Reports (FRs). NWDA 
has completed feasibility reports for thirteen links and 
others are scheduled to be completed by December 2005. 
With a view to bringing about a consensus among the 
States and provide guidance on norms of appraisal of 
individual projects and modalities for project funding etc., 
the Central GOYI. had set up a Task Force under the 
chairmanship of Shrl Suresh Prabhu, Member (Lok Sabha) 
in December, 2002. The Task Force had submitted the 
required Action Plans to the Government giving an outline 
of the time schedule for completion of feasibility studies, 
detailed project reports, estimated costs, implementation 
schedule, benefits and altemate option for funding and 
execution of projects as also suggested methods of cost 
r~very. 

The National Common Minimum Programme of the 
UPA Government Indicates that It will make a 
comprehensive assessment of the feasibility of linking the 
rivera of the country starting with the southern rivers and 
this assessment will be done In a fully consultative 
manner. Atter the comprehensive ...... ment, It has been 
decided that pver linking programme be continued with a 
focus on peninsular rivers. 

(c) to (f) In 2002, It was decided by the Governing 
Body of NWDA where the States are represented that 
atter preparation of FRs for the links by NWDA, further 
dlacuasion with States on water sharing and Consensus 
building should be initiated. For this purpose, a Consensus 
Group headed by Chairman, CWC with States' Secretaries 
among uthers as members was formed to arrive at 
consensus and resolve the technical isaues with various 
States on a continuous basis. Consensus Group headed 
by Chairman, ewe has held number of meetings in 
respect of Ken·Betwa link and Parbati-Kalisindh·Chambal 
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link and the outstanding technical ieaunlreservatlona were 
discussed with the States and were clarified. 

(g) Time required to complete conatructlon of Inter 
basin water transfer links depends upon how fast 
consensus and cooperation from the States in avallabl. 
for these river links. 

MSP of Cotton and Sugarcane 

·74. SHRI EKNATH M. GAIKWAD: Will the Minister 
of AGRICULTURE be pl.ased to stat.: 

<a) the Minimum Support Prices of different norK:8f88I 
agricultural products especially in respect of cotton and 
sugarcane for the current and ensuing years yield; 

(b) whether the State Govemments are authorlz.d to 
fix Minimum Support Prices of agricultural products above 
that fixed by the Union Govemment under a rec.nt 
decision of the Apex Court; and 

(c) if so, the Minimum Support Prices if any fixed by 
each State Govemments for cotton and sugarcane? 

THE MINISTEA OF AGAICUl TUAE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTAIBUTION (SHAI SHAAAD PAWAA): (a) The 
Minimum Support Prices (MSPs) of non c.real 
commodities fixed by the Government for 2004-05 are 
given in the statement enclosed. As regards MSPs for 
the ensuing year, the MSPa will be announced by the 
Govemment on the basis of the recommendations mad. 
by Cornmission for Agricultural Cost & Prices (CACP), 
the views of Stat. Governments and concerned Central 
Ministries as well as such other relevant factors, whic:h In 
the opinion of the Govemment, are Important for fixation 
of MSPs. 

(b) The Statutory Minimum Price (SMP) of sugarcane 
payabl. by sugar factories for .ach sugar .... on Is 
required to be fixed by Govemment under clause 3 of 
the Sugarcane (Control) Order, 1986 having regard to 
the foUowing factors: 

(ij cost of production of IUgarcane; 

(iI) retum to the growers from alternative crops and 
the general tr.nd of prices of agricultural 
commodlti .. ; 

(iii) avallabOIty of sugar to consum .... at a fair price; 

(Iv) price at which sugar produc.d from sugarcane 
Is sold by sugar producers; and 

(v) recovery of sugar from sugarcane. 

However in Civil Appeal No. 460 of 1997 filed in the 
Supreme Court of India, the Hon'bi. Supreme Court has 
held that States which have enacted legislation regarding 
regulation of supply and purchase of sugarcane have the 
right to fix price for sugarcane purchuad by sugar mills 
which can be higher than the SMP fixed by the C.ntral 
Govemment. The judgem.nt of Supreme Court does not 
In any way go against the int.ntions of the Central 
Gov.rnment for fixing the SMP. 

(c) The SMP of sugarcan. fixed by the Government 
is uniformly applicable to all the Stat.s In the country. 
However, SMP payable by sugar mills variea from mill to 
mill depending on the recovery level. As regards Cotton, 
MSPs are fixed for two basic varl.tlea, which are ahown 
In the statement enclosed. Bued on the support prices 
for the two basic varl.tl.s and taking Into account the 
quality differential, normal price differential and other 
relevant factors the support prices for other varieties of 
cotton of Fair Average Quality are fixed by the Ministry 
of T.xtllee . 

...",.", 

Minimum Support Pm:. 
(ACCOI'dng 10 Crop YtNlr) 

(As. per quintal) 

SI.No. Commodity Variety 2000-01 2001-02 2002-03 2003-04 2004-05 
-SOR price 

2 3 4 5 e 7 8 9 

1. Sugarcane 69.50 62.05 89.50 73 74.50 

2. Cotton F-414/H-mlJ34 1825 1675 1675 20 1725 1760 

H-4 1825 1876 1875 20 1925 1960 
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2 3 4 5 6 7 8 9 

3. Groundnut In Shell 1220 1340 1355 20 1400 1500 

4. Jute TD·5 785 810 850 860 890 

5. Rapeseed!Muetard 1200 1300 1330 10 1600 1700 

6. Sunflower Seed 1170 1185 1196 15 1250 1340 

7. Soyabeen Black n5 795 795 10 840 900 

Yellow 865 886 885 10 930 1000 

8. Safflower 1200 1300 1300 5 1500 1560 

9. Copra Milling 3260 3300 3300 3320 3500 

(Calendar Year) eall 3500 3560 3560 3570 3750 

10. Sesamum 1300 1400 1450 5 1485 1500 

11. Nigerseed 1025 1100 1120 1155 1180 

12. Gram 1100 1200 1220 5 1400 1425 

13. Arhar (Tur) 1200 1320 1320 5 1360 1390 

14. Moong 1200 1320 1330 5 1370 1410 

15. Urad 1200 1320 1330 5 1370 1410 

16. Masur (Lentil) 1200 1300 1320 5 1500 1525 

Nota: SDR Price ; Special Drought Relief Price. 

/Trans/allonj Games, Indian sportsperson Major R.V.S. Rathore won a 
silver medal in shooting. This is the first silver medal 

Performance of Sport.peraon.rr .. m. In Athen. won by an individual sportsperson since India's 
Olympic. independence. Over the years, the performance of Indian 

sportapersons In Olympics has been improving. In 1996 
·75. SHRI RAGHURAJ SINGH SHAKYA: and 2000 India won only a bronze medal. No medal 

ShRI NIKHIL KUMAR CHOUDHARY: could be won in 1976, 1984 and 1988, 1992 Olympics. 
Moreover, during the Athens Olympic Games, 2004 in 

Will the Minister of YOUTH AFFAIRS AND SPORTS the disciplines of Archery, Shooting and Welghtliftlng 
be pleased to state: Indian sportspersons were very close to medals and in 

the disciplines of Athletics they created new national 
(a> whether the Indian sportapersonallea.". could not reoorda. 

perform upto the expectation In the Athen. Olymplca; 
After Athena Olympic Games 2004, meetings with 

(b) If so, the reasons therefor; and office bearers of the major National Sports Federations 

by the Govemment to 
were held to analyze their past performance and discuss 

(c) the steps being taken their future plan of action for achieving excellbnce In 
improve the performance of aportapersons in the International events. 
international games? 

THE MINISTER OF YOUTH AFFAIRS AND SPORTS 
Government of India, In addition to providing sports 

infraatructure, Is taking the following steps to Improve the 
(SHRI SUNIL DUTT): (a) to (c) During Athena Olympic performance of spot18persona In the international games:-
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(i) Finalization & implementation of Long Term 
Development Plan (L TOPs) for various &pOrta 
disciplines in consultation with the concemed 
National Sports Federations, former Intemational 
sportepersoll8 and sports scientists experts. 

(ii) Provision of equipment and scientific support to 
sportspersons. 

(iii) Intensive coaching of the players by Indian and 
foreign coaches in coaching camps. 

(iv) Intensive training abroad to the teams. 

(v) Financial assistance to concemed federations for 
participation of sportapersons In Intemational 
tournaments. 

(vi) Assistance for purchase of equipment, ecientlflc 
support and training and participation within the 
country and abroad under the 'Scheme relating 
to Talent Search and Training' and the 'National 
Sports Development Fund'. 

(vii) With a view to broad basing of sports and 
scouting for talent at a young age, the 
Government is assisting Anny under 'Anny Boys 
Sports Company Scheme' (ASSC). In addition 
to eight existing ABSCs, ten more ABSCa have 
been sanctioned during the current year. 

{English} 

Non-Compliance of Blo-MadloaJ Waate 
Norms by Hospitals 

'76. SHRI UDA V SINGH: 
SHRI PAWAN KUMAR BANSAl.; 

Will the Minister of ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) whether the Govemment is aware of dumping of 
bio-medlcal waste along with the kitchen waste, etc. In 
various cities of the country; 

(b) if so. the details thereof; 

(c) whether the Deihl Pollution Control Committee 
has issued show cause notices to some major hospitals 
in the capital for non-compliance of blo-medical waste 
norma; 

(d) if so, the details thereof; 

(e) whether the officlala of the Central Pollution 
Control Board have found dlacrepanciel In adhering to 
the waste norma; and 

(f) If so, the facts thereof and further Itepi 
contemplated to check the eame and ensure that the 
waste disposal nonns are adhered to strictly? 

THE MINISTER OF ENVIRONMENT AND FORESTS 
(SHRI A. RAJA): (a) and (b) As per the provillonl of 
Blo-MedIcaJ Waste (Management & Handling) RuI .. , 1998. 
the blo-medical waste generated by hoepitala Is required 
to be segregated, treated and dJtposed of. A number of 
hoapltala, more commonly smaller hOlPitaJa, however, are 
reported to have not been aegregaling the blCMnedical 
waste property. As a result. the mixing of IUch waste 
with other types of wastes cannot be ruled out. 

(c) and (d) The Deihl Pollution Control Committee 
(DPCC). conducts periodic lnapectiona of hoapltala for 
monitoring the compUance of the BIo-MedIcaI Wute Rulee. 
Since April, 2004, DPCC hu lasued show caU88 notlc .. 
to 22 hoapitala in Delhi which were found to be non-
complying with the Rules and the.e hospitals are taking 
neceeaary corrective measures. 

(e) Ves, Sir. 

(f) The Central Pollution Control Board (CPCS) has 
issued show cause notlcea to 23 defaulting hospitals in 
the country. Also. the State Pollution Conlrol 808m 
(SPCBa)/Pollutlon Control Commltte.s <PCC.) In their 
respective States/Union T erritorl.s have luued show 
cause notices In the defaulting hospitals. Further. CPCS 
hu develaptrd and drculated guldeU".. tor Common Bio-
Medical Waste Treatment Facilities and guldelin .. for 
DesIgn and construction of 81o-Medlcal Wute Inclneratora 
to all SPCBalPCCs. In this regard, Central Government 
has also Invited the attention of State Govemmenta during 
the last Conf.rence of the State En'.nronment Ministers 
held during 8·9 September, 2004 at New Oefhl. 

Share of india In World Tourl .... 

-n. SHRI KASHIRAM RANA: 
SHRI HARIKEWAL PRASAD: 

WHI the Mlnflter 01 TOURISM be pleand to ltate: 

<a, whether India has got only half percent share In 
the wortd tourism; 
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(b) if so, the reasons therefor; 

(c) whether the Government proposes to take any 
steps to promote tourism in the country; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURY): (a) The 
share of India in world tourist arrivals during the year 
2003 was 0.39 per cent. 

(b) The main competitive constraints facing the 
tourism sector are of the security I08nario in the region 
that aHect the perception of India as a safe and secure 
destination, facilitation of entry to India by intemational 
tourists, the multiplicity of high level of taxation, restrictive 
land use policies that limit the availability of suitable land 
for tourism development, shortage of air s&a! capacity 
during peak tourist season, etc. 

(c) and (d) The Ministry of Tourism, Government of 
India has taken a number of .teps to promote tourism In 
the country. like:-

• Positioning and maintaining tourism development 
as a national priority activity; 

• Enhancing and maintaining the competitiveness 
of India as a tourism destination; 

• Improving India's existing tourism products and 
expanding these to meet new market 
requirements; 

• Creation of world class Infrastructure; 

• Special thru~~ to rural and small segment 
tourism: 

• Development of tourism circuit~, 

In addition, the Government Ita also Implementing the 
following measures to attract more foreign tourists to India: 

• Direct approach to the consumer. through 
Electronic and Print MedIa through the 'ncredlble 
Iodia" Campaign. 

• Creation of World Clea. Collaterala. 

• Centralized Electronic Media Campaign. 

• Direct co-operative mark8t1ng with tour operators 
and wholesalers overseas. 

• Greater focul in the emerging markets 
particularly in the region of China, North East 
Asia and South East AsIa. 

• Participation in Trade Fairs & exhibitions. 

• Optimizing Editorial PR and Publicity. 

• Use of Internet and web marketing. 

• Generating Tourist Publications. 

• Re-enforcing hospitality programmes including 
grant of air passages to invite the media 
personnel, tour operators on familiarization toura 
to India to get first hand knowledge on various 
tourism products. 

• launching of Road Shows in key source markets 
of Europe. 

[English} 

lAm. to Cultivable Land due to Floods 

-78. DR. ARUN KUMAR SARMA: 
SHRt MOHAN RAWALE: 

Will the Minister of WATER RESOURCES be pleased 
to state: 

(.) whether the Government is aware of recent 
phenomenon of damage caused to cultivable land by 
excessive infertile sandy deposition by flood instead of 
fertile slit in flood-prone areas of the country; 

(b) if so, the details thereof, State-Wise; and 

(c) the preventive measures proposed to be taken 
by the Government in this regard? 

THE MINISTER OF WATER RESOURCES (SHRI 
PRIYA RANJAN DASMUNSI): (a) Flooding is generally 
caused by the inadequate capacity within the banks of 
the rivers to contain the high flows brought down from 
the upper catchment due to heavy rainfall. As rivers cany 
lot of aedimenta aIongwith water, some of the sediments 
get ~lted on the inundated land. Nature of deposited 
material over the inundated area depends upon the type 
of sediments carried by the rivers. When the inundated 
area is near the foot hilla, the material depoaited is 
shlnglea & sand and when the deposition is in the plaina 
the material deposited Ie generally silt. 
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(b) The breakup of the area where the damage has 
been caused to cultivable land by exC888lve infertile sandy 
deposition by flood instead of fertile silt in the flood prone 
areas of the country is not available. However, the State-
wise information on the area affected/crop area affected 
due to floods is given in the Statement enclosed. 

(c) Flood management being a State subject, the 
schemes for flood control are planned, funded and 
executed by the State Govemment themselves .. per 
their own priorities out of their State plan funds which 
are made available to them through Planning Commleslon. 
The assistance rendered by Central Government Is 
technical. catalytlcal and promotional In nature. 

The problem of damage caused to cultivable land by 
excessive silt generally occurs in the rivera originating In 
the Himalayas and flowing down to the plains. Broadly, 
the problem can be tackled by construction of storage 
dams in the upstream. Agreement has already been 
reached between India and Nepal to take up field 
investigations and preparation of joint OPR of Septa Kosi 

and Sun Kosi Projects by a Joint Project Offtoe, which 
hu been opened In Nepal on 17th August, 2004. The 
above Joint Project Office hu al80 been entrusted to 
undertake the feasibility atudy of the Kamla Multipurpose 
Project and preliminary .tudy of Bagmati Multipurpose 
Project. Agreement has alao been reached in principle 
with NepaJ for pnIp8I'ation of Detailed Project Report of 
Bumi Gandaki Hydro Electric Project. 

In the North Eastern Region, the Government of India 
have already approved the Pagladlya Oam Project which 
is under execution by the Brahmaputra Board. The 
multipurpose projects In the Siang and Subanairi ballna 
have been entrusted to National Hydro Electric Power 
Corporation who have Initiated action for execution of the 
Lower Subanairi Project. Tipalmukh Multipurpoae Project 
in Barak basin has been entrusted to North Eutem 
Electric Power Corporation for execution. 

The Government of India is also providing Central 
.. !stance to the various State. to take up critical flood 
management and anti erosion works. 

Staltrwiss avtlfllgfJhnaximum SIN & crop SIN sfftIcttId tAIling 1953 10 2(J(N 

SI,No. Name of State Area affected Crop area affected 
In m.ha. In m.ha. 

Average Max. Vear Average Max. Vear 

2 3 4 5 6 7 8 

1. Andhra Pradesh 0.252 3.480 1989 0.209 1.405 1998 

2. Arunachal Pradesh 0.015 0.207 2003 0.003 0.070 1993 

3. Assam 0.955 3.820 1988 0.246 1.258 2004 

4. Bihar 1.436 4.986 2004 0.844 2.240 1987 

5. Goa 0.000 Neg. 1974 0.000 Neg. 1974 

6. Gujarat 0.319 2.050 1988 0.247 1.490 1988 

7. Haryana 0.176 1.000 1977 0.113 0.800 1977 

8. Himachal Pradesh 0.190 2.870 1999 0.084 0.476 1894 

9. Jammu & Kashmir 0.029 0.514 1987 0.026 0.514 1987 

10. Kamataka 0.060 0.900 1988 0.047 0.800 1988 

11. KeraJa 0.170 1.470 1989 0.082 0.578 1991 

12. Madhya Pradesh 0.045 0.377 1994 0.029 0.377 1894 
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2 3 4 

13. Maharashtra 0.058 0.391 

14. Manipur 0.014 0.080 

15. MeghaJaya 0.004 0.095 

16. Mizoram 0.010 0.541 

17. Nagaland Neg. 0.009 

18. Orissa 0.457 1.400 

19. Punjab 0.399 2.790 

20. Rajaathan 0.307 3.280 

21. Sikkim 0.026 1.170 

22. Tamil Nadu 0.078 1.280 

23. Tripura 0.029 0.330 

24. Uttar Pradesh 1.955 7.340 

25. West Bengal 0.786 3.080 

26. A & N Islands 0.001 0.030 

27. Chandigam 0.000 0.000 

28. o & N Havell 0.001 Neg. 

29. Daman & Diu 0.000 0.000 

30. Delhi 0.028 0.458 

31. Lakshadweep 0.000 Neg. 

32. Pondicherry 0.002 0.050 

rr,.".mlionj 

Inc .... In Food Subeldy 

·79. SHRI RAMJI LAL SUMAN: 
SHRIMATI JAYAPRADA: 

Will the Minlater of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pIeued to Itate: 

(a) whether the amount of lublidy on food has 
conatantly increased during the leat five years; 

(b) if 80, the amcM.I't pUt as ~ IUbIidy during 
the uld period, yea"' .... : 

5 6 7 8 

2002 0.053 0.391 2002 

1989 0.008 0.080 1989 

1987 0.004 0.095 1987 

1993 Neg. 0.003 1993 

1993 Neg. 0.009 1993 

1960 0.292 1.200 1982 

1988 0.304 2.790 1988 

1977 0.177 3.090 1977 

2000 0.013 0.800 2000 

2002 0.043 0.330 1976 

1963 0.009 0.053 1993 

1978 1.087 5.200 1979 

1978 0.275 1.511 2000 

1988 0.001 0.030 1988 

1953 0.000 0.000 1953 

2003 0.000 Neg. 1976 

1953 0.000 0.000 1953 

1977 0.012 0.155 1997 

1978 0.000 Neg. 1978 

1977 0.001 0.012 1991 

(c) the estimated amount of food IUbaIdy during the 
year 2004-05; 

(d) whether the reuonl behind the riling food 
aubeIdy have been ucertalned; and 

<e) if 80, the main reuone therefor? 

THE MINISTER OF AGRICULTURE AND MINISTER 

OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAO PAWAR): (a) and (b) 

The amount released as food aubIidy during the last five 
,..,. .. II under.-



77 AGRAHAYANA 15, 1928 (~ 78 

(As. in crore) 

Year 1999-2000 2000-01 2OOH12 2002-03 2003-04 

Food Subsidy 9200 12010 17494 2<t178 25180 

(c) The estimated amount of food subsidy to be 
released during 2004-05 is Rs. 24746 crore. 

(d) and (e) The main reasons for increase in food 
subsidy are as follows: 

(i) Increase in economic cost due to increase in 
the Minimum Support Price (MSP), statutory 
charges, handling & transportation charge., 
storage & interest chargee etc.; 

(ii) Freezing of Central Issue Prices under Targeted 
Public Distribution System (TPDS) since July 
2002 despite Increase in the economic COlt; 

(iii) Increased offtake of foodgrains under TPDS and 
other schemes; and 

(iv) Implementation of the Antyodaya Anna Yojana. 

{English] 

Cattle Population 

·SO. SHRI PARSURAM MAJHI: Will the Mlmster of 
AGRICULTURE be pleased to state: 

(8) whether the Govemment Is aware of the decline 
in the cattle population in the country; 

(b) if so, the reasons therefor, 

(c) the details of those States where cattle population 
is decreasing at fast rate during the last three yea,.; and 

(d) the views of the National Commission on Cattle 
in this regard? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) and (b) 
As per the livestock censuses of 1992 and 1997, 
crossbred cattle population has Increased by about 32.1 % 
and Indigenous cattle population has decrHaed by 5.6%, 
showing an overall decrease in total cattle population by 
about 2.8%. With 6.8% Inc,... In buffalo population, 
there is' an overall trw:r.ae In bovine population by 0,2%. 
The provlalonal reaulta complied 80 fa, of the 17th 

Liveetock Cenaw, also Indicate the earne trend during 
the period 1997 to 2003 i.s. Increaae In croubrecl cattle 
and buffalo population and decrease in Indigenous cante 
population, showtng a preference towards high yielding 
bovine population. Major decrease Is In male cattle 
population during the auccealve periods mainly due to 
mechanization of agricultural activities etc. 

(c) The States where the decrease of cattle population 
is higher are Andhra Pradesh, Goa, Haryana, Kamataka, 
Kerela, Manlpur and Punjab. 

(d) The National Commlaalon on Cattle has pointed 
out that certain indigenous breeds of cattle In the country 
are becoming extinct. 

Agro FaNat" Pro)ecta In Orl ... 

690. SHRI PARSURAM MAJHI: WlH the Minister of 
ENVIRONMENT AND FORESTS be pleased to state: 

(a) the total area in Orl88a where agro-forestry 
projects have been launched, IocatIon-wile; 

(b) the fundi sanctioned by the Union Govemment 
during the Iut three years and thereafter for implementing 
these projects; and 

(c) the progl'8l8 of these projects as on date? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMa NARAIN 
MEENA): (a) Agro-foreatry Is one of the componenta In 
the Centrally Sponeored Scheme of SolI Coneervation In 
the Catchment of River Valley Pro;ecta, and National 
Watershed Development Project In Ralnfed Ala. being 
impIement8d by Ministry of AgrIcufture. SImIIaIty, two IIgI'O-

forestry based projects are being Implemented In 0t1II8 
by Ori88a Unlver8ity of Agriculture and Technology, 
Bhubaneswar under the Technology Development, 
Exten8lon and Training (TDET) Scheme of Department 
of Land R880Urce8, Ministry of Rural Development. 

(b) and (c) The funds earmarked for the State by 
the Ministry of Agriculture under different components of 
the schemea including that of agro-foreetry during Iut 
three years are 88 under: 

(i) Soli Conservation In the Ctdctiment of River 
Valley ProjecIa: R •. 5.20 CroIM 
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(ii) National Watershed Development Project in 
Rainfed Areas : Rs. 11.80 Crores. 

[English} 

R .... rch Centre for Pul... at M8durlll 

691. SHRI A.K. MOORTHY: Will the MInister of 
AGRICULTURE be pleased to state: 

(a) whether then' is any proposal to set up a 
Research Centre for pulses at Madural; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
No, Sir. 

(b) Question does not arise. 

(c) As per the approved EFC of the X Plan for All 
India Coordinated Research Projects (AICRPa) on pulse 
crops two research centres for pulsea in Tamil Nadu 
already e)(lst at the Tamil Nadu Agricultural University 
stations at Coimbatore and Vamban (PudukkonaJ). 

[Translation} 

Development .of Sport. Facllltle. In RaJaethan 

692. PROF. RASA SINGH AAWAT: Will the Minister 
of YOUTH AFFAIRS AND SPORTS be pleased to state: 

(a) the efforts being made by the Government for 
development of sports facilities In Rajasthan alongwJlh 

Name of the Scheme 

(a) Grants for Creation 

of Sports Infrastructure 

the funds provided for the purpose during the last three 
years and the current year; 

(b) the details of proposals sent by Rajasthan are 
lying pending with the Union Govemment; 

(c) by when a final decision is likely to be taken in 
this regard; 

(d) whether several sports schemes has not started 
for want of grant; 

(e) If so, the reaction of the Union Government 
thereto; 

(f) the reasons for 1818 participation by Rajasthan In 
activities of Sports Authority of India Westem regional 
centre situated at Gandhinagar (Gujaret); 

(g) the percentage of players and athletes of 
Rajasthan, Maharuhtra and Gujarat in this regional centre; 
and 

(h) the action taken by the Government for 
upgradatlon of this regional centre and expanding its work 
in Rajasthan? 

THE MINISTER OF YOUTH AFFAIRS AND SPORTS 
(SHRI SUNIL DUTT): (a) 'Sports' is a State subject. It is 
primarily the responsibility of the State Government to 
make efforts for creation of sports facilities in various 
places In the State in terms of their respective needs. 
However, Government of India supplements the efforts of 
the State Government by providing central assistance in 
accordance with the approved pattern under the Sports 
Infrastructure Schemes on receipt of viable proposals from 
the State Governments/Institutions etc. The details of 
grants released for creation of Sports facilities under the 
Sporta Infrastructure Schemes for Rajasthan State during 
the last 3 yea,.. and the current year have been given 
beIow:-

Year Amount releued 
(Rs. In lakhs) 

2 3 

2001-02 0.04 

2002-D3 10.71 

2003-04 .25.00 

2004-06 (u on 8.275 
30.11.2004) 
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(b) 

(c) 

Grants to Rural 

. Schools for purchase of 

sports equipment and 

development of 

playground 

Grants for 

Promotion of Sporta in 

Universitiea & 

Colleges 

(b) and (c) The status of proposals received during 
2001-02 to 2004-05 (as on 30.11.2004) from Government 
of Rajasthan under the scheme of "Grants for Creation 
of Sports Infrastructure" have been placed in the enoIoaed 
Statement. 

(d) and (e) It Is for the State Govemment to avail 
central assistance under the Sporta Infrastructure Scheme 
of the Government by sending viable proposals In 
accordance with the prescribed norma of the Schemes. 
The Ministry has rendered CentraJ I88i8tance to Rajasthan 
as per the details given In the Statement In respect of 
the proposals found in order. 

(f) and (g) The Sports Authority of India Westem 
Regional Centre located at Gandhlnagar implements its 
schemes in the States of Gujarat, Goa, Maharashtra and 
Rajasthan. The number of aportepersons being tralned 
by SAl depends on the number of SAl Centres functional 
in the concerned State. 

SI.No. Project 

2 

1. Sukhadia Sports Complex Bhllwara 

2. DisH. Level Sports Complex at JaiMIrner 

3. Indoor Stadium at Balotra, Sarmar 

2 

2001-02 

2oo2.()3 

2003-04 

2004-05 (as on 

30.11.2004) 

2001-02 

2002-03 

2003-04 

2004-05 (as on 
30.11.2004) 

3 

17.78 

11.71 

25.198 

11.09 

0.14 

1.10 

".20 

7.20 

The number of talented sportapersone trained under 
sports promotional schemes of SAl In the Western 
Regional Centre, Gandhlnag., during 2!)()2-03 and 2003-
04 are 88 follows:-

1. Gularat 191 16.57% 

2. Goa 198 18.13% 

3. Rajasthan 278 25.46% 

4. Maharashtra 435 39.84% 

(h) The upgradatlon of Regional Centre is a 
continuous process which invariably results due to 
expanaion of SAl schemealCentrea in the respective 
Stat... In addition to SAl Centres functioning In the State 
of Rajasthan, It has been decided In principle to . adopt 
Navodaya Vldyalaya at Kherl, Dlatt. Dausa, Rajuthan. 

Preeent Status 

3 

DefIciency conveyed on 28.5.2001 

Deficiency conveyed on 16.7.2002 

Deficiency conveyed on 20.11.2001 
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4. 

5. 

6. 

7. 

8. 

9. 

10. 

'1. 
12. 

13. 

14. 

15. 

2 

Swimming Pool and Indoor Stadium at 
Vldyadhar Nagar, Jalpur 

Indoor Stadium at Changan Stadium, Jaipur 

Sports Hostel at Mount Abu, Distt. Sirohi 

Swimming Pool at Kota 

Out stadium at Kuchaman City, Nagour 

Development of Athletic Track at Govt. 
Hr. Sec. School, Pokaran, Distt. Jalsahner 

Sports Hostel at Games Complex, Chandar 
Vardai Nagar, Ajmer 

Distt. Level Sports Complex at Pall 

Dlstt. Level Sports Complex at Chandar Vardai 
Nagar, Ajmer 

Jetha Ram Dudl Stadium at Nokha, Bikaner 

Stadium at Viii. Rajwari, Jalpur 

Distt. Level Sports Complex at Jhalawar Distt. 

iEngiish} 

M .. m Agricultural Competltlv.... Project 

693. SHRI M.K. SUBBA: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether an agreement for Assam Agricultural 
Competitiveness Project has been signed with the Worid 
Bank for Rs. 1024.53 cro,.; 

(b) if so, the details of the project and the objectives 
thereof; 

(c) the details of the terms of the agreement; and 

(d) the steps being taken tor Implementation thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
No, Sir. 

(b) to (d) aue.tlon does not arise. 

3 

Deficiency conveyed on 27.12.2001 

Rs. 20.00 Iakhs approved in principle on 5.7.2002 

Deficiency conveyed on 15.3.2002 

25.00 lakhs released & project completed 

Rs. 18.00 lakhs approved in principle on 3.12.2003 

Rs. 0.75 Iakh approved In principle on 30.9.2003 

Requested on 2.7.2003 to re-submlt the proposal 
through the State Govemment 

Calrificatlon sought on 16.11.2004 

Deficiency conveyed on 26.8.2004 

Ra. 18.00 lakhs approved in principle on 5.2.2004 

Requeeted to reformulate the proposal on 13.1.2004 

Ra. 93.00 Jakhs approved in principle on 20.2.2004 

Development of Llveatock 

894. SHRI ADHALRAO PATll SHIVAJI RAO: 
SHRI ANANDRAO VITHOBA ADSUL: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) the details of centralty sponsored schemes in 
various States for development of livestock; 

(b) the funds allocated for these schemes to States 
during the last three years and the current year, State-
wise; 

(c) the number of cattle breeders benefited therefrom 
durir,g the said period; 

(d) whether the fundi allotted under the scheme have 
not been utilised by the State Govemments particularly 
Maharaahtra;and 

(e) H 80, the reasons therefor and the reaction of the 
Union Govemment thereto? 
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THE MINISTER OF STATE IN THE MINISTRV OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRV OF CONSUMER AFFAIRS. FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTllAl BHURIA): (a) 
and (b) The Department of Animal Husbandly & Dairying 
is implementing number of Centrally Sponsored Schemes 
for Development of livestock. Funds are released to the 
States on the basis of viable proposals received from 
them. The details of funds allocated to States during the 

lut three yeara and current year are enclosed .s 
Statement. 

(c) Thirty miUIon eemen doHs through AI besides 
natural service. through breeding bull. have been 
provided to the cattle breeders. 

(d) and (e) The funds aliOfted by the Department are 
by and large fully utilized by the State Govemments. 
Unspent balance amounting to RI. 1058.25 lakh I. lying 
with the Govemment of Maharaahtra. 

St •• ,... R .... 01 Funt:18 for lJrI~t of i.IfIMrJck dufing .61 tIIfN yMfB & CUI7fIII/ yur 
(Till Novembtlr 2(){)tI) 

(Rs. in lakh) 

SI.No. StatealUT Vear 

2001-02 2002-03 2003-04 2004-05 (upto 
Nov. 2004) 

2 3 5 6 

1. Anethra Pradesh 850.02 992.04 1010.18 554.93 

2. Arunachal Pradesh 31.00 19.40 60.00 55.28 

3. Assam 18.00 75.00 272.24 149.50 

4. Bihar 36.12 6.72 253.19 0.00 

5. Chhattiagarh 382.89 124.13 164.33 284.50 

6. Goa 15.33 29.83 76.71 84.33 

7. Gujarat 112.74 91.25 399.72 607.42 

8. Heryena 432.74 58.96 347.25 839.86 

9. Himachal Pradesh 83.50 286.50 189.16 387.80 

10. Jharkhand 18.20 25.96 156.58 21.37 

11. Jammu & kashmir 114.79 55.50 94.55 359.11 

12. Kamataka 111.50 287.68 589.00 834.73 

13. Karela 142.18 379.13 141.00 502.55 
14. Madhya Pradesh 858.04 325.00 391.00 930.69 

15. Maharashtra 97.00 75.78 1106.84 880.65 

16. Manipur 67.17 34.20 97.01 114.06 

17. Meghalaya 51.75 11.47 132.74 33.34 

18. Mizoram 190.89 147.97 245.58 117.21 

19. NagaJand 303.82 131.00 4OO.n 508.72 

20. Orissa 84.54 582.40 230.25 295.97 
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2 3 

21. Punjab 59.09 

22. Rajasthan 849.29 

23. Slkklm 251.93 

24. Tamil Nadu 80.41 

25. Tripura 191.55 

26. Uttar Pradesh 214.86 

27. Uttaranchal 262.00 

28. West Bengal 798.02 

29. A & N Islands 27.75 

30. Chandigarh 3.55 

31. Dadra & Nagar Havell 0.00 

32. Daman & Diu 1.00 

33. Delhi 25.13 

34. Lakshadweep 9.50 

35. Pondicherry 12.30 

Total 6568.40 

Improvement In functioning of FCI 

695. SHRI HANNAN MOLLAH: Will the Minister of 
CONSUMER AFFAIRS, FOOD AND PUBliC 
DISTRIBUTION be pleaaed to state: 

(a) whether the Government has received any 
proposal for improving the functioning of Food Corporation 
of India (Fel) in West Bengal; 

(b) if so, the details thereof; 

(c) whether the Government of West Bengal has sent 
any proposal to the Union Government regarding 
procurement by Fel; 

(d) if 80, the details thereof; and 

(e) the action taken/proposed to be taken thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER' OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 

4 5 6 

222.44 173.00 482.32 

197.22 152.57 224.42 

17.00 52.09 68.50 

792.83 87.60 490.12 

314.26 310.29 53.33 

1516.26 716.15 1570.10 

106.86 298.06 205.89 

144.00 150.40 601.36 

20.80 12.20 7.67 

2.67 7.00 5.10 

1.00 3.20 2.33 

0.00 3.20 2.33 

18.95 47.20 56.99 

9.50 13.45 19.24 

15.00 9.00 13.01 

7095.71 8381.31 11574.73 

PUBliC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) to (d) Yes, Sir. The State Government of 
West Bengal has suggested expansion of the existing 
storage Infrastructure of FCI in the State. The State 
Government has also suggested that the Fel may go in 
for procurement of paddy directly from the producel'8. 

(e> The FCI has taken action to make necessary 
storage space available for receiving the procured rice in 
the State. While the State Government would procure 
about 5 lakh Mrs of paddy, the Fel would take up 
procurement of about 7 lakh MTs of levy rice. 

Grant of Fundi to Foundation for Ecological 
Security, Anand by NODS 

896. SHRI A.F.G. OSMANI: Will the Minister of 
AGRICULTURE be pleased to state the ~ils of funds 
given by the National Dairy Development Board (NDDB) 
.. grantlloan to the Foundation for Ecological Security, 
Anand during the current financial year? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MIN1STER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBlIC DISTRIBUTION (SHRI KANTILAL BHURIA): The 
Nationa' Dairy Development Board has released 
As. 25G'- lakh to Foundation for Ecological Security, Anand 
during the current financial year for its project "Dafrylng 
& Natural Resources Management". 

Renovatton of Bind ...... 

697. SHRI JUAL ORAM: WIll the Mlnllter of 
ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether the Union Government hIlS received any 
proposal to renovate Binduaagar at Bhubaneswar; 

(b) if so, the details and estimated cost thereof; and 

(c) the funds sanctioned by the Union Government 
to implement the same? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMa NARAJN 
MEENA): (a) to (c) A propoaalfor conservation and 
management of Bindusagar lake at Bhubaneswar was 
received in August, 2004 fl)r consideration under National 
Lake Conservation Plan. The estimated coat of the 
proposal is Rs. 7.20 crore. In order to consider lake 
projects during X Plan, the State Goo.Iernments have been 
asked to prioritize the lakes in the State. The Information 
on prioritization of lakes has not been received from 
Government of Orissa. 

A .... lance to Groundnut Orowera 

698. SHRI IQBAL AHMED SARADGI: Will the 
Minister of AGRICULTURE be pIeaaed to state: 

(a) whether the groundnut crop has been attacked 
by caterpillar In Challakere, Dodda Ullarthl, Yadalagattl, 
KatuvehaUi, My/aahaIIi, ObaIapur, BudnlhattI, NanniYaIa and 
other places; 

(b) If so, whether the Government of Kamataka has 
urged the Union Government to provide aasiatance to 
the farmers; and 

(e) If 80, the reaction of the Union Government 
thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 

,The Government of Karnataka I'Iu Informed that Red 
Headed Hairy Caterpillar Infeltation was noticed in 
groundnut cfO!" in 26 Grams Panchayats in 109 villages 
inChallakere taluka of Chltradurga district. The 
Department of Agriculture of the State Government took 
several measures to control this pest including 
dlaeemlnattona of information to the affected farmers, 
orgenlzations of field demonetrattons and distribution of 
aublidized plant protection chemicals. 

(b) No, Sir. 

(c) Does not arise. 

/TIlIfItIIsIionJ 

Export of Monk.y. 

699. SHRI KULDEEP BISHNOI: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state: 

(8) whether the Government has received any 
propouJ ffom lOme countrie8 for export of monkeys to 
them; 

(b) If 80, the names of the eountriee indicating the 
purpoH thereof; and 

(c) the steps the Government propose to take to 
ensure that these monkeys are not put to barbarity by 
those countries before exporting them? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FO,=,ESTS (SHAI NAMa NARAIN 
MEENA): (a) to (c) The Ministry has, very recently on 
30th NovemLer 2004, received a propoaal for export of 
Ahe8us monkeys for research purpoae from Charles River 
laboratories, Texas, United Stat ... No final view has 
been taken in this regard. 

/Engll6hJ 

...... rch wen tor Agriculture In Non-IrrI .... A ..... 

700. SHRIMATI JAY ABEN B. THAKKAR: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether the Indian Council of Agrioultural 
Re .. an::h (ICAR) had undertaken any research work for 
the development of agrlcuHure In non-Irrigated ...... and 
In desert prone States of the country; and 
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(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN TH! 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
Yes, Sir. 

(b) The ICAR Institutes, viz., Central Re.earch 
Institute for Dryland Agriculture, Hyderabad; Central Arid 
Zone Research Institute, Jodhpur; Central Institute for Arid 
Horticulture, Bikaner and National Research Centre on 
Camel, Bikaner have undertaken research to address 
different issues of rainfed and arid agriculture 
encompassing sand dune stabilization, Watershed 
management/rainwater harvesting, rangeland/pasture 
management. Integrated nutrient and pest management, 
drought mitigation, crop diversification and animal 
husbandry etc. 

(Translalion} 

Narmjda Canal Project 

701. SHAI KAILASH MEGHWAL: Will the Mlnleter of 
WATER RESOURCES be pleased to state: 

(a) whether the Govemment of Rajasthan has sent 
any proposal for Rs. 852 crores as additional assistance 
to complete Narmada Canal Project in the State; and 

(b) if so, by when the assistance is likely to be 
glvnn !o the State ·Govemment? 

TI-IE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) and (b) Yes, Sir. As per the reference of 
Govemment of Rajasthan to the Planning Commluion, 
the Narmada Canal Project is planned to be completed 
by 2009-10 at a balance cost of Rs. 853.29 crore through 
a combination of Accelerated Irrigation Benefits 
Programme (AIBP) and State funds. For 2004-05, As. 
:as crore ceiling for Central Loan Assistance has been 
fixed lor Rajasthan under Accelerated Irrigation ~fIts 
Programme (AIBP) including requirement of Narmada 
canal. Allocation of additional Accelerated Irrigation 
Benefits Programme (AIBP) funds for Narmada Canal 
Project is linked to total allocation made under Accelerated 
Irrigation Benefits Programme (AIBP), budget provision 
made by State Govemment for the project, preparing 
action plan of physical actMtIes proposed linked to budget 
provision. utilization of past releases and organizational 
capability to absorb additional funds. 

DHtruct", of ...... In Uttar Prade.h 

702. SHRI BRAJESH PATHAK: Will the Mlnieter of 
ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether thousands of trees were destroyed on 
September 23, 2004 in village Achhepur Kirmalli under 
tehsil Safipur of district Unnao in Uttar Pradesh; 

(b) if so, the details thereof and the reasons therefor; 

(c) whether the Govemrnent has provided or purpose 
to provide any financial assistance to the villagers in this 
regard; 

(d) If 80, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) According to available information some 
trees, standing on the farmers land in Acchepur Kirmalli 
village, were damaged on 21.9.2004 due to heavy 
windatorm. 

(b) It was an unforeseen natural calamity. The trees 
were damaged due to heavy windstorm. 

(c) Financial assistance to the affected families has 
been provided by the State Govemment. 

(d) and (e) 52 persons of affected families were 
provided assistance of Rs. 800/- per perFon for the 
damage to their houses. A total amount of' Rs. 41,600/ 
- was distributed to the affected villagers. In addition to 
this, en8 Kg of Wheat, 2544 Kg of Rice and 72 litres 
of Keroeene Oil were also distributed to the affected 
families under different schemes. 

Fen.. Development Project. 

703. SHRI SUNIL KUMAR MAHATO: 
SHRI GIRIDHARI YADAV: 
SHRI KASHIRAM RANA: 
SHRI BIR SINGH MAHATO: 
SHRI TlJKARAM GANPAT RAO RENGE PAT1l: 

WIll the Minister of ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) whether variouI states have submitted certain 
foreet developmental project8lpropoaals to the Union 
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Government for approval during the last three years and 
current year; 

(b) if so, the details thereof, State-wise; 

(c) the details of projects/proposals out of them given 
approval so far, State-wi .. ; and 

(d) the steps takenlto be taken to approve the 
remaining projects/proposals indicating the reasons for 
their pendency? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) to (c) The Ministry of Environment and 
Forests Is implementing the National Afforestation 
Programme (NAP) Scheme, which Is the major programme 
lor development of forests in the country, during Tenth 
Five Year Plan through the mechanism of Forest 
Development Agencies (FDAs). Number of FDA project 
proposals received and approved under NAP by the 
Ministry is given in the Statement enclosed. 

(d) Ministry of Environment and Forests Is committed 
to operationalise FDA projects in all the forest divisions 
in different States of the country subject to availability of 
lunds. 

Number of FDA proposals rectlivtla lind unction«l 
under National AffortlStlllion PlWlflll11l11tl ScI1tIIM 

StlllS-w;. 

S1.No. Name 01 StateJUT 

2 

1. Haryana 

2. Orissa 

3. Jammu & Kashmir 

4. Uttar Pradesh 

5. Himachal Pradesh 

6. Uttara",*,-I 

No. 01 Project 
propouIa 

reoaMId upIo 
30.11.2004 

3 

15 

29 

31 

61 

26 

30 

No. 01 ProjecI 
p!OpOIIII 

~upIo 
30.11.2004 

4 

15 

28 

31 

58 

26 

28 

2 

7. Punjab 

8. Bihar 

9. Gujarat 

10. Jharkhand 

11. Maharashtra 

12. Rajasthan 

13. Tamil Nadu 

14. West Bengal 

15. Andhra Pradesh 

16. Chhattlsgarh 

17. Goa 

18. Kamataka 

19. Karala 

20. Madhya Pradesh 

21. Arunachal Pradesh 

22. Alsam 

23. Manipur 

24. Meghalaya 

25. Mizoram 

26. Nagaland 

27. SlkkIm 

28. Tripura 

Total 

3 

9 

9 

15 

27 

41 

14 

32 

20 

32 

27 

3 

41 

25 

42 

16 

28 

12 

7 

30 

18 

7 

13 

660 

Development of lporta 

.. 
4 

6 

13 

26 

38 

13 

31 

14 

24 

26 

3 

35 

14 

30 

13 

17 

11 

7 

19 

16 

7 

11 

561 • 

704. SHRI RAJ NARAYAN BUDHOLlA: Will the 
MinJlter of YOUTH AFFAIRS AND SPORTS be pleued 
to etate: 

(a) whether the Government propose to build modern 
Itadium for encouraging sports in rural ar~as of the 
country; 

(b) If 80, the details thereot; and 

,. 
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(c) the total amount allocated by the Govemment for 
the development of sports during the Ninth and Tenth 
Five Year Plans? 

THE MINI~TER OF YOUTH AFFAIRS AND SPORTS 
(SHRI SUNIL DUTT): (a) and (b) No, Sir. However, 
government has promoted a Scheme of -Grants for 
Creation of Sports Infrastructure", according to which State 
Govemments receive asaistance from Govemment of India 
for building stadia. 

(c) The total amount allocated by the Govemment 
for the development of Sports during the Ninth Plan was 
Rs. 472.61 crores and Rs. 1145.36 crore for the Tenth 
Five Year Plan. 

[English! 

Provision of Mlnlklt In M.P. 

705. SHRI DALPAT SINGH PARSTE: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether the Govemment has received any request 
from the Madhya Pradesh Government to provide 'Mlnlklt' 
on time; 

(b) if so, whether the Government is considering to 
fix a time limit from the next year; 

(c) whether the Government will provide adequate 
fund of Central contribution as per demand and within 
the time limit to Madhya Pradesh; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
No, Sir. 

(b) Question does not ariMo 

(c) and (d) Government of India is supplying aeed 
minikits of newly released varletleslhybrlds of oI •• eda, 
pulses and maize crops to major ollseeda andpulees 
producing States including Madhya Pradesh under the 
Centrally sponsored -Integrated Scheme of Otleeeda, 
Pulses. Oil Palm and Maize" (ISOPOM) to popularize 
newly released varietieslhybrids. Ttle 100% cost of aeed 
minikits is borne by Government of India. The National 
Seeds Corporation and State Fanns Corporation of India 

are the Central nodaJ agencIe8 for supplying the ... d 
mlnlkits to the States well in tim. during Kharlf/Rabl 
sowing seasons. 

Sprinkler Irrigation System 

706. SHRI PRALHAD JOSHI: WiH the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Government has sought repot18 
regarding sprinkler system and tried out aucceasfuly at 
RandO Institutes like IARI, NOR I and other Agriculture 
Universities; 

(b) H so, the reports and ......"ent made 80 far in 
this regard and whether these are part of Lab to Land 
Transfer of Technologies programme; 

(c) if so, the number of States covered by sprinkler 
system In the country during the current Five Year Plan 
period; and 

(d) the details regarding the States likely to be 
covered by sprinkler system In the country in the coming 
years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBliC DISTRIBUTION (SHRI KANTILAL BHURIA): (8) 
No, Sir. 

(b) Results of research and extension trials at ICAR 
Institutes and Universities indicated that sprinkler Irrigation 
sav,", water to the extent of 50% or more compared to 
conventional method with unHorm distribution efficiency. 
Sprinkler systems are being pupularized under the Macro 
management acheme of Department 01 Agriculture & 
Cooperation, Ministry of Agrtculture through block grants 
to the States. The ICAR technology tranafer system 
Including Lab to Land programme aIIIo makes efforts to 
popularize It through demonatrations held by Ita reaean:h 
Instttui ... 

(c) During the X Five Year Plan 18 Stat .. have 
been covered under the centrally sponsored scheme of 
the Department of Agriculture & Cooperation. 

(d) These schemes are open to aU the States. It is 
upto the Slatea to avail 01 the benefita under them. 
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Dekllra NMI Ganga Pump c.naI ProIeot of Bihar 

707. SHRI MAHENDRA PRASAD NISHAD: Will the 
Minister of WATER RESOURCES be pIeued to atate: 

(a) whether the Union Govemment had implemented 
the Dakara Nala Ganga Pump Canal Project in Munger 
district of Bihar; 

(b) if so, the date on which the project was launched 
and the amount spent thereon; and 

(e) by when the project Is likely to H completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAVAN 
YADAV): (a) No Sir. 

(b) The scheme namely Dakara Nala Ganga Pump 
Canal Project was taken up by the State Govemment in 
two phases. The year of start and the details of 
expenditure are as follows:-

Name 01 Scheme 

Oakara Nala Pump canal 
Scheme Phaee-I 

Oakara Nala Pump canal 
Scheme Phase-II 

Year 01 Start ExpendIture 
upIo 312004 
(RI. in CfOre) 

1978-80 71.95 

VI Plan 5.43 

(c) Due to shifting of River Ganga from the project 
site, the progress of work has been stopped by the State. 
A team from Central Water Commission has visited the 
Project. Recommendation of the Central Team Is under 
consideration. 

{Translation} 

Activities Undertaken by NYKa In Tamil Nadu 

708. SHRI K.C. PALANISAMV: Will the Minister of 
YOUTH AFFAIRS AND SPORTS be pleased to state: 

(a) the activities undertaken by Nehru Vuvak Kenctres 
(NVKs) in Tamil Nadu; 

(b) the funds aHocated to NYKa in the State during 
Ihe last three years and the current year; 

(c) whether the State Govemment has requested for 
more assistance for the welfare of sports in the State; 
and 

(d) If so, the details thereof? 

THE MINISTER OF YOUTH AFFAIRS AND SPORTS 
(SHRI SUNIL DUTT): (a) The details of activities 
undertaken by Nehru Vuva Kendras (NVKs) in Tamil Nadu 
have been indicated in the enclosed Statement-I. 

(b) The details of tunda allocated during the lasl 
three years and the current year 2Q04..05 (as on 1.12.04) 
are as under for regular programmes: 

Year Allocation of Funds 

2001-02 

2002-03 

2003-04 

2004-05 

1,37,050/-

1,44,8601-

1,64,8EIOI-

1,44,840/-

(c) and (d) Ves, Sir. The Ministry of Youth AHairs 
and Sporta has received proposals from the Slate 
Government of Tamil Nadu seeking financial assistance 
under the Scheme of ·Grants for Creation of Sports 
Infrastructure" and the Scheme of "Grants for Installalion 
of Synthetic Surfaces-. The details of such proposals 
received during the lut 3 years (200 1-02 to 2002-04) 
and the current year till date (1.12.2004) have been 
Indicated in the enclosed Staetment-". 

SIIIIrImMII-I 

ThtI d«IIII.J 01 VlltitNIs ~ olflllnind 
in thtI StaM 01 Tamil Nadu 

(I) Regular Programmes 

1. Youth Club Development Programmes (YCDP) 

2. Vocational Training Programmes 

3. Awareneu Campaigns 

4. Work Campa 

5. Sports Promotion Programmes 

6. Workshops and Samln .... 

7. Cultural Programmes 
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8. l;elebration of NatlonaVlnternational DaysIWeeka 

9. Adventure Promotion Programmes 

(II) Schemes of Ministry of Youth Affairs and Sports 

• National Service Volunteers Scheme (NSVS) 

• Financial assistance to Rural Youth and Sports 
Clubs and Evaluation 

(III) Special Programmes/Activities: 

• Village Talks AIDS 

• Voluntary Blood Donors Forum 

• Disaster Management Programme 

• Environment Awareness Programme 

• Self Help Groups 

• Red Ribbon Clubs for Voluntary Blood Donation 

• Circulatory Library 

• Eye camps 

• Blood Donation Camps 

""""nt-ll 

• Pulse Polio campaign 

• Mother and Child Car. Awareness 

• AIDS' Awareness 

• Self Employment Aware"... 

• Campaign for small savings 

• Anti Drugs and Alcohol campaign 

• Anti Craft Exhibition by SHGs promoted by the 
NYK8 

• Campaign for Wa.te Land Development, 
Rain water harvesting and Water shed 
Management 

• Malaria Prevention Rallies 

• Raising nursery and herbal gardens 

• Employment Assurance Scheme (SEWAK) 

• Food Proceseing Training 

• Tarun Trivenl-Plantation of Trees with emotional 
attachment. 

Propos816 RtlCtNVIId from Govt. of Tsmil Nsdu lor Sports Infrsstructul8 from 2001-02 HII t/8,. (1.12.2004) 

S.No. Project Amount Amount 
Approved released 

Rs. In Iakhs 

2 3 4 

Scheme of "Grants for Creation of Sports Infrutructure" 

1. 

2. 

3. 

4. 

5. 

Indoor Stadium at Coimbatore 

District Level Sports complex 
at Sivaganga 

Basketball court at Govt. 
Hr. Sec. School, Bhavanlsagar, 
Distt. Erode 

Distt. Level Sports Complex 
at Arlyalur. DISU. Perarnbadur 

Distt. Level Sports Complex 
at Thlruvarur 

90.00 

25.73 

0.843 

27.90 

88.00 

90.00 

0.843 

21.00 

Remarks 

5 

Project completed 

Progreu Report to be fumlshed 
by the State Govemment 

Project completed 

Utilisation Certificate/Completion 
Certificate to be fumished by the 
State Govemment 

Progress Report to be fumlahed 
by the State Government 
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2 3 4 5 

6. Indoor Stadium at Nehru Park, 60.00 60.00 Project completed 
Chennal 

7. Indoor Stadium at Thlndel, Rejected on 25.2.2003 
Distt. Erode 

8. Outdoor Stadium at 18.00 Progress Report to be fumished 
Myladuthural, Oistt. by the State Govemment 
Nagapattinam 

9. DIsH. Level Sports Complex 28.00 Progress Report to be submlHed 
at Thiruvannamalai by the State Govemment 

10. Swimming Pool at Channai by 25.00 -do-
Dolphin Club 

11. Indoor Stadium at Deficiencies intimated on 5.1.2004 
G.V. Residency Sowrpalayam, Colmbatore 

12. Indoor Stadium at Kodaikanal Defic:iancieI inIImated on 19.8.2004 
by St. Peters Matriculation 
Hr. Sec. School, Kodal Kanal 

13. Swimming Pool at Tutlcorin 25.00 Progress Report to be fumished 
by the State Government 

14. Swimming Pool at Ettlmadai 90.00 Progress report to be submiHed 
Village Coimbatore by the State Government 

15. Outdoor Stadium at To be placed before the next 
Perambadur Taluk DieH. GIA Committee'. MeetIng 
Perambadur 

16. Outdoor Stadium at -do-
Uthangarai, Dielt. Kriahnagiri 

17. Outdoor Stadium at -do-
Sivalarkulam 
Alangulam Taluk, DIBtt. 
TlrunelveH 

18. Outdoor Stadium at -do-
Parawakudi, Distt. 
Rarnanathapuram 

19. Outdoor Stadium at -do-
Ramnad OieH. 

20. Outdoor Stadium at Korilpatt/ DefIcieIICiee COI'IY'I¥d on 8.11.2004 
Taluk, 0181t. Tootherkudi 

21. DisH. Sports at Dietl. Thenl Deficiencie. conveyed on 
10.11.2004 
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22. 

23. 

24. 

25. 

26. 

2 

Distl. Sports Complex at Karur 

Outdoor Stadium at 
Denakanikottai 

Distt. Sports Complex at Thiruvallur 

Skating Rink at Indoor 
Stadium. SDAT. Chennai 

Outdoor Stadium at 
Tharangampudi, Dlstt. 
Nagapattnam 

27. Outdoor Stadium at Shiva 
Kashi Taluq. Virudhnagar 

Scheme of "Grants for Installation of Synthetic Surface.-

3 

1. Relaying of Synthetic Hockey 
Surface at Chennai 

100.00 

2. 

3. 

Member Secretary. Sports 
Development AuthOrity of 
Tamil Nadu. 116-A. Periyar 
E.V.A. High Road. Chennai. 
Tamil Nadu-600084 

Member Secretary, Sports 
Development Authority of 
Tamil Nadu, 1 16-A, Periyar 
E.v.A. High R~ad. Chennai. 
Tamil Nadu-600084 

Dletrlct Advisory Commltt ... on Youth Programme. 

709. SHRI KINJARAPU YERRANNAIDU: Will the 
Minister of YOUTH AFFAIRS AND SPORTS be pleased 
to state: 

(a) whether district Advisory Committees on Youth 
Programmes have been set up by Nehru Yuvak Kendra 
Sangathan; 

(b) the number of such committees set up and the 
details of their duties earmarked; 

(c) the tenure of these committees; and 

(d) the name of persons aoaociated with .uch 
committees in Srikakulam Nehru Yuvak Kandra 
Sangathan? 

4 

] 

5 

Deficiencies being conveyed 

Deficiencies being conveyed 

Under examination 

No fresh cu .. of theae districts 
of Tamil Nadu will be considered 
till the pending project. ca ••• 
are settled. State Government 
was Informed on 9.11.2004 

Progreas Report to be fumlshed 
by the State Government 

Deficlenciea conv.yed on 
4.11.2004 

Under examination 

THE MINISTER OF YOUTH AFFAIRS AND SPORTS 
(SHRI SUNIL DUTT): (a) and (b) District Advisory 
Committees on Youth Programmes have bean set up 
with Ex-officio members in all districts with Nehru Yuva 
Kendra Sangathan. The field officers have been asked to 
get non-oHiclal members nominated by the District 
Admlnl8tratlon. 

The mandate of theae CommItt... Is to advIIe & 
usIat the NYKS in the Implementation of the programmee 
In the dIetrid. " also reviews the performance of the 
Kendras and suggests meuures for coordination with 
other Government & Non Government a~ •. 

(c) Term of nOfM)fflclal members Ie three years and 
that tor National Service Volunt ..... is one year. 
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(d) The names of pereons ... oc:iated with DACYP 
in Srikakulam other than ex-ofticlo members are as under: 

• Mr. Preseda Reo, Pr •• ldent, Youth Club, 
Bellipuram 

• Mr. Snyeoapperao, President, MA VISA (NGO) 
Amedelavelese 

• Mr. K. Dhanunjaya Rao, President, Helping 
Handa (NGO) 

• Mr. N. Satya Narayana, Pre.ident, 
Gramebhyudaya Yuvajana Sewa Sangham 

• Ms. M. Sarda, National Service Volunteer. 

Setting up of Beverage In Uttar Pl'lldeeh 

710. SHRI BALESHWAR YADAV: WII the Minister 
of FOOD PROCESSING INDUSTRIES be pleased to 
state: 

(a) whether the Govemment of unar Pradesh has 
forwarded any proposal to set up a beverage unit in the 
Sharda Nagar viDage of Gorakhpur; 

(b) if so, the details thereof; and 

(c) by when the Govemment Is likely to take a 
decision on this proposal? 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI SUBODH 
KANT SAHAY): (a) No proposal seeking financial 
aSSistance for setting up a beverage unit In the Stwda 
Nagar VlRage of Gorakhpur, UP has been received from 
the Govemment of Uttar Pradesh. 

(b) and (c) Does not arise. 

(English} 

711. SHRI ADHIR CHOWDHURY: Wli the Minister 
of AGRICULTURE be pleased to state: 

(a) whether new .... rch leba have been ... up In 
the country during the last three years in order to promoee 
agricultural research; 

(b) if so, the names of the placet where such 
agricullural r8N8rch labs have been aet up dumg the 
said period; 

(c) the total number of raeearch !abe where research 
work has been conducted by the end of March, 2002; 
and 

(d) the total number and the names of the new 
foodgrains items on which research work Is being 
conducted In such research labs? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
and (b) The Indian Council Agricultural R .... rch System 
has nomenclatures like Institute, National Reeearch Centre, 
Project Directorate for its component field units and these 
have both research and farm facilities. The names of 
places where these have been set up during the said 
period are as under:-

1. National Research Centre LItchi, Muzaffarpur, 
Bihar 

2. National Re .. arch Centre Makhana, Darbhanga, 
Bihar 

3. National Research Centre Pomegr.nate, 
Sangola, Maharashtra (later integrated with 
Central lnetltute for Ar1d-HortIcuttura, BI/umer) 

4. National R_arch Centre Pig, Guwahatl, Assam 

5. ICAR Research Complex for Eastem Region, 
Patne, Bihar 

(c) There were 95 Institutlons/Re.earch lab. 
conducting research by the end of March, 2002. 

(d) No new foodgralns Items have been inciuded In 
theae new research actIvitle •. 

environmental A ......... Amongat Small Scale 
lnduatrlee 

712. PROF. M. RAMADASS: Win the Minister of 
ENVIRONMENT AND FORESTS b. pleued to eta .. : 

(al the mea.ure. taken by the Govemment to 
educate the SrnaH Scale Industries (SSIe) about various 
environmental isaues relating to efficient utilization of 
available reaoun::ea; 
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(b) whether the Government propoee to recommend 
the Mobile Exhibition Project launched by the Kamataka 
State Pollution Control Board to other States of India for 
the above purpose; 

(c) if so, the details thereof; and 

(d) the measures contemplated specifically for SSls 
to deal with air and water pollution caused by them and 
for their improvisation and proper maintenance? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) to (d) The information is being collected 
and will be laid on the Table of the House. 

[English} 

Relaxing Emigration Rul •• 

713. SHRI SURAVARAM SUDHAKAR REDDY: 
SHRI ADHIR CHOWDHURY: 
SHRI AJOY CHAKRABORTY: 

Will the Minister of LABOUR AND EMPLOYMENT 
be pleased to state: 

(a) whether the Govemment is actively considering 
to ease the emigration rules; 

(b) if so, the details in this regard; 

(c) whether the Indian workers in foreign countries 
particularly in Gulf countries are likely to be protected by 
this reiaxation; and 

(d) if so, by when the proposal 18 likely to be 
implemented? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO): (a) to (d) Yes, 
Sir. After a comprehensive review, the benchmark for 
obtaining passports with MEmigration Check Not Required 
(ECNR)" endorsement has been lowered from graduation 
to 10+2 class pass. Further, the mandatory requirement 
of production of Demand Letter and Power of Attorney 
from the foreign employers is being withdrawn w.e.f. 
17.01.2005. 

Indian, workers seeking employment abroad, 
particularly in Gulf countries are expected to be better 
protected by the liberalisation of emigration procedures. 

Policy Regarding AA Y 

714. SHRI RAM KRIPAL YADAV: Will the Minister 
of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether the Govemment Is considering any plan 
to change the policy regarding Antyodya Anna Yojana; 

(b) if 80, the salient features of this new policy; 

(c) the additional budget provided under this scheme; 

(d) whether the additional expenditure would be 
shared by the Union and State Govemments; and 

(e) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) No, Sir. 

(b) to (e) Do not arise. 

[Trsnsl8tion} 

Tourlat Complexe. 

715. SHRI GIRDHARI LAL BHARGAVA: Will the 
Minister of TOURISM be pleaeed to atete: 

(a) the names of projects sanctioned by the 
Govemment for construction of new tourist complexes in 
the States including Rajasthan, location-wise; 

(b) the amount aHocatedlraleased by the Government 
to the State Govemments during the last three years for 
the purpose, project-wise; and 

(c) the present statUI and by when these projects 
are Hkely to be completed? 

THE MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURY): (a) and 
(b) State-wise detaill of new tourist complexes sanctioned 
during the last three years are given In the encloHd 
statement. 

(c) Depending upon the lize of the pfojects, a time 
lim" is fixed in consultation with the Executing Agencleal 
State Govemments for completion of the projects. 
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,. , .. 
StllltJ-wistl dtItIIi/s of fItIW Ioufist comp/aItB8 SlnctIontKI dufing IhtI yr!JIIr 2OO1-1J2, 2002-lJ3 lind 2(J(J3-(N 

S.No. Name of the project 

2 

1. Haryana 

2003-04 

Renovation/Strengthening of Tourist 
Infrastructure 

(a) 

(b) 

Krishna Oham Tourist Complex at 
Kurukshetra 

Parakeet Tourist Complex at Pipil 

Archaeological Complex at Adi Badrl, 
Oistt. Yamuna Nagar 

Archaeological Complex at Rakhi Garhi 
(Oistt. Hissar) 

Archaeological Complex at Banawali 
(Oistt. Fatehabad) 

2. Rajasthan 

2003-04 

Construction of Archaeological Complex 
at Kalibanga 

3. Himachal Pradesh 

2001-02 

T ouriat Complex at Bllaspur (Olstt. 
Bilaspur) 

2002-03 

Wayside Amenities at Bilaapur (Olstt. 

Bilaspur) 

Construction of trekkel1l Hostel at 
Janjehli (Olstt. Mandl) 

Wayside Amenities Level I at 
Oarcha/Jispa 

Wayside Amenity Level, I Sarchu 

Amount 
sanctioned 

(As. In Lakh8) 

3 

44.58 

63.67 

72.00 

52.00 

52.00 

52.00 

25.00 

44.34 

41.80 

54.60 

52.10 

Amount 
releued 

(As. in Lakhs) 

4 

97.81 

36.00 

26.00 

28.00 

28.00 

20.00 

44.34 

41.80 

54.60 

52.10 
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2 3 

Tourist Complex at Mountaineering 70.00 70.00 
Institute. Manall (Dietl. Kullu) 

Wayside Amenities at :<au 40.00 40.00 

4. Jharkhand 

2001-02 

Tourist Complex at GitJuucl 40.00 12.00 

Tourist Complex at Rem Rekha Cham 40.00 12.00 

2003-04 

Tourist Complex at Madhuban SO.OO SO.OO 
(Parasnath) 

5. Uttaranchal 

2003·04 

Upgradatlon of exl8tlng Tourist Rest 21.14 21.14 
House at Pipalkoti 

6. Assam 

2003-04 

Development Integrated Complex at 158.00 158.00 
Agartoli range. Kaziranga 

7. Manipur 

2003-04 

Improvement of INA Memorial Complex 82.44 24.73 
at Moirang 

8. Nagaland 

2003-04 

Nagaland Heritage Complex. Kohlma 300.00 90.00 

9. Andhra Pradesh 

2001·02 

Construction of Tourist Complex at 32.00 32.00 
Ethipothala Water Falls 

Construction of Tourist Complex at 45.00 45.00 
Farah.bad. Mahboobnagar 

Construction of Tourist Complex at 45.00 . 45.00 
Balrtuty. Kamool Distt. 
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10. Gujarat 

2001-02 

TRC at Bhuj 

2 

Tourist Complex at Narayana 

TRC at Ahmedabad 

11. Madhya Pradesh 

2001-02 

Tourist Complex at Neemuch 

Construction of TRC Shoal 

12. Pondlcherry 

2001-02 

Tourist Complex at Chunnambara 

13. Tamil Nadu 

2001-02 

Construction of TRC at Kanyakumari 

Development of Anti Cllncer Variety of Tometo 

716. SHRIMATI JAYABEN B. THAKKAR: WI! the 
Minister of AGRICULTURE be pIeued to refer to the 
reply given to Unstarred Question No. 3958 dated 
December 16. 2002 regarding development of antl-ca.'lC8r 
variety of tomato and state: 

(a) whether the National Retrearch Centre for Plant 
Biotechnotogy. Plait. New DelhI had obtained the requisite 
information; and 

(b) if so. the details thereof? 

THE MINISTER OF STATE IN THE MINI&TRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS. FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
Yes, Sir. 

(b) National Agriculture Research System has 
identified two tomato lines with ~ level of cancer fighting 
anti-oxidant Iycopene content. Two lines with high level 

3 

39.00 

39.00 

40.00 

81.00 

78.04 

44.08 

45.00 

4 

11.07 

11.07 

32.00 

18.34 

23.52 

26.00 

38.00 

of Iyeopene have been Introduced from AsIan Vegetable 
R .... rch and Development Centre. Taiwan. Thue lines 
are being utilized In identifying gen.. Involved In high 
Iycopene bIo-aynIhesia which will be later on utHIzed In 
developing elite tomato varieties with high level of 
Iycopene contents. 

/En{IIItIh/ 

..... Fat Track Immlgrwtlon C .. r.noe 
Countere at Alrporte 

717. SHRI N. JANARDHANA REDDY: Will the 
MinIIter of TOURISM be pIeued to state: 

(a) whether any propoaal Is under the consideration 
of the Government to open SWaged Fast Track Immigration 
Clearance Counte,. at all International aIrporta in the 
country; 

(b) if so. the .... thereof; 

(c) the manner In which the foreign lourlata will be 
... beI-,.,. ... fltllt.ed.... therefrom; 



115 Wriltsn AnsW8fS DECEMBER 6, 2004 116 

(d) whether the Govemment propose to take steps 
to give thrust to tourism in Kamataka, Tamil Nadu and 
Andhra Pradesh; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURY): (a) Yes, 
Sir. 

(b) The Airport Authority of India, a Public Sector 
Undertaking under the Ministry of Civil Aviation have 
recently decided to introduce 'speclalised passenger 
handling services' by appointing an Agency at all Indian 
airports with the name of 'Swagat Seva' which shall cany-
out the task of clearing airport formalities and to escort 
passengers to the check-in and immigration counters. 

(c) In-bound foreign tourists/passengers requiring 
particular assistance can avail the services of specialised 
passenger handling services' on round-the-clock-basis at 
all stages of the 'Swagat Seva' against payment of Rs. 
500/- to be charged from the intemational passenger. 

(d) and (e) The development of tourism is primarily 
undertaken by the concerned State Governments. 
However, the Ministry of Tourism offers Central Financial 
Assistance to State Govemments for tourism projects 
based on inter-se priorities. During the years 2002-03 
and 2003-04, the number of tourism projects and the 
amount sanctioned in the States of Kamataka, Tamil Nadu 
and Andhra Pradesh were as follows:-

S.No. Name of ttie State No. of Amount 
Projects Sanctioned 

(Rs. In lakh.) 

1. Kamataka 20 1835.15 

2. Tamil Nadu 19 1898.82 

3. Andhra Pradesh 8 1454.00 

The tourism products ot these Stat.. are aJao being 
promoted in the overseas and domestic rnar1(eta through 
India tourism office •. 

{7i'8nsllltion} 

Inclualon of Tourlam In Unl"'n Uat 

718. SHRI KAMLA PRASAD RAWAT: 
PROF. M. RAMADASS: 

Wilt the Minister of TOURISM be pleased to state: 

(a) whether the Union Govemment proposes to 
promote tourism industry by enacting a law on tourism, 
enforcing it effectively to bring tourism In the Union list 
and declaring the pilgrim places as tourist centres; and 

(b) If so, by when such law is likely to be enacted 
and implemented? 

THE MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURY): (a) and 
(b) The issue of brining Tourism in the Concurrent List of 
the Constitution is being examined in consultation with 
the State Govemments. However, it is not possible at 
this juncture to indicate a time frame for this. 

[English} 

Foodgraln Trade by Farmer. 

719. DR. M. JAGANNATH: Will the Minister of 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTPoIBUTION be pleased to state: 

(a) whether the Govemment propose to remove State 
control on the trading of foodgralns and give tarmers 
freedom to market their products with provisions for a 
safety net; 

(b) if so, the details thereot; 

(c) whether the Govemment proposes to establish a 
chain of rural and semi-urban godowns with warehousing 
and foodgraln banking facilities to help farmers to store 
and sell through the warehouse; and 

(d) if 10, the action taken thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) and (b) Govemment has removed all controls 
on foodgrains, viz. licensing, stock limits and restrictions 
on intbr-State movement by issuing a Notification on 
15.2.2002 with an amendment dated 16.6.2003, accorcing 
to which any dealer can freely buy, stock, sell, transport, 
distribute, dispose, acquire, use or consume any quantity 
of wheat, paddy/rice, coarsegrains, augar" edible oilseeds 
and oils, pulses, gur, wheat products and hydrogenated 
vegetable 011 or vanaapati and shall not require any licence 
or permit therefor. 
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This Notification has ensured fraa trade and 
movement of foodgrains and best prlcee to farmera for 
their produce. 

(c) and (d) Government Is Implementing a Central 
Sector Scheme of Construction of Rural Godowne under 
which subsidy is provided on capItaJ cost of the storage 
project to persons belonging to private and co-operative 
sectors. The scheme has helped the farmers to store 
their produce near the field, obtain pledge loan and 
maft(etlng credit from the banks, thereby avoiding distresa 
sale at the time of harvest. The scheme Is being 
implemented since March, 2001 and 80 far 6974 storage 
projects have been sanctioned by banks to creale 115.1 
lakh tonnes of rural storage capacity in the country. 

(Trans/a/Ion} 

Social Security Scheme under EPFO 

720. DR. LAXMINARAVAN PANDEV: 
SHRI DHARMENDRA PRADHAN: 

Will the Minister of LABOUR AND EMPLOVMENT 
be pleased to state: 

(a) whether some Social Security Schemes are being 
run by the Government uncler Employees Provident Fund 
Organisation (EPFO); 

(b) if so, the details thereof; 

(c) the main objects of the achemes :and the amount 
spent thereon by the Government during the last three 
years and thereafter; 

(d) whether these schemes have succeeded in 
achieving their objectives; and 

(e) jf not, the reasons therefor? 

THE MINISTER OF LABOUR AND EMPLOVMENT 
(SHRI K. CHANDRA SHEKHAR RAO): (a) and (b) Ves, 
Sir. The following Schemes, which have been framed 
under the Employees' Provident Funds and Miscellaneous 
Provisions Act, 1952, are being run under Employees' 
Provident Fund Organisation:-

1. Employees' Provident Fund Scheme, 1952. 

2. Employees' Deposit Unked Insurance Scheme, 
1976. 

3. Employees' Pension Scheme, 1995. 

(e) The schames ara aimad at providing social 
security baneflts to the employees of the establishments 
covered under the Act at the time of their retirement/old 
age and at the time 0' genuine needs. 

In accordance with the provisions contained in para 
3(2) of the Employ8el' PenaIon Scheme, 1996 the Central 
Government contributes at the rate of 1.16% 0' the pay 
of the members of Employees' Pension Scheme. 
Accordingly, Central Government has contributed the 
following amount during the last three years and 
thereafter:-

SI.No. Vear Amoun: contributed by 
the Central Government 

(Rs. In crores) 

1. 

2. 

3. 

4. 

2001-02 

2002-03 

2003-04 

2004-05 (upto Nov. 2004) 

(d) Ve., Sir. 

485.00 

400.00 

450.00 

500.00 

(e) Does not arise in view 0' (d) above. 

Pollution In Deihl 

721. SHRI GIRIDHARI VAfJAV: 
SHRI MUNAWAR HASSAN: 
SHRI HARISH NAG PAL: 
SHRI BIR SINGH MAHATO: 
PROF. VIJAV KUMAR MALHOTRA: 

Will the Minister of ENVIRONMENT AND FORESTS 
be pIea8ed to state: 

(a) whether Delhi is one of the moat polluted cities 
of the world; 

(b) H 80, whether all types 0' pollution viz. air, noise, 
vehicular and pollution caused by filth are present In 
Delhi; 

(c) H 50, the extent thereof; 

(d) whether attantion of the Government has been 
drawn towards deteriorating level of pollution as reported 
in D.1nik J8gI8n dated Novernber 7, 2004; 

(e) If 50, the facts thereof; 

" 
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(f) whether the number of cases of lung diseases In 
Delhi is also increasing as a result thereof; and 

(g) If so, the details of action plan formulated to 
remove various types of poHution from Deihl? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) to (e) The Central Pollution Control Board 
is monitoring ambient air quality at seven locations in 
Delhi. The monitoring results indicate that while there Is 
general improvement in the air quality in Deihl, levels of 
Suspended Particulate Matter and Respirable Suspended 
Particulate Matter exceed the stipulated norms during 
certain period, mainly due to natural dust, vehicular 
emissions and industrial activities in the city. 

(f) No conclusive information is available to establish 
cause-eflect relationship between the environmental 
pollution and increase in lung disease in Delhi. 

(g) The Government has brought out a White Paper 
on Pollution in Delhi with an action plan for prevention 
and control of pollution from various sources such 88 air 
pollution with specific reference to vehicular poRution, water 
pollution, solid waste management, Industrial pollution and 
noise pollution. It also includes setting up of Sewage 
Treatment Plants (STPs) and Common Effluent Treatment 
Plants (CETPs) lor treatment of waste water for human 
settlement as well as industries. It entails implementation 
of mass emission standards at the manufacturing stage 
of vehicles and implementation of emission and noise 
standards with respect to diesel generator sets, relocation 
of polluting industries from non-conforming areas. 

{English/ 

Establishment of National Bureau of 
Fore.t Genetic Reaource. 

722. SHRI ABDUL RASHID SHAHEEN: 
SHRI KAILASH MEGHWAL: 

Will the Minister of ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) whether the Govemment propose to set up a 
National Bureau of Foreet GenetIc ReeouA)8I; 

(b) if so, the aims and objectives thereof; 

(c) the extent to which it woi.dd help In conservation 
and evaluation 01 forestry species; and 

(d) the details of other .uch project8 already exlatlng 
and doing slmitar job? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHAI NAMO NARAIN 
MEENA): (a) Board of Govemors of the Indian CouncH 
of Forestry Research and Education in Its last meeting 
held during October 2004 has approved a proposal to 
set up a 'National Bureau of Forest Genetic Resources' 
(NBFGR). 

(b) The alms and objectives of the NBFGR would be 
to act as a nodal agency at national level for acquisition 
and management of indigenous and exotic forest genetic 
resources for their exploration, documentation, 
conservation and sustainable management for productivity 
enhancement. 

(c) The bureau would help in consolidating facilities 
for germptasm collection, conservation and documentation 
and to make available these resources to scientists 
engaged in forestry research. This will also help in 
developing suitable protocols of conservation and 
sustainable utilisation of forest genetic resources .or 
bringing out ecological, economic and Hvelihood aecurIIy 
to all the stakeholders. 

(d) There Is a National Bureau of Plant GeMtic 
Relources (NBPGR), established during 1976 which 
exclusively \JeaIa with agricultural and Ilortlcultural species. 
For fortlStry species, very little efforts have been made 
80 far. There 18 no national level organisation like NBPGR 
to take care of forestry species. 

Suicide by Farme,. 

723. SHRI SUNIL KHAN: 
SHRI RAVAPATI SAMBAS/VA RAO: 

WHI the Minister of AGRICULTURE be pIeued to 
state: 

(a) whether recently in September, 2004, farmers in 
Andhra Pradesh continued committing IUlcidwa; 

(b) H so, the reasons therefor; 

(c) whether any central team visited the State recently 
and gave additional amountlfoodgrains to meet the 
situation; and 

(d) H so, the latest position In this regard? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
and (b) Government of Andhra Pradesh hu reported 300 
eases of suicide by farmers from 14.5.2004 to 10.8.2004. 

(c) and (d) A Central Team vialted Andhra PradHh 
from 17th to 19th October, 2004 for aaaeument of the 
prevailing drought situation. Its recornmendatlons are under 
consideration. 

Import of Kero .. ". 

724. SHRI CHENGARA SURENDRAN: 
SHRIMATI JAYABEN B. THAKKAR: 

Will the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to atate: 

(8) whether the Government propoae to 11ft the bM 
on import of kerosene; and 

(b) if so, the reasons therefor and the benefits likely 
to accrue as a result thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (8) and (b) As per the extant policy there Is no 
ban on import of kerosene. Import of kerosene hu been 
canalized through Public Sector Enterprises namely, loeL. 
BPCL, HPCL & IBP and State Trading Corporation. 

{TmnslllhimJ 

G.s Distribution under POS 

725. PROF. MAHADEORAO SHIWANKAR: WIU the 
Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to atate: 

(8) whether the Government propose to diatrtbute Gas 
cylinders under the public distribution scheme to the baIow 
poverty line familie.; 

(b) if so, the details thereof; 

(c) whether the Government propoee to provide loan 
facmty to the shopkeepers for thI8 purpoae; 

(d) H eo, whether the Government propoaa to provide 
comrniaion to these Ihopkeepers; 

(e) If eo, whether the burden of their commillion 18 
likely to be tranaferred to the conaurnera; and 

(f) If not, the funda likely to be Ipent by the 
Government under this echeme? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) and (b) At preaent, Govemment fa supplying 
aublldlzed LPG (dornNtk:) cylinders to the registered 
customers of Public Sector Ott M81Mting Companies 
(OMCa) and there fa no epeciflc plan- to dlatrlbute (LPG) 
(domeatic ga) cylinders Uftder Public DiItrIbutIon Scheme 
for below poverty line conlumers. 

(c) and (d) No, Sir. 

(e) and (f) Do not ariae. 

Purcha .. of Comput .... In ICAR 

726. SHRI SURAJ SINGH: Will the Min/ater of 
AGRICULTURE be pleU8d to atate: 

(a) whether contract for purchulng of cornputers In 
Indian Council of Agricultural Aesearch (ICAR) and ita 
dlvlslonaldlrectorat. offices are being given to on. firm 
only for the last few years; 

(b) if so, the details thereof and the reuona therefor; 

(c) whether any matter hu come Into limelight 
regarding Irregularities In purchue of computers In ICAR; 

(d) if so, the datalll of such IrraguIarlU .. which have 
been detected In purchaH of cornputera In ICAR and 
the action taken agalnat the cu/prltl; 

(e) if not, whether the Government are contemplating 
to conduct inveetlgaUon by an Independent agency In 
this regard; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (8) 
No, Sir. 
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(b) Question does not .rise. 

(c) No matter has come into IIm.llght regarding 
irr.gularlti.s in the Purchase of computers In ICAR 
Headquarters during lut 3 year •. 

(d) to (I) Question does not aria •. 

(Eng/ish} 

Centl'lltly Spon.ol'lld SchemH 

727. SHRI G. KARUNAKARA REDDY: Will the 
Mlnllter of TOURISM be pleased to state: 

(.) the fundi lIIIocatedireleaMd to State Gcwwnmelda 
eepeotaUy to Kamataka for CennIIy 8ponaored TouMm 
Schemes during the last three ye8N. State-wIae and 
scheme-wise; 

(b) whether the Union Gov.mment has received 
requ.st. from Stat. Govemm.nta particularly from 
K.rn.tak. to r.I.... .ddltlon.1 ••• i.tanc. for 
implementation of such 1Chemee; and 

(c) If 10, the detaiIa thereof, State-wtae and acheme-
wise? 

THE MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURy): (a) A 
Statem.nt giving Information In rnpect of projects 
1MCtIoned, lunda approved and ...teased to VIIricMa States 
and Union T en1torlea In the country during the years 
2001-02, 2002.03 and 2003-04 Ie encIoHd. 

(b) No, Sir. 

(c) Doee not .rIee. 

Stam-wi_ Tourism Pr0j«t8 SIIm,:/;mtId during IINI l1l8I """. YfIIIIB (2001-(J2, 2OOUJ3 lind 2003-01) 

(R.. In Lakha) 

S.No. StatefUT No of Projectl Amt. Sanctioned Arm. Releued 
SanctIoned 

2 3 4 5 

1. Andhra' Pradesh 14 1821.85 1221.20 

2. A, .. m 19 1479.09 1127.58 

3. ANnachal Pradesh 25 1407.80 843.38 

4. Bihar 15 1525.n 1420.24 

5. Chhattisgarh 18 1348.00 488.00 

6. Goa 12 130.99 85.11 

7. Guiarat 21 1423.13 995.25 

8. Haryana 31 1873.07 1273.12 

9. Himachal Pradesh 48 1119.28 924.33 

10. Jammu & Kashmir 11 1054.88 1045.42 

11. Jharkhand 4 1189.00 798.60 

12. Karnataka 28 2011.91 1518.n 

13. Kerala 28 214S.&4 1750.81 
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2 3 4 6 

14. Madhya Pradesh 39 1688.46 1074.74 

15. Maharashtra 28 2883.48 2428.74 

16. Manipur 3 87.88 27.35 

17. Meghalaya 10 198.44 83.07 

18. Mizoram 17 782.11 218.41 

19. Nagaland 14 1113.04 588.83 

20. Oriaea 11 506.10 183.07 

21. Punjab 8 138.50 38.2" 

22. Rajaathan 28 2748.51 2512.85 

23. Sikkim 26 1806.16 1020.88 

24. Tamil Nadu 39 2432.49 1333.89 

25. Tripura 16 780.70 287.81 

26. Uttaranchal 10 843.86 882.84 

27. Uttar Pradesh 15 1488.54 1258.13 

28. West Bengal 32 1148 •• 542.87 

29. Andaman & Nicobar Islands 0 0 0 

30. Chandigarh 7 26.75 21.76 

31. Dadra & Nagar Heaveli 3 1'.n 8.31 

32. Deihl 37 3876.28 3708.46 

33. Daman & Diu 5 319.67 258.86 

34. Lakshadweep 1 17.00 5.10 

35. Pondicherry 6 331.86 135.83 

Total 828 40916.28 30073.64 

Pending W..., Projeota (b) If 10, the water projectl which had to be 
Implemented durin~ the current year; 

728. SHRI RAVAPATI SAMBASIVA RAO: 
SHRI ANANTA NAVAl<: (c) whether Stat.. were circulated guldelln.. for 

projeCta to be coneidered on water bodies that can be 
Will the Minister of WATER RESOURCES be pIeued UI8d for 1rrtgatIon; 

to state: 
(d) If 10, whether schemea have been fonnuIated 

(a) whether water projecta of StalM are pending with but not Implemented 10 far; 
the Government for clearance; 

(e) If 10, the reuons lherefor; 
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(f) whether States have .180 sent their letter of intent 
but have not come fOIW.rd ~ concrete schemes; 
and 

(g) if so, by when the projects are likely to be 
completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) to (g) A Pilot scherne on Revival, Restoration 
and Renovation of Water Bodies directly linked to 
agriculture ia proposed to be taken up in line with the 
announcement made by the Union Finance Minister In 
his Budget Speech 2004-05. The eligibility guidelines for 
preparation of project proposal. for the pilot &ehem .. 
were ..ent to the Sta.... The completion of the Pilot 
project propoeaJa sent by the Stat. Govemmenta to the 
Central Govemment depends upon the promptnelS with 
which the projects are taken up by the State Govemment 
after their approval. 

Aeconetltutlon of Cauvery Tribunal 

729. SHRI SURENDRA PRAKASH GOYAL: Will the 
Minister of WATER RESOURCES be pleased to state: 

(8) whether any proposal haa been received by the 
Union Govemment from the Govemment of Kamataka 
seeking reconstitution of Cauvery Tribunal; 

(b) if so, the reaction of the Govemment thereto; 
and 

(c) by when the tribunal Ie likely to be constituted 
alongwith composition thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
VADAV): (a) No, Sir. 

(b) and (c) Do not arise. 

{TflInsMltionj 

Scheme tor Marketing Intraetructure of Agro-
Producta 

730. SHRI RAMAKANT YADAV: WiN the Mlni8ter of 
AGRICULTURE be pleased to state: 

(al whether the Government hu prepared any 
scheme to strengthen marketing 'infrastructure of agro-
products; 

(b) If 50, the amount sanctioned by the Govemment 
to Implement the said acheme during the current fln.nclal 
ye.r; 

(c) whether the Govemment has any propo8al to 
establish new mandies in the country to strengthen the 
agro-mark8tlng Infrastructure; and 

(d) If so, the details of the m.ndiel to be established, 
State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
and (b) Yes, Sir. The Govemment has approved a Central 
Sector Scheme on 20.10.2004 for Development/ 
Strengthening of Agricultural M.rketlng Infrastructure, 
Grading & Standardlz.tion. Under the Scheme, credit 
linked back-ended subsidy shall be provided on the capital 
cost of general or commodity specific Infrastructure for 
marketing of agricultural commoditlea .nd for st ... ngthenlng 
and modernization of existing agricultural markets, 
wholesale, rur.1 periodic or In tribal....... The Scheme 
Is reform linked and assistance for development of 
Infraatructure projects will be provided in those Stateal 
Union Territorie. which permit setting up of agricultural 
market8 In private and cooperative HCtora and allow direct 
marketing and contract farming. The budget for this 
scheme for the current financial ye.r 2004-2005 is 
R •. 40 cro,.. 

(c) and (d) Setting up of agricultural markets i8 a 
State subject. ,.. such, State Govemments have to take 
the Initiative for establishing new m.ndi.. as per their 
1oc.1 requirements. The State Govemments can avail 
Central UlIItance for estabIi8hlng I'I\IlI1dIeI under the new 
8Cheme subject to their fuHllllng the requirement of reforms 
in their law dealing with .grlcultural markets (APMC Act). 

Enforcement of Wlldl... ProtectIon La .. 

731. SHRIMATI MANEKA GANDHI: Will the Minister 
of ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether 21-member WNdlife Protection Committee 
was proposed to be constituted some time back; 

(b) if so, the details a10ngwith pre.en~ status thereof; 

(0) the detans of actions taken for strengthening 
enforcement of wildlife protection laws and prosecution of 
violators since 1990-91; and 
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(d) the number of violators apprehended during the 
period and number of conviction achieved In the courts? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) No, Sir. 

(b) Dose not arise. 

(c) The Central Bureau of Inveltlgation hall been 
authorized to carry out seizure. and prOiecute the 
offenders involved in wildlife crimes. The financial 
allocation for strengthening the enforcement of wildlife 
lawl and protection of Protected Area. hu been 
enhanced since 1990. Under variOUI Centrally SponIored 
Schemes, technical and financial ... iatance are being 
provided to the States for effective communication, 
infrastructure development and defending legal C8I8I. 

(d) The information regarding number of vIoIato,. 
apprehended and conviction. achieved in the courts are 
maintained at the level of Governments of StateI and 
UTI. 

[English} 

AnI_nee to Sport. FedeNtlon. 

732. SHRI ARJUN SETHI: WI the MinI8ter of YOUTH 
AFFAIRS AND SPORTS be planed to state: 

(a) whether thE! Government il considering to 
intervene in functioning of various sporta Federations in 
the country's Interest and preatlge keeping In view the 

poor performance of sports In International and National 
eventl; 

(b) if '0, the detaiII thereof; 

(c) whether ttwt Government proYtdea grMt-ln-ald to 
Federations; and 

(d) if eo, the detalla of total lunda/aid provided to 
vartoua federation. during the lut th,.. yea ... ? 

THE MINISTER OF YOUTH AFFAIRS AND SPORTS 
(SHRI SUNil DUTT): (a) and (b) Sports Ie a lubject 
Iistad In the ·State uar of the Conttltution and the 
National Sports Federation. (NSF.) a.. elected bodIeI 
reglatered under the Socletl.. Reglltratlon Act. The 
Govemment of India ha. formulated Guideline. for ....tance to NSF. defining the rote and responalbilitlea 
of the NSF •. However, the Government does not Intervene 
in the day to day functioning of theM bodiel. 

(c) The Govemment provIdM flnancfal auIatance to 
recognized NSFI for training and participation In 
Intematton.. toumamen., organization of Intemational 
toumamenta In India, holding of NatIonal CMmpIonIhIpl 
for Sub-junior, Junior and Senior categorle., training! 
coaching under Indian and fo.-Ign coache., procurement 
of equipment and for providing requlaite eclentlflcJtechnlcal 
beck up etc. 

(d) The detail, of lunde/aid provided to varlou. 
recognized Federations during the lut thr .. yea,. Ie given 
in the Statement enctoHd. 

A88/8t.,.,. ID 1IIIIIt1M1 $ptH16 F«Jtntlon 

Amount In R •. 

SI.No. Name of the Federation 2001:2002 2002-2003 2003-2004 

2 3 4 5 

1. All India Carrom Federation 1220211 1500974 682857 

2. All India Che88 Federation 52n322 11881428 18881512 

3. All India Football Federation 1831614 2796614 1598826 

4. All India Karate-Do-Federation 0 1511417 0 

5. All India Sporta Council of the Deaf 835188 871899 11n522 
6. Amateur Athletlca Federation of India 8170088 8089998 7026326 
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2 3 4 5 

7. Amateur Baseball Federation of India 1080788 700000 1600000 

8. Amateur Handball Federation of Inda 337500 1475000 1775000 

9. Amateur Kabaddi Federation of India 1872182 1737015 3485770 

10. Archery Aeaoclatlon of India 2938624 2826548 6883370 

11. Alya Patya Federation of India 1192000 1200000 1660000 

12. Badminton Association of India 1187664 13155431 15980746 

13. Ball Badminton Federation of India 1017100 1260000 1060000 

14. Basketball Federation of India 2782478 3232936 4398382 

15. Billiards & Snooker Federation of India 2884583 3009347 2416455 

16. Cycle Polo Federation of India 813778 1251489 1000000 

17. Cycling Federation of India 1768719 2640263 2808508 

18. Equestrian Federation of India 1413089 8805902 2539252 

19. Fencing Association of India 3142,93 806684 1959832 

20. Gymnastics Federation of India 6704411 12687301 3601507 

21. Indian Amateur Boxing Federation 8275236 8984961 10842412 

22. Indian Body Building Federation 225000 50000 0 

23. Indian Golf Union 0 3343798 1853785 

24. Indian Hockey Federation 17482633 7017214 12878010 

25. Indian Kayaking & canoeing Mlociatton 701030 2088136 2720945 

26. Indian Olympic Alaoclatlon 177060 44491869 6877202 

27. Indian Polo AI8ociatlon 113186 176913 20241738 

28. Indian Pow.rllttlng Federation 675000 1200000 175000 

29. Indian Welghtllttlng Federatton 2764883 3488197 6995302 

30. Indian Women Hockey Federation 10808974 3510110 3087071 

31. Judo Federation of India 5726388 2986892 4435620 

32. Kho-Kho Federation 01 India 840000 1450000 1250000 

33. Korfball Federation of India 800000 1334539 1150000 

34. All India Tennis AI8ociation 3I4S818 70B6207 5918312 

35. National Rifle Maoclatlon of India 22648120 17436486 17465572 

36. Netball Federation of India 1125000 1200000 1646900 

37. Rowing Federation of India . 6216284 3842841 4839169 
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2 

38. School Games Federation of India 

39. Sepak Takraw Federation of Indi8 

40. Shootlngb.II Federation of India 

41. Softball Federation of India 

42. Squash Rackets Federation of Indl. 

43. Swimming Federation of Indi. 

44. Table Tennis Federation of India 

45. Taekwondo Federation of India 

46. T enni-Koit Federation of India 

47. Tennis Ball Cricket Federation ~ Incla 

48. Throwball Federation of India 

49. Tug of W.r Federation of India 

SO. Volleyball Federation of India 

51. Women Cricket Aaaoclation of India 

52. Wrestling Federation of India 

53. Yatchlng Association of India 

54. WU8hu Asaociation of India 

55. Winter Games Federation of India 

Total 

C.ahew CUItIV8tlon 

733. SHRI P. RAJENORAN: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether any study haa been conducted for the 
development of cashew cultivation In view of the potential 
development and the increulng demand of oMhew In 
the market World over; 

(b) if 80. the detalla thereof; 

(c) whether the Union Govemment has any propoul 
to use non agricultural land for cashew cultivation; 

(d) If so, ~ delella thereof; and 

Ce) if not, the reMOnll therefor? 

3 4 5 

2022808 1484889 1982015 

1178000 1200000 1000000 

185000 0 2100000 

825000 1899291 1000000 

3487238 984888 1858975 

3525880 4602717 8012609 

6964018 7100769 7490816 

0 1758800 2321714 

1186200 1200000 1150000 

800000 1860000 1200000 

176000 0 0 

1200000 1860000 1160000 

3703166 5081449 7655295 

37600 300000 0 

10691338 10977878 23488942 

8279739 10649498 15988068 

0 750000 150000 

1~')Q1 212000 1227<tOO 

374180219 286579954 384349456 

THE MINISTE~ OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS. FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL &HURIA): (a) 
and (b) No atudy ha. yet been conducted for the 
Development of Cashew Cultivation and Its Increasing 
demand. 

(c) to (e) The Govemment hal not mad. any 
propoeal for cultivation of cashew In non-agricultural land. 

Imployment Opportunltl.. In Unorganl.ed Sector 

734. DR. CHINT A MOHAN: 
SHRI NITISH KUMAR: 

WIll the Minister of LABOUR AND EMPLOYMENT 
be pINaed to atatt: 
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(a) whether labourers in the unorganleed aector are 
not getting employment opportunities for their IlveUhood; 

(b) If so, the reaction of the Govemment thereto; 

(c) whether the Govemment has chalked out any 
concrete .cheme to provide employment to labourers of 
unorganised sector; and 

(d) if 80, the details thereof and the mandaya aimed 
to be created in a year? 

THE MINISTER OF LABOUR AND EMPLOVMENT 
(SHRI K. CHANDRA SHEKHAR RAO): (a) No, Sir. 
Employment in the unorganieed .ector on Ulual statui 
basis which was of the order of 34.7 crore in 1993-94 
has gone up to 36.9 crore In 1999-2000 (Iateet available). 

Sectors/Programmes 

Agriculture Including National Waterlhed Development 
Project for Ralnfed ~re .. (NSDRPA), Farm Management 
Programme. Agro Cllnlc¥, Greening India Programme, 
Watershed and Wasteland Development, MedlcInai Plant, 
Bamboo Development and Energy Plantation like Ethanol etc. 

Mining & Minerals 

Manufacturing [Exc\. Prime Mlnlate"s Rozgar Vojana 

(b) to (d) Does not arise. Govemment is targeting 
creation of 5 crore employment opportunities during the 
10th plan period with the following strategy. 

• 8% growth with business as usual will contribute 
around 3 crore employment opportunities. 

• Special employment generation programmes will 
yield 2 crore employment opportunltlea. 

• Special emph ... on agriculture, irrigation, agro-
forestry, small and medium enterprises, 
information communication technology, tourism 
and other services. 

Details of estimated job potential in different sectors 
is given in the Statement enclosed. 

Total Additional job 
opportunltlea created 
over the 10th Plan 

(in lakha) 

Growth baaed Programme based 

2 

4.1 

-2.0 

14.2 

3 

90.6 

Total 
(In lakhs) 

4 

94.7 

-2.1 

14.2 

(PMRY) & Rural Employment Generation Programme (REGP)) (large 

Electricity, Gas & Water 

Construction 

Trade, Hotels & Re.tauranll 

Transport, Storage & Communlcatlonl 

manufacturer) 
80.00 

(SSI) 

-2.1 

83.0 

'12.3 

55.1 

60.00 

-2.1 

63.0 

112.3 

55.1 
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Financial Sector 

Community Sector 

Spec" Progr.une 

Prime Minister's Rozgar Yojana (PMRY) (551) & REGP 

(KVle) 

Sampoorna Gramin Rozgar Yojana (SGRY) 

Pradhan Mantri Gram Sad.k Yojana (PMGSY) 

& Swarna Jayanti Gram Swarozgar Yoj,Ina (SGSy) 

Total 

Note: Totals may not tally due to rounding off. 

(English} 

Illegal felling of Sandalwood T ..... 

735. SHRIMATI MANORAMA MADHAVRAJ: Will the 
Minister of ENVIRONMENT AND FORESTS be pleased 
to state: 

(a) whether the Government is aware that '"egal 
felling of sandalwood trees in Marayoor range In Ker.I. 
has been rampant and leading to illicit sandalwood 011 
distillation In Pallakkad district In Kerala; 

(b) if so, the details thereof; 

(c) whether the forest officials of Pallakkad (Kerala) 
have recently raided a few distillation units using Illegal 
stocks of sandalwood; 

(d) If so, the outcome thereof; 

(e) whether any investigation Is being conducted on 
the reported theft of sandalwood from Marayoor high 
range for clandestine use by distillation units In PaHakkad; 
and 

(f) If 80. the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FOAESTS (SHRI HAMO NARAIN 
MEENA): (a) Yes, Sir. The Govemment " awe,. of the 
iflegal fellng of sandalwood trees in Marayoor Range. 

2 3 4 

19.3 19.3 

-27.1 32.0 4.9 , 
22.0 22.0 

20.0 20.0 

12.9 12.9 

7.7 7.7 

8.0 8.0 

298.8 1e3.2 490.0 

There have been a number of cases of illicit sandalwood 
dletlllation units functioning In Pallakkacl using the illicitly 
felled material from Marayoor. 

(b) There have been 907 number of offence cues 
InvoMng felling of 3608 sandalwood trees during the lut 
five years. 

(c) Yes, Sir. A raid was conducted on 10.10.2004 by 
a team of fo .... t officers led by the Vigilance wing of the 
Department and a few factories were raided. Prior to this 
a surprise raid was also conducted on 14.8.04 by the 
officers of Munnar Forest Division. 

(d) In the recent raid on 10.10.04, 2711 Kgs of 
sandalwood powder and 275 Kgs of sandalwood chips of 
an estimated value of Rs. 20.60 Iakha were aelzed from 
four units. These four units were sub8equently aealed. 
Four offences were booked .. O.R. 1412004, 1512004, 
1712004 and 1812004 regarding illicit collection and storing 
of the seized materlala. In the earlier ,aid on 14.8.04, 
24.90 Kga of aandaIwood 011 and 1025 Kga of sandalwood 
were seized from two unite by the Divisional Forest 
Officer, Munnar. 

(e) and (f) The matter is under inveatlgatlon. 

Anll8b111ty of W ..... 

736. SHRI MUNSHI RAM: WII the MinIIter 01 WATER 
RESOURCES be pleued to state: 
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(a) whether water availability has decreased 
enormously due to scanty rainfall during the current year; 

(b) If so, the details of decreased percentage of water 
level this year in comparison to last year; 

(e) the impact on irrigation and power generation 
due to shortage of watrr; 

(d) whether the Government has formulated any 
contingency plan for the States to overcome the situation; 
and 

(e) If so, the amount to be spent on this scheme by 
the Govemment? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) and (b) The status of storage capacity of 
the 71 major reservoirs being monitored by Central Water 
Commission indicates that the water availability has not 
decreased as compared to last year. At the end of the 
monsoon period this year, as on 29.10.2004, the water 
availability in the live storage of 71 major reservoirs was 
84.8 billion Cubic Metre (BCM) against last year's 
availability of 80 BCM. 

(c) to (e) Do not arise. 

{English} 

Bamboo Plantation 

737. SHRI MANORANJAN BHAKTA: Will the Minister 
of AGRICULTURE be pleased to state: 

(a) whether the Govemment is aware that the fertility 
of soli has become a cause of concem for sustainable 
agricultural products in Andamans and Nlcobar Islands 
Including Bamboo plantation; 

(b) if so, the details of existing Bamboo plantll 
productions in Andamans and Nlcobar Islands and Its 
export value during the lut three years; and 

(c) the locations where Bamboo plants can be grown 
and its products can be exported to generate employment 
and revenue to benefit the local farmers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFfAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILALBHURIA): (a) 

The Govemment has not received any report regarding 
depletion of 8011 fertility, which can be considered .. a 
cause of concern for sustainable agriculture production 
including bamboo plantation in the Andarnan & Nicobar 
Islands. 

(b) There are five bamboo species which are native 
to the Andaman & Nicobar Islanda and the estimated 
under bamboo in the Islands is around 25,000 hectares. 
The existing bamboos do not have any export potential 
or industrial use. 

(c) In the Andaman & Nicobar Islande, bamboos are 
being planted under planting teak plantations, within 
natural forests and vacant degraded agricultural landa. 
The solid and thick waned bamboos which are being 
planted .re useful for making handicrafts. 

Maize Cultlvlltlon 

738. SHRI SUGRIB SINGH: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether a vast scope to promote maize cultivation 
in the Kandhamal and Phulabani and other scheduled 
districts in Orissa; and 

(b) if 80, the step taken to promote maize cultivation 
in those scheduled districts? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
and (b) Yes, Sir. There i8 scope to promote maize 
CUltivation in Kandhamal and Phulbani and other 
scheduled areas/districts in Orlasa. 

Government of India i8 implementing a Centrally 
Sponsored "Integrated Scheme of Oilseed., Pulses, 
Ollpalm & Maize" (ISOPOM) to promote cultivation of 
maize in all the maize potential diatrlcta of 15 major rnalze 
growing states Including Kandhamal and Phulbani and 
other scheduled districts of Orlaaa. 

Under the scheme, assistance is provided for 
purchase of breeder seed, production of foundation seed, 
production and distribution of certified Mad, distribution 
of mlnlkltl, infraltructure development block 
demonstrations on improved technology, IAtegrated PMI 
Management Technology, dletributlon of Plant Protection 
Chemlcala, Plant Protection equlpmenta, weedlcld ... 
supply of Rhizobium culture/Phosphate Solublllsing 
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Bacttria, distribution of gypsumlpyritelllmlngldolomlte, 
distribution of sprinkler sets, farmers training, staff & 
contingencies, officers training and publicity, etc. BeeIdea, 
to transfer improved production technologies In maize, 
block demonstrations through State Department of 
Agriculture and frontline demonstrations through Indian 
Council of Agriculture Research (ICAR) are being 
conducted. 

Ban on ProdUction of Mln .... 1 Water 

739. SHRI K.S. RAO: 
SHRIMATI KIRAN MAHESHWARI: 

Will the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to state: 

(a) whether the Bureau of Indian Standards (BIS) 
has instructed various State Governments to stop 
production and distribution at various mineral water bottling 
units; 

(b) if so, the details and reasons for the same; and 

(c) the steps taken by various State Govemments to 
implement the directives of BIS? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI TASLIMUDDIN): (a) The 
Bureau of Indian Standards has not issued any 
instructions to various State Governments to stop 
production and distribution at various Minerai Water 
Bottling Units or Packaged Drinking Water Bottling Units. 

(b) and (c) Do not arise. 

Dlapoaal of Damaged Foodgraln 

740. SHRI PRABHUNATH SINGH: 
SHRI KAILASH BAITHA: 

Will the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleued to 8tate: 

(a) total quantity of damaged fooc:Jgraln dIspoaed by 
FCI during the last three years; 

(b) whether such damaged fooc:Jgraln W88 iasued to 
State owned Department/Agencies in violation of set 
proceaures; 

(c) If 10, the details of such agenciel aJongwith the 
quanttty received by them and reuons therefor; 

(d) whether these agencies resold these stocks In 
open marttet at higher price; 

(e) If so, whether the Government propOie to 
constitute any enquiry of l1iegai aaIe of damaged foodgraIn; 
and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) The quantity of damaged foodgralna disposed 
of by the FCI during the lut three yea,., year-wise, w" 
as under: 

Year Quantity (in lakh MT) 

2001-02 

2002-03 

2003-04 

Total 

(b) No, Sir. 

(c) Does not arise. 

(d) No, Sir. 

(e) and (f) Do not arise. 

1.17 

2.01 

1.74 

4.92 

AdvI80fY Council for Development of W ..... 
Rnourcea 

741. SHRI CHANDRA BHUSHAN SINGH: Will the 
Minister of WATER RESOURCES be pleased to state: 

(a) whether the Govemrnent Pf0P0H8 to Nt up an 
advisory Council for the development of water reaources 
wtth people's participation; and 

(b) If 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRV OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) and (b) A propoeaI for COftIlttulIon of an 
AdvIIOry CouncIl for Rain Water Harvadng and Oround 
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Water Recharge with people's participation la under 
consideration of the Government. The detaHa are being 
worked out. 

/Trans/s/ion} 

Scheme to Attract Tourl .. -' Uttaranchal 

742. SHRI BACHI SINGH RAWAT "BACHDA": Will 
the Minister of TOURISM be pleased to state: 

<a> whether the Government has formulated any 
scheme to attract domestic touriata towards Uttaranchal; 

(b) If so, the details thereof; and 

Year Name of the Project 

2002-03 1. Rural Tourism Project at Jageehwar 

(c) the funds allocated/released to State Government 
during the current year for the development of tourlat 
spots? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURY): (8) and 
(b) Development of tourist places is primarily undertaken 
by the State GovemmentslUT Administrations. The Ministry 
of Tourism, Govemment of India, has formulated schemes 
for Integrated Development of Tourist Circuits, Product! 
Infrastructure and Destination Development and Assistance 
for Large Revenue Generating projects for development 
of tourisra infrastructure in the country during the Tenth 
Five Year Plan. 

During the first two years of the Tenth Five Year 
Plan, the following projects have been sanctioned In 
Uttaranchal:-

(Rs. In lakhs) 

Amount Amount 
Sanctioned Released 

55.00 15.00 

2. Development of Haridwar-Rlshlkesh as 557.50 399.00 
tourist destination 

3. Artist Camp at Dehradun 

2003-04 1. Virasat Festival, Dehradun 

2. Tourist Reception Centre at Plpalkoti 

3. Kumaon Festival 

4.' SEL Show at Harlclwar 

(c) No funds have been released to Uttaranchal 
Govemment during the current financial year 80 far. 

Vloilltion of L8bour LIIw by Peatlclde Companle. 

743. SHRI RAMDAS ·ATHAWALE: Will the Minister 
of LABOUR AND EMPLOYMENT be pleued to .tate: 

(a) whether the peltlcide manufacturing companies 
are violating safeguards the existing labour lawl of the 
country; 

(b) if so. the names of the companies .nst whom 
actions have been taken during the last thnte years and 
thereafter, State-wile; 

5.00 4.00 

15.00 7.50 

21.14 21.14 

2.30 2.30 

192.00 192.00 

(c) whether the Government has reviewed the 
measures adopted by these companies to ensure the 
proper implementation of the existing labour laws and 
safeguards; and 

(d) if so, the result thereof? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO): (a) Yes Sir, some 
of the peetic:ide manufacturing companies have been found 
to be violating the safeguards preacrlbed under the 
Factories Act, 1948. 

(b) The details as received from the State 
Govemments which are monitoring the Implementation of 
the safety provisions under the Act ia given In the 
enclosed Statement. 
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(e) The Directorate General Factory Advice Service 
and Labour Institutes, Mumb.i und.r Ih. Ministry has 
conducted a national Survey on proceu safety, health 
and wont environment In peaticide Industries. The report 
of the survey Was sent to the Pesticide Manufacturera 
Association and the Chief Inspector of Factories of the 
respective States for their implementation. 

(d) The Inspectors of Factories of the reepectIve State 
Governments monitor the Implementation of .afety 
provisions through their p.rIodlcal lnapectlon of the units. 
The Factories found violating the provlliona are proaec:uted 
and discrepancl .. , If .ny, observed are communicated to 
the units for rectification. Training Programmea are al80 
org.nlz.d to incr.... .afety .w.rene.a amongst 
engineer&, aupervIeora and workers working on ahop floors 
in this sector. 

SI.No. StatelU.T. Names of the companlea 
against whom action has 

been taken during the 
last three years 

2 3 

1. Goa MIs Syngenta India Ltd. 

2. Gujarat (I) R.Hz India Ltd. GIDC, Ankleshwar 

(Ii) United Phosphorous Ltd., GIDC 
Ankleshwar 

(iii) United Pholphorou& Ltd., Vapi 

(Iv) Deva ChemicaJ8 Indio Ltd., Kazipur 

(v) Fecom Organics Ltd., GIDC, 
Anideahw.r 

(vi) United Ph08phorous Ltd., Unit 
Ankleshwar 

3. Kerala MIs Hlnduatan lnaectlcidea Ltd. 

4. Maharashtra (I) Maharaahtra Insecticides Ltd., 
Akol. 

(Ii) Sanjay Insecticides Pvt. Ltd., 
Jalana 

(iii) Jalklshan Agrochemlcal Pvt. Ltd., 
Baed 

2 3 

(Iv) R.nlea India Ltd., Thane-Belepur 

(v) Gharda ~ Phanna, MInd 

(vi) Gharda ChemicaJe, Lote. Ratn.gin 

6. Uttar Pradesh MIs NFC Chemicals Ltd., 
Secunderabad Bulandlhahar 

[EngII$IIJ 

Aul.lance to Pepper CultlVlllora 

744. SHRI P. KARUNAKARAN: WHI the Minister of 
AGRICULTURE be pleased to state: 

<a) whether the Gov.mment has reaHzed that the 
bUat.ral agre.m.nt betwe.n India and Sri Lanka 
exempting import duty has adv.rsely affected the Pepper 
growe,. in the country; 

(b) whether the Govemment has noticed that the 
huge amount of pepper which is being channeUsed 
through Sri Lanka has brought down the price of pepper 
in India; and 

(c) if so, the measures the Govemment propose to 
take to auist pepper cultivators in the country especially 
in Kerala? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRt KANTlLAL BHURIA): (a) 
Yea, Sir. The quantum of import of pepper from Sri L.anka 
has registered a steep increase after effecting exemption 
of duty in import of pepper from Sri Lanka under the 
India-Sri Lanka Free Trade Agreement. 

(b) The decline in domestic prices can not be 
exclusively attributed to duty free imports from Sri Lanka. 
Imports of pepper from other countries such as Vietnam 
and Indonesia have al80 gone up In recent years, 
alongwlth decline in the IntematlonaJ prlcea allO. 

(e) During the 3rd Commerce Secretary Level Talks 
between India and Sri Lanka held In Auguat, 2004 In 
Colombo, Sri Lanka, both sidea agreed to eetabIIah • 
monitoring mechanism to prevent the circumvention of 
Rules of Ortgln which win protect our fanners including 
State of KeraJa. 
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New AgrlCUHUN Commlalon 

745. SHRI JYQTIRADITYA M. SCINDIA: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether a new Agriculture Commi88ion has been 
constituted; and 

(b) if so, the composition and the terms of reference 
of the Commission? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
and (b) The National Commi88ion on Farmers 8et up 
through a Resolution dated 10th February, 2004 has 
recently been reconstituted. The Reconstituted CommiasiOn 
comprises 88 Chairman, two full-time Members, four part-
time Members and a Member-Secretary. The terms of 
reference of the reconstituted Commission are as under:-

• Work out a comprehensive medium-term strategy 
for food and nutrition security In the country in 
order to move towards the goal of universal food 
security, overtime. 

• Propose methods of enhancing the productivity, 
profitability, stability and sustainability of the 
major farming systems of the country, baaed on 
an agro-ecological and agro-climatic approach 
and the hameasing of frontier technologies. 

• Bring out synergy between technology and policy 
and recommend measures for enhancing income 
and employment potential in rural areas through 
diversification, application of appropriate 
technology including IT for information on market, 
weather, credit facilities and e-commerce, training 
and market reforms. 

• Suggest measures to attract and retain educated 
youth in farming and recommend for this purpoee 
methods of technological upgrading of crop 
husbandry, horticulture, animal husbandry, 
fisheries (inland and marine). agro-foreatry and 
agro-processing and associated marketing 
infrastructure. 

• Suggest comprehenalve policy reforms deaigned 
to enhance Investment in age research, 

" substantially increa.. flow of rural credit to 
farmers including small and marginal, triggering 
agricultural growth led economfc progreee. which 
can lead to opportunities for a healthy and 
productive life to rural families. 

• Formulate special programmes for dryland 
farming for farmers in the arid and semi-arid 
regions, as well as for farme,. In hilly and 
coastal areas in order to link the livelihood 
security of the farming communities living in 8UCh 
areas with the ecological aecurity of reglona. 
Review in this context, all ongoing Technology 
Missions like those relating to pulses, olluedl, 
maize, cotton, watershed etc. and recommend 
methods of promotblg horizontal Integration of 
vertically structured programmes. Also suggest 
credit-linked Insurance schemes, which can 
protect resource poor farm families from 
unbearable risks. Further, luggeet methode of 
strengthening and streamlining the National 
Horticulture Development Board. 

• Suggest measurea for enhancing the quality and 
coat competltlvene88 of farm commodities so as 
to make them globally competitive through 
providing nec .... ry facitltlea and application of 
frontier aclences and promote quality literacy for 
codex allmentarius standard, sanitary and phyla-
sanitary measures among farmers through 
reorienting and .retoollng extension machinery. 
Also suggest methods of providing adequate 
protection to farmers from imports when 
intematlonal price, fall ,harply. 

• Recommend measures for the credit, knowledge, 
skill, technological and marketing empowerment 
of, women, taking into conllderation the 
increaaing feminization of agriculture and the 
proposed conferment of right to land ownership. 

• Suggest methods of empowering male and 
female members of elected local bodies to 
dlacharge effectively their role in cOl'"8ervlng and 
improving the ecological foundations for 
sustainable agriculture like land, water, agro-
biodiversity and the atmosphere with priority 
attention to irrigation water. 

, 
• Consit4er any other issue, which Is relevant to 

the above or ia specially referred to the 
Commission by Government. 
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Scheme for Unemployed Agriculture Gredu8te1 

746. SHRI KIRTI VARDHAN SINGH: 
SHRI VIJOY KRISHNA: 

WIU the Minister of AGRICULTURE be pleued to 
state: 

(a) whether the Government propose to start a new 
scheme in cooperation with Banks for unemployed 
Agriculture Graduates; 

(b) If so, the details thereof; 

(c) the number of Agriculture Graduates who pass 
out every year in the country and the number who get 
jobs in the Agriculture Sector; and 

(d) the steps taken by the Govemment to check the 
brain drain of Agriculture Graduat.. to other Sectors? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
No, Sir. However, the Govemment Ja already implementing 
a Central Sector Scheme on Establishment of Agri-clinic 
& Agri-Busin... Centre. by agriculture graduates in 
cooperation with the National Bank for Agriculture and 
Rural Development (NABARD), Small Farmers Agri-
Business Consrotium (SFAC) and National Institute of 
Agricultural Extension Management (MANAGE) during the 
10th Plan with effect from 2002-03. 

(b) Scheme of Agrl-clinic and Agrl-Ouslness Centres 
was launched on 9th April, 2002. The objective of the 
Scheme is to provide fee-based extension and other 
services to the farming community and also to create 
self-employment opportuniti.. for agriculture graduates. 

The agriculture graduates are provided training in agrl-
business development for two month in over 67 Institulionl 

• ... in pubIicIprivate sector located throughout the counhy and 
. ·'~~~ordinated by MANAGE. Those institutions also provide 

.'-'ndholding support to the trained graduat .. for a period 
,,_ one year. The entire cost of training and handholdlng 
~\ being borne by the Govemment of Ind'-. Trained 

uates are expected to set up Agri-clinic and Agri-
as Centres with tr.. help of bank finance. 

(c) The number of agriculture graduat •• who pus 
out every year In the country varies from year to year In 
the range of 9,000-10,000. A. per study conducted by 
the lnatitute of Applied Manpower Research, 43% of 
agriculture graduat .. were unemployed (IAMR 2000). 

(d) As at (a) abov •. 

DllCoul1lgement of Bureaucrete from Running 
Varioul &porta Boehl 

747. SHRI NAVJOT SINGH SIDHU: \'1U1 the Miniater 
of YOUTH AFFAIRS AND SPORTS be pleased to state: 

(a) whether the Government propose to discourage 
bureaucrats from running various sports bodies; 

(b) if so, the details thereof; and 

(c) it not, the r.asons therefor? 

THE MINISTER OF YOUTH AFFAIRS AND SPORTS 
(SHRI SUNIL DUTT): (a) to (c) All the National Sports 
FederationlAssociatlons are registered bodies under the 
Societies Regiatratlon Act, 1860 and the oHIce bearers, 
who are responsible for running these sports bodIe., are 
elected as per their respective constitutions/rule •. 
According to the Central Civil Service. Conduct Rul .. 
inter-Illia, prior sanction of the government is neceaaary 
for contesting/canvassing In election to sports bodlee. 

Amendment. to CPCSEA Guideline. 

748. SHRI MUNAWAR HASSAN: WiD the Mlnlater of 
ENVIRONMENT AND FORESTS be pleased to atete: 

(a) whether a new committee has been formed to 
bring changes in guidelines of Committee for purpoee to 
Control and SuperviSion of Experiments on Animal. 
(CPCSEA); and 

(b) if so, the composition of the commltt .. and by 
when it will submit Its report? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMe NARAIN 
MEENA): (a) and (b) To streamline the exllting procedure 
of animal el(p8r1rnentation, a Con8UItative Group under 
the Chairmanship of Secretary, E&F w .. conatItuted by 
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the Government comprising repreeentatlvee both from 
Government and non-government aectore viz.; 
repreeentativea of Council of Scientific and Industrial 
R_arch (CSIR), Central Drug Research Institute (CDRI), 
Indian Council of Medical R .... rch (ICMA), Ministry of 
Health & Family Welfare, Department of Bia-Technology, 
Indian Veterinary Research Institute (IVRI), and National 
Institute of Immunology (Nil). Besides, the animal welf.re 
activist Ms. Norma Alvarez, People for Animals (PFA), 
Goa, Ms. Geeta Seshamanl, FrI~ndicoes SECA, New 
Delhi and experts viz; Prof. Sashi Motllal, Department of 
Philosophy, Adlakha, Animal Health coneultant al80 
participated In the meetings. The Group h.s already 
SUbmitted its report. 

/Translation] 

Upgradatlon of ITI. 

749. SHRI SURESH CHANDEL: Will the Minister of 
LABOUR AND EMPLOYMENT be pleased to state: 

(a) the number of proposals received from State 
Governments for the upgradation of IT Is State-wise; and 

(b) the number of new ITIs propoaed to be 
established in addition to the upgradation of existing ones 
during the tenth Five Year Plan? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO): (a) A Centrally 
Sponsored Scheme has been taken up for upgradation 
of 100 Industrial Training Institutes (ITla) In the 1st phase. 
The number of prop08als received from StatelUT 
Governments for upgradation of ITla and the number of 
ITls allocated for upgradatlon to each StatelUT is encIoaed 
as Statement. The State-wise allocation of number of 
ITls has been done In proportion to the number of 
government IT Is In 26 States/UTs (excluding North-Eutern 
States, Sikkim and Jammu & Kashmir for which there is 
another Centrally Sponsored Scheme) with marginal 
adjustments 80 as to cover at least one ITI in each 
State/UT. 

(b) Now ITis are established either by St.te 
Governments or by ",riv.te sector. However, a special 
Centrally Sponsored Scheme has been taken up for 
establishment of 23 new ITls In the North-(5astern States, 
Sikklm and Jammu & Kashmir in addition to upgradation 
of 71 existing ITls In these State. during the Tenth Five 
Year Plan. 

StMltJ-wiss n~r of prtJptJtM/8 IfIfMiIIrId hom Sl6ta1lJT 
Go~ for ~ of In. 

S.No. 

1. Andaman & Nicobar 

2. Andhra Pradesh 

3. Bihar 

4. Chandigarh 

5. Chhattiagarh 

6. Daman & Diu 

7. D.dr. & Nagar Haveli 

8. Deihl 

9. Goa 

10. Gujarat 

11. Hary.na 

12. Himach.1 Pradesh 

13. Jharfdland 

14. Kamataka 

15. KeraJa 

16. Lakah.dweep 

17. Madhya Pradesh 

18. M.ha .... htra 

19. Orissa 

20. Pondicherry 

21. Punjab 

22. Rajasthan 

23. Tamil N.du 

24. Utt.r Pradesh 

25. UttaranchaJ 

26. Weet Bengal 

~ IIOIived NIIIIber 01 
from the ITII IIIIocIaId 

SlaalUTafor lor 
~ qIIdIIIon 

1 

10 

10 

9 

2 

o 
1 

8 

10 

10 

8 

7 

12 

12 

o 
10 

15 

10 

10 

10 

10 

61 ' 

10 

27 

1 

6 

2 

1 

4 

1 

1 

1 

8 

5 

3 

1 

6 

5 

8 

12 

2 

6 

5 

4 

10 

3 

3 

I 
I 

I' 
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Illegal Mining In J'-'pur 

750. SHRI CHANDRABHAN SINGH: WID the Min"'r 
of ENVIRONMENT AND FORESTS be pleued to state: 

(a) whether the Govemment i8 aware that atonea 
and muram worth erore. of rupees are being Illegally 
excavated from the hills ranging from Sangram Sagar to 
Sharda Mandir along Jabalpur Madan Mahet Road; 

(b) if so, the details thereof; 

(c) the detail. of States where Government hU taken 
action to check the illegal excavation; and 

(d) the details of concrete plan for conservation and 
maintenance of the ecological balance? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMa NARAIN 
MEENA): (a) In so far as foreat lands are concerned, no 
illegal mining of stones and muram is taking place from 
Sangram Sagar to Sharda Mandir In Madan Mahal area 
of Jabalpur. 

(b) Does not arise. 

(c) Enforcement of provisions of Indian Fo .... t Act, 
1927, for the protection of forest areas, is the reapor1IIbIIIty 
of the State Governments. The records' of such lHegal 
activities are maintained by the respective State 
Governments. 

(d) State Governments follow the prescriptions of the 
Working Plan and Annual Work Programme for the 
conservation and maintenance of ecological balance of a 
particular forest area. Further, Central Government also 
provides funds for the afforestation through Forest 
Development Agencies, a body compriSing of JoInt Forest 
Management Committees, for the g ...... lng and IUItalnabIe 
forest management of the forest area under National 
Afforestation Programme. 

MuHl-Purpo.. Prolecta of 8tMee 

751. SHRI MANOJ KUMAR: Will the MIni8ter of 
WATER RESOURCES be pIeaeed to state: 

(a) the name of multi-purpose projects under 
implementation in States Including Bihar and Jh8l'khMd; 

(b) the total hectare of land which wiU be Irrigated 
after completion of Auranga Reservoir Project, Kanhar 

Reservoir Project, Kadhavan Reservoir ProjtK1 and Kutaku 
North Reaervolr project of Jhartmand and total area of 
land to be submerged; 

(c) the estimated COlt and revtnd coat of the said 
projects; 

(d) the amount required for generating electricity from 
Kutaku Reservoir project In Latehar district of Jhartchand; 
and • 

(e) by when the generation of electricity will be started 
and quantum thereof? 

THE M1NtSTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) The name of multl-purpoee projects under 
Implement all on In the Stat.a Incfudlng Bihar and 
Jharkhand are given In the Statement-I enclosed. 

(b) The ultimate Irrigation potential of Auranga 
Reservoir project, Kanhar R ... rvolr project, Kadhavan 
Reeervoir Project and Kutaku North Reaervolr Project Is 
882.97 thousand hectare and 44,708 hectare a,... will 
be submerged by these projects. 

(c) The estimated coat and revised coat of these 
projects i8 given In the Statement·II enclOHd. 

(d) and (e) The hydro-electric component of the 
Kutaku Reservoir Project with Installed capacity of 2x12 
Mega Watt was cleared by the Central Electricity Authority, 
Ministry of Power for Rs. 21.94 crore during June, 1983. 
The Project is scheduled for completion beyond T &nth 
Five Year Plan. 

sr..",.", I 
S1.No. Name of State Name of ProjscI 

2 3 

1. Andhra Pradesh 1. Nagarjuna Sagar 

2. Singur 

3. Srlsallam 

2. BIhar 1. Gandak 

3. Jharkhand 1. North Keel ratervolr 

2. Subemarekha 

3. Tllaiya Dhadhar Diversion 
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(d) Government has taken new initiativ .. and the 
programmes like Youth Development Centres, Rural 
Sports Clubs, Financial Assistance to Youth Clubs and 
Rural Information Technology Youth Development Centres. 
Efforts have also been made to synergize and converge 
vanous agencies in the field. 

aanak Canal In Bihar 

753. SHRI SUSHIL KUMAR MODI: Will the Mlni8ter 
of WATER RESOURCES be pleased to state: 

(a) whether the Government has finalised a RI. 200 
crore scheme for reconstruction of Gandak Canal in Bihar; 

(b) if so, the details thereof; and 

(e) the amount released so far to Bihar Government 
under this head and progress of work made In this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) and (b) The project for restoration of EMtem 
Gandak Canal has been approved for funding under 
Rashtriya Sam Vlkas Yojana (RSVY) at a cost of 
Rs. 294 crore. 

(c) An amount of As. 50 erore was released in April, 
2004. The start of construction work is linked to finalization 
of tender packages and their floating and award of work 
by Government of Bihar. 

Performance of Cricket and Hockey T .. m. 

754. SHRI PANKAJ CHOWDHARY: 
SHRI BAAJESH PATHAK: 

Will the Minister of YOUTH AFFAIRS AND SPORTS 
be pleased to state: 

(a) whether the attention of the Government has been 
drawn towards the disappointing performancee of the 
Cricket and Hockey teams; 

(b) if so, whether the Govemment has conducted 
any enquiry into the matter; 

(e) if so, the outcome 'hereof; 

(d) whether the Government hu prepared any 
scheme to bring improvement In the performance of said 
teams; and 

(e) If 10, the details thereof? 

THE MINISTER OF YOUTH AFFAIRS AND SPORTS 
(SHRI SUNIL DUTT): (a) to (e) The anention of the 
Government has been drawn to the fact that (he 
performance of Indian hockey and cricket teame Jacka 
conllsteney. The monitoring of performance of teams and 
taking remedial meaaurea Ie within the purview of the 
Board of Control for Cricket India (BCCI) and Indian 
Hockey Federation which are registered bocIlas under 
Societies Registration Act. 

As regards hockey, aner Athens Olympics Gam .. , 
2004, a meeting with office bearers of the Indian Hockey 
Federation was held to analyze their put performance 
and discuss their future plan of action for achieving 
excellence in international events. 

{English] 

Fund. to Kerala tor Development ot Sports 

755. SHRI P.C. THOMAS: WID the Minister of YOUTH 
AFFAIRS AND SPORTS be pleued to ltate: 

(a) the detaUs (ff the projecte pending with the Union 
Government regarding development of _ports In Kerela 
aiongwlth tat .. t position thereof; 

(b) whether Sports Authority has spent only around 
Rs. 1.00 crore in kerela again .. the total plan allocation 
of Rs. 125 crores f8I: 2003-04; 

" 

(c) If so, the reaao~ therefor; 
, 

(d) the funds allocated"to State during 2()()4.05; 

(e) whether the State Govemment h .. requelted to 
allocate more funds to State; and 

(f) If so, the reaction of the Union Government 
thereto? 

THE MINISTER OF YOUTH AFFAIRS AND SPORTS 
(SHRI SUNIL DUTT): (a) The etatue of the propotalt 
received from the Govemment of Kerala under the 
Scheme of "Gran.. for Creetion of Sparta infrastructurew 

lince 2001·2002 till 1.12.2004 have been placed In the 
encloled .. Statement. 

(b) and (c) Thera w .. no Ip8Cific allocation by Sports 
Authority of India (SAl) to the S.... of Kena.. Actut 
expenditure of RI. 82.24 lakhl w.. Incurred durl. J 
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2OV3-2004 for implementation of various schemes of SAl 
through Special Area Games/State Training Centres of 
SAl, located at various places in Kerala. 

(d) State-wise funds are not allocated under the 
sports infrastructure schemes of the Ministry. 

(e) and (f) ·Sports- is a State subject. Central 
Government .upplem.nts the effort. of the State 
Governments by providing central aasl.tance In 
accordanc. with the approved pattem, subject to the 
receipt of viable proposals. The status of Infrastructure 
proposals rec.ived has already been Indicated In the 
enclosed Statement. 

Funds to Keml8 for OtIlI'eIopmfmt of Spotts from 2001-2002 fiD dille (1.12.2004) 

SI.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

Project 

2 

Development of playfield at Govt. High 
School, Azkikode, Dlstt. Kannur 

BBsketbal court at YMCA, Cochln 

District Level Sports Complex at Iclukkl 

Stadium at Kodumon Grama PI'nchayat 
Pathanamthitta 

District Level Sports Complex at Attingal, 
Trivandrum 

Indoor Stadium at Nedumangad Municipality 
Distt. Thiruvananthapuram 

Indoor/Outdoor Stadium at Vadakara 
Municipality, Distt. Kozhlkode 

Volleyball court at UdYBm Kala Kayika Vedi, 
Poonath, Distt. Kozhlkode 

Chakklttapara Grama Panchayat for 
Development of FootbalWolleyball & 
Basketball court at Chakkittapara, Distt. 
Kozhikode 

Outdoor Stadium at Kattappana Grama 
Panchayat, Distt. Idukki 

District Level Sports Complex at Meenangadl 
Grama PBnchayat, Dlett. Waynad 

Outdoor Stadium at Nadakkavu ValiyakovvlM 
Distt. Kasaragode 

Outdoor Stadium at KaliRkadavu by Palicode 
Grama Panchayat, Distt. Kasargode 

Status 

3 

Deflclenclea Intimated on 8.8.2001 

D.flclencies intimated on 15.7.2003 

DefICiencies intimated on 7.1.2004 

Deflclencl •• Intimated on 12.7.2002 

As. 98.00 lakhs approved in principle on 
30.9.2003 

As. 87.50 lakhs approved in principle on 
20.2.94 

Deficiencies intimated on 18.8.2004 

Proposal placed before the GIA Committee 
on 5.10.2004 which has been proc .... d for IFD'. 
concurrence 

Information about availabHlty of funds 
aought on 26.10.2004 

D.flciencies Intimated on 30.4.2004 

Deflclenclea Intimated on 28.12.003 

Deflclerlciea InIfmated on 23.8.2004 
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14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

2 

Indoor Stadium at Punalur Municipality. 
Distt. Kollam 

Indoor Stadium at Palakkad Municipality 
Palaghat Distt. 

Indoor Stadium at Thrlpprayar, Thrisur 

Indoor Stadium at Diana Sports & Arts Club 
Mananthavady, Distt Waynad 

Indoor Stadium at Kanlyamkulam, Dlatt. 
Alappuzha 

Indoor Stadium at Pramaclom Grama 
Panchayat, Distt. Pathanamthitta 

Volleyball Indoor Court & Playera Hoete1 at 
Karanthur in Kozhlkode 

Indoor Stadium at Kalpetta Municipality, 
Waynad 

[TflInsll1tionJ 

Ae-opentng of Super Bazar 

756. YOGI ADITYA NATH: 
SHRI RATILAL KALiDAS VARMA: 
SHRI Y.G. MAHAJAN: 

Will the Minister of CONSUMER AFFAIRS. FOOD 
AND PUBLIC DISTRIBUTION be pleased to state: 

(a) whether the Government propose to .. open 
Super Bazar: 

(b) if so, the details thereof; 

(c) by when the decision is likely to be taken by the 
Govemment In this regard; 

(d) whether Super Bazar owna any aaetI; and 

(e) if so. the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS. FOOD AND 
PUBLIC DISTRIBUTION (SHRI TASLIMUDDIN): (a) to (c) 

3 

As. 67.50 lakhs approved in principie on 
1.12.2004 

Deficiencies Intimated on 27.2.2004 

Proposal pIaoed belore the GIA Committee on 5.10.2004 
Recommendation of the Committee II under proe .... 

Proposal placed before the GIA Committee 
on 6.10.2004. Recommendation of the Committee Is 
under proce ... 

Deflclenci.. conveyed on 8.11.2004 

Deficiencies conveyed on 1.12.2004 

Under examination 

Under examination 

No Sir. The decision to go for the liquidation of Super 
Bazar was taken after considering all altematlves and 
not finding any of these viable. The order of liquidation 
of the organization was Pll8led on 5th July, 2002, by the 
Central Registrar of Cooperative Societies under the Multi 
State Cooperate Societies Act, 1984 after following the 
procedure laid clown under the Act. The petitions flied by 
the employees challenging the order of liquidation were 
dllnUued by the Delhi High Court on merits vide order 
dated 19.12.2003. A special Leave Petition has been flied 
againet thl' order before the Hon'ble Supreme Court of 
India where the matter is sub~. 

(d) and (e) As per the information made available by 
the Official Liquidator appointed by the Central Regiltrar 
of Cooperative Societies. the detalla of assell are given 
beIow;. 

There are 58 .hops + 3 plOll + building of Regional 
0I1trlbutlon Centre. Palam (donated by Gram Sabha). in 
the poe.e.ion of Super Bazar In respect of which no 
lease deed has been provided by the concerned Authority • 
I... DDA. The'. .re aome fixtures. furniture and 
machinery/equipment in old and damaged condition 
with Super Bazar and are included In the ... 811 of the 
society. 
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{English} 

Uniform Specification of Peddy 

757. SHRI BRAJA KISHORE TRIPATHY: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether the Government has received any 
representation from the public repreaentatlves for relaxation 
of uniform specification of paddy for the coming rna.rbtlng 
season 2004-05 In Orle .. ; 

(b) if 80. the details thereof; 

(c) whether Ort ... II prone to frequent unprecedented 
natural calamity affecting the normal crop quality In general 
and paddy In particular; 

(d) if so. the details thereof; and 

(e) the action taken by the Govemment on luch 
representations? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS. FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
to (d) Yes. Sir. Representationa from public rep ..... ntatIv .. 
namely Shrl Surendra Lath. Member of Parliament, Rajya 
Sabha. Shri Manmohan Samal, Mlnilter of Revenue. Food 
Supplies and Consumer Welfare, Govemment of Ort ... 
and Shri Srfballav Panlgarhl. Ex-Member of Parliament 
(Lok Sabha) and Ex-Minister (Orl .. a). president Orissa 
Colliery Mazdoor' Sangh (INTUC) were received for 
relaxation In uniform apeelficatlone of paddy for Kharlf 
Marketing S ... on 2004-05. It hu been mentioned In the 
repre.entatlon. that Orl.sa 18 prone to frequent 
unprecedented natural calamity affecting the normal crop 
quality specially paddy which Ie a atapIe food of the State. 
The cultivators are poor and marginal to sustain such 
economic s.tback due to crop tallure. Request tor 
relaxation was also ree,lved from the State Govemment. 

(e) In order to reduce the hardship of farmera and to 
avoid dlstre.. ..ale of paddy. Govemment hu allowed 
relaxation in uniform apeclficatlonl of paddy for Kharlf 
Marketing Seaaon 2004·05 with value cut on 17th 
November. 2004 in the State of Orlua .. under: 

(I) The maximum limit in relpect of damaged, 
di8coloured, aprouted and wMvY'-d gralne may 
be allowed up 5% agal".t 3% provided under 
uniform apectficatione. 

(II) The maximum limit in respect of immature, 
shrunken and shriveled grains may ~ allowed 
up 6% against 3% provided under uniform 
8p8CifIcations. 

San:l8r larovar Project 

758. SHRI P.S. GAOHAVI: 
SHRI DUSHYANT SINGH: 

Will the Minister of WATER RESOURCES be pleased 
to state: 

(a) whether the work on construction of Sardar 
Sarovar Project has been delayed; 

(b) if so, the reasons therefor; 

(c) the present status, reviled cost and time echedule 
for the completion of Sardar Sarovar Project alongwith 
time and expenditure Incurred thereon. till date; 

(d) whether the project has witne88ed abnormal cost 
and time overrun; 

(e) If 80, the reasons therefor; and 

(f) by when the water is likely to be made available 
to the participating States? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) and (b) Yes, Sir. The construction of the 
Sardar Sarovar Project was delayed because of the writ 
petition filed by the 'Narmada Bachao Andalan' in the 
Supreme Court of India. 

(c) The height of the Sardar Sarovar Dam has been 
raleed to Elevation Level (EL) 110.84 metre by June, 
2004. The total expenditure Incurred on the project up to 
September. 2004 Is Rs. 17,879.88 cror •. The latest 
estimated coat of the project at 2000-01 price level is 
RI. 28478.50 crore. As per the present Action Plan 
prepa...cl by the Narmada Control Authority, the scheduled 
completion of the Sardar Sarovar Dam is June, 2005. 
The scheduled completion of the main canal In the Stale 
of Gujaral la by 2008-07 and that in the Stale of 
Rajasthan Is by 2009-10. 

(d) and (e) The time and cOlt OverNn of the project 
II largely due to court litigation and' the liberalized 
Resettlement and Rehabilitation package offered by the 
States. 
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(f) Aa the dam has been ralaed to the minimum 
draw down level of EL 110.M metre, generation of 
hydropower has been commenced In the Canal Head 
Power House and Ihared by the State. Of Madhya 
Pradesh. Maharashtra and Gujarat. The Govemment of 
Gujarat has already started deriving partial irrigation 
benefits and meeting drinking water requirements. 

{Translsl/onJ 

Profit .. mad by BCCI 

759. SHRI SITA RAM SINGH: Will the MlnI",r of 
YOUTH AFFAIRS AND SPORTS be pleased to ... te: 

(a) whether the Board of Cricket for Control In Incla 
(BCCI) is making huge profits every year; 

(b) if so, the total profits eamed by BCCI during the 
last three yea... and the current year till-date; 

(c) the sources of income of BCCI; and 

(d) the amount spent for the sporta facilities from 
this fund during the said period, year-wise, Item-wise? 

Particulars 

Cricket Development in affiliated units 

Infrastructure development In affiliated units like 
stadium, gym etc. 

National Cricket Academy 

Zonal Cricket Academies 

Total 

Funda for Development of .porta Ground 
In Rural ..... 

760. SHRI SHIVRAJ SINGH CHOUHAN: Will the 
Minister of YOUTH AFFAIRS AND SPORTS be p/eued 
to state: 

<a> the fundi allocated by the Govemment for the 
development of sporta grounds In schools In trtbaI and 
rural areu during the current financial year; 

(b) the details of the amount Ip8nt on eporta atadIa 
during the lut thr.. years tlIl-date; 

THE MINISTER OF VOUTH AFFAIRS AND SPORTS 
(SHRI SUNIL DUTT): (a) Vea, Sir. 

(b) to (d) The detaOs of net profita, eou1'C88 of Income 
and .,-,aunt apent for eporta facllllles, a. Intimated by 
the Board of Cricket for Control In India (BCCI) is given 
beIow:-

(I) Net profits (in lalch.) 

2001-2002 

2002-2003 

2003-2004 

RI. 3350.83 

RI. 1343.07 

Rs. 1693.04 

The profit8 earned by BCCI during etment year would 
not be available .. the financial year I. not yet over. 

(II) Sourc .. of Income Include Income from grant of 
televlalon rights, logo and spon.o ... hlp money, 
etc. 

(IU) Detall. of amount tpent by BCCI for cricket 
IpOft8 fIcIUII .. during Iut three yea", Item-wile 
Is given below:-

(Ra. In lakhe) 

2001-2002 2002-2003 2003-2004 

3220.00 3234.00 3220.00 

372.72 1028.82 610.36 

188.38 139.37 214.42 

94.03 77.92 71.74 

3855.13 4479.91 4016.51 

(e) the Itepe being taken by the Govemment to 
eMure the availability of sPorta ground. In school" 
coIlegeI; and 

Cd) the number of schooilloolleges recogniNd in 
state. by the Govemment which are lacking .porta 
groundl facility? 

THE MINtSTER OF YOUTH AFFAIRS AND SPORTS 
(SHRI SUNIL DUTT): (a) An allocation of Re. 4.95 crore 
hal been made for 2004-2006 under the scheme for 
granta to rural achooll for development of playfleldl and 
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purchase of sporta equipment. The above acheme overs 
tribal areas as well. 

Government to ensure availability of sports grounds in 
.chootl/collegel. However, Central Government 
supplements the ... orts of the State Govemmentl in this 
direction by providing 8I8i8tanCe In accordance with the 
approved pattern under the Sports Infrutructure Schemes 
subject to the receipt of viable propoaala from the State 
Govemmentellnatltution. etc. 

(b) The State-wile delaO. of grants releaHd for 
creation of sports facitltl.. Including stadia under the 
Scheme of Grants for Creation of Sports Infrulructure 
during the last 3 years (2001-02 to 2003-04) and current 
financial year 2004-05 (as on 30.11.2004) have been 
placed in the enclosed Statement. 

(c) 'Sports' is a State lubject and it II for the State 

(d) The 'Sports' being a State lubject, It il the 
responsibility of the State Government and no such data 
II maintained in the Ministry. 

SI.No, 

1. 

2. 

3, 

4, 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15, 

16. 

StalelUT 

2 

Andhra Pradelh 

Arunachal Pradesh 

Assam 

Bihar 

Goa 

Gujarat 

Haryana 

Himachal Pradesh 

Jammu & Kalhmlr 

Kamatatul 

Kerala 

Madhya Pradelh 

Maharashtra 

Manipur 

Meghalaya 

Mizoram 

2001-2002 2002-2003 

Amount 
ReIeued 

3 

60.00 

56.85 

50.00 

0.00 

0.00 

3.89 

37.00 

45.05 

0.409 

31.46 

1.66 

58.83 

100.00 

33.04 

0.00 

0,00 

No. of Amount 
projecIa ReIeued 

4 5 

2 13.74 

4 166.44 

2 73.50 

o 0.00 

o 0.00 

2 0.00 

2 

6 

1.20 

6.61 

1 5.02 

4 82.20 

0.124 

5 62.40 

4 165.00 

3 82.60 

a 0.00 

o 57.75 

No, of 
prlJjecta 

Amount 
ReIeued 

6 7 

484.527 

6 191.00 

3 17 

o 0 

o 0 

o 0 

40.17 

3 100.213 

5 26.823 

14 58.7 

1 13.018 

4 152.27 

7 238.437 

6 0 

a 100.11 

11 138.323 

(~s. in lakhl) 

2004-2005 
(As on 30.11.2004) 

No. of 
projects 

Amount 
ReIsIl8d 

No. of 
projects 

8 9 

14 41.25 

5 a 
2 130.08 

a a 
o 0 

o 0 

2 78.725 

8 76.88 

16 0 

8 68.75 

4 1.SC 

13 55.00 

13 135.50 

a 3.00 

5 109.43 

21 30.00 

10 

2 

a 
5 

o 

a 
o 
6 

5 

o 
7 

1 

3 

5 

1 

2 
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2 3 4 5 6 7 8 9 10 

17. Nagaland 107.62 29 194.0 8 982.463 21 105.98 11 

18. Orissa 0.00 0 15.50 2 0.05 0 0 

19. Punjab 182.52 11 10.00 1 45.00 1 0 0 

20. Rajasthan 0.04 10.71 2 25.00 2 8.726 

21. Sikkim 0.00 0 0.00 0 0 0 0 0 

22. Tamil Nadu 79.05 5 97.01 8 170.369 22 45.08 7 

23. Tripura 0.00 0 0.00 0 0 0 0 0 

24. Uttar Pradesh 32.58 2 16.29 48.94 3 37.33 3 

25. West B8ngal 10.00 28.00 2 20.07 15 2.70 2 

26. Delhi 2.52 0.00 0 0 0 0 0 

27. Chhattisgarh 0 0 0 0 78.50 4 0 0 

28. Jharkhand 0 0 0 0 0 0 30.00 

29. Uttaranchal 0 0 0 0 0 0 47.00 3 

1. A & N Islands 0.00 0 0.00 0 0 0 0 0 

2. Chandigarh 0.00 0 0.00 0 0 0 0 0 

3. Dadar & Nagar Hav811 0.00 0 0.00 0 0 0 0 0 

4. Daman & Diu 0.00 0 0.00 0 0 0 0 0 

5. Pondlcheny 0.00 0 0.00 0 0 0 0 0 

6. Lakshadweep 0.00 0 0.00 0 0 0 0 0 

Total 872.509 88 1057.995 852906.983 182 1006.93 66 

{English] (d) the atepe taken by the Government to ben for 

..... rdou. and Toxic Waate ueecl tor Cultivation the • of such manure? 

761. SHRI B. VINOD KUMAR: WII the MInister of THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE be pleaaed to stata: AGRICULTURE AND MINISTER OF STATE IN THE 

(a) whether manure from hazarda and toxic Municipal MINISTRY OF CONSUMER AFFAIRS. FOOD AND 

Solid Waste is being used for culttvatlnQ varia .. crops In PUBLIC DISTRIBUTION .(SHRI KANTILAL BHURIA): (a) 
the country; and (b) No, Sir. The municipal aoIId WMte containing 

(b) if so, the details thereof; ~ and toxic wute Is not p.,,"ltllJd for ~ 
of compo.t (manure) under Municipal Solid Waata 

(c) the impact on human life. fertIIty of lend and (Management & Handling) Rulel. 2000. 
yield as a result of the crops raiaed by such manure; 
and (c) and Cd) Does not arise. 
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Development of InlendFiaherlee and Aquaculture 

762. SHRI ANANTA NAYAI<: Will the Minister of 
AGRICULTURE be pleaaecl to state: 

(a) the States where schemes have been launched 
by the Government for the development of inland fisheries 
and aquaculture during the last three years; 

(b) the amount spent thereon during the said period, 
State-wise and year-wise; 

(c) whether the inland fisheries and aquaculture of 
every State has not been properly taped; and 

(d) if so, the steps taken to identify such States 
particulariy Orissa to develop inland fisheries? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
and (b) The Centrally Sponsored Scheme on Development 
of Inland Fisheries and Aquaculture ia being implemented 

by all the States and Union Territories of Pondlcherry 
and Andaman & Nicobar Islands. The Information on 
Central assistance provided to StatealUnion Territories 
under the above echeme during the last three years Is 
enclOled as statement. 

(c) and (d) The tapping of the potential of inland 
fisheries and aquaculture in the states is an ongoing 
programme. This Is being taken care of under the above 
Centrally Sponsored Scheme. Additional water area is 
brought under fish/shrimp culture every year through the 
programmes on Development on Inland Fisheries and 
Aquaculture being implemented by the respective Stat .. 
including Orissa. The Government has been taking steps 
to promote inland fisheries in the country. Some of the 
major stepa taken in this regard are: (i) Set up 429 Fish 
Farmers Development Agenciel (FFDAs) and 39 
Brackilhwater Filh Farmers Development Agenciel 
(BFDAa) to organize fish/shrimp farmers allover the 
country; (Ii) extended financial, technical and extension 
support to fishers; (iii) provided training and package of 
improved practices in fish/lhrlmp farming to fishers; and 
(Iv) provided diversification into new climatic areas and 
economically beneficial fish species. 

StRte-wistI tislllils 01 Funds IfIItNIssd for dtI~t of Inl8nd FishtNitIs 

(RI. in lakha) 

S.No. StateslUTs 2001·02 2002·03 2003-04 

2 3 4 5 

1. Andhra Pradesh 0.00 0.00 0.00 

2. Arunachal Pradesh 35.00 28.00 33.00 

3. Assam 0.00 0.00 0.00 

4. Bihar 56.10 0.00 0.00 

5. Goa 2.60 0.00 15.00 

6. Gujarat 28.46 8.26 0.00 

7. Haryana 147.33 103.29 99.20 

8. Himachal Pradeeh 105.00 25.00 14.46 

9. Jammu & Kashmir 112.60 0.00 '000 

10. Kamataka 24.09 40.00 47.46 
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2 3 

11. KeraJa 46.00 

12. Madhya Pradesh 19.97 

13. Maharaahtra 12.18 

14. Manlpur 0.00 

15. MeghaJaya 45.00 

16. Mizoram 35.00 

17. NagaJand 109.96 

18. Orissa 35.89 

19. Punjab 0.00 

20. Rajasthan 17.26 

21. Sikkim 103.64 

22. Tamil Nadu 0.00 

23. Trlpura 71.88 

24. Uttar Pradesh 419.02 

25. West Bengal 436.63 

26. Pondicherry 0.00 

27. Chhattisgarh 21.48 

28. Uttaranchal 100.00 

29. Jharkhand 51.97 

30. Andaman & Nicobar Illands 0.00 

Total 2036.65 

Aa •• tance to S ..... for Tourt .... Projecta 

763. SHRI VIJOY KRISHNA: 
SHRI KIRTt VARDHAN SINGH: 

Will the Minister of TOURISM be pIeaud to atete: 

(a) whether the Union Govemment has formulated 
any scheme to provide uei8tence to State Government 
in consultation with them for tourilm projectI pI10rItiaed 
for the development of Infrutructu" and promotion of 
tourism; 

4 5 

0.00 0.00 
--

0.00 50.00 

20.00 0.00 

0.00 0.00 

0.00 SO.OO 

63.00 0.00 

90.00 90.00 

211.71 57.51 

80.00 0.00 

0.00 0.00 

8.00 0.00 

25.42 0.00 

40.59 26.89 

0.00 230.00 

371.63 150.58 

3.64 0.00 

15.17 91.28 

0.00 0.00 

0.00 61.00 

0.00 0.00 

1111.71 1006.38 

(b) If 10, whether the Union Government .,.. Iuued 
any guIdeIlnea to State Govemmenta to Improve fllCilltle8 
for dofnMIIc and toretgn tou .... : and 

(c) If 10, the ct.t.III the~ 

THE MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURy): (a) Y .. , 
SIr. 

(b) and (c) No guidIII ... hIIve been Iuued. HoMwr, 
State Govemmenll ." advIMd from time to time to 
Improve the taot_ at touftIt IPC*. 
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Evaluation Report of NRC 

764. SHRI THAWAR CHAND GEHLOT: Will the 
Minister of YOUTH AFFAIRS AND SPORTS be pleased 
to state: 

(a) the evaluation report of 'National Reconstruction 
Crops' (NRC) since Its inception; 

(b) the number of volunteers enrolled in NRC; 

(c) the selection procedure for the volunteers; and 

(d) the total amount spent on NRC during the current 
financial year? 

THE MINISTER OF YOUTH AFFAIRS AND SPORTS 
(SHRI SUNIL DUTT): (a) and (b) The National 
Reconstruction Crops (NRC) Scheme was started on pilot 
basis tor a period of 2 years starting from 2001-02. Its 
further continuance was subject to the outcome of the 
evaluation of the Scheme. Accordingly, evaluation of NRC 
..... as carried out by 5 NGOs identified by Planning 
Commission. The evaluation suggested some 
modifications/suggestions in the scheme. No volunteer is 
enrolled under this scheme during the current year till 
date. 

(c) The selection of the volunteers was made by a 
Committee headed by concerned Zonal Director (NYKS) 
with Project Officer as Member Secretary and a 
representative each from NGO and concerned District 
Magistrate/Collector. The Committee also included an 
expert in the field of youth/social work who was nominated 
by DG (NYKS). 

(d) Nil. 

Wlthdrnral of Coaches from Dlatrlct Sports 
Coaching Cent .... 

765. SHRI SURESH KURUP: WUI the Minister of 
YOUTH AFFAIRS AND SPORTS be pleased to state: 

(a) whether the Government hu decided to withdraw 
its coaches from the District Sports Coaching Cent.... all 
over the country; 

(b) if so, the re880nB therefor; 

(c) whether the Government has received any 
r .. sentation from the Government of Kerala requ .. ting 
not to withdraw the coaches fr~m the State considering 
Kerala's performanc:e In sports; and 

(d) if so, the action taken by the Government In this 
reyare? 

THE MINISTER OF YOUTH AFFAIRS AND SPORTS 
(SHRI SUNIL DUTT): (a) and (b) Based on the 
recommendations of the Staff Inspection Unit, Ministry of 
Finance, Sports Authority of India is withdrawing coache8 
from District Coaching Centres (DCC) in a phased 
manner. However, efforts are being made to utilize the 
coaches optimally within the same State under the 
Schemes of SAl as far as possible. 

(c) Yes, Sir. 

(d) It has been decided that coaches deployed in 
Kerala State will be utilized within the State of Kerala as 
per requirements under the Schemes of Sports Authority 
of India. 

Construction of Youth Hoatels at Palenl 

766. SHRI S.K. KHARVENTHAN: Will the Minister of 
YOUTH AFFAIRS AND SPORTS be pleased to state: 

(a) whether the Government proposes to construct 
youth hostels at economical rates in Palani in Tamil Nadu; 

(b) if so, the details thereof; and 

(c) if not, the re880ns therefor? 

THE MINISTER OF YOUTH AFFAIRS AND SPORTS 
(SHRI SUNIL DUTI): (a) to (c) The construction of a 
youth hostel is considered on the basis of viable propoeals 
received from the concerned State Governments and 
Union Territories Administrations. No proposal for 
construction of youth hostel at Palanl has been received 
from the Government of Tamil Nadu till date. 

Land t.. .. for Sugarcane Cultivation 

767. SHRI HARIBHAU RATHOD: WI" the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the several hectare6 of State Govemment 
land has been leased out to co-operative societies in 
Maharaahtra for sugarcane cultivation and other purposes; 

(b) if so, the details thereof; and 

(c) the names and registration numbers of these co-
operative societies and duration 0' the land leased 
out? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
10 (c) The information is being collected from Govemment 
of Maharashtra and will be laid on the Table of the Sabha. 

AIIOCIItion of Funds In Tourism Sector 

768. SHRI DUSHYANT SINGH: Will the Minister of 
TOURISM be pleased to state: 

(a) the allocation of funds made to various States in 
sector during the Ninth Plan; 

(b) whether the allocation has been enhanced during 
the Tenth Plan; 

(c) if so, the detaHs thereof; and 

(d) the amount released out of that so far and the 
separate break up, year-wiee and State-wlee? 

THE MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURY): (a) 
State-wiee details of tourism projects sanctioned and funda 
released by Ministry of Tourism during the 9th Plan In 
various StateslUTs Is In the Statement-I enclosed. 

(b) and (c) Yes, Sir. The Planning Commle8lon has 
Indicated an overall allocation of Rs. 2900 crore for 
achemes of MInistry of Tourism during the 10th Plan. 
However, budgetary allocations are made on an annual 
buIa. 

(d) State-wi8e details of projects sanctioned and fooda 
reIeued during 2002-03, 2003-03 and the current financial 
year are given In the Statement-II, III and IV enclosed. 

SIIII8-wiss Tourism PIOj«:ts SIlnctiontKl lind Funds ",lMstJd during 9th I*n (II' on 31.03.2O{)tI) 

(Rs. in LakhI) 

S.No. StatefUT Project Sanctioned Amount Sanctioned Amount Releaeed 

2 3 4 6 

1. Andhra Pradesh 53 1170.35 1043.02 

2. Aaeam 62 1840.03 837.78 

3. Arunachal Pradesh 45 1084.60 834.37 

4. Bihar 44 912.68 416.19 

5. Chhattisgarh 77 155.28 60.76 

6. Goa 52 936.45 482.80 

7. Gujarat 64 1653.75 782.98 

a. Haryana 39 m.85 694.43 

9. Himechal Pradesh 63 1680.22 1176.55 

10. Jammu and Kashmir 47 1338.06 1002.56 

11. JharXhand 8 286.49 212.81 

12. Kamatalea 87 2163.02 1637.99 

13. Kerala 66 3124.66 2075.25 

14. Madhya Pradesh 68 1580.41 878.81 
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2 3 5 

15. Maharashtra 80 3098.62 2209.84 

16. Manlpur 40 1338.36 402.n 

17. Meghalaya 26 492.36 173.61 

18. Mizoram 47 1027.46 921.81 

19. Nagaland 42 824.01 684.17 

20. Orl .. a 62 1236.07 789.61 

21. Punjab 30 690.16 381.57 

22. Rajasthan 72 1184.79 734.46 

23. Sikkim 77 852.43 687.97 

24. Tamil Nadu 75 1579.39 913.72 

25. Tripura 41 1084.28 666.S1 

26. Uttaranchal 10 135.70 83.04 

27. Uttar Pradesh 104 2231.91 1381.96 

28. West Bengal 63 1186.24 743.87 

29. Andaman and Nlcobar 7 258.66 139.07 

30. Chandlgarh 14 160.86 143.99 

31. Dadra and Nagar Havell 6 68.90 21.85 

32. Delhi 32 660.95 404.08 

33. Daman and Diu 5 65.17 18.76 

34. Lakehadweep 3 51.00 21.40 

35. Pondlcherry 22 319.33 188.63 

Total 1583 37282.39 23828.76 

...",.", H 

St81f1-wt. Toufitlm ~ '* MIICIIontKIIII1d FtIIds fIIItMMKI duling 2002-tJ3 

(He. In Lakhe) 

S.No. StatelUT No. of Project Amount Amount 
Sanctioned Sanctioned Released 

2 3 4 5 

1. Andhra Pradesh 2 607.60 185.00 

2. Auam 9 788.13 818.86 



181 AGRAHAYANA 15, 1828 (SMaI) 182 

2 3 4 5 

3. Arunachal Pradesh 5 41.30 32.50 

4. Bihar 8 505.00 606.00 

5. Chhattlsgarh 9 308.00 98.50 

6. Goa 0.50 0.50 

7. Gujarat 2 197.12 59.13 

8. Haryana 8 332.25 311.00 

9. Himachal Pradeeh 30 778.32 760.38 

10. Jammu and Kashmir 3 94.38 89.47 

11. Jharkhand 0 0 0 

12. Kamatalta 6 902.49 625.49 

13. Kerala 11 861 2075.25 

14. Madhya Pradesh 18 711.18 574.79 

15. Maharashtra 8 623.46 546.25 

16. Manlpur 2 5.24 2.62 

17. Meghalaya 3 70.35 21.20 

18. Mlzoram 6 141.16 48.~ 

19. Nagaland 5 360.50 323.43 

20. Orissa 2 47.50 15.75 

21. Punjab 3 23.00 14.60 

22. Rajasthan 13 1096.70 1096.20 

23. Sikklm 13 346.24 269.76 

24. Tamil Nadu 5 559.00 316.10 

25. Tripura 5 216.13 67.78 

26. Uttaranchal 3 648.00 418.00 

27. Uttar Pradesh 3 295.00 295.00 

28. WeetBengai 5 201.10 60.00 

29. Andaman and Nlcobar 0 0 0 

30. Chandlgarh 3 7.75 6.63 

31. Dadra and Nagar Havel! 2 8.07 6.48 

32. Delhi 14 504.00 448.02 
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2 3 4 5 

33. Daman and Diu 3 49.50 18.90 

34. Lakahadweep 0 0 0 

35. Pondicheny 2 7.87 8.30 

Total 212 11121.10 8880.93 

StIIIwMnI HI 

St.te-wiIIII TOUI'iIIm PIOjtIcI6 MnctIontJd.nd Funda ~ dufing 2tJ03.IN 

(RI. In L.akhI) 

S.No. StatelUT No. of Project Amount Amount 
Sanctioned Sanctioned 

2 3 4 5 

1. Andhra Pradesh 6 948.50 886.44 

2. Assam 3 313.46 313.06 

3. Arunachal Pradesh 6 1044.60 700.00 

4. Bihar 6 1019.42 913.89 

5. Chhatt!agarh 6 1005.00 364.00 

6. Goa 2 36.76 34.76 

7. Gujarat. 8 920.51 815.81 

8. Haryana 16 1215.38 879.23 

9. Himachal Pradesh 4 182.32 86.00 

10. Jammu and Kashmir 5 895.00 895.00 

11. Jharkhand 2 1109.00 774.60 

12. Kamataka 14 932.86 792.151 

13. Kerala 6 608.50 564.15 

14. Madhya Prade8h 10 621.90 394.51 

15. Maharaahtra 10 931.83 914.58 

16. Manlpur 1 82.44 24.73 

17. Meghalaya 2 40.22 24.92 

18. Mizoram 5 587.70 188.75 

19. Nagaland 4 711.00 220.80 
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1 2 3 4 5 

20. Oriau 5 41'.55 138.50 

21. Punjab 2 96.00 12.30 

22. Rajallhan 14 1644.81 '.' •. 25 

23. SIIcIdm 8 1151.0& 881.49 

24. Tamil Nadu 14 1339.82 850.53 

25. T,,",ra 6 450.17 135.16 

21. UttIIranchal 4 230.44 203.94 

27. Uttar PradeIh 7 1115.80 918.28 

28. Weet Bengal 10 717.44 384.34 

29. Andaman end NCabar 0 0 0 

30. Chandigam 2 10.00 8.00 

31. Dadra and Nagar Haveti 0 0 0 

32. Deihl 17 3316.28 3222.13 

33. Daman and Diu 1 285.07 238.56 

34. Lakahadweep 0 0 0 

35. PondIcheny 245.17 73.55 

Total 2('1 24185.84 18073.76 

.. ,.",.", IV sr.... TDIUiIIm Ptr:ti«* IIIII1CIit:JtW 6IId FtI1tM IfIItI8MI duting IINI yur 2Of)I-(J5 r- on 22. 1'.2fJOtI) 

(Ra. In Lakha) 

S.No. No. of project Amount Amount 
s.nctIoned Sanctioned ReIeued 

2 3 4 5 

1. Andhra P ........ 3 ".00 787.80 

2. Assam 1 437.75 350.00 

3. ANnachaI p~ 3 574 • ..0 459.32 

4. Bihar 2 ?97.20 593.13 

5. ChhaIIIegaIh 
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2 3 4 5 

J. Goa 

7. Gujarat 

8. Haryana 2 120.20 48.35 

9. Himachal Pradesh 500.00 400.00 

10. Jammu and Kashmir 

11. Jharkhand 

12. Kamataka 2 30.00 19.50 

13. Kerala 1 50.00 40.00 

14. Madhya Pradesh 2 723.87 334.00 

15. Maharashtra 

16. Manipur 

17. Meghalaya 

18. Mizoram 

19. Nagaland 5 28.81 17.53 

20. Orissa 2 505.81 378.91 

21. Punjab 

22. Raj_than 1 30.00 4.50 

23. Slkklm 

24. Tamil Nadu 2 20.92 17.92 

25. Tripura 

26. Uttaranchal 

27. Uttar Pradesh 2 248.92 158.28 

28. West Bengal 

29. Andaman and Nicobar 

30. Chandigam 

31. Dadra and Nagar Havell 

32. Delhi 

33. Daman and Diu 

34. Lakahadweep 

35. Pondicherry 2 451 360.00 

Total 31 5600 .• 3965.04 
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fTrsnsIsJionJ 

Co-OpenltI. Milia 

769. SHRI DANVE RAOSAHEB PATll: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) the details of the co-operative mills In Maharuhtra 
whose employ... .re yet to be paid their wages; and 

(b) whether the Govemment propose to provide .ny 
financial aid for the same? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAl BHURIA): (.) 
The information Is being collected from Government of 
Maharashtra and will be laid on the Table of the Sabh •. 

(b) No, Sir. 

Aa ..... nee by NABARD for 
Development of Fo ...... 

770. SHRI AJIT JOGI: Will the Mini,ter of 
ENVIRONMENT AND FORESTS be pleased to state: 

(a) the fund, sanctioned by Natlon.' B.nk for 
Agriculture and Rural Development (NABARD) for the 
development of forests in Chhattllgarh during the last 
three years; 

(b) whether any scheme hu been formulated to 
utilize the amount for the conservation of foreste; and 

(e) if so, the details thereof and the total amount 
utilized by the State so far'? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMEhT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) and (b) No, Sir. IU per Information made 
available by the State Govemment of Chhattlsgarh, no 
funds have been ,anctloned by NABARD for the 
development of forests in Chhattlsgarh. However, during 
the year 2002-03, N.tIonal Bank for Agriculture and Rural 
Development (NABARD) has aanctioned • f.nn fOl8ltry 
project on 2700 hectares of private wutel.ndI involving 
a bank loan of Rs. 511.14 Iakha on 100% refinance bella. 

(e) Does not arise. 

/Eng/I6IIJ 

P.'-=ea-on-ae. 
n1. SHRI CHANDRA SEKHAR SAHU: Will the 

Minister of TOURISM be pleased to state: 

(.) whether the Govemment propose. to .et up 
'Palaces-on-s.a'; 

(b) If 10, the detail. thereof; 

(c) the .re .. where these Ihlps will cruise along 
coastline; and 

(d) the extent to which this would help to improve 
the economy of the co .... , population? 

THE MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURY): (a) No, 
Sir. 

(b) to (d) Does not .rlse. 

w .... p of Oodav.rt RI.r Water 

; 72. SHRI BADIGA RAMAKRISHNA: Will the Minister 
of WATER RESOURCES be pl .... ed to state: 

(a) whether the Govemment i8 aw.re that huge 
quantity of w.ter from God.v.rI river flows into 8e.; 

(b) If 80, the details thereof; 

(c) whether the Government h .. drawn up .ny plan 
for h.meulng Godavari w.ter .nd divert It into basin 
..... for Irrigation purpoee; and 

(d) If 80, the details thereof and if not, the re.sons 
therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NAr4AYAN 
YADAV): (.) to (d) IU per the w.ter bal.nce studies 
c.rrled out by N.tional Water Development Agency 
(NWDA) as • part of Its studiee of N.tIonaI Perspective 
Plan for Water Resourcee DeveIopmenI, Godav.rI basin 
Is having a .urptue of 16020 Million Cubic Metre (MCM) 
which Is available for diversion to other bulna. With • 
view to harness the surplus water of Mahan.di and 
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Godavari system to benefit the water short baalnl of 
Krishna, Pennar, Cauvery & down south besides providing 
irrigation, domestic & industrial water supplies in the 
anroute areas, NWDA has proposed Mahanadi-Godavari-
Krishna-Pennar-Cauvery-Gundar link system. The link 
"ystem consists of 9 constituent links out of which 
feasibility reports for 6 links are completed. 

FIsh drying activities In We.t Bengal 

773. SHRI BASU DEB ACHARIA: Will the Minister 
of ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether the Union Government has Issued orders 
thereby rest!'icting 10,000 fishermen from fish drying 
activities on Jambudwip Island, West Bengal; 

(b) if so, the details thereof; 

(c) whether the Government of West Bengal has 
approached the Union Government for regularisation of 
the 100 hectare land on Jambudwip for fish drying 
activities as per Forest Conservation Act, 1980 and also 
proposed for providing equal amount of land and 
necessary funds towards compensatory afforestation; 

(d) il so, the details thereof; and 

(e) the details of action taken by the Union 
Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) and (b) The Union Govemment has not 
issued any order restricting the fIshennen from fish drying 
activities on Jambudwip Island, West Bengal. The 
Supreme Court of India vide its order dated 25.08.2003 
has directed that no trawler or mechanised boat shall 
enter the water adjoining Jambudwip Island until further 
orders. In pursuance of this order fish drying activity hu 
not been permitted by the State Govemment. 

(c) and (d) The State Govemment has eubmltted a 
proposal for diversion of 100 hectare of reeerve fOrMt 
land for transient fiahing and allied actIvItIe8 In Jambudwlp 
Island as per Forest (Conservation) Act, 1980. In the 
proposal the compensatory .affore.tiltion has be.n 
proposed over 100 hectare of newly ~ land by 
the side of the river Malta, at a cost of As. 92.25 Iaktw. 

(e) The proposal submitted by the State Government 
was considered in the Ministry by the Forest Advisory 
Committee. The committee desIred that the site inspection 
of the propoeed area shall be carried out by Regional 
Office, Bhubaneshwar, the State Government should 
furnish the details of various alternatives examined for 
fIah drying activtliea and .. recommended by Central 
Empowered Committee appointed by the Supreme Court, 
clearance from Ministry of Home Affairs and Ministry of 
External Affaire may also be obtained. The site inspection 
report and details of other alternatives have been receiYed. 
The Ministry of Home Affaire and Ministry of Extemal 
Affaire have been reminded to expedite submission of 
their report/clearance. 

774. SHRI G.M. SIDDESWARA: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the State Govemments particutarly 
Karnataka have requested the Union Government to 
sanction/grant financial assistance for women cooperative 
societies under central schemes; 

(b) If so, the details thereof, State-wise; 

(c) whether any funds have been released for these 
societies during the current financial year; 

(d) If so, the details thereof; and 

(e) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBUC DISTRIBUTION (SHRI KANTILAL BHURIA): <a) 
and (b) The proposals received from various States for 
Uli8tance to Women Cooperative Societies through their 
Woft( Plana for the year 2004-05 under the Centrally 
Sponeored Scheme Macro-Management of Agriculture are 
enclosed aa ttatemenl 

(c) to <e) FundB are reIeued in lump sum against 
the Centrally Sponsored Scheme of Macro-Management 
of Agriculture and not excIuaivety for Women eoop.atives. 
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0tJ1IIiIs of Budgtlt provi8lon I11IIfM by 1M SfMMIlJT. 
for ths Cenlnllly $ponIJorrId SchtHne for ~ to 
WOI77M Cf!opsf1ltlVll$ in 1M WOIK Pllm ptrJpOIM/$ for 

the )'WIr 2001-05. 

(Rs. In lakha) 

SI.No. Name of the Budget provision 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

K 

State/UTa. made for Women 
Cooperatives 

Chhattiagarh 20.00 

Haryana O.SO 

Kamataka 15.48 

Kerata 5.00 

Mlzoram 25.00 

Maharashtra 10.00 

Manipur 15.00 

Madhya Pradesh 60.00 

Nagaland 10.00 

Orissa 10.00 

Punjab 42.49 

Sikkim 2.00 

Trlpura 8.00 

Uttaranchal 4.00 

Lllylng of Plpellnee for OnIwing 
cauvery River W ... 

775. SHRI M. SHIVANNA: Wtli the Minister of 
ENVIRONMENT AND FORESTS be pleued to state: 

(a) whether Kamat.aka Government has requeetad the 
Ministry of Environment and Foresta to grant permiulon 
for laying pipelines to draw Cauvery River water In view 
of severe shortage of drinking water in Malal 
Mahadeshwara T ample area particularly during the monlhIy 
Car festival days; 

(b) if 80, the details thereof; and 

(c) the reaction of the Union Government 1heNto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a' and (b) Government of Karnataka had 
submitted a proposal on 9.7.2003 for diversion of 0.65 
hectare of fo .... t land for the purpose of construction of 
Intake well, jack weU, Intermediate pumping station and 
laying of pipeline for providing water supply to Sri Malal 
Mahadeshwara Temple from river Cauvery at M.M. Hills 
of Kollegal Tatuk, Chamrajanagar District. The proposal 
involved a part of the area of Cauvery Wildlife Sanctuary. 

(e) As per the ordera of the Supreme Court dated: 
9.5.2002 In Writ Petition (C) No. 337 of 1995, for any 
non-forestry activity In a National Park/Sanctuary/Protected 
A..... prior recommendation of the Standing Committee 
of National Board of Wildlife (NBWL) and permission of 
the Supreme COlirt is essential. Since in the instant case, 
the proposal involved a part of area of Cauvery Wildlife 
Sanctuary, It W88 n8C888ary for the State Government to 
obtain the prior permiSSion of NBWL and the Supreme 
Court before H8k1ng forestry clearance. Therefore, the 
proposal was returned by the Central Govemment to the 
State Government. 

Facilitiea to Seedl Work.... of Jharkhand 

n6. SHRI FURKAN ANSARI: Will the Miniater of 
LABOUR AND EMPLOYMENT be pleased to state: 

(a) whether the Beedi workers of the Jharkhand State 
are deprived of the facilities of Housing, Health and 
Insurance etc.; 

(b) if eo, the ,.88008 therafo.; 

(c) by when the Govemment propose to provide the 
said facilities to the Beadl workers of Jharkhand, and 

(d) the fund spent by the Union Government during 
the year 2003-04 and proposed to spend In the currant 
fInancial year for the said facilities, State-wise? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO): (a) No, Sir. 

(b) Does not arise. 

(e) and (d) Budget provision towards providing 
bentlflta to beedI workers and their families In reapect of 
health, houalng. group Insurance, ac:holarahip to echool 
going children of beedi workers etc. is made region-wise. 
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An amount of Rs. 1.06 crore has been spent in 2003-04 of expenditure in 2003-2004 and Budget Eltimatll for 
on theee activities In Jharkhancl state which along-with 2004-2005 are given In the Statement encloled. 
Bihar state Is under the Kanne region. Reglon-wiee details 

SII,.",.", 

Rsgion-wi88 M:lUs' BJtpBI'I(II/tJm for 2O(J3.()4 8IId but:IfItII _nm.1fIs for 
2004..fJ5 undtIr BHd WonhrI5 WBIflI,., Fund 

(Rs. in thousand) 

SI.No. Regions Stat.s Actual BudgtII 
Expenditure Eatlmates 
2003·2004 2004-2005 

1. Almer Gujarat 28528 33082 

Rajasthan 

Heryana 

2. Allahabad Uttar PradMh 32355 40486 

Himachal Pradesh 

Punjab 

Jammu & Kashmir 

Uttaranchal 

3. Bangalore Karnataka 148790 171741 

Kerala 

4. Bhubaneshwar Oriua 89322 84078 

5. Hyderabad Andhra Pradesh 221293 288818 

Tamil Nadu 

6. Jabalpur Madhya Pradeeh 86428 

Chhattlagarh 

7. Kanna Bihar 38411 48598 

Jhartchand 

8. Kolkata West Bengal 78718 107878 

Trlpura 

Asaam 

Meghalaya 

9. Nagpur Mah ..... htra 108872 121M82 

Goa 
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(EIlfl/iBltJ 

Prognlmm.. for better PerfanNlnoe In Nut 
Olympic GamM 

7n. SHRI HITEN BARMAN: 
SHRI JOACHIM BAXLA: 
SHRI RAN EN BARMAN: 
SHRI SUBRATA BOSE: 

Will the Minister of VOUTH AFFAIRS AND SPORTS 
be pleased to state: 

(a) whether the Govemment propoee to amend the 
existing National Sports Policy in view of the dismal 
performance of the Indian contingent in the 2004 OlympIc 
Games; 

(b) if so, the details thereof; 

(c) the details of programmes for better performance 
in the next Olympic Games In 2008 In China; 

(d) whether the Government has Introduced • rule 
that no individual can hold office In any National Sporta 
Federations for a continuous period of more than eight 
years and in case of violation of said rule, financial and 
other assistance from the Govemment will be stopped; 
and 

(e) if so, the details thereof? 

THE MINISTER OF VOUTH AFFAIRS AND SPORTS 
(SHRI SUNil DUTT): (a) No, Sir. 

(b) Does not arise. 

(c) The training of sports-persons for major 
international events including Olympic Games is an 
ongoing process. Systematic approach Is adopted to eeIect 
and train athletes and teams for participation by drawing 
up long Term Development Programmes (l TOPs) as four 
year roll-oo plan (Asian Games to Asian Games) under 
which elite sports-persons .. Iected on the bula of 
performance are put through scientifically designed 
continuous training programmes. 

Specific efforts by way of providing specI*ed training 
and exposure under Indian and foreign COIIChea with 
scientific Inputs are being made for the aports-pet'lOnl 
who are expected to excel in their respective disciplines 
in the Commonwealth and Asian Games 2006 and to 
prepare them for participation in Olympic Gamel 2008. 

(d) and (e) 'Sports' Is covered In 'State list'. 
Government of India Is not able to enact Iegielalion it1 
this regard. However, Government of India Issued 
guidelines In 1975 to Indian OlympIc Association and 
National Sports Federation indicating that no office bearer 
would hold office consecutively for more than two terms 
or eight yeare. The Govemment', financial and other 
aulatance Is contingent upon fulfHlment of the above 
condlttona. Keeping in view the overaD Interest of sports-
persona, this condition under the guidelines has not been 
enforced so far. 

Implementatton of Wildlife Protection Act 

ne. SHRI KIRIP CHAlIHA: Will the MI"lster of 
ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether leopards are listed In Schedule-I of 
Wildlife Protection Act; and 

(b) If so, the steps taken by the Govemment to 
Implement the Act In the right earnest? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) Ves, Sir. 

(b) The provialona of the Wildlife (Protection) Act, 
1972 are Implemented by the competent authoritle, of 
the Govemment of India and the State Govemments. In 
addition, ... tetanoe of other enforcement agencies Is also 
taken for proper Implementation of the Act as and when 
required. 

Setting up of an InternatlOMI Standard Laboratory 
for Doping Teet 

779. SHRI MOHAN RAWAlE: Will the Minister of 
VOUTH AFFAIRS AND SPORTS be pleased to state: 

(a) whether the Government Is ,et1lng up an 
Intematlonal standard laboratory to check the menace of 
doping; and 

(b) If so, the details thereof? 

THE MINISTER OF VOUTH AFFAIRS AND SPORTS 
(SHRI SUNil DUTT): (a) Ve., Sir. 

(b) A Dope Control Centre (DCC) h.. been set up 
In Sports Authority of India located at IN Stadium, New 
DeIhl. Sporta Authority of India has moved an application 
to Wortd Anti Doping Agency (WADA) for permanent 
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accreditation. The DCC has already got ISO 9001: 2000 
certification as weN as ISO 1702&: 1999 certtitoldion. 

KDllng of Dolphlna 

780. SHRI JUAL ORAM: Will the MlnJater of 
ENVIRONMENT AND FORESTS be pIeaMd to ..... : 

(a) whether the Government II aware of the 
increasing Incidents of kmlng of Dolphins In lOme Stat.; 

(b) If so, the number of such Incidents which came 
to the notice of the Government during the IMt three 
years and current year, State-wille; and 

(c) the stepa taken to atop luch poIIChIng? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) The population of Dolphins has been under 
decline throughout ita range clue to Illegal hunting. habitat 
destruction, over exploitation of the tlahea tho .. are 
utilized by Dolphins. reduced avaHabll1ty of water In the 
river due to diversion for Irrigation and other purposes. 

(b) The information on poaching of an 1m .. Is 
collected at the level of the State Governments. No 
specific incident of poaching of Dolphina has been brought 
to the notice of the Government In put four yeare. 

(c) The subjects taken for promotion, protection and 
preservation of Dolphins incluc:le: 

• River Dolphin is included In the Schedul.1 of 
the Wild Ufe (Protection) Act, 1972, thereby 
getting the high.at protection. Hunting and 
dealing In the products of dolphin Is banned. 

Name of the Project Period of 
Execution 

Modernization of Intensive Cardiac 1988-99 
Care Unit and Intenaive Care unit 

Radia1ion Therapy Unit 2002-03 

(c) No, Sir. 

• Export-Import Policy of Goverrment of India puta 
total ban on the export of all apecIes of wUd 
anImaII end their praducta. 

• The trade of dolphin il regulated by the 
provl8lonl of Convention on International Tr_ 
of Endangered Speci.. of flora and fauna 
(CITES) to which India is a lignatory. 

• Stat.. Governmentl have notified Important 
habitats of dolphin al National Parkl and 
Sanctuarte.. The Government of India provide. 
100% funding for both recurring and non-
recurring expenditure (other than lalary of the 
Itaff) for such protected a ...... 

NDDII T ...... Contract tor CAUl( 

781. SHRI RAGHURAJ SINGH SHAKYA: WIll the 
Mlntater of AGRICULTURE be pleued to state: 

(a) whether National Dairy Development Board 
(NDDB) has taken up any contract for the Charotar 
Al'OIiI'ia Mandai KalWnead (CAMK); 

(b) the value and eervtce charge for thie contract; 

(c) whether NDDB has provided the services from its 
rnourc .. like vehicle, manpower, building and guest 
houae to the officials and vialtors of CAMK on free of 
cost baals; and 

(d) " 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
Yel, Sir. 

(b) The detaita are _ under: 

Value (As. Service Charge 
In 1*') (In Rs.) 

100 Nil 

130 50,000 

(d) au.aon doea not artie in view of (c) above. 
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sc.ISTa PwaonI In EM,." ....... ~ exchanges during the Jut thtw yura .net current year, 
Stat, Vliee? 

782. SHRI SUNIL KUMAR MAHATO: 
SHRI T\JKARAM GANPAT RAe RENGE PAnt.; THE MINISTER OF LABOUR AND EMPLOYMENT 
SHRI ILYAS AZMt: 

(SHRI K. CHANDRA SHEKHAR RAO): State-wiae number 

WII the Minister of LABOUR AND EMPLOYMENT of Scheduled Cut .. and Scheduled Tribe, jobHekerl, 

be pIea&ed to ltate: aU of whom are not necessarily unemployed, regiltered 
In the employment exct\.-.gea in the country during 2000, 

the number of persona belonging to Scheduled Cutae 2001, 2002 and Jan.June 2003 (latest available) is given 
and Scheduled Tribes registered In various employment In the Statement enclosed. 

SbJIMrMI 

(In Thousands) 

SI.No. State/Union Number of Schedule Number of Schedule 
Territories Cute job seeke,. Tribe job seeke,. 

regiltered during registered during 

2000 2001 2002 2003 2000 2001 2002 2003 
(Jan.June) (Jan.June) 

2 3 4 5 6 7 8 9 10 

1. Andhra Pradesh 59.6 56.9 51.9 22.3 29.3 18.0 18.8 8.0 

2. Arunachal Pradeeh • 0.1 0.1 • 3.9 4.3 2.0 1.2 

3. Assam 8.4 9.9 9.4 3.6 16.0 22.6 19.6 6.5 

4. Bihar 44.6 39.6 12.7 7.2 21.4 4.4 1.1 0.7 

5. Chhattiagarh 15.2 12.7 8.5 25.2 24.0 12.5 

6. Deihl 25.6 25.9 15.9 6.5 4.4 2.7 1.1 0.7 

7. Goa 0.4 0.4 0.3 0.1 • 
8. GuJarat 35.0 28.9 25.8 15.6 30.9 28.7 21.3 10.5 

9. Haryan. 34.4 26.8 20.7 6.2 0.5 0.2 0.1 

10. Him~1 Pradeeh 18.2 15.7 22.0 8.8 2.3 3.3 3.8 1.9 

11. Jammu & Kashmir 0.3 0.1 0.5 0.4 0.3 0.1 0.3 0.2 

12. Jharkhand & 12.4 9.7 3.3 & 24.9 10.1 7.7 

13. Kamataka 47.2 48.5 32.3 11.5 12.4 13.9 9.0 2.8 

14. KeraJa .-0.0 40.1 36.9 1'.4 4.3 3.1 3.1 1.0 

15. Madhya PradeIh M.O 53.9 67.0 SO.8 44.8 31.3 49.8 21.1 
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2 3 4 5 8 7 8 9 10 

16. Maharashtra 98.8 94.8 91.5 50.1 22.8 19.8 18.1 10.0 

17. Manipur 0.3 0.1 0.1 0.2 3.8 2.4 1.9 6.6 

18. Meghalaya 0 0 0 0 9.5 8.4 5.8 4.3 

19. Mlzoram 15.3 1.3 1.0 1.8 

20. Nagaland 0 0 0 8.1 8.1 8.1 5.3 

21. Orissa 21.1 17.7 18.2 17.6 16.2 12.4 11.0 10.2 

22. Punjab 26.4 32.5 23.1 10.6 

23. Rajasthan 16.1 22.6 21.3 15.6 9.9 14.3 17.2 5.4 

24. Sikklm* 

25. Tamil Nadu 92.4 97.0 91.1 25.0 1.5 1.7 1.1 0.4 

26. Tripura 3.1 3.6 5.8 1.2 4.1 8.4 5.3 1.1 

27. Uttaranchal II 11.1 14.8 2.2 II 3.2 2.7 0.8 

28. Uttar Pradesh 67.2 72.8 103.8 38.3 2.2 1.6 0.9 0.8 

29. West Bengal 25.8 32.2 38.8 7.9 5.0 7.5 5.8 1.6 

30. Andaman & Nicobar I'laneil 

31. Chandi~rh 1.9 2.0 0.8 0.8 0 0.1 0.1 0 

32. Dadra & Nagar Havefl 

33. Daman & Diu 0 0 0.2 0 0 0.1 0 

34. Lakshadweep 

35. Pondicherry 0.2 0.8 0.6 0 0 

Total 718.9 758.8 7'Z7.7 313.2 288.8 218.8 2<M).9 122.4 

Note: 

• No Employment ExcMnge Ie functioning In IhIa Bf* . 
•• Information Included In M8ItIya Pr8dIMh. 

& Information Is Included In BIhar. 
If Information il included in Uttar PrIdeIh . 
• L... than FIfty. 
Flgurel may not add up to lc*I due to rounding off. 
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Stancltlrd for Silk Sa,... 
783. SHRI A.K. MOORTHY: Will the Minister of 

CONSUMER AFFAIRS. FOOD AND PUBLIC 

DISTRIBUTION be pleased to state: 

(a) whether the Bureau of Indian Standards (BIS) 

has fixed any standards to determine the quality of .. Ilk 

sarees"; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND 

PUBLIC DISTRIBUTION (SHRI TASlIMUDDIN): (a) BIS 

has formulated a standard, namely, IS: 1583:1991. 
Handloom silk dhotls and printed sa,"&-Specificatlons 

(first revision). 

(b) This standard specifies following requirements for 

ten varieties of silk dhotls and printed saries woven In 

handloorns: 

(I) Constructional particulars such as count of yam, 

endaldm, plcks/dm, mass, breaking load, weave, 

length, width. 

(II) other performance requirements such as 

dimensional change, scouring loss, colour 

fastn88S. 

The standard also specifies detaUs related to 

inapection, marking, packing and aampUng of the product. 

784. SHRI S.P.Y. REDDY: Will the Mlnllter of 

ENVIRONMENT AND FORESTS be pleased to state: 

<a) whether the Govemment II considering a proposal 

to levy a 'Green Ce .. ' to mop up resources In order to 

achieve the target of extending the green cover to 

33 per cent of the country's land8cape; 

(b) if 10, the details thereof; 

(c) whether the matter has been discussed with the 

various State Govemments; and 

(d) if so, their reaction thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 

ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 

MEENA): <a) and (b) A number of administrative and 

financial measurel are being considered for achieving 

the target of increased forest cover. These are at an 

initial stage of examination. 

(c) and (d) The subject has been di8cu .. ed with the 

various State Govemments in different fora. They have 

made several valuable suggestions. 

Ol'llnt. to Unlvel'llltln to Develop Sport. 
Infl'llatructul'IIl Facllltl •• 

785. SHRI PARSURAM MAJHI: Will the Minister of 

YOUTH AFFAIRS AND SPORTS be ple .. ed to Itate: 

(a) whether the Govemment has been providing 

grants to various Universities to develop the sPOrtl 

Infrastructural facilities; and 

(b) If 10. the grant provided to various Universities 

during the lut three years and the current year, State-

wi8e? 

THE MINISTER OF YOUTH AFFAIRS AND SPORTS 

(SHRI SUNIL DUTT): (a) Yes, Sir. 

(b) Central Grants are provided to varlou8 Unlveraltlea 

under the Scheme of MGrants for Promotion of Sports in 

Unlveraitle8 & Collega". A conlOlidated statement of 

grants provided to Universities and Collegel under thil 

Scheme In various States for the last 3 yeare i.e. 

2001·02 to 2003-04 and the current year 2004-05 (u on 

30.11.2004; 18 enclosed as statement. 



207 DECEMBER 8, 2004 

Stsltl-.liS/1 OtItIIils of C8n1r6/ Assisl8nctl R~ undfIr IhfI ScIItItfw of GI1If1III for PtrNnoIion of Spo1ts in 
Un~ lind CoIIBgtJs 

SI.No. StataIUT 

2 

1 . Andhra Pradesh 

2. Arunachal Pradesh 

3. Assam 

4. Bihar 

5. Goa 

6. Gujarat 

7. Haryana 

8. Himachal Pradesh 

9. Karnataka 

10. Karata 

11. Madhya Pradesh 

12. Maharashtra 

13. Manlpur 

14. Mlzoram 

15. Meghalaya 

16. Nagaland 

17. Orissa 

18. Punjab 

19. Rajasthan 

20. Tamil Nadu 

21. Tripura 

22. Uttar Pradeah 

23. Uttaranchal 

2001·2002 2002·2003 

Amount No. of Amount 
raIeued projecIa reIeued 

3 

56.06 

2.70 

1.71 

7.50 

0.00 

2.70 

15.49 

0.00 

99.03 

6.77 

16.66 

189.12 

18.06 

0.00 

0.00 

0.00 

40.04 

14.01 

0.14 

62.11 

0.137 

46.01 

0.00 

4 

17 

2 

1 

o 

9 

o 
50 

6 

6 

76 

4 

o 
o 
o 

20 

9 

1 

29 

1 

~.2 

o 

5 

58.089 

0.00 

3.452 

0.26 

0.00 

8.00 

3.02 

0.167 

50.94 

8.27 

1.65 

186.81 

28.48 

0.00 

0.00 

20.40 

68.98 

28.48 

1.10 

75.68 

0.00 

80.24 

0.00 

No. of Amount 
project. released 

6 

16 

o 
2 

o 

3 

7 

87.824 

0.00 

26.816 

20.80 

0.00 

18.279 

3 10.313 

1 5.85 

22 39.358 

5 39.80 

3 10.80 

79 197.634 

2 

o 
o 
3 

24 

11 

25.03 

10.72 

0.00 

22.60 

83.60 

52.889 

4.20 

17 164.815 

o 0.00 

14 101.584 

o 24.60 

(Rs. In l.akhs) 

2004-20)6 
(II on 30.11.2004) 

No. of 
projec:t& 

Amount 
released 

8 9 

27 

o 
73.779 

0.00 

10 38.22255 

4 0.00 

o 2.70 

10 27.900 

9 26.625 

3 4.719 

35 138.00338 

18 45.0779 

4 10.80 

98 230.96018 

3 

4 

o 
11 

40 

13 

2 

27 

o 
41 

10 

2.70 

0.00 

8.10 

18.90 

40.40 

12.58 

7.20 

107.99 

0.00 

130.058 

14.10 

No. 01 
project. 

10 

31 

o 
16 

o 

13 

3 

3 

55 

24 

5 

107 

o 
3 

9 

24 

8 

3 

18 

o 
58 

7 
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2 3 4 

24. Weet Bengal 18.89 i 

25. Delhi 0 75.05 4 

26. UT Chandigalh 0.07 

Total 869.047 289 

OGrant releued to AIU, New DeIhl. 

/TfW16I8/ionj 

SUgarcIIne ~ UnUcI to .. 

786. SHRI BALESHWAR YAOAV: Win the Mlni8ter 
of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether the Government Ie conaIdering • proposal 
to determine the Ilze of the sugarcane area or zone 
linked to the sugar mUla on the basis of regional 
production, actual crushing capacity and expanalon 
schemes in Ita efforts to provide Incentive to ineRt ... the 
sugarcane crushing capacity and to provide better prices 
to the fanners; 

(b) If so, the current atatue of the propoeal; and 

(e) by when the Govemment is likely to announce 
its decision in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MIN1STRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) to (e) The sugar ~ hal been deIIcenIed 
with effect from 14.9.1998 and the entrepRtneunl may 
establish sugar factories .. per the techno-economic 
feaslbtllty, keeping the distance criterion of minimum of 
15 Kms. between the new and the existing sugar mille. 

Report of IIachhawIIt MCI MIIn.... ComIlllttH 

787. SHRI BRAJESH PATHAK: Will the Minister of 
LABOUR AND EMPLOYMENT be pIeaaed to ..... : 

(a) whether the Govemment hal taken any atepI to 
implement the auggeatiol18 and ~ made 
in the NpOrt of Bachhawat and ....... CommiIt .. , 

(b) if so, the details thereof; 

5 6 7 8 9 10 

44.09 19 79.865 42 140.38855 60 

22.50 53.50 2 1.00 

0.00 0 0.00 0 0.00 0 

880.S88 '221 1080.257 413 1082.17156 450 

(c) whether the dallylweeldyJmonthly New.papera and 
Magazines are implementing the recommendations 
accepted by the Union Govemment; 

(d) if 80, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO): (a) to (e) The 
recommendations given by the Bhachhawat and the 
Manluna Wage Boards, after acceptance, were notified 
by the Central Government. However, under _tute, the 
State Govemments are the appropriate Governments to 
Implement these recommendations. 

The Central Govemment hu allo constituted a 
Central Level Monitoring Committee for ensuring 
Implementation of the recommendations ot the lut Wage 
Boards, namely the Manlsana Wage Boards. 

The State Govemments have been aske~ tor: 

(I) Creation of apeclal cells In the State/Union 
T erritorJel to overa.. the progr... of the 
Implementation of recommendation •. 

(ii) ConIUtution of a Tripartite Monitoring Committee 
to monitor the progreu of Implementation. 

(Iii) Gearing up of the State Labour Enforcement 
Machinery tor speedy Implementation of the 
recommendations. 

(Iv) SubmIssion of quarterly progreu reports to the 
Ministry on implementation of the 
recommendations. 

The recommendations are applicable to Working 
JoumaIiAI Md Non-joumaJlst Newepaper & News Agency 
empIoyeee irreIIpectIve of the periodicIIy of the publications 
by different establishments. 
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Printing Content. on Bottle. 

788. SHRI MOHAN SINGH; 
SHRI MUNSHI RAM: 

Will the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to state: 

(a) whether any action has been taken by the 
Government on a High Court order regarding printing of 
contents alongwith presence of pesticides and chemicals 
on bottles of beverages as reported in Indilln ExptrNIS 
dated September 22, 2004; 

(b) if so, the details thereof; 

(c) whether the Govemment is contemplating to enact 
a law making it mandatory to clearly inscribe the 
ingredients on the bottles of the beverages; and 

(d) if so, by when the above law is likely to be 
enacted? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI TASLIMUDDIN): (a) to (d) 
The labeling requirements for beverage. comes under 
the purview of the Prt"vention of Food Adulteration Act 
and Rules framed thereunder which are administered by 
Ministry of Health and Family Welfare. However, Bureau 
of Indian Standards, being the National Standards Body, 
has formulated arl Indian Standard on Carbonated 
Beverages IS: 2346 which is voluntary in nature. This 
standard prescribes the labeling requirements for the 
containers of carbonated beverages such as name of the 
product, name and addreaa of the manufacturer, date of 
manufacture, batch number, net volume of content and 
any other declaration required under the Prevention of 
Food Adulteration Rules, 1955. 

/English} 

MI.management of Fund. by Beet 

789. SHRI GURUDAS DASGUPTA: 
SHRI SURAVARAM SUDHAKAR REDDY: 

Will the Minister of YOUTH AFFAIRS AND SPORTS 
be pleased to state: 

(a) whether the Government i8 aware of the 
complaints about the mismanagement of fundi by the 
Board of COntrol for Cricket in India (BCCI) authorities; 

and 

(b) if so, the details thereof and the action taken 
thereon? 

THE MINISTER OF YOUTH AFFAIRS AND SPORTS 
(SHRI SUNIL DUTI): (a) and (b) Some aUegations 
regarding financial mismanagement such as discrepancies 
in sale of telecast rights etc. by the Board of Control for 
Cricket in India have come to the notice of the 
Government. However, the matter is sub-judics. 

Defaulter. PSU. 

790. SHRIMATI D. PURANDESWARI: Will the 
Minister of LABOUR AND EMPLOYMENT be plee8ed to 
state: 

(a) whether certain Public Sector Undertakings which 
have not deposited their employee's Provident Fund 
contribution wHh the Employees Provident Fund OffIce 
(EPFO) at on March 31, 2004; 

(b) If so, the names of the de,aulters PSUs for the 
last three years and thereafter, State-win; and 

(c) the action taken by the Govemment to make the 
Provident Fund (PF) defaulters accountable and the ... 
taken to depoeit the outstanding PF dues? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO): (a) Ye., Sir. 

(b) The details of 8uch PSUs in default (Region-
wl.e) for the last three years I. given in statement 
enclosed. 

(c) Whenever any default Is detected, actions under 
the SectIons 7A, 8F, 8B to 8G, 14(1A), 14B & 70 of 
Employeea' Provident Funds & Mlacellaneous Provisions 
Act. 1952, under Section 4081409 of IPC and under 
SectIon 110 of CrPC, are taken against defaulters. 
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Aifl&mMt 

~ of psu. ;, lWIIuI 

(Rs. in Iakha) 

Region 2001-02 2OQ2..()3 2003-04 

Ed. Amt. Ed. And. Ed. Arm. 

Andhra Pradesh 26 2224.86 52 4101.74 65 6032.20 

Bihar 27 6544.16 32 4410.94 28 3854.63 

Chhaltllgartt 2 1227.03 3 1105.65 2 5.97 

Deihl 4 66.78 1 35.43 4 1047.59 

Gujarat 25 14573.80 24 882.22 24 689.48 

Goa 0 0.00 0 0.00 0 0.00 

Haryana 6 5248.87 6 1300.78 5 499.35 

Himachal Pradeah 4 22.40 2 18.67 2.18 

Jhartchand 9 1831.08 8 1931.34 6 942.02 

Kamatalea 20 1212.06 30 2440.56 25 2202.76 

Kerala 36 764.59 40 1089.47 50 952.46 

Madhya Prade8h 39 6672.38 48 5321.24 44 5684.47 

Maha .... htra 48 5400.47 48 5321.24 46 5684.47 

N-E Region 35 2734.44 36 2639.63 45 2189.21 

Ori ... 147 2898.07 124 3900.04 201 7231.47 

Punjab 20 576.60 23 891.65 94 1348.11 

Rajasthan 8 1421.85 13 1436.90 11 2981.11 

Tamil Nadu 32 978.n 31 1069.81 48 937.62 

Uttaranchal 7 346.27 22 842.40 28 4069.n 

Uttar Pradesh 64 12419 .• 88 7022.18 92 8888.11 

West Bengal 83 19272.76 68 14213.93 100 14554.34 
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Di.crepanctee In BPL Llet 

791. SHRI JASHUBHAI DHANABHAI BARAD: 
SHRI RAGHUNATH JHA: 

Will the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to ataaa: 

(8) whether some discrepancies .have been detected 
in the list of Below Poverty Line (BPL) families; 

(b) if so, the details thereof, State-wise; 

(c) if not. the reasons therefor; 

(d) the steps being taken by the Union Government 
to rectify these lapses; 

(e) whether responsibilities have since been fix"; 

(f) if so, the action taken/propoaecl to be taken against 
those held responsible; and 

(g) the time by which all the people living BPL are 
likely to be included in the list? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) to (g) The BPL Census is conducted by the 
State Governments or UT Administrations for identifying 
the rural poor for which methodological guidelines and 
some financial support is provided by the Ministry of Rural 
Development. At present the BPL list for rural areas 
consists of families who are listed during the BPL Census, 
1997. This list has been in operation ever since its 
finalization and no discrepancies in the list have come to 
the notice of the Government. The State Governments 
have been suggested to conduct a new BPL Census 
2002 covering the rural households only. The resulta of 
the Census have not bean finalized so far. 

Special Tourism Zone In K ...... 

792. SHRI S. AJAY KUMAR: 
SHRI VARKALA RADHAKRISHNAN: 
SHRI P.C. THOMAS: 
SHRI C.K. CHANDRAPPAN: 
SHRI P.K. VASUDEVAN NAIR: 
SHRI SURESH KURUP: 

Will the Minister of TOURISM be pleased to ",ate: 

(a) whether the Government haa received any 
proposal to establish a SpecIal Touriam Zone In Kerata; 

(b) If so, the details thereof; and 

(c) by when the proposal Is likely to be cleared? 

THE MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURy): (a) to 
(c) A concept proposal has been received in the Ministry 
of Tourism from State Govt. of Karata lor eatabli8hment 
of a Tourism Special Economic Zone In Vell-Kovalam-
Poovar area. However, there is no scheme In the Ministry 
of Touriam for establishment of auch zonas. 

793. SHRI PRABODH PANDA: Will the Minister of 
YOUTH AFFAIRS AND SPORTS be pl88Hd to atlde: 

(a) whether the Union Government has received any 
repreuntatlon from the West Bengal Spc..1a Council for 
Improving sports facilities in the State; and 

(b) if so, the steps taken by the Govemment in this 
regard? 

THE MINISTER OF YOUTH AFFAIRS AND SPORTS 
(SHRI SUNIL DUTT): (a) and (b) No representation from 
the West Bengal Sports Council for Improving IpOI1I 
facilities in the State has been recently received In the 
MInistry. However, under the scheme of "Grants for 
Creation of Sports Infrastructure", on receipt of viable 
proposafs from the Government of West Bengal, 
admillible central 888istance was provided tor creation 
of various aports facilities as per datalls given betow: 

Year Amount released No. of projects 

2001-02 

2002-03 

~ 

2004-05 
(as on 1.12.2004) 

(Fts. In Iakha) 

10.00 

28.00 

20.07 

2.70 

2 

15 

2 

HortIculture .... on to Convert W ...... 

784. SHRI ASADUDDIN OWAlSI: 
SHRI ~.S. RAe: 
SHRIMATI KJRAN MAHESHWARI: 

Will the MinI8ter of AGRICULTURE be pIeaed to 
state: 
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(a) whether the Government is working on a 
Rs. 15,000 crore horticulture mlssIon to convert wasteland 
into vegetable and fruits producing land; 

(b) if so, the details thereof; 

(c) whether private sector is also participating In this 
mission; 

(d) if so, the details thereof; 

(e) the details of land to be selected for the purpoee, 
State-wise; 

(f) whether the concerned State Governments have 
been consulted in this regard; 

(9) if so, the details thereof; 

(h) the total expenditure likely to be Incurred by the 
Government and the fund expected by the Government 
from the private sector in this mission? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): 
(a) and (b) The Goveml"lll8nt is working to launch a 
National Horticulture Mission during the Tenth Plan with 
the objective of doubling the horticulture production by 
2011·12. 

(c) and (d) It is proposed to Involve the private HCtor 
also in taki.1g up various programmes under the mINion 
such as production of seeds and planting material, 
creation of infrastructure for post harvest management 
and processing. 

(e) Potential horticultural crops are propoeed to be 
promoted by adopting area based cluater approach for 
which projects will be prepared by the state implementing 
agencies after approvlli of the Mission. 

(f) and (g) Periodic consultation have been held with 
the representative of the State Govemments, farmers 
group. and grower associations and their views are 
considered in finalizing the misaion programme. 

(h) The estimates of expenditure under the mi88ion 
is yet to be finalized. 

implementation of N.uonel River ConNt'Vlltlon P18n 

795. SHRI ANANDRAO VITHOBA ADSUL: 
SHRI ADHALRAO PATIL SHIVAJI: 

Will the Minister of ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) whether In a conference of State Environment 
Ministers on September 9, 2004 the Ministry of 
Environment and Forests has suggested public-private 
partnership in the implementation of National River and 
Lake Conaervatlon Programmes and aettlng up of a 
mechanism to monitor them; 

(b) If so the reapon!18 of the states thereon; 

(c) whether the Union Govemment has prepared any 
scheme In this regard; 

(d) If so, the detalis thereof; 

(e) whether the State Govemmenta have demanded 
for Increase in the fund allocation for Implementation of 
National River Conservation Programme; 

(f) if so. the r"ponse of the Union Govemment 
thereto; and 

(g) the funds allotted by the Union Govemment to 
each State particularly Maharaahtra tor the purpose? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) to (d) During the State Environment Mlnlaters 
Conference on September 9, 2004. the Ministry of 
Environment and Foresta suggested various means to 
generate resources for completion of workl and Operation 
& Maintenance of assets created under National River 
and Lake conservation Programme. and setting up of a 
mechanism to monitor them. Some of the means 
dlacus.ed were collection of cost of sewage, its 
conveyance and treatment in new urban cent.,. through 
extemal development costa like price of land, surcharge 
on property taxes and stamp duty. levying user charges, 
aaIe of sludge and generation of power from biogu in 
STPs etc. The suggestions were generally supported by 
the States. In the meeting the State Govemments we,e 
asked to raise the resources by employing these means. 

(e) to (g) The Ministry releases funda to the 
Implementing Agencies of the States for carrying ~ 
works under National River ConseNation Plan and 
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Nationai Lake Conservation Plan approved by cabinet 
Committep on Economic Affairs on the basis of progresa 
of the scheme, submission of proper "Fund UtIlisation 
Certificate" and projected funds requirement for 
implementation of these schemes in the Stat .. , The State 
Governments and Government of Maharuhtra have 
specifically not demanded increase in the fund allocation 
for implementation of National River Conservation Plan. 

[Trans/shan} 

Scheme for Women In Agriculture Sector 

796. SHRI DEVIDAS PINGLE: 
PROF. MAHADEORAO SHIWANKAR: 
SHRI MUNSHI RAM: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(8) the total amount released to each State 
Government by the Union Government for women 
engaged in agricultural sector during the last three years, 
yoar-wise and State-wi&e; 

(b) the number of women benefited till date, State-
wise; 

(c) the total number and the names of Stat .. which 
have been provided cent per cent funds in this regard; 
and 

(d) the complete details in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAl BHURIA): (a) 
The funds to the various State Govemments are released 
by the Union Government for the women engaged in 
agricultural sector under two schemes/programmes namely 
(i) Central Sector Scheme of Women in Agriculture; and 
(ii) GOI-UNDP Food Security Programme. 

The details of the releases made under theae 
schemes State-wise and Year-wisEI in the last three years 
are given in the Statement enclosed. 

(b) The number of women benefited under theee two 
schemes till date during Xth Plan period, State-wise 
are: 

(i) Central Sector Scheme of Wo",en in Agriculture; 

State No. of women beMftted 

Haryana 11250 

Punjab 11250 

Rajasthan 11250 

Uttar Pradesh 11250 

Himachal Pradeah 11250 

Kerata 11250 

Maharashtra 11260 

Aaam 11260 

Arunachal Pradesh 11250 

Manipur 11250 

Meghalaya 11250 

Mizoram 11260 

Nagaland 11250 

Tripura 11250 

SIkkIm 11250 

(II) GOI-UNDP Food SecurjtY programme 

State No. of women benefited 

Andhra Pradesh 17,500 

Oriua 17,500 

Uttar Pradeeh 14,550 

(e) 17 etatea have been provided cent percent funds 
in thie regard. The name of the Statea ant: 

Haryana 

Punjab 

Ra;aathan 

Unar Pradesh 

Himachal Pradesh 

Kerale 

Maharaahtra 

Assam 

I '\.Jnaehal Pradesh 
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Manipur 

Meghalaya 

Mizoram 

Nagaland 

Tripura 

Sikkim 

Orissa 

Andhra Pradesh. 

(d) The state-wise and year-wile deWill of fundi 
released during the Xth Plan period In thIe regard ant 
given in Annexure-I. 

SIll.",.,. 

NllmtJ of 1M ~mmtI.' 
CSS Won7ifI7 in Agt'it:u/IlIIw-

(Re. In Lakha) 

State 2002-03 2003-04 2004-05 
(u on 

30.11.04) 

2 3 4 

Haryana Nil 3.00 Nil 

Punjab Nil 12.22 Nil 

Rajasthan Nil ".00 Nil 

Uttar Pradesh Nil 23.41 Nil 

Himachal Pradesh Nil 9.07 Nil 

Kerala Nil 7.14 Nil 

Maharashtra 3.70 12.50 Nil 

Assam 9.44 16.00 Nil 

Arunachal Pradesh Nil Nil Nil 

Manipur 5.00 8.18 Nil 

Meghalaya 5.00 7.00 Nil 

Mizoram 4.00 13.19 Nil 

Nagaland 8.00 6.00 NU 

Tripura 3.56 14.00 Nil 

Sikkim 5.00 16.51 Nil 

2 3 4 

GOI-UNDP Food StIctHIty PtognImmtI 

Andhra Pradesh 238.56 

158.20 

163.48 72.85 

207.48 Orlaa 85.02 

67.66 310.28 175.34 

VIolatIon of Rule. In PurchUe of LIquor 

797. SHRI PARAS NATH YADAV: 
PROF. MAHADEORAO SHIWANKAR: 
SHRI NIKHIL KUMAR CHOUDHARY: 
SHRI RAMAKANT YADAV: 
SHRI RAMCHANDRA PASWAN: 
SARDAR SUKHDEV SINGH LIBRA: 
SHRI RAM KRIPAL YADAV: 
SHRI RAGHURAJ SINGH SHAKYA: 

Will the Mlnl.er of TOURISM be pleased to etate: 

(a) whether the Government 'e aware of violation of 
rulea in the purcha8e of liquor for seiling through duty 
free shops at international airports in the country; 

(b) if eo, whether the Governrnent have conducted 
IIny inquiry into the cues of purchue of liquor withal .. 
purchase order; 

(c) if 80, the outcome thereof; 

(d) the 1088 Buffered by the Government u a result 
thereof; and 

<e) the action taken by the government ageinet erring 
offlciala? 

THE MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURY): (s) to 
(e) Complaints have been received alleging violation 01 
rules and procedures In this regard. An enquiry has been 
ordered into these allegations. 

Non-PIryment of DeIly AlIOWIIncH to Athlet .. 

798. SHRI HEMLAL MURMU: 
SHRI MOHAN RAWALE: 

WIll the MInister of YOUTH AFFAIRS AND SPORTS 
be pIeued to state: 
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(a) the details of the daily allowance/pocket money 
and other facilities provided to the Olympics contingent; 

(b) whether India's best athletes left for the recently 
held Athens Olympics without dally allowance as reported 
in the Indian Express dated August 6, 2004; 

(C) if so, the details and facts thereof; and 

(d) the reaction of the Govemment thereto? 

THE MINISTER OF YOUTH AFFAIRS AND SPORTS 
(SHAI SUNIL DUTI): (a) Govemment had sanctioned a 
total amount of Rs. 566.08 lakhs to the Indian Olympic 
Association (lOA) towards participation of Indian 
Contingent cleared at Govemment cost and approved the 
following items of expenditure: 

(i) Out of Pocket Allowance 0 USD 50 per person/ 
day to players and their coaches and Out of 
Pocket Allowance @ USD40 per person/day to 
supporting personnel. 

(II) Ceremonial Dress 0 Rs. 10,000 per person for 
Indian Contingent and Rs. 7,500 per person for 
2 youth campers. 

(iii) Competition Kit 0 Rs. 2,500 per player. 

(iv) Hiring of Rowing Boat-USD 10,000. 

(v) Hiring .\ allied expenses for Yachting Boat-
usn 18,700. 

(vi) Practice Ammunition for Shooters-USD 5,000. 

(vii) Boarding and lodging 0 Euro 150 per person/ 
day and Air Passage cost for 2 personal 
coaches/training partners. Subject to conditions 
that these pelSons are not being paid assistance 
tor coaching fee, etc. tram any of the other 
Government Schemes. 

In addition, assistance for t1xcess baggage for 
sports-persons of Archery, Hoc~ey, Shooting 0 
20 kg for both ways and C 10 kg for both 
ways for the remaining sports-persona for the 
indian contingent was also sanctioned. 

(b) to (d) The formai propOsal for, participation of 
Indian Contingent in the Olympic Games fltartlng on 13th 

August, 2004 was received from the lOA on 7.7.2004 
and 29.7.2004. Accordingly Government, baaed on 
approved norms, Issued the financial sanction for 
Rs. 66.08 lakhs on 31st July, 2004. Cheques of 
Rs. 21,21,408 and Rs. 24,17,744 were allo handed over 
to lOA on 9th August, 2004 and 10th August, 2004 
respectively. Separately a decision to revise upwards 
norms for out of pocket allowance for players and coaches 
was taken. Accordingly, additional amount was sanctioned. 
A cheque of As. 7,94,430 towards increased out of pocket 
allowance 4» USD 50 to players and coaches was also 
handed over to lOA on 25th August, 2004. 

The lOA has informed that they have ramitted Euro 
25,000 and Euro 70,000 on 10th and 11th August, 2004 
reepectively for the Indian Contingent to Olympic Games. 

/Engllsh} 

Inc...... In Tourist Traffic to Kerala 

799. SHRI CHANDRAKANT KHAIRE: Win the Minister 
of TOURISM be pleased to atate: 

(a) whether the Government is aware of increasing 
tourist traffic to Kerala; 

(b) If so, whether the Govemment has studied the 
reMons for such heavy traffic within a short span of 
three to four years; 

(c) if 80, whether the Government Is aleo aw .... of 
illegal massage parlours operating there to attract 
foreigners; and 

(d) if 80, the .tepa proposed to be taken to ban 
such maauge partours? 

THE MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURy): (a> Yes, 
Sir. 

(b) Tourist traffic to Kerala is Increasing owing to the 
sustained and Intensive marketing campaign in India and 
abroad. 

(c) and (d) Govemment of Kerala has not received 
complaints on operation of Dlegal masSage parlours In 
the State of Kerala to attract tourists. It has a scheme to 
approve Ayurveda Centers as "Green leaf and Olive Lear 
on the basis of facilities available. 
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Impact of CI ..... ng of Foreata on Wildlife 

800. SHRI UDAY SINGH: 
SHRI ADHIR CHOWDHURY: 

win the Minister of ENVIRONMENT AND FORESTS 
be pieased to state: 

(a) whether eminent environmentallata have upreeeed 
concern over the Increasing threat to wDdllfe due to 
clearing of foreets for developmental projects as reported 
in the Hindu dated October 6, 2004; 

(b) If so, the details thereof; 

(c) whether the Government Is aware that the wildlife 
and forest land have been groaaIy misused of other 
purposes and the various agencies have failed to protect 
the same; and 

(d) if so, the facts thereof and the concrete steps 
taken by the Government to protect them fully? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) Yes, Sir. 

(b) The major issues highlighted by the activists, 
NGOs and others in their letter dated 4th October 2004, 
are in the Statement enclosed. 

(c) and (d) Forest land and wildlife habitat are 
protected by various laws including the Indian Forest Act, 
1927, the Wildlife (Protection) Act, 1972, the Environment 
(Protection) Act, 1986, and the Forest ~Conservation) Act, 
1980. All cases of diversion and use of forest 88 well .. 
wildlife habitats for non forestry purposes are regulated 
under the provisions of these laws and the orders of 
Hon'ble Supreme Court issued from time to time. The 
cases are examined by the expert committees and 
decisions are taken after due consideration of laws and 
policies of the Govemment as well as the directives of 
the Hon'ble Supreme Court. 

The major .. ues highlighted by the actlvlata, NOO's 
and others in their letter dated 4th October 2004 are .. 
given below: 

1. Wildlife habitats and populations continue to be 
under serious threat from 'development' projects 
across India. 

2. Several kinds of development project& have been 
granted clearance despite extremely poor 
environmental Impact usessment, including 
blatantly plagiarized studl ... 

3. Several destructive development Pl'!'l/ects have 
been anowed Inside or Immedlatel J bordering 
protected areas. 

4. Several clearances have been granted 
completely ignoring the citizens, inputs. 

5. The National Board for Wildlife and Expert 
Committee for environmental clearance have 
been weakened. 

6. Compensatory mechanism for clearance 0' 
projects cannot be substitute for sound decision 
making based on comprehensive environmental 
and social impact assessment. 

7. Repeated dilutions of notifications under the 
Environment Protection Act have made wildlife 
habitats and sensitive ecosystems more 
vulnerable to development pressures. 

Re.tructurlng of Brahmaputra Board 

801. DR. ARUN KUMAR SARMA: Will the Minister 0' WATER RESOURCES be pleased to state: 

(a) whether a plan to restructure Brahmaputra Board 
Is under consideration of the Govemment; 

(b) If so, the details thereof; 

(c) the salient features of the master plans prepared 
by Brahmaputra Board for flood moderation and river 
training with outlay, allocation and achievements made; 

(d) whether the Board Is mandated for execution of 
river training, flood and erosion control schemes; and 

(e) if SO, the manpower end institutional break up to 
execute such programme showing achievements on each 
aaelgnment? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) and (b) Yes, Sir. The proposal is in a 
conceptual stage in the Ministry of Water R_oure ... 

(c) to (e) The Brahmaputra Board prepared Master 
Plan Part·1 'or main stem of river Brahmaputra and 
Part-II tor Barak river and Ita tributaries, which w .... 

.. 
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approved by Govemment of India In 1997. Under Muter 
Plan Part-III, out of the Identified 49 sub-buln Muter 
Plans, Govemment of India has 10 far approved 32 Nos. 
and the balance sub basin Master Plans are under various 
stages of preparation. Theee Muter Plans have provlaions 
for flood management and anti-eroalonlrtver training works. 
The outlays required for implementation of Muter Ptan 
Part-I is Rs. ',22,944 crore and for Muter Plan Part-II 
is As. 6322 crore at 2000 price level. The salient features 
of the approved Master Plans are in the enclosed 
Statement-I. 

Based on the Master Plans, the Brahmaputra board 
identified 34 Nos. of Drainage Development Schem., 
out of which detailed project reports of 9 Nos. have been 
prepared and 25 Nos. of schemea are under various 

stagel of preparation. The Brahmaputra Board allO 
completed survey. Inveetlgation and preparation of detailed 
project report for 5 Nos. of multl-purpoee projects, whereas 
10 Noa. are uncMr various stages of preparation. The list 
of Drainage Development schemM and Multi Purpoae 
Projectl for which Detailed Project Reports have been 
prepared In the Statement-II enclosed. 

The Muter Ptans prepared by Brahmaputra Board 
and after approval by Govemment of India were sent to 
the concerned State Govemments for Implementation. 
However. Brahmaputra Board. which has the mandate 
for execution of river traIning. flood and eroelon schemeS 
has alao taken up a few ongoing schemes Identified In 
the Muter Plan for execution. 

(Rs. in crore) 

SI.No. Scheme X Plan Outlay Estimated Cost Expenditure till 31.10.04 

1 . Construction of Harang 
Drainage Development Scheme 

2. Construction of Pagladiya Dam 
Projec..1 

3. New Scheme for Majuli Istand. 
Assam. Debang Project, etc. 

(i) Avulsion of river Brahmaputra 
at Dholla-Hatighuli Phases-I & II 

(ii) Protection of Majuli Island 
from flood and erosion 

(ii) Borbhag Drainage 
Development Scheme 

21.17 30.49 23.31 

557.41 1069.40- 27.18 

42.00 15.89 17.86 

8.22 

7.23 

·Pagladlya Dam Project ~roved for Rs. 542.90 crore In January, 2001. RevIsed coat 8ItImate for As. 1069.40 crore (January, 2004 
price level) under proce.. of ~l'OYaI by PIBICCEA. 

For the normal actMtlea of preparation of Muter 
Plans, preparation of Detailed Project Reports of DI'8Inage 
Development Schemel and jJreparatlon of DPR of multi-
purpose projects, a continuing Icheme II being 
implemented by Brahmaputra Board. An amount of 
As. 102 crore has been provided to the Brahmaputra 
Board for the 10th Five Year Plan, of which an amount 
of Rs. 20 crore has been earmarked for 2004-06. During 
the 10th Five Vear Ptan, expenditure for 2002-03 was 
Rs. 17.51 crore, for 2003-04, Re. 17.80 erore and tor 
2004-05 upto October, 2004 Is Rs. ".76 croJe. 

~ IIIId IMIIIuIkInIII bnMk."" 01 ~ IkMtri 

(I) Total number of regular unctIoned poets In the 
BrahfMputra Board are .. under: 

Group Sanctioned Posta 

A 81 
B 106 
C 284 
0 157 

Total 828 
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1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 
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(iI) Total number of sanctioned poets for Pagildya 
Dam Project are u under: 

The conatructIon of Pagladlya Dam Project I. being 

undertaken by the staff I3nctloned for the Project, 

whe..... for an norm.. actlvtties and other construction 

actlvltle8, the regular .teff of Brahmaputra Board is 

engaged. 

Group Sanctioned PoeIa 

A 38 
B 46 
C 221 
0 79 

Total 384 

-..",.., 
SMtInI FMIuIW 01 ~MJd MMtw ~Etr16ionIIIIvBr TmJnIng IIIKI Flood M81111gtm18f1t A/MsulflS 

Name 01 lIngII of Rhw ~ ArnIII Anti- Rood MInIIgImeN MIIIUIII 
BIIinIS. Km. AIM Sq. Km. RIIraI IIOIian 

baaiI .... mm. I'/IMIII8I 

Plan NoW New RIlling & 
IengIh EmbrirnenI StIIngIhening 

in Km .. LengIIln LengIh 
Km. inkm 

2 3 4 5 8 7 8 

Brahmaputra 2,643 5,33,000 2125 to 11 no. 225.26 900 
Main Stem up to Indo up to Indo 4142 
(Part I) Bangladeeh Bangladeeh 

border border 

Barak & its 532 up to Indo 43,456 up to 2198 77 no. 182.27 469 
tributaries Bangladesh Indo 
(Part II) border Bangladesh 

border 
Part III 

Buri·Dihlng 380 8730 2421 28 no. 13.00 39.00 

DUchow 236 4022 2493 7 roo. 18.26 101.50 

Dhanalair (8) 352 10305 1806 5 no. 19.47 18.00 

KopIi· 281.300 (Kopll) 20068 1690 13 no. 82.50 143.78 
Kolong 203.500 (KoIong) 

Puthimari 112 1787 1750 17 no. 4.90 52.00 

Ranganadi 150 2941 2336 7 no. 3.20 38.00 

Noa-Nadi 103 746 2550.:1 0.88 km 3.20 Nil 
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2 3 4 5 6 7 8 

10. Dlkrollg 145 1628 2834 8 no. 4.00 34.80 

11. Muhuri 56 576 2548.5 11 no. 11.83 Nil 

12. Gumti 167.4 2492 2238.4 23 no. 14.50 Nil 

13. Pagladlya 196.8 1674 2317.6 7 no. Nil 16 

14. Jia-Bharali 229 10289 1620 6 no. Nil 29.57 

15. Manu 140 2278 2541 13 no. 6.50 13.00 

16. Champamati 99.50 1142 3727 13 no. Nil Nil 

17. Oisang 253 3809 2562.3 2.2 km 22.00 

18. Jinary 84 594 2621.5 Nil Nil 5.50 

19. Juri 79 482 2522 89 no. 48.75 10.75 

20. Nanoi 103 909.37 1723 3 no. 8.00 Nil 

21. Ohalai 75.85 830 2893 4.00 km 6.00 6.00 

22. Burima 54 414 2197 4 no. Nil 

23. Lohit 413 29487 3800 3 no. Nil Nil 
.. 

24. Jiadhal 187 1346 3851 5.00 km 9.00 Nil 

25. Bharalu 30.623 115.25 1884 Nil Nil Nil 

26. Majuli Island 85 800 2090 35.00 km 18.00 50.00 

27. Khowai 166 1328 2418 5.00 km 0.7 2.00 

28. Ghi;.dharl 81 670 2005 Nil * Nil 

29. Jinjiram 158 3487 2139 2 no. 48.00 Nil 

30. Jhanjl 108 1139 3313 Nil Nil Nil 

31. Dhaleswari 290 4784 2810 1.23 Ion 3.3 4.70 

32. Subanairi 488 37000 2629 Nil Nil Nil 

33. Morldhal 123 929 3961 Nil Nil Nil 

34. Gaurang 114 1023 3478 2 no. 2.00 '. Nil 

°Not quanttfled. 
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StiIItImMIt H 

L.t of IdtInIlfitKl ~ DtJWIIopmtInt ScIItImtu for which DPR8 ~ 

SI.No. Name of Trlbutary/ Basin Area State Remartca 
Drainage SUb-baIIn aHected 
Scheme (sq. km) 

1. Hatang Barak Barak 139 Alsam 

2. Borbhag Pagladlya Brahmaputra 70 Allam 

3. East of Barpeta Pahumara Brahmaputra 180 Assam 

4. Jakaichuk Jhanjl Brahmaputra 30 Aeaam 

5. Joysagar Kalang Brahmaputra 55 Aeaam Completed 

6. Jengrai Subanliri Brahmaputra 18 Assam 

7. Kailashahar Manu 16 Trlpura 

8. Singla Barak Barak 322 Assam 

9. Derol Burldehlng Brahmaputra 194 Aasam OPR handed over 
to State 

List of ~ PmJ«;ts for which OPRs COfT¥1ItII«I 

SI.No. Name of Project Basin Installed Remarks 
Capacity 

(MW) 

A-OPR Completed 

1. Dihang (Siang) Dam project Brahmaputra 

2. Subansirl Dam Project Brahmaputra 

3. Pagladiya Dam Project Brahmaputra 

4. Tipaimukh Dam Project Brahmaputra 

5. Bairabi Dam Project Brahmaputra 

rrfSnslslionJ 

Production of Milk 

802. SHRI RAMJI LAL SUMAN: 
SHRI RAJIV RANJAN SINGH -LALAN": 

Will the Minister of AGRICULTURE be pIeued to 
state: 

<a) whether the Government ha. made any 

20000 Handed over to NHPC 

4800 Handed over to NHPC 

3 Under execution 

1500 Handed over to NEEPCO 

75 Handed over to Mizoram GOV!. 

auesement In respect of inc..... In milk production In 
the country during 2004-2005; and 

(b) If 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBUC DISTRIBUTION (SHRI KANTlLAL BHURIA): (a) 
and (b) The targeted achievement of milk pIOduction for 
the year 2004-05 Is 91.0 mllIan toMlt. 
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[English} 

Scheme. for Areenlc affected ArM. 
In We.t Bengal 

803. SHRI HANNAN MOLLAH: Will the Minister of 
WATER RESOURCES be pleased to state: 

(a) v'hether the Govemment of the West Bengal has 
sent any pre-feasibility report to the Union Govemment 
for surface water based schemes for Arsenic affected 
areas in the States; 

(b) if so, the details thereof; and 

(c) the action the Govemment has taken so far In 
implementing the scheme? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) and (b) Govemment of West Bengal has 

submitted 6 project proposals to tackle water quality 
affected habttatlons at an eetimated cost of Rs. 1166 
crores. The details of these propoaala are given in the 
enclosed Statement. 

(c) Rural drinking water is a State subject. 
Govemment of India extends financial and technical 
aaaistance to States for supply of safe drinking water In 
rural areas through a Centrally Sponsored Accelerated 
Rural Water Supply Programme (ARWSP). Funds 
amounting to Rs. 83.95 crore have been released to 
West Bengal Govemment so far during the current year 
under ARWSP. 15% of ARWSP funds have been 
exclusively earmarked for Sub Miuion project for tackling 
water quality problems. With effect from 01.04.1998, the 
power to sanction Sub Mission projects have been 
delegated to Stat... As States are fully empowered to 
take up water quality improvement schemes, the proposals 
were retumed to West Bengal Govemment for taking 
necessary action. 

Details of Projtlcf P~1s Sl.lbmllt«l by thtI St.. GoVflmmMIt of WASt Bengal to 
TsclrltJ W •• r 0tM11ly AIMct«I HIlblMIions 

SI.No. Name of the Project 

1 . Surface water based water supply schemes for arsenic affected 
areas of Murshidabad district (N-E) sector 

2. Surface water based water supply schemes for Raghunathgunj-I 
block of Murshidabad district 

3. Surface water based water supply schemes for arsenic affected 
areas of Murshidabad district (S-E sector) 

4. Surface water baaed water supply schemes for arsenic affected 
areas of Nadia district in Harlnghata-Chakdah areas 

5. Surface water based water supply schemes for Kaligunj-
Nakshipara areas of Nadia district 

6. Surface water based water supply echemea for arsenic affected 
areas of Habra-Gaighata and adjoining mouzas in North-24 
Paragan.. diatrict 

Total 

Amount 
(Rs. In crore.) 

242 

55 

248 

198 

213 

210 

1186 
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{TrMSI8lion/ 

Fixation of Minimum Support Prlcea for FruHa .nd 
V ....... 

804. SHRI KAMLA PRASAD RAWAT: Will the 
MinISter of AGRICULTURE be pleased to state: 

(a) whether the Government propose to regulate price 
by fixing Minimum Support Prices (MSP) for fruits and 
vegetables on the lines of foodgrains; 

(b) if so, by when a final deci8Ion Is likely to be 
taken in this regard; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
There is no proposal to regulate price by fixing Minimum 
Support Price (MSP) for fruits and vegetables on the 
lines of foodgrains. 

(b) Does not arise. 

(c) The Government is implementing the Market 
Intervention Scheme (MIS) under which horticultural and 
other agricultural crops, which are perishable in nature 
are covered. In order to protect the growers of these 
crops from distress sales in the event of bumper crop, 
MIS is implemented on the request from State 
Governments which are ready to bear 50"10 Ioes (25% in 
case of North-Eastem States), if any, in its implementation. 

Agriculture Lend Converted Into Indu .... 1 ..... 

805. SHRI MANSUKHBHAI D. VASAVA: 
SHRI HARIKEWAL PRASAD: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) whether agriculture land In several areas hea been 
cnnverted into industrial land; 

(b) if so, the details thereof; and 

(cl the area of land in hectares converted Into 
industrial area during the last three years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
and (b) The land-use clusiflcation data Indicate that the 
nat sown area has increased from 140.27 million hectare 
in 1970-71 to 141.23 million hectare In 1999-2000. During 
the same period, the area under non-agricultural UH8 

has increued from 16.48 million hectare to 22.97 mHiIon 
hectare. It indicates that the net sown area has Increased 
by 0.96 mUlion hectare in the last three decades, whereas 
..... under non-agricultural usee has Increased by 6.49 
million hectare. It Implies, therefore, that even If eome 
agricultural land has been diverted Into non-agrlcultural 
UIe8, a large h88 been brought under cultivation through 
reclamation of wastelands and other degraded landa, 
thereby, Increasing the net sown area. 

(c) Areas under non.agrlcultural UI8I have Increued 
from 22.70 million hectare In 1997-98 to 22.97 mlftlon 
hectares in 1999-2000, indicating that there Is a Inere ... 
by 0.27 million hectare during these three yea,.. 

{English/ 

Ban on Import of Electronic W .... 

806. DR. M. JAGANNATH: 
SHRI KINJARAPU YERRANNAIDU: 

Will the Minister of ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) whether electronic scrap sent from England Ia 
being recycled In the country releasing both permanent 
pollution and Irreverabte health damage; and 

(b) if 10, the steps propoeed to ban such Import in 
public inte .... t? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMa NARAIN 
MEENA): (a) and (b) Electronic scrap Is Included under 
LIst A & Ust 8 of Schedule-3 of the Hazardous Wast .. 
(Management and Handling) Rules, 1989 as amended 
from time to time. The import of thla waste therefore 
requlrea specific permiaIIon of the Ministry of Environment 
& Foresta. No such penn_Ion has been given to any 
authority or person by the MlnIItry till date. 
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Shol18ge of KeroHn8 

807. SHRI AJOY CHAKRABORTY: Will the MInister 
of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether there is an acute shortage of keroeene 
oil in various parts of West Bengal; and 

(b) if so, the steps taken by the Govemment to 
provide adequate supply of kerosene in the State? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) No such report of shortage of kerosene has 
been received by the Government. However, 56,11,71 
Metric Tonne kerosene has been released to the State 
of West Bengal during the first three quarters of the 
current financial year for distribution under Public 
Distribution System. 

(b) Kerosene for distribution under Public DistributIon 
System is an allocated product. Its allocation to various 
States/UTs is made by Ministry of Petroleum and Natural 
Gas on a quarterly basis. Based on the quarterly allocation 
made by Ministry of Petroleum and Natural Gas, States! 
UT s decide on the monthly allocations, which is mostly 
uniform. Distribution of Kerosene within the State is the 
responsibility of the concerned State Government. 
Government Oil Marketing Companies have been allowed 
to sell non-PDS Kerosene (white Kerosene) in the open 
market, which is available in plenty at the prevailing 
market price. 

/Translalion] 

RaJlv Sagar Project of Madhya Prada.., 

808. DR. LAXMINARAYAN PANDEY: Will the Minister 
of WATER RESOURCES be pleased to Itate: 

(a) whether Rajlv Sagar Project in Madhya Pradesh 
is an inter-state proJect 0' Madhya Pradesh and 
Maharashtra Governments; 

(b) if so, whether the work on the project is getting 
delayed; 

(c) if so, the reasons therefor; 

(d) whether the Project is being taken up under 
Accelerated Irrigation Programme; and 

(e) if so, the steps being taken by the Government 
for early completion of the project? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) Yes, Sir. 

(b) and (c) The works on the project are delayed 
due to financial constraints and non-rehabilitation of project 
affected families of eight villages coming under 
submergence by the State Govemment of Maharashtra. 

(d) and (e) For the early completion of the project, 
the Madhya Pradesh portion of the project has been 
included under Accelerated Irrigation Benefits Programme 
(AIBP) since 2003-04 and an amount of Rs. 18.330 crore 
has been released as Central Loan Assistance (CLA) 
under AIBF for balance share cost of dam and Left Bank 
Canal system. 

/English] 

Fair. and F .. tlvel. Project. 

809. SHRI ABDUL RASHID SHAHEEN: Will the 
Minister of TOURISM be pleased to state: 

(a) the details of fairs and festivals projects submitted 
by Govemments of Jammu and Kashmir and Delhi to I 

the Union Govemment for approval during the last three 
years; 

(b) the proposals approved/rejected by the Union 
Government during the said period along with funds 
allocated to State Governments, project-wise; and 

(c) the details of ongoing tourism projects sponsored 
by the Union Govemment in Jammu and Kashmir and 
Delhi? 

THE MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURY): <a> and 
(b) The flnancla' assistance ia provided to State 
Governments and Union Territory Administrations for 
promotion of falra and festlvala on yearly baaia in 
consultation with them subject to availability of funds. 

The detail. of financial assistance sanctioned for 
promotion of fairs and festivals to the State Govemments 
of Jammu & Kashmir and Deihl during the last 3 years 
are given in the Statement-I enclosed. 

(c) The details of on-going Tourism Projects in Jammu 
and KashmIr and Delhi are given In the Statement-II 
enclosed. 
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SI.No. 

1. 

2. 

1. 
2. 

3. 

4. 

SI.No. 

1. 

1. 

2. 

3. 

4. 

SI.No. 

1. 

2. 
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...",.., 

FiliI'S lind FtISIIVIIlI Sllncliontld 10 IhtI Sf8trI 01 JIImmu " KMhmir III1d DsIhI tIutIng 2()()1-1J2 

State 

Jammu & Kashmir 

Dethl 

State 

Jammu & Kaahmlr 

Deihl 

Name of pro;.ct 

Buddha Mahotaava at OeakH 

Sindhu Darshan at Leh 

Total 

Chaudvi Ka Chand F..tIval 

Qutab Festival 

Garden Festival 

Jahan-e-Khuar8U Festival 

Total 

Name of project 

Sindhu Darahan 

Total 

Golf Toumament 

Ananya Festival 

Qutab Festival 

Garden Featlval 

Total 

Amt. Sanctioned Amt. Releaaed 

5.00 

25.00 

30.00 

1.02 

1.42 

4.13 

22.00 

28.57 

4.00 

25.00 

29.00 

1.02 

1.42 

4.13 

22.00 

28.57 

Amt. Sanctioned AmI. Releued 

26.00 22.83 

26.00 22.83 

7.17 6.45 

10.00 9.00 

5.00 5.00 

5.00 5.00 

27.17 25.45 

FiliI'S lind FII$llvsIs 8IInctiontId 10 thtI SIll'" of JlII11mu " KlUhmir lind 0tIIh1 dunng 2003-04 

State Name of project Amt. Sanctioned Amt. Aeleued 

2 3 4 5 

Jammu & Kashmir 

Sindhu Oarahan 35.00 35.00 

Golf Tournament 15.00 16.00 

,. 
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2 3 4 5 

3. Buddha Mahotsava at Kargll 10.00 10.00 

Total 80.00 80.00 

Delhi 

1. Nil 

""""'" H 

SI.No. State Name of project Amt. Sanctioned Amt. Released 

Jammu & Kashmir 

1. Sindhu Darahan 36.00 35.00 

Golf Tournament 15.00 15.00 

Buddha Mahotaava at Kargli 10.00 10.00 

Total 

Delhi 

1. Qutab Festival 

2. Garden Festival 

3. Ananya Feetival 

Total 

810. SHRI CHENGARA SURENDRAN: 
SHRI C.K. CHANDRAPPAN: 
SHRI P.K. VASUDEVAN NAIR: 

Will the Minister of ENViRONMENT AND FORESTS 
be pleased to state: 

(a) whether Ker... Government has ·submltted any 
master plan for development of Sabarimala to the Union 
Government; 

(b) if so, the details th8l8Of; 

80.00 60.00 

5.00 6.00 

5.00 4.00 

15.00 12.00 

25.00 21.00 

(e) whether the Union Government has taken any 
decision in this regard; 

(d) if so, the detaila thereof and It not, the reuons 
therefor; and 

(e) by when the plan is to be approved? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI,NAMO NARAIN 
MEENA): (a) No, Sir. 

(b) to (e) Question does not ariae. 
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[TflInslationj 

Cold &to ..... 

8111. PROF. MAHADEORAO SHIWANKAR: 
SHRI HARIBHAU RATHOD: 
SHRI RAGHUVEER SINGH KOSHAL: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) whether difficulty Ie being faced in storing potato 
and onion due to shortage of cold storages resulting in 
steep hike in prices of these commodities during off 
season period; 

(b) If 80, the number of cold storages proposed to 
be set up alongwlth their capacity during the current 
financial year, State-wise; 

(c) the amount provided to the States during the 
current year for the purpoae, State-wise; 

(d) the number of cold storages with capacity set up 
in the country during the last three years, State-wiae; 
and 

(e) the number out of them expanded and 
modernized during the said period, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DtSTR1BUTION (SHRI KANTILAL BHURIA): (a) 
to <e) Considerable variation in prices of onion and potato 
has been noticed during different parts of a year. Storage 
capacity has been substantively increased by setting up 
new cokI storages and augmenting the capacity of existing 
cold storages. The Department of Agriculture & 
Cooperation is implementing a scheme "Capital Investment 
Subsidy Soheme for Construction/ExpansionIModemlaation 
of Cold Storages and Storages for Horticulture Produce~, 
in the country through National Horticulture Board (NHB), 
an autonomous organisation under this Department. Under 
the scheme, back-ended capital investment subsidy Ie 
provided to the eligible entrepreneurs • 25% of the 
project cost not exceeding Rs. SO.OO lakh per project 
and 0 33.33% of the project cost, upto a ceiling of Rs. 
60.00 lakh per project for North-Eastern Stat... Under 
the scheme, 1048 cold storage projects creating a storage 
capacity of 41.00 lakh MTs have been sanctioned with 
an eligible back-ended subsidy of Rs. 262.78 crores, upto 
31.3.2004. Out of them, 120 are onion storages creating 
storage capacity of 0.25 lakh MTs. the scheme is demand 
based and the project proposal has to come from the 
eligible organisations and as such, no time bound State-
wise targets have been fixed. Also, no State-wise funds 
are aUocatee! under the Scheme. The number of cold 
storages sanctioned (new/modernized/expanded) with 
capacity and eligible subsidy during the last three y.ars, 
State-wise, are given in the Statement enclosed. 

StaftJ-wi8s SMtus of Cold StoIlIgtJ P/OjfIcIs B1111CIion«f under th6 "Capital Investment Subsidy Scheme f(Jr 
ConstnJClionlEJllMMionIModemIalion of Cold StonIges and StOfllgtlS for HorticuhulFI Produce" 

during 2001-02 to 2003-04 (as on 31.3.20(4) 

SI. 
No. 

1. 

2. 

3 

Name oIlhe 
Slate 

2 

Punjab 

HaJyana 

Tamil NIdu 

2001-02 
No. CIpICly 

(MY) 

3 4 

9 31054 

17 83548 

5 
12137 

2002-2003 
EIgIbIe No. C8prdy 
SIiIIIctt (MY) 

6 7 

181.33 8 21658 

529.29 4 10146 

147.31 

(Rs. in lakh) 

2003-2004 Grand TaIII \. on 31.3.D4) 
EIgIbIe No. C8prdy EIgibIe ~. CapIc:ity EIigIIIe 
SIiIIIctt (MT) SubIIdy (VT) &aIctt 

8 9 10 11 12 13 14 

170.33 7 12095 4.49 24 84807 358.15 

80.74 7 1338.18 125.86 28 87032 735.69 
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5. 

6. 

7. 

B. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 
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2 

Uttar Pradesh 

Maharashtra 

Rajasthan 

Kamalaka 

Gujarat 

Orissa 

Ma<Ilya Pradesh 

Chhatlisgalh 

West Bengal 

Andhra Pradesh 

Assam 

Bihar 

JhaIkhand 

Tripura 

Delhi 

Kellla 

NagaIand • 

Goa 

Arunachal Pradesh 

Total 

3 4 5 

84 459613.8 2458.51 

2 8819 48.30 

15 37792 384.55 

6 18317 133.09 

B 38174 230.04 

,17 47796 430.05 

2 8064 80.25 

3 m03 94.99 

13 79480 432.68 

21 48140 292.67 

11 41680 404.72 

6 28400 315.68 

20 86723 578.68 

2 9318 71.52 

o o 0.00 

4 12260 309.99 

2 

o 
o 
o 
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500 5.00 

o 0.00 

o 0.00 

o 0.00 

1051910.6 
MC...... IA .. Agrlculture Production 

6 7 8 

49 278228 1284.29 

o o 0.00 

29 60837 593.89 

9 27976 203.00 

4 11328 83.70 

20 596n.S4 410.51 

5 26690 236.79 

9 20454 120.61 

5 34800 198.64 

9 37440 348.27 

2 8000 72.56 

3 14500 189.00 

5 23706 244.84 

4 13338 145.28 

o 
o 

o 

SOOO 60.00 

o 
o 

0.00 

0.00 

5000 60.00 

3633 36.33 

o 0.00 

9 10 11 

146 788583.4 4258.78 

o o 0.00 

13 19145 142.58 

4360 35.00 

o o 0.00 

138 40928.78 421.04 

2500 25.00 

10 23741 187.68 

2 80119 78.87 

4 14220 152.03 

4100 35.17 

1860 5.45 

16 73184.8 444.25 

4 14214 112.55 

o 

o 
o 
o 

o 
530 

o 
o 
o 

0.00 

1.33 

0.00 

0.00 

0.00 

4000 53.33 

12 13 14 

279 1524425 7999.58 

2 8819 49.3 

57 l1m4 1120.82 

16 50653 371.09 

12 49502 313.74 

173 148402 1281.6 

8 37254 342.04 

22 61898 403.28 

20 120389 706.09 

34 MOO 782.97 

14 53980 513.45 

10 44780 509.92 

43 183614 1265.97 

10 38870 329.35 

SOOO 60 

5 12790 311.32 

2 500 

5000 

3633 

4000 

5 

60 

36.33 

53.33 

said scheme for reciamati(.n of land by providing proper 
drainage system; 

812. SHRI SURAJ SINGH: Will the Minister of 
WATER RESOURCES be pleased to state: (d) whether the Govemment has received any foreign 

assistance for drainage system in these water logged 
areas of Bihar; and <a) whether the Govemment has formulated any 

scheme for increasing agriculture production by developing 
low lying areas or water-logging areas; 

(b) if so, the details thereof, State-wile; 

(c) the names of water logging areas in Beguaarai 
district of Bihar which are likely to brought under the 

<e) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES <SHRI JAY PRAKASH NARAYAN 
YADAV): <a) and (b) Centrally sponsored Command Area 
Development (CAD) Programme was launched in the 
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country during the year 1974-75 with objectivee of bridging 
the gap between irrigation potential creeted and u,at 
utilized; and increasing agricultural production and 
productivity from Irrigated land etc. Under the &Cheme, 
l'IICIamdonof waterlogged area In the irrigllted command 
area of the approved project was included as a new 
component with effect from 1.4.1986. Since then number 
of proposals received from the States for reclamation of 
waterlogged areas have been approved by the 
Govemment of India 88 per details given below: 

SI.No. Stale NIInbIr d AlIa 10 .. be IIdIimId 
SchImea (In IhoI81d 

hIcIIIw) 

1. Bihar n 13.958 

2. Gujarat 7 1.290 

3. Jammu & Kashmir 4 9.684 

4. Kamataka 51 3.284 

5. Kerala 285 20.820 

6. Madhya Pradesh 6 1.437 

7. Maharashtra 4 0.1&6 

8. Orissa 15 1.133 

9. Uttar Pradesh 12 5.321 

Total 441 57.123 

Besides, Government of India ,las sanctioned In 
February, 2004, a centrally sponsored scheme on 
improvement of Drainage in critical A,.. of the country 
estimated to cost Rs. 54.57 crore with a central share of 
As. 49.62 erore to take up works relating to Improvement 
of drainage in Critical areas of the country. The 8Cheme 
alms to Improve the Drainage conditions of critical areas 
affected due to floods in the states of Andhra Prade8h, 
Bihar, Orissa and Uttar Pradeah. 

(e) Water logging scheme from Begusaral district have 
not been received from the State Government of Bihar. 

(d) and (e) No proposal for foreign asistanoe for 
drainage schemes In watertogged area In the State of 
Bihar has been received In this MInistry. 

/E¢hJ 

PrwenIIon Of AcIuIIeIwtlon In hckecI MIlk 

813. SHRI G. KARUNAKAAA AEDDY: Will the 
Mlnilter of AGRICULTURE be pIeaaed to state: 

(a) whether the Union Govemment has taken steps 
to prevent adulteration In pecked milk; 

(b) if so, the details thereof; and 

(e) the extent to which theae steps have been 
aucoeuful7 

THE MINrsTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHAI KANTILAL BHURIA): (a) 
and (b) Adulteration In any food Item including milk Is 
checked under the Provisions of Prevention of Food 
Adulteration (PFA) Act, which Is administered by the 
Ministry of Health and Family Welfare. The standards for 
milk have been prescribed under the PFA Rules, 1955, 
along with specifications for packaging materials. 

, The Food (Health) Authorities In the StatealllT. have 
been requested, by the Mlnlltry of Health and Family 
Welfare, from time to time, to take necessary action to 
keep a vlgU on the quality of milk sold as they are 
reeponaIbIe for implementation of PFA Act, 1954 and PFA 
Aules, 1956. 

(c) In the recent past, no such report of adulteration 
In packed milk has been brought to the notice of this 
Ministry. 

Inoentlwa to FP Sector 

814. SHRI RAYAPATI SAMBAS IVA RAO: WKI the 
MInister of FOOD PROCESSING INDUSTRIES be pleased 
to state: 

(a) whether de.plte the Impreaalve growth, the 
utlHaation of fruits and vegetables processing in the 
organised and unorganteed Metor Is estimated at around 
two percent for the total production; 

(b) If 10, the other atepa the Govemment propoHd 
to take to Improve the P<*tIon further; 

(c) whether the Government propoan to give more 
Incentives to this eector; and 
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(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI SUBODH 
KANT SAHAY): (a) to (d) Level of processing of fruits & 
vegetables is presently around 2%. In order to increase 
level of processing Government has exempted processed 
products of fruits and vegetables from payment of excise 
duty. Recently, under Income Tax Act, a deduction of 
100% of profit for five years and 25% of profit for the 
next five years has been allowed in case of new agro 
processing industries set up to process, preaerve and 
package fruits and vegetables. Plan schemes have also 
been formulated to provide financial assistance for 
establishment and modemlzation of food processing units, 
cre&lion of infrastructure, support for R&D, human 
resource development besides other promotional measures 
to encourage development of food processing industries. 
Quantum of assistance for establishment/modemizatlon of 
food processing units including fruit and vegetable units 
is 25% of costs of plant and machinery and technical 
civil works in general areas and 33.33% In difficult areas 
subject to a maximum of Rs. 50 lakh and As. 75 lakha, 
respectively. 

(Translation! 

Pollution In Cltl •• 

815. SHRI NARENDRA KUMAR KUSHWAHA: 
SHRI MOHAN RAWALE: 

Will the Minis~r of ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) whether the Govemment has Identified the most 
polluted cities in the country; 

(b) if so, the details thereof, rank-wise and State-
wise; 

(c) the reasons for iMreasing pollution in these cities; 
and 

(d) the measure taken to control the pollution and 
brinq the same under specified limits? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) and (b) The Central Pollution Control Board, 
in consultation with the State Pollution Control Boards, 
has identified the polluted cities based on the ambient 

air quality data for the period 1996-2003. State-wile lilt 
of theee citle. 18 encIoead II Statement. 

(c) The pc)oution Is mainly due to Increaae In vehicular 
traffic. industries, natural geo-climatlc conditions and other 
developmental activities. 

(d) The Govemment has taken various stepe to 
control pollution, which include the following: 

Notification of general and source specific 
emission standards. 

Enforcement of auto exhaust emission standards 
for new vehicles at manufacturing stage. 

Improved fuel quality. 

Use of beneficiated coal in the thennal power 
stations. 

Implementation of Charter on Corporate 
Responsibility for Environmental Protection in 
respect of 17 categories of industries. 

Regular monitoring for compliance of 
environmental standards. 

Preparation and Implementation of city specific 
action plan for improvement of air quality. 

S/slll-wise List of ~ Most PoiluIfId Ci!itls in India 
(&ssd on AmbiBnt Air Qusllly dal8 191J5.20(3) 

SI.No. State City 

1 2 3 

1. Andhra Pradesh Hyderabad 

2. Visakhapatnam 

3. Assam Guwahati 

4. Bihar Patna 
• 5. Chandigarh Chandlgarh • 

6. Chhattiagarh Bhllal 

7. Korba 

8. Raipur 

9. Deihl Deihl 

10. Goa Panajl 
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2 3 2 3 

11. Gujarat Ahmedabad 42. MegtIalaya ShUlong 

12. AnkIeahwar 43. Oria8a Angul 

13. Jamnagar 44. Rayagada 

14. Rajkot 45. Rourkela 

15. Suret 46. Punjab Gobindgarh 

16. Vadodara 47. Ludhiana 

17. Vap! 48. Jalandhar 

18 . Haryana Farldabad 49. Rajasthan Alwar 
• 

19. Yamunanagar 50. Jalpur 

20. Himachal Pradesh Darntal 51. Jodhpur 

21. Paonta Sahib 52. Kote 

22. Parwanoo 53. Udaipur 

23. Shimla 54. Tamil Nadu Chennai 

24. Jharkhand Dhanbad 65. Madura! 

25. Jamllhedpur 56. Uttar PradMh Agra 

26. Jharla 57. Anpara 

27. Kamataka Bangalore 58. Gajraula 

28. Kerala Kottayam 59. Kanpur 

29. Koohi 60. Luctcnow 

30. Thlruvanantapuram 61. Nolda 

31. Madhya Pradesh Bhopal 62. Varanul 

32. Indore 83. UUaranchal Dehradun 

33 . Jabalpur' 64. Weet Bengal Howrah • 
34. Nap 85. Kolkata 

35. satna 

36. Maharashtra Chandrapur /Eng/iIIhj 

37. Mumbai ExtInction of IN Ho .... 

38. Nagpur 816. SHRIMATI MANEKA GANDHI: WIll the Minister 

39. Nashtk of ENVIRONMENT A1 .. D FORESTS be pIeaHd to state: 

40. Puna (a) whether -Sea Horte- decla.-.d as endangered 

41. Sholapur epecIea among the marine UV_ In india hu been facing 
extinction; 
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(b) if so, the details of marine spec\e8 categorized 
as endangered species since 1990-91; 

(c) whether any survey has been conducted In the 
recent past with a view to find out the ourrent population 
of these species; 

(d) if so, the details thereof; 

(e) whether a ship sailing from Chennal to Singapore 
was apprehended recently for unauthorlzedty poeee18tng 
large volume of Sea Horses; 

(f) if so, the details thereof: 

(g) the action taken, if any, against the crew members 
as well as the owners of the ship; and 

(h) the fate the Sea Horses cargo met with? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND fORESTS (SHRI NAMO NARAIN 
MEENA): (a) and (b) MSea Horse" has been categorized 
as endangered due to illegal capture, habitat destruction 
and over exploitation. The detalls of the marine epecIes 
categorized as endangered species since 1991 are 
enclosed as Statement. 

(c) and (d) A preliminary study of Sea Horse fishing 
has been conducted by Central Marine Fisheries Reeeardl 
Institute along the Palk Bay coast of Tamil Nadu recently. 
The Sea Horse population is threatened by over fishing 
and clandestine trade. But consequent upon the ban by 
Government of India for some of the marine fisheries 
and their export, the targeted fishing has also reduced 
drastically. 

(e) and (f) No, Sir. The ship has not been 
apprehended. On the basis of specific intelligence inputs, 
Directorate of Revenue IntelUgence recalled the container 
no. EOlU 3280812 covered under Shipping Bill No. 0057 
dated 17.6.2004 in the name of Mis Nayagara Impex. 
Chennal, from Singapore. The consignment originating 
from Chennal was billed a8 Sannam Red ChlHles. 
76 bags of dried Sea horses and 7 bags of Red ChHIea 
were seized under the Customs Act, 1962 on 23.7.2004. 
The produce is valued at Rs. 2.68 crorea. 

(9) Does not arts •. 

(h) The seized cargo .u. dried ... horaes Is lying 
in Chennai Container Terminal limited (CCll) under the 
custody of Custom House, Chennal. 

ItIMIM ~ c.~ .. End#IngtInKI 
~ 11J1JO.91 

SI.No. Name of Species 

2 

1. Whale Shark (Rhlncodon typua) 

2. Anoxyprlstla ctl81data 

3. C8rcharyhlnua hemldon 

4. GIyphIua gangetlcua 

5. G1yphlua gtyphlua 

6. Himantura fluvialIllia 

7. PrtatIa microdon 

8. Priatia zljlsron 

9. Rhynchobtua dlJddeneie 

10. Urogymnue aaperrtmua 

11. CUlls comuta 

12. Charonia tritonis 

13. Conus malneedwardei 

14. Cypracuisrufa 

15. Hlppopua hlppopua 

18. NauUu pompllua 

17. Tridacna IlqU8moaa 

18. , Tridacna maxima 

19. Tudicla eplralla 

20. Cypr... IamacIna 

21. Cyprae mappa 

22. Cypraea talpa 

23. Fasciolaria trlpazlum 

24. Harpulina araUIIca 

25. LambIs chIragra 

26. l.ambIa chlragraarthlttca 

27. L.ambi8 crocea 
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2 

28. l...ambi8 miIIepeda 

29. Lambis scorplus 

30. Lambis truncata 

31. Placenta placenta 

32. Strombus pilcatus sibbaldi 

33. Trochus nHoticus 

34. Turbo mamopratus 

35. Shark and Ray (All ElumobranchU) 

36. Sea Horse (All Sygnathlciane) 

37. Goamt Grouper (Epinephelus lanceoIatus) 

38. Reof BuUdlng Coral (All ScIeractInlana) 

39. Black Coral (All Antlpatharlans) 

40. Organ Pipe Coral (Tublpora muaica) 

41. Fire Coral (All Mlllipora Species) 

42. Sea Fans (All Gorgonlans) 

43. Sea Cucumbers (An Holothurtana) 

44. Sponges (All Calacareana) 

.,..... .. n8 of Fund ......, 

817. SHRIMATI MANORAMA MADHAVRAJ: WUI the 
Mlnl8ter of LABOUR AND EMPLOYMENT be pleased to 
state: 

(a) whether the inveetment consultants engaged by 
EPFO have suggested appointment of more fund 
managers to create a competitive environment; 

(b) if so, whether the returns offered by the .ale 
fund managers (SBI) currently handling the EPFO 
Investments is below par; 

(e) if so, whether the Government propo ... to 
broadbaae the fund management by engaging more fund 
managers; and 

(d) If so, by when the boardba.lng of the 
management of portfoUo among several banks 18 likely to 
be completed? 

THE MINfSTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO): (a) No, Sir. 

(b) No, Sir. InY8IIlmenta of Central Board of Trust ... , 
EmpIoyeeI Provident Fund are made as per the pattem 
of investment notified by the Central Government from 
time to time. 

(e) No, Sir. 

(d) Does not ariae In view of (e) above. 

P.F. o.po.1tR by Noida (India) Pvt. Ltd. 

818. SHRI ADHIR CHOWDHURY: Will the Mlnlater 
of LABOUR AND EMPLOYMENT be pleased to state: 

(a) whether the Nokia (India) Private Limited, 
Multinational Company has been regularty deducting the 
aublerlptlon towards E.P.F. from the monthly salaries of 
Ita empioyees but failed to depo81t the same with the 
concerned Regional Provident Fund Commissioner's OffIce 
alongwlth Ita own contributions; and 

(b) If not, the detail. Information for the lut three 
years of the amount deposited with the aald concerned 
authorities? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO): (a) and (b) The 
Information Is being collaeted and will be laid on the 
Table of the Houee. 

/T1WI6IIdIon/ 

Blacult Induet ..... 

819. SHRI MUNSHI RAM: WUI the Minister of FOOD 
PROCESSING INDUSTRIES be pieased to ltate: 

(a) whether the Government Is conaldemg any action 
plan to give the statua of Food Proceaaing Industry (FPI) 
to Biscuit Industry; 

(b) If 80, the detalle thereof; 

(e) whether the Government Ie aIeo conaIderIng to 
decfare any financial package for the developmwlt of this 
industry after Including Into the FPI; and 

(d) If 10, the detaile thereof? 
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THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI SUBODH 
KANT SAHAY): (a) to (d) Food processing industry already 
includes biscuit industry. Plan schemes have been 
formulated to provide financial assistance for establishment 
and modernization of food processing units, creation of 
infrastructure, support for R&D, human resource 
development besides other promotional measures to 
encourage development of food processing industries. 
Quantum of assistance for establishment/modemization of 
food processing units including biscuit units is 25% of 
costs of piant and machinery and technical civil works in 
general areas and 33.33% in difficult areas subject to a 
maximum of Rs. 50 lakhs and Rs. 75 lakhs respoctlvely. 

(Eng/ish} 

Cutting of Tree. for HoUHhoid Actlvltl •• 

820. SHRI MANORANJAN BHAKTA: Will the Minister 
of ENVIRONMENT AND FORESTS be pleased to 8tate: 

(a) whether the Government is aware that the local 
villagers are not even allowed to cut Mango tree, Guava 
tree, Jackfruit tree, Palm tree, Coconut tree etc. for their 
household construction due to ban on felling of trees; 
and 

(b) if so, the concrete steps being taken by the 
Government to extend usage of these trees for the local 
household activities? 

THE MINIST~R OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMa NARAIN 
MEENA): (a) and (b) Felling of trees on forest lands is 
regulated by the prescriptions of working plans. For felling 
of trees grown on non-forest lands various State/UT 
Governments have their own laws, rules and regulations. 
Felling of trees can be done under these provisions 
subject to the judicial orders, if any. 

Appolntment of executive Director NIS, Patla .. 

821. SHRI KULDEEP BISHNOI: Will the Minister of 
YOUTH AFFAIRS AND SPORTS be pleased to state: 

(a) whether the Government is aware that the 
prolonged absence of the Executive Director of the 
National Institute of Sports (NIS), Patiala is hampering 
the functioning of the Institute and illso causing 
discontentment among its employees and sportsmen; 

(b) If 80, the reasont for not appointing full time 
Execut\;,e Director of the NIS; and 

(c) the steps taken by the Govemment to ensure 
proper functioning of NIS? 

THE MINISTER OF YOUTH AFFAIRS AND SPORTS 
(SHRI SUNIL DUTT): (a) and (b) There is no specific 
complaint in this regard. The charge of the post of 
Executive Director, National Institute of Sports (NIS), 
Patiala, which fell vacant on 1 st May 2004, due to the 
superannuation of the then incumbent, Is being held as 
an additional charge by a Senior Officer of the Sports 
Authority of India (SAl). This is a promotional post and 
could not be filled due to administrative reasons. 

(c) Regular· monitoring is being done by SAl 
headquarter officers regarding the functioning of NIS 
Patlala through constant Interaction with the officials at 
the Institute. Steps are being taken to fiN the post on a 
regular basis expeditiously. 

AIII.tance to Cooonut Grower. In Orl •• a 

822. SHRt SUGRIB SINGH: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Govemment of Orissa has made a 
request to the Union Government to provide central 
assistance to the coconut growers· in the State; 

(b) If so, whether the Union Government has 
examined the proposal submitted in this regard; 

(c) if so, the details thereof; and 

(d) if not, the steps taken to consider such proposals? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
Yes, Sir. Govemment of India has received a proposal 
from Govemment of Orissa seeking an assistance of 
Rs. 85.39 crore for development of coconut gardens, of 
which Rs. 35.50 crore is for management of mite in 
coconut gardena. 

(b) and (c) Ministry of Agriculture, Govemment of 
India after careful examination of the, proposal has 
aanctloned Re. 60.00 lakhsfor takJng up Immediate 
meaaures in management of mite in coconut ga,.". of 
Orlaaa. During the year 2004-05, an amount of As. 49.50 
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lakha has also been sanctioned for Implementation of the 
following schemes in Orissa, besides revalidation of 
unspent balance of Rs. 47.95 Iakhe. 

(I) Establishment of Regional Coconut Nursery. 

(ii) Aid to Approved/Registered/other specified 
coconut nurseries. 

(iii) Laying out of demonstrations plots. 

(iv) Establishment of organic manure units. 

(d) Does not arise. 

YamUM Action Plan Phs ..... 

823. SHRI K.S. RAO: 
SHRIMATI KIRAN MAHESHWARI: 
SHRI RAMDAS ATHAWALE: 
SHRI KAILASH MEGHWAL: 
SHRI BALESHWAR YADAV: 

WHI the Minister of ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) whether Pollution Control Research Institute has 
conducted an intensive study about Increasing pollution 
in Yamuna; 

(b) if so, the outcome thereof alongwith main 
recommendations made therein; 

(c) the response of the Govemment thereto; 

(d) whether Phase-JI of Yamuna Action Plan (YAP) 
has started; 

(e) If so, the details thereof alongwith estimated 
expenditure and fund allocation for the same; 

(f) whether Phase-I of Yamuna ActIon Plan has failed 
in which the Govemment spent more than Rs. 1000 crore 
as reported in 'Hindustan Times' dated October 28, 2004; 

(g) if so, the reasons therefor and If not, the eldent 
of success achieved in this regard; and 

(h) the corrective steps taken by the Govemment for 
the success of Phase-II of Yamuna Action Plan? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) to (c) Pollution Control Research Institute 

has not conducted any jntenelve study about Increasing 
pollution In Yamuna. 

(d) and (e) The Implementation of Yamuna Action 
Plan-Ph ..... " has started from December 1, 2004. The 
project 18 being implemented in the States of Haryana, 
UP and Delhi under the Japanese Bank for Intematlonal 
Cooperation', Overseas Development Asalstance loan of 
Rs. 13.33 billion Japanese Yen. The main components 
to be Implemented under the project are: 

Deihl: 

UP: 

Haryena: 

Sewage Treatment Plants (135 mid 
capacity new and 324 mid capacity 
rehabilitation) 

Rehabilitation/replacement of trunk 
sewers (30.82 kms) 

Sewage Treatment Plant (38 mid 
capacity new) 

Sewerlines (73 kma) 

Rising Main (12.7 kms) 

Sewertlnes (73 kms) and improvement 
in efficiencies of existing Sewage 
Treatment Plants. 

The total approved cost of the project is Rs. 624 
CiOl"8 and ahare of 3 States is Haryana-Rs. 82.5 crore, 
UP-Ra. 124 crore and C"lhi-Rs. 3.B7 crore beside. an 
amount of Rs. 60.5 crore for various components like 
Capacity Building, Water Quality Management etc. 

(f) to (h) The Yamuna Action Plan Phase-I was 
launched in 1993 for cleaning of river Yamuna io the 
three States of UP, Haryana and Deihl covering 15 towns 
with Japanese Bank for International Cooperation's 
funding. The project has been completed In February 
2003. The total expenditure incurred on the prqject is 
Rs. 668 crore with the breakup of Haryana-R •. 218 
crore, UP-Rs. 270 crore and Delhi-Rs. 180 crore. A 
total of 218 schemes of pollution abatement were 
completed and 34 sewage treatment plants with additional 
treatment capacity of 741 million litrea per day (mid) have 
been InstaNed under this Plan of which 402 mid is in 
UP, 309 mid is In Haryana and 30 mid Is in Delhi. The 
details of work done under Yamuna Action Plan 
f'h&ae-I are given in the Statement enclosed. The Yamuna 
ActIon Plane. Phase-II has been formu1ated keeping In 
view the experience gained during implementation of 
Yamuna ActIon Plan, Phase-I. 
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Wcris compltlltKl undtlr Yamuna Action Plsn Phase-I 

SI.No. Type 01 Scheme Number of Schamee 

1. Interception & Diversion 72 

2. Sewage Treatment Plant 64 
(741 mid) 

3. Low Cost Sanitation 30 

4. Crematoria 18 

5. River Front Development 4 

6. Other Schemes 30 
(Afforestation, Public Participation atc.) 

Total 218 

'Rozger 8edheo' Strategy 

824. SHRI PRABHUNATH SINGH: 
SHRI BADIGA RAMAKRISHNA: 

Will the Minister of LABOUR AND EMPLOYMENT 
be pleased to state: 

(a) whether the Govemment has formulated a'Rozgar 
Sadhao' Strategy to generate employment opportunttiea 
in the country with a view to tackle the country's 
unemployment problem; 

(b) if 80, the details thereof; 

(c) the role expected of the State Govemrn.rt8 and 
the 8Cl)nomic sectors of the country in the 'Rozger 
Sadhao' strategy of the Government; 

(d) the anticipated 'annual growth rate of employment 
with the Implementation of the 'Rozgar Badhao' Strategy; 
and 

(e) the measures likely to be taken for growth of 
employment opportunltlea and the sectoralare.. likely to 
be affected under the 'Rozgar Badhao' etrategy? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO): (a) to (e) The 
growth strategy of the Tenth Plan I.ys emphala on rapid 

growth of thOle lectors which are moat nicely to create 
high quality employment opportunltlea and deal with the 
policy conlltralntl which hinder growth of employment. 
The Approach to the MkHerm Appralul of Tenth Plan 
has reiterated the objective of the Plan that the 
employment growth should exceed growth of labour force 
to reduce the backlog of unempJoyment. In order to 
achieve the objectives the strateglea advocated Include: 

• Promotion of pubHc Investment in rural are ... 

• Reforms in the financial lector for higher 
investment in the Small and Medum Enterprisea. 

• Unleashing the potential of large-scale 
employment creation In the Construction sector, 
especially In urban ....... 

• Improvementl In Infrutructure for expanlion in 
prtvate Inveatment. 

• Support to Hrvlcel industry, including lOftware 
and .11 IT enabled services, trade, dlltrlbutlon, 
transport, telecommunication, finance and 
tourism. 

• Greater focus on agro-proceiling and rural 
HrvIceI. 

2. Various employment generation and poverty 
alleviation programmea are also being Implemented in 
the country for the gen .... tIon of empJoyment. 

3. The proposal to enact a Central legislation for the 
National Rural Employment Guarante Act which alms to 
enhance livelihood security to poor householda in rural 
areas by providing .tteut 100 days of guaranteed wage 
employment to every poor household whOle adult 
membel"l volunteer to do unakllled manual work Is under 
consideration of Govemment. Also a National Food for 
Work Programme hu been launched c;,n 14-11-2004 in 
153 backw.rd districts with a view to provide an 
employment UlUrance of atleut 100 days per famHy in 
theae .re ... 

4. It Is the prlm.ry responelbUIty of the St.te 
Govemmentl to deeIgn and Implement programmes for 
employment generation. However, the pace and pattem 
of employment genenatIon In the country depends on the 
rate and Itructure of the overall growth in the economy. 
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Reeearch on UtlUaatlon of Unutilleld ....... W ..... 

825. SHRI RAMDAS ATHAWALE: WIn the Minister 
of WATER RESOURCES be pleued to state: 

(8) whether the Government p~ to promote 
the research on utilisation of unutillsed rain water In order 
to tackle the problem of water crisis in various parts of 
the country; 

(b) if so, the details thereof State-wiseIIocatlon·wIse; 

(c) whether any technique for utlUsatton of rain water 
exists in the country; and 

(d) if 80, the extent to which it has been useful? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) and (b) The Central Ground Water Board 
(CGWB) carries out scientific studies and research for 
ground water management and full utilisation of IUrplua 
monsoon runoff. Based on scientific studiee undertaken 
in various parts of the country, CGWB has prepared a 
report entitled "Master Plan for Artificial Recharge to 
Ground Water". This report outlines a broad framework 
about the feasibility of recharge structures In the country. 
It envisages recharge of 36453 MIHion Cubic Meter voIwne 
of surplus monsoon runoff, through construction of 39.25 
lakh artificial recharge and roof top rain water harvesting 
structures. State-wise details of area identified for artificial 
recharge and quantity of surface water to be recharged 
as envisaged in the above report ia give In the 
atatement·1 eilcloaed. 

(c) Yes, Sir. CGWB has prepared manual and 
guidelines on artificial recharge dealing with varlou, 
techniques for uUlis.aUon of unutilized rain water. 
Percolation tanks, check dams, recharge shafteltrencheal 
pits, sub-surface dykes, nala bunda, contour buncll, gully 

plugs etc., are prevalent rain water harvesting structures 
for utilisation of unutillzed rain water. 

(d) The acheme8 of rain water harveatlng and artificial 
recharge Implemented during the VIII and IX Plane have 
yielded positive results. The Impact ~ of val'lous 
recharge schemes Implemented by CGWB Is given In 
Statement· II enclosed. 

StIIIwnMt I 

s. .. wi8tI 0tWIltI DI .,. IdMIII'itId for A~I 
RtICM~ MId 0uw7tIIy of SutftIcB W.mr to be 

trIChIIlfIIId .. En~ In IIHI U.Mr Phul 

SUtl. MIlne aI SlIfe 

1. Ancllra Pradelh 

2. Bihar & Jharkhand 

3. Chhattlagarh 

4. DelhI 

5. Goa 

6. Guj .... t 

7. Haryana 

8. Himachal Pradesh 

9. Jammu & Kuhmlr 

10. Karnatlka 

11. K .... 

12. Mad'lya Pradesh 

13. Maharuhtra 

14. 0rI .. 

15. Poojab 

18. Rajll1han 

17. SIkkim 

18. Tamil Nadu 

ArIa IdII'4IIied 
for AI1IIciII 
Redwge 
(aq. Ian.) 

65333 

4082 

11705 

693 

3701 

64264 

18120 

36710 

4650 

36335 

65287 

22750 

39120 

17292 

19. Uttar Pradesh & UttaranchaI 46180 

20. WMt Bengal 7500 

21. Andaman & N/cobar lliandl 

33 

Total 448831 

1095 

1120 

258 

529 

1408 

685 

149 

181 

2085 

1078 

2320 

2318 

1200 

861 

44 

3597 

14022 

3 

28 

36453 
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SII""'nl H 

Impact AsstlSSfT1tJnt of Attificitl/ RtlClMtgtI Projtlcls /mpltlmtlnltKl by Csnlnl/ GfOUnd W.hPr BomrJ 

SI.No. Name of No. of Artificial Recharge Impact a .. easment 
State schemes for Structures 

which 
Impact 

assessment 
done 

2 3 4 5 

1. Andhra Pradesh 6 Percolation Tanks 4500-5900 Cubic meter runoff 
water recharged In one year 

3 Check dams 100~1250 Cubic meter runoff 
water recharged in one year 

Combination of 370 Cubic meter runoff 
recharge pits and lateral· shafts recharged In one year 

2. Arunachal Pradesh Roof Top Rain Water 7000 cubic meter runoff water 
Harvesting harvested in one year 

3. Assam Roof Top Rain Water 5600 Cubic meter runoff water 
Harvesting ~rvested in one year 

4. Bihar Roof Top Rain Water 4700 Cubic: meter runoff water 
Harvesting recharged in one year 

5. Chandi9'1rh 6 Roof Top Rain Water 1~13,OOO Cubic meter runoff 
Harvesting water recharged In one year 

Rain Water Harvesting 34.50 lakhs cubic meter runoff 
through Roof Top & water recharged in one year 
Pavement catchments 

Recharge Trenc:hes 9.50 lakh cubic meter rainwater 
runoff recharged in one year 

6. Gujarat 3 Rain Water Harvesting 11 ~5000 runoff water 
through Roof Top & recharged In one year 
Pavement catchments 

7. Haryana Roof Top Rain Water 2350 Cubic meter runoff water 
Harvesting recharged In one year 

Combination of 3.50 lakh cubic: meter runoff , 
Recharge shafts and water recharged in one year. 
Injection weUs Decflnlng rate reduced from 

1.175 m1yr to 0.25 mIyr. 
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2 3 

8. Himachal Pradesh 3 

9. Jammu and Kashmir 2 

10. Jharkhand 

11. Kamataka 

12. Kerala 

3 

1. 

13. Lakshadweep 

14. Madhya Pradesh 4 

AGRAHAYANA 15,. 1926 (S'Ma) 

4 

Check dame 

Roof Top Rain W" 
Harvesting 

Roof Top Rain Water 
Harvesting 

Combination of 
Percolation Tanks, 
Watershed Structures, 
Recharge wella, Roof 
Top Rain Water 
Harvesting 

Sub-surface Dyke 

Recharge wells 

Percolation tanks 

Tidal regulator 

Check Dam 

Roof Top Rain Water 
Harv.stlng 

Sub-surface Dykes 

Percolation T ani< 

270 

6 

, .20-21.00 lakhs cubic meter 
runoff water recharged in one 
year. 

300-1200 Cubic meter runoff 
water harvested in one year 

4500 cubic meter runoff water 
recharged in one year. 

2-3.5 m. rise In water levels and 
9-16 ha area benefited from 
percolation tanka 
8.60 lakh cubic meter water 
recharged through recharge well. 
3-5m rIae In ground water levela 
through watershed structures. 
530 cubic meter recharged from 
Roof Top Rain Water Harvesting. 

Augmented 500 Cubic meter of 
ground water in upstream lide 
with 2m rile in groundwater 
lev •. 

2800 Cubic meter runoff water 
recharged In one year . 

. , . 
2000·1500 Cubic meter· runoff 
water recharged in one year. 

4000 Cubic meter runoff water 
conserved and a difference of 
1.5m was observed in upatream 
and downstream water level. 

30,000 Cubic meter runoff water 
recharged in one y .. r. 

300 Cubic meter rainwater 
harvested in one year 

Rise In water level in dugwells in 
the range of 0.S0-3.80m and 
6-12 m In hand pampa haa been 
observed. 

RI.. In ground water levels by 
1·4 m. in command areas 
downstream of tanks has been 
observed. 
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2 3 4 5 

1. Roof Top Rain Water More than 2 lalch cubic meter 
Harvesting (1000 Nnoff water recharged in one 
houses) year. 

Combination of sub- Ri.. In water levels in exlatlng 
surface dykes and check tubewells In upstream .rea by 
dam 0.30 m to 2.00 m has been 

observed. 

15. Maharashtra 2 Roof Top Rain Water 196-280 cubic meter Nnoff water 
Harvesting System recharged In one year 

Combination of Benefited area-
Percolation Tanks and About 60 to 120 ha. per 
Check Dams. Percolation Tank, 

3 to 15 hectare per Check Dam 
Water level rtse-Upto 1.5 m. 

Percolation tanks, Benefited aru-400-500 hectare 
Recharge Shaft, around the scheme. 
Ougwell Recharge. 

16. Meghalaya Roof Top Rain Water 6800 cubic meter Nnoff water 
Harvutlng harvested In one year 

17. Mlzoram Roof Top Rain Water 50,000 cubic meter Nnoff water 
HarveetJng harvested In one year 

18. Nagaland 2 Roof Top Rain Water 37DO-12,800 cubic meter Nnoff 
Harvesting water harvested In one year 

19. NeT Deihl 2 Check cIama Water levela have risen upto 
2.55 m in the vicinity of Check 
Dams and ..... benefited is upto 
30 hectare from each check dam 
In JNU, liT. 

1.3O-Iakh cubic meter of rainwater 
was recharged in one year In 
Kushak NaIL 

7 Roof Top Rain Water 800-500 cubic meter Nnoff water 
Harvesting harvuted in one year 

8 Rain water harvesting 8500-20,000 cubic meter Nnoff 
through Roof Top & water recharged in one year 
Pa~t ca~h~ 

20. Orissa Rain water harvesting 18,000 cubic rnet,r runoff water 
through Roof Top & recIwgId In one year 
Pavement catdimenta 
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1 2 3 4 5 

21. Punjab 1 Roof Top Rain W.r sao cubic meter runoff water 
Harveetlng recharged In one year 

3 Recharge wells 9-15.50 Iakha cubic meier runoff 
water recharged in one year. 

Trenchee Average rlae in water level to 
0.32.().70 m has been obIerYed. 

2 Combination of vertical Recharge of 1.70 Iakh cubic sh..... injection welle & meter Nnoff water caUMd 
recharge trenches average riH of 0.25 m. In ground 

water levels around the scheme 
area. 

Combination of 14.400 Cubic meter runoff water 
recharge Ihafta and recharged In one year. 
InjecttonI wells 

22. Rajasthan Check dams 88.000 Cubic meter runoff water 
recharged In one y.ar. Water 
level rlae-O.85 m. 

12 Roof Top Rain Water 350-2800 Cubic meter runoff 
Harvuttng water recharged In one year. 

3 Sub-lUrface Barrie ... 2000-11500 Cubic meter runoff 
water recharged in one year. 

Water level rise from 0.25 10 
0.80 m. 

23. Tamil Nadu Sub-aurface Dyke 38.25 ha. area benefited. 

7 Percolation Tanka 10.000-2.25.000 runoff water 
recharged In one y .. r. 

Roof Top Rain Water 3700 cubic meter runoff water 
Harveetlng recharged In one year 

24. Uttar Pradesh 5 Roof Top Rain Water 350-1100 cubic meter runoff 

HalYMting 
water recharged In OM year 

25. West Bengal CombJnatIon of Farm Water level riM of 0.15 m. 
Ponds. Nata Bunda. obIerved. 
'sw-aurfece Dykee 
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Protection and Promotion of Wildlife 

826. SHRI JYOTIRADITYA M. SCINDIA: Will the 
Minister of ENVIRONMENT AND FORESTS be pleased 
to state: 

(a) whether the fast Shrinking forests In the country, 
continue to threaten and endanger the safety of wildlife 
like the tigers, leopards, lions and other big cats; 

(b) if so, the comparative figures of head-counts of 
different varieties of big cats as per latest four census; 
and 

(c) the steps taken and being taken to protect and 
promote wildlife? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) No such reports have come to the notice of 
the Gov!. of India. 

(b) State-wise Estimation on leopards & Tigers during 
last four census are given in the enclosed Statement-I 
and II. 

(c) Following steps are taken by the Government to 
protect and promote wildlife: 

(i) Assessing the impact of any developmental 
project on wildlife and Its habitat. 

(Ii) legal protection has been provided to wild 
animals Including tigers, Ieoparclll, Ilona and other 
big cats against hunting and commercial 
exploitation under the provisions of the Wildlife 
(Protection) Act, 1972. 

(iii) Financial and technical help is being extended 
to States under Centrally Sponsored Schemes 
for enhancing the capacity and InfraatNcture to 
provide effective protection and Improvement of 
habitat for wild animals. 

(iv) Central Bureau of Investigation (CBI) has been 
empowered under the Wildlife (Protection) Act, 
1972 to apprehend and prosecute wildlife 
offenders. 

(v) Ministry of Home Affairs has written· to all Stat. 
Governments to lend a helping hand to field 
formations for curbing poaching and illegal trade 
In wildlife . 

.. .",.,,/ I 

Popullllion of Lsopsfds In /lIB Country lIS RtJpOft«i by /lIB SfaItJs 

SI.No. Name ~f State 1989 1993 1997 2001-02 

2 3 4 5 6 

1. Tamil Nadu 119 138 110 41 

2. Maharashtra 580 417 431 513 

3. Kerala 27 16 N.R. NR 

4. Orissa 279 378 422 457 

5. Karnataka 283 455 N.R. NR 

6. Rajasthan 461 475 474 481 

7. Madhya PrAdesh 2036 1700 1851 1066 

8. Uttar Pradesh 1095 711 1412 207 

9. Andhra Pradeah 301 152 138 S05 

10. Himachal Pradesh 199 821 N.R. NR 

11. Manipur N.R. NR 
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2 3 4 6 6 

12. Tripura 37 18 N.R. NR 

13. Dadra & Nagar Haveli 10 15 16 NR 

14. Mizoram 38 49 28 NR 

15. Nagaland 72 N.R. 42 

16. Arunachal Pradesh 121 98 N.R. NR 

17. Sikk;im N.R NR 

18. Gujarat 702 n2 832 999 

19. Haryana 19 25 N.R. NR 

20. Goa Daman & Diu 18 31 25 41 

21. Jammu & Kashmir " N.R. 7 

22. West Bengal 108 108 N.A. 331 

23. Bihar 134 203 N.A. NR 

24. Assam 123 246 N.A. 248 

25. Chhattiagarh 1140 

26. UUaranchal 1961 

27. Jharkhand 164 

Total 8787 8828 5738 8203 

.. .".", I 

PopiMNon 01 TigtIIB In IIItI Counhy .. R.,:xNI6d by IIItI s._ 

SI.No. Name of the State 1989 1993 1997 2001·02·· 

2 3 4 5 8 

1. Tamil Nadu 95 97 82 80 

2. Maharashtra 417 276 257 238 

3. West Bengal 363 336 381 348 

4. Kamataka 257 305 350 401 

5. Bihar 157 137 103 78 

6. Aaaam 378 325 468 354 

7. Rajasthan 99 64 68 68 
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2 3 4 5 6 

8. Madhya Pradesh 985 912 927 710 

9. Ubar Pradesh 735 485 475 284 

10. Andhra Pradesh 235 197 171 192 

11. Mizoram 18 28 12 28 

12. Gujarat 9 5 1 Nil 

13. Goa, Daman & Diu 2 3 6 5 

14. Orissa 243 226 194 173 

15. Kerala 45 67 73 71 

16. Chhattlsgarh 227 

17. Jharkhand 34 

18. Ubaranchal 261 

Total 4026 3432 3508 3511 

19. Meghalaya 34 63 47 

20. Manipur 31 • NR 

21. Tripura NR 

22. Nagalanet 104 83 23 

23. Arunachal Pradeah 135 180 61··· 

24. Sikklm 4 2 NR 

25. Haryana 

Total 308 318 131 

N.R.~t reported by State •. 
*Tiger census was not carried out In North East S.... in 1997. 

··under compilationllletting 
••• 0nIy for Namdapha Tiger R ... rve. 

Protection of' Con_mer Right. (c) the .. epa taken to enhance the effectiveness of 
WOt1cing of Central Corwumer Protection Council? 

827. SHRI KAILASH MEGHWAL: win the Mlnl8ter of 
CONSUMER AFFAIRS, FOOD AND PUBLIC be pleased THE MINISTER OF STATE IN THE MINISTRY OF 
to state: AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRV OF CONSUMER AFFAIRS, FOOD AND 
(a) whether the Govemment Is contemplating to PUBLIC DISTRIBUTION (SHRI T ASLIMUDDIN): (a) and 

formulate a National Consumer Policy; (b) Vee Sir. The Central Govemment hu condtuted a 
Working group on 26.2.2004 under the Chahper&onship 

(b) if 80, the details thereof and the atep& taken In of Principal Secretary, Co-operatIon, Food & Consumer 
this regard; and Protection, Govemment of Tamil Nadu. The Committee 
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coneistI of Secretary in charge of Consumer AIIUa, to 
the Govt. of States of J....".... " KMhmir, Trtpura, Andtn 
Pradesh, Rajasthan and . repreeentatlv.. of Votuntary 
CaNamer Organlsatione. The working group has ...... dy 
started its consultations and it is yet to flnaille its 
recommendations on National Consumer Policy. 

(c) After the receipt of recommendatlona 01 the 
working group, any action .. 'f8qUtred In thIe regard will be 
taken. 

828. SHRI KIATI VARDHA)I SINGH: 
SHRI NtKHll KUMAR: \ 
SHRI VIJOY KRISHNA:" 
SHRI SUSHIL KUMAR MODI: 

Will the Minister of WATER RESOURCES be p\eaHd 
to state: 

<a) whether India and Nepal has agreed 10 conduct 
joint survey and ftnd out the remedies to controf ttood In 
India; 

(b) if so, the detaile in this regard; 

(c) whether both countrtee have aleo examined the 
deciSions taken by them on ealiler such meetinga; 

(d) if so, the details thereof; and 

(e) the steps taken by the Govemment to controf 
damages due to river water from Nepal? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): <a) and (b) Yes, Sir. India and Nepal have 
agreed to take up field Inveetlgatlon and preparation of 
Joint Detailed Project Report for Sapta Koel High Oem 
Multipurpose Project and Sun Kosi Storage cum Diversion 
Scheme (SKSKl) for which the Joint Projecjt OffIce in 
Nepal has already been setup. The project ;nIfN" will 
have flood control benefits. 

(c) to (e) The various issues relating to cooperation 
between India and Nepal In the field of Water Reeourcea 
Development were cIIacus8ed and reviewed in the 2nd 
meeting of Joint Committee on Water Reaourcee (JOWl) 
held in October, 2004 and decided that a Ihoft-ietm 
strategy ida~tIfying .the vutnerable areu along various 
rivers should be joinUy worked out on prtority to idIInltfy 

the .. that ooUId be taken by both lides to mitigate 
the devutatIon ~ by the ftoods for which a Joint 
comrnmee wee aIeo ,,!Up. 

h wu allo decided that,feaelbUlty study of the Kamla 
and preliminary study on BagmaU Multipurpose Projecta 
would be carried out by the JoIrft Project Office of SKSKI 
to ucertaln the likely constrainte in Implementation of 
theM projects so that these could be appropriately 
addreued. In addition, the JCWR aIao IIPPf'OV8d the Flood 
Forecaeting Maater Plan which interaUa envl.ages 
Increaaing the number of hydromett1c atatlons on the 
Nepalese side and al80 Itrengthening and upgliadatton of 
data tranamia.lon aystem In a ph .. ld marmer tor 
enhanced lead time of forecast in the downstream on 
the Indian aide. 

It hu aIao been agreed by India and Nepal to til 
the embankments on lalbakeya, Bagmall, Kemla and 
Khando to high ground In Nepal with correeponding raising 
and strengthening of these embankments In Bihar, for 
which Governmlnt ot India is providing financial 
assistance. Financial aaslatance II aIao being provided to 
the State Governments for undertaking crItICal flood 
management and anti erosion works. 

Lifting of Rletrtctlone on Union 

829. SHRI AoHALRAO PATll SHI~ 
SHRI ANANDRAO VITHOBA AOsUl: 

wnl the Minister of \AGRICUl TURE be pleased to 
state: 

... 
(a) whether the Govel'l'1ment haa lifted all the 

restrictions on Onion to give the relief to farmers; 

(b) If so, the detaIIa thereof; 

(c) whether after lifting the reetl'idl(,ns on Onion oan 
be exported by farmers freely; 

(d) If eo, whether this decision will nOt affect the 
domestic requirement; and 

(It) the precautions proposed to be taken by the 
Government to meet the artificial shortage of Onion after 
implementation of this deciaion? 

, 
THE MINISTER OF STATE IN THE MINISTRY OF' . 

4GAICUlTURE AND MINISTER OF STATE IN THE 
MtNtSTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRt KANTILAl BHURIA): (a) 



283 WritftIn AnswtllS DECEMBER 6, 2004 

and (b) As per the current EXIM Policy, there is no ban 
on the elCport of onions. Government has also removed 
onion from the purview of the Euentlal Commod1tie8 Act, 
1955 with effect from 25.11.04 thereby lifting restrictions 
such as licensing, stocking and movement of onion. 

(c) With the removal of quantitative restrictions, onIonI . 
can be exported after obtaining No Objection CerIIfk:aI8 
(NOC) from the Government designated State Trading 
Enterprises (STEa). 

(d) and (e) Availability and prices of onion are 
monitored regularly by the Inter-Ministerial Review 
Committee and the High Powered PrIce MonItoring Board. 
Remedial policy measures are initiated, if neceseary. 

World Bank Aided Capacity Building environ ...... 
Management Progr8mme 

830. SHRI NAVJOT SINGH SIDHU: Will the Mlnlater 
of ENVIRONMENT AND FORESTS be pleased to ..... : 

(a) whether the Government Is aware that R •. 160 
erore World Bank aided eapaclty building programme for 
environmental management has been ad.quately 
implemented; 

(b) if so, the reasons therefor; and 

(C) the steps taken to implement the same? 

THE MINISTER 'OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMa NARAIN 
MEENA): (a) The World Bank aided Environmental 
Management Capacity Building Technical Aaalstance 
Project (International Development Association Credit No. 
2930-IN) has been implemented at US $ 29.62 million 
(As. 140.62 erores). The project w .. started In SepIember, 
1997 and its implementation has already been completed 
and the project has clo.~ on 30.6.2004. The overall 
performance of the project has been rated satisfactory. 

(b) and (c) Do not arise. 

(Translalion! 

Shifting of Induat ..... 

831. SHRI MUNAWAR HASSAN: Will the Minister of 
ENVIRONMENT AND FORESTS ~ pleased to state: 

(a) the name and number of such industries of DelhI 
and Uttar Pradesh which h.ve been ordered to shift from 

the urban ...... due to environment during the Iut th .... 
years and thereafter, city""'; 

(b) whether such Induatrl .. have been .ltotted 
altemative sitIe8; 

(e) if so, the detalla thereof; 

(d) whether Vam Organics situated at Gajraula In 
Uttar Pradeeh has also been ordered to shift eIHwher8; 

(e) if so, the datal. the...,f; and 

(f) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) to (f) The information II being coIIecled and 
will be laid on the Table of the HOl.88. 

Pension Scheme of PSU. 

832. SHRI SURESH CHANDEL: WHI the Minister of 
LABOUR AND EMPLOYMENT be pleased to stat.: 

(a) whether the employees of the different PWIIc 
Sector Undertakings (PSUa) are preferring pension 
scheme aner retI ... ment .nd the Union Govemment have 
changed the ratio of deductIona from EPF and CPF 
thereby milking penalon ICheme applicable in .. v ..... 
PSUs; 

(b) if so, whether the ....... some complaints that the 
pay of the employees of some PSu. have dec .... ed 
due to this plan and the penalon. which they would get 
Ie not proportionate to the dec ... uect pay; 

(c) if so, whether the employ .. of private aactor 
cement factorle. are feeling beguiled .fter the 
commencement of thIa scheme .. the penllon Ie very 
Ieee; and 

(d) If so, the reuona thefefor and the time by when 
thla anomaly will be removed? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO): (.) The 
Employees' Pension Schema, 1995 framad under 
~oyees' Provident Funds & MiIceIIaneoua Provisions 
Act 1862, eppIlee to all MtabWlments ~udng PublIc 
Sector Undertakingl to whom the Act II appItcabIe. Thera 
:. no change In the rate of contribution under the EPF 
& a,ep Act, 1952. 
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(b) to (d) Do not arise in view of (a) above. 

Impact of IncretlMd Pollution on Development 

833. SHRI CHANDRABHAN SINGH: wtII the MinIeter 
of ENVIRONMENT AND FORESTS be pIeaaed to state: 

(8) the details of States In the country where the 
dust particles are creating havoc by way of loes of life, 
property and crops worth crores of rupeea; 

(b) whether any proposal is under conaIderation of 
the Union Govemment to check further degradation of 
environment due to sharp Increue In the duIII partIcIea 
for the last many years which h.. affected the fertlHty of 
land thereby making It barren; 

(c) If so, the details thereof aIongwIth the steps tMenI 
to be taken to combat the situation; and 

(d) the preventive measure. taken to check the 
pollution created by the cement factories in Narsinghgarh 
of Madhya Pradesh? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMa NARAIN 
MEENA): (a} 8ased on the ambient air quality data under 
the National Ambient Air Quality Monitoring Programme 
(1995-2003), Central Pollution Control Board, In 
coordination with the State PoUutlon Control Boarde, has 
identified 65 cities in the country having higher levela of 
air pollution than the stipulated norms. A State-wise llat 
is enclosed as statement. 

(b) and (c) To check the levels of dull pollution, the 
following at..,. have been taken: 

(I) Centraf Pollution Control Board has circulated 
fonnatlguidellne to .. the State Pollution Control 
BoardliCommltt... for formulation of Action 
PIII1a 88 per the guldeNnea, which Include: 

Identification of IOUrcee of air pollution. 

Aueaament of poHution load. 

Preparation of clty-w\ae ActIon Plan for control 
of poIutIon from the identified IOUR:ea. 

Set up inter-agency taak force for the 
Implemen&atlon of the Action Plan. 

(II) Pursuant to the Hon'ble Supreme Court's orders, 
. Environment (Pollution and Prevention Control) 
AuIhortty hu aubmltted ActIon Plana along with 
Ita commenta to Hon'ble Supreme Court In 
reepect of .. ven cItIn. 

(in) A Worbhop has been organized for monitoring 
the investory 0' air poUution to facilitate State 
Pollution CO:'1trol Boards for the prepar~tIon of 
Action Plans. 

(d) As per the informatJon provided by Madhya 
Pradeeh Pollution Control Board, in the Narsinghgarh area, 
there ia one cement pl.-lt namely, MIa. Diamond Cement 
Plant. The industry has instaHed air pollution control 
devicea at .. the placee where the dust 18 expected to 
be generated. 

L.I6I of ~ cititII in ,,,. 
(s-tId (JfI ~ Air 0tMIity oa 111!J5.2OO3) 

SI,No States/Union City Major Sources Pollutants of 
Territory of PO:hltion Conoem 

2 3 4 5 

1. Andhra Pradesh Hyderabad Vehicles RSPM, SPM 
Visakhapalnam Vehiclea N02, RSPM, 

Induatriea SPM 

2. Assam Guwahatl VehIcIe8, RSPM, SPM 
Industries 
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3. Bihar Patna Vehlcl .. , RSPM, SPM 
Natural Dust 

4. Chandigarh Chandigarh Vehicl .. , RSPM, SPM 
Induetri .. 

5. Chl1attlsgarh Bhilal Induetri .. RSPM, SPM 
Korba Industries RSPM, SPM 
Ralpur Vehicles RSPM, SPM 

6. Delhi Delhi Vehlclel N02, RSPM, SPM 

7. Goa Panall Vehlclea, SPM 
Industrial 

Gujarat Ahmedabad Vehlcl .. , SOt' RSPM, SPM 
InduatrteI 

Ankleshwar Indu8trl .. SOt' RSPM, SPM 
Jamnagar Induatrl .. RSPM, SPM 

Vehicles 
Rajkot VehIcI .. , SOt' RSPM, SPM 

Natural DUit 
Surat Indu8trtel, SOt' FlSPM. SPM 

Vehicles 
Vadodara Induatrt ... SOt'~' SPM 

Vehlcl .. 
Vapi Industries RSPM. ~ 

9. Haryana Faridabad Vehicles, SPM 
Induetrles 

Yamuna Nagar Vehicles, SPM 
Induatri .. 

10. Himachal Pradesh Darmal Natural Duet SPM 
Paonta Sahib Natural Dust ~PM 

Parwanoo Indultri .. , RSPM. SPM 
Natural Duat 

Shimla Natural Dust SPM 

11. Jharkhand Dhanbad Industries S02' NOt. SPM 
Jamahedpur Industri .. N02, SPM 
Jharla Indultrtee SPM 

Natural Duat 

• 2. ......... Bangalore VehicIM R6PM. SPM 
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2 3 4 5 

13. Kerala Kottayam Vehictel RSPM 
Koehl VehIcIM, RSPM, SPM 

tndulbiee 
ThInMl"."....., V ..... , RSPM 

14. Madhya Pradeeh Bhopal V ..... , RSfIM, SPM 
Indore V~ RSPM, SPM 
Jabalpur VehIcItI NO" RSPM, SPM 
Nagda Indullftla SO.. ASPM. SPM 
Satna tnduItrtII RSPM, SPM 

15. Maharuhtra Chandrapur If •• )_ RSPM, SPM 
Mumbal VehIcIM, RSPM, SPM 

Induetriel 
Pune Vehlclel N02, RSPM, SPM 
Nagpur VehIcIR RSPM, SPM 
NaahIk Vehiclea RSPM. SPM 
Sotapur Vehiclee. RSPM, SPM 

NftIraI Duet 

16. Meghalaya ShHlong VehIcIM RSPM 

17. Orlala Angul VehIcIH, RSPM. SPM 
InduItrtM. 
Natural Duet 

Rayagada IncMtrlel RSPM 
Rourtcela InduItf'Me RIPM, SPM 

18. Punjab Gobindgarh Induatrtu RSPM. SPM 
Ludhiana VehIdM, RSPM, SPM 

Indultriel 
Jalandhar VehIoIee, A$PM, SPM 

InduItriaI 

19. Rajuthan Alwar Vehldel, NO" RSPM. SPM 
Natural CUlt 

Jalpur Vehiclel RSP~.;, SPM 
Jodhpur Nat&nI DuIt RSPM. SPM 
K~ VehIcte8. NOI , RSPM. SPM 

InduItrteI 
UdaIpur VehicIH NO., RSPM, SPM 

Natural Duet 

20. Tamil Nadu ChennaI V ..... , RSPM, SPM 
Inci.IIIMa 

MMunII V ..... ASPM,SPM 
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2 3 
.,'1 

21. Uttar Pradesh Agra 

A~ 
ICanp¥r 

" 

<.;1,:;, L~'. 
Gajr~ 

.," ... .... 
V..".. 

22. Uttaranchal Dehradun 

23. West Bengal KoIkIIIa 

Howran 

Setting up ,of Inter-Mlnl""'" Group In Tourlem 
Sector 

834. SHRI IQBAL AHMED SARADGI: Will the 
Minister of TOURISM be pleased to state: 

(a) whethAr the Govemment PI"OpOl88 to eel up inter-
ministerial grotlp of civil aviation and tourtam to facilitate 
better co-ordination; 

(b) If so,, Whether the inter-ministerial group has given 
suggestions to the Govemment; and 

(c) If 80, by when these are likely to be Implemented? 

THE MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURy): (a) to 
(c) Government has set up a mechanism for Inter-
Ministerial consultations for this purpoae. 

{English} 

Integnded o.try Development project 

835. SHRI BRAJA KISHORE TRIPATHY: Will the 
Minister of AGRICULTURE be pleued to etate: 

4 6 

Vehicle., RSPM, SPM 
Industries 

Industries RSPM 
Vehicles, RSPM, SPM 
Industries 
Vehlcl .. RSPM, 'SPM 

Industries RSPM, SPM 
Vehicles, RSPM, SPM 
Natural Dust, 

Industries 
VehlcIee, RSPM, SPM 
Natural Dust 

Vehlcl .. , RSPM, SPM 
Natural Duat 

Vehicles, RSPM, SPM 
Induatri .. N02 
Vehicles, S02' N02, 
Industries RSPM, SPM 

(a) whether the Government has conducted any 
evaluation study on the functioning or Integrated Dairy 
Development Project (lOOP); 

(b) if so, the findings thereof and the names of the 
States where said study has been completed; and 

(c) the action taken by the Govemment for the 
SUCC888 of lOOP In the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
to (c) The Ministry had entrusted the evaluation and 
Impact studies of lOOP projects to two different 
organisations The Institute of Human DeYelopment, Deihl, 
was entrusted with the study In the States of Bit':ar, West 
Bengal, Uttar Pradesh and Madhya Pradesh. The study 
has recommended continuation and further expansion of 
the project activities under the scheme. It has .'80 
suggested that the State Milk Federations may implement 
the project and funds may be released directty to the 
Implementing agencies instead of State Govemments. 
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Another study w ... entnJ8ted to Project Evaluation 
Organization (PEO) of the Planning Commiaaion for the 
States of Orissa, Mahar .. htre and Nagaland. Some of 
the major recomm.ndation. are that the achem. be 
implemented through State Dairy Federations In8tead of 
State Governments, a survey of the project area may 
b. taken up for a more realistic and .ffac:tIve planning, 
inter agency co-ordinatlon needs to be Improved etc. 
Based on the recommendations of these studiee, the 
process of reviIion of the lOOP echeme hu been initiated. 

/Tfllnsilltionj 

ConMrvaUon of HlmalQ8n FOI'Mt Reeourcea 

836. SHRI SHIVRAJ SINGH CHOUHAN: Will the 
Minister of ENVIRONMENT AND FORESTS be pleased 
to Itate: 

(a) the details of schemes for con •• rvatlon of 
Himalayan Forest resources; 

(b) the action being taken by the Gov.mment to 
check the problems of soil erosion of forest land, 
decreasing of forest cover, land sliding etc., In the 
Himalayan region; and 

(c) the steps being taken by the Govemment to make 
people of Himalayan region aware in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) The Ministry of Environment and Foresta Is 
implementing three major schemes, namely Nation.1 
Natural Re80urce Management Scheme (NNRMS), support 
to G.B. Pant Institute of Himalayan Environment and 
Development (GBPIHED), and Integrated Eoo-deveIoprnent 
Research Programme (IERP). The National Afforestation 
Programme (NAP) Scheme of the Minlatry al&o provides 
financial support to Forest Development Agenciel (FOAl) 
in the country for participatory developm.nt of foreet 
resources under the fr.m.work of Joint For.st 
Management (JFM). As on 15.11.2004, 185 FDA projecIa 
have been operation.lised in 11 Himalayan Stales under 
the NAP Scheme to treat an area of 2.80 lakh hectares 
at a total cost of Rs. 404.47 crores. 

(b) Research on aspects of IOiI eroeIon of forwt 
land. decreasing of fore.t cover, .nd landalldea are 
amongst the R .... rch and Development (R&D) prioritie. 
of GBPIHED). Slmilarty, landslide rItk ...... ment in 
Datjeeling Hlmalayu, Environmental Hazard ZonatIon in 

AI.knanda V.lay in GarhwaJ Himalayas, Analysis of 
Forelt cov.r and Land UI. Dyn.mlcs in the Upper 
Catchment of Manlpur rIv.r using remote .. nsing and 
GIS are being undertaken under the National Natural 
Reaource Man.gement Sch.me (NNRMS). Under the 
National Afforestation Progr.mme (NAP) Scheme, 
expenditure up to 15% of the plantation component of 
the FDA projects is permitted for soli and moisture 
coneervatlon. 

(c) The G.B. Pant Inltitute of Himalayan Environment 
& Development undertakes knowtadge dluemln.lIon of 
the r.'evant R ... arch & Dev.lopment .ctlvities by 
org.nizlng on-alte training programmes, conferences, 
worbhopa, 1TMHttInga, .waren... camps, etc. 

{Eng/itIhj 

Selection of Cricket Tum 

837. SHRI RAM KRIPAL YADAV: Will the Minister 
of YOUTH AFFAIRS AND SPORTS be pleaaad to state: 

(.) wheth.r there was any problem In selection of 
Cricket Team during the Australia Tour; 

(b) If 10, the details thereof and reasons therefor; 

(c) whether the Govemm.nt propose to intervene on 
selection procedures; .nd 

(d) if 80, the details th.reof and the criteria I.id down 
in this regard? 

THE MINISTER OF YOUTH AFFAIRS AND SPORTS 
(SHRI SUNIL DUTT): (a) to (d) The selection of cricket 
t.am Is v,:thln the purview of the Board of Control for 
Cricket In India (BCCI) and the Government does not 
Intervene In the selection proc .... 

Artif1c181 Recharge of Ground Water 

838. SHRI B. VINOD KUMAR: Will the Minister of 
WATER RESOURCES be pleuad to stat.: 

(.) whether the Government has formulated any plan 
to fiR the ground water artlficiaUy; and 

(b) If 10, the funds •• rm.rk.d/r.I .... d by the 
Government to the State Gov.mment during the T 8nth 
Five Year Plan for Implementation of Artlfici., Ground 
W.., Development Sc:h.tmea. State-wise? 
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THE MINISTER OF STATE IN THE MINISTRY Of 
WATER RESOURCESlSHRI JAY PRAKASH NARAYAN 
VADAV): (a) and (b) Water being a State subject, it is 
primarily the responsibility of the concerned State 
Government to formulate plans --.for augmenting water 
resources. The Central Ground Water Board (CGWB), 
under the Ministry of Water Reeourcea, • aIao propoeed 
a Centrally Sponsored Scheme at an e~ted coat of 
Rs. 175 crores for Artificial Recharge to '~oundwater 
and Rainwater Harvesting during the remainlrlQ,part of 
the X Five Year Plan. The State-wiae allocation of lunda 
proposed under the scheme are encloeed as Stat ...... 

StatB-wlse Allocation of FundII Propo$tKI Undtlr IhtJ 
CBnt11l11y Sponsored Schtmltl of Aft11ir:81 R9CIwgtI 10 

Groundwal6r lind RalnwlIMr HafVfl6ling 

51.No. State/Union Territory 

2 

1 . Andhra PI1Ideah 

2. Arunachal PradMtl. 

3. Auam 

4. Bihar 

6. Jharlchand 

6. Chhattisgarh 

7. Delhi 

8. Goa 

9. Gularat 

10. Haryana 

11. Himachal Pradesh 

12. Jammu & Kalhmlr 

, 3. Kemataka 

14. Karala 

, 5. Madhya Prade8h 

16. Maharaahtra 

Funda allocated 
(Re. in ororel) 

3 

13.50 

2.00 

2.00 

3.80 

3.70 

5.00 

3.00 

1.50 

13.60 

~ 3.60 

3.60 

3.S0 

13.60 

3.50 

11.00 

11.00 

1 2 

17. Manlpur 

18. MeghaIaya 

19. Mizoram 

20. Nagaland 

21. 0riIM 

22. 

23. 

24. 

25. 

26. 

Punjab 

Ra;aethan 

Sikkim 

Tamil Nadu 

Tripura 

27. Uttar PradMh 

28. 

29. 

30. 

31. 

32. 

33. 

M. 

35. 

Uttaranchal 

West Bengal 

Andaman & Nlcobar 

Chandlgarh 

Dadra & Nagar Havell 

Daman & Diu 

Laklhadweep 

Pondlcheny 

Total 

• 3 

1.50 

1.00 

1.00 

1.00 

8.00 

5.00 

13.50 

1.50 

13.50 

1.50 

10.15 

4.86 

9.00 

1.00 

1.00 

1.00 

1.00 

1.00 

1.00 

175.00 

T ...... of Tourtem Potent .. 1 of Tribal Areaa 

839. SHRI ANANTA NAVAl<: WIN the MInIater of 
TOURISM be pleued to state: 

(a) wMlher tourlam potential of tm.J a,... in 0risIa. 
JhaItcMnd and ChhIltIIgarh have not been fully tapped; 

(b) " 10, thereasona ~or; and 

(c) the atepa tak8n to develop the Infrastructure in 
thin ..... to give a booat to tourIIm? 

THE MINISTER Of ST-ATE OF THE MINISTRY OF 
TOURl8M (SHRIMATI RENUKA CHOWDHURY): (a) to 
(0) DweIoprnent of tourtll ........ prIrMrIy undertaIcM 
by the Stale GovemmentIIUT Adminietratiolle. The Mlnietry 
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of Tourism, Government of India, has formulated schemes
for Integrated Development of Tourist Circuits, Product!
Infrastructure and Destination Development and Assistance
for Large Revenue Generating projects for development
of tourism infrastructure in the country during the Tenth
Five Year Plan.

Tourism projects are sanctioned for States/UTs
in consultation with them on an annual basis.
State-wise details of projects sanctioned during the first
two years of the 1Oth Plan are given in the enclosed
statement.

Sl8temtNIt

State-wise Toonsm Projects Sanctioned during 2002-03 and 2003-04 to Orissa, Jharkhand and ehhattisgarh

SI.No. Name of the project Amount
sanctioned

(Rs. in Lakhs)

Amount
Released

(Rs. in Lakhs)

2 3 4

(A) Projects sanctioned to the State of Orissa

2002-03

1. Rural tourism project at Raghurajpur 40.0050.00

2. Computerization of office and IT groups ~ ---- ---- -----7.50

2003-04

1. Development of Puri as a Tourist
Destination

118.00394.55

2. Rajarani Music Festival 4.005.00

3. Folk Dance Festival 4.005.00

10.004. Boudh Mahotsava 8.00

5. Konark Festival 4.505.00

(8) Project sanctioned to the State of Jharkhand

2003-04

1. Development of Jharkhand Circuit 381.60716.00

2. Integrated Development of Madhubani
and Parasanath in Giridih.
(ITDC) (Dest. Dev.)

393.00393.00

(e) Projects sanctioned to the State of ehhattisgarh

2002-03

1. Destination Development of Jagdalpur (Baster) 2n.50 83.00

2. Procurement of IT Equipments 30.00 15.00

0.503. Painting competition during world tourism day 0.50
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2 

2003-04 

1 . Rural Tourism at Nagaransr 

2. 

3. 

Development of Chltrakote Village Rural Tourllm 

pevelopment of Rural T ourlam at Champaran 
.,:' .. ' 

4. Integrated development of tourism 
.:arcuit covering Kawardh.Raipur-

~?~"~rnawapara-Rajim-Gangrel-Kanker
.... KesNll-Kondagaon-Nagaranar 

5. lRajim and Bhoramdeo festival 

KMIIe Forut (Vutlng .nd ~ of 
EcoIogtcally Fl'llglie LIInd8) 11111, 2001 

a.tO.SHRI SURESH KURUP: Will the Minister of 
ENVIRO~MENT AND FORESTS be pleued to ..... : 

(a) whether the Union Government ha glven Ita 
consent to KeraJa Forest (Vesting and Management of 
Ecologicalty Fragile Landa) Bill, 2001; 

(b) If so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE iN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) Yes, Sir. 

(b) The Kerala Forest (Vesting and Management of 
Ecologically Fragile Lands) Bill, 2001 prov1de8 for veetlng 
of ecologically fragile lands In the state of Kerala for the 
management of such lands with a view to maintaining 
ecological balance and eonHf'Ving the biodIveraIty. 

(c) Does not ariH. 

Development of Lord brthlk Temple .. PIII8nI In 
T .. II NIIdu 

841. SHRI S.K. KHARVENTHAN: Win the Minister of 
TOURISM be pleaed to state: 

(a) whether the Government Ie aware that the famoua 
temple of Lord Karthlk at Palanl In Tamil Nadu la 
frequented by many devo.... eVery day; 

3 

48.00 

50.00 

50.00 

800.00 

i .IX) 

4 

38.40 

40.00 

16.00 

250.00 

6.60 

(b) If 10, whether the Government PfOPOI8I to reIe_ 
any fundi to the State Government for Improving the 
infrutructure of the temple; and 

(e) If 10, the details thereof and If not, the reuons 
therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURY): (a) Yes, 
Sir. 

(b) and (e) Destinatlona and Integrated Tourism 
Circuits are proceaaed for Implementation baaed on 
specific propoeals received from State Governments. No 
aueh proposal has been received from the State 
Government of Tamil Nadu. 

/TrwUtIonJ 

QuotII of Keroeene 

142. SHRI HARIKEWAL PRASAD: Will the Minister 
of CONSUMER AFFAIRS, FOOD AND PUBLIC be 
pIeued to state: 

(a) the year-wiae details of quota of Keroaene oil 
allotted to Uttar Pradesh during the lat three years; 

(b) whether the Union Government h .. received any 
propouI from. the State Government to Inol"_ the State 
quota of Keroeene oil; and 

(c) If 10, the details thereof aIongwIth the action taken 
thereon? 
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THE MINISTER OF STATE fN THEMNISTRY OF 
AGRICULTURE AND MINISTER OF ·'StATE IN THE 
MINISTRY OF CONSUMER AFFAlAiI,. ¥COD AND 
PUBLIC DISTRIBUTION (DR. N<H~ PRASAD 
SINGH): (a) The allocation Qf KefQ18n8 lO'UIar PradNh 
under PCS during the year 2001·02, 2OGeoIS and 2003-
04 was 12,88,674 MTs, 12,61,121"'-. ,_ 12,32,633 
MT s respectively. 

(b) and (c) Vas, Sir. In 2002, Go· • ...,. took a 
policy decision on reduction of allocdon· d eKO to the 
StateslUTs based on LPG connec;:tlone ..... eel In each 
of the StateJUT. Accordingly, GovetnfMRt .... been 
reducing the Kerosene allocation to ..... a.teeIUTa 
including Uttar Pradesh taking Into tICCOUftt·" number 
of LPG connections releuac:l in each at .. StateIUT. 
Therefore, the request of State Gove"",*" .of Uttar 
Pradesh was not agreed to. However, ~ IIIocatIon 
of 3,891 MTs & 5,837 MTs of Keroeene ... baan 

released to the State of Uttar Pradeeh to meet the 
situation arising out of Flood & drought ....... 'fky during 
the current fiscal year. 

SI.No. Name of States 

Major 

2 3 

1. Andhra Pradesh 19 

2. Arunachal Pradesh 
, if#',---

0 

3. Assam 0 

4. Bihar 4 

5. Jharkhand 0 

6. Goa 0 

7. Gularat 3 

8. Haryana 5 

9. Himachal Pradelh 0 

10. Jammu & Kaahmlr 0 

{EngIIMIJ 

New IrrIgIItIon Projecte 

843. SHRI DUSHVANT SINGH: WIt the Minister of 
WATER RESOURCES be pIaaed to atate: 

(a) wnether the Government haa any propoaaI to 
executa new Irrigation projecta in the State during the 
Tenth Plan; 

(b) If 10, the details thereof, State-wi8e; and 

(c) the Mtirnated ~ Involved and IntgatIon potential 
of uch auch project? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAV PRAKASH NARAVAN 
VADAV): (a) to (c) Irrigation being a State subject the 
Irrigation projectI are planned, formulated, executed and 
funded by the State Governments out of their own 
reaourcea and .. per their priorltlee. 

During Tenth Five Year Plan, 211 new major/medium 
Irrigation projectl have been programmed for execution 
by the StMe Governmenta. The State-wIIe dIMIII of theM 
projects .. per the information provided by the State 
Governments are given in the etatement ancloHd. 

No. of Projectl 

Medium Total 

4 5 

24 43 

0 0 

0 0 

2 6 

3 3 

2 2 

27 30 

3 8 

0 0 

8 e 
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2 3 4 5 

11. Karnataka 3 10 13 

12. Kerala 0 0 0 

13. Madhya Pradesh 3 2 6 

14. Chhattisgarh 4 0 4 

15. Maharuhtra 6 21 27 

16. Manipur 2 3 

17. Megha\aya 0 0 0 

18. Mizoram 0 0 0 

19. NeQIIIand 0 1 

20. Oriua 11 5 16 

21. Punjab 0 

22- Rejalthan 4 15 19 

23. SIIiI8m 0 0 0 

2 ... Tamil Nadu 0 0 0 

26. Tripura 0 0 0 

26. Utrtar Pradeah e 0 6 

27. Uttaranchal 0 

21. W .. t Bengal 8 12 18 

Total 78 136 211 

SI.No. Name of Project l.ItIIIt;,'" iii., d Potential (Th.Ha) 
COIII_,' .... ' 

2 S 4 

Andhnl PrHllh 

1. Inchampaly .... 63.58 

2. Gundalakamma .. 30.66 

3. Bhlma LIft ... 82.16 

4. Polev.ram aa". ....t,. 281.11 
(MultipurpoM) 

5. Handri NHva ... .. 242.82 
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2 3 4 

6. VeUgonda 1664.00 1".33 

7. Tarakarama Knatnavel LIS 68.28 22.68 

8. Sh. Guru Raghavendra 183.80 20.25 
Div Sch 

9. Polevaram U Scheme 280.00 414.76 

10. Dummupuram MPP 1226.00 36.87 

11. Hizam Sagar LI Scheme 229.96 25.81 

12. Godavari U Scheme 1100.00 200.00 

13. Yala~1H Barrage 980;00 110.00 

14. Prenahlta LI Scheme 110.00 20.24 

1'S. Nenampadu LI Scheme 1".31 10.93 

18. S.S.L.C. Scheme 143.00 .34.00 

17. Thotapally 410.00 74.41 

18. Lower Penganga 1 •. 00 18.19 

19. ..-urty LI Scheme 380.00 10.13 

Mtotal 24532.15 1884.17 

BIt_ 

20. Upper MtItIananda NA NA 

21. Upper s.tcari NA NA 

22. Westem KanKai NA NA 

23. Pun Pun larrage 102.280 13.920 

Sub Tota' 102.260 13.920 

Guja,.t 

24. Bhatpur 114.840 ~1.22 

25. Oraq 20.38 15.010 

26. KeIpMt 53918.000 0.00 

Sub TotM 54061.200 
_. 

Haryan8 

27. Mewat ~Irr. Project 207.540 .... 0 

28. Gh...unda Irr. Project 15.00 11.0 
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1 2 3 4 

29. Ladwa Uft Project 40.00 13.00 

30. Nalvl Irr. Project 200.00 47.0 

31. Kandl Area Irr. Project 50.00 NA 

Sub Total 512.64 118.00 

KamatllIuI 

32. Bhlma Flow 185.18 42.17 

33. Ramthal un 114.06 22.28 

34. Swama 

Sub Total 299.230 84.430 

MRhya PrIIdnh 

35. Halon 193.01 N.A 

36. Lower Gol 184.46 13.76 

37. Upper Narmada 340.85 18.81 

Sl.ib Total 698.11 32.37 

ChhattJ.,., 

38. Arpa 285.71 N.A. 

39. Mongra n.27 N.A. 

40. Kelo 92.43 N.A. 

41. Palri 

Sub Total 435.410 0.000 

Maharuhtra 

42. Erkuk LIS 171.170 30.100 

43. Jihe Kathapur LIS 483.900 23.900 

44. Jigaon 929.700 81.800 

46. Bhagapur LIS 557.020 18.140 

48. Upper Tapl St. II 807.090 59.910 

47. Bodwad LIS 889.140 ~7.030 

Sub Total 3738.020 280.810 
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2 3 4 

Mentpur 

48. Chakpi Multlpurpoae project 160.00 12.00 

Sub Total 160.00 12.00 

Ort ... 

49. Burtsng 2n.25 31.00 

50. Ong Oam 304.88 34.50 

51. Raul UttaI 300.000 46.00 

52. 18 project 986.030 115.00 

53. Jokadla Barrlage 218.40 17.50 

54. Creek Irrigation 20.00 9.87 

55. Katra 69.00 7.20 

56. Mahendra Tanaya 68.96 7.04 

57. Tunguntal 56.980 7.n 
58. Deokuncla 30.750 3.96 

59. Telenglrl 104.070 13.83 

Sub Total 2416.080 292.670 

PunJllb 
60. Sri Oumuh Irr. project 84.700 130.000 

Sub Total 84.700 130.000 

A8juthlln 

61. Indira Lift 1476.00 74.070 

62. Mohanarthana 385.00 37.870 

83. Mahl HLC 450.00 N.A. 

64. Yamuna Link C8naI 758.00 

Sub T~al 3047.00 112.04 

U.PlUttaranchld 

65. Kachnaudha Dam 70.46 1$.65 

86. Bharot Uttar! Dam 52.10 12.800 

67. Mlldhya Ganga Canal Ph-II 1846.31 150.34 

68. Baclaum Irr. Scheme 270.00 38.46 
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2 3 4 

69. HaInikund link ChwwMII Ph. II 159.00 112.00 

70. s.na.~ Ph. n 76.00 N.A. 

SUb· Total 2271.880 325.140 .......... 
71. DtI .... tw_ & GM dl. ali 120.00 46.000 

72. \JpIIIIr te.". • NIt 43.80 68.00 

13. DIIIMIg. 35.00 22.000 

74. ....... rvoir 70.00 20.000 

75. 50.00 66.000 

76. T .... aw .... II StIIge 111.80 314.000 

Sub Total 430.40 458.00 

Gland Total 92768 .• 3728.51 

NA: Not •• '.11. 
NtIw MtIdIum //'IIgIIIIon PtrJj«:I 01 TtIfII!I PIMI 

SI.No. Name of Project L.abIIt EaIImated Potential (ThJla) 
Coat (Ra. CroIw) 

2 3 4 

AndhnI PrlldMh 

1. VeHgalu NA NA 

2. Lend! (S) NA NA 

3. Modkumbaga NA NA 

4. Ye,avagu 11.13 NA 

5. Peddagen" 0.00 NA 

6. Kovaaatgua 9.76 NA 

7. ~ten 0.00 NA 

8. ....... 8arrage 0.00 NA 

9. Muteupanil 0.00 NA 

10. Multlyedu Vagu Project 0.00 NA 
11. Golavagu 0.04 NA 
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2 3 4 

12. Peddavagu (Bakrapudem) 0.00 NA 

13. Peddavagu (Dasnapur) 2.43 

14. RaUvagu (Mukakala) 3.85 

15. Mathad Vagu Project 3.44 

16. Peddavagu (Nllwara) 5.26 

17. Paddavagu Diversion 4.88 

(Sch. Uapmatpoor) 

18. Tarakarantal Thlrth 12.21 

Sagararn 

19. Pedda Vagu (ada) 12.34 

20. Swammuthi Barrage 2.33 

21. Sangantaandha LI Scheme 6.42 

22. Zemkgravagu 5.88 

23. Suddavagu 8.26 

24. Suram 8.2e 
Sub Total 20.93 elue 
Bihar 

25. Awanne Scheme NA NA 

26. Wandale NA NA 

Sub Total 0.00 0.00 

Jherkhend 

27. Kanhor 1360.00 67.87 

28. Garhi 143.94 NA 

29. Tahli 200.00 17.00 

Sub Total 1883.94 74.67 

Goa 

30. Zural River Butn Project NA NA 

31. Mandavi River Buln Project NA NA 
., 

Sub Total 0.00 0.00 
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2 3 4 

GuJar8t 

32. Chinchpad 15.04 2.80 

33. Khatamba' 27.00 2.98 

34. Mahuppada 50.21 3.84 

35. Manmodi 42.21 2.36 

36. NaJ Pavtl 15.80 4.00 

37. Amba 67.97 8.36 

38. Palundra 6.24 4.00 

39. Hanmatm 28.98 2.24 

40. Umargum 4.50 NA 

41. Wadhavan 50.00 NA 

42. Rana Khir 60.00 NA 

43. Gorthi. M 25.00 NA 

44. Ani 8.12 3.62 

45. Machhu-II 33.50 1.~ 

46. Sentall 47.80 9.00 

47. Valan 30.00 7.40 

48. Chaukya 40.60 2.97 

49. Jaloda 19.65 4.01 

50. Ugta 37.16 4.96 
, 

51. Nani-Baraan 49.67 5.41 

52. Galkund 45.22 1.37 

53. Wardha 136.39 9.15 

54. Barlpada 50.84 2.17 

55. Singoda-II 28.30 3.60 

56. Umercha 22.42 6.45 

57. Uadyam 22.09 6.48 

58. Wadhavan Bhogavo-II 23.00 3.29 

Sub Total 838.72 98.38 



317 Wrilttln AI76Wf1IS AGRAHAYANA 16, 1928 (SoMa) 318 

2 3 4 

Haryllf1a 

59. Jattipur Minor & passing Subminor 5.00 6.00 

60. Nardlk dlsty 5.00 NA 

61. Feeder channels of Agra canal system 10.00 NA 

Sub Total 20.00 5.00 

Jammu • Kaahmlr 

62. Kandl canal Shader wah 24.87 3.20 

63. Ambaran 89.00 8.73 

64. Larkhul Sophlan 37.85 10.12 

65. Lar canal Ganderbhal 8.08 2.02 

66. Dab canal GanderbhaJ 5.41 2.08 

67. Sonmun Khul Kulgam 4.58 4.00 

Sub Total 187.79 30.13 

Klirnlltllka 

68. Kogna 51.91 NA 

69. Manjra Lift 27.51 NA 

70. Gurupur NA NA • 
71. Kalinadl NA NA 

72. Kaliur NA NA 

73. Mully NA NA 

74. Harlhole NA NA 

75. Payaslvini NA NA 

76. ShallmaJa NA NA 

77. Sharavathy NA NA 

Sub Total 79.42 0.00 

Madhya Pradelh 

78. Uppe Beda 87.88 13.37 '. 
79. Kakraki Mau 13.93 2.27 

Sub Total 101.79 15.84 
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2 3 4 

Maha,.ehtra 

80. Anala LIS 28.00 2.50 

81. Hlranyakeshi (ambehol) 50.85 6.34 

82. Hlranyakeshi (surfneUa) 48.58 3.39 

83. Lo;,dhanala 13.06 0.87 

84. Kalmodi 119.17 5.07 

85. Mulshi 11.83 8.50 

86. Sangola LIS 0.00 6.53 

87. Shirala LIS 35.00 2.85 

88. Sina Mehekari LIS 43.00 4.05 

89. Gomai 7.30 4.48 

90. Kurha Wadhoda LIS 207.08 9.73 

91. Nashirabad LIS 141.18 7.09 

92. Padmalaya·1I LIS 95.45 9.00 

93. Prakasha Bural LIS 205.88 7.09 

94. Sulwade Jamphal LIS 905.84 33.37 

95. Warkhede Londhe 181.86 8.86 

96. Babhali Barrage 92.80 8.00 

97. Lohara LIS 4O.n 2.22 

98. Upper KundaUka 28.29 3.50 

99. Arjuna 257.38 7.11 

100. Korle Satandl 134.41 3.41 

Sub Total 2625.29 141.78 

Manlpur 

101. Iril Multipurpose Project 110.00 6.45 

102 Sekmal River Project 100.00 3.50 
at Kangol Hlramphan 

Sub Total 210.00 9.95 
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2 3 4 

Napll."d 

103. Dzuza 136.00 11.50 

Sub Total 136.00 11.50 

Orl ... 

104. Cheligade NA 3.12 

105. Dhaura Gothe 84.80 2.00 

106. Darak Irrigation 42.50 3.65 

107. Badajhore Irrigation 23.81 2.28 

108. Ret Irrigation 88.14 8.50 

Sub Total 236.85 194.43 

RaJa.hlln 

109. Piplad 75.00 3.75 

110. Chakan 40.00 2.88 

111. OJawara (11ft) 85.00 4.58 

112. Karell 60.00 3.62 

113. Karal 95.00 4.80 

114. Hindlot 60.00 2.92 

115. Lahaal 60.00 4.32 

116. Taldi 64.00 5.17 

117. Gangrin 185.00 NA 

118. Gulendi 46.00 2.47 

119. Hathladeh 96.00 NA 

120. Andherl 87.00 NA 

121. Bandisendra 31.87 4.09 

122. Garards 39.51 7.35 

123. Suldi 25.23 3.89 

Sub Total 1028.81 49.84 

We.t Bengal 

124. Karu 67.60 2.10 

125. Dambera 78.87 3.60 
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2 3 4 .. 
126. Horai 10.08 2.10 

127. Sobha 54.77 2.50 

128. Saphai 48.20 2.20 

129. Raj Bundh 62.58 2.10 

130. Attla 46.01 2.10 

131. Patharikuri 52.58 2.40 

132. Kuakami 18.00 6.00 

133. Pegla 12.00 5.00 

134. Baneloi 15.00 9.00 

135. Construction of Submerged Weirs in Khartea and Nallahl 3.80 2.40 

Sub Total 

Grand Total 

NA: Not Available 

Aec)cllng ot Hazardoul Toxic W .... 

844. SHRI BASU DEB ACHARIA: Will the Minister 
of ENVIRONMENT AND FORESTS be pleased to Itate: 

(a) whether India is importing hazardoul toxic waste 
causing 8erlous health problem to a large number of 
people in the country; 

(b) if 80, whether recycling of this waste Is a biggest 
threat to global environment and process of recycling aleo 
generates lot of toxic materials which pollute environment 
and place workers at risk; 

(c) if so, the details thereof; 

(d) whether according to Green Peace India, the 
export and import 0' toxic waste to Third World countriel, 
is an unacceptable transfer of responslbilltlea to those 
least able to afford it; and 

(e) if so, the facts thereof and the stepi t.ken! 
proposed to be taken in thia regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) to (e) The import of hazl"rdoul wast .. is 
strictly regulated by the Government through the 

449.29 41.50 

7808.83 587.34 

Hazardous Wastes (Management & Handling) Rules, 1989 
(HW Rulea) as amended from time to time. Under the 
provialona of the HW Rules, import of hazardous wastes 
for dumping or diaposal is prohibited. 29 categories of 
highly hazardous wastes are totally prohibited for import 
and export purpose. Some identified hazardous wast .. 
specified under Ust A and List B of Schedule 3 of the 
HW Rules, can be imported for recycling/reuse purpose 
under strictly regulated conditions. Used 011 and 22 
categories of non ferrous metal wastes, specified under 
schedule 4 of the HW Rules, can be imported by actual 
users registered with the Central Pollution Control Board 
as having environmentally sound management facilities 
for reprocessing luch wastes. 

The Basel Convention on the Control of Trans-
boundary Movement of Hazardous Wastel and their 
DIspouI, ratIf\ed by 182 countrtea Including India, provides 
that export of hazardoue waste takN place :>nly with the 
consent of the Importing country and that too for recycling! 
reproe ... lng purpose. Major provlsionll of the Basel 
Convention have been Incorporated In the HW Rules. 

DewIopment of Chltradurga Fort In KaIMtak8 

846. SHRI G.M. SIDDESWARA: Will the Minister of 
TOURISM be pleased to atate: 
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(a) whether the Government of KamatMa has ...,. 
any proposal and project report for the development of 
Chltradurga Fort Area under Oeatlnatton Development 
Scheme at an estimated coat of RI. 20 crore; and 

(b) if so, by when this propouI II Ukely to be cleared 
and the funds provided to the State Government for the 
purpose? 

THE MINISTER OF STATE OF THE MINISTRV OF 
TOURISM (SHRIMATI RENUKA CHOWDHURV): (a) and 
(b) Ves, Sir. 

Subsequently a revised proposal has been received 
for an amount of Rs. 5.00 crore. Central financial 
Assistance for tourism related projects are sanctioned 
subject to completion of all formalities 88 per guldell".. 
and availability of funds. 

111.1 Recruitment 

846. SHRI MOHAN RAWAlE: WID the Mlnlater of 
LABOUR AND EMPLOVMENT be pleaaed to state: 

(a) whether a chain of middlemen including recruiting 
agents in India and foreign security contractors have 
recruited some Indians with promise of Jobs In Gulf 
countries; 

(b) if so. whether the Indian workers had to pau 
through five different levels of sub-contractors and 
employment agents before being employed; 

(c) if so. whether the Government hu conducted 
any inquiry against such middlemen and the agente 
located in the country including Mumbal who sent Indiana 
to Iraq; 

(d) if so. the action taken/proposed to be taken by 
the Government In this regard; and 

(e) the steps the Government has taken or intends 
to take to protect all those Indians who are working in 
Iraq and the arrangements being made by the Indian 
Govemment to bring them back? 

THE MINISTER OF LABOUR AND EMPLOVMENT 
(SHRI K. CHANDRA SHEKHAR RAO): (8) Ves, Sir. 
Reports were received that some unscrupulous recruiting 
agents. registered and unregistered had ntenIlted lome 
Indiana with promise of joba In Gun countries. 

(b) There artf no such reports. 

(c) and (d) V .. , Sir. On thIa bull of Inquiry, Show-
Cause Notices were iIIued and the RegIItratIon CertIfIcate 
of the concerned Recruiting Agent wu IUlpended. 
Complalnte were also flied with the Pollee against 
unregistered recruiting agents. 

(e) In consideration of the security conditions 
prevailing in Iraq, the Government has sUlpended 
emigration clearance/suspension to Indian nationals 
applying for going to Iraq w.e.f. 15.04.2004. AU Indian 
natIona.. have been advised to defer their travel to Iraq. 
In cue of thOle who are already In Iraq, Fmbusy of 
India promptly takes action whenever any Indian national 
approach .. the Embassy for any kind of help, Including 
their repatriation to India. 

rr,.".tionj 

Killing of People by Rogue Elephllnt 

847. SHRI SUNIL KUMAR MAHATO: Wi. the Minister 
of ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether due to provlslona of the Indian Forest 
Act, rogue elephant in Jhartchand Is not being put to 
sleep which has killed Hveral people; 

(b) If so, the ructton of the Union Government 
thereto; 

(c) whether the Union Government has received any 
proposal from the Government of Jharkhand; and 

(d) if 80, the detaIIe thereof and Ktion taken thereon? 

THE MINISTER OF STATE IN THE MINISTRV OF 
ENVIRONMENT AND FORESTS (SHRI NAMa NARAIN 
MEENA): (a) and (b) No, Sir. Uncler Section 11 of the 
WIldlIfe (Protection) Act, 1972, the Chief WHdllfe Warden 
of a State II competent to permit the hunting or capturing 
of any elephant posing threat to human IHe. 

(c) and (d) No Sir. 

{Eng/illhJ 

Hike In PDS Prices 

848. SHRI CHENGARA SURENORAN: 
SHRI DUSHVANT SINGH: 
SHRI M. APPADURAI: 

win the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBUC DISTRIBUTION be pleased to etate: 
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(a) whether the prices of foodgralns eold under Public 
Distribution System have been hiked; 

(b) if so, the details thereof and reasons therefor; 
and 

(c) the steps taken to protect the consumers and 
ensure the availability of foodgrains at reasonable rat .. ? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) No, Sir. 

(b) and (c) Does not arise. 

[Trans/ation! 

Avanablllty of Edible on 

849. SHRI MOHAN SINGH: 
SHRI CHANDRAKANT KHAIRE: 
PROF. MAHADEORAO SHIWANKAR: 
SHRI MUNSHI RAM: 

Will the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to state: 

(a) the annual requirement of edible oils In the 
country; 

(b) whether the domestic production of edible oils is 
sufficient for me~lng the requirement; 

(c) If not, the names of the countries from where 
edible 011 Is being Imported alongwlth the quantity thereof; 

(d) whether the Govemment propoeea to Introduc:e 
any programme on the lines of white revolution to Improve 
availability of edible oil; 

(e) if 80, the details thereof; and 

(f) the other steps being taken to ensure adequate 
supply of edible 011 in the domestic market? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHllESH PRASAD 
SINGH): (a) The annual requirement of edible oils for the 
year 2003·2004 Is estimated at·124.04 lakh Mr. 

(b) No, Sir. 

(c) Edible Oils are maJnIy imported from Malayeia, 
Indonesia, Brazil, Argentina and U.S.A. As the quantum 
of Import from a country depends upon commercial 
judgement of the importer, It varies from time to time. 

(d) and (e) In order to increase the production and 
productivity of ollseedsledible oil in the country and to 
make the country _if-reliant In the production of oilseedsl 
edible oils, Govemment of India is Implementing a 
Centrally Sponsored Integrated Scheme of Ollseedl, 
Pulses, 011 Palm and Maize (ISOPOM) in 14 Major 
01l8eeda growing Statel. 

(f) In order to .... ure adequate supply of edible 011 
in the domestic market, the Govemment has permitted 
Import of edible oill under OGL except coconut oil. 

/Et¥ish! 

lnaurance Pollel.. of AP Farmer. lap.ed 
due to Drought 

850. SHRIMATI D. PURANDESWARI: Will the 
Minilter of AGRICULTURE be pleased to state: 

(a) whether the Govemment Is aware that more than 
five lakhs insurance policies of Andhra Pradesh (AP) 
farmers lapeed as they were unable to pay premium on 
account of drought during the last three years (April, 2001 
to March, 2004); 

(b) if so, the approximate 1088 Incurred by the policy 
holders during the said period; and 

(c) the measures proposed to be taken by the 
Government to help the affected farmers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
and (b) M per available information, 421124 insurance 
policies for the sum insured amounting to Rs. 2810.78 
erores in Rural Andhra Pradesh have been lapsed during 
the period 2001 to 2004 due to discontinuance of payment 
of pr.,nlum In the Initial period of three years. 

(e) In order to safeguard the Intereate of the policy 
holders, foUowlng steps are taken to pnWent the laps.tion 
of policies: 



329 AGRAHAYANA 16 .. 1926 (S.ks) to QUtlSIIons 330 

• Life Insurance Corporation of India (L1C) sends 
regular premium notices to poUcy holdenl before 
the due date. 

• In case premium remains unpaid, default notice 
is sent after 3 months. 

• Continuous revival quotations are periodically 
sent, If the premium still remains unpaid. 

• Special Revival Campaign Is generally carried 
out once in a year where concessions in intereet 
on premium is offered, subject to certain 
conditions. Apart from sending Intimation 
individually to the policy holders, wide publicity 
is given to such campaigns. 

• List of lapsed policies is also supplied to the 
concemed agents and Development Offlc .... to 
follow up the policy holders. 

• A specially designed policy namely, New Jana 
Raksha has been designed for the rural 
population where full cover is available for a 
period of three years from the first unpaid 
premiums due date provided premiums have 
been paid under the policy for atleut two year. 

Conatructlon of Jetty 

851. SHRI JASHUBHAI DHANABHAI BARAD: Will 
the Minister of AGRICULTURE be pleased to state: 

(a) whether the Govemment of Gujarat has sent any 
proposal for construction of • Jetty" for fishing purposes; 
and 

(b) if so, the details thereof and the reaction of the 
Union Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
and (b) No Sir. No specific proposal for construction of 
only Jetty for fishing purposes has been received from 
the Govemment of Gujarat. 

However, the Department of Animal Husbandry and 
Dairying, Govemment of India has during the current 
financial year 2004-05, accorded approval to the propoeala 
of Govemment of Gujarat for construction of two new 
fishing harbours, one at Dholal in Navasari Dietrlct and 
other at Okha in Jamnagar Dlatr1ct. 

DwIndling Population of Vultu .... 

852. SHRI ASADUDDIN OWAISI: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether endangered wltures are choking on red 
tape as reported in the 'Times of India' dated September 
8, 2004; 

(b) if 80, whether saving of vulture in the country is 
hanging fire between various ministries; 

(c) if so, the details thereof; 

(d) whether vulture population has fallen by 95 
percent since 1990; and 

(e) If so, the corrective measures 80 far taken or to 
be taken by the Govemment to save the vultures? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) to (c) Populations of three out of nine 
species of vultures In India have been reported to be 
adversely affected due to the consumption of livestock 
carcuses treated with dlclofenac. A multi-pronged strategy 
has been adopted to protect the species. this Includes 
phasing out veterinary dietofenae and replacing it with an 
effective substitute that does not have deleterious effect 
on vulture or other wild species. The Department of 
Animal Husbandry & Dairying has advised that residual 
effect of aubetitute drugs needs to be studied before they 
are introduced. 

(d) A survey conducted by the Bombay Natural 
History Society under a special project sponsored In the 
year 2000 by the Ministry of Environment & Forests 
revealed that there has been more than 90 percent 
decline in the populations of three species of vultures 
viz. White Backed, Long Billed and Slender Billed In many 
parts of the country. Post mortem and diagnostic teats 
revealed that this drastic decline was due to consumption 
of the veterinary drug dlclofenac by the wltures who fed 
on carcasses of livestock. Diclofenac causes deposition 
of uric acid In the visceral organs leading to sudden 
death. 

(e) The corrective measures 80 far taken or to be 
taken by the Governrnant to save wltures are as follows: 

(i) Protection status of White backed, Long BIlled 
and Slender Billed Vultures has been upgraded 
from Schedule IV to Schedule I of the Wild Life 
(Protection) Act, 1972. 
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(ii) Two workshops were organized in New Delhi in 
September 2000 and April, 2004 to work out a 
comprehensive strategy for conservation of 
vult~res in consultation with scientists. 

(iii) The State Governrnents have been advised to 
draw a comprehensive action plan for effective 
c~mservation of vUltures. 

(iv) Bombay Nak.lral History Society in collaboration 
with the Haryana State Forest Department has 
taken up a project on conservation of vultures. 
A 'Vulture Captive Care facility' has been 
established at Panchkula. 

(v) The Ministry of Health has been requested to 
replace the use of the drug diclofenac with 
suitable alternative drugs. 

(vi) As reported by the Government of Uttaranchal, 
a provisional vulture care centre has started 
functioning in the premises of Veterinary Hospital, 
Roorkee. 

(vii) The Government of Uttaranchal has directed all 
Chief Veterinary Officers to orient the 
veterinarians to reduce the use of diclofenac. 

(viii) The State of Uttaranchal has also requested the 
drug Controller to impose ban on the use of 
diclofenac. 

(ix) The Government of Gujarat has requested the 
Indian Drug Manufacturers Association to replace 
diclofenac with suitable alternatives. 

(x) The State Governments have been requested 
to set up vulture care centres for the 
conservation of three species of vultures. 

Inter-Linking of PeninSUlar and Himalayan RIVers 

853. SHRI ANANDRAO VITHOBA ADSUL: 
SHRI ADHALRAO PATIL SHIVAJI: 

Will the Minister of WATER RESOURCES be pleased 
to state: 

(a) whether National Water Development Agency 
(NWDA) has carried out any pre-feasibility studies of 
National Perspective Plan for inter-linking of various 
Peninsular and Himalayan rivers; 

(b) If so, the details thereof; and 

(c) by when the reports are likely to be submitted by 
NWDA to the Union Govemment? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) Yes, Sir. 

(b) National Water Development Agency (NWDA) has 
completed pre-feasibility studies of 31 link projects under 
National Perspective Plan (14: Himalayan & 17: 
Penineular). 

(c) These reports were circulated to the members of 
Technical Advisory Committee (TAC) of NWDA and 
concerned State Governments. The reports were 
discussed in the TAC and accepted by the TAC. 

/Tl'llnslalbnj 

Production of SugarCline 

854, SHRI DEVIDAS PINGLE: 
SHRI SURESH ANGAOI: 
SHRI BHAL CHANDRA YADAV: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) the details of the decline in the production of 
sugarcane in 2003-2004 vis-a-vis the previous year 
alongwlth the decline in the production of sugar In 2003-
2004; 

(b) whether the Government proposes to provide 
financial assistance to the sugarcane growers; 

(c) if so, the details thereof till-date, State-wise; 

(d) whether the Government proposes to provide 
improved fertilizers to the sugarcane growers In order to 
increase production of sugarcane; and 

(e) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
As per the fourth advance estimates for the year 2003-
04, the production of sugarcane In 2003-04 was 236.18 
mIIHon tonnes which was 45.39 mlHIon tonnas or 16% 
leu than the production of sugarcane In 2002-03. While 
in 2002-03 the production of sugar was 20.13 mlHlon 
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tonnee in 2003-04 it has been provtaionally estimated at 
13.96 million tonnes. 

(b) and (c) The Central Government in the 
Department of Agriculture & Cooperation (DAC) decided 
to provide one time financial assistance to State Advised 
Price (SAP) State Governments to mitigate the hardship 
of the sugarcane farmers who have not been paid cane 
arrears for 2002·03 season by private NCtor factories. 

The Govemment of Bihar submitted a proposal for 
release of Rs. 18.86 crore in January, 2004 and 
accordingly Rs. 18.86 crore was released to Bihar 
Government as per the terms and conditions of the 
package. 

A proposal for financial assistance of Rs. 45.54 crore 
was submitted by the State Government of Uttaranchal. 
Accordingly, an amount of Rs. 45.54 crore was released 
to the Uttaranchal Government. 

Since the package was a one time assistance to 
clear the sugarcane arrears for season 2002-03 in SAP 
states, no provision of fund was made in the budget of 
the DAC for the year 2004-05: 

(d) and (e) The Government ensures adequate 
availability of different types of fertilizers of right quality 
to the farmers under the provisions of Fertiliser Control 
Order (FCO), 1985. Accordingly, large number of grades 
of fertilizers like straight and Nltrogen-Phosphate-Potash 
(NPK) complexes, micro-nutrients & fortified fertilizers and 
100% water soluble fertilizer for fertlgatlon have been 
prescribed under FCO for use indifferent crops Including 
sugarcane. In addition, the State Governments has also 
prescribed different grades of fertilizer Mixers as per soli 
specific and crop requirements. 

(English} 

Amendment to Forests Conservation Act, 1880 

855. SHRI CHANDRAKANT KHAIRE: Will the Minister 
of ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether the Govemment propose to amend the 
Forest Conservation Act, 1980 with a view to clear hurdles 
in developmental activities of infrastructural facilities 
especially in rural areas; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMa NARAIN 
MEENA): (a) to (e) No Sir. Forest (Conservation) Act, 
1980 is a regulatory Act, not prohibitory. The development 
oriented Infrastructural projects involving non-forest use 
or the forest land are granted forestry clearance under 
this Act on merit. This Act does not create any hurdle In 
the forestry clearance of the eco-friendly developmental 
projects. Sjnce 1980, 11,282 developmental projects 
involving 9.81 lakh hectare of forests lands have been 
approved under this Act. 

/Tf'IInsllllion} 

Malpl'llctlce. In PDS 

856. SHRI RAGHURAJ SINGH SHAKYA: 
SHRI MAHESH KANODIA: 

Will the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to state: 

(a) the total number of persons identified 8S living 
below poverty line in the country; 

(b) the criteria adopted for the identification process; 

(c) whether malpractices are rampant in the public 
distribution system; 

(d) If so, whether directions have been issued to the 
State Governments to check such malpractices; 

(e) if so, the steps taken thereon; and 

(f) the action being taken by the Government to 
streamline the above system and make it more acce88lble 
to the poor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) Under the Targetted Public Distribution 
System (TPDS), the State Governments/UTa have 
identified and issued ration cards to 8.14 erore BPL 
families. 

(b) The guidelines issued to the State Governmental 
UT Administrations for identification of BPL families under 
TPDS, provides for identification of only the really poor 
and vulnerable sections of the society such as, landless 
agricultural labourers. marginal farmers, rural artisans! 
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craftsmen such as porters, tappers, weavers, blacksmith, 
carpenters, etc. In rural areas and slum clwellers and 

'persons earning their livelihood on a daily basis In the 
informal sector like porters, rickshaw pullers. hand-cart 
pullers. fruit and flower sellers on the pavement etc. in 
urban areas. They have al80 been advised to actively 
involve the Gram Panchayats and Gram Sabha in the 
identification of eligible families, as they are close to the 
beneficiaries. 

(c) The TPDS functions through a vast netwot1< and 
caters to people living in all parts of the country. As 
such the possibility of some malpractices occurring cannot 
be ruled out. 

(d) to (f) Under the Targetted Public Distribution 
System (TPDS). the supervision and monitoring the 
functioning of FPSs rests with the concerned State 
GovernmentS/UTs. Streamlining the PDS in the country. 
making it more accessible to the poor and taking 
corrective steps is an on going process. However the 
following measures have been taken to strengthen the 
system: 

(i) The State Governments and the Union Territory 
Administrations have been asked to actively 
involve the Panchayati Raj Institutions to monitor 
the functioning of the Fair Price Shops. as a 
measure of social audit; 

(ii) The States and Union Territories have also been 
asked to constitute Vigilance Committees on the 
PDS at the State. District. Block and FPS levels; 

(iii) With a, view to efficiently reaching PDS 
commodities to the consumers in a transparent 
manner. a model Citizens' Charter has been 
issued by the Central Government for adoption 
by the State GovernmentslUT Administrations; 

(iv) In order to strengthen the hands of the State 
Government. the Public Distribution System 
(Control) Order. 2001 has been Issued on 31st 
August. 2001 under section 3 of the Essential 
Commodities Act. 1955 with a view to curb willful 
adulteration, substitution, diversion etc. of the 
PDS commodities. An offence committed in 
violation of the provisions of the Order shall 
invoke criminal liability under the EC Act. 

(v) A Task Force has been constituted to look Into 
irregularities in the Implementation of the TPDS 
and the Antyodaya Anna Yojana in the identified 
are88. The shortcomlngsljrregularitiea noticed by 

[English} 

the Task Force Teams are forwarded to the 
concerned State Governments and Union 
Territory Administrations for corrective action. 

Repair of Dam. 

857. SHRI UDAY SINGH: 
SHRI K. SUBBARAYAN: 
SHRI SURAVARAM SUDHAKAR REDDY: 

Will the Minister of WATER RESOURCES be pleased 
to state: 

(a) whether a large number of dams are on the 
brink of collapse and need urgent repairs; 

(b) If 80, the facts thereof; 

(c) whether the World Bank have provided funds for 
repair of such dams but the Government has not released 
funds to the State Governments; and 

(d) if 80, the reasons therefor and the strategy 
formulated by the Government to repair all the dams in 
the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) and (b) The State Governments who are 
the owner of dams have not reported to the Central 
Government of any case of dam on the brink of collapse. 

(c) and (d) A Dam Safety Assurance & Rehabilitation 
Project with the assistance of Wortd Bank was taken up 
In 1991 and completed in 1999 for a total cost of Rs. 
422.95 crore under which assistance was provided to the 
four participating States namely Madhya Pradesh. Orissa. 
Rajasthan and Tamil Nadu for renovation and rehabilitation 
of 33 dams and providing basic facilities to 182 dams. 

Irrigation being a State subject the irrigation projects 
including repair of dams are planned. formulated, executed 
and funded by the State Governments out of their own 
resources and as per their priorities. 

Food and Ero.lon Control Project. 

858. DR. ARUN KUMAR SARMA: Will the Minister 
of WATER RESOURCES be pleased to state: 
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(a) the details of modifications made on criteria for 
central funding of flood and erosion control projects during 
the Ninth and Tenth Plan period; 

(b) the total amount earmarked and released to the 
State Governments by the Union Government during the 
said period State-wise; and 

(c) the pre38nt status of flood and erosion control 
proposals submitted by State Governments for 
implementation during the said period, project-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) No modifications have been made on criteria 

for central funding of flood and erosion control projects 
during the 9th and 10th Plan period. 

(b) and (c) The Aood Management Including erosion 
control being a State subject, the schemes for flood & 
er08lon control are planned, funded and executed by the 
State Governments depending upon their priorities and 
available resources. However, Central Government is also 
providing financial assistance to the State Governments 
to take up critical works relating to Flood Managelnent 
and erosion control. The details of the total amount 
released to the State Governments during 9th Plan and 
earmarked & released in 10th Plan period are given in 
the enclosed statement. 

The de/liDs of /he 101111 llmoun/ ffIIsMtJd /0 /he Stille Govemments during 9th Pilln lind 
tMtmIIl'ktJd" ntIItMStJd in 10th Pllln periods. 

(Rs. In crore) 

SI.No. Name of the Name of the State 9th Plan 10th Plan 
Scheme Amount Funds Amount 

released earmarked released 
towards (Central towards 
Central Share) Central 
Share Share upto 

30.11.2004 

2 3 4 5 6 

1. Flood Proofing Bihar 2.37 3.50 1.25 
Programme In 
North Bihar 

2. Maintenance of Bihar (KoaI) 15.60 27.00 11.72 
Flood U.P. (Gandak) 2.70 8.00 2.06 
Protection 
Works of Kosi 
& Gandak 
Projects 

3. Critical anti Bihar 22.08 57.42 28.14 
erosion worke Uttar Pradesh 10.89 38.61 16.69 
in Ganga Basin Uttaranchal 1.00 4.95 0.95 
States Welt Bengal 17.88 63.12 10.78 

Himachal Pradesh 2.32 
Jharkhand 2.30 
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4. 

5. 

2 

Raising, 
Strengthening 
and Extension of 
Embankments 
on Lalbakeya, 
Kamla, 
Bagmati & 
Khando rivers 

Improvement of 
drainage in 
critical areas of 
the country 

/Trans/a/ion} 

Rate. of Foodgraln 

859. SHRI RAMJI LAL SUMAN: 
SHRI NITISH KUMAR: 

3 

Bihar 

Andhra Pradesh 
Bihar 
Orissa 
Uttar Pradesh 

Will the Minister of CONSUMER AFFAIRS. FOOD 
AND PUBLIC DISTRIBUTION be pleased to state: 

(a) whether different rates are fixed for different 
categories of buyers of wheat and rice from the Food 
Corporation of India (FCI) godowns; 

(b) if so, the rates fixed during the year 2003-04, 
grain-wise and category-wise; 

(c) whether these rates have been changed during 
2004·05; and 

(d) if so, the reasons and details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (8) Yes, Sir. 

(b) The central issue prices fixed for the year 
2003-04, grein-wise for different categories were as under: 

Rs. per quintal 

Category Wheat Rice 

Above Poverty Line (APL) 610.00 830.00 

Below Poverty Line 415.00 565.00 

Antyodaya Anna Yojane (MY) ·200.00 300.00 

4 

4.80 

(c) No, Sir. 

(d) Does not arise. 

5 

46.00 

5.45 
27.38 
12.84 
3.65 

6 

1.50 

1.50 
5.00 
1.50 

Dlatrlbutlon of Rain Soaked Foodgraln 

880. SHRI KAMLA PRASAD RAWAT: Will the 
Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether the Govemment is aware that rain soaked 
wheat and rice is being distributed among the people 
living below poverty line in some States; 

(b) if so, the State-wise number of cues reported to 
the Govemment In this regard; and 

(c) the action taken by the Union Govemment In thill 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) to (c) Good quality wheat and rice confonnlng 
to the specifications laid down by the Govemment and 
the PFA norms are issued to the Stat .. and Union 
Territories for distribution to the families living below 
poverty line under the Targeted Public Distribution System. 
No complaint has been received from any State 
Govemment regarding poor quality of foodgralna. However, 
a complaint received from President, Shahide Azam 
BaIIdan Divas Sanyojan Samltl, Meerut and Secretary, 
Desh Bhakt Society, Meerut regarding dlatrlbutlon of 
damaged wheat to below poverty line f,mUIes in district 
Meerut, UP have been forwarded to the State Government 
for investigation and for further appropriate action. 
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/English} 

Wat... Sharing DI.put •• 

861. DR. M. JAGANNATH: Will the Minlater of 
WATER RESOURCES be pleased to state: 

(a) whether increasing water disputes and violation 
of treaties and tribunal awards are straining the relations 
between States; 

(b) if so, whether the Government proposes to 
nationalise the rivers or bring any legislation to resolve 
the issues; and 

(c) if so, the details thereof and if not, the reasons 
therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) to (c) Disputes exist between the Stat .. on 
sharing of waters of some inter-State rivers. In some 
cases, difference in Interpreting the claU8es of tribunal 
awards have also arisen between States. Efforts are made 
by Central Government to resolve such disputes/ 
differences by negotiations failing which disputes are 
referred to tribunals for adjudication at the request of 
concerned States. There is no proposal at present to 
nationalize rivers. The Government has amended the inter-
State Water Dispute Act in 2002 whereby the adjudication 
of the water dispute by a Tribunal has been made time-
bound. 

u.. of Chemical P.atlcl •• 

862. SHRI ABDUL RASHID SHAHEEN: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether any survey has been conducted to assess 
the effect of indiscriminate use of chemical pesticides in 
the country; 

(b) if so, the details thereof with respect to reelatance 
in pests to pesticides contamination of water and soil 
etc.; and 

(c) the steps taken to check the ill-effect of 
pesticides? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 

to (c) Expert committees have been appointed from time 
to time to review the continued use or otherwise of 
pesticides which are banned/restricted In other countries. 
As a result, 27 pesticides and 4 formulations of 3 other 
pesticides have been banned for use and the use of 
another 7 pesticides has been restricted. 

The Registration Committee constituted under Section 
5 of the Insecticides Act, 1968 registers pesticides only 
after satisfying itself regarding their efficacy and safety to 
human beings and animals. If the pestiCides are used as 
per the guidelines contained on their labela and leaftets, 
they do not cause any damage to human beings, animals 
or the environment. 

Integrated Pest Management (IPM), encompassing 
cultural, mechanical and biological methods and need 
based U8er of chemical pesticides has been adopted as 
the cardinal principal and main plank of plant protection 
in the country. 26 Central Integrated Pest Management 
Centres spread over 22 States and 1 Union Territory are 
involved In training the farmers in IPM. Grants-In-Aid to 
the States for setting up of State Bio-control Laboratories 
(SBCLs) are provided by the Central Government. 

The Central and State Govemments impart training 
to the farmem in the safe and judicious use of pesticides. 

Foreign Companle. In Sug... Induetry 

863. SHRI MILIND DEORA: Will the Minister of 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether the Govemment proposes to open up 
the market for International players to keep down the 
pricea of sugar; 

(b) If so, whether the French Sugar Major Sucres 
ET Denrees SA is planning to enter Indian Market and 
has obtained permission to set up an exporting unit In 
India; 

(c) if so, the details thereof; 

(d) whether Foreign Investment Promotion Board has 
permitted French Company to sell both imported as well 
as locally produced sugar; 

(e) whether the Government has conducted any study 
on its impact on Indian farmers/sugar mills; and 

(f) if so, the details thereof? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) Import and export of sugar is under O.G.L. 
(Open General License). Sugar is improbable 0 60% 
ad-valorem and Rs. 8501- per M.T. (Countervailing Duty). 

(b) to (d) MIs Sucres ET Denres SA, France was 
granted permission vide FC approval dated 10.10.2003 
for 100% foreign equity participation amounting to Rs. 
15.00 lakhs in MIs Sucden India Pvt. Ltd. for the following 
activities: (i) Purchase of domestic sugar for the purpoaes 
of export (ii) import of raw sugar for the purpose of 
refining and re-export to third countries where India has 
a locational and logistical advantage (iii) Provide logistics 
management expertise to improve the efficiency of Indian 
Sugar exports (iv) Any other related activities which are 
permissible under Indian regulations. 

(e) No, Sir. 

(f) Does not arise. 

Opening of High Tech Poat Harveet Technology 
Centrae In Bihar 

864. SHRI SUKDEO PASWAN: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) the number of High Tech Post Harvest Technology 
Centres approved to open In the country particularly In 
Bihar at preeent, State-wise; 

(b) the details of the districts selected for the purpose, 
State-wise; 

(c) the budget allocated for each centre, State-wise; 
and 

(d) by when these are likely to be opened? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
Eight new centres of the All India Coordinated Research 
Project on Poet Harvest Technology have been approved 
under X Plan. The State-wise list of the centres Is given 
in Annexure-I. A centre of this scheme i8 already In 
operation at RaJendra Agricultural Unlver81ty, PUla 
Samastlpur, Bihar. 

(b) As given In enclosed statement-I. 

(c) As given in enclosed statement-II. 

(d) Ali the centres are functional at present. 

SIll,.",.,,' I 

(b) LocsliDn of Csn/res of AICRP on PHT 

SI.No. State District Location 

2 3 4 

1. Maharashtra Akola Punjabrao Krlshi Vlahva Vldyalaya 

2. Orissa Bhubaneahwar Orlsaa University of Agrl. & Tech. 

3. Madhya Pradesh Bhopal Central Inltttute of Agri. Engg. 

4. Rajasthan Jodhpur Central Arid Zone Research Institute 

5. Madhya Pradesh Jabalpur Jawahar Lal Nehru Kriahi Vlahvavldyalaya 

6. Gujarat Junagarh Gujarat Agricultural University 

7. Kerata Kuargod Central Plantation Crops R .... rch 1n8tltute 

8. West Bengal Midnapur Indian Institute of Technology, Kharagpur , \ 

9. Punjab Ludhiana Punjab Agricultural University. 
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10. Kerala 

11. Rajasthan 

12. Uttar Pradesh 

13. Andhra Pradesh 

14. Bihar 

15. Chh~ 

16. Jammu & Kashmir 

17. ..Uttaranchal 

18. Uttaranchal 

19. Tamil Nadu 

20. Kamataka 

21. Assam 

22* . Uttar Pradesh 

23*. Haryana 

24*. Kerala 

25". Rajasthan 

26*. West Bengal 

27*. Tamil Nadu 

20". Himachal Prade8h 

29*. ~atIka 

30. Uttar Pradesh 

31. Maharashtra 

32. Andhra Pradesh 

33. Assam 

34. Uttaranchal 

AGRAHAYAHA 16, 1e::!8 (~ 

3 

Thlruvananthapuram 

Udaipur 

Faizabad 

Bapstla 

Samutlpur 

Ralpur 

Srlnagar 

Almora 

Udham Singh Nagar 

Coimbatora 

Bangalora 

Jorhat 

Allgarh 

Hlsar 

Trlchur 

Blkaner 

Kolkatta 

Chennal 

Solan 

Dhalwad 

Lucknow 

Kolhapur 

AnakapaJle 

Jorhat 

U.S. Nagar 

4 

Central Tuber Crape Research lnatltute 

Maharana Pratap Unlverllty of Agriculture & 
Technology 

Narendra Oev Unlverelty of Agricuttunt & Technology 

Anethra PradMh Agrtoultural Unlvefllty 

Rajendra Agricultural Univerlity 

Indira Gandhi Agricultural Unlverlity 

Sher-e-Kaahmlr University of Agricultural Sciences and 
Technology 

Vlvekanand Parvattya KrI8hi AnUNrldhMlhala 

G.B. Pant UnIversity of Agrl. & Technology 

Tam" Nadu Agricultural University 

University of Agricultural Sciences 

Anam Agricultural University 

AJlgarh MulUm University 

Haryana Agricultural Unlvef'llty 

Kerala Agricultural University 

Rajasthan Agricultural University 

West Bengal University of Fisheries and Animal 
Sciencee 

TamU Nadu Veterinary and Animal ScIencea University 

Dr. Yuhwant Singh Parmar University of Horticulture 
& Forestry 

University of Agricultural ScIences 

Indian institute of Sugarcane Reuarch 

Regional Sugarcane and Jaggery RM. Station. 

RegIonal Agricultural Research Station 

Aasam Agrlcultu".J University 

G.B. Pant Unlveraity of Agri. & Tech. 

The centres mal1l:ed with * are the new centres. 
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...".", /I 

(c) BudgtIt sJIocsIion to, 1M :tIf1tru 01 AICRP on PHT during Xth I'IIIn 

SI.No. Location Allocation 
(Rupees In laleh) 

2 3 

1. Punjabrao Krishl Vlahva Vldyalaya 236.83 

2. Orissa University of Agri. & Tech. 240.69 

3. Central Institute of Agri. Engg. 36.52 

4. Central Arid Zone Research Institute 34.00 

5. Jawahar Lal Nehru Krishl Vlshvavidyalaya 239.69 

6. Guj ... t Agricultural University 244 .• 

7. Central Plantation Crops Research Institute 33.02 

8. Indian Institute of Technology, Kharagpur 11M5.44 

9. Punjab Agricultural University. 243.28 

10. Central Tuber Crops Reaearch Institute 36.02 

11. Maharana Pratap University of Agriculture & Technology ~7.28 

12. NareMra Dev University of Agriculture & Technology 71.96 

13. Andhra Pradesh Agricultural University 75.41 

14. Rajendra Agricultural University 71.41 

15. Indira G~ndhi Agricultural University 73.34 

16. Sher-e·Kashmlr University of Agricultural Sciences and Technology n.28 

17. Vivekanand Parvatlya Krlshi Anuaandhanahala 42.07 

18. G.B. Pant University of Agri. & Technology 405.86 

19. Tamil Nadu Agricultural University 301.55 

20. University of Agricultural Sctencea 302.78 

21. Assam Agricultural University 323.86 

22'. Aligarh Muslim University 129.90 

23". Haryana Agricultural University 134.09 

24". Kerala Agricultural University 147.19 

25'. Rajasthan Agricultural University 142.41 

26·. West Bengal Univeralty of Fieheriea and AnImal Sciencea 138.00 
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2 3 

27-. Tamil Nadu Veterinary and Animal Sclencee University 139.18 

28-. Dr. Yashwant Singh Parmar University of Hof1Icuiture & Forestry 133.13 

29-. University of Agricultural Sci.nc.a 

30. Indian Institut. of Sugarcane R.search 

31. Regional Sugarcane and Jaggery R... Station. 

32. Regional Agricultural R .... rch Station 

33. Assam Agricultural Univ.rslty 

34. G.B. Pant Univer81ty of Agri. & Tech. 

The centres marked with - are the new c.nt ..... 

Regl-,retlon Approv.1 Sought by NODS for MDFVL 

865. SHRI NIKHIL KUMAR: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether National Dairy Developm.nt Board 
(NDDB) has sought the approv.1 of the Ministry for 
registration of a subsidiary company Mother Dairy Fruita 
and Vegetables Limited (MDFVL); 

(b) if so, whether the Ministry has grar1ted Ita approval 
in this regard; 

(e) if so, the details thereof; and 

(d) If not. the reasons therefoi'? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGniCULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
to (d) The Government of India have granted approval 
for creation of Mother Dairy Fruita and Vegetable Umlted 
(MDFVL), a wholly owned aub8ldlary company of NatIonal 
Dairy Development Board (NDDB) in December 1999. 

[TflInslslionj 

P.clulge for .... Iglou. Tourism 

866. SHRIMATI KALPNA RAMESH NARHIRE: 
SHRI TUKARAM GANGAOHAR GADAKH: 
SHRI RAGHUVEER SINGH KOSHAl: 

Will the Minister of TOURISM be pleased to state: 

133.00 

58.91 

62.78 

64.38 

323.88 

57.68 

(a) whether any proposal for epeeial package on 
religious tourism is under the consid.ratlon of the 
Government; 

(b) If 10, the details thereof; 

(e) whether the Gov.rnment Ie aware of the number 
of religioul places, organised and unorganlsed which can 
be brought under this package; 

(d) if 10, wh.ther through r.llgious tourism 
Gov.rnment can earn foreign exch.nge: 

(e) the .mount of Government'l Invelitmant In these 
places; 

(I) whether the Government have prepared any plan 
for development of all Important religious places; and 

(g) If 10, the det.11s thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURY): (.) to 
(e) Formulation of tourlat packag .. Is prlm.rlly the 
reaponeiblUty of the touriam Industry viz. tour operatora 
.nd trav.1 agents. The Ministry of Tourism, Government 
of India does not formulate any tourlet packages. 

(d) International Tourism including rellgloua tourllm 
can earn foreign exchange for the country. 

(.) to (g) The development of tourist lit .. Including 
religious tourilt plllees, Ie primarily undertaken by the 
State Govemmenla. However, Central FInancial AuIatanoe 
Is offered to the State Governments and Union T .rr1torlel 
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for development of tourist sites which Include religious 
places. 

Settlement of Insurance Claims of Farm.,. 

867. SHRI M. SREENIVASULU REDDY: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether Insurance companies are taking long time 
to settle the claims of the farmers; 

(b) if so, the reasons therefor; 

(c) whether any steps have been taken by the 
Government to fix up time limit for settlement of the 
claims; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINIST~Y OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
and (b) The claims in general are settled within two 
months of the receipt of yield data from the State 
Government except in case where submission of yield 
data and receipt of share of funds from the States are 
delayed. Settlement of claims are also sometimes delayed 
on account of discrepancies noticed in the area sown 
vis-a-vis area insured. 

(c) and (d) A time-frame has been prescribed In the 
scheme tor settle!'1ent of claims. Implementing staiesl 
UTs are advised from time to time to make available 
requisite yield data to the Implementing Agency within 
stipulated time and to make adequate budget provision 
in their budget for timely payment of their share towards 
financial liabilities under National Agricultural Insurance 
Scheme (NAIS). 

New ~r Mill. In WMt Bengal 

868. SHRI BIR SINGH MAHATO: Win the Minister of 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether any proposal for setting up of new sugar 
mills in West Bengal Is pending with the Government; 

(b) if so, the number of new rnHIs proposed to be 
set up during the current financial year In the above 
mentioned State; 

(c) whether the miDI set up earlier have become 
lick; 

(d) If 80, the reasons therefor and lince when these 
milia are closed; and 

(e) the steps taken by the Government to revive 
these milia? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) No, Sir. 

(b) 0088 not arise. 

(c) No, Sir. 

(d) and (e) Does not arlae. 

Kharlf Crop. In Vldharbhe Region 

869. SHRI HANSRAJ G. AHIR: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Government Is aware of the criIiI 
regarding sowing the Kharlf crop twice and thrice In 
Vldharbha region of Maharaehtra; 

(b) If 80. the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTIlAL BHURIA): (a) 
Yes, Sir. 

(b) As reported by the State Government. in total 
1826451 hectares Kharif crops were sown twice or thrice 
in V1dharbha region of Maharuhtra. 

(c) 0088 not arise. 

QUllllty S.nclard CertIfIc.tIon 

870. SHRI RAGHUVEER SINGH KOSHAL: Will the 
Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) the revenue earned by the Bureau of Indian 
Standards (BIS) through the i.sue \ of standards 
certifications; 
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(b) whether there Is any mechanism to monitor the 
companies using quality standards cettIfIcatIonI markI eet 
by the BIS; 

(c) if so, the number of c .... detected for violation 
of the quality standards by the products carrying 
certifications mat1cs during the last three years; 

(d) the number of cases of illegal use of BIS malb 
detected during the last three years; and 

(e) the procedure followed by the Government to 
check Hlegal use of BIS mat1cs? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI TASLIMUDDIN): (a) The 
revenue earned by the Bureau of Indian Standarde (BIS) 
in respect of income derived from the Certification 
Schemes for the years 2002-03 was Rs. 9313.48 Lakhs 
and for the year 2003-04 (un-audited) was Rs. 9814.91 
lakh. 

(b) The BIS monitors the quality of lSI marked 
products through regular factory inspections and by testing 
of samples drawn from the factory and market after grant 
of licence. In case there is violation of the quality 
requirements specified In the Indian Standards, the 
liCensee is, in the first Instance, given a wamlng and In 
case of repeated failures, he Is directed to Stop marking. 
The marking rights are restored after the licensee has 
taken adequate corrective actions and the same have 
been verified by the BIS. In case the corrective actions 
are found inadequate, the licence is cancelled or allowed 
to expire. In order to protect consumer safety in respect 
of Food products under mandatory BIS Certification, the 
licensee is directed to Stop marking even after a lingle 
failure of its sample. 

(c) Details of failure of samples observed out of test 
reports received during the years 2001-02, 2002-03 and 
upto November, 2003 are as under: 

Period No. 01 test reports Number of test reports 
received found failing 

2001·2002 17588 2716 

2002-2003 17615 3251 

2OO3-upto Nov. 2003 9898 1388 

(d) The number of cases of Illegal use of BIS marks 
detected during the last three years are 88 under: 

SI.No. 

1. Total number of 
CU8I of miluae of 
lSI Mark registered 

2. Sean:h & SeIzure 
Conc1Icted 

2001'()2 2002-03 2003-04 

36 34 

30 12 

180 

206 
(Some of 
th ...... rch 
and •• Izure 

we" "COI'dId 
In the YI.r 
2004-05) 

(e) The misuse of lSI Mark Is detected through 
market surveys, visit to exhibitions, interaction with 
industryllraders associations, feedback from BIS lice,.... 
and complaints. After detection, detailed investigation II 
carried out through Ita different offices located all over 
the country with a view to collect documentary and 
material evl-ience in consultation wfth enforcement and 
legal departments at BIS Headquarters. Search & seizure 
is also organized to seize the material wherever needed. 
Wherever, spurious lSI marking on the product Is 
established, legal proceedings are launched in the Court 
of law against the offending parties under BIS Act 1986 
through Enforcement Department, Legal Department and 
concerned Branch Office. Any person convicted under 
the Act Is liable to be punished with imprisonment for 8 

term which may extend to one year or with fine which 
may extend to Rs. 50,000/- or with both 88 provided 
under Section 33 of the BIS Act. 

/English} 

International Development Aid to 
Combat Global Hunger 

871. SHRI MAHBOOB ZAHEDI: Will the Minister of 
CONSUMER AFFAIRS, FOOD AND PUBLIC be pleased 
to etate: 

(a) whether more than 100 countries endorled a 
campaign recently to raise an additional S 50 billion 
annueUy to combat global hunger; 

(b) If 10, whether a ....... of options for raising the 
extra money have been eet out; and 
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(c) if so, the detalla thereof and the reaction of the 
Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) to (c) A Joint Declaration on ActIon against 
Hunger and Poverty was issued on 30th January 2004 
at a meeting between the Presidents of Brazil, France, 
Chile and UN Secretary G"eral stressing on the need 
for the greater international cooperation to ensure 
availability of resources to tackle pressing economic and 
social challenges, especially hung.r and poverty pursuant 
to the target of the Millennium Development Goal (MDG) 
to halve the number of the under-nourished by 2015. It 
also called for the settirig up of a global alliance against 
poverty and hunger. As an initial step, It was decided to 
establish a technical group to study different propos. to 
promote innovative sources of financing and examine 
mechanisms to efficiently channel the po88lble additional 
sources to a special fund to combat hunger and poverty, 
under the supervision of appropriate multilateral ageneies. 
Further a meeting of World Leaders on Action against 
Hunger and Poverty took place on 20th Septernber, 2004 
at New Vork which was attended by a number of Heads 
of State/Government, Vice Heads of State/Government! 
Ministers etc. The report of the Technical group on 
Innovative Financial Mechanisms was presented during 
the event and the New York Declaration on the Action 
against Hunger and Poverty was adopted during the 
event. India has supported the said Declaration. The 
Declaration urges International community to give careful 
consideration to the report prepared by the Technical 
Group established in January, 2004. The Government of 
India is considering the report of the Technical Group. 

Minor Irrlpllon Work In GuJa" 

872. SHRI V.K. THUMMAR: 
SHRI RATILAL KAliDAS VARMA: 

Will the Minister of WATER RESOURCES be pleased 
to state: 

(a) whether the Union Government ia aware that 
Gujarat is placing major .mphasls on minor Irrigation 
works to augment water 'or Irrigatlori to farm.,..; 

(b) if so, the ckttalia thereof and the fundi reqUNted 
by the Government of Gularat to the Union Government 
und.r Accelerated Irrigation Benefit Programmee (AtBP); 
and 

(c) by hen' the funda are likely to be giv.n to the 
State Government for the purpose? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) and (b) Yea Sir. Gov.rnment of Gujarat had 
furnished 8 propolal for 5000 check dams, costing 
RI. 150 crores under Sardar Patel Participatory Water 
R8IOurcea Conservation Project to GOI during 2002-03. 

(c) R.I .... of funds for Gujarat against the proposal 
il not possible .. Central Loan Assistance for rnlnor 
irrtgation sch.mes are provided under AIBP to the SpecIal 
Category States only (i.e. North Eastern States, Hilly 
States & KBK Dlltricts of Orleaa). 

Reduction In Quota of Rice and Karo .... 

873. SHRI ALEMAO CHURCHILL: Will the Mlniater 
of CONSUMER AFFAIRS, FOOD AND PUBLIC be 
pleased to state: 

(a) whether the quota for rice and kerosene for the 
State of Goa has been reduced significantly during the 
last three y .... ; and 

(b) If so the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) The quota of rice to Goa under Targeted 
Public Distribution System (TPDS) has not been reduced 
for Antyodaya Anna Yojana (AA Y) and Below Poverty 
Une (BPL) during the last .three years. However, under 
Above Poverty Una (APL) it was marglnaHy reduced from 
7.031 tonnes per months to 6,498 tonnes per month with 
effect from 1st July, 2002. 

The allocation of kerosene to Goa under Public 
Distribution System (PDS) has been reduced during the 
.last three years as under: 

Y.ar 

2001.02 

2002-03 

2003-04 

Allocation (In MTs) 

23,639 

21,999 

20,469 

(b) A decialon was taken by the Cabln.t In March, 
2002 to fix the scal. of Issue of foodgrains for APL at 
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35 kg per family per month. This decielon w .. unifonnly 
applied to all the Stat88lUT8 where APL allocation w .. 
restricted to 35 kg. per famlty per months as per the 
estimated APL population In each StatefUT a. on 
01.03.2000 as per the norms of the Planning Commi8eIon. 
In this process, the allocation to Goa under APL got 
marginally reduced. 

Allocation of Kerosene to Goa has been reduced as 
per the uniform Govemment policy taking Into account 
the number of LPG connection. released to that State. 

Conatructlon of Irrtgatlon PfOIecta 

874. SHRI RATILAL KAlIDAS VARMA: Win the 
Minister of WATER RESOURCES be pleased to 8tate: 

(a) whether the Govemment Is aware that construction 
work on various Irrigation projects has not been started 
even after their approval; 

(b) if so, the details thereof, State-wi .. ; and 

(c) by when the work on such projects would be 
commenced? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) to (c) Irrigation being a State 8Ubject the 
irrigation projects are planned formulated, executed and 
funded by the State Govemments out of their own 
resources and as per their priorities. 

All those projects which have been approved by the 
Planning Commission have been taken up for construction. 

Support Prioe of Whee! 

875. SHRI Y.G. MAHAJAN: 
SHRI HARISHCHANDRA CHAVAN: 

Will the Miniater of AGRICULTURE be pleased to 
state: 

(a) whether the Government PropoHl to enhance 
the support price of wheat; 

(b) if so, the details thereof; and 

(c) the support price of whMt fixed .. on date? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFF.AIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
to (c) The Minimum Support Prices (MSPs) for Rabi Crops 
of 2004-06 Season to be Marketed in 2005-06, including 
wheat, have been announced on 3rd November, 2004. 
The MSP of wheat hal been railed by Rs. 10 and fixed 
at Rs. 640 per quintal as against the MSP of Rs. 830 
per quintal fixed for the Rebl Crope of 2003-04 Season. 

Cut In ex.,.ndlture for Agricultural Sector 

876. SHRI MAHESH KANODIA: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether there Is continuous cut in expenditure 
for agricultural sector in the country; 

(b) If 80, whether the Govemment propoaes to take 
any steps to check it; and 

(c) If so, by when and If not, the reMOnS therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
to (c) The expenditure incurred by the Department of 
Agriculture & Cooperation hu generally been on an 
increase in succeuive ye ... of the Ninth & Tenth Plan 
except 2002-03 88 Indicated in the table below. 

Year 

1997-98 

1998-99 

1999-2000 

2000-01 

2001-2002 

2002-03 

2003-04 

Ninth Pllln 

rtln/h P*n 

(Rs. Crore) 

expenditure 

1208.00 

1344.00 

1457.00 

1849.00 

1777.92 

1656.78 

2055.95 
(Provisional) 
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Development of Huur Sahib In NandecI 

877. SHRI SARDAR SUKHDEV SINGH LIBRA: Will 
the Minleter of TOURISM be ple .. ed to state: 

(a) whether the Government hal received any 
proposal for the development of Gurdwara Talcht 
Sachtchand Shri Hazur Abchal Nagar Sahib, Namdecl 
under religious tourism policy; 

(b) if so, the details thereof; and 

(e) the assistance provides to the State Government 
during the current year for the purpose? 

THE MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURY): (a) No 
Sir. No such propoaal has been received from the TouriIrn 
Department of Govemment of Maharashtra. 

(b) and (c) Doel not arise. 

/Engilsh! 

P.rml •• 1on 01 Genetically Modlfted SHdIFood 

878. SHRI P. MOHAN: Will the Mlnl.t.r of 
AGRlCUL TURE be pleaaed to state: 

(a) whether genetically modlfted ItUft-be It eeed or 
food Is being permitted officially to be marked In India; 

(b) if not, the re880ns therefor; and 

(c) the details of GM products which have found 
entry Into market? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FJOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
to (c) the Rules for the Manufacture, Use, Import and 
Export and Storage of Hazardous Micro Organisms 
Gfmetically Engineered Organisms or Cell, 1989, framed 
under the provisions of the Environment (Protection) Act, 
1986 orovide that all genetically engineered organleme or 
c611s or pr0duct8 derived therefrom, shall not be produced 
sold imported or used except with the approval 01 the 
Genetic Engineering Approva' Committee (GEAC) of the 
Ministry of Environment A Forests. 

As on date the Govemment has granted market 
authorization only for Cotton hybrids namely, Bt. MECH-

12, MECH-182, MECH-184 and RCH-2 Bt. containing 
MON·631 event In Cry 1 /IrI; gene upon which adequate 
bloeafety tMtWtaIs have been conducted. Though GEAC 
has not granted market authorization for any food or food 
products, limited Import of refined vegetable lOybean oil 
and crude degumecl soybean 011 under the Integratlld 
Child Development Service (ICDS) programme wa. 
permitted by GEAC. 

Incredlbl. India C8mpalgn 

879. SHRI KHARABELA SWAIN: wm the Minister of 
TOURISM be ple .. ed to state: 

(a) whether the Govemment Is launching -Incredible 
India campaignw In order to attract foreign touriltl to IncIa; 
and 

(b) H 80, the number of countriea where thI8 campaign 
h .. been launched and the results achieved as a result 
thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURY): <a) 
MInistry of Tourism hal launched the Incredible India 
CampaIgn In the Print, Electronic and Internet media 
globally to attract foreign touriltl to India. 

(b) The Print and Electronic media have been 
targeted at European market, U.K., AuatraIIa, A8Ia PacIIIc, 
South East Alia, Middi. East and SAARC countriee. The 
campaign hal just finilhed for the current yea;. It II 
therefore too earty to now ...... Its resu .... The Internet 
campaign has also been· launched globally with main 
....... on US, Japan, Europe, ChIna, Australia, Singapore 
and the Middle East. 

The CampaIrpw launched In the International rnartceta 
have contributed to a 23.7% Incre... In tourist arrivals 
(Jan.-Oct.) and 37.5% Incre .. In FONign Exchange 
earnlngl in Dollar terms over the same period In 2003. 

Imple ..... 1tIIIIon 0' Lebour LMr 

880. SHRIMATI MINATI SEN: Will the Minister of 
LABOUR AND EMPlOYMENT be pIeaaed to 1tatI: 

<a) whether labour IaWi are applicable In SIkkIm 
Including MInimum Wage Act; and 

(b) if not, the reasons therwfor? 
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THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO): (a) and (b) Aa 
per information received from the State Government of 
Sikkim, the following labour lawe have, eo far, been 

enforced In the State: 

1. The Bonded Labour System (AbolItIon) Ad. 1976 

2. The Equal Remuneration Act, 1976 

3. The Inter-State Migrant Workers (Regulation of 
Employment and Conditione of Service) Act, 
1976 

4. The Sikklm Shop & Commercial Eatabliahmenta 
Act, 1983 

5. The Workmen's Compenaatlon Act, 1923 

6. The Fatal Accident Act, 1655 

7. The Employe .. Liability Act, 1938 

8. The Child Labour (Prohibition & Regulation) Act, 
1986 

9. The Payment of Wagea Act, 1136 

10. The Employees' Provident Fund & MiIceIIaneous 
Provisions Act, 1952 

11. The Payment of Gratuity Act, 1972 

12. The Building and Other Conatruction Workers 
(Regulation of Employment & Conditione of 
SeMce) Act, 1988 

13. The Building and Other Con8tNction Workers 
(Welfare Cell) Act, 1898 

14. The Minimum Wages Act, 1948. 

Tourlem Pr0ject8 of KerWa 

881. SHRI C.K CHANORAPPAN: WIll the Mlnl8ter 

of TOURISM be pIeaeed to ..... : 

(a) whether the Govemment has approved new 
touriIm projects In KenIIa with CentnII M8iItance during 
2003-04; 

(b) If 10, wh ...... the .. are touriam projecta with 
Central ..-..nee propoeed during the previous years, 
but not yet implemented by the State Govt. of Kerala; 
and 

(e) If 80, the detalla of such projecta and by when 
the projectl are likely to be completed? 

THE MINISTER OF STATE OF THE MlNISTRV OF 
TOURISM (SHRIMATI RENUKA CHOWDHURY): <a) VH, 

Sir. During 2003-04 Department of Tourism unctIoned I 

lix projecta for an amount of RI. 608.50 lakha. 

(b) and (e) In the prevloue three years 36 projects we.. aanctIoned for the State of Kerala. The number of 
th ... projectl which a .. Incomplete are follows: 

Vear No. of Incomplete projects 

(1) 2002'()3 7 

(2) 2001~ 8 

(3) 2000-01 4 

All the StateIUT Govemmentl have been directed to 
complete all the projects pertaining to the 8th & 9th Plan 
by March, 2005. 

Import of MHk Product. 

882. MOHO. MUKEEM: Will the Mlnl.ler of 
AGRICULTURE be pleaaed to state: 

(a) the details of Imports of milk products In the 
country during the lut three years; and 

(b) the total amount spent thereon during the aald 
period? 

THE MINISTER OF STATE IN THE MINlSTRV OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRV OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHR1 KANTILAL BHURIA): (a) 
and (b) The details of Import of mUk producta In ,. 
country during the last three years and the value of • , 
In1XNd mile producIa during the Mid period .... encIoeed 
IS Statement. 
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SLNo. Exim 
Code at 

four 
digit 
level 

1. 0401 

2. 0402 

3. 0403 

4. 0404 

5. 0405 

6. 0406 

(Source:·OOCIS. CIIaiIta) 

Milk Pr0duct8 

MIlk and cream not concenIrItId 
not containing added IUgIr or 
other IWMlInIng matter (liquid mil) 

MIlk and cream concenlllltllr 
containing IUgIrl ....... ing 
matter (MIlk powders) 

Butter milk, crdd milk and c:rIIITI, 
yoghurt, keptIIr and other 
fermented or acicIfIed milk and 
cream; ~urt 

Whey and products conaIIIIng of 
natul'll milk c:onetituenIIIw 
or not contailing added IUgU or 
sweetening matter 

Butter and other fata and oils 
derived from milk, dairy ... 

Cheese and curd 

Foodgl1lln 0fft0e Uncler MOM Schel'M 

883. SHRI SHRINfWAS DADASAHEB PATIL: WUI the 
Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to atate: 

<a) whether there is • big difference in a1ocat1on 
and offtake of fooc!grain in different Stat.. under the Mid 
Day Meal Scheme; 

(b) if 80, the detalla of the allocation .nd offtake of 
foadgraln under the said scheme during the Jut three 
yea ... , State-wise; and 

(e) the remedial rnH8U,... propoeed to be taken by 
the Govemment in thia regard? . 

2001-2002 
Quantity Value 

0 .• 

(Quantity In MT) 
(Value In RI. 18h) 

2002-2003 2003-2004 
Quantity Value Quantity Value 

0.30 0.28 207.88 ~.17 

3111.35 •. 75 487.43 523.87 11538.13 1007.14 

7.77 10.71 16.37 10.54 29.17 28.36 

77155 440.81 842.22 370.03 1770.54 895 .• 

3344.27 1820.77 8321.88 4335.01 4740.52 3085.48 

401.84 678.84 533.48 871.61 648.58 888.87 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): <a) Percentage offtake of the allocated foodgralne 
(Wheat & RIce) under MId Day Meal Scheme during 2001· 
02, 2002-G3 and 2003-04 waa 72.51, 75.07 and 79.S1 
reepecttveIy . 

(b) StIarnenII IhowIng State wile allocation & offtake 
of foodgralne (wheat & rice) during 2001-02, 2002-G3 and 
2003-04 ant encloHd • Statement-I, II and III. 

(c) Mlnl.try of Human Re.ource Development 
(Department of Elementary Education & LIteracy) '- the 
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nodal Ministry for implementll tg and rnonItortng the Mid 
Day Meal Scheme. for impro'Jlng the offtake of foodgralna. 

sate Govemmenta ... requested from time to time effect 
maximum lifting of foodgraIn8 under the Scheme. 

Allolmtlnt .nd OfffIIktl of R;c. .nd WhMt undtIr Mid !My MIMI SchtImtI dHing 2001-02. 

(fig. In thousand tonnea) 

SI.No. Stat.slUTs Rice Wheat 

Allot Offtake Allot Offtake 

2 3 .. 5 6 

1. Andhra Pradesh 232.75 167.87 0.00 0.00 

2. Arunachal Pradesh ".30 0.55 0.00 0.00 

3. Assam 91.72 32.03 0.00 0.00 

4. Bihar 46.92 35.87 170.85 107.87 

5. Chhattiagarh 126.72 59.93 0.00 0.00 

6. Delhi 0.00 0.00 20.21 6.87 

7. Goa 2.41 1.01 0.00 0.00 

8. Gujarat 45.08 10.65 45.08 11.36 

9. Haryana 24.26 18.43 24.25 18.34 

10. Himachal Pradesh 20.06 19.19 0.00 0.00 

11. Jammu & Kashmir 21.50 0.00 0.00 0.00 

12. Jharkhand 21.43 18.17 2.04 0.81 

13. Kamataka 120.45 106.11 35.70 29.16 

14. KaraJa 46.89 43.36 0.00 0.00 

15. Madhya Pradesh 44.35 35.91 146.26 131.51 

16. Maharuhtra 293.78 249.88 0.00 0.00 

17. Manipur 8.38 6.49 0.00 0.00 

18. Meghalaya 12.57 8.42 0.00 0.00 

19. Mizoram 2.95 2.36 0.00 0.00 

20. Nat;laland 4.79 4.82 0.00 0.00 

21. Ori88a 92.22 79.85 0.00 0.00 

22. Punjab 0.00 0.42 49.79 28.83 
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2 3 4 5 6 

23. Rajasthan 0.00 0.00 186.86 147.31 

24. Sikkim 2.42 2.37 0.00 0.00 

25. Tamil Nadu 118.01 81.04 0.00 0.00 

26. Tripura 14.24 9.26 0.00 0.00 

27. Uttar PradHh 181.28 128.81 313.87 245.25 

28. Uttaranchal 18.21 16.87 1.72 0.51 

29. Weat Bengal 287.44 207.91 0.00 0.00 

30. Andaman & Nlcobar I.landl 1.15 0.58 0.00 0.00 

31. Chandigarh 0.00 0.()4 0.66 0.15 

32. Dadra & Nagar Haven 0.76 0.81 0.00 0.00 

33. Daman & Diu 0.45 0.33 0.00 0.00 

34. LakshadwHp 0.00 0.00 0.00 0.00 

35. Pondicherry 1.26 1.10 0.00 0.00 

Total 1867.60 1348.81 988.79 727.98 

"0M'IMt H 

AIIoImtInI .nd ~ 01 RIt:tI lind WlNMI IJI1dtJr MId o.y MiMI ScINImtI wling 2tJ02-1J3. 

(fig. tn thousand tonnea) 

SI.No. StatealUTs Rice Wheat 

Allot Offtake Allot Offtake 

2 3 4 5 8 

1. Anethra Pradesh 223.68 184.83 0.00 0.00 

2. Arunachal Pradeah 5.00 o.n 0.00 0.00 

3. Assam 81.72 43.62 0.00 0.00 

4. Bihar 57.58 31.96 185.29 100.83 

5. Chhattlsgarh 74.55 0.31 0.00 0.00 

6. Delhi 0.00 0.00 20.22 3.80 

7. Goa 2.07 0.00 0.00 0.00 

8. Gujarat 32.59 13.66 32.58 13.48 
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2 3 4 6 8 

9. Haryana 23.07 21.49 23.07 21.39 

10. Himachal Pradesh 18.20 18.78 0.00 0.00 

11. Jammu & Kashmir 24.88 0.48 0.00 0.00 

12. Jharkhand 47.43 15.36 4.38 0.99 

13. Kamataka 1~.92 108.57 10.84 8.54 

14. Kerala 47.11 47.08 0.00 0.00 

15. Madhya Pradesh 49.31 ~.88 161.34 143.31 

16. Maharaahtra 297.93 251.84 0.00 0.00 

17. Manipur 8.63 7.96 0.00 0.00 

18. Meghalaya 13.04 12.57 0.00 0.00 

19. Mizoram 2.81 2.25 0.00 0.00 

20. Nagaland 4.79 4.79 0.00 0.00 

21. Orissa 123.78 104.98 0.00 0.00 

22. Punjab 0.00 0.00 48.82 36.06 

23. Rajasthan 0.00 0.00 154.04 141.43 

24. Sikkim 2.31 2.18 0.00 0.00 

25. Tamil Nadu 108.03 78.79 0.00 0.00 

26. Tripura 13.80 10.06 0.00 0.00 

27. Uttar Pradesh 151.10 137.36 294.57 273.35 

28. Unaranchal 20.79 12.90 3.86 0.97 

29. West Bengal 292.e3 217.75 0.00 0.00 

30. Andaman & Nicobar Islands 1.08 0.91 0.00 0.00 

31. Chandigarh 0.00 0.00 1.25 0.37 

32. Dadra & Nagar Haveli 0.78 0.38 0.00 0.00 

33. Daman & Diu 0.30 0.20 0.00 0.00 

34. Lakehadweep 0.00 0.00 0.00 0.00 

35. Pondicherry 1.25 1.18 0.00 0.00 " 
Total 1884.24 1375.84 939.85 744.52 
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sw.m.nt IH 

Allotnwnl Md OIfI6M 01 Rictl .nd WhMI undtJr Mid o.y AlMI SchwnB during 2003-{)tI. 

(fig. In thousand tonn .. ) 

SI.No. State8/UTs Rice Wheat 

Allot Offtake Allot Offtake 

2 3 4 5 6 

, . Andhra Pradesh 178.28 151.76 0.00 0.00 

2. Arunachal Pradeah 5.45 1.89 0.00 0.00 

3. Assam 97.14 n.42 0.00 0.00 

4. Bihar 86.97 61.67 156.33 118.91 

5. Chhattlsgarh 56.57 61.80 0.00 0.00 

6. Delhi 3.74 1.99 17.99 5.26 

7. Goa 1.25 0.00 0.00 0.50 

8. Gujarat 30.05 20.66 30.05 18.40 

9. Haryana 22.94 21.13 22.94 20.65 

10. Himachal Pradesh 18.45 17.84 0.00 0.00 

11. Jammu & Kuhmlr 24.88 0.59 0.00 0.00 

12. Jharkhand 47.44 20.34 4.36 2.59 

13. Kamataka 135.80 82.05 10.26 5.35 

14. Kerala 43.33 43.36 0.00 0.00 

15. Madhya Pradesh 37.75 33.01 128.06 116.88 

16. Maharashtra 223.60 184.81 0.00 0.00 

17. Man/pur 8.89 7.83 0.00 0.00 

18. Meghalaya 10.28 9.37 0.00 0.00 

19. Mizoram 1.88 1.87 0.00 0.00 

20. Nagaland 5.21 4.02 0.00 0.00 

21. Orissa 123.31 113.88 0.00 0.00 

22. Punjab 0.00 0.39 45.49 23.24 

23. Rajasthan 0.00 0.00 170.08 0.00 

24. Sikkim 1.54 1.28 0.00 0.00 
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2 3 

25. Tamil Nadu 110.80 

26. Tripura 9.08 

27. Uttar Pradesh 172.64 

28. uttaranchal 20.81 

29. West Bengal 289.35 

30. Andaman & Nleobar I.lands 0.70 

31. Chandigarh 0.00 

32. Dadra & Nagar Havell 0.88 

33. Daman & Diu 0.30 

34. Lakshadweep 0.00 

35. Pondicherry 1.25 

Total 1n1.44 

AmVIII of Tourt.w In Jnunu lind Kuhmfr 

884. SHRI GURUDAS KAMAT: WIH the MinIater of 
TOURISM be pleased to state: 

(a) whether recently the flow of I.raell tourlata hal 
increased manifold in Jammu and Kuhmlr; and 

(b) if 80, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURY): (a) and 
(b) As per the information received from the Government 
of Jammu & Kashmir, the number of I ..... i touriltl who 
have visited Kashmir and Ladakh region during the years 
2002, 2003 and 2004 (uplo September) are .. follow8: 

Year 

2002 

2003 

2004 (upto Sept) 

Kashmir region L.adaIch ~ 

57 

2288 

1788 

Nil 

1097 

1887 

Scheme for Fruita lind V ........ caro.n 
885. SHRI PRAKASHBAPU V. PATIL: Will the 

Minister of AGRICULTURE be pleased to state: 

4 5 6 

79.31 0.00 0.00 

8.90 0.00 0.00 

140.74 318.60 269.03 

18.79 3.11 1.05 

251.54 0.00 0.00 

0.85 0.00 0.00 

0.00 0.98 0.20 

0.19 0.00 0.00 

0.27 0.00 0.00 

0.00 0.00 0.00 

1.11 0.00 0.00 

1410.66 908.27 720.00 

(a) whether the Govemment has formulated any 
ICheme to motivate fruita and vegembIeI, growers of IUCh 
Stat8e where off aeaaon fruita and vegetables could be 
grown; 

(b) If eo, the details thereof; 

(c) whether the Govemment propoe .. to conduct any 
survey In this regard to identify the said places; and 

(d) if '0, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBliC DISTRIBUTION (SHRI KANTILAL BHURIA): (8) 
and (b) The Govemment Is implemenUng a Centrally 
Sponaored Scheme on Macro Management in Agriculture-
Supplernentalton/complementalion of State Efforts through 
Wor9( PIMa under which, among other things, the farmers 
are being given 8IIi8tance for taking up cultivation of 
fruita and vegetebIee. This schemes Is being Implemented • 
In all Sta188 & UT. In the Country. Under this scheme 
8IIiet.aIloe is eIeo being extended to the farmers for 
COnIIrucIIng green houMa, which facilitate them in taking 
up of off .. aeon cultivation of fNIta and vegetables. 
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(c) and (d) The State Govemrnenta prepare the Wof1( 
Plans after ascertaining the potential and scope for taking 
up programmes on horticulture development under the 
Macro-Management Scheme. 

Minimum Support Price of Gram 

886. SHRI GEORGE FERNANDES: Will the Minister 
of AGRICULTURE be pleased to state: 

(a) whether the Government is aware that the 
Minimum Support Price (MSP) for Red Gram which 
matures in a longer tima is lower than Black Gram; 

(b) if so, whether the delay in announcing the MSP 
much ahead of the sowing .. uon limits the optlone of 
the farmer to decide the type of crop to be cultivated for 
remunerative retums; 

(c) if so, whether the Govemment proposes to take 
steps to ensure the early fixation of MSP on scientific 
basis; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTeR OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAl BHURIA): (a) 
and (b) The Minimum Support Price (MSP) of Red Gram 
(Arhar) for 2004-05 is Rs. 1390 per quintal whereas the 
MSP for Black Gram (Urad) is Rs. 1410 per quintal. The 
price difference in MSPs between Red Gram and Black 
Gram may be seen in the context of the difference in 
cost of cultlvationlproductlon which is one of the important 
factors considered by the Commission for Agricultural 
Costs & Prices (CACP) In recommending the MSPs. The 
projected all-India weighted average cost of production of 
Red Gram (Arhar) for 2004-05 is lower than the 
corresponding cost in respect of Black Gram. It is also 
important to note that Red Gram Is essentially a Kharlf 
crop whereas Black Gram is grown during both Kharlf 
and Rabi seasons. 

(c) and (d) As the purpose of MSPs Is to give price 
signal to farmers with regard to choice of crops, every 
effort is made to expedite announcement of MSPs. The 
Govemment decides on the MSPs for various agricultural 

• commodities taking into account the recommendations of 
CACP. the views of State Govemments and concerned 
Central Ministries as well as such other relevant factors. 
which in the opinion of the G!)vemment, are Important 

for fixation of MSPs. While recommending MSPs, the 
CACP keeps In view (i) the need to provide incentive to 
the producer for adopting Improved technology and for 
developing a production pattem broadly In the light of 
national requirements; (ii) the need for ensure rational 
utiltzatlon of land, water and other production resources; 
(IH) the likely effect of the price policy on the rest of the 
economy, partlcularty on the cost of living, level of wages, 
!nduetrlal cost structure, etc., and (iv) terma of trade 
between agricultural sector and non-agricultural sector. 

/TrsnsMIionJ 

Share of Rajasthan from Rav.. BHa 
and Yamuna River. 

887. PROF. RASA SINGH RAWAT: Will the Minister 
of WATER RESOURCES be pleased to state: 

(a) the schemes being implemented by the 
Government to make available the State's share of water 
from Inter-state water schemes and the latest progress of 
theM echemes keeping in view the limited availability of 
intemal sources of water In Rajasthan; 

(b).tbe shant of Aajaathan in Ravi-Beu and Yamuna 
rivers and the steps being taken by the Govemment for 
firmly Implementation of the decisions taken in the past 
in this regard; 

(c) whether any request has been made by the 
Government of Rajasthan to the Central Government in 
this regard and H so, the details thereof; and 

(d) the action taken thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YAOAV): (a) Indira Gandhi Feeder-cum-Canal and Bhakra 
Main LIne System are in U88 for delivering supplies 
correapondlng to Rajasthan's ahare of surplus Ravi Baas 
waters as decided In the monthly Technical Committee 
me8tings of the Bhakra Beas Management Board. 
Rajasthan has framed two proposals viz. "Utilisation In 
Bhal1ltpur distrlcr and "Utilisation in JhunJhunu-Churu 
district" for utilization of its share of Yamuna waters. These 
achemes have been cleared by the Technical AdviSOry 
Committee of the Ministry of Water Resources on 
07.02.2003 8Ubject to concurrence of Haryana of the coat 
of works to be carried out in their territory and taking up 
construction in Haryana and Rajasthan simultaneously. 
The concurrence of Haryana is awaited. 
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(b) The share of Rajasthan in surplus Ravi Beas 
waters is 8.06 Million Acre Feet (MAF) i.e. 10.61 B1110n 
Cubic Metres as per an agreement dated 31.12.1981 
among the Chief Minister. of Punjab, Haryana and 
Rajasthan, and share of Yamuna waters is 1.119 BINion 
Cubic Metres as per a Memorandum of Underatandlng 
dlll'ed 12.05.1994 among the States of Himachal Pradesh, 
Uttar Pradesh, Rajasthan, Haryana and Delhi. The Bhakra 
Bees Management Board decides the pertoclcal allocations 
of Ravi Seas waters while regulation of the supplies of 
Yamuna waters is vested with the Upper Yamuna River 
Board. 

(c) The 1981 agreement on surplus Revi Beaawaters 
provide. that until such time as Rajuthan 18 In a poeltlon 
to utilize its full share, Punjab shall be .... to utilize the 
waters surplus to Rajasthan's requirements. Since 
Rajasthan has been receiving suppllea correepondlng to 
8 MAF against its full share of 8.6 MAF, the State has 
been requesting for the restoration of Its remaining share 
for quite some time. 

Since the concurrence of Haryana to the two 
schemes of Rajasthan for utilization of Yamuna waters 
was not forthcoming, Rajasthan .ubmltted the matter for 
consideration In a meeting of the Upper Yamuna River 
Board held on 06.08.2004 where Haryana Indicated their 
disagreement till storages are constructed in the upper 
catchment. Subsequently, Haryana has requeeted for a 
meeting of the Upper Yamuna Review Committee, chaired 
by the Union Minister of Water Resources with the Chief 
Ministers of all the party States 88 members, in which 
the matter could be discussed as an agenda Item. 

(d) The matter of restoration of remaining share of 
Ravi Beas Waters was discussed during an inter-state 
meeting held on 25.07.2002 in which Punjab expreued 
inability to accede to the restoration. In view of the 
enactment of Punjab Termination of Agreements Act. 2004 
on 12.0i .2004 by the State of Punjab terminating the 
1981 agreement and all other agreements related to Revi 
Bease waters, a Presidential Reference in the matter of 
the said Act has been made to the Hon'bIa Supreme 
Court, the views of which when available, may facilitate 
the resolution of the issues Involved. 

{English} 

Leulng Out I"'nde to Foreign Finne 

888. SHRI Mill NO DEORA: Will the Mlnieter of 
TOURISM be pIeaaed to ..... : 

(a) whether the Government has approved the IeaaIng 
of 23 lalande in Lakahwadeep and Andamans to private 
operators and foreign firms; 

(b) H so, the details thereof; 

(c) .. reuons for leasing out some Islands to foreign 
flnns; 

(d) the manner In which the Govemment would 
monitor the private operators who would manage them 
after development; 

(e) whether the Home Ministry has not cleared the 
proposal; and 

(f) If so, the reuons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
rOURISM CSHRIMATI RENUKA CHOWDHURY): Ca) No, 
Sir. 

(b) to (f) 00 not arlee. 

MoU 81..- by NODB 

888. SHRI A.F.G. OSMANI: 
SHRI RAGHURAJ SINGH SHAKY A: 

Will the Minister of AGAICUL TURE be pleoed to 
state: 

(a) the detaile of each Memorandum of 
Under.tandlng. (MoU.) elgned by National Dairy 
Development Board (NODS) and Ita lubeldlary Mother 
Dairy Companle. with varioue Cooperative Dairy 
FaderalionsJUnione during the last three yeara; 

(b) the objective and financial outlay of each of the 
MoUI; 

(c) the date of execution of MoUI and time frame 
for Implementation of MoU; 

(d) the nature of assistance to be extended in MoU.; 

(e) whether fundi have not been released to the 
organiHtlons; and 

(f) If 10, the reuona therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGAICUL TURE AND MINISTER OF STATE IN THE 
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MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAl BHURIA): 
(a) to (f) Information on the MOU signed by NDDB 

and Mother Delry CompanIee with Cooperative Unionel 
Federations In last three years Is enclosed as 
atahm1ent. 

De/a/Is of MoUs sign«l by NODS with C«Ipef1ll1K1 DIIIty FtItItrnIionll.lnlon8 In III8t tINW yMIS 

SI.No. Name of tie Project AgenciII inYaIwcI 0.01 ~ RnnIII ~ Tmt fIIIdI 
UICUIan and IIIUI 01 - r.-.cI 
01 MaUl IIIiIInCI (V") (At. it 1.IIdI)' 

(RI. In LIIIh) 

1. NOaI PIOject on A. NIIIanII DIlly ~ bd. 21.G5J1103 ...... '''' ,. 10 aUI 
IncIgnuI Breed An..s pIIIIUiIDII ... 111.11 !lev..- b RIll! B .... ~DIiy p!IIdIdwIIf 01 
Breed FtdIIIIan, .- AIIII r. it 

C. un.! AIjIIIIM WIRI ~ WgII PGIIIMDn n 
~ _Ill., .. III,.. .. 

D. III. GqIMgIr ZII SIhIIaI DugiI! 
~s..-I,)J,,"""'" 

E. 1hQ RInI HeIIII AIaM:II ... 
DMqImInI TIUII, .. 

2. NODS Project on A. NaIfonII Dairy IlMqJrnn. bd. Ann! U.II04 ~III I.,.. 10 40.5 
IrdgInous I!Ited B. IlnllllnlllIIIRi:I __ .. pnIidan ... 171A7 
DMIGpmenI for KanInj ~' '* UI., PiIqIu', ~ ,.....,01 (IUb 
Breed C. R ..... IOIOda Ibn ~ KBIIj r. n a..LWan ... 

SnIII. DIll. PIIIn. ~ WgII pIiIMIIIDn n 3&.14b 
III,.. .. ....... 

~) 

3. NODS PIOject on Daiy A. NIIIGnII Dairy ~ bd. An..s ...... 101 I.,.. 10 200 
Held I"""",,,",,", B. KoIIIpIr ZIa ~ ~ 10.10.2003 • IIId bIIId 50 lalU, IICII 
PIopnme (DIPA) ~ 1III9I1,)J" KaIIIpIr, MIll. f'IagIIft TIItIg Ilion. 

C. S1rI WAIl &nII.t Duell ~ OS.lUlO3 """'iI 0IIItWDn 
PlllulflIIII9II,)J" ~. DIll. WgIIPGIIIMDn 

__ cnaIIan 

KaIIIpIr, ......... 01 ........ 01 • CIIIpUI bid 
D. RIjnn IIIpu PIlI SIhIIaI DtdI 11.112.2003 CnIIIIIIIIdI iI 

II1I9I UI. ~, DIll. ..... MIll. .... 
E. SIivlIIN 0IdI ~ SIhIIaI 1I.rtl.2003 
~ I,)J" y ....... , DIll. SaIIpIr, 
MaIInIhn 

'As on 02.12.2004 

Delli/is of MoU signed by Mother DIIIty ~ with ~ DIIIty ~ 
Unions in 1M /11$1 IIIfN ,..,. 

S1.No. Name of the Project AgencielIrMMd DIIId of QIjecIM FIRII~ 

ElIICUian NIIIn 01 AIiiIa 
IRa. it lIIIh) 

2 3 4 5 I 
, 

1. MIlMA FOODS LID MoIher [)My Foods lid. l1.O8.2OO4 To CIIIII • JaH V ..... ~ to mIIIIII IIlFl '"-d a Jail! V8I1IuIe (MDFL) .. n ..... ~.a. AI. 51111c11. 81M 
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2 3 4 

Kna Coape/Uve ,. 
Marketing Federation Ud. 
(KCMMfJ 

2. MMTHASRI MILK Mother IMIy Foods Ud. 23.oem 
PRODUCTS LTD. (MDFL) 
a Jaill Vrilre MaIha MIlt MNIing 

Mulualy Aided 
CoopeIIhe FedeIIIion ~ 

(Trsns/8fion} 

Revival of Water Project. 

890. SHRI RAJNARAYAN BUDHOLIA: Will the 
Minister of WATER RESOURCES be pleased to state: 

(8) whether the G01lernrnent proposes to revive the 
pending water projects In the country; 

(b) if so, the details thereof; State-wise; 

(c) the funds likely to be spent by the Government 
in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) to (c) A Pilot scheme on Revival, Restoration 
and Renovation of Water Bodies incorporating the 
proposals of the States directly linked to agriculture In 
proposed to be taken up In the line with the 
announcement made by the Union Finance Minilter in 
his Budget Speech 2004-05. The fundi likely to be apent 
by the State Governments depend upon the project 
proposals getting approved and taken up for execution. 

{English} 

Setting up of Milk Product. Factory In Karnatlkl 

891. SHRI NIKHIL KUMAR: Will the Minlater of 
AGRIClJl TURE be pie_eel to state: 

5 8 

venUe agN8IItenI was sip! on 28.12.2002 CapillI in MIlMA 
8RI a joi1I vnre company "MIlMA FOODS FOODS LTD. 
Ut.lTED' was ~ on 17.03.2003 10 
III8Ik8I mill ~ lI1der the 
brwId /WIll 'UII.A'. 

to aeala I ~ VftIre ~ 10 IIlIIMI MDFl m.ted 
mIk 8RI mill pnWcII. ~. a ;on As. Sl Ilkh • Shale 
Y8IIIIft agraemenI was eipd on 05.01.2003 Capital in 
an1a JaH Venture ~ "MMlHASRI MAATHASRI MILK 
MlK PROOlK:TS UMITED' was PRODUCTS LTD. 
Incorporated on 17.03.2003 10 III8Ik8I mil 
8RI mIk products tllder the blind name 
'VISHAKHA AND SANGAM" 10 begit will 
8RI Iller in the brand name adopted by Ihe 
Federation. 

(a) whether the National Dairy Development Board 
(NDDB) and the Government of Karnataka have signed 
an agreement for setting up of a Milk Products Factory 
to be managed by NDDB or Itl subsidiary; 

(b) H so, the details of location, proposed project 
COlt, source of fundings, proposed capacity of said factory; 
and 

(c) the brand in which the products are likely to be 
marketed and the name of the organization for 
management of the said factory? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
Yes, Sir. 

(b) the Dairy plant will be set up near BangaJore. 
The coat of the plant has not yet been wortced out. 

(c) The plant will be owned and managed by NDDB 
or Its wholly owned subsidiary, Mother Dairy Fruits & 
Vegetables Umited (MDFVl). 

IncreaH In Production of Sugar 

892. SHRI PRALHAD JOSHI: Win the Miniater of 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleued to alate: 
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(a) whether due to general price-hike, the coat of 
production of sugar has been increasing continuoualy 
leading to the demand by sugar-mill owners for change 
in the existing sugar price policy; and 

(b) if so, the reaction of the Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) and (b) As per present pOlicy, 90"10 of the 
sugar produced by sugar factories is sold by them as 
free sale sugar in the open market, the prices of which 
are determined by the economic forces of supply and 
demand. The price of balance 10% to be sold as levy 
sugar is fixed by Govemment keeping int.r a/ill in view 
the cost of production of sugar. 

State 2001-02 

Target Achievements 

Andhra Pradesh 122.00 113.90 

Kamataka 37.50 32.34 

Kerala 9.00 7.03 

Tamil Nadu 76.50 65.84 

/TI'W1SMIionJ 
Production of Rice 

893. SHRI K.C. PALANISAMY: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) the details of the targets vis-a-vis achievements 
of rice production of Tamil Nadu and other South Indian 
States during the last three years; and 

(b) the details of financial assistance providadto Tamil 
Nadu under the centrally sponsored scheme of ICDP-
Rice during the above period? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
The details of the targets and achievements of rice 
production in southern states including Tamil Nadu during 
last 3 years are as below: 

(in Lakh Tonnes) 

2002-03 2003-04' 

Targets Achievements Targets Achievements 

122.25 71.95 122.25 90.31 

37.50 22.37 37.50 25.16 

10.50 7.00 10.50 6.23 

n.oo 57.09 n.oo 41.50 

'Fourth Advance Estimate 01 the Directorate of EconomiCS & Statlstica, Govt. of India. 

(b) The Centrally Sponsored Scheme of ICDP-Rice 
has been subsumed in the Macro Management Mode of 
Agriculture since October, 2000. Following assistance has 
been provided to the scheme of ICOP-RIce in Tamil Nadu 
during last 3 years: 

Year 

2001-02 

2002-03 

2003-04 

(Rupees in Lakhs) 

Amount 

534.052 

489.225 

414.010 

nata IrrIption Protect 

894. SHRI HITEN BARMAN: Will the Mlni8ter of 
WATER RESOURCES be pleUecl to state: 

(a) whether the Government is aware tha1 Tista 
Irrigation Project ia going on in West Bengal particularly 
in North Bengal since long back; 

(b) If so, the reasons for not completing the project 
as scheduled; 

(c) the budget allocation during the current year for 
the project; and 

(d) by when the project is likely to be completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) Yes, Sir. 

(b) The execution of the project by the State 
Government is being delayed due to, land acqui8ItIon, 
litigation, pauctty of hnII, change in the scope of the 
project, coat eecalatlon, ete. 
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(c) In the current financial year, the Government of 
West Bengal has provided Budget Provlaion for an amount 
of Rs. 58 crore under Accelerated Irrigation Benefit 
Programme (AIBP) works and a sum of Ra. 4.47 crore 
under non-AIBP works for the Project. 

(d) The project was originally scheduled to be 
completed during the 8th Plan period, but now according 
to the latest schedule of the State Govemment, all three 
phases of the project are likely to be completed by 2015. 

Decentrallutlon of Procurement and Dlatrlbutlon 

895. PROF. M. RAMADASS: Will the Minister of 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether the Govemment propose. to decentralise 
procurement and distribution of foodgraln through Public 
Distribution System (PDS); 

(b) if so, whether the State Govemments would be 
permitted to decide the Issue prices and quantum of 
foodgrains to be supplied; 

(c) whether the Govemment will aHow 26 per cent 
Foreign Direct Investment (FDI) in food retailing as a 
measures for enhancing the role of private sector In the 
distribution system; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) The Decentralised Procurement Scheme was 
introduced in 1997 and it ie being undertaken by State 
Govemment of West Bengal, Madhya Prade.h, Uttar 
Pradesh, Chhattisgarh, Uttaranchal, Andaman & Nicobar 
Islands, Orissa, Tamilnadu & Gujarat. Under the scheme 
the Central Govemment undertake. to meet the entire 
expenditure incurred by the State Govemments on the 
operations of procurement, .torage & distribution of 
foodgrains as per the approved costing. 

(b) No, Sir. 

(c) and (d) Govemment ha. put in place a liberal 
and transparent policy of FOI which 18 reviewed on an 
ongoing basle. The present policy permits FOI upto 100% 
in wholesale trading. FDI In retail trading 18 prohibited. 

fEng/i6hj 

Incomplata Irrigation Projects 

896. SHRI RAGHUNATH JHA: Will the Minist.r of 
WATER RESOURCES be pl .... d to state: 

(a) whether Comptroll.r and Auditor General (C&AG) 
In Its report No. 15 of 2004 has brought out that physical 
performance of programme has not been commensurate 
with the financial progress; 

(b) If eo, whether none of the 172 projects selected 
for funding could be completed as targeted; 

(c) If 80, the reuon. therefor; 

(d) whether envieaged irrigation potential of 
10,042 th he, the potential created was only 2,839. 752 th 
ha; and 

(e) If eo, the reasons for not creating the envisaged 
irrigation potential? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) The Report of the CAG of India (No. 15 of 
2004) for the year ending March, 2003 has mentioned 
that the physical performance of Accelerated Irrigation 
Benefit Programme (AIBP) programme hae not been 
commensurate with the financial progress. 

(b) to (e) Out of 172 irrigation projects receiving 
Central Loan ~lstance (CLA) under Accelerated Irrigation 
Benefits Programme (AIBP), 25 irrigation projects have 
been reported completed by various State Governments 
till March, 2003. The irrigation potential created from the 
projects under AIBP upto March, 2003 was about 
2195.986 thousand hectare. The main reasons for delay 
in completion of irrigation projects and creation of 
envlaaged Irrigation potential are delay in land acquisition 
of both private and forest land, contractual problems, 
litigations, law & order problem by way of public agitation 
and delay in transfer of fund from State Finance 
Depattment to the Project Authorities. 

Closure 0' PDS Shops In Goa 

897. SHRI AlEMAO CHURCHilL: Will the Minister 
of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to ltafa: 

(a) whether the number of Public Distribution System 
shops In Goa have dosed down In the recent years; 
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(b) H so, whether the levies like transportation cost 
and gunny bags effects the viability of these shope; 

(c) if 80, whether the Governrnent proposes to bail 
out these shops by providing transportation coat and cOlt 
of gunny bags; 

(d) if so, whether the Government intends to allow 
sale of kerosene and other commodities to enhance their 
viabUity; and 

(8) if so, the details in thle regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) A8 per the Information received from the 
Government of Goa from time to time, the number of 
Fair Price Shops (FPS) has marginally declined from 557 
(September, 2001) to 523. 

(b) and (c) Transportation cost effects the viability of 
the FPS to certain extent, but the Government of Goa Ie 
already giving transportation rebate to FPS owners at 
enhanced rates with effect from 1.8.2000. The gunny bags 
in respect of rice and wheat are supplied free of cost by 
the Food Corporation of India. Only the cost of the gunny 
bag in respect of levy sugar Is being recovered from the 
FPS Owners at the rate of Rs. 13.50 per bag. 

(d) and (e) Kerosene is already being allocated by 
the Ministry of Petroleum and Natural Gas for distribution 
under Publication Distribution System. Distribution of 
kerosene within the State Is the responsibility of the 
concerned State Government. In order to Improve the 
viability of the FPSs, the State Government have been 
asked to advise the FPS owners to supply commoclties 
of dally consumption through these shops. 

Sugar Through POS 

898. SHRIMATI KALPNA RAMESH NARHIRE: 
SHRI TUKARAM GANGADHAR GADAKH: 

Will the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to state: 

(a) whether there was a sugar surplua In the country 
during 2003-04; 

(b) if so, whether this was due to poor on take of 
sugar meant for distributions to BPL families; 

(e) the steps the Government Ie taking to Increue 
sale of sugar; 

(d) whether the Government propoHI to clltrIbute 
sugar through Public Distribution System (PDS) to APL 
famillea to Increase .... of auger; 

(e) whether any proposal Ie under consideration of 
the Government to Increase eonaumptlon of sugar in the 
country; and 

(f) " 10, the datalle thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) and (b) Sugar surplus In the country Ie due 
to continuous high production of sugar from 1998-99 to 
2002-2003. 

(c) The sale of sugar has been increasing from year 
to vear. 

(d) No, Sir. 

(e) No, Sir. 

(f) 0081 not arise. 

/T,.."..IIonJ 

Popularl.. G.II. Cr. 

899. SHRI NIKHIL KUMAR CHOUDHARY: WIll the 
Minister of AGRICULTURE be pleased to state: 

(a) whether there Ie any legal hurdlee in popularizing 
GM cropa In the country; 

(b) If so, the detalle thereof; and 

(c) the steps the Government propoee to take to 
popularize GM crops amonga the farmers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTlLAL BHURIA): (a) 
No, Sir. 

(b) Question doeI not arIIe. 
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(c) Awarenesa promotion is undet1aken by concerned 
agencie& 'rom time to time to enlighten the farmers and 
other stake-holders about sclentiftc facts relating to the 
Genetically Modified (GM) crop •. The popularity/ 
acceptance of GM Crops ultimately depends on their 
performance. 

{English} 

Aevlelon of Pollel.. of FCI 

900. SHRI ARJUN SETHI: 
SHRI NIKHIL KUMAR: 

Will the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleued to state: 

(a) whether the Union Government Is actively 
considering to review the procurement and dlatrlbution 
policies of Food Corporation of India (FCI); 

(b) if 80, the details thereof; 

(c) whether due to Implementation of the said FCI 
policies, the Union Govemment has been 108lng crol'88 
of rupees per year inform of subsidy on procurement, 
transportation and distribution; 

(d) if SO, the fact In this regard; 

(e) whether various procurement and distribution 
policies of FCI are likely to be revised and implemented; 

(f) jf 80, whether the Government Is considering to 
transfer transportation costa to the State Govemments; 
and 

(g) if so, by when the reformed policies are Hkely to 
be implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) No, Sir. 

(b) Doe8 not ariH. 

(c) and (d) The FCI Is the main agency of the 
Govemment of India for the procurement of wheat and 
rice at minimum support prices (MaP) to farmers, In order 
to offer remunerative prices and to check dIatreN ...... 
The existing policy also envi8agea encouraging the Statea 

to take up procurement under the Decentrallsed 
procurement scheme. The food grains procured are 
dl8trlbuted amongst the various Stat.. for dl8tribution to 
the targeted population under the Public Distribution 
System (POS) and other welfare schemee. Since the Issue 
pr1ce8 fixed for Issue food grains to the targeted population 
II ,... than the economic cost of food grains, the 
difference between the two rep ..... nta the food subsidy. 

(e) No, Sir. 

(f) and (g) Measures to encourage decentralized 
procurement which, Inter alia, will reduce traneportatlon 
costa, are already under implementation. 

/T,."..tionj 

Economic COlt of Foodgraln 

901. DR. CHINTA MOHAN: 
SHRI RAJIV RANJAN SINGH "LALANw: 

Will the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to state: 

(a) whether the Govemment provldea lubsidy due to 
the Increase In the economic cost of wheat and rice; 

(b) If so, the details thereof; 

(c) the economic coat of wheat and rice during the 
IaIt three years and the current year, year-wise; 

(d) the deta118 of the heads of expenditure taken into 
consideration for calculating the economic costs; and 

(e) the amount spent on theae heads during the 
above period? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) to (c) Govemment provIdea the difference 
between the economic cost and central i8eue price 0' 
foodgraJns as subsidy. The detaIIa of economic coat of 
wheat and rice and the total lubeidy released during the 
IaIt three years and In the current year .re given In the 
statement-I enciOled. 

(d) and (e) Detail. 0' the heads of expenditure taken • 
Into consideration for calculating economic coat and the 
amount spent on th88e heads during the lISt three yeara 
and the amount likely to be epent In the current year are 
given in the statement-II enclosed. 
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B. Tt*! SubtIIdy IfIIMr«I tAJnng 1M .., IhIfItI ;wn 
IIfKI 1M CIII1WII JIM' is .. tII'dIr. 

A. Dt1t611s of tICOI1OfI1ic ct1III of whtNIt IUId IfctI for 1M 
I6sI thffNI ytMlS III7d thtI cutn1171 YN' .,. .. undtIr. 

Year Commodity Economic eo.t 
(Ra./QII) 

2001·02 Wheat 852.94 
Rice 1097.98 

2002·03 Wheat 884.00 
Rice 1185.03 

2003·04 (RE) Wheal 952.51 
Rice 1253.04 

2004-05 (BE) Wheat 924.82 
Rice 1282.51 

Year 

2001-02 

2002·03 

2003-04 

2004-2006 
(As on 1.12.2004) 

.. .",.", H 

Subsidy 
(Ra. In cro .... ) 

17494 

24176 

25160 

17682 

/Almlls of Ihs hNd6 of tIXptIndIIu,. ,./Mn Into consItftIml/on to, a.1clM1Ing 6COI7om/c CMf MId 1M wnount 6ptIfII on 
-
IMss htMds during ths Iut IhIfHl YUIS .nd thtI .mount ~ to btl 6ptN71 eluting ths cu"."t yNt; in trIIIptICl of 

FC1'8 optI,.1/ons, .,. .. undtIr. 

(R.. In CI'ON) 

SI.No. Head 2001-02 2002-03 2003-04 2004-05 (BE) 

Wheat Rice Wheat Rice Wheat Rice Wheat Rice 

" 3 4 5 6 7 8 9 10 .. 

1. Pooled COlt of grains 9641 14373 15379 23786 13878 22423 10986 20560 

2. Procurement Incidentals: 

A. Statutory Charge. 

(i) Mandi Charges 556 82 874 135 850 170 875 158 

(Ii) Purchase Tax 374 117 618 191 550 175 433 164 

(ill) Gunny Cost 576 601 913 1003 864 978 887 920 

Sub-Total 1508 800 2403 1329 2284 1323 1798 1242 

B. Labour & Transportation Chargee 

(I) Mandl Labour 124 11 181 23 218 21 174 21 

(II) Forwarding Chargu 11\ 73 21 • 12 65 9 7 

(iii) Internal Movement 164 67 282 91 2<48 124 196 121 

Sub-Total 323 161 494 182 476 200 379 1. 
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2 3 4 5 8 7 8 9 10 

C. Storage and Intereet Charges 

(i) Storage 24 0 39 0 58 0 50 0 

(ii) Interest 129 0 248 0 225 0 162 0 

(iii) Arrears 7 57 -11 -2 61 171 75 157 

Sub-Total 180 57 276 -2 345 171 287 157 

D. Administrative Chargee 196 45 338 41 341 34 271 34 

E. Others (Guarantee Fees) 10 0 14 0 14 0 10 0 

Total Procurement Incidentals 2195 1053 3523 1550 3440 1729 2743 1581 

3. Acquisition Cost 11836 15428 18902 25316 17117 24152 13729 22141 

4. Distribution Cost 

(i) freight 675 293 1313 1046 1393 1121 536 1131 

(ii) Handling 354 343 578 568 689 741 550 650 

(iii) Storage 210 203 425 418 453 599 356 421 

(Iv) Interest 606 790 1113 1488 928 1648 674 1087 

(v)· .Shortages 18 62 9 163 63 316 35 343 

(vi) Administrative Charges 201 195 286 280 332 388 305 381 

Total Distribution Cost 2064 1886 3724 3963 3838 4793 2455 3993 

5. Ec~omlc Cost 13900 17312 22628 29279 20955 28945 16184 26134 

In IIddition subsidy I'IIIM6tId IrJ thtI SM_ ~ dtIctInu.Jlstld plfJCUlflll'lMl t1ptII»tIons dIKIng thtI ., IhIH 
)'N15 Md IIUI1ItJidy ..timIIIfId 10 ,. ~ in thtI CIJf1MI yMr is 118 undtIr. 

(R.. In croree) 

Year 2001-02 2002-03 2003-04 2004-06 

Sut.1dy no 1503 1286 2488 

{English} Price (SMP) fixing It on zonal bui8 Hnking to average 
and not peak recovery; and 

CMnge In SUCJIIfOIIne PrIce Aeghne 
(b) If 80, the reaction of the Government to the 

902. SHRI I(INJARAPU YERRANNAIDU: WID the anomaIie8 pointed out by the Induetry? 
Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pIea88d to .... : THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 
Ca) whether the Sugar Induatry hM eought overhaul MINISTRY OF CONSUMER AFFAIRS. FOOD AND 

of Cane price regime and lower the Statutory Minimum PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
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SINGH): (a) and (b) As per the present practice, 
Govemment have notified a uniform Statutory Minimum 
Price (SMP) for the entire country for sugarcMe at 
Rs. 74.50 per quintal linked to a basic recovery of 8.6% 
subject to a premium of Rs. 0.88 for every 0.1% point 
rise in the recovery above that level for sugar 88ason 
2004-05, compared to Rs. 73.00 per quintal for the sugar 
season 2003-04 linked to a basic recovery of 8.6%. 
Requests for different SMPs for different Regions was 
not agreed to by Govemment as Govemment declares 
one uniform price for the entire country for different 
agricultural commodities. Government have, however, 
decided that with effect from 2004-05 sugar s88l0n the 
factory-wise SMP of sugarcane will be fixed by taking 
Into account the whole season's recovery rate instead of 
the peak period recovery rate. In addition, rounding off 
the fraction of recovery rate will be done as per statistical 
practice upto one decimal place with effect from 2004-05 
sugar season. 

Outlourclng of BPL Identification ProcHl 

903. SHRI CHANDRA BHUSHAN SINGH: Will the 
Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether the Govemment is considering to out 
source the identification of Below Poverty Line population 
to private parties or Non-Govemmental Organisations; 

(b) if so, the details thereof; 

(c) whether the Govemment Is considering to put a 
freeze on the number of BPL families; and 

(d) if so the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) No, Sir. 

(b) Does not arise. 

(c) No, Sir. 

(d) Does not arise. 

AsslI.nee for Agricultural Seeton 

904. SHRI P. KARUNAKARAN: Will Vle Mlnlater of 
AGRICULTURE be pleased to state: 

(a) whether the Government has received any 
memorandum regarding the central asaiatanoe to tide over 
the conditions of agricultural eectors in the country; 

(b) If so, the suggestions made by the multi 
disciplinary team of the Govemment to asalat the poor 
farmers; and 

(c) the measures the Govemment intend to take In 
this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
to (c) A Memorandum from the Govemment of K .... 1a 
was received. A Multi-Disciplinary Central Team was 
constituted for 888888lng the situation. The Team has 
submitted Its report and it is under consideration of the 
Govemment. 

Improvement In Tourism Industry 

905. SHRI M. SREENIVASULU REDDY: Will the 
Minister of TOURISM be pleased to state: 

(a) whether there has been any improvement In travel 
and tourism Industry after the fall in tourist arrival In India 
due to September 11 Incident in USA; and 

(b) H so, the steps the Govemment had contemplated 
to attract more foreign tourists In such numbers as to 
offset the loss Incurred in the past? 

THE MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURY): (a) A 
revival trend has been observed in the arrival of foreign 
touriata in the country with effect from September 2003, 
which has continued during the years 2003 & 2004. The 
years 2003 and 2004 (Jan-Nov. 2004) have registered a 
growth of 14.3% and an estimated growth of 24.0% 
respectively over the corresponding previous years. 

(b) The Ministry of Tourism, Govemment of India 
has taken the following steps to promote tourism in the 
country: 

• PoeitIonIng and maintaining tourism development 
as a National priority activity; 

, 
• Enhancing and maintaining the competitiveness 

of India 88 a tourism destination; 
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• Improving India's exl8ttng tourtemprodUCla and 
expanding these to meet new market 
requirements; 

• Creation of world cIaaa Infrastructure; 

• Special thrust to rural and small segment 
tourism; 

• Development of tourism circuits. 

In addition, the Govemment 18 alao Implementing the 
following measures to attract more foreign tourists to India: 

• Direct approach to the consumers through 
Electronic and Print media through the "tnond:lle 
India- Campaign. 

• Creation of World Claas Collaterals. 

• Centralized Electronic Media Campaign. 

• direct co-operative marketing with the tour 
operators and wholesalers overseas. 

• Greater focus in the emerging markets 
particularly in the region of China, North East 
Asia and South East AsIa. 

• Participation in Trade Fairs & Exhibitions 

• Optimize Editorial PR and Publicity. 

• Use of Intemet and web marketing. 

• Generating Tourist Publications. 

• Re-enforced hospitality programrnea Including 
grant of air passages to invite the media 
personnel. tour operators on famHlartzation tours 
to India to get first hand knowtedge on various 
tourism products. 

{TmMl8IionJ 

Soli Ero.lon 

906. SHRI SUSHIL KUMAR MODI: WUI the Minister 
of WATER RESOURCES be pleaeed to etate: 

(a) whether the Govemment of Bihar had forwarded 
a As. 500 crore project last year to the Union Govammant 
to check soil erosion by the Ganges, the Gandak, the 
Koehi, the Budhl-Gandak. the Bagmoti, the Khiroi, the 
Kor and other rivers and for the construction and 
strengthening of the embankments; 

(b) If so. the details thereof; 

(e) whether the Government propoeee to provide the 
said amount to State Govemment In view of havoc caueed 
by the floods there; and 

(d) If so. by when this amount Is IIkety to be provided 
to the State Govemment? 

THE MINISTER OF STATE IN THE MINISTRV OF 
WATER RESOURCES (SHRI JAV PRAKASH NARAVAN 
VADAV): (a) and (b) Ves, Sir. The Govemment of Bihar 
lubmltted a Ust of critical anti erosion and raising & 
strengthening/construction of embankment schemes on the 
rivers the Ganges. the Gandak. the Burhl Gandak. the 
Khlrol, the Bagmatl and the river Kareh with a total 
estimated coat of Rs. 526.98 erore for Inclusion in the 
Centrally Sponsored Scheme, "Critical anti erosion works 
In Ganga Baaln States- for Implementation during 2004-
07. 

(e) and (d) The propoaala received from the State 
Govemments Including Bihar were examined by the 
Committee set up under the Chairmanship of Chairman, 
GFCC which also Included a representative of the State 
Govemment of Bihar. Based on the recommendations of 
the Committee, the Centrally Sponsored Scheme which 
Inter alia Included 8Chemes estimated to coat Rs. 53.33 
crore with a central ahare of Re. 40 erore In reapect of 
the State Government of Bihar was sanctioned for 
implementation during 2004-07. An amount of Rs. 11.43 
crore has 80 far been releaaed to the State Govemment 
of BIhar to the end of November, 2004. 

Crop lneurance Scheme 

907. SHRI PANKAJ CHOWDHARY: 
SHRI BALESHWAR VADAV: 
SHAI UDAV SINGH: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) whether the Government ha. been studying 
recently to Introduce three crop Insurance achemea; 

(b) If so, the details and outcome thereof; 

(c) whether the exl8ttng crop Insurance scheme have 
been provided Ineffective for farmers; and ,. 

(d) the action takenlpropoeed to be taken by the 
Govemment In this regard? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS. FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a). 
(b) and (d) A Joint Group has been set up to study the 
improvements required in the existing Crop Insurance 
Schemes. The terms of reference of the Group are: 

(i) To review the status position of existing Crop 
Insurance Schemes i.e. National Agricultural 
Insurance Scheme (NAIS). Pilot Project on Farm 
Income Insurance Scheme (FilS). Varsha Blma 
Yojana and other Agriculture related schemes 
floated by Private General Insurance Companies. 

(ii) Improvements required in NAIS. 

(iii) To develop broad parametet8lconcept paper of 
an appropriate and farmers' friendly crop 
insurance scheme after taking in to account the 
professional inputs obtained from experts and 
private sector general insurance companies. 

(iv) To make an assessment of up-front subsidy. If 
any, to be paid by the Government. 

(c) National Agricultural Insurance Scheme (NAIS) Is 
in operation since Rebi 1999-2000. During the last nine 
crop seasons (from Rabl 1999-2000 to Rebl 2003-04) 
462 lakh farmers have been covered over an area of 
743 lakh hectares insuring a sum of Rs. 40272.81 crore. 
Total claims amounting to Rs. 4751.n crore have become 
payable as against the premium of Rs. 1242.65 crore 
and about 1.58 erore farmers have been benefited under 
the scheme so far. 

The Farm income Insurance Scheme (FilS) has been 
implemented in Rabi 2003-04 and Kharif 2004 S8880ns 
on pilot basis. A concurrent evaluation of the scheme is 
underway to decide the Mure of this scheme. 

Foreign Participation In Con.tructlon of Godown. 

908. SHRI SIT A RAM SINGH: Win the Minister of 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether the Government has Invited foreign 
partners for constructing godowns in the oountry; 

(b) if so, whether Food Corporation of India (FCI) 
has not been able to finalize these tendetllbide till date; 
and 

(c) H 10, the I'88IOtW therefor and the action taken! 
proposed to be taken by the Union Government In this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) No. Sir. 

(b) Does not arise. 

(c) Does not arise. 

/Eng/i6h/ 

Promotion of Horticulture In Arid and 
Semi-ArId Ara. 

909. SHRI SHRINIWAS DADASAHEB PATIL: 
SHRI DUSHYANT SINGH: 

Will the Minister of AGRICULTURE be pleased to 
statc: 

(a) whether some projects have been sanctioned in 
the arid and semi-arid zones of the drought affected 
districts In the country; 

(b) If so, the funds sanctioned under these projects 
during the last three years and the current year. State-
wise; 

(c) the details of the projects launched In the arid 
and semi-arid zones of Rajasthan during the said period; 
and 

(d) the steps taken by the Government to promote 
horticulture in arid and semi-arid areas in various parts 
of the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS. FOOD AND 
PUBLIC DISTRIBUTION (SHAI KANTILAL BHURIA): (a) 
to (d) No horticulture projects have been sanctioned 
epecifIcally for the arid zones of the drought affected 
dlstrict8 In the country including Rajasthan. However, the 
Govemment illmplementlng a Centrally Sponlored 
Scheme on Macro Management in Agriculture-
Supplementationlcomplementatlon of State Efforts through 
Work Plana under which, among other things. the farmers 
are being given UIiItance for taking up cultivation of 
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horticulture crops. This scheme is being Implemented In and requirement. The state-wise details of funds provided 
all the States & UTs in the Country including RafuIhan. under the scheme during the last three years and the 
Under the scheme the State Govemment are given current year Is given In the statement enclosed. 
freedom to take up programmes .. per their felt needs 

StII.".", 

Sllltewistl rsIMsII8 of ftJnd8 untI6r CIIntraJIy SponsotrJd St:IIMNI on 
Mllclf) ~t in Agrlcuhu/'ll 

SI.No. States Funds Released (Rs. In lakhs) Allocation Central Share 

2001-02 2002·03 2003·04 2004-05 

1 2 3 4 5 6 

1. Andhra Pradesh 2260.00 1900.00 3800.00 3800.00 

2. Arunachal Pradeah 219.50 463.20 317.28 500.00 

3. Assam 523.60 350.00 360.00 800.00 

4. Bihar 1800.00 1250.00 900.00 1800.00 

5. Jharkhand 1095.00 600.00 1200.00 1600.00 

6. Goa 200.00 182.20 131.04 200.00 

7. Gujarat 1900.00 1600.00 1160.00 2300.00 

8. Haryana 1820.00 1600.00 1662.00 1600.00 

9. Himachal Pradesh 1800.00 1600.00 1585.15 1600.00 

10. Jammu & Kashmir 900.00 1932.00 1880.00 1600.00 

11. Karnataka 5850.00 5338.00 5580.00 1..00.00 

12. Karala 2313.54 2762.00 2348.00 5700.00 

13. Madhya Pradesh 5000.00 4350.00 4400.00 2900.00 

14. Chhattlagath 1339.02 1138.00 1600.00 4500.00 

15. Maharashtra 9000.00 7812.00 e..oo.oo 8200.00 

16. Manipur 345.00 300.00 300.00 700.00 

17. Mlzoram 720.00 810.00 820.00 900.00 

18. Meghalaya 202.74 700.66 427.25 700.00 

19. Nagaland n6.80 860.00 880.00 900.00 

20. Orissa 1485.00 1250.00 1967.31 2300.00 

21. Punjab 1036.00 850.00 1500.00 

22. Rajuthan 5250.00 8700.00 8671.18 8800.00 
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23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

31. 

32. 

33. 

34. 

35. 

2 

Sikkim 

Tamil Nadu 

Tripura 

Uttar Pradesh 

Uttaranchal 

West Bengal 

Deihl 

Pondicherry 

Andaman & Nicobar Islands 

Chandigarh 

Dadra & Nagar Havell 

Daman & Diu 

Lakahadweep 

Total 

3 

422.00 

4500.00 

630.00 

7500.00 

1400.00 

2500.00 

135.00 

90.00 

50.00 

135.00 

46.00 

90.00 

63122.10 

ITl'8nslationj 

Circulation of Poor Quality Good. 

910. SHRI MAHENDRA PRASAD NISHAD: Will the 
Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION ~e pleased to state: 

(a) whether the consumers get poor quality of goods 
and services despite paying the full cost for the same; 

(b) if so, whether any mechanism is in place to 
monitor the quality control process; 

(c) if so, the details of the consumer goods examined 
during the last three years, year-wise; 

(d) whether the companies are required to undergo 
quality test for their products before circulating the same; 
and 

(e) it so, the steps taken by the Govemment to check 
the circulation of poor quality goods? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI TASLIMUDDIN): (a) and 

4 

330.00 

3360.00 

900.00 

6885.00 

1290.00 

1427.47 

80.00 

100.00 

100.00 

100.00 

~oo.oo 

58800.76 

5 

500.00 

4275.00 

715.34 

7375.00 

1600.00 

1920.00 

50.00 

100.00 

10.00 

SO.OO 

62664.68 

6 

600.00 

4300.00 

800.00 

7000.00 

1600.00 

2400.00 

100.00 

100.00 

100.00 

26.00 

50.00 

25.00 

100.00 

69500.00 

(b) Under the BIS Act 1986, licences are granted to 
manufactures for the use of BIS Standard Mark (lSI Mark). 
Licences are granted by BIS after verifying that the 
manufact'Jrer has the requisite plant and machinery, 
equipment for tests and qualified technical persons and 
that the quality of the product confirms to the relevant 
Indian Standard. This Is checked through Preliminary 
factory evaluation by qualified technical officers of BIS 
and testing of samples in BIS laboratories of BIS approved 
laboratories. After grant of licence, BIS ensures that the 
quality of goods being produced under the BIS 
Certification Scheme conSistently conforms to the 
requirements of the relevant Indian Standards on 
continuous basta through the Scheme of T eating and 
lnapection and SurvelHance lnapectlon. 

(c) The number of sampl .. drawn for teatlng in BIS 
laboratories or BIS Approved laboratories during the last 
three yeal'8 ill as under: 

Market Samples Factory Samples 

2001-2002 11802 21696 

2002-2003 11364 18983 

2003-2004 14824 18804 
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(d) BIS licensees are required to test their products 
as per the Scheme of teatlng and Inspection which Is 
given to the manufacturer by the Bureau of Indian 
Standards and only those products which pass the various 
tests as required according to the corresponding Indian 
Standard. can be marked before supplying to the market! 
consignees. 

(e) About 109 products Including packaged drinking 
water. packaged natural mineral water. cement, food and 
food additives, LPG cylinders, electrical Immersion water 
heaters, electric iron, electric stovea, electric radiators, 
switches for domestic and similar purpo... etc. which 
are considered to be Important from the point of view of 
public health and safety have been brought under the 
mandatory certification of BIS. For these products, It is 
obligatory for all manufacturers to obtain licence from 
BIS and to conform to the relevant Indian Standards. 
These steps ensure that such products which are crttIcaI 
for human health and safety etc. are not supplied without 
the relevant quality checks. 

Relief to Farme ... 

911. SHRI AJIT JOGI: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether there is any proposal under consideration 
of the Govemment for providing relief to those fanners 
who faced difficulty because of bad monsoon; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRV OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
and (b) Compensation to fanners suffering crop loea due 
to insufficient rains is mainly under the National Agriculture 
Insurance Scheme. For Kharif 2004 the last date of receipt 
of yield data for detennlnatlon of claims is 31st January, 
2005. As for drought relief aasistance the following details 
may be given; 

(Rs. in Crorea) 

States Amount Demanded Amount SanctIoned 

2 3 

Bihar 2312.48 162.15 

Tamil Nadu 1910.58 156.84 

2 3 

Uttar Pradesh 7226.10 360.94 

Andhra Pradesh 1199.68 

Jhartdland 928.12 • 

Madhya Pradesh 724.88 • 
Rajasthan 2378.64 .. 
Kamataka 1147.71 •• 

Chhattlagarh 804.96 •• 

"To be decided by !he High Level CommIttee lhottIy. 

··Memorandum received recently. Central Team being deputed. 

[English] 

912. SHRI KIRIP CHALlHA: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Government is aware that non-
availablUly of paddy seeds made the eftuatlon worst for 
the farmers of the Assam State; and 

(b) If so, the action taken by the Govemment in thls 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
and (b) Nonnally there Is no shortage of paddy seeds in 
the State. Under abnormal situation like natural calamities 
i.e. floods during early and midKharif (Sail) season, the 
shortage of quality Sail seed is realized because the 
seeds available with fanners and other sources are 
alreedy used up for ralling seedling which eventually gets 
damaged. Government, generally, under luch situation 
takes steps to provide seeda under Calamity Relief Fund 
(CRF) programme. 

Government of India, under National Calamity 
Contingency Fund (NCCF), released Rs. 19.61 crores this 
year for agriculture InpUla ualstance including seed to 
small and marginal farmers affected by flood. Government 
of India aIao provide funde to the tune of Re. 50 Iakh to 
Auam S •• ds. Corpo .... ion for conttructlon of Ned 
storage godowns for stOftng eeede requifwd for caa.mIIy 
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situation. A revolving fund of Rs. 28.94 lakh sanctioned 
by Govemment of India for the production of seeds to 
be kept in Seed Bank is used for procurement of seeds 
under the Seed 8ank scheme to fulfill the demand of 
seecls in the calamity situations. Govemment of India has 
also released Rs. 20.41 lakh thla year to Aaaam Seeds 
Corporation for maintenance of the Seed Bank. 

Withdraw of Conc ... lon on Premium for 
Insurance of Crope 

913. SHAI PRAKASHBAPU V. PATIL: Will the 
Minister of AGRICULTURE be pleased to atate: 

(a) whether amall and marginal farmers are receiving 
concession in premium for insurance of crops; 

(b) if so, the details thereof; 

(c) whether the Govemment propoaes to withdraw 
this concession; and 

(d) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURe: AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
and (b) Yes, Sir. As per the provision of the National 
Agricultural Insurance Scheme (NAIS), amall and marginal 
farmers were entitled to avail 50% aubsldy in the premium 
which is being phased out over a period of five years. At 
present, the premium subsidy available to the small and 
marginal farmers is 10% of the premium. 

(c) No, Sir. 

(d) Does not arise. 

Ero.lon Due to Rivera 

914. SHRI HANNAN MOLLAH: Will the Minister of 
WATER RESOURCES be pleased to state: 

(a) whether the Govemment ia aware of massive 
erosion of embankment of Ganges, Rupnareyan and other 
rivers; 

(b) If 80, the dlJta118 thereof; 

(c) whether the Union Government hal reeelved 
proposala from the State GoYemments tncIudIng W" 
eengaI for protection of eroaion; . 

(d) If so, the details thereof; and 

(e) the action the Government have taken or 
propoeed to take In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) and (b) Yea, Sir. Ganga Flood Control 
Commlaalon (GFCC) constituted by Central Govemment 
hed prepared comprehensive plans for flood management 
including river erosion tor the main Ganga stem which 
also Includes Bhagirathl, Hooghly, Rupnarayan etc. and 
the same were sent to respective State Govemments for 
implementation. 

(c) to (e) Flood Management being a State subject, 
the flood control projectl are planned, funded and 
executed by the State Govemmen18 \tIemaeIves according 
to their own priorities. The assietanoe rendered by the 
Central Government is technical, catalytical and 
promotional In nature. 

The Govemment of India had formulated a Centrally 
Sponsored Scheme (CSS) in January, 2001 with a view 
to provide financial assistance to the Ganga basin States 
including West Bengal for implementing critical anti erosion 
schemes. Under this scheme, after examination of the 
proposals received from various State Govemments, funds 
have been released to them during 10th Plan as under: 

(Ra. in crore) 

SI.No. Name of State Funds released 

1. Bihar 26.14 

2. Unar Pradesh 16.69 

3. Unaranchal 0.95 

4. West Bengal 10.78 

Development 01 High Yield WhHt 

915. SHRIMATI JAYABEN B. THAKKAR: Will the 
Minister of AGRICULTURE be pleased to atate: 

(a) whe~.r the Scientists of Indian Agricultl.lral 
Research Institute (IARI), New Deihl have developed a 
high yielding and dlMase rellstant wheat (Triticum 
aestlvum) Variety (HD-2851); and 

(b) If 80, the commenta of the Government on the 
new variety? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRt KANTILAL BHURIA): (a) 
Yes, Sir. 

(b) The Wheat Variety HD-2851 (Puea VIsheeh) wu 
released in 2004 by D.lhl Stat. Varl.ty Rei •••• 
Commmee for cultivation under irrigated condItion8 01 ~ 
State (NCR) for timely sowing. The variety m.tum in 
about 137 days duration with average yield potential of 
more than 5 tonnes per hectare. it is .Iso reaiatant to all 
the three wheat rust diseaaes I.e. yellow, blown and black 
rusts. 

Production of Palm 011 

916. SHRI PRALHAD JOSHI: Will the Minister of 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to stat.: 

(a) the cost of production of Palm 011 in the country 
.t present; 

(b) the production of Palm oil In the country during 
the last three years, year-wise and State-wise; 

(c) the quantum of palm oil imported during the last 
three yeers, y.ar-wise; 

(d) the steps, the Govemment is taking to Increase 
production with a "lew to become se"-sufficient; Md 

(e) the contribution being m.de by the .gricuttural 
scientists in this direction? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) The cost of P.lm 011 v.ries as It dependa 
upon mark.t fluctuations. 

(b) The estimated production of P.1m 011 In the 
country Is 50,000 MT, annually, for the last couple of 
years. State-wise data regarding production of Palm 011 
is not maintained. 

(c) The quantum of Palm 011 Imported during the 
last three years Is as under: 

(Qu.ntlty In Lakh MT) 

y_ (ApII-March) Crude Palm 011 Refined Palm Oil 

2001-2002 1.73 1.01 

2.89 

2.85 

3.61 

1.18 

(d) Some of the steps taken by the Govemment to 
enhance production of oileeedlledtble 0118 in the country 
.re: 

(i) A Technology Mulon on Oilseeda Is in pl.ce 
to incIease the production and productivity of 
oileeeds in the country. 

(II) Incre.sing the are.s under non-traditional 
oIJseeda crops, like tree bome oil seeds, rice 
bam oil etc. to increase .vailabillty of edible 
oils. 

(HI) AssI8tance for OU Palm devalopment. 

(Iv) Better Incentive. to produc.rs through fixation 
of Minimum Support Price (MSP). 

(v) Use of indlgenou. oils in the manuf.cture of 
Vanaspati upto the level of 12% production has 
been made mandatory. 

(e) In order to increase the production and productivity 
of oII .... edibIe oil in the country and to make the 
country self-reliant in the production of oilseedsledlble oils, 
Government of India is implementing a Centrally 
Sponsored Integrated Sch.me of Oilaeeds, Pulses, Oll 
Palm .nd Maize (ISOPOM) in 14 major oilseeds growing 
St..... Under this Scheme, assi8tance is provided for 
purchase of breeder seed, production of foundation seed, 
production and distribution of certified seed, distribution 
of IHd mlnklt8, dietributlon 0' plant protection chemicals, 
pl.nt protection equipments, weedleld •• , supply of 
rhizobium culture/phosphate solubillsing bacteria, 
dIetrIbutIon of gyp8umlpyrttellimingldolomlte, distribution of 
eprInkIer .... , water carrying pipes, publicity, etc. In order 
to dl.,emlnate information on improved production 
technotogiea amongst the f.rmers, block demonstrations 
and Integrated pest Management (IPM) ciemonstrations 
are organized through State Department of Agriculture 
and Front Una Demonstr.tIons through ICAR. 
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{TmnsNItionJ 

Development of Horticulture and FIorIcultu,. 

917. SHRI K.C. PALANISAMY: WHI the MInister of 
AGRICULTURE be pleased to state: 

(a) the details of the steps taken by the Union 
Government for the development of horticulture and 
floriculture in the country particularly in Tamil Nadu; and 

(b) the assistance provided to each State for the 
purpose during the last three years and the current 
financial year? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS. FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
and (b) The Govemment Is Implementing Centrally 
Spontored Scheme on Macro Management In Agriculture-
Supplementation/complementation of State Efforts through 
Work Plans under which, among other things, the farmers 
are being given assistance for taking up cultivation of 
horticulture crops including floriculture. This scheme is 
being implemented in all State. & UTs in the Country 
including Tamil Nadu. Under the scheme the State 
Govemments are given freedom to take up programmes 
as per their felt needs and requirement within the 
budgetary allocation of the scheme. The state-wile details 
of ... Ietance provided uncler the Macro Management 
scheme during the last three years and allocation for the 
current year are given In the statement encl088d. 

The sl61t1Wit1e mltMstIS of funds under c.nnlly SponIoMd ScI1tiIfM on 
MscrD U.f1IIIIIIIM'Il In Agficultu,. 

SI.No. State. Funda Releued (Rs. In Iakha) Allocation Central Share 

2001-02 2002-03 2003-04 2004-05 

2 3 4 5 6 

1. Andhra Pradesh 2250.00 1900.00 3800.00 3800.00 

2. Arunachal Pradesh 219.50 483.20 317.28 500.00 

3. Assam 523.50 350.00 350.00 BOO.OO 

4. Bihar 1800.00 1250.00 900.00 1800.00 

S. Jharkhand 1095.00 600.00 1200.00 1800.00 

6. Goa 200.00 182.20 131.04 200.00 

7. Gujarat 1900.00 1800.00 1150.00 2300.00 

8. Haryana 1620.00 1800.00 1882.00 1600.00 

9. Himachal Prade.h 1800.00 1800.00 1585.15 1600.00 

10. Jammu & Kashmir 900.00 1932.00 1680.00 1600.00 

11. Karnataka 5850.00 5338.00 5580.00 1400.00 

12. Kerala 2313.54 2762.00 2348.00 5700.00 

13. Madhya Pradesh 5000.00 4350.00 4400.00 2900.00 

14. Chhattisgarh 1339.02 1138.00 1600.00 4500.00 
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2 3 4 6 6 

15. Maharashtra 9000.00 7612.00 8400.00 8200.00 

16. Manipur 346.00 300.00 300.00 700.00 

17. Mizoram 720.00 810.00 820.00 900.00 

18. Meghalaya 202.74 700.66 427.25 700.00 

19. Nagaland ne.80 660.00 880.00 900.00 

20. Orissa 1486.00 1250.00 1967.31 2300.00 

21. Punjab 1035.00 860.00 1500.00 

22. Rajasthan 6250.00 6700.00 6571.19 8800.00 

23. Sikkim 422.00 330.00 500.00 800.00 

24. Tamil Nadu 4500.00 3380.00 4276.00 4300.00 

25. Tripura 830.00 900.00 715.34 8OO.op 
26. Uttar Pradesh 7500.00 8885.00 7376.00 7000.00 

27. Uttaranchal 1400.00 1290.00 1600.00 1600.00 

28. West Bengal 2500.00 1427.47 1920.00 2400.00 

29. Delhi 80.00 50.00 100.00 

30. Pondicherry 135.00 100.00 100.00 

31. Andaman & Nioobar Islands 90.00 100.00 100.00 100.00 

32. Chandigarh 50.00 26.c,o 

33. oadra & Nagar Haveli 135.00 100.00 10.00 50.00 

34. Daman & Diu 46.00 25.00 

35. Lakshadweep 90.00 100.00 60.00 100.00 

Total 63122.10 58600.78 828&4.68 88500.00 

Globall.atlon cau.lng Hardshlpa to IrMII Mel (c) If 10. the ateps. the Government propoae to take 
Marginal Farmer8 and Fa"" WorIcer8 to Nfeguard the int .. at of the farming community? 

918. SHRI ADHIR CHOWDHURY: WII the Miniater THE MINISTER OF STATE IN THE MINISTRY OF 
of AGRICULTURE be pleuec:l to state: AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS. FOOD AND 
(a) whether/certain aspect. of globallaatlon are PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 

to (c) Aa may be Hen from the table given below. the subjecting smaHi and marginal farmers and farm WOfkers quantum of agrlcutl\lral Imports c:)rnpared to the groupe 
in India to many hardships; domeetIc product from the agricultunl MCtor In India 

(b) If so. whether the Indebtecln .. among fanntHa 
continua 10 very email. Thua. the hatdahip8. tf any. 
IUffered by .,.,.,. and marginal farmers and farm WOfMra 

is on th. Incre ... in the changed cifCUl'l'l8tancel of In India cannot be attributed to the proce.. of 
globalisatlon; and gIobaJ_lion. 
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Year GOP Agriculture at Agriculture Percentage of 
Current Price Imports Imports to GOP 

(Rs. in Crores) (Rs. in Crores) 

1993-94 221834 2327.33 1.04 

1994-95 255193 5937.21 2.32 

1995-96 2n846 5890.10 2.11 

1996-97 334030 6612.60 1;97 

1997-98 353490 8784.19 2.48 

1998-99 406498 14666.48 3.58 

1999-00 422392 16086.73 3.80 

2000-01 423522 12086.23 2.85 

2001-02 473004 18256.61 3.43 

2002-03 456044 17608.83 3.86 

Source: Central Statistical Organisation. New Deihl; Agricultural Statistics at a gtance 2004. 

On 18th June. 2004. the Government has announced 
a new Agriculture Credit Policy, to improve the flow of 
credit to the agriculture sector and also to provide debt 
relief to farmers. 

(English) 

Tourism Circuit. In GuJarat 

919. SHRI P.S. GADHAVI: Will the Minister of 
TOURISM be pleased to state: 

(a) whether the Union Government proposes to 
develop tourism circuits in Gujerat by connecting cultural 
and tourism hubs including 'Coastline Tourism'; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURY): (a) and 
(b) Development and promotion of places of tourist spots! 
Interest in primarily undertaken by the State Government! 
UT Administrations themselves. However, the Department 
of Tourism also sanctions projects at important tourist 
places In the country which include cultural and coastline 
tourism. These projects are sanctioned on the basis of 
filed visits/consultations with the StateslUT Administrations 
concemed. 

During the last three years (2001-02 to 2003-04), 21 
projects for Rs. 1423.13 lakhs were sanctioned for 
development of tourism In the State of ·Gujarat. 

12.00 hr •• 

PAPERS LAID ON THE TABLE 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): Sir, I beg to 
lay on the Table-

(1) (I) A copy of the Annual Report (Hindi and 
English versions) of the Indian Council of 
Agricultural Research, New Deihl, for the year 
2003-04. 

(it) A copy of the Annual Accounts (Hindi and 
English versions) of the Indian Council of 
Agricultural Research, New Delhi, for the year 
2003-04, together with Audit Report thereon. 

(2) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (iI) of Item No. (1) above. 

[Placed in Library. SH No. LT. 91S12OO4] 

THE MINISTER OF STATE OF TI1E MINISTRY OF 
TOURISM (SHRtMATI RENYKA CHOWDHURtf): SIr, I 
beg to lay on the T ___ 
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(1 ) A copy of the Annual Reports for the year 2003-
2004 (Hindi and English versions) alongwlth Audited 
Accounts in raapect of the following Institutes: 

(a) (i) Institute of Hotel Management, Catering 
Technology and Applied Nutrition, AIvnedabad. 

[Placed in Library. SH No. LT. 91712004] 

(ii) Institute of Hotel Management, Catering 
Technology and Applied Nutrition, Bangalore. 

[Placed in Library. SH No. LT. 91812004] 

(iii) Institute of Hotel Management, Catering 
Technology and ApplIed Nutrition, Bhopal. 

[Placed In Library. SH No. LT. 91912004] 

(iv) Institute of Hotel Management, Catering 
Technology and Applied Nutrition, 
Bhubaneawar. 

[Placed in Library. SH No. LT. 92012004] 

(v) Institute of Hotel Management, Catering 
Technology and Applied Nutrition, Koikata. 

[Placed in Library. SIHI No. LT. 92112004] 

(vi) Institute of Hotel Management, Catering and 
Nutrition, Chandigarh. 

[Placed in Library. SH No. LT. 92212004] 

(vii) Institute of Hotel Management, Catering 
Technology and Applied Nutrition, Chenna!. 

[Placed In Library. SH No. LT. 92312004) 

(viii) Institute of Hotel Management, Catering and 
Nutrition, Gurdaapur. 

[Placed in Library. s.. No. LT. 92412004] 

(Ix) Institute of Hotel Management, Catering 
Technology and ApplIed Nutrition, Goa. 

(Placed In Library. SH No. LT. 92612004J 

(x) Institute of Hotel Management, Catering 
Technology and App/l4Kt Nutrition, Guwahatl. 

(Placed in Library. SH No. LT. 92612004] 

(xl) Institute of Hotel Management, Catering 
Technology and AppHed Nutrition, Gwallor. 

[Placed in Library. SIHI No. LT. 927/2004] 

(xii) Institute of Hotel Management, Catering 
Technology and Applied Nutrition, Jalpur. 

[Placed In Library. StHI No. LT. 92812004] 

(xiii) Institute of Hotel Management, Catering 
Technology and Applied Nutrition, Hyderabad. 

[Placed In Library. SIHI No. LT. 92912004] 

(xlv) Institute of Hotel Management, Catering and 
Nutrition, Lucknow. 

[Placed In Library. SH No. LT. 93012004] 

(xv) Institute of Hotel Management, Catering 
Technology and Applied Nutrition, Mumbal. 

[Placed In Library. SH No. LT. 93112004] 

(xvi) Institute of Hotel Management, Catering 
Technology and Applied Nutrition, New Deihl. 

[Placed in Library. SH No. LT. 93212004) 

(xvii) Institute of Hotel Management and Applied 
Nutrition, Patna. 

[Placed In Library. SIHI No. LT. 93312004] 

(xviII) Institute of Hotel Management, Catering and 
Nutrition, Shlmla. 

[Placed in Library. SIHI No. LT. 93412004] 

(xix) Institute of Hotel Management, Catering 
Technology and Applied Nutrition, Srinagar. 

[Placed In Library. StHI No. LT. 93512004) 

(xx) Institute of Hotel Management, Catering 
Technology and Appll~ Nutrition, Shillong. 

[Placed In Library. SH No. LT. 93612004) 

(xxi) Institute of Hotel Management and Catering 
Technology, Thlruvananthapuram. 

[Placed in Library. StHI No. l T. 937/2004) 
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(xxii) National Council of Hotel Management and 
Catering Technology, New Delhi. 

[Placed in Library. StItI No. LT. 93812004] 

(b) A copy of the Review (Hindi andEngIlah v .... lona) 
by the Government of the wort<ing of the above 
institutes for the year 2003-04. 

(2) (i) A copy of the Annual Report (Hindi and 
English verslona) of the Indian lnatitute of 
Tourism and Travel Management, Gwallor, for 
the year 2003-2004, alongwlth Audited 
Accounts. 

(II) A copy of the Review (HIndi and Englllh 
versions) by the Government of the working 
of the Indian Institute of Tourism and Travel 
Management, Gwallor, for the year 2003-2004. 

[Placed in Library. StItI No. LT. 93912004] 

(3) A copy each of the following papers (Hindi and 
English versional under sub-l8Ction (1) of HCIIon 
619A of the Companlel Act, 1956: 

(a) (I) Review by the Government of the working of 
the Kumarakruppa Frontier Hotell Private 
Limited, New Delhi, for the year 2001-2002. 

(ii) Annual Report of the KumaraknAppa Frontier 
Hotels Private Umlted, New Deihl, for the year 
2001-2002, alongwlth Audited Accounts and 
comments of the Comptroller and Auditor 
Generaf thereon. 

[Placed in Library. Stili No. LT. 94012004] 

(b) (i) Review by the Government of the working of 
the India Tourism Development Corporation 
Limited, New Delhi, for the year 2002-2003. 

(ii) Annual Report of the India Tourism 
Development Corporation limited, New Delhi, 
for the year 2002-2003, alongwlth Audited 
Accounts and comrnenta of the Comptroller 
and Auditor General thereon. 

[Placed in Library. StIlI No. LT. 94112004] 

(c) (i) Review by the Govemment of the wottdng of 
the Ranchl Alhok Bihar Hotel Corporation 
Limited, for the year 2Q02-2003. 

(II) Annual Report 0' the Ranchi Aahok Bihar 
Hotel Corporation limited, for the year 2002-
2003, alongwith Audited Accounts and 
comments of the Comptroller and Auditor 
General thereon. 

(4) Three statements (Hindi and English versions) 
showing reuona for delay In laying the papers 
mentioned at (3) above. 

[Placed In Library. StIlI No. LT. 94212004] 

{TI'tll78ltlIIonJ 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): Sir, 
I beg to lay on the Table-

(1) A copy of the Notification No. G.S.A. 516(E) (Hindi 
and English verslona) published in Gazette of India 
dated the 11 th August, 2004 rescinding the 
InsectIcidee Price, Stock Display and aubm_ion of 
Reports Order, 1988 under slb-aectlon (6) of section 
3 of the Eaaenttal Commodltlea Act, 1955. 

[Pt8Ced In library. StIlI No. LT. 94312004] 

(2) A copy each of the following Notifications (Hindi 
and English veraiona) IIaued under aub-sectlon (1) 
of aectlon 3 of the Destructive Insects and P .... 
Act, 1914: 

(I) The Plant Quarantine (Regulation of Import 
Into India) Order, 2003 published in 
Notification No. S.O. 1322(E) In Gazette of 
India dated the 18th November, 2003. 

(II) The Plant Quarantine (Regulation of Import 
Into India) (Amendment) Order, 2004 
published In Notification No. S.O. 167 (E) In 
Gazette 01 Incla dated the 8lh February I 2004. . 

(III) The Plant Quarantine (Regulation of Import 
Into India) Third Amendment Order, 2004 
p~1Ihed In Notification No. S.O. 844 (E) In 
GaHtte of India dated the 31. May, 2004. 

(Pticed In library. SH No. LT. 94412004] 

(3) (I) A copy of the Annual Report (Hindi and 
Englllh vel"liona) of the All India Federation 
of Co-operative Spinning ~1I1e Limited, 
Mumbal, for the year 2003-04, alongwlth 
Audited Accowrta. 
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(Ii) A copy of the R.view (Hindi and Engtlsh 
versions) by the Govemment of the wor1dng 
of the All Indi. Federation of Co-operatIve 
Spinning MUla Limited, Mumbai, for the year 
2003-2004. 

[Placed in Ubrary. SH No. LT. 94512004] 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI TASLIMUDDIN): Mr. 
Speaker, Sir ... (lnlBmtpIions) 

SHRI SUSHIL KUMAR MODI: Mr. Speaker, Sir, the 
t.inted Minillt.... . .• (1ntwnJptitJn8) 

{English} 

MR. SPEAKER: PIe... alt down. Pie... take your 
seats. 

. . . (InltJnupIions) 

rrrsnslstion} 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTTION (SHRI TASLIMUDDIN): Sir, I 
beg to lay on the Table-

(1) (a)(I) A copy of the Annu.1 Report (Hindi and 
English v.rsions) of the Cooperatfve Store 
Umlted (Super Bazar), New DeIhl, for the year 
1998·1999, alongwlth Audited AccountB. 

(II) A copy of the Annual Report (Hindi and 
English versional of the Cooperatfve Store 
Umited (Super Bazar), New Delhi, for the year 
1999·2000, alongwlth Audited Accounll. 

(iii) A copy of the Annual Report (Hindi and 
English ".rsions) of the Cooperative Store 
Umlted (Super Bazar), New DeIhl, for the year 
2000-2001, .Iongwlth Audited Accounll. 

(Iv) A copy of the Annu.1 R.port (Hindi and 
English v.rsiona) of the Cooperative Store 
Limited (Super Bazar), New Delhi, for the year 
2001·2002, .Iongwlth Audited Accounll. 

(b) A copy of the Review (HIndi .nd English v ..... ona) 
by the Gov.rnm.nt of the working of the 
Cooperative Store LImIted (Super Bazar), New DelhI. 
for the years 1998--99 to 2001·2002. 

(2) Statement (Hindi .nd Engllah ve .. lonl) Ihowfng 
reuona for delay In laying the pape,.. mentioned 
at (1) above. 

[Placed In Library. SH No. L T 94812004] 

/Eng/itIh} 

THE MINISTER OF ENVIRONMENT AND FORESTS 
(SHRI A. RAJA): Sir. on behalf of Shrl Namo Naraln 
MHna, I beg to lay on the Table-

(1) A copy each of the following Notificatlonl (HIndi 
and Engllah v ... lons) under section 26 of the 
Environment (Protection) Act. 1888: 

(I) The Hazardous Wut .. (Management and 
Handling) Am.ndment Rul ... 2004 published 
in Notification No. 5.0. 826(E) in Gaz.tte of 
India dated the 19th July. 2004. together with 
a Corrigendum thereto pubIIehed In NoIIfIcatIon 
No. S.O. 914(E) dated the 12th August, 2004 . 

(Ii) Th. Hazardous w..... (Management and 
Handling) Second Amendment Rules. 2O(M 
published In Notification No. 5.0. 897(E) In 
Gazette of Indl. d.ted the 8th August. 2004. 

(2) Stat.ment (Hindi .nd English v ... lon.) showing 
ruaonl for delay in I.ylng the pape.. mentioned 
at (1) abov •• 

[Placed In library. SH No. L T 94712OO4J 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS. FOOD AND 
PUBLIC DISTRIBUTION (DR. ~KHILESH PRASAD 
SINGH): Sir. I beg to lay on the Table-

(1) (I) A copy of the Annual R.port (Hindi and 
English v ... lons) of the Food Corporation of 
India. New Deihl. for the ye.r 2001·2002. 
.Iong with Audited Accounts. 

(N) A copy of the Review (Hindi and EngIIIh 
v ... Ions) by the Govemment of the working 
of the Food Corporation of India, New DelhI. 
for the y •• r 2001·2002. 

(2) Statement (Hindi and Englleh va ..... ) ahowtng 
r'HIOf18 for delay In laying the papers mantJoned 
at (1) above. 

[Placed In Library. SH No. LT 94&'2004] 
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12.01 hr •. 

LEAVE OF ABSENCE FROM THE 
SITTINGS OF THE HOUSE 

[Eng/ish} 

MR. SPEAKER: Tho Committee on Ab.ence of 
Members from the sittings of the HOUle In their Firat 
Report presented to the Houae on 26th Augult, 2004 
have recommended that leave of abaence from the IIttInga 
of the House be granted to the following Members for 
the period mentioned against each: 

(1) Shri Suresh Kalmadl _ 

(2) Shri Abdul Mannan Hossain 

(3) Dr. Chinta Mohan 

(4) Km. Mamata Banerjee 

. . . (/ntsnupliona) 

_ 18.8.2Q04 to 
28.8.2004 

18.8.2004 to 
28.8.2004 

3.7.2004 to 
21.7.2004 

18.8.2004 to 
28.8.2004 

MR. SPEAKER: When the Speaker Is making an 
announcement, you are interrupting him? 

Is it the pleasure of the House that leave •• 
recommended by the CommIttee be granted? 

SEVERAL HON. MEMBERS: Y •. 

MR. SPEAKER: Leave is granted. The Mambe,. wiH 
be informed accordingly. 

12.02 hr •• 

SECURITIES LAWS (AMENDMENT) BtlL·, 
2004 

[English} 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PAlAN1MANICKAM): On behalf of 
my senior colleague, Shri P. Chidamba,."" I beg to move 
for leave to introduce a BIll further to amend the Secut1Iiea 
Contracts (Regulation) Act, 1958 and the Depoa'"ortee 
Act, 1996. 

MR. SPEAKER: The question: 

"That leave be granted to introduce a Bill further to 
amend the Securttlee Contract8 (Regulation) Act, 1956 
and the Depositories Act, 1996'-

TM mtJtIon waB IIdoptwI. 

SHRI S.S. PALANIMANICKAM: Sir, I Introduce the 
BlII.-

12.03 hra. 

STATEMENT RE: SECURITIES LAWS 
- (AMENDMENT)· ORDINANCE _ .. --.- _ .. 

[EngII6/I} 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): Sir, on behalf 
of my .."Ior colleague, Shri P. Chldambaram, I beg to 
lay on the Table an explan.tory statement (Hindi and 
English versions) Ihowlng realon8 for immediate 
IegIIIatton by the Securttlee Laws (Amendment) Ordinance, 
2004 (No.4 of 2004) . 

[Placed In Library. See. No. LT. 94912004] 

12.04 hra. 

ENFORCEMENT OF SECURITY INTEREST 
AND RECOVERY OF DEBTS LAWS 

(AMENDMENT) BILL·, 2004 

[EnpI8h} 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): Sir, on behalf 
of my eenlor colleague, Shrt P. Chtclambaram, I beg to 
move for leave to Introduce a Bill to amend the 
Securltiaatlon and Reconstruction of Financial Aaeeta and 
Enforcement of Security Interest Act, 2002 and further to 
amend the Recovery of Debts Due to Banks and FInancial 
Institution. Act, 1993 and the Companies Act, 1958. 
.•. (/nIwn.pIItJn8) 

PROF. VLJAY KUMAR MALHOTRA (South DeIhl): Sir, 
I WMt to rafae an objection at this stage. 

MR. SPEAKER: There II no nottce In front of me. 

PubItIhed In the Gazette of India. ExtraordInary, Part II, 
Seeton 2, dated 8:12.2004. ' 

•• Introduced with the Recommendation of the PrMIdent. 
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PROF. VIJA Y KUMAR MALHOTRA: Sir, thie Bill 
should be sent to the Standing Committee. 

MR. SPEAKER: Let your notice come to me, I will 
decide. 

PROF. VIJAY KUMAR MALHOTRA: He is Introducing 
the Bill now. 

MR. SPEAKER: That does not mean the Bill Is 
paasecl. 

PROF. VIJAY KUMAR MALHOTRA: At the 
introduc:ltlon.atage Itself I have. a. rI~t. to say that the Bill 
be sent to the Standing Com~ee.-- - . - - - ------ - --

MR. SPEAKER: You have made your point. 

{Tf'IInalBfion} 

PROF. VIJAY KUMAR MALHOTRA: Mr. Speaker, Sir, 
Shivraj PatiJji is sitting here. He had salG that every BIH 
would be sent to Parliamentary Standing CommIttee but 
of the ordinances that have been brought 80 far not a 
single Bill has been sent to Parliamentary Standing 
Committee. 

MR. SPEAKER: Bill has not been introduced .. yet. 
Bills are sent to Parliamentary Standing Committee only 
after introduction. 

{English} 

Bill. 

Let the Bill be introduced first. 

The question is: 

"That leave be granted to Introduce a Bill to amend 
the Securitisation and Reconstruction of Financial 
Assets and Enforcement of Security Irterest Act, 2002 
and further to amend the Reoovery '" Debts Due to 
Banks and Financial Institutions Act, 1993 and the 
Companies Act, 1956: 

SHRI S.S. PALANIMANICKAM: I introduce the 

Stlcurlty Inltlnlsl and RtIcoIlfHY of 
0tIb/s Laws (Amsndmtlnl) OlfilrNlncw 

MR. SPEAKER: Shri Malhotra, you wanted to eay 
that the Bill be sent to the Standing CommIttee. Well, I 
have noted it. 

{TnmslBfion} 

PROF. VIJAY KUMAR MALHOTRA: Mr. Speaker, Sir 
it Is the convention of the House to .. nd all the Billa to 
Partlamentary Standing Committee. Shri Shlvraj V. Patti 
said that the bill IhouId be eent to Parliamentary Standing 
Committee even If there Is charge In Just onl line. The 
Government hu brought many ordlnllncea. I want to know 
how many of the Billa have been Hnt to Parliamentary 
StandIng Committee? 

MR. SPEAKER: I have noted your submiMlon. 

{T1lII18kI1ion} 

PROF. VIJAY KUMAR MALHOTRA: Sir, what 
decision have you taken in this regard? 

{English} 

MR. SPEAKER: I will decide on it. I cannot work .. 
fut as you can. 

Item No. 12, SM Palanimanickam. 

12.08 hra. 

STATEMENT RE: ENFORCEMENT OF 
SECURITY INTEREST AND RECOVERY OF 
DEBTS LAWS (AMENDMENT) ORDINANCE· 

{Eng/i$h} 

SHRI S.S. PALANIMANICKAM: Sir, on behalf of my 
eenior colleague Smi P. Chldamberam, I beg to lay on 
the Table an explanatory statement (Hindi and EngIW1 
vel'llons) showing reasons for Immediate legIeIatIon by 
the Enforcement of SecurIty InterMt and Recovery of 
Debts Laws (Amendment) OrdInance, 2004 (No. 6 of 
2(04). 

(Plilced in Library. S. No. LT. 96012004] 
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12.07 hr •. 

NATIONAL TAX TRIBUNAL BILL * 

{English} 

THE MINISTER OF LAW and JUSTICE (SHRI H.R. 
BHARDWAJ): Sir, I beg to move for leave to introduce 
a Bill to provide for the adjudication by the National Tax 
Tribunal of disputes with respect to levy, aas888fllent, 
collection and enforcement of direct taxes and aIao to 
provide for the adjudication by that Tribunal of disputes 
with resped to the determination of the rates of duties of 
customs and central excise on goods and the valuation 
of goods for the purpous of assessment of such duties 
as well as in matters relating to levy of tax on service, 
in pursuance of article 323B of the Constitution and for 
matters connected therewith or incidental thereto. 

MR. SPEAKER: The question is: 

"ThaI leave be granted to introduce a Bill to provide 
for the adjudication by the National Tax Tribunal of 
disputes with respect to levy, assessment, collection 
and enforcement of direct taxes and also to provide 
for the adjudication by that Tribunal of disputes with 
respect to the determination of the rates of duties of 
customs and central excise on goods and the 
valuation of goods for the purposes of assessment 
of such duties as well as in matters relating to levy 
of tax on service, in pursuance of article 323B of the 
ConstiMion and for matters connected therewith or 
incidental thereto. 

The motion was adopted. 

SHRI H.R. BHARDWAJ: I introduce the BIll. 

12.08 hr.. 

{English} 

(I) Re: Demolition of d18puted 
• tructure at Ayodhya 

MR. SPEAKER: Hon. Members, I know there are 
many hon. Members who want to ralee a particular iuue. 
I have already committed that after the Queation Hour I 
shall permit them. My earnest request is, Instead of all of 
you rIaIng together and trying to say something, I will call 

Published In the Gazette of India, Extraordinary, Part II, 
Section 2, dated 6.12.2004. 

you one-by-one. I have also committed to Shri Malhotra 
that I would give him opportunity to make hie 8ubm1a1fon. 
Therefore, my eamest appeal Is that if you consider this 
to be a very important matter, do it in a manner in which 
what you say will be heard by everybody and also wHl 
be an effective presentation. Therefore, please cooperate. 

Shrl RamJi Lal Suman. 

{TrsnsIation} 

SHRI RAMJI LAL SUMAN (Flrozabad): Mr. Speaker, 
Sir. .. . (Inhlnuplions) 

PROF. VIJAY KUMAR MALHOTRA (South Deihl): 
Mr. Speaker, Sir, opportunities should be given to equal 
number of hon. members of opposition too. 

MR. SPEAKER: Allrlght, I would count. 

... (InhltnJptions) 

MR. SPEAKER: Shri Raghunath Jha, I appeal to you 
to maintain peace. He gave the notice flrat 80 he is 
being given the opportunity to speak first. 

SHRI RAMJI LAL SUMAN: Mr. Speaker, the 
demolition of Babri Masjld. ... (InlBnupIions) 

PROF. VIJAY KUMAR MALHOTRA: There was no 
Babri Maajid ... (Inlrlnuplions) 

SHRI RAMJI LAL SUMAN: Mr. Speaker, Sir, pie ... 
ask him to keep quiet. None of them would be able to 
speak, if he does not let me speak. . .. (InlBffI.I/1IIOn$) 

PROF. RASA SINGH RAWAT (Ajmer): Mr. Speaker, 
Sir. He is raking up dead issu ••. ... (lnl6rNplion6) 

{English} 

MR. SPEAKER: My appeal to all the hon. Members 
Is . 

•.. (InItImJpIItJn6) 

MR. SPEAKER: This I. very unfortunate. 

. .. (InItImJpIItJn6) 

MR. SPEAKER: You mention that when you speak. 
You are nm bound by hie statement. Malhotraji, you .. y 
that you are not acceptlng It. 
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Shri Suman, please be brief. 

SHRI RAMJI LAL SUMAN: Mr. Speaker, Sir, on one 
hand the minority communit1e8 are aggrieved to remember 
this day and on the other hand the communa. 
organisations celebrate thie day u "VIjay DiwaI" or 
·Shaurya Dlwu· and organ_ .orne functlone. 

Mr. Speaker, the p8l'8On. who dernotlahed Sabri 
Ma.lid deserve to be severely condemned. 
... (Inhlnuplionsr 

/EI7fIIII8hJ 

MR. SPEAKER: That word Is deleted. 

. . . (InlslnJplions) 

MR. SPEAKER: I have deleted It . 

... (InlBnvplions) 

MR. SPEAKER: I have expunged It. 

... (Intsnuplions) 

MR. SPEAKER: Shrl Ramjl Lal Suman, why are you 
raising such Issues? 

... (/nMmIpIIons) 

MR. SPEAKER: I have expunged It. 

... (InMnupIions) 

fT,..nm.tionj 

SHRI MOHAN RAWALE (Mumbal South Central): Mr. 
Speaker, Sir, he should tender an apology. 
... (Inhlnuptions) 

MR. SPEAKER: Please lit down. 

.. . (Inhlnupt/0n6) 

SHRI RAMJI LAL SUMAN: Mr. Speaker, Sir, the 
peraone responalble for demolition of Sabri MaajId should 
be .. verely condemned . ... (lnltlnupt/0n6) 

MR. SPEAKER: P~ lit ~. 

... (/~ 

·Not recorded. 

/Eng/ItIh/ 

MR. SPEAKER: Shri Suman, do not use IUCh warda, 
which are not paf1lamentary. 

... (lnMmIpIIons) 

MR. SPEAKER: I cannot allow that. 

. .. (/~) 
PROF. VIJA Y KUMAR MAlHOTRA: No, It will not 

do. He hu to apotogiM. . .• (/nIw'I'upIIt1M) 

MR. SPEAKER: Prof. MalhoIra, I wtI cal you. 

... (/~) 
MR. SPEAKER: It Is expunged . 

... (/~) 

SHRI RAWI LAL SUMAN: Mr. Speaker, these people 
celebrate 8 December u 'Vljay DIw .. ' and 'Shaurya 
DIwu' and they are not ready to accept ... (/~) 

/Eng/I$JIJ 

MR. SPEAKER: Nothing Is being recorded. 

... (In~)· 

MR. SPEAKER: Now you are on televlalon. The 
whole country Ia eeelng how you are behaving. I am 
appealing to all sectIona of the House, let us conduct In 
a manner where you will have your .. y . 

... (/~) 
MR. SPEAKER: I wUI give you full opportunIly. 

. .. (/~) 
MR. SPEAKER: I have deleted that word. I had 

already expunged It . 

... (/~) 
MR. SPEAKER: I have expunged that word. 

.. . (/nMm.tp/ItJn6) 

MR. SPEAKER: You wiD gM full oppoItUnfIy. 

. .. (/",.nupt/0n6) 

·Not MOOrded. 
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MR. SPEAKER: That is not even recorded. 

... (Intenvpllons) 

MR. SPEAKER: Then, I will allow. Shrl Suman, 
please carry on with your speech. 

.. . (IntBnuptfons) 

MR. SPEAKER: What are you aaytng? 

PROF. VUAV KUMAR MALHOTRA: Mr. Speaker,81r, 
thle wan't done here. . .. (Interrupl/DM) 

SHRI RAMJI LAL SUMAN: Mr. Speaker, Sir, today 
is Black Day . ... (lnterrupti0n8) 

{English} 

MR. SPEAKER: Shri Suman, you better have your 
say. Only your statement will be recorded and nobody 
else's. Be brief. 

... (InlMnJpllons) 

MR. SPEAKER: I have deleted that word. What could 
be done further? 

... (InMnuptJons) 

/T,."..tIon} 

SHRI RAMJI LAL SUMAN: Mr. Speaker, Sir, they 
celebrate this day as Shaurya Diw ... ... (lnlflnupIIons) 
The Govemment led by Shrl Alai Blhari Vajpayee depoeed 
before the Lebrahan Commleaion on 3 June 2003. 
... (Infemlptions) 

MR. SPEAKER: This is not appropriate. 

... (InIfInuptIontJ) 

{English} 

MR. SPEAKER: Ves, I have deleted the objecIIonabIe 
word. 

.. . (ltWnupIIons) 

/T"""Iion} 

SHRI RAMJI LAL SUMAN: They have uId In the 
afftdaYlt, t<atyan Singhjl WIll In power in Uttar Pradesh at 
that time. Shri Kalyan Singh, faUed to protect the 

monument, the Government failed in carrying out its 
responsibility . ... (lnlBnuptIonII) SM Kalyan Singh himMIf 
said before Lebrahan Commission that Shri Atal Blharl 
Vajpayee, Shri Lal Krishna Advanl, Shri Murli Manohar 
joshi and Ms. Uma Bharatl hatched the conspiracy to 
demolish the mosque and then the some KaJyan Singh 
jl said before the Commiseion It was the will of the God . 
... (Intenupt/on$) Mr. Speaker, Sir. There are seceseionist 
elements who want to destroy the peace of the country, 
I would requett the Government to take strict action In 
this regard. . .. (InIPnupIions) 

fEngliIIh} 

MR. SPEAKER: I have deleted the objectionable 
word. 

.. . (ltWnupIIons) 

MR. SPEAKER: Shrl Basudeb Acharla to speak. 
Pteaae be brief and just mention the laue. 

... (h*nupIions) 

PROF. VIJAV KUMAR MALHOTRA: I am on a point 
of order. 

MR. SPEAKER: There Is no point of order. There Is 
no point of order . 

SHRI BASU DEB ACHARIA: Today is the black day. 
12 years back, on this very day, Babrl Masjld was 
demolished. . .. (Int.mJplions) 

MR. SPEAKER: I have deleted that from the record. 

... (Inltlnuplions) 

MR. SPEAKER: Shrl Malhotra, I Immediately 
expunged it. I have expunged it. It is not on record. 

. .. (InIPnuptions) 

SHRI BASU DEB ACHARIA: Leaders of BJP w .... 
charge·aheeted. Even the charge-sheeted Ministers 
continued to remain In the NDA Govemment. Shri KaIyan 
Singh wu the former Chief Minister and he is a Member 
of this Houae. He depoaed before the Llberhana 
Commlaalon that the conspiracy wu hatched at the 
IWIIdence of Shri L.K. Advanl for demolition of Sabri 
MujId. Now when Shrt Kalyan SIngh appNI8d before 
the Uberhana Commlaaion, he changed his atatement. I 
demand that Shrl Kalyan 81ngh ahould clarify what he 
meant when he depoaed before' the Llberhana 
Commlulon one year back. .•. (1nItNn.pt/tJn$) 
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MR. SPEAKER: I will look into everything. 

· .. (InttJITUpIions) 

SHRI BASU DEB ACHARIA: We demand that action 
should be taken against those who are responsl)le for 
the demolition of Babri Masjid, who are responsible for 
the demolition of the fabric of our country. In the IMI 
Lok Sabha elections, the mandate of the people was 
clear. People have demanded that immediate action 
should be taken against Shiv Sena, VHP, Ba;rang Dal 
and others. . .. (InlBfTlJptions) 

rrmnsllltlonj 

PROF. VIJAY KUMAR MALHOTRA: Mr. Speaker, Sir, 
I have also given notice . ... (Intsnup/ions) 

MR. SPEAKER: All of you should not apeak together. 
What is this? What are you people doing? 

... (InfBnvptions) 

DR. SHAFIOUR RAHMAN BARO (Moradabad): Mr. 
Speaker, Sir, Babri Maajld was demo"shed on 6 
December. . .. (InIt!ImIpI/t)nIJ) 

MR. SPEAKER: Your matter is over. 

· .. (Inltlrruptions) 

SHRI RAGHUNATH JHA (Bettlah): Mr. Speaker, Sir, 
you yourself said . ... (lntmTUplions) 

MR. SPEAKER: Your name is not there. 

· .. (Inlsnuplions) 

/Englishj 

MR. SPEAKER: Nothing will go on record. 

· .. (Inlsl7vplions) 

/TflInsIIIlionj 

PROF. VIJA Y KUMAR MALHOTRA: He Is repeating 
same words. 

12.18 hr •. 

(At this stage Shti Srichand K,;p/sni lind SOfM oIhtJr 
hon. MflITIbtInI CIlITItI lind stood on IhtI floor 

ntIIU tht1 1IIbIII) 

.. . (InltlrrupIions) 

'Not recorded. 

12.11 hr., 

(At thi$ ~ Shli SficMnd Kt;JI.ni WId SOfT1(I otINIr 
han. AItmtbm'S WIInt bM:k 10 IINIir StINI/S) 

· .. (Interruptions) 

/TmnsI6tionj 

MR. SPEAKER: Nothing Is going on record. 

· .. (InMm.lptions) 

PROF. VIJAY KUMAR MALHOTRA: Mr. Speaker, Sir 
much ... (InltN1Uplion8) at least you would allow me to 
apeak. . .. (/nttIf'fIIIIIion6) 

/EngIish] 

MR. SPEAKER: Nothing will go on record except 
what SM Malhotra speake. 

... (Intsnvptlons) • 

MR. SPEAKER: Nothing is recorded. 

.. , (InfBnvptions) 

MR. SPEAKER: Which is not recorded, cannot be 
quoted. It Is not recorded. 

... (InftlnupIions) 

MR. SPEAKER: Everybody should search his heart. 

· .. (InIt!ImIpI/t)nIJ) 

SHRI BASU DEB ACHARIA: Can you justify your 
action? ... (lnfBnuplions) 

MR. SPEAKER: Please sit down. Please do not fORle 
me. 

· .. (Intsnuptlons) 

MR. SPEAKER: Mr. Goyal, I wlU name you one day. 
I will name you 800n, you must know. You are the most 
unruly Member. 

· .. (IntsmJp/Ion6) 

MR. SPEAKER: You should know how to addreA 
the Chair . 

· .. ('nlBnupIIons) 

·Not~. 
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[T ransllltion) 

MR. SPEAKER: All of you please sit ciown. 

· .. (IntfJrruplions) 

(English) 

MA. SPEAKER: Everybody must sit down. 

· .. (lntlllTUplions) 

[Trantllationj 

MR. SPEAKER: I request you to ait down. Till now 
three of your Members have spoken. 

· .. (InltJrruptions) 

{English} 

PROF. VIJAY KUMAR MALHOTRA: Mr. Speaker Sir, 
you become totally helpless. .,. (InI6rruptions) 

[Translation} 

MR. SPEAKER: What will you get from interrupting 
the proceedings. Nothing is going on record. 

· . ,flnlfJrruptions) 

{English} 

MR. SPEAKER: I would not allow this. 

. . .. (InlfJrruptions) 

MR. SPEAKER: I am trying to do it in a manner 
which is consistent with a civilised organisation. It is the 
highest body of the country. 

· . (InMrrup/ions) 

(TTllnslation) 

PROF. VIJAY KUMAR MALHOTRA: Mr. Speaker, Sir, 
while raising the issue the language that has been used, 
in any civilised country, in any civilised party, In any 
civilised Lok Sabha, in Raiya Sabha. ... (InIfHnIpIion$) 

MR. SPEAKER: What are you doing, you please sit 
down, you please control them. 

· .. (InlfJrruptions) 

/EngIish} 

MR. SPEAKER: I will now try to impose diecipline. 
Bring the Nte. Mr. Azml, you must lit down. You have 
to sit down. Please, at this stage of your life, do not do 
this. I .... pect you. Do not behave in this manner that I 
am compelled to take action. Yea, Mr. Malhotra. 

[Translation) 

PROF. VIJAY KUMAR MALHOTRA: Mr. Speaker, Sir, 
it would have been better had they not used thoae warda. 
I would like to say only three-four thinge In this regard. 
One should not repeat the something like Goebbela and 
should prove wrong thing right. In 1949 . ... (Intwruptions) 

/EngIish) 

MR. SPEAKER: I am ca/Hng Sumttrajl to sit here 
and control. It Is very easy to give advice to the Chair. 

[Translation} 

SHRI MOHAN RAWALE: Mr. Speaker, Sir, 
commission is going on ... (lnIfImJpIions) How can you 
expunge it . ... (lnMf,uptions) 

PROF. VIJAY KUMAR MALHOTRA: Mr. Speaker, Sir, 
there In 1949 . ... (In~) 

MR. SPEAKER: You pte ... listen. 

... (Intsrruptlons) 

PROF. VIJA Y KUMAR MALHOTRA: In 1949 Idols 
were instatled there. The Idola are installed there with 
the order of the High Court and the Supreme Court. 
... (Inltlnvpl/on8) 

The Supreme Court has directed that Idola can not 
be removed from there. The Supreme Court has aIIIO 
stated that worshipping will be perform(td there. 
... (Intmruplion$) If they are not c.rrying out the order of 
the Supreme Court then It Is wrong. ... (Intsnvptions) 

/English} 

MR. SPEAKER: I cannot under8tand. What you are 
saying, they are not bound and what they are saying, 
you are not bound. Reapective vtewpoInta have been said. 
It is for the people to decide. ' 

... (InI6rrupt/0n6) 
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PROF. VIJA Y KUMAR MALHOTRA: I am teUlng 
... (lnlBnuplions) The worshipping is being done .nee 
1949. . .. (InlBnupIions) 

MR. SPEAKER: You please deny everything. 

· .. (Intsnuptions) 

PROF. VIJAY KUMAR MALHOTRA: Mr. Speaker, Sir, 
the structure that they are calling mosque was merely a 
structure. No Mualim was aHowed to go Inside its 200 
meter periphery . ... (Intsnuplion$) Who did decide this? 
.. . (InlBnuptions) 

/Engll6h} 

Please, let me now tpeak. . .. (lnfSmqJtIons) 

MR. SPEAKER: Mr. Goyal, again you have risen 
without my permission. I will request the hon. Minleter of 
Parliamentary Affairs to' control his Member. Otherwise, 
he will be In trouble. 

SHRI CHANDRAKANT KHAIRE (Aurangabad, 
Maharashtra): Through you, I would like to submit to 
UPA Govemment. ... (lnIfIITUptionB) 

MR. SPEAKER: You pleue apeak. 

· .. (IntenupIion8) 

{English} 

MR. SPEAKER: Now, Mr. Khalre. 

· .. (IntflnuptIons) 

MR. SPEAKER: Mr. Malhotra, you cannot go on like 
this. I have called Mr. Khan. 

· .. (InltlfTIIpIion6) 

(Translation} 

MR. SPEAKER: I have given you fun time. 

· .. (InlBnup/lons) 

/EngIish} 

MR. SPEAKER: Nothing would be recorded except 
what Mr. Khalre says . 

... (Intmruptlons)· 

[T1W18Ia/ion} 

SHRI CHANDRAKANT KHAIRE: Mr. Speaker, Sir, 
through you I would like to submit to the UPA Govemment 
that Ayodhya is the land of Lord Shri Rama Chandrajl. 
Lord Rama Chandra Ii was bom there but Babar built 
mosque there. Then several incidents took place and 
there were many conflict. Whatever structure was there 
was built by Babar. That is the birth place of Lord Rama . 
Lord Rama was born there. If the temple of Lord Rama 
is not built there then will it be built In Pakistan. Everyone 
is opposing it. Rama Is p .... ent In the names of Shri 
Ramli Lal Suman, Shri Raghunath and Shri Ram Kripal 
Yadav. If they oppose the name of Rama then they 
should drop word Aan1a from their names . ... (lnItImpIiona} 
Ramachandra Param Hans himself had launched 
movement there for many years. Hie last desire waa that 
Rarna temple should be constructed there . ... (IIWrn.ptitJM) 

Through you, I woutd like to submit to the UPA 
Government that Lord Rama Temple should be built there 
where Lord Rama was born. ... (InlBnup/ions) 

/English} 

MR. SPEAKER: I shall look Into the records. 

. .. (In/tJnuplions) 

MR. SPEAKER: There shall be no personal 
aHegations. 

· .. (InltJmJption.s)· 

MR. SPEAKER: Nothing is being recorded. Why are 
you speaking now? 

I am grateful for your kind cooperation. Now, Shri 
Bellarmln may raise his matter. 

· .. (InlBnvplions) 

MR. SPEAKER: I shall look into the records 
personaUy. If there is anything unparliamentary, It Is for 
me to delete It. 

· .. (InItImIptIons) 

·Not AICOI'ded. 
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[TtanSllllion} 

SHRI MOHAN SINGH (Deorie): Mr. Speaker, Sir, 
since today is the black day in the history of India, we 
walk out from the House to protest against it. 
... (Interruptions) 

12.27 hr •. 

(Shn" Mohan Singh lind SOfTNJ otht1r han. MembsfS 
thsn isH /he Houss) 

... (Inttmupfion.s) 

{English} 

MR. SPEAKER: Shri Bellarmin. 

SHRI A.V. BELLARMIN (Nagercoil): Mr. Speaker, Sir, 
greet you all, on behalf of the people of the Tri-Sea 

Sangama Bhoomi, Kanyakumari, where the confluence of 
three big Oceans-the Bay of Bengal, the Indian Ocean 
and the Arabian Sea-is a unique phenomenon. 

The sacred relics of the Father of the Nation, 
Mahatma Gandhi and that of the great leader Iyya 
Kamaraj, kept at their memorials in the 80il of 
Kanyakumari give impetus to my voice. Iyyan Thlruvalluvar 
who imparted universal codes of ethos to the world and 
the revolutionary young Saint Swami Vivekananda who 
preached unive~1 religious tolerance bear witness to my 
voice. 

But such a pomp and glory of KanyaJwmari District 
is being eclipsed by the persistent neglect of the district 
in the matter of setting up of development projects 
ensuring a better life and well-being of the 14 Iakh people 
of the district by the successive powers that be. That 
dist, ict which has a literate population of 95 per cent 
longs for employment opportuniti~s. 

The upgradation of the Colachel Port into an 
intemational mother container port and a centrlll transit 
harbour is a cherished need of the people of south India 
in order to achieve socia-economic development of this 
region. Already a proposal submitted by the Malayalan 
Port official$ and marine experts in 2001 to develop 
Colachel as super transit port and container mother port 
is with the State Government of'Tamil Nadu. 

It is a natural port with sea depth of more than 55 
feet. This port is strategically located on the southern tip 
of our country. Because of such a central geographical 
position of the port, Colachel can be developed as a 
container mother port. Hence I request that the 
Government must come forward to get the proposals from 
the State Government for the upgradation of this historical 
port. Thank you. 

[Tl7Jnsllltion} 

SHRI RAM KRIPAL YADAV (Palna): Mr. Speaker, 
Sir, will the time not be given to thtt members of RJD? 
... (Interruptions) 

{English} 

·SHRI P. MOHAN (Madural): Hon. Speaker, Sir, at a 
time when Samba harvesting is on in Tamil Nadu 
particularly in Thanjavur District the State Govemment 
has not taken adequate steps to procure paddy directly 
from farmers. Very few procurement centres are on. There 
again they refuse to accept paddy from farmers on the 
grounds of moisture content. 

Union Govemment is also not procuring paddy there 
through FCI. The Cauvery Delta farmers have been hit 
hard by drought consecutively for the past three years. 
The small and marginal farmers have been driven to 
their wits e.,d and such poor farmer-; are forced to sell 
their paddy at a throw away price of Rs. 4 per kg. The 
cost of production of rice in Itself is R8. 8 per k~ when 
it is sold not less than Rs. 12 per kg in the open market. 
Hence I urge upon the Govemment to open more 
procurement centres to help overcome the problems faced 
by the Cauvery Delta farmers. 

Similarly, groundnut price has al80 dwindled from Rs. 
750 per quintal to Rs. 400 and less. The peanut farmers 
find it difficult to make both ends meet as the input cost 
is more. Ironically at the same time groundnut aU price 
has been increased by Rs. 10 per kg. Hence I urge 
upon the Union Govemment to evolve effective stepe to 
save poor farmers from middlemen by way of offering 
minir"um support price setting up more number of 
procurement centres. 

{English} 

MR. SPEAKER: Have you given notice to apeak in 
the regional 1a.1gU8ge? No interpretation i8 coming. 

... (Inltlnupfions) 

'EngUsh translation of the apeec:tI orlglnaiiy delivered In Tamil. 
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(TflInlllation] 

CHAUDHARY LAL SINGH (Udhampur): Mr. Speaker, 
Sir, with your pennission, I would like to say something 
about my constituency. Drought is continuously occurring 
in my constituency for the last MUOn • •.• (Inftlrn.lplion$) 
we could not sow crop 0' maize and the next crape 
have got ruined. So I want that In my district. 
... (Intsrruptions) 

(English] 

MR. SPEAKER: Let him finish. I will make my 
submission. 

... (InltJnupIion8) 

MR. SPEAKER: Shri Lal Singh, have your flnlahed? 

CHAUDHARY LAL SINGH: No Sir. 

/TflInsI8tion] 

I have not yet started then how wID it be finished. 
With your permission, I would Hke to draw the attention 
of the Govemment towards my constituency. I would like 
to submit to the Minist3r 0' Agriculture t;.at drought Ie 
occurring continuously in my area. last crop of maize 
could not be sown. 

. .. (InMrruptions)· 

[English! 

MR. SPEAKER: MOhd. Shohld, please do not do 
this. Do not take everything in your hand. I am not going 
to tolerate it, whatever you have said has not been 
recorded. 

. . . (Intsrruptions) 

(Translation] 

CHAUDHARY lAl SINGH: People are dying of 
starvation in my constituency and they are talldng of 
temple and mosque ... (lnMrrupIIons) Mr. Speaker, Sir, I 
am submitting that drought is contlnuouaty occurring in 
my area and the people are dying 0' hunger. I request 
you to issue directive to the Govemment to send food In 
my area and special package should be given to my 
area. A team should be sent there to ...... the eiluatlon 
there. The condition is very precarioUl there. They do 
not know what is happening there. Both the partIea are 
aggrieved. . .. (InltJrrupIIons) 

'Not recorded. 

/EntJIIMJ 

MR. SPEAKER: I know the Importance of this day 
for both the 1ideI. I had requested all the hon. Members 
at the beginning 1tH1f. Some hon. Members had met me 
and I told them, let the illue be raised In a manner 
which is conailtent with the decorum and dignity of the 
Houee. Some of the hon. M.mbers wanted to raise it. I 
have asked them to raise it In the House. I have also 
promised to Prof. Malhotra-! know they are the main 
OppoeItIon Party and they have something to say on 
thi8-that he· win &lao be uked to apeak. Three parti .. 
are ~ here and I Invited an of them. RJO has 
not given any notice to me. Not a single notice hM 
come from your Party, SM Jha. 

... (InMrruptions) 

{T,.""../IonJ 

SHRI RAGHUNATH JHA: Mr. Speaker, Sir, w. had 
requested you to give us an opportunity to speak. 
'" (In/tImJption6) 

[EnglishJ 

MR. SPEAKER: Please anow me to finish . 

I request you to please do noi force me to break 
the rules. Rules are v.ry clear. Those who have given 
notiCes, will be allowed to ap.ak. Therefore, pl .... 
cooperate. Th. ilSue has been raised. Some obeervatlona 
have been made from both the slclel. Certainly, If any 
other appropriate occasion arises I will give you full 
opportunity to apeak . 

(Tl1InsMtionJ 

SHRI RAGHUNATH JHA: Sir, what win be a bigger 
occasion than this? ... (lnr.nuptIons) 

MR. SPEAKER: Occ:uIon comes after giving notloe. 

... (lnMrrupIIons) 

SHRI RAGHUNATH JHA: AU the rulea exist for us 
only. . .. (In/wTupllDnll) 

MR. SPEAKER: We know your viewI and rMpeCt It 
too. 

. .. (lnr.rruptIons) 
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SHRI SHAILENDRA KUMAR (Chail): 27 out of 98 
small industries have closed down due to the lack of 
central financial aid In all the States and complex labour 
laws. 1754 workers are jobless. The main ...,ason for 
lockouts is increase in raw material prices over there 
whereas the cost prices have not increased as much. 
Competition with big Industries is another reason for this. 
... (Inlt!Jrruptions) 

SHRI RAGHUNATH JHA: You have given chance 
to other Members also. 

MR. SPEAKER: This is not true, I have not allowed 
anyone to speak without notice. Their leader had .. ked 
for time. Your leader did not do so. If Lalu Prasad ji had 
asked for time. I would have given him too. 

SHRI SHAILENDRA KUMAR: Family feuds have been 
a reason for heavy expenditure on workers. It has led to 
the closure of 27 units . ... (Interruptlons) 

/El1!Jlisl'l} 

MR. SPEAKER: Till now, nobody has atlked me for 
an opportunity. 

... (Inlsrrupt/ons) 

MR. SPEAKER: Please do not interrupt. 

(Englisl'l} 

You have ra.ised a very good point. 

(Translation} 

SHRI SHAILENDRA KUMAR: 480 workers of five 
Uptron Units are jobless and they are on the verge of 
starvation. The workers of these units in Lucknow, Uttar 
Pradesh are jobless since Atal ji's regime. I would like to 
inform that 127 employees of Uttar Pradesh State Road 
Transport Corporation Workshop, 20 of" Sunwind 
Chemicals, 499 of Amausi Textiles Mill and 36 of Ganesh 
Iron Steel Rolling Mill are now jobless. At present a total 
number of 1754 workers of 27 Mills are jobless. I shall 
give the complete list to the Minister later on. I would 
like to say that the workers have always supported their 
Mill owners in the times of distress but today the workers 
are jobless and they are starving, their wives are also 
jobless at present. Efforts have been made from time to 
time by the Uttar Pradesh Government and to absorb 
many of these workers in Government departments 
providing employment to them. Through you, I demand 

the Government to provide financial help and to simplify 
the labour laws to revive these 27 small industrial units, 
this will help in solving the workers' problems. WIth these 
words I conclude. 

SHRI DHARMENDRA PRADHAN (Deogarh): Mr. 
Speaker, Sir, the Government are going te bring a third 
Amendment Bill in the Patent related law during this 
Session. New developments are taking place in Indian 
Medicine scenario. A huge price rise is expected in 
medicines for major diseases like cancer, diabetes and 
heart dieeasea etc. Otherwise also the prices of life saving 
drugs are not affordable for the people of India. 40 
percent people in my region are living below poverty 
line. It is not possible for the people of this region to buy 
medicines for such dise.... at the present cost itself. 
The Government are going to bring an Amendment Bill 
thus they should keep in mind the expected price rise. 
Through you, I would like to draw tt:e Government's 
attention towards the apprehension of price rise of wanted 
drugs, the Government should come out with a solution 
in the forthcoming Bill. 

MR. SPEAKER: Thank you, you have raised a good 
point. 

12.38 hr •• 

(II) Re: Reported threat to the Indian Cricket Team 
from a terrorl.t group In Bangladnh 

fTrsnal61ionJ 

SHRI SUSHIL KUMAR MODI (Bhagalpur): Mr. 
Speaker, Sir, the Indian Cricket Team had propOMd to 
visit Bangladesh. A terrorist group in Bangladesh named 
Harkat-uhJehad has threatened to kill the Indian playera. 
It Is a 22 day tour. Two teat matches and three one day 
International matches will be played during this trip. The 
Finance Minister of Bangladesh Shri Salfurrahman h .. 
said that Harkat-ul..Jehad Is an organisation on papers 
only but the fact Is that this organisation was formed four 
years ago with the help of Osama Bin Laden. This 
organisation had announced implementation of Islamic 
Rule. A Bangladeshi Journalist was killed and attempta 
were made twice by this organisation to kill Sheikh 
Haaeena. The entire country is shocked with this threat. 
The Indian team wants to go and play in Bangladesh. 
Through you, I would like to mention this to the 
Government that they should make the country and House 
aware of the situation prevailing there anal let the country 
know about the people who are giving such threats. If 
they try to harm a single player of ours, the entire country 
will strongly react to it, therefore the players should be 
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provided with tight security. The advance patty which has 
gone to Bangladesh should check all the security 
arrangements and our team should be sent there only 
after that. The Govemment should give a statement In 
the House about this. 

SHRI MOHAN RAWALE (Mumbai South Central): I 
too have to say something on this issue. 

{English} 

MR. SPEAKER: Had you not been interrupting. I 
would have called you. But since you are interrupting, 
you are not getting a chance. 

... (IntslTl.lplions) 

{Translation} 

SHRI SUSHIL KUMAR MODI: Today, the cricket 
lovers of the country are waiting desperately for matchea 
to take place between India and Bangladesh. The .. 
matches should end peacefully, but our playe" .hould 
be provided with maximum security. 

{English} 

MR. SPEAKER: I have been repeatedly telUng the 
hon. Members that by interruptinp each other, they are 
not helping themselves also. Nor if I do not call you 
then, you cannot blame me because you are already 
interrupting. Mr. Rawale, ~'ou have to associate only. 

{Transllliionj 

SHHI MOHAN RAWALE: Mr. Speaker, Sir, 
Bangladesh was formed because of Paklatan. A few year8 
back Bangladeshi people had killed Indian soldiers. Aa 
hon'ble Modiji said today that terrorism of Bangladeeh is 
prevailing in North-East also. I would like to uk as to 
what security the Govemment is providing to the people 
there. Our Parliamentary Affairs Minister Hon'ble Ghulam 
Nabi Azad is sitting over here, I would like to demand 
from him that until terrorism is curbed in Paki_tan and 
Bangladesh, we should not send our teams to theee 
countries. 

SHRI RAGHUNATH JHA: Mr. Speaker, Sir, I have 
also given a notice. 

MR. SPEAKER: I have received your notice juIt now. 

PROF. VIJA Y KUMAR MALHOTRA: Hon'ble Azadjl, 
please te/l whether thiatour will take place or not? 

MR. SPEAKEr.; I cannot force them. 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF URBAN DEVELOPMENT (SHAI 
GHULAM NABI AZAD): Hon'ble Speaker, Sir, tI'ols tuue 
is already there In the knowledge of hon'bIa Mlnleter of 
Sports and he has already said that he is looking Into 
the matter. 

{English} 

SHAI C.K. CHANDRAPPAN (Trichur): Sir, there is 
an alarming report in the Pre.. today that the Director of 
the RU8Iian Atomic Energy hal made a atatement that 
the Tarapur Nuclear Power Plant, which II working on 
the enriched uranium supplied by the Ruuian Federation, 
will not get any more enriched uranium from there. If 
that happens, then this Power Plant will not be able to 
work. 

Sir, therefore, I would like to requ .. t, through you, 
to the Govemment to look into this maHer and make a 
statement in the House 80 that the hon. Members of the 
House would be enlightened on the prevailing situation 
today. 

{TlBf18I8lionj 

SHRI NARENDRA KUMAR KUSHAWAHA (Mlrz:apur): 
... (InlBl'1fIptions/ 

{English} 

MR. SPEAKER: You pie ... corne to your _ubjtct-
problem of erosion caused by river Ganga in the Mlrzapur 
region of Uttar Pradesh. 

... (InlBnuptions)· 

MR. SPEAKER: Please come to your 1Ubject. Nothing 
will be recorded. I would not "'ow thie to be recorded. 
You are not coming to your subtect. 

... (lnMrrupIion$)' 

rr",nsI6lion} 

SHRI NARENDRA KUMAR KUSHAWAHA: Sir my 
submllaion 18 that forests are available In every part of 
India and matter relating to Ita conaervatlon and drought. 
...(lnMrrupIion$) You are not .ttowing me to speak but 
not 8IoppIng Members who reeort to IndIacipIIne. I am a 
dIecIpIIned _oIdier of BSP . ... (/~)' 

"Not reCOfded. 
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{English} 

MR. SPEAKER: This is not the dl8cipllne you are 
showing. I would not allow this thing. Nothing except the 
subject on which he has given notice, wilt be recorded. 
Please do not try to be too Intelligent. 

{Translation} 

SHRI NARENDRA KUMAR KUSHAWAHA: Mr. 
Speaker, Sir, Ganga flows through my parliamentary 
constituency, Mirzapur. Its flow has rendered many a 
temples, SChools in Mirzapur city on the verge of collapse 
and land beneath them has been almost eroded. I have 
written several times to the Government In this regard 
and the Government of Uttar Pradeeh has been telling 
that it would release funds. 

But, present State Government machinery and the 
adrninistration is neglecting it. Entire Mirzapur city may 
be washed away or may collapse any day which would 
badly affect thousands ... (Inftlnuplions) Hon. Minister, I 
will not do all this. 

MR. SPEAKER: It is very Important issue, you may 
speak on it. 

SHRI NARENDRA KUMAR KUSHAWAHA: Mr. 
Speaker, Sir, through you, I would like to submit that the 
flow of Ganga has caused substantial erosion on the 
banks of Mirzapur city. An action plan should be 
formulated In this regard urgently and package should be 
provided to my district so that it could be protected. It 
inciudes drought relief and many other things. 
'" (Inltlf7llptions)· 

{English} 

MR. SPEAKER: It is a very easy to make an 
allegation. You say that you are a young Member and 
you have learnt how to accuse the Speaker You have 
learnt it already. 

... (Inftlrruplions) 

{Translation} 

SHRI NARENDRA KUMAR KUSHAWAHA: Pleue 
ask the Government of Uttar Pradesh to check flow of 
river Ganga and soil erosion being caused by It urgently. 
. . . (Interruptions) 

'Not recordecl. 

MR. SPEAKER: It has not been recorded. If you 
have spoken anything of this kind it will not be recorded. 
Indiscipline will not be paid-oft. 

. .. (Inftlrruplion8) 

/English] 

MR. SPEAKER: Prof. Mahadeorao Shiwankar-not 
present. 

SHRI VARKALA RADHAKRISHNAN (Chlrayinkll): Sir, 
it Is reported In today's newepaper, particuIaIIy, ,.". HindI, 
that the hon. Finance Minister made a statement that the 
Government will implement the decision of the NDA 
Government of 74 per cent foreign Investment In private 
banks. 

Sir, It Ie a very serious thing because, In the Common 
Minimum Programme, there are many Items regarding 
the common man and they must be Implemented. WIthout 
implementing that Programme, why Is the Government 
eager to Implement this one which wa. announced by 
the NDA In March this year? It Is rather unbecoming on 
hie part and it is also f(lported that he was wearing a full 
suit in the meeting instead of his ueual dreu, that Is, 
IMShti and shirt. 

In that meeting, he has we.rlng a fun suit with • tie 
and he made thla declaration In the preaence of the 
Tata. and other captains of industry. This i8 quite 
unbecoming on the part of the Finance Minister who Is 
he.ding the UPA Government. 

So, I request the Government to make • statement 
regarding the implementation of this particular Item of the 
NDA Government when there are other items of the 
Common Minimum Programme. 

... (InlfHTUplions) 

MR. SPEAKER: SM Raj/v Ranjan Singh, please c0-

operate. 

... (InlflmJplitxls) 

MR. SPEAKER: It wHl come in order. Do not be 
impatient. I am calling an hon. Member. I have not called 
anybody oul8ide the Houee . 

... (1nIemJptions) 
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(Translation} 

SHRI RAJIV RANJAN SINGH 'LALAN' (Begusaral): 
Mr. Speaker, Sir, entire north Bihar was reeling under 
flood during rainy season and since rainy season 18 over, 
now entire south Bihar is facing drought. There are no 
irrigation facilities over there. No dam has required reaerve 
stock of water because of scanty of rains. 99 percent 
tubewells have gone dry. Private tube wells are not 
working as there is a shortage of power. The State used 
to supply pulses to whole of the country whereal this 
year crop of pulse could not be lown. Today, In reply to 
Question No. 64, the Government have admitted that not 
a single penny hal been allocated to Bihar to tackle 
drought. The State Government is not concerned to take 
required steps to fight drought. It Is not at all bothered. 
. . . (Int8f7lJptions) 

{English} 

MR. SPEAKER: Do not raise a State issue here 
except drought. 

(Translation} 

SHRI RAJIV RANJAN SINGH 'LALAN': Through you, 
I urge the Central Government to send a Central Team 
to assess the drought situation In Bihar and decfare the 
State as drought affected. . .. (InMrruptions) 

{English} 

MR. SPEAKER: You are supporting each other now. 
It is very good. 

• 
SHRIMATI MINATI SEN (Jalpalguri): Hon. Speaker, 

Sir, railway lines passing through forest are.. and 
sanctuaries continue to pose a real threat to wHdIIf •• 

Last year seven elephants were mowed down by a 
passenger train in Upper Assam before the engine 
derailed. An inter-city passenger train coming from Ledo 
to Dlbrugarh hit a small herd of elephants leading to the 
death of at least two adult elephants and four calva. An 
elephant calf was fatally injured in a train accident at 
Mahanadi Wildlife Sanctuary In West Bengal. Collision 
with the trains Is causing death of many elephants In the 
170 km stretch of metre gauge railway line p",'ng 
through the forest of Mah.necli Wildlife Sanctuary and 
Garum.ra Wildlife National Pari<, BU)(8 TIger Reserve, 
Chapramari, Joladapare Wildlife. 

I urge upon the hon. Mlnfeter of Railways, through 
you, to take appropriate measures to regulate the apeed 
of an trains while passing through fo .... ts and sanctuaries 
to avoid the death of wild anim .... 

MR. SPEAKER: Pie ... be brief. Not much time Ia 
lett. 

SHRI P. KARUNAKARAN (Kuargocl): Hon. Speaker, 
Sir, I would like to invite the attention of the hon. Labour 
Minister and the Labour Ministry, through you, to an 
Important problem. 

The miMrabie condition. of beedl workers In KeraJa 
are really known to all. Lakha of people are working and 
depending on this indu.try. Ninety-nine per cent of theM 
workers are women. They are getting very low wages . 
An amendment passed by the last Pari lament, due to a 
court order, h .. reduced the employment opportunities of 
theae beedl workers to a great extent. There should be 
separation of functions of the beadl and cigarette workers 
In order to give assistance to beedl workers. 

Some welfare measure. have already been 
Implemented to the beedl workers. But as far as the 
State of Kerala Is concerned, it. special .'tuatlon has to 
be taken Into account. With regard to ESt hospitals, there 
are no doctors at all. Though there are hospitals, there 
are no doctors to serve the people. With regard to 
construction of houses, the authorities are saying that 
there should be group housing, which Is impossible In 
t<erala. It Is because the beedl workers go to the factori .. 
from the villages. In the evening they go to their hom ... 
For getting a small land, they should pay high prices. 
So, a limit of Rs. 1 lakh has to be Increased. They give 
Rs. 30,000 to every perlton. But there Is no need to fbc 
the ceiling at As. 1 lakh. They should not limit that the 
beedI worke... should construct the houses only within 
the cost of R.. 1 lakh. They .re not going to conetruct 
big houses. So, this assistance can be given to all. The 
third point that I would like to make Is with regard to 
excfae duty. 

MR. SPEAKER: Mention the polma only. 

SHRI P. KARUNAKARAN: As far •• the beedl 
Industry is conctIrned, the rate of excise duty Is unlike 
other Industries. For every one thousend beedIa that they 
are producing, they have to pay Rs. 9. They have to pay 
thrift fund, weIf.... fund and Gujarat calamity fund. 

MR. SPEAKER: Just mention the Issue. 
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SHRI P. KARUNAKARAN: At least that one rupee 
can be avoided. 

With regard to total production of baedi, 20 Iakhs Ie 
the limit. If it Is curtailed, then the cooperative socletiea 
will be benefited. The private owners are really giving no 
accounts to the Govemment. They are really misleading 
the Govemment. These cooperative societies give the 
accounts clearly. They have to give high taxes. At the 
same time they have to compete with them. So, the 
Govemment should take these measures for the weHaro 
of beedi worl<ers. 

SHRI DUSHYANT SINGH (JhaJawar): Sir, I would 
like to thank you for giving me this opportunity to speak 
on a very Important lAue. 

MR. SPEAKER: Utilise It. 

SHRI DUSHYANT SINGH: Sir, In my partlamentary 
constituency, Jhalawar, people are facing tremendous 
problems due to non·avallability of proper 
telecommunication facilities. In my conatltuency, which 
consists of Jhalawa" Bara, Khanpur, Pirawa, SuneI, Manor 
Thana, Da9, Choumela, Ralpur, Bakanl, Chhabra, Atra, 
Kishanganj, Shahbad, land line facillties are not worl<ing 
properly. People have to travel three National Highwa~ 
NH 90, NH 76 and NH 12. 

We do not have proper cellular phone facilities In 
that area. People have applied for phone lines but still 
they have not been given phone line connections. They 
have made complaints but the complaints have stili not 
been considered. I have written to the hon. MInister. He 
said: "I am looking into the matter." I am bringing to the 
notice of the hon. Minister the urgency of the people of 
Jhalawar as also the people of other districts who are 
faCing this problem ... (lnltlnupNoflll) 

May be, the people of the other districts are aIIo 
facing the same problem. I would request the hon. Mlnleter 
to take due note of this and look into the matter 
sympathetically. 

MR. SPEAKER: Thank you very much. 

SHRI JASWANT SINGH BISHNOI (Jodhpur): Sir, 
through you, I would like to draw attention of the 
Government. Our last NDA Government .... (~) 

SHRI PRABHUNATH SINGH (Maharajganj, BIhar): Mr. 
Speaker, Sir, please give me one minute to apeak. 

MR. SPEAKER: You would be given a chance 
tomorrow. 

SHRI PRABHUNATH SINGH: Mr. Speaker, Sir, 
please give me a chance tomorrow but my name should 
be pieced at first. I will send the notice in the moming. 
... (Inltlnuptions) 

MR. SPEAKER: I do not prepare the list. 

. .. (InItlmJptiOfl$) 

MR. SPEAKER: An hon. Member wants to speak, 
please allow him to apeak. 

SHRI JASWANT SINGH BISHNOI: Our last, NDA 
Govemment had taken decision to open six AIIMS In the 
country including one at Jodhpur. A Minister in the last 
Government had also laid foundation stone of AIIMS at 
Jodhpur. But, construction worl< has not commenced 10 
far, which has caused resentment in public. Shiv Sena 
and many other organisations are sming on dhama there 
for last I8V8f8I days. AIIMS at Jodhpur was not meant 
for Jodhpur only. It was to cater to the needs of Western 
Rajasthan, Gujarat, Punjab and Haryana etc. It Is a 
humanitarian atep. Hospitals like AIIMS would have been 
a great achievement for the Govemment. Its opening 
would dlrectfy benefit common man . ... (lnt'lfTuptlOfl$) 

MR. SPEAKER: You give the notice tomorrow. 

SHRI JASWANT SINGH BISHNOI: Sir, through you, 
would request the Central Govemment to undertake 

eepecIdy the conatruction worl< of proposed AIIMS at 
Jodhpur, whOle decl8lon wu taken by the prevloua 
Government and even foundation stone was laid as it is 
in public Interest and a humanitarian step. 

/EfI/III6IIJ 

MR. SPEAKER: Hon. Members, I have received a 
note trom one of our colleagues here, a new hon. 
Member. He says: 

"We, the young Members of Parliament, would like 
to listen to both the arguments peacefully on any 
controversial matter from both the Ruling Party and 
the Opposition Parti... Rather than wasting our 
valuable debating time In the Partiam8nt, we should 
like to leam from our leamed Parliamentarians. 
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Please, Sir, make them understand about our 
feelings." 

This is the feeling of some new hon. Members. It Is 
also our duty to cooperate with the new hon. Members. 
Now, I think, we should all give proper respect to this 
feeling. I am appealing to every hon. Member that we 
should not set examples which people will critici&e us 
for. The new hon. Members will feel disheartened jn this 
matter. Therefore, we shall give opportunity to everybody. 

. . . (InltltnJplions) 

{Translation} 

MR. SPEAKER: Prabhunath Singhji, you are aware 
of the rules and I have alao asked you to give notice 
tomorrow. I will give you a chance tomorrow. Why do 
you interrupt. 

SHRI PRABHUNATH SINGH: It is very important 
issue. 

MR. SPEAKER: All the matters are Important. 
Members do not ask useless questions. Nobody's 
monopoly works here. Shri Raghunath Jha, you speak 
now. Please be very brief. 

SHRI RAGHUNATH JHA: Mr. Speaker, Sir, I am 
grateful to you, since you gave me an opportunity to 
speak. Today will be considered a black day In the 
country's history. ... (Inlllnuplions) 

MR. SPEAKER: No controversial mattar should be 
raised. 

SHRI RAGHUNATH JHA: Same day communal forces 
conspired and demolished Babrl Masjld. Shrl Kalyan Singh 
was the Chief Minister of Uttar Pradesh at that time. In 
this regard, previous statement made by SM Kalyan 
Singhji. ... (Intsrruptions) 

[English} 

MR. SPEAKER: The House stands adjoumed to meet 
again at 2 p.m. 

12.51 hr •• 

Thtl lair SIIbh6 Ihtll1 IIdjoumtKI for llHlCh IiH Foun.n 
of Ih_ C/ocIr. 

14.03 hr •• 

rhtJ to/( SIIbhII I'HISSMnbItJd IIf1sr lunch III IfInHI 
mlnufr!Ia PllSI FoufftNln 01 ~ Clock. 

(SHRI AJAY MAKEN In IhB Chllir) 

MATTERS UNDER RULd n 

MR. CHAIRMAN: The House will now take up Mattera 
under Rul. 377. Shri S.K. Kharv.nthan • 

(I) Need to relea.. a comm.moratlve .tamp In 
honour of Tyagl DhMran Chlnnamaeal of 
Tamil Nadu who fought against the British.,. 

SHRI S.K. KHARVENTHAN (Palani): Mr. Chairman, 
Sir, Tyagi Dh •• ran Chlnnamalai was bom in 1756 in 
Melappalayam, Kangayam Taluk, Erode District, Tamil 
Nadu which falls under my conatltuency and was known 
for his valour and fame. He was instrumental in stopping 
of collection of taxes by the then ruler, Hyder All in 
Kongu region which was brought under the Myaor. ruler. 
Aft.r this Incident, he was call.d as -Dheeran 
Chlnnamalai" since he hailed from a place between 
Chlnnamalal and Sivanmalal, both abodes of Lord 
Karthlk.ya. Dheeran Chinnamalai gathered a strong army 
conalstlng of Kongu youths In and around Kangayam and 
trained them vigorously to fight against the Britlshers. He 
was captured by the British army treacherously at 
Karumalal Hills in Palanl region In my constituency and 
was hanged to death In 1806 at Sankaglrl. 

Tamil Nadu Govel-ment honoured him by establishing 
a transport corporation after his name with Trichy as Ita 
headquarters. Moreover, the building of the Collectorat. 
at Erode has also been named atter him. Every year 
17th April Is observed as Memorial Day in his honour. 
His 200th death year falls on July, 2005 and 250th birth 
year falls on April, 2006. 

It will be a befitting tribute to the First Great Leader 
who fought against the Britishers and was known for his 
valour and sacrifice if a commemorative stamp 18 released 
In honour of Tyagl Dheeran Chinn.mala!. I urge upon the 
UPA Govemment to take necessary action at the earliest. 

(II) Need to conduct •• urvey of the population 
of certain ca .... with a view to provide them 
proportlonat. re •• rv.tlon 

{TfllMllllIon} 

PROf. CHANDER KUMAR (Kangra): Mr. Chairman, 
Sir, for the first time the population of the Scheduled 
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[Prof. Chander Kumar] 
Castes, Scheduled Tribes and other backward cluaes In 
the country was enumerated in the Census. Later on, 
the column of caste was deleted from the census form. 
By doing so, the information regardtng the actual number 
of these castes In the country cannot be had and the 
Government have been making their provision of 
reservation on the basis of estimated figures. Though the 
framers of our Constitution ensured .... ervatlon of 22.5%, 
7.5% and 27% respectively on the baa/a of the then 
population of these categories and made actual poputatIon 
of these categories as basis for the future but the 
Government have not conducted any survey to ascertain 
the actual number of these castes as on date. 

I urge the Government that a survey of population of 
the.e castes should be conducted on the basis of which 
the selection of the castes can be done and the proC88I 
of including these in the list and excluding these from 
the list is done property. 

(III) Need to en.ure early comml •• lonlng of 
telephone exchange. In Mand.aur 
Parliamentary Constituency, Madhya Pradeeh 

DR. LAXMINARAYAN. PANDEY (Mandsaur): Mr. 
Chairman, Sir, the new buildings of telecommunication 
department at various places In Mandaaur, Neemuch and 
Ratlam districts are ready for functioning but due to non-
availability of some equipmants, the telephone exchangee 
in these new buildings are not being commlaaloned. The 
villagers coming under the purview of these new 
exchanges had deposited thl required amount for 
telephone connection about 2-3 years back, but they have 
not been released the telephone connections till date. 
Similarly, the mobile service has not been started due to 
the non-availability of ordinary equlpmenla In Jawara, 
Bhanpura, Jawad and Rampura cities though 
announcement has been made officially several times 
about these services. The people are facing great 
inconvenience due to non-commissioning of tele-
communication services and not getting the connection 
despite depositing ther,quired amount as many places 
in these regions are influenced by some people of criminal 
nature. Attention of the officials has been drawn aeveral 
time. in this regard but delay is being made due to 
negligence. 

Hence, urge the hon'ble Minister of 
Telecommunication to ensure early commlulonlng of 
te!ephone exchanges in the new buHdinga and he should 
also ensure supply of equlpmenta which are not avalltlble 
there at present. 

(Iv) Need to provide fI ... nclal a.lstance to the 
Government of Kerala to .afeguard the 
In....... of Khadl and village Industria. In 
the State 

{English/ 

SHRI P. KARUNAKARAN (Kaaargod): Sir, khadl and 
vlUage Industries In (,erala are facIng serious crisis in the 
recent time. Majority of the workers are women and they 
are getting very low wages. The main problem of the 
Industry is marketing. Earlier Central Govemment had 
given rebate, but now it has changed to MDA. The 
Govemment should also introduce a special incentive 
scheme to disperse the stocke that are already 
acx:umulated. The Govemment can also direct hospitals, 
PSUe, Guest Houatla and other Central and State 
Government owned establishments to purchase khadi 
materials. Many of the socIetIea are unable to pay ESt. 
Provident Fund and also contribution of the workers to 
the Government. Neither the State Govemment nor the 
Centr.' Government pay adequate aUention to this 
indultry. 

I request the Government to take immediate stepe to 
give financial assistance to the State Govemment 88 well 
.. to the aoclatle8. 

(v) Need to Improve working condition. of and 
provide batt. f8cllltlH to bldl workers In 
Chall Parliamentary Constituency, Uttar 
P ..... h 

/T"",./Ionj 

SHRI SHAILENORA KUMAR (Chall): Mr. Chairman, 
Sir, out of the 27 Iakh bid! workers In the country, 7 latch 
are working In Uttar Pradesh. Around 50,000 bidi workera 
are engaged In my Parliamentary Constituency. The 
wagee of these bldl workers are very low. It is Re. 4 per 
thousand bIdi which should be increased to Rs. 65. In 
Madhya Pradesh the tax on Tendu leavee has been 
w~ off. In Uttar Pradesh, there is 4% tax on Tendu 
' .. vee. Keeping In view the problema of theee bidl workera 
In Uttar Pradaah, there should be 10% tax. Irwtead of 
Rs. 20,000, RI. 40,000 should be provided for housing. 
The amount of InaurMCe should be Increued from As. 
10,000 to one IaIch rupees. SInce moat of the bIcIi worksra 
suffer from T.B. therefore, free medical feCUItl .. and nose-
mukI should be provided to the bIcII workers. 
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(vi) Need to conduct a frHh survey for laying 
rail line on Shegeon-Khamgaon-J.18ne rout. 

/English} 

SHRI ANANDRAO VITHOBA ADSUL (Buldhana): 
Chairman Sir, I would like to draw the ~ of Railway 
Minister towards the long-pending demand of Vldarbha 
and Marathwada regions for providing direct connectivity 
rail line between Shegaon-Khamgaon on Jalana. 

Sir, due to non-availability of such direct rail 
connectivity between Shagaon, Khamgaon and Jalana, 
the people of 10 Districts of Vldarbha and 9 Districts of 
Marathwada regions are facing lot of problems. 

People of Vidarbha and Marathwada regions 
particularly Buldhana Parliamentary Constituency have to 
use route via Puma-Akola or Manmad-Jamner to reach 
Shegaon or Jalana resulting in expensive travel and 
wastage of time. 

Vidarbha is a backward and tribals-dominated ragion 
and the industries of Vidarbha and Marathwada regions 
are suffering due to non-availability of cheaper transport 
or container services on shortest route I.e. Shegaon-
Jalana. 

During the British regime in 1926 a survey was 
conducted to connect Khamgaon with Jalana directly. 
Thereafter, after independence, another survey was 
conducted by the Govemment of India. But, so far. no 
work has been initiated for construction of railway line 
between Shegaon, Khamgaon and Jalana despite 
repeated requests from public representatives and 
Govemment of Maharashtra. 

Therefore, I request the hon. Minister of Railway, . 
through you, to pay due consideration on the request 
and direct the concerned authorities to have a fresh 
survey for laying Shegaon, Khamgaon-Jalana rail line. 

MR. CHAIRMAN: Shri B. V1nod Kumar-not present. 

Dr. M. Jagannath. 

(vII) Need to take aultable me.au,.. to check the 
spread of AIDS In the country 

DR. M. JAGANNATH (Nagar Kumool): There are 
about 5.1 million AIDS victims in India. Most of them 
belong to the age group of 15-24 years. Irony la that, 
young women are also affected. The spread of the cues 

in India is due to lack of awaren ... among the youths. 
Another reason Is the distortion of mlnda after watching 
obscenities shown on Televlslon-both by private and 
officlal-which provoke the minds of the youths towards 
sexual activities. Recent survey has shown that most of 
the positive HIV cases belong to the .. adole8oent groups 
enjoying pre-marital sex. Also, many women economically 
dependent on men, may not have the power to reslat 
aex or ask partner to use condom. 

In order to bring down the cues of AIDS In India, 
the following steps must be taken Immediately: 

(1) Regulation of TV channel to ensure that 
obscenity provoking minds of youtha should not 
be allowed to telecut; 

(2) Adequate mass awareness programmes in Nral 
areas, semi-urban areas and in school. and 
colleges to enlighten the youths about AIDS, 
the dreaded disease. 

(3) Supply of condoms free from different Important 
public places. 

(4) Only such measures will halt the spread of the 
disease. 

request the Union Govemment to take neceuary 
action In this regard. 

(vIII) Need to provide 8toppege of Pothlgat ExprHe 
at Thlruthangel end el.o provide be.le 
emenlta.. 8t the stillion 

SHRI RAVICHANDRAN SIPPfPARAI (SIvakuI): In my 
Sivatcaal Parliamentary constituency, Thlnlthangel raJlwey 
station ill situated near the town bus atop adjoining 
highway. It Is one of the highest revenue earners among 
all the stations on the route. But the condition of this 
vital station la pathetic. There Is a need for an Improved 
platform, well-maintained toilet and telecom facllltle8. The 
newly introduced Pothlgal Express between Chenoal" 
Thenkaal may be given a stoppage at Thiruthangal. 

MR. CHAIRMAN: Shri Suraj Singh-not praeent. 

I am repeeting the name. I)f Members who are not 
present. If they are here now, they C*'I ..... their maIIra. 

Shri Dawa Nerbula-not preeent. 

SOO Medan LaI Sharma-not present. 

Shri Kashiram Rana-not present. 
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Shrimati Jayaben B. Thakkar-not present. 

Shri Rajen Gohain. 

(Ix) Need to take concrete m ... ure. to check 
Recurring flood. In Nagaon Parliamentary 
Constituency, A ... m 

SHRI RAJEN GOHAIN (Nagaon): My Parliamentary 
constituency, Nagaon in the State of Assam is a remote 
rural area and has zero industrial growth. Agricuhural 
income is the main source of livelihood of the people in 
my constituency. Sir, we all know that Assam is basically 
a f1ood-prone State, which bears huge loss of crops, 
cattle, human life and Government property worth crol'88 
of rupees every year. During the rainy se880n heavy rain 
makes the life miserable as the Hydro Power Project 
Dams of NEEPCO and ASEB release heavy amount of 
water, without even informing the district administration 
and alarming people of the area. The sudden release of 
water from these dams causes loss of .life and property. 
Crops. in thousands of hectares are washed out 
completely. The dam at Bhutan border creates disaster 
in lower Assam. The Brahmaputra water from Arunachal 
Pradesh affects the northern part of Assam. In the same 
manner the Hydro-power project dam of the NEEPCO in 
Karbianglong proves to be a disaster to my constituency 
Nagaon. 

I would urge upon the Government to prepare a 
regulatory system to overcome such dlsa.ters every year. 
The storage capacity of such dams may also be increased 
to avoid the unpleasant situation. I would also urge upon 
the Govemment tp construct raised platforms in large 
scale and provide sheher to the victims during the flood. 

MR. CHAIRMAN: Shri B. Vlnod Kumar-not present. 

Shri Suraj Singh-not preMnt. 

Shri Dawa Narbula. 

(x) Need to creat •. a •• parate PONI Dlvlalon for 
Oar) .. lIn9 

SHRI D. NARBULA (Darjeeling): Sir, I would like to 
draw the kind attention of the Government to the 
longstanding demand of the National Union of Postal 
Employees, Darjeeling Division for creation of a separate 
Posttll Division for Darjeeling. The Union has con8lstently 
been pressing for this for the last fifteen. years but all 
efforts have proved futile. It Is needeas to' mention that 
Darjeeling is a hilly area and creatIon of a Separate Postal 

Division will not only contribute in the development of the 
hilly bacicward region but also improve the efficiency of 
the Postal Department. I WOUld, therefore, urge the 
Department of Posts to pay immediate attention to this 
long-pending demand and create a separate Postal 
Division for Da~eeling without further delay. 

14.17 hr •• 

STATUTORY RESOLUTION RE: DISAPPROVAL OF 
PREVENTION OF TERRORISM (REPEAL) 

ORDINANCE, 2004 
AND 

PREVENTION OF TERRORISM (REPEAL) BILL, 2004 
AND 

STATUTORY RESOLUTION RE: DISAPPROVAL OF 
UNLAWFUL ACTIVITIES (PREVENTION) 

AMENDMENT ORDINANCE, 2004 
AND 

UNLAWFUL ACTIVITIES (PREVENTION) 
AMENDMENT BILL, 2004 

{English] 

MR. CHAIRMAN: Now, the House wiH take up Item 
Nos. 15 to 18 together. Shri Madhusudan Mistry, you 
can continue your speech. 

SHRI MADHUSUDAN MISTRY (Sabarkantha): Mr. 
Chairman, Sir, I will start from where I left on the other 
day. 

I would like to remind my frienda who are altting on 
the other aide and who are overwhelmingly opposing the 
repeal of POT A that one of the law Ministers in their 
Government when they were in power, Shri Ram 
Jethmalani had expreased his regret publicly on 14th 
March, 2004. I quote: 

"I, today, regret that I supported POTA and I reposed 
faith In the 81ncerlty and the honeetly of politicians 
who told us that It is not to be mlluaed. I have no 
doubt at all that It h .. been mlaueed and I have no 
doubt at all that we do not need it. I have no doubt, 
as my other frienda said, that It muat go lock, stock 
and barrel.-

This is what their Minister had .aid before the 
people's tribunal in March, 2004. 
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Sir, let me just bring to your notice u to how this 
is misused. Out of 573 POTA detainees in the country, 
Gujarat has the highest number-172 persons-though 
there is hardly any terrorist activity there. And 99.9 per 
cent of the POT A accused in Gujarat were Muslims and 
from one particular community. In the court of law, no 
one wants to defend them. The Govemment has, In fact, 
recently arrested two lawyers, one of them is Hindu, and 
this is to terrorise the lawyers not to defend people who 
are arrested under POT A. 

It is an indiscriminate arrest. There were blind people 
who were arrested under POT A. There were people 
whose age was 67 years, 60 years, 58 years and 56 
years and there were young people with 16 years and 
17 years. All of them were arrested under POT A. 

The cases are made out. The common thing is that 
the people were hatching a conspiracy against 'x' Minister, 
'y' Minister and 'z' Minister. They wanted to kill these 
Ministers. On the basis of that, they arrest one person. 
There are five officers in Gujarat who seem to have 
specialised in taking confession from the people who are 
arrested under the POT A. The sequence goes on like 
this that they arrest one person and go to the third degree 
torture until the person arrested gives the name of another 
person. Then they arrest another person, go for third 
degree torture and extract the name of a third person. 
Then they arrest a third person. So, POT A is used against 
one after another and it is creating such a terror in certain 
community, especially in the area Shri Advani hails from. 
I am from his constituency. I live in his constituency. I 
know how people are being terrorised. 

No one would come forward to give their names if 
the people are being picked up in the middle of night. 
People say that their sons or relatives are being picked 
up simply because somebody has given the name. If 
someone talks to the police officer or to the Commisaioner 
at the higher level, the person will be punished much 
more. That is the reason why people do not come 
forward. 

AllegationS are being made out against people. Fal8e 
cues are being filed. There are one or two Ministers 
who said that there are certain people who wanted to kill 
them. That is why they hatched a conspiracy. They were 
arrested under the POT A. 

Sir, the terrorists are created in Gujarat. There is no 
terrorist activity. It is just last year's phenomenon after 
2003 that one after another people are arrested in Gujarat. 

AcfMWes (~Non) AtMndmtInt BIll, 20fN 
Who are being left out deliberately? I have seen It. I 
mean, this fact has recently come to light especially before 
the Nanavati Commission, and I congratulate the police 
officer. He collected a compact disc of all the phone 
calls made in Ahmedabad from 25th of February, three 
days before the Godhra incident took place, until fourth. 
The content is not there, but the particulars of who spoke 
with whom and even the location are there. There are 
five lakh entries in this disc. This disc was analysed and 
the facts came out in a newspaper. This was produced 
before the Nanavati Commission as well as the Banerjee 
Commission. I request the Home Minister and I demand 
that this compact disc should be procured from the 
Banerjee Commission, and the CBI should launch an 
inquiry as to what was the role of the Government and 
the police officers. It Is because what the newapaper 
says, on the basis of their analysis of this compact che, 
is that the very accused who was involved in Naroda 
Patia case has spoken to the Chief Minister's office has 
spoken to the top police officers and has spoken to the 
DCP who is incharge of the area. There was a conetant 
talk going on among them. Though 80me of the police 
officers denied that they were there when this took place, 
that the first information they got wu at around 9 p.m. 
on the same day while their own phone aaya that, they 
were very much there and they knew what wu going 
on. 

The same thing happened when ex-MP. Mr. Ehsaan 
Jaffrey was bumt alive. The police say that they had no 
information and that they came to know later on. The 
cellular phone analysis shows that the DCP had that 
Information. the Commissioner of Ahmedabad Police had 
that information and the DGP had that information. Both 
the accused were speaking with the police. They were in 
contact with the Chief Minister's Office. They were 
speaking with the MLAs of that area. One of the accused 
is an MLA from Naroda Patiya who deposed before the 
Nanavati Commission saying that she wu not there. The 
cellular phone analysis shows that ahe was there at the 
site. This Is the whole detail. I demand and request that 
the compact disc should be obtained by the Ministry of 
Horne Affairs and an inquiry should be ordered through 
the Central Bureau of Investigation to look Into the role 
of the Ahmedabad police, the Chief Minister's OffIce and 
two or three Ministers whose names crop up very often. 
While this maaaacre was going on at these varioua sttes, 
the DCP deliberately remained abient. He dtd not go to 
see what was happening. 

I want that POT A should go. I am very happy that 
finally this Bill has corne. There was a demonatration 
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outside Parliament this morning. There was a 
demonstration in Ahmedabad. There were meetings of 
human rights groups and people from all over Guierst 
are curiously waiting to see whether Parliament agrees 
to repeal it from the day it came into existence. There is 
a very strong demand and feeling of the people of 
GUjarat, a" human rights go oups and all civil "berties 
groups because they have been feeling that human rights 
have not been respected in this country. They want that 
the Prevention of Terrorism (Repeal) Bill should have a 
provision that it should remove POT A from the day it 
came into existence . ... (lnlflnuphof18) 

SHRI VIJAYENDRA PAL SINGH (Bhilwara): I hope, 
Akshardam-type incidents do not happen after this. 
... (Inlerruphons) 

SHRI MADHUSUDAN MISTRY: I know about that. 
Why was information being withheld? The then Prime 
Minister went to that very site and pronounced that it 
was done by a particular organisation. How did he know 
the very next moment? There is a tendency in the Gujarat 
police and the Govemment of Gujarat to brand everything 
that is happening in Gujarat as an activity of Pakistan 
and lSI. ... (Inlllrruphons) 

I am not yielding. You may speak when your tum 
comes. 

I want to draw the aUention of the House to how the 
Govemment of Gujarat has been behaving in each cue. 
If a person is found to be a Muslim, they would arrest 
him under POT A and brand him as an lSI agent or as 
an agent of Pakistan. This is the mindset of the 
Govemment in Guiarat and of the police force which is 
working under it. 

I would like to draw the attention of this august House 
to the fact that there is gross misuse of POT A in Gujarat. 
That is why we vehemently demand that it should be 
repealed. These people have not been arrested only uncler 
POT A. The moment we repeal POT A, they are not going 
to be allowed to go. There are other provieiona under 
other different laws under which they could be tried. 
... (InMrruplions) I am not yielding. 

MR. CHAIRMAN: Let me do my job. You please 
addre8& only the Chair. 

.. . (Inlllm!plioris) 

SHRI MADHUSUDAN MISTRY: It is difficult for them 
to digest because these are the facts. . .. (InMnuptions) 

SHRI KHARABELA SWAIN (Balasore): It is not that 
Muslims are living only in Gujarat and nowhere else. 
... (Inlllrruptions) 

MR. CHAIRMAN: Mr. Swain, please let me take care. 

... (Inlllrruptions) 

SHRI MADHUSUDAN MISTRY: These are the facts. 
... (Interruptions) 

MR. CHAIRMAN: Nothing wi" go on record. 

. .. (Inlllnuplions)· 

SHRI MADHUSUDAN MISTRY: These are the facts. 
I know, it Is difficult for them to digest. It il difficult for 
them to listen to these facts. . .. (Inlrlrruplionsj 

It is difficult. ... (Inlrlnuplions) 

MR. CHAIRMAN: Shri Madhuludan Mistry, pleaae 
address the Chair. 

... (Inlllrruptlons) 

SHRI MADHUSUDAN MISTRY: Sir, I am addreaalng 
you and not him . ... (lnltlmJpllons) fIty other colleagues 
will say 88 to what is happening in their States. Sinoe I 
have information about Guiarat only, I am talking about 
it. If you want other information, I can give that information 
alao, but my other colleaguel will apeak on other things. 
It Is very difficult to digest It. It expos.. their face. What 
can they talk about the human rights? 

The other thing has been branded as if you are ufe 
only, if the minority community ia not in the State. That 
is the atmosphere that their Party la creating in the entire 
State by using POT A and giving the whole information to 
certain P....... who come out with very big headlines 
and are creating an atmosphere of prejudice against the 
minority community In the State. They cannot do It any 
more. We already have got 12 ...... W. are a IittJe bit 
short. So, they should keep patience. Let the new 
elections come and we will come to power in Gujarat. If 
that II not poailble, I just request the Government. 
...(/nMmlpllons) I would not forget . 

"Not recorded. 



465 Statutoty 116scJution liB: 0iuppr0VM/ AGRAHAYANA 15, 
of PfBvtII7lion 01 Tmrolism (IItJptU1) 
Orrlln8l1Ct1, 200tI II/Id PrwrItkJn of 

1926 (s.IaII St.tutory IIssoMion 118: ~ 466 
of /JnI8w1u/ AC/;lofMs (PrwfJntion) 

AmIJndmtInt ~, 200tI lind lJrIIMw/iJI 
T811Of'ism (1I1pH1) BIll, 20tN I!Id 

If you see page :c!, ::tectton :c!{d" n IS menhonea and 
I quote: 

Many investigation, legal proceeding or remedy In 
respect of any such right, privilege, obligation, liability, 
penaHy, forfeiture or punishment as aforesaid, and 
any such investigation, legal proceeding or remedy 
may be instituted, continued or enforced and any 
such penalty, forfeiture or punishment may be 
imposed as if the prinCipal Act had not been 
repealed." 

I just request to add save and except that these 
provisions of Sections 4, 5, 21, 23 to 35, 49 and 53 
shall stand repealed and shall not be applicable to the 
existing cases. 

I am sure this will safeguard the very civil liberty of 
all those innocent people who are languishing in jails for 
months and years in Gujarat. 

Finally, I would also reque.t that though the 
provisions are made for a Review Committee and it Is 
being hoped that there will be more Review Committees, 
I wanted to draw the attention of the Govemment that 
there are a number of States which deliberately do not 
supply information to the Review Committees. They take 
Iheir own time. There arp cases in a number of States 
in this country especially when you have adverse 
Government which deliberately will not supply the 
information to the Review Committee. As a result, all 
these innocent detainees who are there have to languish 
in jails for a long time to come. I do not know what 
remedy one can find. But I have. my own doubt about 
the effectiveness of the Review Committee itself if their 
number is not increased. If they write to the State 
Government seeking information on 'x', 'y', or 'z', if that 
information is not supplied in a specified time-that Is In 
a specified time and not after two or three months later-
It the State Government does not supply this information 
to the Review Committee, then it should be treated that 
the State has no case against them and they should be 
released. This is all that I have to say. 

I congratulate the Govemment once again who have 
corne out with this Bill and I am sure this will go a long 
way to further the very freedom of oitizens of this country 
which is enshrined In the Constitution of Indle. 

14.38 hrs. 

(DR. lAxMINARAVAN PANDEY in 1M Chili!} 

(Transl.fionj 

MD. SALIM (Caficut North-east): Mr. Chairman, Sir It 
is a co-incidence that we are dl8CU88lng thie BIll today 

Acb'v11i8s (PnJVfJf1/ion) AmtJndmtJnf BII~ 2004 
I.e. on tim uecamber, me aay wnen tsaDn MasJid was 
demolished. Merely holding discussion on demolition will 
not serve the purpose. Though POTA (Repeal) BUI has 
kindled a ray of hope but I don't agree entirely with it, 
because two issue. have been clubbed, on one hand an 
ordinance for repealing POT A has been promulgated and 
on the other hand Unlawful Activities (Prevention) 
Amendment Bill have been brought. It was created 
confusion. When U.P.A. Govemment was formed, it stated 
in its Common Minimum Programme that: 

{English} 

'There will be no compromise In the fight against 
terrorism, but given the abuse of POTA that has taken 
place, the UPA Government will repeal it while existing 
laws are enforced strictly.' 

[Trsns/ation} 

Terrorism, is posing danger to civil society, be it 
India, America or some other country. Some people, feel 
that fight against terrorism is their heroic deed whether 
they are residing In Deihi, Islamabad or In Washington. 
But I would like to say that It's wrong conception. At that 
time POT A was not only enacted In India but a similar 
law was also enacted in Pakistan because at that time 

-global war_ .. agalnst terrorism was going on. Instructions 
have been issued from the Head Quarter, it is not an 
internal matter but if someone thinks that we have enacted 
this for generating nalional awareness, then It is wrong. 

If we see the world scenario, we find that such laws 
were enacted in the year 2002 throughout the work!. 
Attack on Tower on September, 11 had shaken the whole 
world. There was no justification for It. But we have been 
victim of militancy prior to that also. But the speed with 
which developments took place after September 11 were 
unprecedented. UNO passed a Resolution on September 
12 and directed that atringent laws to be enacted in this 
regard and thereafter the process carried on. 

I am repeatedly saying and my party and all peace 
loving people of the world also believe that there can be 
no Justification fOI this act of terrorism and we all should 
accept this fact. I believe that it has no Justification. But 
the Question is how to fight against terrorism? If terrorism 
could be controlled by framing legislations, the intelligent 
people of the world would have eliminated terrorism by 
framing laws. This Is a self deception of not faCing the 
reality even after having the full knowledge. I am not 
widening the canvas of terrorist of militant. During our 
freedom struggle also, the Question of violence and non-
violence was raised. 

t· 
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[Md. Salim) 
Our people either indulged in the politics of violence 

or non-violence, they also discussed the same ideology. 

SHRI PRABHUNATH SINGH (Maharajganj, Bihar): 
Then there is no need of Constitution. 

MD. SALIM: Shri Prabhunath ji, I am sorry to say 
that this is beyond your understanding. 

Bhagat Singh dropped bomb in this very House. 
... (Intsnuptions) Had he wanted, he would have killed 
some one, but he was not a murderer. He had also 
mentioned about the Philosophy of Bomb. The terrorists 
today are mindless murderers who choose soft targets. 
But Britishers called those freedom fighter of our country 
as militants who led armed revolution agaInst them. Such 
terminology is used differently in different perspectives. 
We have to understand it in our own perspective. POT A 
is not a new law. I am saying this to Patil especially. 
Earlier also there were Acts like T ADA, NASA, MISA, 
DIR or PO Act. Every ruling party or the Govemment or 
law enforcing agencies like to have the laws' with less 
accountability. Objective behind this move is important. 
He has given statement of objects are Reasons. The 
same objective was seen during the tenure of previous 
Home Minister. Laws are always framed with good 
objecti'les but history has witnessed that, somehow these 
laws go into wrong hands and implemented wrongly. Law 
is misused most of the time. 

Just now, Shri Mistri ji was talking about Gujarat. At 
present BJP Govemment under the leadership of Narendra 
Modi is in power there. At the time of implementation of 
TADA, Congress was In power there. At that time, it was 
misused in Gujarat. It is a tradition. If we go into reality 
we will come to know that TADA and POT A misused 
mostly in Gujarat and POT A was misused in Jharkhand 
also. In Gujarat it was implemented against minorities 
and in Jharkhand it was applied against tribals, dallts, 
poor, women, trade unions and children. No figures are 
available in this regard. I was expecting that Home 
Minister will come with all facts and figures regarding 
application of POT A and tell us about the number of 
cases in w~ich PO'IA was applied. number of people 
convicted under this Act alongwith the number of people 
arrested and detained and how it was misused. There is 
a political ideology behind It. If a clear picture is not 
presented in this regard, there are people who will 
misinterpret. it and are doing so. They had got the time 
and they had to take a decision. in this regard because 
the subject was included under Common Minimum 
Programme. But why POT A was enacted. 

Today, Jammu & Kashmir is in the grip of terrorism 
and militancy but this law is being used frequently in 
Jharkhand. It has left behind Jammu & Kashmir In this 
regard. Why is it so? I am not supporting Its 
implementation in Jammu and Kashmir. I hail from Bengal. 
Regarding the implementation of POT A in Bengal, We 
decided not to implement it. State's administration is 
running smoothly without POT A. WE have to understand 
that people take the path of terrorism and mHItancy to 
violate the laws. In civil societies, laws are made for law 
abiding citizens. But these laws have no meaning for 
those who are ever ready to put their life at stake for 
militancy. In the era of suicide bolTlba, they are trying to 
curb militancy by enacting such laws. Laws are made 
but the world has witnessed that such laws are used 
against common citizens, political opponents and critics. 
If anybody does not agree with this view, he may take 
a lesson from the speech and condition of Shri Vaiko. 
How he was treated under POT A? Orders were also 
issued to arrest Shri Kannappan under POT A who was 
a Minister in NDA Government from Tamil Nadu. 
... (IntsnuptionsJ 

[English] 

MR. CHAIRMAN: Shri Salim~ please be brief because 
there are three more Members to speak fror.l your party. 

MD. SALIM: Sir, I am entirely on the subject. They 
are going to hang thousands and detain hundreds. The 
Parliament is a place where we can deliberate. If I am 
wrong. you can point it out. 

You have the right to criticise others . ... (Intsrruplion$) 
Kindly give this opportunity to others also. 

/Translation] 

That is why we have come to Parliament and lakhs of 
people are in favour of this step. It we could avoid 
implementing It through ordinance it would have b-len 
better. TADP has always been extended through 
ordinance. I am not in favour of a law which is routed 
through an ordinance. Parliament Is a place where 
discussion can take place. People should know the reality 
as to what is wrong and What is right. People are aware 
that Parliament remained standstill during the last few 
days. So the Govemment is bound to repeal it. That is 
why it had to be brought in the 8hape of an ordinance. 
As far as the second part is concerned.' the amendment 
regarding unlawful actIvIIiea should not be brought In the 
shape of an ordinance. If the matters of mlsuse. abuse 
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an those InCluded under t'U I A are to be taken under 
new law, then it would be like changing the name only. 
If the inappropriate subjects of POT A are to be included 
under this new law, I am not in favour of this law and 
it should not happen also. It will become a cosmetic 
change only. I would like to say that when POTA was 
enacted, it was stated that since T ADA was mieuHd, it 
has been given a new face. The then Home Minister 
Shri Advaniji had also stated to check It but what 
happened. I am not specifying the objective behind it but 
Nlr. Chairman, Sit', I understand that there is shortage of 
time but. ... (Interruptions) 

/El1(/Ii$hJ 

MR. CHAIRMAN: Mr. Salim, please conclude. 

{TllII1slslionJ 

SHRI KHARABELA SWAIN (Balasore): Go through it 
and come to know the part Included in it. You all are 
happy that it is going to be repealed. It is same like the 
previous one. . .. (/ntefTZJp/ions) 

MR. CHAIRMAN: Shri Kharabela Swain, please sit 
down. Do not interrupt the hon. Member. 

MD. SALIM: Mr. Chairman, Sir, hon'ble Member is a 
learned person but he should not be so haughty to think 
that only he goes through the relevant papers and others 
do not. I am repeatedly saving that I am in favour of 
repealing of Bill but I would like to say to the hon'ble 
Home Minister that If he wishes, section-wise discussion 
can take place but it should not include any provision 
which can lead to its misuse. Even today, there is a 
possibility of its misuse. Hon'ble Minister can either seek 
suggestions from the law experts or it can be referred to 
the Standing Committee on Home Affairs. Discussion on 
it should take place in the Committee and I would like 
that while curbing the terrorism, we should not terrorise 
the common people. Today we talk about global war 
against terrorism, aU are politicising the issue of terrorism 
but not fighting against it. Osama-bin-Iaden and Mul! 1 

Omar are no longer being searched for in Afganistan. 
We talk about the world but we must look on our side 
also. They only grind their own axes when they talk about 
global war against terrorism. Therefore, we must remain 
careful. With these words, I conclude. 

SHRI MOHAN SINGH (Deeria): Mr. Chairman, Sir, I 
on behalf of my party rise to support the bill mcved by 
hon. Minister of Home Affairs to repeal POT A. 

My party opposed tnls bill from Deglnmng to end 
when it was being passed In the joint session of 
Parliament. We opposed it due to three main reasons. 
We opposed it on the basis of tradition and histol)' of 
the countl)' and the demeanor and language used by the 
leaders who participated in national movement. 

I believed that such types of laws are misused by 
the bureaucracy and histol)' stands witness to this. The 
Constitution of India says it is the duty of the Par1iament 
and the Govemment to protect and uphold the values of 
national movement. Individual freedom was the main issue 
even during national movement and that is why at the 
time when Rowlatt act was being passed in the countl)', 
Mahatma Gandhi who was a new entrant in the politics 
of the country, sent telegrams to Shri Madan Mohan 
Malviya, Shrl Mohammad Ali Jinnah and Shri Moti Lal 
Nehru despite having Ideological differences with all of 
them and requested them to oppose Rowlatt Act in the 
Central Assembly and these leaders did so. 

Britishers passed defence of India Act in 1939 when 
second wor1d war started. At that time too Gandhijl and 
other leaders of the national movement opposed it as 
they felt that it would be used to suppr~ss the national 
movement of the country though it was being brought to 
protect the countl)'. It proved true in 1942 when after the 
call -do or die- all the national leaders of the country 
were called criminals under Defence of India Act and 
were jailed. That is why we opposed it in principle as all 
the three laws enacted during emergency were practicable. 
India and Pakistan went into war in 1971-1972 and 
Bangladesh got independence. Defence of India Act was 
passed with a view that the Govemment of India can 
tackle the elements supporting Pakistan but during 
emergency it was used against persons who supported 
democracy. Maintenance of India Act-MISA was passed 
and thousands of people were kept in jails for 19-20 
months. Persons like me used to visit courts--DIR warrant 
already used to be there and a second warrant was 
issued just after shouting a slogan. 332 cases were flied 
against us in 20 months. All our rights were withdrawn 
during the proceedings of litigations against as under 
MISA. I was in jail for 20 months during emergency. It 
is my personal experience that such types of laws enacted 
during emergency are inevitably misused and POi A has 
also been misused like this. Our apprehension has already 
proved right In this case that is why we opposed It. 

Secondly, day before yesterday and before that some 
of my colleagues sitting beside me were complaining that. 
people from Pakistan have asked you to do away with 
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[Shri Mohan Singh) 
this law. I would like to tell that when a slogan to fight 
global terrorism was being raised during that period the 
p8()ple who take themselves to do the leaders of the 
world enacted a law in their country and circulated Its' 
draft all over the worid. A number of nations which had 
promised their cooperation in the global war against 
terrorism enacted the laws on the similar lines. I would 
like to submit to my colleagues that it would not be a 
bad thing to repeai that have been enacted at the behest 
of a country. It is never considered to be wrong to accept 
the advice of our brethem. I want to congratulate the 
hon. Minister of Home Affairs for paving the way for 
scrapping the law that has enacted on the advice of a 
particular country. 

Mr. Chairman, Sir. I want to speak about the Bill 
that has been brought. Simultaneously. Standing 
Committees under committee system have been set up 
in our Parliament. The Committees were formed during 
the time when the present Minister of Home Affairs used 
to be Speaker and it was provided that a legislation bill 
should be brought before the House through Parliamentary 
Standing Committees. 

Sir, it is true that we oppose the misuse of POT A. 
It is aiso true that keeping anyone in jail without any 
case is against the established principle of individual 
freedom in our country. At the same time we also accept 
that anybody who challenges the unity and sovereignty 
of the country does not have any moral right to .claim 
individual freedom. It is the moral and fundamental duty 
of the Govemm~nt of a country to protect the nation. 
That is why when the Constitution of India was being 
framed the principle of individual freedom was provided 
paramount importance but we did not have any riAhts to 
deal with the agitation launched for Telengana. Therefore 
an interim amendment was carried out in the chapter 
that deal with individual freedom in the Constitution of 
India in 1950 and the law of preventive detention was 
enacted in the country in 1950 itseH. I want to say that 
it is necessary to bring such a law keeping in view the 
attacks being made at the country from every side. 

Sir. I have seen that period also when the Prime 
Minister of India. Pandlt Jawaharial Nehru used to visit in 
open car. Once Pandit Jawahar Lei Nehru was p888ing 
by our hostel in an open car we agitated before his 
cavalcade. When the police came to control us. he 
acknowledged our slogan that we enchanted against him 
before his open car. We have seen that era also when 
Shrimati Indira Gandhi came to Allahabad as Prime 
Minister. she was also in open car and when showed 

Activities (Pmvsnlion) AIMnt:ImiJnt 8111, 2004 
blackflaga, she acknowledged this reception alao from an 
open \~r. We have seen that period when the agltatora 
used to come to the gate of Pariiament to protest. We 
agitated as students in 1966. At that time we protested 
against cowslaughter. Agitators came tiH the gate of 
Pariiament and after that Section 144 was imposed and 
our agitation was banned during that time. 

Sir. we can claim that democracy is flourilhing In 
India but in today's situation can our Prime Minl8ter travel 
in an open car? Can this kind of freedom be given to 
any agitator to come till the gate of Parilament? Agitators 
are not allowed but terrorists could enter the Parliament. 
Therefore, we need a law to deal with this situation but 
we have to be careful that it does not tum out to be 
another POT A. Therefore. I request the hon. Minister of 
Home Affairs that the law which he wants to enact to 
prevent unlawful activities. should be sent to Standing 
Committee before bringing it in the HOUle and all the 
parties should be consulted so that there should no 
loopholes in this law which might pave way for Its misuse 
as happened in the case of POT A and TADA. Hence, I 
request the hon. Minister of Home Affairs to bring this 
bill through Standing Committee so that we could have 
the opinion of all the parties before getting it passed. 

Mr. Chairman, Sir, I conclude my speech with these 
words thpt I support the bill to repf'lal POT A and request 
to bring the bill relating to the prevention of unlawful 
activities through Standing Committee. At the eame time 
i thank you for giving me opportunity to speak. 

SHRilL VAS AZMI (Shahabad): Mr. Chairman, Sir, I 
rise to support the BUI brought to repeal POT A. I was 
astonished to see BJP opposing Shrl Madhusudan Mistry 
when he was speaking. 

15.00 hr •. 

Though there is no difference In BJP or Congress in 
bringing draconian in-humanitarian law. They enacted 
POT A and misused that. A famous saying goes in Persian 
that -Nazala barajay jeaf.- means It Is always the weaker 
who is at the receiving end. As POT A was used against 
weaker persons and minorities, more 80, TADA was 
misused against weaker eection8, minorities such 88 Sikhs, 
Muslims and others. I am surprised that a particular class 
of the society constitute only 2-3 percent, but is quite 
influential. People from both the aides want to please 
them. And it Is not possible do 80 without enacting a 
draconian law 88 they have treated men like animals for 
thousands of years. They ~ be happy unless a amaH 
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section ot society IS treated like anllTl8lS and memDers t"rad8sn anG be n ot naxa!!te nature or ASSam where 
from both the sides want to make those 2·3 percent ruling class Itse". i.e. upper caste Hindus operating ULFA 
people happy. TADA was proved to be more atrocious activities have some reasons. Terrorism is in a way. 
for humanity than POT A. I was not a Member of Lok rebellion against political and economic inequality. When 
Sabha when T ADA was enacted but I had read that some young persons lose faith in justice and they do not 
Late Shri Rajiv Gandhi had assured the public time and get justice under prevailing conditions, they bend upon 
again that T ADA will not be allowed to be misused. resorting to extremist methods. My submission is that if 
Similarly, in joint session of Parliament as well as injustice is removed from the SOCiety, terrorism will 
separately both Shri Atal Blharl Vajpayee and Shrl L.K. automatically end. If atrocities being inflicted on dalits 
Advani ji had assured that It will not be misused. , want and so called untouchables for thousands of years are 
to say how a person who has no power in his hands curbed. naxaiite problem will automatically come to an 
can give such an assurance. What is the meaning of end. But if we say that we will suppress naxaiite terrorism 
giving assurance by the Central Government when either through the barrel of a gun or by hanging them, 
implementation of such laws vests with the State then it is madness which needs to be treated either at 
Governments. Shri Vaiko, who played major role in Agra or BarelHy. The Govemment may enact as many 
enactment of POT A was the first person to fall prey to laws as they can. Why do not they take action to check 
POT A within some days. Because, there was different social injustice being done to innumerable persons for 
party's Government in the State. Therefore, such the last thousands of years forcing them to lead 1\ life 
assurance, be it with regard to T ADA or POT A or any worse than those of animals. Be it the ruling party or 
other new ordinance being brought by them, has no opposition their primary concern has been to please the 
meaning. My submission is that there Is a provision of specific class which constitutes just 2·3 percent of the 
punishment for every offence in Indian Penal Code and society who have been leading this society for thousand 
every offence can be tried under its provisions. The issue of years. For God sake, please think of common men 
is that, even Britishers, who ruled us, did not enact such also. 
draconian laws. DIR was enacted to serve the purpoae 
during war, which was wrong. But it was applied even 
after war. Several persons like Shri Mohan Singh, I myself 
and many others fell prey to that. DIR enacted during 
the war has been in use in peace time also in our own 
country. TADA, enacted to curb terrorism, created 
thousands of terrorists. When T ADA was brutally misused 
against innocent youth of 15, 16 or:8 years they rose 
against this law and became terrorists. I myse" have not 
assessed how many youth were forced to take resort to 
terrorism because they were tortured under POTA. 
However these laws are enacted not to check terrorism, 
but to create new terrorists. 

First of ali we should ponder over this laaue quite 
honestly. If a person acts as a human-bomb killing 
10-20 persons, does it mean that he acted on the bah_t 
of 151 or Pakistan who paid him rupees five lakhs. During 
meeting of Standing Committee a senior officer had put 
this question to me. Then I asked him If his son is given 
As. 10 lakhs can be act as a human bomb and explode 
himself? If our blood is infected, it will result In pimples. 
If it is treated it will lessen the pain. But if one pimple 
is healed up, another will come up until and unless there 
is a pennanent treatment for infeclton. 

Terrorism, be it in Jammu and Kashmir, Punjab, as 
it was earlier, Andhra Pradesh, Jharkhand. Bihar or Uttar 

So far as, Sonia ji Is concemed she has no social 
concerns. I am sure, under the leadership of Sonia ji, 
social Ideology of Congress will undergo a change and 
they win not try to bring TADA In Its new form. It is 
because, the social Ideology persisting for the thousands 
of years in our country Is not in Sonia Ii's blood and 
therefore, I hope. the thinking of Congre. which enacted 
T ADA, which Imposed emergency and which tried to 
suppreaa the voice of society raised to fight atrocities, 
will go a change under the leadership of Sonia ji and I 
would welcome It. 

I would like to emphasise that 8 years have elapsed 
since repeal of T ADA but hundreds of POT A detainees 
are stili languishing in jails. It should not be that despite 
POT A the repeal of POT A sufferers remain in jail for 
years. A provision should be made In this law that as 
soon as POT A becomes ineffective cases under POT A 
become ineffective. Ca.es under POT A should also be 
withdrawn and If anyone has committed any crime then 
should be tried under relevant sections of Indian Panel 
code. Say. If one hu committed murder or dacoity he 
should be tried under either Section 302 or 396 of IPC. 
POT A was applied against some parsons In Uttar Pradesh 
but when the new Government assured power It withdrew 
c.... against three pel'8OnS. '" (Inltlnuplions) I will not 
take more than 2 minutes. POT A was immediately 
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[Shri lIyas Azmij 
withdrawn against three persons. Had those three persons 
descended from the sky? I do not say whether application 
of POT A against them was right or wrong. But I can say 
that they were not innocent they were infamous In society . 
... (InterlUptions) 

SHRI CHANDRA PAL SINGH YADAV (Jhansi): His 
certificate is not required. 

SHRI ILYAS AZMI: Certificate is required. Their 
his.ory is the evidence. They drowned 3-3 young girts in 
Ganga to death and set villages on fire . ... (Intsnupllons) 
He should listen to what I am telling. I am against POTA 
also. . .. (In/tJrn.Jpbons) 

SHRI RAMJI LAL SUMAN (Flrozabad): That time he 
was leading a movement in our party . ... (Intsnvpllons) 

SHRilL YAs AZMI: I have always been opposing 
POTA and TADA and would oppose such laws throughout 
my life. 

SHRI CHANDRA PAL SINGH YADAV: Who misused 
POT A in Uttar Pradesh? 

MR. CHAIRMAN: Azmi saheb, please conclude it in 
two minutes. 

SHRilL YAs AZMI: I am concluding .... (Intenvp/lons) 
Let nie finish. I am against it in every aspect, irrespective 
of which party I belong to. I know it Is not right the way 
POT A and T ADA have been used. I am against such 
people, but isn't it shameful that POTA has been lifted 
from 3 persons in'volved in major controverslea In U.P. 
whereas Muslims, dalits and other people arrested under 
POT A are still sulking in jails. Is it justified that you are 
interrupting me. . .. (lntern.Jplions) I am concluding my 
speech. I want to say that there is no need to enact a 
new law. Social justice should be given to aU the people 
to ensure peaceful environment in the country. The social 
injustice taking place since thousands of years or SOCial 
justice being done with minorities in our country for the 
last 50 years must be done away with. I would like to 
thank Shrimati Sonia Gandhi and shrl Manmohan Singh 
for they have caught the right nerve of Kashmir. I would 
like to put forth that the path adopted by shrimati Sonia 
Gandhi and Shrl Manmohan Singhjl, may well solve the 
problem of Kashmir . ... (Intsnupllons) 

MR. CHAIRMAN: Now you conclude. 

... (Inttlrn.Jplionsj 

sHRI ILYAs AZMI: Today it is Important that the 
Innocent persons arrested under POT A be released and 
to register case under the Indian Penal Code against 
those who have been found guilty and POTA should be 
abolished. 

SHRI SUSHIL KUMAR MODI (Bhagalpur): Hon'ble 
Chairman, Sir, I rise here to oppose the repeal of POTA. 
Our Communist friends are very happy today, Congress 
people too are happy that POT A is being repealed but 
there is another place where it is being celebrated, and 
it is Pakistan which was at times a part of our country. 
The people over there are very happy that a bill to repeal 
POTA has been passed in India . ... (lntern.Jptions) 

MR. CHAIRMAN: Basujl, you please sit down. 

... (In/tJlTUp/lons) 

SHRI SUsHIL KUMAR MODI: Hon'ble Chairman, Sir, 
In the month of October 18 members delegation had 
visited India under the leadership of Gauhar Ayub Khan 
ex-chairman of Pakistan's National Assembly. The 
deleglitlon met our Home Minister and In that meeting it 
was mentioned and Insisted by them that POT A should 
be abolished In India. The misuse of POTA Is being 
menttoned in an the speeches made here. Our old friends 
here have said that TADA was misused In Guiarat during 
the tenure of Congress as well as during the tenure of 
BJP. I would like to know from my friends that why only 
Gularat has been accused of misusing POTA. One more 
allegation is that. ... (Intsnuptions) 

MR. CHAIRMAN: Nothing will be recorded except 
Shri Modill's speech. 

... (Intsnuptions) 

SHRI SUSHIL KUMAR MODI: Another allegation is 
that why only people belonging to a particular community 
are arrested In matters relating to misuae of POT A. I felt 
that the Congress Govemment should make reservations 
In this also to arrest people from all castes, religions In 
the same ratio. Only those who are Involved in terrorist 
activities, will be am.sted. I would like to quote Shri Collin 
Powel ~ere. Shrl Collin Powel had said that "all Muslims 
are not terrorists.-

Though it is a fact that maximum number of terrorists 
are associated with one particular community . 
... (lnlsrrupliDns) If Godhra incident 'took place. 
. .. (In/enupt/0rJ6) 
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/EngHshj /tngllShj 

MR. CHAIRMAN: Nothing will go on record except 
what Mr. Sushil Modi is saying. 

. . . (InttlfTuplions)' 

MR. CHAIRMAN: Please do not disturb him. 

... (Intenuptions) 

MR. CHAIRMAN: You please sit down. Whatever you 
are saying Is not being recorded. 

· .. (IntetnJplions) 

SHRI SUSHll,. KUMAR MODI: If Akshardham incident 
took place in Gujarat, then any Government over there 
would have had to abide by this law . ... (lnltllTrlption8) 
The present Government Is soft towards terrorists. 
... (InletnJplions) 

MR. CHAIRMAN: You please sit down. 

· .. (IntelT1.lpfions) 

SHRI SUSHIL KUMAR MODI: I want to say that the 
entire world and society needs to find an anewer as to 
why people of a particular community are involved in 
terrorist ac:;tivities. .. . (Intenuptions) 

/English} 

MR. CHAIRMAN: It is not going on record. 

... (InletnJplions)· 

{Translation} 

MR. C,HAIRMAN: Shri Azmi, you please sit down. 
Shri Basu, you also sit down. 

· .. (IntetnJplions) 

MR. CHAIRMAN: Shri Kriplanl, please sit down. 

· .. (InttJnuplions) 

SHRI SUSHIL KUMAR MODI: The present 
Government is soft towards terrorists and rude towards 
Nationalista. . .. (Inlenuplions) By repealing this law this 
Government is indicating that "Hello, Mr. Terroriat, please 
come In" . ... (lnli9tnJp1ions) Terrorists, hello to you, please 
come, you are welcome in this country . ... (In~) 

"Not recorded. 

MR. CHAIRMAN: Please do not disturb him. You 
are provoking him . 

... (Inli9f'fl1Ph'onG) 

{Transt.tion} 

SHRI SUSHIL KUMAR MODI: By repealing it, you 
mean to say this only. If one Is suffering from headache 
then chopping off the head is not the solution. If one has 
headache then cutting and giving it away to those who 

want to take It and demonstrate, is not a solution to this. 
I know that POTA law has been misused In Tamilnadu. 
However, regarding Valko's case I would like to say that 
there was delay in approaching the Review Committee 
but he was to present his case for bait before the Review 
Committee. He went for bail after one and a half year. 
Who discouraged him from going to the Review 
Committee. Our Government had mEide a provision to 
safeguard POT A so as to prevent Its misuse. 
... (Inttlnuplions) 

MR. CHAIRMAN: You please sit. 

(English} 

SHRI SUSHIL KUMAR MODI: I have not named any 
religion. . .. (Inli9mJplions) 

MR. CHAIRMAN: Nothing will go on record except 
what Mr. Modi is saying. 

. .. (Inli9nuptions)· 

{Transt.lion} 

SHRI SU8HIL KUMAR MODI: Hon'ble Chairman, Sir, 
this law was to end iteelf on the 23rd October. 
... (Inftlnuplions) 

/English} 

MR. CHAIRMAN: NothinJ is going on record except 
8M Modi'. version. '. 

... (Intenuplions), 

"Not recorded. 
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{Translation} 

SHRI SUSHIL KUMAR MODI: I have mentioned it 
only. On 23rd October this law . ... (lnlBlTlIplions) 

{English} 

In the case of Vaiko, I accepted that it was a misuse of 
POTA provisions. ...(lntelTllptions) I only said that he 
refused to apply for bail. ... (InlBlTlIptions) 

(Translation] 

This law \'/a8 to lapse on 23rd October. What was the 
need to bring an ordinance for this law just one month 
ago when the law was to lapse on the 23rd October. 
Vote bank is more important to them than the country's 
welfare. The country was continuously attacked for 500 
years since the time of Sikander. These are the people 
who believe that there should not be any hurdles in the 
path of terrorists, if they come here . ... (lnlBnuptions) As 
a result of terrorism we have lost two ex-Prime Minister's, 
a former Army Chief and 60,000 army personnel. But 
they are not worried about this. Infact those who talk of 
human rights today are actually worried about the 
democratic rights of terrorists. They are not worried about 
the human rights of 60,000 army personnel who lost their 
lives to terrorist activities. . .. (InlelTllplions) Therefore, I 
would like to say to both the people of Congress and 
Left Front that their slogan should be "Bin Laden Shamam 
Gacchami, Masood Azhar Sharnam Gacchami, Salauddln 
Sharnam Gacchami". By repealing this Bill they 
... (InlBrruplions) 

MD. SALIM: They took Azhar Masood by a special 
plane and dropped him there . ... (lnlBlTlIplions) 

{English] 

MR. CHAIRMAN: Nothing will go on record. 

... (InlelTllplions)' 

{Translalion} 

SHRI RAGHUNATH JHA: Hon'ble Chairman, Sir, they 
... (Inttlrruplions) 

MR. CHAIRMAN: You speak when you get a chance. 

. . . (InfBlTlIptions) 

{English] 

MR. CHAIRMAN: Mr. Swain, do not disturb. It is not 
going on record. 

... (InIBITlIpIions)' 

"Not recorded. 

{Transl6llon} 

SHRI SUSHIL KUMAR MODI: Hon'ble Chairman, Sir, 
I would like to quote the Common Minimum Programme-

{English} 

" ... There will be no compromise in the fight against 
terrorism. But given the abuse of POT A that has 
taken place, the UPA Government will repeal it, while 
the existing laws will be enforced strictly." 

(Translation] 

They said POT A will be repealed and existing law would 
be strictly implemented. I would like to know from hon'ble 
Home Minister that if existing law was to be enforced 
strictly then there were 64 provisions under POT A law 
and 43 clauses out of 64 sections were accepted by 
them . ... (lnlBlTlIptions) Two third provisions of POTA law 
and 37 year old law has been accepted under the new 
law. Therefore, I would like to know if we· had existing 
law then what was the need to amend unlawful activities 
Act and include these provisions in it? 

Hon'ble Chairman, Sir, the Government has opposed 
POT A on two-three grounds, first they have opposed the 
provision of bail under this, because rules are very strict 
under this law and the Government wants to make it 
soft, secondly they have opposed the provision regarding 
confession made In front of police officer and thirdly they 
have opposed another provision under POT A wherein 
police did not have to prove someone accused, but the 
accused had to prove his innocence. But the onus lies 
on him who Is to prove his innocence. They have opposed 
all these three things. They have made a provision for 
bail in the new law. I would like to tell Hdn'ble Horne 
Minister in this regard that making easy provisions for 
bail would make it easier for the terrorists coming from 
other nations, to get out of jails as they are more powerful 
than them. 

MD. SALIM: They are not more powerful than us, 
they are more powerful than them, that is why they took 
such step . 

MR. CHAIRMAN: Why are you speaking, Home 
Minister will answer this. 

SHRI SUSHIL KUMAR MODI: Hon'ble. Chairman, Sir, 
if the bail provision Is weakened, If co"ssion is not 
accepted in front of a police officer, then I would like to 
tell the House that at the time of Shri Rallv Gandhiji's 
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assassination terronsm was not aetlnea unaer I AUA. tnat lir ..... li. ana I ..... li. snoula be repealed. " we appeal 
Supreme Court had said that Shrl Rajlv Gandhi's a law just because It is being misused then there will be 
assassination was not a terrorist attack. That is why a no law in the country. 
law like POT A had to be brought. There Is law In our 
country to fight common people of the country but there 
was no law to fight against terrorism. The NDA took 
initiative to bring such a law. A proposal was passed in 
the security council, after an incident took place in 
America, but till then there was no such law in our 
country. Therefore our Govemment had to bring such a 
strict law as POT A. 

I would like to say that had there not been a law 
like T ADA, POT A, the accused who had attacked 
Parliament would not have been convicted in a year itself. 
It became possible only because of POTA. If this law 
had not been in vogue then these persons would have 
been set-f{ee long back. Had T ADA not been enforced 
during Rajiv Gandhi's assassination his killers would not 
have been hanged . ... (/ntsrruptions) 

(English} 

MR. CHAIRMAN: Mr. Swain, I have already said 
nothing is going on record except the speech of Mr. 
Modi. 

. . . (Intsrruptions)' 

/Translation} 

SHRI SUSHIL KUMAR MODI: I am unable to 
understand as to why he is having objection over this. It 
is not true that stringent laws are prevailing in our country 
only. There is a law in America that if a Secretary of 
State declares anyone as non-cltlzen then that peraon 
could be imprisoned for years and stringent action could 
be taken against him. As compared to the laws prevailing 
in U.K., America, Germany and France, our laws are 
much more flexible NDA Government enacted such kind 
of law. However, I am sorry to say that the present 
Government want to withdraw It and replace It by Unlawful 
Activities Act. 

I agree with Mohan Singhji that this Bill should be 
forwarded to a Standing Committee or a Select 
Committee, otherwise, the charges which were levelled 
against POTA will also be levelled against this law. 
Otherwise also, there is not even a single law in the 
country which Is not being misused. All sections of 
Cr. P.C. and I.P.C. are being misused In all States of 
the country. Once a demand w~ raised if' the House 

·Not recorded. 

I would like to say that today our country ia 
confronting terrorism. If we don't enact any atringent law 
to deal with the cross border terrorism and destroy the 
network of terrorist forces, the incidents, which have been 
taking place In Kashmir for the last one month in which 
the military personnel are being killed, will continue to 
take place. In Manipur also, a demand is being made to 
repeal Manlpur Arms Act as It Is being misused. 
However, BJP feels that It should not be repealed rather 
there is a need to check its misuse. I would like to tell 
the members of Congress party that they should think 
about national Interest and not about their vote bank. We 
would not be able to contain terrorism by indulging in 
politics of pleasing the people of any particular class. I 
would like to request the House that this Bill may be 
forwarded to Select Committee and after consideration 
by all political parties this Bill should be repealed. 

(English} 

SHRI A. KRISHNASWAMY (Srlperumbudur): Mr. 
Chairman, Sir, I thank you very much for the opportunity 
given to me . 

At the outset, on behalf of the DMK Party, I would 
like to thank this Govemment for repealing the POT A 
and for bringing in suitable amendments to the Unlawful 
Activities (Prevention) Act. The POTA was passed by the 
NDA Government for preventing the terrorist activities. 
Many of the Opposition parties opposed the Introduction 
of that Bill at that time because they feared that that Act 
would be misused. We, the DMK Party, also strongly 
placed our views saying that POT A would be misused. 
While replying to the debate, the then Home Minister 
Shri L.K. Advani promised that POTA would not be 
misused anywhere in the country ag.linst any individual, 
particularly any political party and political leader. But, 
unfortunately, POTA was misused by the Jayalallthaa 
Government and it arrested our then Membe,' of 
Par1lament and MDMK General-Secretary, Shri Valko. He 
was imprisoned for more than 575 days along with eight 
others. 

It was not only Shri Vaiko who was arrested. A 
journalist by name Shri Nakeeran Gopal was arrested. • 
Also, a senior-most leader and a fonner MLA Pazha 
Nedumaran was arrested. He was detained for more than 
19 months. The ruling Jayalallthaa Government foisted 
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Terrorism (Repeal) Bill, 2004 and 
IShri A. Krishnaswamy] 
POT A cases against its political opponents. The major 
reason why the DMK opposed the POT A was its fear 
about the blatant misuse by the State Governments, 
particularly the Tamil Nadu Government, against political 
leaders. Not only in Tamil Nadu but also In Gujarat, POTA 
was misused. Most of the Muslim people, the minorities 
have been arrested. Elderly political leaders have been 
arrested. 

We are well aware that the State Governments are 
utilising the police force for meeting their personal ends. 
The Government Secretaries, high poli(;e officials dance 
to the tunes of the Chief Ministers. This situation leads 
to the police raj in the States. In Tamil Nadu, after 
assuming power in May 2001, Ms. Jayalalithaa started 
viclimising and punishing her political opponents. For 
example, our leader, who ruled the State for four times, 
who has a long background In politics, political activities 
and democracy, Dr. Kalaignar Karunanidhi was arrested 
in the midnight. He was dragged and thrown Into the 
jeep. He was treated as a beggar. Such a senior-most 
leader was punished and victimised because of personal 
enmity. It is not only that. Ms. Jayalalithaa's adopted son 
Shri Sudhakaran was also arrested in the heroine case. 
One Ms. Serina was arrested In the {lIInja case. So many 
people, who turned enemies to the Chief Minister 
Jayalalithaa, have been arrested. They are victimised. 
Till today, no person has been charge-sheeted. It Is all 
due to personal enmity. As I said earlier, the police people 
dance to the tunes of the Chief Ministers of the State 
Governments. There is no rule of law. The poHce 
administration is totally in the hands of tyrants. By 
repealing the POTA, the UPA Government has saved 
the people of Taniil Nadu. I once again thank the UPA 
Government for repealing the POTA. 

Having learnt the lessons from the State 
Governments, particularly lI,e Jayalallthaa Government, we 
should not again enact a law by giving more powers to 
the police which may misuse such a law. Prevention Is 
better than cure. If one innocent person , ... detained under 
any such terrorist activities Act, if he is imprisoned for a 
long time, after the trial· and after his release by a court 
of law, his dignity will be lost. 

He cannot regain the dignity or image. So, prevention 
is betler than cure. For example, we can take Shri Vaiko's 
-:ase. He has been released by the Review Commfttee. 
The R"view Committee has clearly stated thr. there Is 
no prima faCie case against Shrl Valko. Though the 
Review Committee has given its Report, yet the Court 
has not accepted that case and the case Is stIR pending 
before the Supreme Court. 

We are fighting against terrorism. There Is no 
compromise regarding national security. The Bill has now 
come In a new shape scrapping the POT A, which Is 
apelt out In the National Common Minimum Programme. 
We welcome this Unlawful Actlvitl.. (Prevention) Act, 
having special features like baD provlalons according to 
the Cr.P.C. provleions. After getting the bitter experience, 
the State Govemment should not take cognisance of any 
offence under this Act. The Central Government have to 
have a role of sanctioning authority. 

I also give some suggestions regarding the Review 
Committees. The Review Committees should be 
empowered to intervene and enquire about the primll 
{llcie case and also the withdrawal of- the case. This is 
my humble submission to the hon. Minister. The Bill 
should have a specific provision to punish any officer 
who ma), resort to arresting of an innocent person under 
the pretext of terrorism and sufficient compensation should 
be given to the victim by the Court of Law. 

(Tf1!Inslll/ionj 

SMRI ANANT GANGARAM GEETE (Ratnagirl): Mr. 
Chairman, Sir, I rise to congratulate U.P.A. Government. 
Ever since UPA Govemment has come to power, terrorism 
has come to an end from Kashmir to Kanyakumarl. Now, 
no terrorist activities are taking place anywhere. 
... (Inlsrruptions) Here we are talking about repealing 
POTA. Today no terrorist activities are taking place in 
the country. Terrorism has been wiped out from the 
country. The country is on the path of progress. The 
people of Jammu and Kashmir are leading their life 
peacefully. An atmoephere of peace has b&e>1"t created In 
the entire country. If this is the situation, where 18 the 
need to have POT A? Is thle the reuon that a bill to 
repeal POTA has been placed before the House by the 
Govemment? 

Mr. Chairman, Sir, taking this step is most unfortunate 
for our coulltry-India, which Is our motherland and which 
we treat as our mother. Our country has faced 8everal 
invasions. Our soldiers have fought the invaders bravely 
on the borders. Our soldiers are guarding all the borders 
of our country to give a sound reply to and to fight off 
all the attempts to Invade our country. They have fought 
courageously. 

Mr. Chairman, Sir, It Is unfortunate for the country 
that thoae, who have malaflde Intention and do not want 
that peace should prevail In the country' and law and 
order situation remain good; have fully realised that they 



485 Statutory Resolution R(I: /JiuppIrwM AGRAHA YANA 15, 1926 (S8~ SMIuItHy Rt18OIution 118: Ois6pfJlfJvlll 486 
of Prevsnlion of TtIffDI'iIm (R.,..q of lInMwfuf ActMIiN (Pf9wJntIon) 
Ordinaf1Ctl, 2004 and PrtIvtIII/ion Df Amtmdmsnt ~ra 2004 M1d IJnlllwlul 
Terrorism (RBfJH/) Bill, 2f»I 6IId AclMtltls {PrwtInlion} A~I Bill, ~ 
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therefore now they have started proxy-war. I am surprised 
to see that whenever something is said about terrorism, 
there is protest from certain quarters. I don't think that 
any members has any link with terrorists and it cannot 
be so also. 

Mr. Chairman, Sir, POTA was passed by the then 
Govemment in the joint sitting of both the Houses of 
Parliament. Why it was felt necessary to pass POTA? 
It's reason was that the terrorists attacked Kashmir 
Legislative Assembly, Red Fort of Delhi and our 
Pariiament. ... (lnhJmJplions) Mr. Chairman, Sir, I neither 
interrupted these people during their speech nor I am 
speaking against them. Whether It was the Government 
of Deve Gowdaji, the Government of Gularaljl or the 
Govemment of Vajpayeeji, or whether the Home Minister 
was Indrajit Gupta or Advaniji, the statement of 
Government was that Pakistan is involved in these attacks. 
Every time, the same reply has been given that either 
the Pakistani terrorists are involved In this or Pakistani 
terrorists from across the border have attacked. 
... (lnlemJptions) Let them deny this . ... (lnhJnupIIons) 

AN HON'BLE MEMBER: Who is helping Pakistan? 

SHRI ANANT GANGARAM GEETE: Mr. Chairman, 
Sir, five terrorists who entered the Parliament were 
Pakistani. How did they enter the Parliament, they did 
not come here without support, who did help them, who 

_ did harbour them and with whoBe association did they 
come here? After all some one provided them shelter 
that they reached to the Parliament. They were provided 
shelter here so they came to Delhi and attacked 
Parliament. 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): Who 
were in power then? 

SHAI ANANT GANGARAM GEETE: Mr. Chairman, 
Sir, it is not the question of the Government, I am not 
denying the responsibility of the Government. 
'" (Inlt1mJp/ions) 

(English] 

MR. CHAIRMAN: Shri Anent Gangaram Gaeta, pleue 
address the Chair. 

SHRI ANANT GANGA RAM GEETE: Mr. Chairman, 
Sir, it was unfortunate for the country . ... (lnlt1mJptions) 

[Englishj 

SHRIMATI TEJASWINI SEERAMESH (Kanakpura): 
Mr. Chairman, Sir, India was well protected during the 
Congress regime. Indiraji fought against Khalistan 
extremists very forcefully . ... (lntsmJplions) Rajivji fought 
against L TTE. But our Parliament was attacked during 
the NDA regime. Nobody can forget that. ... (Intsnuplions) 

MR. CHAIRMAN: Please resume your seat. 

... (Inlsnup/ions) 

MR. CHAIRMAN: Please do not disturb him. 

. .. (InlsmJplions) 

SHRI PRAKASH PAAANJPE (Thane): I think, the 
hon. Lady Member has forgotten how many Hindus have 
been killed in Kashmir during the Congress regime . 
... (In~:.,.uptions) 

SHRIMATI TEJASWINI SEERAMESH: Kashmir 
beiongs to Hindus, Muslims and to every citizen of this 
country . ... (lntflmJplions) I am also a proud Hindu. 
... (InhJnupHons) 

rr,.nslsfionj 

MR. CHAIRMAN: Nothing will go on recortl, except 
Shri Gaete's speech. 

... (Inlt1mJplions) • 

rrrsns/slionj 

SHRI ANANT G~NGARAM GEETE: Mr. Chairman, 
Sir, I am being reminded by the Government that at that 
time it was our Government. I fully agree with It. Terrorist 
activities have been going on in our country for last twenty 
years. Whosoever Is in the Government the fact Is that 
all the Governments have failed in fighting and curbing 
terrorism In the country. I am telling the fact. But what is 
the reason behind this reality . ... (lnltJmJp/ions) 

SHRI KANTILAL BHURIA: The Minister of the 
Government to which they were supporting had gone to 
rele888 the terrorists. . .. (lnhJmJph'ons) 

eNot recorded. 
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T erron'sm (RepsaI) Bill, 2004 and 
SHRI KHARABELA SWAIN: Mr. Minister, it is wrong, 

you please stand up and then speak. . .. (Infllrruplions) 
Would the Government have left so many people to be 
killed? ... (Interruptions} 

SHRI ANANT GANGARAM GEETE: We havA failed 
in fighting terrorism. It is unfortunate that terroriats are 
getting shelter also In our country, it is unfortunate for 
the country. ...(lntfJrflJptlons) It is unfortunate for the 
country that terrorism and terrorists are getting support in 
our country. At that time it seemed that we were killing 
and nabbing the terrorists . ... (In/tJrruptions) 

{English} 

MR. CHAIRMAN: Nothing will go on record, except 
Shri Geete's speech. 

... (Interruptions)· 

MR. CHAiRMAN: Shri Paranjpe, now you are wasting 
the time of the House. 

. . . (InfllrrupUons) 

{Translation} 

MR. CHAIRMAN: Shri ParanJpe why are you 
speaking. Your speech is not going on record. Nothing 
of whatever you are telling Is going on record. 

... (Interruptions) 

{English} 

MR. CHAIRMAN: Nothing is going on record, 

... (Interruptions)· 

{TranslatIOn} 

MR. CHAIRMAN: Shri Paranjpe, whatever you are 
speaking is not going on record. 

... (Interruptions) 

SHRI ANANT GANGARAM GEETE: It is unfortunate 
for the country that terrorism is getting shelter in the 
country today. They are being assisted. I woutd Uka to 
cite on example, when our Government had fomwlated 
POT A. . .. (InlBrruplions) 

MOHO. SHAHID (Meerut): He ma~ pl .... clarify as 
to who are doing 80 . ... (Infllrruplions) 

'Not recorded. 

Activities (PMvsnlion) AtnI1ntimIJnf BIll, 2004 
SHRI ANANT GANGARAM GEETE: Mr. Chairman, 

Sir, I am not teDing anything wrong. I am not alleging 
anyone. I would like to cite one example . ... (Inlsnuptlons) 
The matter is old ... (Inl8rrupHons) 

MOHO. SHAHIO: Mr. Chairman, Sir, when SM, 
Jaawar.1 Singh alongwith the terrorists . ... (Inftlnuplions) 

MR. CHAIRMAN: Mood. Shahld, you please sit down. 
Your speech is not going on record. 

SHRI PRABHUNATH SINGH: Mr. Chairman, Sir, If 
he is citing the incident of Shri Jaswant Singh, then i 
would like to ask him whether the then Minister of Home 
Affairs Mufti Mohd. Sayeed had not compromised with 
the terrorists for the release of his daughter? 
... (Int.1TZIpIIons) 

MR. CHAIRMAN: Prabhunath Singhji, you pl.ase sit 
down. Now none of your speech will go on record. Shri 
Geete ji, you pleue address the Chair . 

SHRI ANANT GANGARAM GEETE: Mr. Chairman, 
Sir, what can I do, I am being interrupted time and again. 
I am not alleging anyone despite being interrupted. 

Mr. Chairman, Sir, I would lik. to give one more 
example. Our Minister of Home Affairs is present here. 
He is from Maharashtra and I am alao from the same 
state. When the POT A was moved in the Partiament, the 
Congress Party had opposed it. That was their stand. 
Then the Congrass party had decided that the POT A will 
not be enforced in those states where there were 
Congress Chief Ministers or the Congress Party was in 
power. . .. (Inl8rruptions) 

MR. CHAIRMAN: Geete ji, you please addre .. the 
Chair. 

SHRI ANANT GANGARAM GEETE: Mr. Chairman, 
Sir, the Congress governed stated were given instructions 
that POT A should not be enforced In those states. At 
that time the Congress was in power in Maharuttra and 
Kamataka. The Chief Minister of Maharashtra and 
Karnataka had announced that they would not enforce 
POTA in their statea, howev.r, after few day_ there waa 
bomb explosion in bus at Ghatkoper In Mumbal . 
... (Infllnuptlons) Thereafter there was bomb expiOlion in 
Mahalakshml. Then elmllar incidents took place in Mumba 
Devi area and near the Gateway of ''',,:Ia. Hundreds of 
peopl. w.re killed. . .. (InIfmuptions) 
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MR. t;HAIHMAN: tJaranp JI, you pleUe lit dOWn. wnom they had prof",eea bUt they have come to the 
Geeteji himself is competent He will reply. Let him apeak. House to fulfill theif promise. The public of India does 
You please sit down. Your speech is not going on record. not want It. It Is against terrorism . ... (lntslTUpllons) 

MOHO. SALIM: At that time, POTA was enforced in 
only 10 states. Are not the remaining ~es part of India? 
.,. (I"",nvptions) 

SHAI ANANT GANGARAM GEETE: Mr. Chairman, 
Sir, there was Congress Chief Minister when there were 
bomb explosions in Ghatkoper, Mahalakshmi, Mumba Devi 
and the Gateway of India. Then the Congreee Government 
of Maharashtra imposed POT A against them and they 
enforced POT A. The Government of Maharashtra had to 
impose POTA. The Govemment of Maharashtra realised 
that if POT A was not enforced and terroriats activities in 
Mumbai were not checked, It would be difficult to check 
it and the entire nation would come in the grip of It. 

Sir, they had declined to enforce POTA, however, 
they were aware that the people encouraging terrorism 
were then in Mumbai. So the action was taken. Today 
similar is the situation all over the country. One may look 
into the figures for last three four days. Military officials 
were killed in Jammu and Kashmir contlnuoualy on Friday, 
Saturday and Sunday. Dally they are being killed. Some 
day 10 some day 12 and some day 18 military personnel 
have been klUed. This is the situation. It Is gMng meeaage 
that the gate is open, come . ... (Intsnupllons) 

MA. CHAIRMAN: Geeteji, now you please conclude. 

[English} 

MR. CHAIRMAN: Please be brief. Your time Is very 
limited. 

SHRI ANANT GANGARAM GEETE: Mr. Chairman, 
Sir, much of my time has been wuted In Interruptions 
and I was not allowed to speak. It is reality that the 
entire nation is Infested with terrorism and It has apread 
its tentacles in the entire country. Today nobody is safe. 
In such a situation terrorists had this fear of POTA but 
it Is unfortunate that our friends from Congl'8l8 are giving 
more importance to electoral politics than the NCUrity of 
borders of the country, security of nation is not that 
important. They had raised slogans and made demands 
and announcementa. They are In power right now. Their 
purpose i8 solved and now they .,. Ieut concerned *" about whatever happens to the nation. I do not know 

Mr. Chairman, Sir, today terrorism is continuing from 
acrose .. border. . .. (Intsnvptions) 

SHRI DAHYABHAI VALlABHBHAI PATEL (Daman 
and DIu): They are not In power anymore . ... (InttmupIions) 

/EngIMIIJ 

MR. CHAIRMAN: You are not to reply. He is 
addreulng the Chair. He is not addreaelng you. 

... (IntsmJptions) 

[TnlflSlBlIon} 

SHRI ANANT GANGARAM GEETE: Mr. Chairman, 
Sir, I am a member of this H0U8e from 1996 and today 
is the first 6 December when House is functioning. 
... (In/smJplionB) 

/EngH$hJ 

MR. CHAIRMAN: Shrl Anant Geete, you do not reply 
to him. Please addreN the Chair. 

... (Intsrruptlons) 

15.51 hr •• 

[SHRI VARKALA RAOHAKRISHNAN in IfNI ChaNj 

MR. CHAIRMAN: Please conclude now. 

. .. (Intsnupt/Of18) 

SHRI ANANT GANGA RAM GEETE: Now you are 
not concerned whatever happens to Babri Masjid or 
society as you are In power now but It is unfortunate 
that black day of 6 December has been registered in the 
history of India. It is a black chapter in the history of 
India and hon. Minister of Home Affairs name would be 
Included in it. I would like to tell them that they are 
encouraging terrorism. They are playing with the security 
of the country. It is the demand of cror .. of people that 
POTA should stay. I would request you on behalf of the. 
people and in the interest of the security of the nation to 
withdraw this bill. 
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16.00 hra. 

SHRI RAGHUNATH JHA (Bettiah): Mr. Chainnan, Sir, 
want to congratulate the hon. Prime Minister and the 

Govemment. They had declared in their Election Manifesto 
that if they come to power they would repeal POT A. 
... (Intenvplions) Government have brought that bill. When 
the erstwhile Government brought POT A in the House, 
unfortunately I too supported it and I still regret It. The 
direction of the debate has been changed . ... (lnl8nuptions) 
It is not the question whether apprehension was expressed 
at that time too that POT A would be misused, similar 
kind of things had been said and people opposed it 
vehemently and when the bill could not be passed by 
both the Houses, then It was passed In a joint session 
of the two Houses. When It was being discussed, at that 
time, our erstwhile leaders Shri Vaiko supported It strongly 
and delivered a very impressive speech. Then came the 
issue of the treatment meted out by the Govemment of 
Tamil Nadu where their allied party was in power. Ms. 
Jayalalithaa led Government ill treated 5hrl Valko jl, kept 
him in jail for years without any proceedings in the court. 

Geetejji is my friend very impressive orator and a 
seasoned member but he Is forgetful, he was aaking 
what is our relation. 240 persons were arrested under 
POT A in Gujarat out of which 239 were Muslim and one 
was a Sikh ... (Intenuptions) Please listen. 

" On 16 May Bhartiya Janata Party. 
... (Intenvptions) 

{English] 

SHRI P.S. GADHAVI (Kutch): He Is not a terrorist. 
... (Interruptions) 

MR. CHAIRMAN: If he is yielding, you can say. 

... (Intenuptions) 

MR. CHAIRMAN: Nothing will go on record except 
his speech. 

. . . (Intenuptions) ~~ , . 
MR. CHAIRMAN: If there Is any objectionable 

statement that will be expunged. 

ITrans/lllion} 

SHRI RAGHUNATH • ..'HA: I am enough to handle 
them, please keep quiet. I am enough for all of them. 

"Expunged as ordered by the Chair. 
"Not Recorded. 

AclMlles (PMYIII7t1on) AmBndnwnt 8111, 2(J()4 

They are In power in Jharkhand and that tribal area of 
Jharkhand Is the most peaceful area of our region. I can 
understand that there are terrorist activities In Kashmir 
but 72 persons have been looked under POT A in 
Jharkhand which include children and old persons of 
80 years. Persons belonging to Shibu Soren's party, 
Jharkhand Mukti Morcha, RJD and Congress were 
arrested und&r PO T A as they wanted to win elections. 
They " .... ' For their vested interests they distorted the 
geography of Bihar as they had thought that they would 
continue in power but how many seats did they get, just 
one. I can tell them that they are not coming to power. 

This Bill has been brought as it was being misused, 
be it the Government of Uttar Pradesh which used It 
against its opponents or the Govemment of Gujarat or 
Jharkhand, It had to be stopped. All laws are good but 
people misuse them. This Government has brought this 
Bill to prevent its misuse. You are showing much 
sympathy for terrorists. Nobody from this side or from 
the opposition wants terrorism to rise but the need is to 
find out the root cause of terrorism. Terrorism would be 
suppressed if it is done effectively. Thousands of children 
are being taught In madarasas and if they say that 151 
is imparting training over there then they are converting 
aU of them into terrorists. Who has the courage to wipe 
out 15 crore people? Who can remove them? Despite 
this they have launched a campaign against persons of 
a particular community, they are poisoning minds of 
people. 

- Though he got its result yet he did not leam anything 
from it. Shri Modiji has gone from Bihar Assembly. Had 
Laluji imposed POT A in Bihar then what would have been 
the fate of these people? Where they could have hidden 
themselves? ... (Intenuptions) 

/EngIish] 

MR. CHAIRMAN: Your time is over . 

{Transllltionj 

5HRI RAGHUNATH JHA: I would like to urge han. 
Home Minister to assure that whatever law the 
Government enacts is not allowed to be misused. He 
shot,lld ensure that It Is not misused. T ADA was misused 
during Congress regime . ... (lntel1l.lption$) , 

"Expunged 8. ordered by the Chait". 
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/English! 

MR. CHAIRMAN: Hon. Member, Shrl Raghunath Jha, 
your time is over. Please conclude. 

/Trans/ation! 

SHRI RAGHUNATH JHA: Mr. Chairman, Sir, I am 
concluding. My submission is that the Government should 
take stringent steps against terroriats but law should not 
be allowed to be misused. Whole nation ia with the 
Government. Let us march ahead unitedly, then only the 
nation will progress. 

{English} 

MR. CHAIRMAN: Yes, Shri P.K. Vasudevan Nair. 

... (Inl8nuptions) 

MR. CHAIRMAN: Please, after finishing your speech, 
you do not have the right to speak. Nothing will go on 
record except Shri P.K. Vasudevan Nair. 

... (Intsnuplions) • 

SHRI P.K. VASUDEVAN NAIR (Thiruvananthapuram): 
am happy that the UPA Governrnent is deleting one 

item from the Common Minimum Programme. But I am 
sorry that they are doing it only partially. Rapeallng POTA 
is a very welcome step. I think that Is the sentiment of 
the country and the people. In spite of the discordant 
notea from my hon. friends on that aide, I hope they wiN 
learn proper lessons, if not today at least, tomorrow. I 
said only partially, because in the Common Minimum 
Programme, what did it say? They said that they will 
repeal the POT A, and they will more strictly implement 
the existing laws. By implementing the existing laws more 
strictly, the implication Is that more or less we can meet 
the menace of terrorism. But this is also an extraordinary 
period which we are passing through. Nobody would like 
to have a POT A or a T ADA or any other such law aU 
the time. 

We would like to have ordinary laws, human lawa, 
laws for the people and laws for the common man. 
Unfortunately, not only in India but all over the world, 
now, this is a very extraordinary period when violence is 
on the riae and terrorism Is there. 

Here again, when we talk of terroriam, some hon. 
friends say, 'intemational terrorism' and refer to the UN 

"Not recorded. 
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:;;ecunty liOUnClI HeSOlutlOn. Let us De very Clear in our 
minds that terrorism does not have the same features in 
America and India or in other countries. We have our 
own problems. My humble submission is that we should 
try to go 10 the roots of the problem as some hon. 
Members have said. 

It is an unfortunate fact that in Kashmir and In the 
North-East, a lot of people are fruatrated for various 
reasons. we may be responsible for It. But somehow 
they have their own complaintll and their own feelings. It 
is good that the UPA Government is taking some steps. 
The hon. Prime Minister was visited Kashmir. He has 
visited the North-East. Some steps are being taken. That 
should sometimes, some extraordinary laws may be 
unavoidable but here my criticism of the Government Is 
that they have brought this Ordinance to amend the 
Unlawful Activities (Prevention) Act along with the repeal 
Bill. I request the hon. Minister to go over it all !)ver 
again. Then, he would see that many of the obnoxious 
and draconian provisions of the old law are smuggled 
into this Bill. I am very sorry that this kind of an approach 
has been taken by the Government It should be revieWed . 
.. . (Inl8nuptions) 

THE MINISTER OF HOME AFFAIRS (SHRI SHIVRAJ 
V. PATIL): Would you please yield? Would you point out 
that provision which is obnoxious in the Unlawful Activities 
Amendment BiU? 

SHRI P.K. VASUDEVAN NAIR: There is the definition 
of terrorism and many other sections. It is very difficult to 
spell them out within the limited time. 

You can even arrest a person or book a person on 
suspicion. Of course, it Is true that they can get bail. I 
do not say that there are no change. but there are 
provisions in the POT A which have been lifted and put 
here. They should be re-examined. 

now come to the changes that I should like the 
Government to consider. There is a review committee. It 
is very vital committee in the whole scheme of things . 
So, I would suggest that for the review committee the 
names should be proposed by the Chief Justice of the 
Supreme Court. Let the Government not take upon Itself 
that responaibillty. If it is the Chief Justice of the Supreme 
Court who makes the proposals, that would be more 
agreeable to the whole country. As far as the memberahlp 
of the committee is concerned, you have said that it 
could be a retired judge. I object to that. It should be a 
sitting judge. 
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[Shrl P.K. Vasudevan Nair] 
There is another proposal that 

Minister to consider very seriously. 
want the hon. 

As far as excesses are concerned, there is a 
provision there but that is not sufficient. My suggestion Is 
that if thee are such complaints and excesses and if the 
Review Committee is convinced that excesses are 
committed. then those who were affected by that should 
be allowed to approach a judicial body, that is, the High 
Court of that State so that proper remedy is there. That 
should be considered. 

Now, I want to say one thing. You are giving so 
much power to the bureaucracy. Of course, you have to 
do it because, after an, you have to operate through 
your machinery. But there is a fundamental question. 
When you give more powers, then there is more chance 
of misuse and more corruption. One of the reasons for 
corruption in the bureaucracy is that they have more and 
more powers conferred on them. Of course, you have to 
give powers to some of them, but please try to have as 
clean and Incorrupt people as possible when you select 
these people. Please try to have as incorruptible and 
clean people as possible; otherwise all these things will 
get upset and corruption will increase and misuse will be 
on the increase. 

Now. we say that POTA was misused. I am sure 
the hon. Minister will agree with me that with the 
provisions in this Bill also, there Is enough scope for 
misuse. I do not say that there is any law which can not 
be misused. Any law can be misused. After all, people 
are operating it. So, extra care on the part of the 
Government as 'a whole and the Minister in particular Is 
necessary so that this law Is implemented-I do not say 
without any misuse; I will never say-with as little ml8use 
as possible . ... (Inlentlplions) 

MA. CHAIRMAN: Please conclude. 

SHRI P.K. VASUDEVAN NAIR: The time allotted to 
me is limited. I want the hon. Minister to give 
consideration to these points. There was a suggestion by 
some hon. Members that various clauses contained in 
the Unlawful Activities (Amendment) Bill may be referred 
to a Standing Committee of Members of Parliament or to 
some other committee. If it is possible, that should be 
seriously considered. 

My friend. the leader of the Shiv Sana-! do not 
know in which world he is living--eays that POT A has 
been very useful. ... (InlsfT'llplio~) 

MA. CHAIRMAN: Please conclude. You have already 
taken ten minutes. 

. .. (InlSntlptions) 

SHRI P.K. VASUDEVAN NAIR: Sir, I did not want to 
take ten minutes, but I could not help it. That 18 why, I 
took ten minutes. . .. (InlSnuplions) They should know thet 
the misuse of POT A is one of the causes of their debacle. 
That Is the real anaiysis. So, if again we are going to 
misuse such powers, the same fate will be repeated 
again. I do not want that to be repeated. I do not want 
them to be transferred to that place. 

SHRI B. MAHTAB (Cuttack): Mr. Chairman, Sir I 
stand here to discuss about the repeal of POTA Bill, 
2004 and the UAPA Bill, 2004 which Is the abbreviation 
of Unlawful Activities (Prevention) Amendment Bill. 

MA. CHAIRMAN: Mr. Mahtab, you have five minutes 
before you. 

SHRI B. MAHT AB: Sir, I need some more minutes 
because we are dealing with two Important Bills. 

The UPA was committed to repeal POTA and It had 
included It in the Common Minimum Programme. let us 
not forget that the Act was enacted to tackle terrorism. 
But It had become an Instrument in the hands of some 
Chief Ministers to settle scores with their pOlitical 
opponents. Ironically the NDA Govemment was unable 
to check the abuse of POT A as the Act, though enacted 
by Parliament, Is implemented by the State Government. 
In order to prevent its misuse, a Central Review 
Committee was constituted after some time. It Is the 
possibility of misuse of the provisions of the Act that I:: 
Its main weakness. 

During the debate, In this House, In the 13th Lok 
Sabha, I had drawn the attention of the then hon. Minister 
of Home Affairs and an assurance was given to the effect 
that adequate steps would be taken to avoid mi8use of 
the Act. The real need today is to avoid misuse and 
abuse of the law. Therefore, better safeguards be provided 
when we are enacting a stringent law. 

The Statement of Objects and Reasons as has been 
stated while piloting this Bill lays that three criteria have 
been opined here and the reason why the POT A is being 
repealed has been slated as the Act has been misused. 
It is often said-u has been said by my colleague Shri 
ModI-that 'do not cut your head of! If you have a 
headache'. This simple political lesson seems to have 
been lost on the ruling alliance. 
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PO', A was abusea grossly ana neeaea amenament orgaOisatlons nave been bannea. "eeptng promises, 
Changes include sharpening the distinction, as Shri Soil especially electoral ones, is an honourable thing, but the 
Sorabjee, former Attorney General had rightly observed, question Is: at what cost? 
between speaking in favour of terrorist groups and acting 
to help them. The first is a matter covered by 
interpretations of the right to free speech; the terrorism 
law does not come in here. Shri Valko should never 
have been arrested. POTA is not the first law on which 
proper application is found wanting. The mature response 
should have been to correct flaws, not score political 
points. 

Today, terrorism is still a major problem and we do 
need an Act which helps secure quicker convictions. 
POT A could have been expanded to include perpetrators 
of communal violence. Gujarat instances have been 
repeatedly mentioned here. POTA was applied against 
those accused of setting the Sabarmati Express on fire 
at Godhra but not against those who rolted in Gujarat. 
That is the kind of lacuna a smartly amended law could 
have addressed. 

When TADA was repealed, the Naraslmha Rao 
Government had prepared the Criminal Law Amendment 
Bill, 1995, as a replacement and expanded terrorism law 
to include communal violence. That Bill could not be 
passed during the Rao Government's time. Congress 
could have resurrected it. 

We should not forget that India has to meet its 
obligation under the United Nations Security Council 
Resolution No. 1373. It states to have a comprehensive 
and stringent anti-terror law. The United Nations Security 
Council resolution seeks that member-countries -ensure 
that any person, who funds or plots or prepares, or 
perpetrates or supports acts of terrorism Is brought to 
justice and such terrorist acts are established as serious 
criminal offences under domestic laws." 

Provisions of POTA helped India to fulfill these 
obligations. Besides banning the funding to the terrorist 
organisations, the POTA provisions also empowered the 
Government to confiscate the proceeds of terrorism, 
including buildings, property, etc., and freeze bank 
accounts. One should admit that these provlaiQns have 
helped various State Governments, especially those of 
Jammu and Kashmir and Maharashtra, to seize substantial 
property and freeze bank accounts with huge sums of 
money belonging to various terrorist organiAtions. The 
security agencies had been successful in bursting ganga 
of financiers who had been funding terroriat movement In 
Jammu and Kashmir. As per POTA, at least 32 terrorist 

We will know hat an anti-terror law acquires Its 
character from the way It is used by the society in which 
it exists. In the long history of opposition to POTA, the 
Supreme Court had repeatedly pointed this out ruling that 
it was not essentially unconstitutional fer the Centre to 
ensure the existence of such a law. Each State had to 
sort out its attitude to, an execution of, the law and this 
had to do with its understanding of the relations between 
security, justice and power. Therefore, a clear definition 
of terror and terrorism is needed. In the recent past, 
hon. Minister for Home Affairs had stated that UAPA is 
'milder' than POT A and the onus of proving the guilt will 
shift back to the prosecution from the accused, thereby 
reversing the provision of POT A wherein the accused 
had to prove his Innocence. 

Sir, I come to the crux of the matter here. The basic 
idea of repealing POTA was its misuse. They could have 
corrected it. The POT A was a temporary act. It was due 
to go out of effect on 24th October. but they have 
repealed it and they have added the terrorism aspect of 
POTA into the Unlawful Activities (Prevention) Act. But 
here POT A is repealed not because there has been any 
diminution of the menace; the repeal was intended as a 
token response to the demand of some group. By 
promulgating the Ordinance No.2 the same day, on 21st 
September, 2004, virtually all the penal provisions of 
POT A, concerning terrorist organisations and activities, 
have been transferred to the pre-existing milder sounding 
Unlawful Activities (Prevention) Act, 1967. The Signal 
emanates from the gimmick reinforced by the 
Government's weak-kneed handling of violence and 
extortion in the North-East and naxallte terrorism that its 
repeal just a month ahead is nothing but a frivolous act. 

I come to the next Bill, the UAPA. How was It 
designed? I just want to remind, through you, Sir, that 
earlier in 1967 it was designed to deal with 888ociations 
and activities that questioned the territorial Integrity of 
India. When one goes through those debates of 1967-
before that Bin was passed in this House, when the Bill 
was debated in the Parilament-one finds that leaders 
cutting across the party lines and party affiliations insisted 
that its ambit should be limited, that the right to 
888oclatlon remelned unaffected and that political parties 
were not exposed to intrualon by the executive. The ambit 
of the Act was strictly limited to meeting the challenge to 
the territory of India, but the Act was a self-contained 
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IShri B. Mahtab) 
code of provisions for declaring secessionist associations 
as unlawful, adjudication by tribunal, control of funds and 
places of work of unlawful associations, penalties for their 
members, etc. 

The Act has worked holistically and completely within 
the purview of the Central List in the Seventh Schedule 
of the Constitution. 

MA. CHAIRMAN: Next speaker is Shri Pawan Kumar 
Bansal. 

SHRI B. MAHTAB: With the help of the Unlawful 
Activities (Prevention) Amendment (UPAP) Bill, that is 
being discussed today, the penal provisions of concurring 
terrorism-a subject belonging to the Concurrent List-
has been transferred. It is now a combination, and it is 
bound to lead to confusion in its implementation, specially 
when State-specific provisions are sought to be added 
by the respective legislatures. We would like to be 
educated about this issue. What does the Govemment 
think to correct this confusion? 

With the help of the UAPA Bill, the definition of 
'unlawful associations' has been expanaed to also include 
any association, "which has for its object any activity, 
which is punishable under Section 153(A) of the Indian 
Penal Code (IPC), or which encourages or aids persons 
to undertake any such activity or of which Members 
undertake any such activity". Section 153(A) is about 
promoting enemity between different groups on grounds 
of religion, race, place of birth, residence, language, etc. 
I think, my friends frClm Tamil Nadu are hearing this 
aspect. The intention of the UAPA Bill is a blatant violation 
of that consensus, and exposes our party system to 
mischief. An opening is being created to assault nationalist 
organisations in order to pursue political design. 

MA. CHAIRMAN: Mr. Mahtab, you can add what you 
want to say to your written speech, and submit it at the 
Table of the House. This would allow other hon. Members 
to put forth their views on this Issue before the House 
too. So, please conch"cle. If it is a written matter, you 
can submit it. 

SHRI B. MAHT AB: The regional parties from both 
sides should realise that they also may not remain 
unscathed, if at any stage the Centre consider. It 
politically expedient. It may use the expanded definition 
of unlawful association against any of us. In the interest 
of harmonious functioning of our polity, the e)C()ansion 
made in the definition of unlawful associalion has to be 
reserved. 

MR. CHAIRMAN: Now, Shri Pawan Kumar Bansal. 
SM Mahtab, please conclude. 

SHRI B. MAHTAB: It is needless to mention that 
countering terrorism requires a speCial framework, 
substantive 88 well as, procedural. What was the basic 
idea of having POTA? Basically, we have two types of 
jurisprudence In this world. One Is the British 
jurisprudence, and another is the French Jurltprudence, 
and In India we have a number of laws, which go with 
the French jurisprudence. where the accused has to prove 
that he is not guilty. In the UAPA Bill you are moving to 
the British jurisprudence, where the prosecutor has to 
prove thst the accused is guilty. We have the same 
procedure in our IPC, CrPC, etc. Why duplication? 

MR. CHAIRMAN: Mr. Mahtab. the BAC has allotted 
only four hours for this Bill. 

SHRI B. MAHTAB: Sir, I am the only Member of my 
party who Is participating In this discussion. 

MR. CHAIRMAN: Mr. Mahtab, the time allotted is 
only four hours for this Bill, and you have already taken 
15 minutes, instead of five minutes allotted to you. 

SHRI B. MAHTAB: Sir, you are in the Chair. I need 
another five minutes. 

We had POT A, and before that we had T ADA. which 
not only inch .• ded special penal provisions, but also special 
provisions for enforcement. 

In the UPAP, the Special Panel provisions have been 
transferred, while the special provisions for enforcement 
have been dropped, thereby the State apparatus 
combating terrorism has been debilitated. Among the 
special provisions dropped are those restricting release 
on bail and allowing longer periods of police remand. 
What I was trying to harp on is that the French 
jurisprudence. 

MR. CHAIRMAN: Please conclude otherwise, nothing 
will go on record. There will be no end to this. 

SHRI B. MAHTAS: We should not forget that because 
of the Special Court, a verdict In the Parliament attack 
case could be obtained within a year. 

MR. CHAIRMAN: Hon. Mem~er, your written text can 
be submitted. Why should you take the House to task? 

SHRI B. MAHT AS: The Government must real. that 
the crux of the problem is. 

MR. CHAIRMAN: You can very wen sUbmit the written 
text. Why should you take the House to task? 
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SHHI ~. MAH I A~: IT you take any ann-terrorISt laW, 
the crux of the problem is in its implementation. When 
we use the word 'abuse', it is intentional; when we use 
the word 'misuse', it is unintentional. In the beginning, I 
had said that this law, POTA, was abused. In that respect, 
I am to say that it is the Parliament which is enacting 
this law, but it Is the State which is implementing it. 

MR. CHAIRMAN: Please conclude. 

SHRI B. MAHT AB: I had asked this same question 
in 2002 to the then Home Minister, today again, my 
question Is-'What steps, corrective measures, have been 
taken by the Government?" 

MR. CHAIRMAN: There should be no further speech. 
Now, I give the floor to Shri Pawan Kumar Bansal. There 
is a limit to everything. 

SHRI B. MAHTAB: Sir, let me conclude. With these 
words, my Party and I oppose the repeal of this POTA 
and also the implementation of this UAPA Bill. We oppose 
it. 

SHRI PAWAN KUMAR BANSAL (Chandigarh): Mr. 
Chairman, Sir, our opposition to POTA was based on 
certain principles. We felt that there were provisions in 
the Act, which were draconian in nature. We believe that 
POT A had provisions which were tearing to smithereans 
certain time-tested principles of criminal jurisprudence. A 
reference to that has been made earlier saying that we 
have almost reproduced the entire thing in a different 
form under a different label. The position is not so. 

The provisions which were opposed to, we remain 
opposed to. We have ensured that those provisions do 
not find a mention in any law which is framad with the 
UPA Govemment in office. What are those provisions? 
We then felt that, for the first time, under section 32 of 
the POT A, it was being provided or It had been provided 
that confessions made to police officers would be 
admissible in the trial. It was a pemiclous provision. 

The second, we felt, was that under section 53 of 
the said Act, presumption as to offences under section 3 
of that Act could be inferred by the Court and, in certain 
circumstances, I quote, "the court shall draw adverse 
inference against the accused". This was provided in that 
.o.ct. We had opposed that then. 

Then, further, under another provision, namely, section 
29, it was provided, "That the Special Court (which they 

had set up, Tor tne purpose may take cognizance of any 
offence without the accused being committed to it for a 
trial." Unheard of in criminal jurisprudence. 

Further, in the case of bail, we know what the courts 
have provided as far as the principles governing the grant 
of bail are concerned. What did that Act provide? Very 
briefly, I will refer to some words. Section 49(3) says: 

"The court shall not grant bail until the court is 
satisfied that there are grounds for believing that the 
person brought before it is not guilty of committing 
such an offence." 

Never heard of! That law stipulated that the court 
shall not grant bail till the court believes that the person 
is not guilty of an offence. If the court feels that the 
person is not guilty of an offence, where is the question 
of bail? The peraon has to be acquitted outright. It is 
only when you find that there are prim" facie reasons, 
that the person would not flee, would not leave the 
country, the person would not be In a position to influence 
the witness, that the bail la granted. For the first time, 
we had this concept in this POT A that the bail could be 
denied even on such frivoloua grounds. It was because 
of these provisions that we had said that we are opposed 
to that law. 

On the first available opportunity we have fulfilled 
our commitment. The Government has come out with an 
Ordinance to repeal that law. I heard some Uttle objections 
today in the morning, as also now, about choosing the 
Ordinance route. What was really objectionable was when 
a law like POT A which, as I had said, was doing away 
with the well-established criminal Jurisprudence principles 
was enacted, was enacted through an Ordinance. We 
are repealing that law. Along with that, because our 
commitment to fight against terrorism remains as aolid as 
it ever was, we brought about certain provisions, certain 
amendments to the Unlawful Activities Act. Had we 
permitted only POT A to be repealed today without 
touching upon the Unlawful ActIvities Act, what would 
have been the atate of affairs? Then we would have 
been accused by these people saying that we do not 
understand what law has to be like. 

Slr, it is the Congress Government, it is Shri Shivraj 
Patil who has piloted this Bill. When he was the Speaker, 
he took that Initiative of setting up of the Departmentally 
Related Committees. We know that we in the past have 
been, in fact, pressing here in the House that Billa have 
to go to the Committees. During the last five yeal'l, what 
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Terrorism (RepHl) Bill, 2004 and 
IShri Pawan Kumar Bansal] 
did we See? AnythIng which they found was, in fact, 
very difficult for them to deal with, the route thought of 
was that of an Ordinance because in the case of 
Ordinances we normally cooperated. But, here the 
situation is altogether different. For certain SOlid, valid 
reasons this amendment has been brought about. 

It has been pointed out repeatedly from the other 
side, unnuendoes even, that the Congress has been soft 
on terrorism; that it was the BJP which fought terrorism. 
I do not want to repeat what has been said earlier but 
I think since our memory is short I have to say that 
again. Who from the Government went to escort the foul-
mouthed terrorist to Kandahar? ... (InfBlTIIpIions) 

[Trsnsl8/ion} 

SHRI VIJAYENDRA PAL SINGH (Bhilwara): If I uk 
like that if our Shivraj ji or say, Sonia ji is kidnapped, will 
the Government not initiate to protect them? Will the 
Government not pay ransom for their releue? Even I 
am ready . ... (lntsmJplions) What will happen If Sonia ji 
is kidnapped by the terrorists, we will act to protect her. 
even if we have to pay ransom, we shall pay. 

SHRI PAWAN KUMAR BANSAL: I would like to say 
that. ... (Intsrruphons) 

{English} 

MR. CHAIRMAN: This cannot be aDowed. Only the 
hon. Member is allowed to speak. You cannot ask 
questions. He is the only person competent, and the one 
who is allowed to speak. Nobody else can speak. 

... (Inltlnup/ion$) 

MR. CHAIRMAN: Nothing wiD go on record except 
the speech of Shrl Pawan Kumar Bansal. 

SHRI PAWAN KUMAR BANSAL: Sir, I yielded to 
him. Let me please answer. 

SHRI KHARABELA-SWAIN: Can you go on TV and 
say that rescuing those people was wrong? Can you go 
and say that now? I am asking you. 

[T"nsI8tion} 

SHRI PAWAN KUMAR BANSAL: I would like to teU 
hon. Member that on behalf of the Congress. 
... (lntrll7'11plions) he has spoken and I have listened to 
him fully. . .. (lnMmtplions) 

SHRI SURENORA PRAKASH GOYAL (Hapur): Who 
is he to ask, why is he Interrupting In between. 
... (InfBnupIIons) 

{Eng/ish} 

SHRI VIJAYENDRA PAL SINGH (BhHwara): Give a 
straight answer. Do not circumvent it. 

[TfMSIlltion} 

SHRI PAWAN KUMAR BANSAL: I want to tell hon. 
Member that Shrimati Sonia Gandhi and Shri Rajiv Gandhi 
fell prey to the terrorism on behalf of Congresa party. 
Stili Congress is following the same principles. Stili we 
had said that. ... (InIfmrIpIion$) 

{English} 

Sir, an''/ buDet that is fired by the terrorists revalidates 
our unflinching faith . ... (lnfBrrupIions) 

SHRI VWAYENDRA PAL SINGH: Just give a straight 
answer. . .. (lnfBnuptions) 

MR. CHAIRMAN: SM Bansal, please conclude. Your 
time Is over . ... (lnfBnupIions) 

SHRI PAWAN KUMAR BANSAL: Had a situation like 
this happened. . .. (lnlflnuptIons) If he wants to keep on 
doing like It . ... (In.mtpllons) 

SHRI VIJAYENDRA PAL SINGH: I want a straight 
answer.... (IntwTuption$) 

SHRI PAWAN KUMAR BANSAL: I can shout very 
much like you, but I was letting you speak. Now, please 
let me apeak . ... (Inlflnuptlons) 

Let me tell you that had a situation like thai happened 
when the Congrees were In Government, we would not 
have . let that plane go from Amrltaar to Kandahar. The 
way those people were hijacked, we would not have let 
that happen. It Is the Congress which laid down the lives. 
Congf888 loat Indira Gandhi; Cong ..... lost Rajiv GandhI. 
... (InItImJpIions) 

MR. CHAIRMAN: I rise to inform the House. 

... (InItImJpIions) 

MR. CHAIRMAN: Let him speak . 

... (InfBnupIions) 
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MR. ~HAIHMAN: t-'Iease resume your seat. 

... (Inltlrnlptions) 

MR. CHAIRMAN: I would like to inform the House 
that already the time is 4.50 p.m. We have to pus the 
Bill today itself. There is a clause-by-clause consideration 
also, which will take a longer time. There are stlH about 
12 or 15 speakers. What should be done? 

Shri Bansal,· your time is over but you want to 
continue. What shall I do? We have to pass the Bill 
before 6.00 p.m. At least by 5.30 p.m. the floor has to 
be given to the hon. Home Minister to reply. Clause-by-
clause consideration is also there which would take a 
longer time. You have to agree for extending the time to 
allow these Members to speak. That is for the House to 
decide. 

(Trans/ation} 

SHRI PAWAN KUMAR BANSAL: Sir, I want to teU 
only this much. ...(Inttlrnlptions) I want to urge that. 
... (InltJrnlptions) A need for me to say so should not 
have arised. But I want to tell that once my brother was 
kidnapped by a terrorist. He was in their captivity for 58 
days. 

[English} 

For 58 days, not once did I ask the Govemment of 
the day to release those people and g8t my brother back. 
I want to say that the NOA repreaented the theatre of 
the absurd and the poetry of dubinus virtue. That Is what 
they have. What I say is that the Congrees hualways 
believed that any bullet fired by the terrorists only 
revalidates our inflinching commitment to the prinelplea of 
democracy. . .. (Inltlrnlplions) 

~HRI VIJAYENORA PAL SINGH: We know your 
virtues. . .. (/nltJrnlplions) 

SHRI PAWAN KUMAR BANSAL: What has 
happened, Sir, under this law . ... (/nlflnuptions) 

MR. CHAIRMAN: Shri Bansal, your time is over. 
Please conclude. I am helpless. 

SHRI PAWAN KUMAR BANSAL: Please see the time 
given to the Congress party. Fifty-five minutes were given 
to the Congress party. Only 23 minutes have been taken 
by my colleague, Shri Madhusudan Mistry. 

MR. CHAIRMAN: I have no objection. If you are 
agreef'ble for a longer sitting, we will have discussion. 

ActMti8s (Prsvsnlion) Amsndmsnl Bill, 2004 
tsUl we WII' nave to sn aner tS.UU p.m. If you agree, you 
can continue. . .. (/nltJnuplions) 

SHRI PAWAN KUMAR B~NSAL: Do I speak or not, 
Sir? 

MR. CHAIRMAN: The time allotted is already over. 
... (lntenuptiOlloS) 

SHRI PAWAN KUMAR BANSAL: The time allotted 
to the Congress party Is 55 minutes. . .. (Interruptions) 
Only 23 minutes have been consumed by Shri Mistry, 
my colleague. 

MR. CHAIRMAN: Let the hon. Home Minister say. If 
he Is agreeable, we will have a longer discussion after 
6.00 p.m. 

SHRI PAWAN KUMAR BANSAL: As you feel, Sir. If 
you want me to stop, I will stop. 

(Translation} 

Sir, I was telling that Congress has always fought 
against terrorism and even today we are committed to 
fight terrorism. Nothing of that sort has happened by 
which one can say that Congress has bowed under the 
pressure of terrorists. 

Sardar Beant Singh sacrificed his IHe In Punjab. It 
was being said that we have failed in our fight agaln8t 
terrorism. Could anyone have thought, when terrorillTl 
was on Ita peak In Punjab, that It will be curbed. Who 
did it? That time we did not boast of our achievement. 
We never said that we have done this and now we will 
do that. 

Sir, I feel that POTA was project of terrorism and 
not prevention of Terrorism Act. For what purpose this 
law was enacted? Gularat example was cited quite often 
which is apt also. Was terrorism in existing In peace 
land of Mahatma Gandhi, Gujarat? Since electIon were 
at doorstep and their condition was dwindling. They 
thought of creating POTA-creating terror, communal-
tension, mass murder and spread hatred in the country 
so that POT A could be appHed later on. This all was 
done for what? It is said that the matter may have come 
to an end, If the ordinance was allowed to lapse. Though 
the public was aware that the Govemment had issued 
ordinance, a Bill was brought and the debate was held. 
They made use of their majority in the Central Hall. One 
house rejected the Bill In principle, they resorted to this 
method. They NY that crores of Indian want It and crore 
have taught them a lesaon. Then Maharashtra's case 
came up. And they still talk of eror ... 
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(English} 

You are still under that illusion. 

(Translation} 

Today also he is under same impression. He is not trying 
to learn anything out of what he is being taught... Today 
also, he is opposing it. He should say why the 
Government are repeating it. He should say, if the 
Government want to bring any legislation to deal with 
such eventuality strongly, they will support that. Why he 
is opposing it because their Govemment brought this law 
and people told that they did a wrong by bringing this 
law. People were assured by the Congress and Shrimati 
Sonia ji and we have fulfilled that. Therefore, we feel 
that since we live in a civilized soc:iety, it was our 
responsibility to repeal such a draconian law. 

It has been said here that today is a black day. 

(English} 

Today Is a 'black day'. But the 'black dav' was in 2001 
when this ordinance was promulgated in the form of 
POTA. 

(Trsnslation} 

Cries of the people had no Impact on the then 
Govemment. The Govemment was bent upon doing that 
since Gujarat was in its mind. I don't know what happened 
subsequently ... (Infflnuptions) Today, after a gap of three 
years, 'Indian Ex~ress' has published whole story. 
.. . (Interruptions) That time, their Govemment was in power 
and whatever they wanted, they did and did not allow 
anyone to speak. . .. (Inftlrruptions) 

(English} 

Now, those cell phones are ringing after three years. 

MR. CHAIRMAN: Hon.· Member, he Is here to reply. 
Why do you reply? 

(Tl'llnsilltion} 

SHRI PAWAN KUMAR BANSAL: We opposed that 
law because of certain issues and provisions. When 
somebody is arrested, he has to be produced before the 

Magistrate within 24 houl'S. This provl8lon too was flouted 
and was directed to arrest him . ... (lnMrruptlons) 

/English] 

You arrest a person and inform his family members. He 
has a right to be represented by a lawyer. But the lawyer 
dQ88 not have the right to be present all the time. What 
a moc:kery of the law it was. 

(Trsns/stion} 

What could we do as this kind of law was there, today 
there is a need to fight terrorism and this should be 
done under the general law that already exists in the 
country. But it is not applicable in all cases. This provl8ion 
was there that summary trial could be conducted, the 
person arrasted would not be given a chance of defence. 
This kind of provision is not there in this bill. There is a 
provision to fight terrorism and I feel that It should be 
against terrorism, not an individual. I only want to say 
this, I am about to conclude as per your order. Congrus 
would not compromise with anything while fighting 
terrorism. The entire nation Is againat It and we have 
stood upto it, it i8 not 80 that we would work as per 
what seems right in a particular region-Congreas would 
stick to its statements, legacy, ideology and philosophy 
and fight terrorism will all its might. 

With theae words, I support the bill. 

SHRI PRABHUNATH SINGH (Maharajganj, BIhar): Mr. 
Chairman, Sir, I am unable to decide whether I should 
epeak in favour of or against ordinance for the amendment 
to the Prevention of unlawful ActivIties Act. 1967. The 
House Is always divided whenever any sensitive iaaua is 
dIsc:usaed here. It is quite apparent that people sitting on 
my right have taken themselves to be the champion of 
Hindus and people on the left are the patrons of 
Muslims in the country. In this system ot patronage . 
... (1nftInuptIons) 

[English} 

MR. CHAIRMAN: Mr. Prabhunath Singh, you please 
continue. 

{Trsns/stlon} 

SHRI PRABHUNATH SINGH: Mr. Chairman, Sir, I 
am addressing you. Soniajl I request you to ask your 
people to listen to me, they do not want to listen. I was 
saying that it is not right to discuss sensitive issues with 
a prejudiced mind. 
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Hon. MinISter Of Home Anatrs ~nn ~nlvl'8J V .... atll 18 I ne country IS WItnessing sP80Ial circulMtances. 
sitting here I respect him quite a lot. I believe that every would like to tell him that he was the district president 0' 
member of the House respects him. I was not a member youth Congress when Shrimati Indira Gandhi was at the 0' the House when he was Speaker of the House but helm of Congress Party. I respect him even today. I 
old members, praise him when they sit in the Central accepted him as our leader. Shri Rajiv Gandhi was 
Hall. I cannot understand why a sensitive person like assassinated by terrorists. Several times such situations 
Shivraj PatH ii who maintained high standard6 as Speaker have arisen in the country that the Central Govemment 
is acting in a wrongful way regarding such a sensitive had to kneel down before the terrorists, be It the Incident 
issue. Under what circumstances he is taking this kind of of abduction of the daughter of the then Minister of Home 
recourse, is he dOing so under some pressure? Who is Affairs or the abduction of any aircraft . ... (Inltilnuptlons) 
pressurising him. Is he doing so at the instance of 
Pakistan. Befriend Pakistan, that is another matter but I 
do not deem It fit to take action In the law. regarding 
terrorism as per the advice of the persons from Pakistan. 

This law was enacted in 2002. It was valid for three 
years, although it has generated controversy since the 
day of its formulation. It has not Implemented completely 
but it is on the verge of I..,se. It was formUlated in 
controversies and today it is being said that It has been 
misused. Even I accept that It has been misused as per 
the reports that have been r.ceived, It can not be denied 
that it has been misused but every law has loophole. 
and can be misused. Be it CrPC or IPC Stat .. have 
also formulated several laws like In Bihar. 

16.59 hr •• 

[SHRI PAWAN KUMAR BANSAL in Ihs ChofiIJ 

There is a Prevention of Crime Act, similarly other 
States have also formulated many laws. He says action 
has been taken as per law but it has not been done 10. 
He has formulated a law that seeking dowry is illegal. 

17.00 hr •• 

Whoever seeks dowry commits an illegal act and we 
take action against him under CrPC and IPC. POT A or 

• prevention Act that he Is enacting would hardly affect the 
action to be taken in this matter. As per the law that we 
have e"lacted, police should take action. Even today the 

• issue of granting bail is diSCUssed in the court on the 
basis of diary maintained by Police under CrPC and IPC 
and the court agree to that whatever is maintained in the 
diary under CrPC and IPC. Nothing elae Is accepted. 
Neither the plaintiff's word is accepted nor the defedent, 
only the Police'! statement has weightage. There Is mere 
juggling with the words in CrPC and IPC and nothing 
else. Why was he so restless. The provision of getting 
bail is a little bit strict in POT A. Now he is making It a 
little bit flexible. 

MR. CHAIRMAN: I have not rung the ben to ask you 
to sit down. I am ringing It to uk you to conclude your 
speech soon. 

... (InI8nuptions) 

SHRI PRABHUNATH SINGH: I was just giving an 
introduction. . .. (Inltilnuplions) 

MR. CHAIRMAN: Though your party's time has run 
out, you may conclude your speech In few minutes. 

... (Inltilnup!ions) 

SHRI PRABHUNATH SINGH: The Government of this 
country has knelt down before terrorism several times. I 
too accept that no law can allow to arrest anyone. It Is 
not a machine bu. a strict law creates an environment of 
fear for persons in.volved in illegal activities. He has just 
sent out a message that POT A has been repealed. We 
are going to soften this Act so it will certainly boo.t the 
morale of the terrorists. We are doing this In a situation 
when it is coming in the newapapara that 250 militanta 
are prepared to enter Into Kashmir. They are terrorists. It 
Is dally coming In the newspapera about the Incldentl 
that 12, 15, 17 or 20 people have been killed. 
... (lnfflmlplioM) Why are they talking about NOA. Neither 
I am on the pay roll of the NDA nor the Congreaa. They 
should lieten, I am telling the truth. I am not speaking In 
favour or against anyone . ... (lnlrll7uplions) 

MR. CHAIRMAN: Prabhunath Singh Ji, they wlU not 
interrupt you If you address the Chair. 

... (InI8nuplion6) 

SHRI PRABHUNA TH SINGH: The Govemment should 
remain vigilant particularly In a situation when any of Its 
steps can boo8t the morale of the terrorists and It should 
ensure that such things do not happen. 
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[Shri Prabhunath Singh) 
Mr. Chairman, Sir, when you were speaking from 

your Chair, it was being discussed at ~at time that 
accused person will have to prove that he is innocent. 
The states have their own laws. Such laws are there in 
Punjab and also in Bihar. When law for checking the 
Crime is implemented and when the person concemed 
approaches board, then it is the accused persons who Is 
supposed to prove that he is Innocent. By the way even 
in general cases the accused person is required to prove 
that he is innocent. Others do not prove that they are 
innocent. What has happened now? He himself is a 
Lawyer. When he speaks in the court wearing black coat 
it does not make any impact however, here he has to 
speak in white coat and shirt why do you speak the 
language of a lawyer in the House. He has to give 
message to the country through the august House. Today, 
the message that is going to the country is that the laws 
that the Central Government are proposing to formulate 
will boost the morale of the terrorists . ... (Interruptions) 

The discussion about the special court is held. 
... (Interruptions) 

MR. CHAIRMAN: You please cover the pOints only. 
Then the rest of the Members will express their views 
accordingly. 

SHRI PRABHUNATH SINGH: As far as the issue of 
. special court is concerned, special courts are constituted 
in several such cases like fodder scam for which special 
court has been set up. There is special court of CBI. 
Besides, special courts have been constituted in the 
States separately for hearing the matters related to dowry 
related atrOCities and crime against Scheduied Castes. 
They sky will not fall if special court is constituted In this 
case also. I don't feel anything unprecedented in It and 
I think that the hon'ble Minister of Home Affairs should 
not have been so concerned about It. See what they 
have done in the new law: from section 16 to 23 words 
have been inserted. They have not added anything new 
in it. Raising funds for terrorists activities, joining 
conspiracy or harbouring terrorists all these things are 
the same, what is new in it? Similarly, section 27(1) and 
section 9( 1) of POT A are the same and no change has 
been made. If there is no difference then what was the 
need of changing it. They should have written it SOTA 
instead of POT A and would have made the law more 
stongent. They should have declared that they are making 
more stringent law. It would have discourage the terrorists. 
However, I am not able to understand what new they 
have done in it. It is fact that they have somewhat relaxed 
the provision related to bail. What did Government achieve 

Activities (Prevsnllon) Amtll'1Cfmflnt BIll, 2004 
by softening the proVIsions of bail. In earlier law, the 
police officer of the rank of SP had power to attach the 
property after seeking permission from the DGP. In the 
present law too it is mentioned that property can be 
attached by the investigating officers after seeking 
permission from the DGP. Investigating officer can be a 
police sub-inspector or assistant sub-inspector. The 
Govemment have further given power to lower rank 
officials. As far the confiscation of proportions Is 
concemed, police can confiscate the property whenever 
it likes to do so after seeking order from the court. What 
Is new in It whether it is CrPC, IPC or any other laws 
what was the need to get disturbed. . .. (Interruptions) 

MR. CHAIRMAN: Now, you please conclude. 

SHRI PRABHUNATH SINGH: Interruptions create 
disturbance and everything Is spoilt. .. ' (Intsrruplions) 

Mr. Chairman, Sir, it was discussed that there were 
certain shortcomings In the eartler law and it is on account 
of the pressure on the police or due to their own mistakes 
that many Innocent persons have been arrested and 
lodged in prison. My submission Is that police was the 
enf~rcing agency of the law in the previous Govemment 
which arrested people and took action agalnlt them. I 
would like to know from the Govemment as to whether 
it is going to replace that agency. Will different agency 
be constituted after replacing police to enforce the new 
law? If the police is not replaced by some other agency 
and the police Is to enforce it then how the situation will 
improve. If the incident of dacolty happens in any area 
under the jurisdiction of a police station then will the 
Government disband the police station or will it strengthen 
the process to check dacoity. If there is Incident of murder 
in any district under any SP, then will the Govemment 
remove SP and abolish district or will It take strict action 
in this regard. What the Government are dOing? What 
will they do If there is an accident on the road. 

My submission is that I would like to quote only one • 
line of the news-Item published in newspapers. 
... (Intsnuptions) 

MR. CHAIRMAN: I am giving you maximum time but 
do not quote. 

SHRI PRABHUNATH SINGH: I quote only one line-
250 terrorists ready for infiltration. Under what 
circumstances are they going to do this? The Government 
should see that what It is going to do is in the interest 
of the country or not. I would like to submit that the 
morale of the terrorists should not be boosted. I am 
qUt. ~ng only the heading of the news Item-'leftist group 
active after repealing the POT A'. 

• 
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'Atankvad Aslal ueson Ke LlYe Khatra·. Hon'ble Natwar /l:ngtlSl1j 
Singh is the Minister of Foreign Affairs. Now I am coming 
to the next issue. 

MR. CHAIRMAN: Thanks. 

SHRI PRABHUNATH SINGH: Please do not tell me 
to sit down by saying thanks. 

MR. CHAIRMAN: Yes, I am telling you for the same. 
You have taken fifteen minutes. 

SHRI PRABHUNATH SINGH: I am concluding in one 
two minutes. I think that after the formation of the present 
Govemment, impractical and unprecedented things are 
happening and in this matter also samething is happening. 
Tnl now whenever any person has held important political 
post in the country, all have risen from the masses. It is 
for the first time that a bureaucrat has been installed on 
the post of the Prime Minister of the country. It 18 due 
to this that there is trend of receulon in the economy of 
the country. If we have to check It then the person like 
hon. Shivraj Patil jl should have held the post of the 
Prime Minister then we . ... (lnlBnupUons) 

SHRI SURENDRA PRAKASH GOYAL: What is he 
saying? He should withdraw his statement. 
... (Inlsrruph'ons) 

SHRI PRABHUNATH SINGH: I am telling this 
because he has come from the masses . ... (lnlBnupUons) 

MR. CHAIRMAN: Now you have taken enough time, 
you please sit down. You please conclude. I will have to 
call the next Member. I do not want to call next Member 
before you sit down. You have taken enough time. Please 
conclude. 

SHRI SURENDRA PRAKASH GOYAL (Hapur): Mr. 
Chairman, Sir, whatever he has said just now. 
... (InlBnuplions) 

SHRI PRABHUNATH SINGH: Sonia ji is seeing him. 
She wilt make him Minister. Why is he worried? Sonia ji, 
please make him Minister. I also plead for this. 
... (lnlBnupIions) Now I conclude. 

MR. CHAIRMAN: Before calling the next Member I 
would like to inform the House that I will not be able to 
give more than five minutes to any of the Members. If I 
ring the bell after five minutes then the Member who is 
speaking at that time should conclude. 

SHRI NIKHILANANDA SAR (Burdwan): Mr. Chairman, 
Sir, I stand here to support the Prevention of Terrorism 
(Repeal) Bill, 2004. It is a draconian law. We are a~inst 
any such law that curtails the rights of the people. From 
the Acts like PO Act, the DIR, the NSA, T ADA and finally 
to POT A we are against all these draconian laws. 

Sir, we are sorry to say that we could not achieve 
national unity since Independence owing to wrong poliCies 
followed by previous Governments. That is why we are 
faced with a situation like this today in this country. There 
is a distinction between discontent amongst people and 
anti-national activities. Anti-national activities is something 
serious, but discontent amongst people are growing 
endlessly. There are so many reasons for that. There 
are foreign agents who are eagerly waiting to take 
advantage of the situation and are helping such 
organisations in various ways in Jammu and Kashmir. 
They are instigating the people and creating trouble In 
that State. 

I do not want to talk about Jammu and Kashmir 
here. I visited the State of Manlpur for four to five days. 
Where is the rule of iaw there? We talk about human 
rights. But where is any human right in Manipur? The 
Army Special Protection Act is in vogue there. Under this 
Act there is a provision that even one hsvildllr can arrest 
any person without having any warrant of arrest against 
him. Anyone can be arrested. The House of any person 
can be searched and even the person can be shot at. 

Such a type of right has been completely encroached. 
What has happened in the case of Manorama? Police 
Invaded her house at the dead of night, took her away, 
placed in an Army truck and, next morning at 6 a.m., 
her dead body was found. What has happened? Is it 
rule of law? There may be some connection with some 
groups. But who gave that Army people the right to kill 
her In such a way? At the same time, allegations have 
been made that she was raped. The next day, you saw 
what happened in Imphal. Aged women staged a naked 
demonstration before Kangla Fort. -Army people, rape 
us· was the slogan. The whole country saw it. Now, one 
should realise the rule of law . 

The main point is people's discontentment. Why does 
discontentment start? What Is the position in Manipur? It 
is a tiny State with a population of 26 lakhs. And in 
employment exchanges, five lakh names are registered. 
In 8uch a tiny State, five lakh names are registered. Can 
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[Shri Nikhilananda Sar] 
you imagine? There is not even one Technical Institute 
there. There is only one liT in that State for supply of 
skilled labour. That is the position, Students began to 
burn their books in front of us. I asked them as to why 
they were losing their books. Do you know what did they 
tell me? They said, "'We have no future. The Army people 
will butcher us. So, why should we study? We will give 
it up." And then they burnt their books. 

The Central Government should take steps regarding 
all these things. Only by repressive measures, only 
through the repeal of the Bill on unlawful activities, you 
cannot suppress the movement of people. For that reason, 
the Government should take up pro-people policies and 
not anti-people policies. That is the main point. That is 
why, there is discontentment in the country. In that case, 
we have seen many Governments which had followed 
anti-people policies. This UPA Government, with Its 
Common Minimum Programme, should be sincere In 
tackling the problems of the people. As regards these 
problems, I request the hon. Home Minister to send It to 
the Standing Committee for further discussion. 

With these words, I conclude. 

SHRI MANVENDRA SINGH (Barmer): Sir, I think 
there is irony or coincidence of history today. It Is Indeed 
very sad that we are discussing the repeal of POTA and 
today, in less than 24 hours, brave soldiers of RR have 
died in an lED blast in Anantnag. Their bodies have not 
even reached their homes yet and we are discusalng the 
repeal of POT A. : am grateful that you have given me 
time to speak against the repeal of the POT A. 

Terrorism is the single greatest threat to civil society 
in the world today. As we know It, civil society is govemed 
by a set of regulations and laws and 18 dictated by a 
constitutional framework under which we all live. This 
threat of terrorism emanates within this country from a 
design across the border rnd when members of that 
Government whose design acts against India come and 
meet a senior MemPer of this Government and ask for 
POT A to be repealed, they brandish that request on TV 
cameras round the world. 

That image is indeed shameful for this country. A 
country which is hostile towards India, by policy, members 
of the executive of that country should interfere to such 
a degree in the Internal matters of India and we allow 
that to happen without contradiction from the hon. Home 
Minister. I think it is a terribly shameful event. To 
perpetuate that, we have this ead discussion today. Sad 

AclMlitls {Prsvsnlion} AmtfndmtInI BIH, 2004 
also because one RR was raised specifically as a counter 
Insurgency unit, amongst the first to be raised in this 
country specifically for Jammu and Kashmir. It is amongst 
the most decorated units of the Indian Army. It is one of 
the first units to recpive Chief's Unit Citation and that 
Unit has had 8 terrible loss yesterday through an act of 
terror and here we are having a debate to repeal POT A. 

The State, as we know it, is duty bound to protect 
its citizens by law and the strict implementation of law. 
Law, as we know it, governs this society. The State Is 
under siege today; the society is under siege. In this 
situation, the Government declares that it Is dllutlng-to 
use its own language-measures to prevent terrorism. 

It is not difficult to understand why there would be 
a dilution. It is because movements of terror in this 
country, every. single movement of terror across this 
country, whether in the North or in the East, is rooted in 
the policies of the ruling Party. I say this with full historical 
verification and historical honesty. So, it is not surprising 
that this Government would work at diluting the laws that 
seek to prevent terrorism in this country. 

The curious thing about governance in this country 
is that there are sufficient laws to prevent either terror or 
other measures that the Government seeks to impose. 
The problem lies in implementation. India has amongst 
the most stringent laws on environment. But we all know 
how shoddy the implementation is. If Members are 
agitated about the misuse of POT A, is it the fault of the 
law or is It the fault of those who implement the law? Is 
it not the fault of various State Governments that have 
clearly violated provisions of the Constitution and the rights 
of certain citizens? It is intriguing that the section of this 
House promotes itself 88 the protectora-and to use the 
word that my senior colleague, Shrl Prabhunath Singh 
used-lhIIksdllfS, of a certain community. 

I would like to remind thOle Members that the largest, 
In the statistical sense, number of victims to terrorism In 
India have been the innocent citizens of Jammu and 
Kashmir, innocent women, Innocent children and innocent 
men. They have been killed systemically since violence 
began in Jammu and Kashmir by terrorists. When these 
Members are agitated about protecting the community, I 
would like to remind them about what is happening to 
the community in Jammu and Kashmir. I wish they show 
the same concern for conditions In Jammu and Kashmir. 

Mr. Chairman, thank you for the time you have given 
me. 
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17.25 hr.. ~Ir. we nave a amerent SituatIOn nere. I"eople are 

(MR. SPEAKER in fhg Chili" 

SHRI M.P. VEERENDRA KUMAR (Calicut): Hon. 
Speaker, Sir, at the outset, I support the Government's 
deoision to repeal POT A and also to Introduce another 
amending Bill. It has been our practice that whenever a 
law is made, it is misused. Then, everybody talks of 
misuse of the provisions and forgets. This time, an 
example has been set. 

We were all victims of law during the Emergency 
because of the misuse of MISA. We talked of the misuse 
of MISA. They said that MISA would not be used agalnat 
political leaders and public workers; it would be used 
only against the anti-nationals or the black-marketeers. 
But what happened? Even right from Shrl Jal Prakash 
Narayan down to so many were imprisoned. First, no 
Review Committee was held. When the Review 
Committees were held, even then, people continued to 
be in prison. It is all a ritual one. Issue is not that anybody 
wanted to go into the spirit of law to see that human 
rights are presented, the freedom is guaranteed. Then 
came the NSA, the T ADA and the POT A. I do not want 
to narrate the details of our experience because It has 
already been said here by other hon. Members. 

Can a Member of Parliament be so helplese ae Shrl 
Valko was? He was arrested under POTA. What could 
those friends of mine sitting there do? Why was he 
imprisoned? What was the terrorist act that he did 
commit? Why was he arrested under POT A? If a Member 
of Parliament has no security, has absolutely no defence 
against this law, what about the common man? Is It not 
a very sad thing to note that thousanda of people are 
languishing in jails? Under POTA, children are arrested 
and jailed. I do not want to talk about Gujarat because 
we know what happened in Gujarat. Out of aU the people 
arrested in Gujarat, I think 99 per cent belong to one 
community. Are only they the terrorists? 

Some friends said that we have to take lessons from 
Mr. Colin Powell about terrorism, what he said, etc. Is 
the United States' mandate binding on us? Should it be? 
Is the same thing continuing everywhere In the world? 
What has Mr. Powell done in Iraq? What is It that they 
are doing in Iraq and Palestine? The terrorists have some 
different manifesto. They have to go to the root cause of 
it. He cannot take the last link from the chain and say 
this is all. It is not so. With all the might, terrorism could 
not be suppressed. 

driven to various positions. There are reasons for that. 
Even the present law, as it is, is no different. As far as 
the new Act of the UPA is concerned, I think the things 
are replanted here from POT A. Honestly speaking, I say 
that It must go to the Standing Committee as it cannot 
be accepted. 

There is one more thing. I will quote another thing 
in respect of Tamil Nadu. . .. (/nltlrruplions) I am just 
concluding. The fact is that for six-and-a-half years, there 
is one Mr. Madani who is in Jail. First, he was arrested 
under some section. Then, when they could not keep 
him in jail, they used the NSA. For six-and-a-half-years, 
he has been there without any trial. All the other people 
have been given parole, but that man is now languishing 
in jail in Tamil Nadu. It is a flagrant violation of human 
rights. 

Some friends, were saying that the withdrawal of 
POTA is against civilisation. Is killing of children, the 
innocent people, denying human rights is civilisation? We 
heard the Hon. Member from Manipur. What is happening 
in Manipur? Who is responsible for thot? Can we sit and 
say that we do not see all these things, we do not see 
what is happening in this country? By the use of law, 
people could not be suppressed . ... (/nltJrruptions) 

MR. SPEAKER: Please conclude. 

SHRI M.P. VEERENDRA KUMAR: I am concluding. 
Sir, the withdrawal of POT A will be supported, but the 
other Bill must go to the Standing committee. 

With these words, I conclude. 

MR. SPEAKER: Sh-l L. Ganesan. Please be brief. 
We do not have much time. I am sure you will cooperate. 

SHRI L. GANESAN (Tiruchirappalll): Mr. Speaker, Sir, 
at the very outset, with all respect humility and sincerity 
at my command, I wish to make an appeal to you. Of all 
the political parties in Tamil Nadu, of all the leaders In 
Tamil Nadu, our party, the MDMK and cur leader Shri 
Valko had been singled out and treated with vendetta 
and vengeance by the politically biased Tamllnadu State 
Government. 

Shrl Vaiko has been a veteran parliamentarian and • 
his fiery orations are even today reverberating both in 
this House as well as in the Upper House. He, along 
with his eight comrades, was arrested an(4 detained under 
POTA for about 19 months. During this long period, the 
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[Shri L. Ganesan] 

mother of one of the detenues and a grand daughter of 
another detenu have died. They said that they had untold 
miseries under detention. 

Sir, we have submmed a memorandum to the Central 
Review Committee. I hope you would remember that you 
also subscribed your signature to that memorandum and 
300 other Members of Parliament also signed that 
memorandum. The Chairman of that Committee was a 
retired Chief Justice of a High Court. He conducted the 
proceedings in such a way as though it is a pucca 
Criminal case. After so much of arguments and 
deliberations, the Review Commmee has given a finding 
to the effect that there is no prima facie case and, 
therefore, Shri Vaiko and his colleagues should have to 
be released. But Miss Jayalallthaa, the Chief Minister of 
Tamil Nadu was not kind enough to release them. So, 
what actually happened? We had been tossed from pillar 
to post, from the POTA Court to the Review Committee, 
from the Review Committee to the High Court, from the 
High Court to tho Supreme Court and so on and so forth 
and even today we are facing the trial. 

Therefore, my submission is that POTA was flagrantly 
misused and, I should say, blatantly abused by the Chief 
Minister of Tamil Nadu. I do not know what Is taking 
place, what is wrong with Miss Jayalalitha but ona thing 
is sure, she is always fond of darkness and dead of 
night. She ordered the police to knock at the very door 
of the bedroom of Kalaignar Karunanidhi at the dead of 
night. Who is Kalaignar Karunanidhi? He is an 
octogenarian leader, he is a senior most political leader 
and sober statesman. Is he a criminal? If he is to be 
arrested at any time, If any policeman approaches and 
tells him that he is under arrest, he will unhaaitantly come 
out and get himself arrested. But he was dragged out of 
his bed and arrested at the dead of night and this is 
taking place every time in every other cases. 

As a result of all these atrocities, what happened 
ultimately in the la~. General Elections? We are all 
Members of Parliament here. We know that most of you 
have been Members 01 Parliament for two or three terms 
or even more. But have you ever, in your life seen such 
a victory as we witnessed in Tamil Nadu? We achieved 
cent per cent victory in the last Lok Sabha Elections in 
Tamil Nadu and Pondicl'lerry. We won 40 out 01 40 seats. 
Why? What is the reason? It is because of the leader of 
the Democratic Alliance Dr. Kalaignar Karunanldhi and 
the tireless work of my leader Shri Valko. Not only that: 
it is also because of the announcemer I made by Dr. 

Activities (Pfflvsntion) Amendmsnt BIN, 2004 
Kalaignar thaI Shrimati Sonia Gandhi would lead the 
alliance. With all these combined together, we have won 
thus stupendous victory. We have inflicted a crushing 
defeat on Miss Jayalalithaa. 

Therefore, Sir, please permit me to quote from the 
memorandum signed by 301 Members of Parliament and 
submitted to the Review Commmee. 

Shri Valko had been drawn to pOlitics by late Thiru 
Anna, the founder leader of DMK and developed later on 
by Thiru. Kalaignar Karunanldhi, the successor of late 
Thiru Anna. Shrl Valko was a Member of Rajya Sabha 
for three consecutive terms from 1978 to 1996. Also he 
was a Member of Parliament in TweHth and Thirteenth 
Lok Sabha. Shri Valko, who is a known democrat is 
wedded to non-violent and peaceful form of political 
actions for the past four decades. He is one of the 
founder leaders of MDMK and ever since the founding of 
MDMK in 1993 he has been the General Secretary of 
the Party. During his long and uninterrupted pofltical Hfe 
he has never been accused of restortlng to violence-
leave alone terrorism-by anyone. We should doubt the 
sanity of anyone who would brand him as a terrorist. 

Sir, much has been talked about our leader, Shri 
Valko here and elsewhere. So many people tried to 
portray him as a terrorist and so many people have tried 
to defend him. I am the person who Is much qualified, 
since I know him from his student days and associated 
with him. My humble submission is that the previous 
Government has done so many things. But I know that 
he has defended the previous Govemment. I do not want 
to suppres~ the matter. He had always tried and he had 
staunChly defended the earlier Government. There is no 
doubt about that. But what for he had defended them? 
That we must understand. The greatest thing Is that if 
he Is a friend, he will be a sincere friend and If he Is a 
foe, he will be an honest foe. 

What happened in the National Democratic Alliance 
party meeting? 

SHRI ANIL BASU (Arambagh): Why did he defend 
them? 

SHRI L. GANESAN: In the NDA meeting, before the 
introduction of POTA Bill ltaelf, he stoutly opposed the 
Introduction of POT A, Mind you, even In the NDA meeting, 
Shri Vaiko stoutly opposed the introduction of POTA Bill. 
I should have to dispel so many wlong impressions 
created here and elsewhere that he had supported the 
law. But I say here with honesty and sincerity. 
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MR. ~t-'t:AK.t:H: ::inn uanesan, please concluae now. 

SHRI L. GANESAN: Sir, this is a vital point. I would 
submit that he has not supported POT A. When he was 
requested by the then Law minister to speak in the very 
same House in support of paSSing PqTA Bill, he flatly 
refused. Therefore, to say that he is one of the 
instruments in passing the POT A Bill is wrong Is incorrect 
and untrue. 

The people of Tamil Nadu have been very much 
upset and agitated. As a result of our peaceful agitations 
and mass movements and the spontaneous mass support 
tour agitations and movements and our repeated 
representations to the then Central Government, It had 
taken some half-hearted steps. It is of vital importance. 
Therefore, I appeal to the Chair-we are the offended 
party, we are the aggrieved party, we are the affected 
party-to consider to what extent we have been tortured. 
AI least, we should be allowed to ventilate our feelings. 

MR. SPEAKER: It cannot be indefinite. I respect your 
sentiments, but you have to be under control ot time. 
Please cooperate. 

SHRI L. GANESAN: Now, our Government wants to 
repeal POTA and it has introduced the POTA (Repeal) 
Bill. For burying POTA, if anybody shed tears, let them 
shed tears. But we are happy that POT A has been done 
away with now and buried several fathoms deep. 

The UPA Government, in their promise in the 
Common Minimum Programme, have said that they would 
do away with it, that they would put an end to it. and 
that they would repeal the POT A Act. They have kept 
their promise for which I am very happy. I appreciate 
and I pay my highest tributes to this Govemment. 

But in this also, there is a very great danger that I 
should have to point out as a friend and not as a foe . 
As a sincere friend and honest friend, I should halfe to 
warn that there are the same pitfalls in this. The lacunae 
in the previous Act still exist here also. For want of time, 
I shall be very brief. 

Now I come to amendment in Prevention of Terrorism 
(Repeal) Act. After sub-section 3 ot Section 2, the 
;,ollowing sub-section shall be inserted, namely, 3(a) 
n~thstanding the repeal of Section 60 of the Principal 
A~.: .~~1r~ , .. e e Review Committee constituted by the Central 
Go#ment under sub-section (1) of that Section reviewed 
any C(IM registered under the Principal Act as to whether 

\ 

mere 18 a PfIfTIII fIICItI case tor proceeding against the 
accused thereunder or not and then fonn the opinion 
that there is no pfims fscitl case for proceeding against 
the accused then: In case, a sanction had been granted 
under Section 60 of the Principal Act by the Central 
Government or the State Government, as the case may 
be, the said sanction shall be deemed to be null and 
void and non-existant in the eye of law with effect from 
the date ot issue of sanction and (b) in cases in which 
cognizance of any offence under the Principal Act in 
pursuant to sanction granted is taken by the court, the 
cases shall be deemed to have been withdrawn with 
effect from the date of Issue of directions by such Review 
Committee under sub-section (4) of section 60 of the 
Principal Act. 

MR. SPEAKER: You need not read It out. you make 
your point please. I have given you 15 minutes. 

SHRI L. GANESAN: What is it? So many people 
have taken so much of time. Therefore, in case of, say, 
Vaiko's case, the Review Committee has given findings 
and directions that there Is no prima-facie case and hence 
they should be released. In spite of that they are not 
released. There is a problem. Therefore. when we enact, 
we should be very careful. There should not be any 
scope tor ambiguity. I would wholeheartedly support my 
veteran leader, CPI(M) Member, who said that this bill 
should better be referred to the Select Committee. We 
will sit there, discuss it threadbare, and then plug the 
loopholes in the Act. I, first of all, appreciate the 
Govemment for having kept its promise and also I appeal 
that the loopholes should be plugged. 

MR. SPEAKER: You have made a very effective 
intervention. Thank you. 

There are three or four hon. Members to speak. You 
please cooperate and speak for three or four minutes. 
Otherwise, I am sorry. 

Ms. Mehbooba Mufti, please try to be very brief. 
know the importance of the Bill. 

MS. MEHBOOBA MUFTI (Anantanag): So much has 
been said about Jammu and Kashmir. You are asking 
me to just answer within three minutes. 

MR. SPEAKER: That shows your ability to do so. 

MS. MEHBOOBA MUFTI: You have to give me some 
more time. 
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MR. SPEAKER: I have faith in your articulation. /T1'IIIIM1ion} 

MS. MEHBOOBA MUFTI: I aupport the repealing of 
this POTA. I believe that our country has moat stringent 
laws in the whole world to deal with any kind of crime, 
violence or even Insurgency. But the etfectlveneaa of any 
law dependa upon Its implementation, that ia, whether a 
law is being followed and implemented to safeguard the 
lives and provide justice on equal basis without making 
any discrimination between rich and poor, influential and 
ordinary, religious and non-religious people, majority and 
minority, and men and wC"men. I would like to tell you 
that the most prominent example of political vendetta Is 
that of Mr. Valko's case. We have seen that. Shri Ishtlkhar 
Gllanl was another victim who was put behind the bars 
for six months just because he happened to unload 
something-which was freely availabl&-from the computer. 
These are the two cases. But there are hundreds and 
hundreds of people who have been languishing in jails. 

/Translation} 

About whom we have no Information but they have been 
kept in jail on one pretext or the other, perhaps in the 
name of poverty, religion thinking that they are anti-
nationals. Jammu and Kashmir has the population of 
1,20,000 people. Out of them only very small percentage 
of people have become militants whom you are trying to 
control for the last 15 years with such a huge army. 

{English} 

It is eating at our vitals. 

/Translation} 

But we are not able to control them. Whenever any black 
law is enacted due to which a person Is Imprisoned then 
he is declared as anti-national. If they do like this then 
from where will they get the army to fight against them? 

{English} 

So, do not push the. minorities to the wall. This Is my 
request. 

/Trsnsllltion} 

Sir, when POTA was paased here at that time It was 
implemented in our State. 

{English} 

My State is the mol"t unfortunate state. 

In our State it was POT A which was Implemented there. 
Ever since Congress and PCP Govemment has been 
formed, we have not Implemented It. I would like to tell 
my colleague, who Is sitting here, that as a result of this, 
not only the flag was hoisted on 26th January and 15th 
August but thousands of children, women and aged 
people were present In our stadium. As a result, Advanljl 
leaving aside POT A, started unconditional talks with 
Hurrlyat. The Ministers who used to visit, talked about 
fight to finish balde and he made declaration of friendship 
with Pakistan amidst 40,000 people. Theae are the 
qualities of this Govemment. They gave a healing touch 
against which he has spoken a lot and called it loft 
terrorism. He should know that his leader Shri Vajpayeeji 
endorsed It during his vialt to Srlnagar. 

{English} 

He said: "Healing touch policy is the only policy to deal 
with the Kashmir situation". 

/Trsns/stionJ 

Therefore, they should appreciate It. 

Sir, I would like to say that In a law Uke POTA, In 
which the Govemment get unbridled dillcretionary powers, 
there are more chances of Ita being misused and It has 
been misused also. We have the example of Manorama 
of Manlpur. The recent rape of mother and daughter Is 
another example. Whenever powers ar. used In such 
manner we always regress. Therefore, I feel that 

[English} 

people are the fountain head of power. 

/Tl1InsIIItionJ 

Sir, they should not alienate entire nation for a group of 
people. 

[EngIiIIII} 

You have to win over the hearts and the minds of ttj. 
people, whether It Is North-East, whether It Is J&K or 'or 
that matter even the people of Paklatan. We will have to 
win them over. I would say that Valpayeeji has, f been 
doing that very well. . 
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/Tf'IInslSlIOnj AmDeClkar, wno nas been tne cnamp,on Of human 

I would like to compliment Dr. Manmohan Singhjl also 
for his successful visit to Newyork. 

Finally, I would like to request the Govemment that 
all the cases should be reviewed and decision should be 
taken at the earliest. Here the BJP Members are accusing 
that we are with that Govemment, which released the 
terrorists to get the daughter of Chief Minister released. 
I would like to remind him. 

/English} 

that they were supporting that Government and the 
Congress party was in opposition at that point of time. 
They did not withdraw the support. 

/Trsnslstion} 

over some issues. They did not withdraw the support 
with Shri V.P. Singhjl but they withdrew their support on 
Mandai and Babri Masjid Demolition issue. 

/English} 

MR. SPEAKER: Thank you very much for your co-
operation. 

Prof. M. Ramadass, please be brief. 

PROF. M. RAMADASS (Pondicherry): Hon. Speaker, 
Sir, I rise to speak on behalf of the Pattali Makkal Katchl 
of Tamil Nadu. We fully support the repeal of POTA and 
also the amendments brought In the Prevention of 
Unlawful Activities Act. 

Enough has been said about the rationale for the 
repeal of POTA. We only wish to. state that POTA was 
not acceptable to us even at the Initial stage because 
the intention of POT A could have been achieved with 
the existing laws and regulations contained in the Indian 
Constitution itself. For example, section 153(b), section 
121(b). section 122 and other sections of IPC could have 
been easily used by the Government to achieve the 
objective of combating terrorism in this country. Therefore, 
we are not for the continuance of POT A becau.e It Is an 
assault on human rights and it is an assault on liberty 
and equality of individuals. 

Sir, we are happy that this nation, represented by 
the Parliament of India, Is diacusalng this question of 
liberty on a day when the country is remembering Dr. 

liberties, human rights and equality. On this day, we are 
putting a dead end to POT A by extending overwhelming 
support to the repeal of POT A In this House. 

Therefore, we support this Bill. At the same time, we 
would feel that as our previous speaker from MDMK has 
rightly said the Act how It has been grossly misused. If 
we take the total number of cases that have been booked, 
there are 817 cases. Sir, 172 cases are there in GuJarat 
itself. In Tamil Nadu, without any reason or rhyme, the 
MDMK leader has been prosecuted for a political vendetta. 
It was not the Intention of the Act itself. The intention 
haa been misplaced. The intention has been misused by 
the Government there, and it has been duly punished for 
doing so. Therefore, this misuse has to be stopped. 
Repealing the POTA Act is the only way . ... (lnMrruptions) 

MR. SPEAKER: Please conclude. 

PROF. M. RAMADASS: Sir, I have taken not even 
two minutes. 

MR. SPEAKER: I wish I had your watch. 

PROF. M. RAMADASS: While supporting this POTA 
Repeal Bill, we would only urge the Home Minister to 
give a retrospective effect to the repeal of POT A because 
many innocent people have been punished. Natural 
justice demands that they should be compensated. For 
those people who have been languishing in jail and for 
a par1iamentarian like Shri Vaiko has been imprisoned 
for more than 19 months, what is the compensation that 
we are going to give? Even after the Review Committee 
has said that there is no prims "'CM case, the case has 
not yet been withdrawn. It is totally unjust on the part of 
the Parliament to allow this. Therefore, we would feel 
that there should be a retrospective effect to this and 
adequate compensation must be thought of. 

Now coming to the second part of the amendment, 
we fully support this Bill because It gives a number of 
provisions which would help the Government to avoid 
the misuse of the Terrorism Bill which was would help 
the Govemment to avoid the able to detain a suapect on 
mere suspicion. An accused can apply for bail. The 
provision of special court has also been dispensed with. 
Guilt of the accused will have to be proved by the 
prosecution. In all these respects, we support this Bill. 

But stili some more precautions have to be taken to 
ensure that this amendment, at least, Is not used for 
political vendetta In the future. Therefore, we feel that 
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(Prof. M. Ramadass) 

the Review Committee, which is going to play a central 
stage in this amendment, must be given more teeth. 
Today the Review Committee has got only a limited power 
of examining the cases. We would feel that this POT A 
Review Committee must be given the powers of a civil 
court so that it can call for any evidence and do it. 
Before you chargesheet any accused under this Act, the 
POT A Review Committee must give its opinion in full 
and chargesheet must be registered only after that. If 
these two provisions are made and the Review Committee 
is given more powers. we think that we would be able 
to curb the menace of terrorism. 

Finally, if the terrorism has to be curbed here, we 
should be able to evolve a modem pOlice system and 
the mind of the police people must be set in a proper 
way so that they will be able to tackle the problem in a 
better way. 

This is my last word. When we talk In terms of 
repealing this POT A and supporting the amendment. 
nobody should think that we are against national integrity 
and we are against national security. We are not second 
to anybody in upholding the dignity of this nation and 
security of this nation. Let nobody think that by repealing 
this law, the Congress-I Government is sending a Signal 
or invitation to terrorists in this country or abroad. There 
is no point in bringing Pakistan or any other country 
here. This is India. This Is our motherland. We are 
committed to this country as anybody in this House is 
committed. Therefore, on behalf of our founder President. 
Dr. Aiyya we appreciate the Govemment for this measure. 
We support the 'Government in these two activities. Minor 
precautions should be taken so that the individual liberties 
are not trampled In this country. 

MR. SPEAKER: Thank you very much. I am sorry to 
interrupt your good speech. but I am constraint of time. 
I am sorry. 

Now, Shri Asaduddin Owaisi. Please be brief. 

SHRI ASADUDDIN OWAISI (Hyderabad): Mr. 
Speaker, Sir, I rise to support the repeal of POTA. 

At the outset, I would like to congratulate the 
Government for repealing this draconian law. But I have 
a complaint to make, which has been rightly pointed out 
by my hon. friend over here. The premise on which we 
are repealing this Act is that this was ,bad in law, this 
particular piece of legislation divided our nation, created 
disharmony and discontent among var;ous communities 

and It was used against the common man, whereas the 
whole purpose of this was to safeguard the citizens. 

I request through you the Government and the hon. 
Minister of Home Affairs that this repeal should have 
retrospective effect. There are many people who are 
languishing in jail. We have to provide minimum relief to 
them. My request to the hon. Minister is that if not 
retrospective effect to the whole repeal Bill, at least for 
sections 49 and 32, there should be retrospective effect 
because one year is a long time for a Central Review 
Committee to look into all those things. 

I do not want to repeat what happened in Gujarat 
but on October 30, in Hyderabad, a Guiarat police team 
had come to my constituency to arrest an alleged 
accused. This GUiarat police team had killed in cold blood 
a youngster. Four days ago, an accused has been 
arrested for the murder of Shri Hiren Pandya. His father 
has died but he has not been given the permission to 
come to Andhra Pradesh to perform the last ritres. This 
is what is happening In the State of Gujarat. That is why 
I say that in the review committee the top priority should 
be given to cases of Guiarat. 

I was listening to the debates and the speeches of 
my hon. friends from the BJP. Innuendoes are being 
used. They have referred to what Mr. Colin Powell had 
said about Islam. Does Mr. Powell hold a brief for Islam 
or Muslims? I would like to say that even before the 
S8ngh Pllrivsr ideologies were bom Muslims have been 
faithful to this country and history has proven that never 
before have we compromised on the security of the 
nation. My request to my hon. friends is to stop these 
innuendoes. I would like to ask them why POT A was not 
applied to the killers of Mr. Ehsaan Jaffrey. Why was it 
not applied to the people who raped Iqbal Bano? Why 
was it not applied to the people who carried out the 
massacre at Naroda Patiya? 

The father of Shri Hiren Pandya had contested 
elections against Shri LaI Krishna Advani. ... (lnltlmJplions/ 

PROF. VIJAY KUMAR MALHOTRA: Sir, this remark 
should be expunged . ... (Inlsnuptions) 

MR. SPEAKER: I will look into It. 

... (InltllTUptions) 

·Not recorded. 
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PRUI-. VIJAY KUMAH MALHUIHA: ~Ir, he has taken 
the names of people who are not Members of this House. 
... (Interruptions) They cannot defend themselves. It should 
be removed from the records . ... (lntSlTl.ptions) 

MR. SPEAKER: That portion will be omitted from the 
record. 

... (Infflrruptions) 

MR. SPEAKER: Mr. Owalsl, please try to conclude. 
We are running against time. 

SHRI ASADUDDIN OWAISI: Sir, I request the hon. 
Minister of Home Affairs to please examine sections 49 
and 32. 

Amir Meena has said: 

/Trans/.Iion} 

Khanjar chale klsi par, tadapte hal hum, 
Amir Sare Jahan ka dard, hamare jigar meln hal. 

This is about Muslims. About you, it is like thi&-

Sitamgar tujhse ummide wafa hogi, jlnhe hogi, 
Hame to dekhna hai ki tu, jhalim kahan tak haL 

[English} 

Regarding Unlawful Activities (Amendment) Bill, I 
would request the hon. Minister of Home Affairs, through 
you, that there is no need of having a designated 
authority. He may kindly take away the provision for 
designated authority. Regarding forfeiture of property, it 
shoutd be through a local magistrate. I reque.. that this 
particular Bill regarding unlawful activities should be 
referred to the Standing Committee. 

I thank you for giving me this opportunity. 

SHRI KINJARAPU YERRANNAIDU (Srlkakulam): Mr. 
Speaker, Sir, I oppose the Govemment's decision to 
repeal POT A through this Bill. The TOP had supported 
the passing of the Prevention of Terrorism Bill. 

Suppose some State Government. are found 
misusing IPC and foisting cases against their political 
rivals, would we repeal the IPC? Would we also repeal 
other criminal laws? When the Govemment of Tamil Nadu 

had mISused I-'U I A and the MUMK tnends approached 
me, I was also a signatory to the representation to seek 
his release. If we find any abuse or misuse, we have to 
take care of those provisions. Inatead of taking care of 
those provisions, completely repealing POT A is not correct. 

18.00 hr •• 

This is not for the welfare of the nation . 

Now, terrorism Is Increasing day by day. This is the 
tool for combating terrorism very effectively. What 
happened yesterday in Jammu and Kashmir and In 
Assam? So, after all these cases we are repealing this 
Bill. This will not give peace in this country. The law and 
order is deteriorating in Jammu and Kashmir and in the 
North-Eastern States. Maoist Communist Parties have 
announced a corridor from Nepal to Tamil Nadu. 
... (Infflrruptions) 

Therefore, in these situations we are repealing this 
Bill. ... (Infflrruptions) 

Time will tell and after some tlml!l the Congress Party 
win realise as to why unnecessarily they repealed this 
Bill. 

MR. SPEAKER: Shri Yerrannaldu, you have made 
your point. 

... (Intsrruptions) 

SHRI KINJARAPU YERRANNAIDU: The previous 
Government also enacted MISA and T ADA. Both are 
special laws . ... (Intsrruptions) That is why, please refer 
this Bill to the Standing Committee for further discussion. 

So, my appeal to the hon. Minister of Home Affairs 
is that this Bill ba sant to the Standing Committee for 
further discussion. ... (Interruptions) 

MR. SPEAKER: It Is 6 o'clock. Do I have the sense 
of the House to extend the time of the House by a 
certain time? 

... (Intsrruptlons) 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF URBAN DEVELOPMENT (SHRl 
GHULAM NABI AZAD): We request that the time of the 
House may be extended by half·an-hour . ... (Interruptions) 
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TBrrorism (RBptNII) 8iII, 2Of)I lind 
MR. SPEAKER: It is all right. That is the sense of 

the House I take it. 

... (In/snuptions) 

SHRI L.K. ADVANI (Gandhinagar): I do not propose 
to participate in the debate as such. I have been listening 
carefully to the debate on Friday and today, and I would 
say that the arguments advanced from both sldes-
whether on this side or on that side-have been heard 
earlier also thrice, first, in the Lok Sabha, then in the 
Rajya Sabha and later in the Joint Session. The sum 
and substance of it is that because it is abueed, therefore, 
it should be repealed. 

I do think that India's would be a unique case in the 
whole world where it is universally acknowledged today 
that the most gravest threat to civilized SOCiety and 
particularly to democracies is terrorism, and the ordinary 
law in existence in most democracies is Inadequate to 
meet that threat or challenge. Therefore, it was because 
of this that we, in the earlier Lok Sabha, decided that 
India must also respond to the general realisation. Even 
the United Nations Security Council said, there ought to 
be in all countries special laws against terrorism. We did 
it. Now, today, that special law Is being repealed. This 
will be the first country in the world to do that. Even 
though terrorism continues till today in the whole country, 
someone can say POT A has not stopped terrorism. I 
agree. But there have been instances pointed out that 
POT A has served to some extent as a deterrent and it 
has also served to punish those who indulged In this 
crime. But my submission is that I heard the debate and 
I found that those who are against repeal of POT A, 
pleaded that this matter be referred to the Standing 
Committee and there were others who were in favour of 
repeal of POT A. . .. (Inlflnuplions) 

D~ C. KRISHNAN (Pollachi): POT" was misused. 
... (In/sirup/ions) 

MR. SPEAKER: Please sit down. You have not taken 
my permission. 

'" (Inlflnuplions) 

SHRI L.K. ADVANI: There were others who were in 
favour of repeal of POT A. Several of those Members 
also pleaded that the Unlawful Activities (Prevention) 
Amendment Bill be referred to the Standing Committee. 
Here, the hon. Minister of Home Affairs· is the person 
under those Speakership, this special institution of 

Atn9ndrnsnt Otriin8nctl. 2Of)I I!II1d I.JnINIiJI 
Aclivilitl6 (PfSvtJf1lion) AfTItIf1dmtInt 8111, 2Of)I 

Standing Committee was created. I have noticed that 
though it i8 said that ordinarily Bills seeking. in replace 
Ordinances will not be referred to Standing Committees, 
during the Eleventh Lok Sabha I found the Electricity 
Laws (Amendment) Bill which sought to replace on 
Ordinance, and in the Twelfth Lok Sabha the Lotteries 
Regulation (Amendment) Bill, 1998, Anance (Amendment) 
Bill, 1998, Essential Commodities (Amendment) Bill, 
1998-all of these, though t;,ey sought to replace 
Ordinances-were referred to the Standing Committees 
and their reports were there. 

I believe that so far as the hon. Speaker is 
concerned, the Chairman of the present Standing 
Committee on Home Affairs has met you and said that 
'we would like to expedite It because I understand the 
constraint of time'. Therefore, it is at this last moment 
that I have come to plead with you and with the 
Government that because of this general desire of 
Members-some in respect of the POT A repeal Bill and 
some in respect of the other Bill-that they be referred 
to the Standing Gommlttee. The Govemme-u should agree 
to refer these to the Standing Committee . ... (Inlflnupllons) 

MR. SPEAKER: Shri Salim, just one minute. You 
must mention your point. 

MD. SALIM: Yes Sir. I will Just make a point. We 
have two separate Ordinances and two separate Bills as 
well as two separate Statutory Resolutions. You were 
kind enough and the BAC was wise enough that we 
have taken them up together for discussion and 
consideration. We have discussed it. 

Now, as far as the repeal of POTA is concemed, 
our position is very clear. I made it in my 8ubnliasion 
also that it should be made done forthwith. Today itaelf, 
we want to repeal this draconian Act . 

M far 88 the amendments 80ught to be made In the 
Unlawful Activities (Prevention) Amendment Act are 
concerned, It Is a totally different Act. It is not the same 
piece of legislation. I think some kind of consultation or 
some kind of furtl1er discu88ion is needed because the 
same provision, like the diflnition etc. which are there in 
POTA, If we put them here, it will be difficult. 
... (lnMmlpllons) It is up to you. The hon. Speaker can 
decide It to send it to the Standing Committee. 

MR. SPEAKER: I think I can. 
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MD. ::SALIM: YOU can c:leClCJ8 n wrtn • meeting Of me 
leaders. We have two weeks and we can utilise IhaI 
period. '" (Interruptions) 

[Translation} 

SHRilL YAS AZMI: How will you get these two Acta 
passed Simultaneously? 

MOHO. SHAHIO: Besides repealing this law, the 
innocent people, who have been imprisoned on sale 
allegations may also be released . ... (lnl."""IIon8) 

{English} 

MR. SPEAKER: Hon. Minister of Home Affaira-

... (lntemJpIions) 

SHRI GURUOAS OASGUPTA (Panskura): Sir, just 
give me a minute. Please allow me. . .. (Inltlnuplton$) 

MR. SPEAKER: We have only haH-an-hour's time. 

... (Inltlnupfions) 

MR. SPEAKER: He has given me notice and so I 
called him. You cannot go on like this. Hon. Minister, 
please reply. 

.. , (InMmJptions) 

MR. SPEAKER: I want to get his views on this. 
ask him to give his views on this. 

... (Inmnuplions) 

MR. SPEAKER: Please take your seat. 

Mr. Minister, what do you say with regard to the 
proposal of Shri L.K. Adveni? 

... (lnMITUpIIons) 

SHRI GURUOAS OASGUPTA: What about sending 
it for consultations? ... (Intern,ptions) 

MR. SPEAKER: You cannot go on with this running 
commentary. 

[Translation} 

PROF. VIJAY KUMAR MALHOTRA: You let me know 
in the beginning itseH. 

SHRI SHIVRAJ V. PATIL: Sir, if you ask me to 
express my views on this point at the beglmlng ltseH, I 
will do It. If you allow me to do It at the fag end of my 
speech, I win do It because if I expl'888 my views on thia 
point alone, I do not know whether I would be able to 
continue my speech later on or not. So, I seek your 
permission to make my submission at the fag end. 

MR. SPEAKER: You give your reply including this 
point. 

SHRI SHIVRAJ V. PATlL: I will do that . 
... (lnMnvplions) 

SHRI ANANTH KUMAR (Bangalore South): Are you 
sending It to the Standing Committee? ... (Inlenupfions) 

MR. SPEAKER: How cen I direct the hon. Minister? 
How can I direct him? 

. .. (lnlflrruplion8) 

PROF. VIJAY KUMAR MALHOTRA: Sir, the 
CommlUee can give Ita report early . ... (lnltlnup/lons) 

MR. SPEAKER: Can I direct the hon. Minister how 
to reply? 

... (lnMnuplions) 

MR. SPEAKER: Mr. Minister, it is for you to decide 
that. Please deal with thia point. 

SHRI SHIVRAJ V. PATIL: I will not avoid replying to 
that point. I assure you that I will give reply . 
... (InMtnJpIions) 

PROF. VIJA Y KUMAR MALHOTRA: Not in the end, 
but now. ...(Interruptions) 

SHRI LK. AOVANI: Mr. Speaker, Sir, 80 far as the 
views of the Government are concerned, they are known. 
But on this particular point, I would like to know the 
view. of the Govemment now. 

MR. SPEAKER: Mr. Minister, If you want, you can 
say on It. 

SHRI SHIVRAJ V. PATIL: Sir, I will go by your 
direction. 
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Terrorism (R8pu9 Bill, 2(J()I and 
MR. SPEAKER: Yes, why do you not mention It since 

he is asking? 

... (Inl8rrup/lons) 

MR. SPEAKER: I am requesting him to give his 
views. 

... (Interruptions) 

SHRI L.K. ADVANI: First. 

MR. SPEAKER: First; Mr. Minister, you give your 
views on whether you want It to be sent to the Standing 
Committee or not. 

SHRI SHIVRAJ V. PATIL: Sir, we have the system 
of Standing Committee with us; we have the Constitution 
of India also with us. The Constitution of India provides 
that when there is an urgency, when there is an 
emergency, the Ordinance should be issued and after 
the Ordinances are issued, there is a timeframe given in 
the Constitution of India. Now, within that timeframe the 
Ordinances have to be replaced by the law. For that 
purpose, we have to move a Bill and the ordinances 
have to be replaced. 

/Translation} 

PROF. VIJA Y KUMAR MALHOTRA: The Standing 
Committee can give its report in 7 days . ... (lnl8rruptions) 

/English} 

SHRI SHIVRAJ V. PATIL: We have to go by what is 
there in the Constitution. We have to go by what is 
provided in the rule book and we have to go by what 
has been done in the past in certain circumstances. 
... (Interruptions) My submission is that. ... (Interruptions) 

MR. SPEAKER: He has heard you. You allow him 
to speak. It is very unfortunate for senior Members to do 
that. Let him finish. 

... (InttJrruptions) 

SHRI L.K. ADVANI: I had anticipated this and I thInk 
that for us, for this House and for the country, repeal of 
a special legislation like POT A Is not a right step. My 
party and my colleague, associates in the NDA, would 
like to protest against this. If the Govemment had been 
willing to refer the matter to the Standing Committee, we 
would have changed our view, but in order to register 

our protest against this, we would like to walk out trom 
the House . 

18.11 hr •. 

(At this stagt1, Shri L.K. AdVsni and some other hon. 
1Ismben; leN the House.) 

MR. SPEAKER: Mr. Home Minister. 

... (Inl8rruptions) 

[Translation} 

SHRI RAGHUNATH JHA: Now, Shrl Ram Kripal 
Yadav may be given 2 minutes time to speak. 

MR. SPEAKER: Why are you speaking so loudly, 
please speak quietly. 

SHRI RAGHUNATH JHA: He has left after giving 
the reply. Now please give an opportunity to Shri Ram 
Kripal Yadav. 

/English} 

MR. SPEAKER: Hon. Minister, kindly take your seat 
for a second. 

... (Interruptions) 

MR. SPEAKER: Please allow me. I wish, you had 
been sitting here now. I understand that this has been 
going on for a long time. Hon. Chairman was here. If 
Shri Ram Kripal Yadav wants to speak, he can seek a 
clarification after the hon. Minister's speech. 

SHRI SHIVRAJ V. PATIL: Sir, there is one more 
point which I would like to make with respect to the 
reference of this Bill to the Standing Committee. POT A 
came into existence through the route of Ordinance and 
when that Ordinance was tried to be replaced by a Bill, 
it was not referred t('l the Standing Committee. So, there 
is no occasion now to refer this Bill to the Standing 
Committee when it Is being repealed. That is the only 
submission I wanted to make. 

[Transl8tion} 

SHRI MOHAN SINGH: Mr. Speaker, Sir, the hon'ble 
Minister of Home Affair. Is putting both the things 
together. It Is alright that POTA wae enacted through an 
ordinance and has been repealed by an ordinance but 
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~ 20()1 .nd PrMinIii1n of AInIJndmBnI 0rrJifwIc« 20()1 lind ~ 
Tsrrorism fR...o 8111, 20()1 MId ~ (PrBwnIicn) AmtindmtInI BII, 200tI 

we have protest agamst promulg8tlOn Of unlaWful ActIViIIea I nIB 18 tne reason tnat tne tstU 10 make I"'U r A was 
(Prevention) Amendment Bill through an Act. ThIa Ia not oppoeed by the Congre88 Party, and the allies of the 
right. Congrea Party-who are the Member. of the UPA 

Govemment-in thIa Houae, and In the other House aIaO. 
(English] 

MR. SPEAKER: That point has been made. 

Hon. Members, although we feel that ordinarily, 
eepeciafty when the House has been caled, no law IhouId 
be passed by way of an Ordinance-that Is what we 
follow usually-4xJt making law by means of an 0rc:tiMnce 
is provided by the Conetitution Itself. Therefore, making 
an Ordinance Is not unlawful !»I" •. The question Is 
whether thie Bill should be Mf1t to the Select CommIttee. 
I am of the opinion that ordinarily a Bill should go to the 
Select Committee, but here, there la • compulalon 
because it is a short Seaaion. The8e Important Ordinances 
wi" lapse on the 12th of January, 2005. Therefore, I feel 
that It Is my duty to see that these Bills replacing 
Ordinances are passed on the buIa of the deciaion of 
the Members of the House. 

SHRI SHIVRAJ V. PATIL: Thank you, Sir. 

Shri Manmohan Singh has said In his Speech .... 

MR. SPEAKER: No. He Is SM Mohan Singh. 

... (InIBmlPlions) 

MR. SPEAKER: Then, he will be targeting for this 
seat! 

... (lnltllTUplion8) 

rrranslllllon} 

SHRI SHIVRAJ V. PATIL: h Is Mohan Singhjl, who 
is appreciated by everybody. I will definitely try to give 
the reply of point which he has raised here. 

{English} 

Sir, I would like to thank the hon. Members for 
participating in this debate. We know that POTA was 
brought into existence .and POT A lapa.d, and the 
Congreas Party was reaponalble lor passing TADA and 
allowing it to lapse also. After that, the Congreu Party 
decided that the laws, which are of draconian nature, 
should not be there on the Statute Book. 

This was not all, Sir. During the election" most of 
the palties mentioned in their manifestoes that they will 
repeal POT A, and that was not all. When the Common 
Minimum Programme (CMP) \\....3 made, It was specifically 
mentioned that POT A would be repealed. But while saying 
that they did take care to say that terrorism i8 affecting 
the country, and neceuary stepa have to be taken for It. 
So, theae two Inte"'" had to be balanced, and that Is 
why In one Clause In the CMP theaelWO polma were 
made, namely, on the one hand terroriam wit be tackled, 
and on the other hand It was very clearly, mentioned 
that POT A will be repealed. Hence, It will be wrong to 
say that POT A is being repealed In order to get some 
votes or anything of thet kind. We are doing it after the 
electione. The general elections have already taken place, 
and in the general electiona the mandate has been given 
to the parties to repeal POT A, and we are doing it. W. 
are fuHIIllng the corMIltment which we had made to the 
peopfe In the election manlfeetoee, and in the CMP al8o. 
The hen. Members should not ... anything more than 
thla in our attempt to repeal POT A, the Draconian law. 

Mr. BanaaI was very eloquent, and he made very 
good points during the course 01 his speech. he explained 
as to what was obnoxious in POTA. What was obnoxious 
in POTA? It was the bail proviaion. Ordinarily, under the 
criminal law, the baH provision ia a rule, and it is not an 
exception. Even in cases 01 murder, dacolty, rape, etc., 
even though they are called non-bailable offences, In 
whk:h life imprleonment or death puniehment is awarded 
or CU88 that are of very grave nature, yet the courts do 
give bal. Non-ballable offences are thoee where the police 
will not give the ball, and the court wUI give the ball, the 
courts generally do give the bail. Even in murder cas .. , 
the bail is given. 

It ia now provided under the amended Criminal 
Procedure Code (Cr. PC) that If the charge-.heet I. not 
lIIed within a limited period of tlllMl, then the ball should 
be given. But this ball provision in POT A was a very 
stringent character. The baH was not only refuaed, but 
for a long time the police could retain the accueed person 
In police cuatody. They could go to the court, and say 
that the ball should nOf be given. II the court had to • 
decide that the baIIehould be given, then It was provided 
In the law ItaeII that the judge had to state that the 
aCCUMd Ia an lmocent peqon. Mr. Bansal very rightly 
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[Shri Shivraj V. Patil) 
said that if this is to be done, then it is just like giving 
a judgement, and if this kind of judgement is given while 
deciding the application for bail, namely, that the accused 
should be acquitted rather than kept behind the bars and 
then allow to face the trial, then I would say that this Is 
a very very Draconian provision. It is against the general 
principle of criminal jurisprudence In India, and we have 
done away with it. The second point was with regard to 
the confession to the police. This Is one of the most 
important things. In India, the investigations the C888, 
and it becomes a party to the cas.. The police Is 
interested in seeing that the accused 18 punished. So, 
the court shoutdnot accept the evidence given by the 
Interested parties. It 'Is the general prinCiple followed In 
the criminal jurisprudence. I am not saying that the police 
always make wrong statements. They do make good, 
and correct statements. Still, they are an Interested party, 
and that is why the criminal jurisprudence provides that 
the confession made to the police is not admissible In 
the court of law. This is a very very salutary provision, 
and this provision has come into existence after the 
experience of thousands of years from Roman law to the 
British law, from the British law to the Indian law, etc. 
The Evidence Act and the Criminal Procedure Code also 
provide it. 

Now, this was made topsy-turvy, and It was provided 
in the law that the confession made to the police should 
be admissible; that it should have evidentiary value. This 
also is done away with. 

The most important prOvision Is about the onus of 
proof. According to criminal Jurisprudence, until an accused 
is found guilty, he is supposed to be an innocent person. 
Then, he is not only defending himself, but he is opposing 
the might of the State. The State has the police 
machinery, the State investigates, the State goe8 to the 
Court, and the State is in a position to use the lawyers. 
One of the lawyers said, 'that everybody is equal in the 
eye of the law, but t:'ot in the court of law'. It is because 
in a court of law, it depends on what kind of a lawyer 
is supporting a particular party. If the lawyer is not well-
versed in the iaw or is not paid a hefty sum of money 
as fees, he is unequal. 

MR. SPEAKER: Such a person 18 sitting next to you. 

SHRI SHIVRAJ V. PATIL: He Is the Anance Minister. 

MR. SPEAKER: I am talking abotlt what he does in 
his other • avlsl. 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): Our name comes only after yours, Sir. 

SHRI SHIVRAJ V. PATIL: I leave this debate to both 
the good lawyers. 

The might of the State Is on the one side, and the 
accused is on the other side, and this wrong to think 
that the accused has to prove that he Is an Innocent 
person. To prove a positive thing Is p088ible, but to prove 
a negative thing is very difficult. If I want to prove that 
I am an innocent person, what do I do or how do I 
prove that I am an innooent person? Of course, there 
would not be methods proving that a person wu not 
present at a particular place or anything like that. So, 
proving 'negative' 18 more difficult than proving 'positive' 
and, that is why, the law says that the prosecution should 
do that. This· provision is also there. 

Then, comes the question of infonnatl6n about the 
terrorists. The infonnation was to be given to the police 
by the citizens and, If terrorist activities are prevailing in 
a particular area, It Is difficult for ordinary citizens to be 
bold enough to go to the police station and say that 
such and such kind of group of persons, who are carrying 
on terrorist activities, are hiding at such an such place. 
I have just referred only to a few provisions in the law, 
and we have seen that theae provisions in the law are 
not there In the other one. 

What Is it that we are trying to do by amending the 
Unlawful Activities (Prevention) Act? On thing, which is 
most important for the purpose of controlling and 
containing terrorism, is to know what can be called a 
'terrorist act'. There has to be a definition of the 'terrorist 
act'. The definition of the 'terrorist act' Is, unfortunately, 
not found in any of the statutes which we had in India, 
except POTA. If POTA was going out of use, it was 
difficult for the investigating officers, even for the deciding 
Judges also, to say as to what kind of an act can be 
called as a 'terrorist act'. Therefore, it was necessary to 
define 'terrorist act'. What we have done Is to introduce 
the definition of 'terrorist act' in the Unlawful Activities 
(Prevention) Act. The second thing which we have done 
is about the proceeds of terrorism. For carrying on terrorist 
activities, funds are collected; sometimes, the funds are 
collected by abducting and kidnapping innocent persons. 
Now, the proceeds should not be in the hands of those 
who are carrying on the terrorist activities. So, the 
Government Is given the authortty to, confiscate that kind 
of funds available with the terrorhrt organisations. Then, 
the funds are flowing, sometimes, from other countries to 
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the terronst orgamsatlons. :so, n had become necessary I ne H6.lew vommlttee IS tnere. I nlS Aevlew 
to see that the flow of funds is stopped. That is also Committee has to look into the cases. The intention of 
provided in this law. the GoVU'IInent, the intention of the Legislature is to see 

There is a provision in the law to protect the 
witne888s. One cannot find any fautt with this kind of a 
provision. 

The Unlawful Activities (Prevention) Act says that If 
the world is trying to fight a war against terrorism, India 
should join hands with it. The United Nations passed a 
resolution. What this law is saying is that If the Security 
Council of the United Nations says that a particular 
organisation can be described as a terrorist organisation, 
that resolution of the Security Council of the United will 
be acceptable In India and that organisation will be treated 
as a terrorist organisation in India. This is the scope of 
the amendment we have suggested to the Unlawful 
Activities (Prevention) Act. 

One of the hon. Members made a very good speech. 
While making that speech, he said that there are some 
draconian provisions that were shifted from POT A to 
Unlawful Activities (Prevemion) Act. This is not correct. 
That is exactly why I wanted to know as to which is that 
draconian provision which we are trying to introduce in 
the Unlawful Activities (Prevention) Act which should not 
have been there. All the provisions which were aga/nat 
the person, against the Individual, are not there now. 
There are provisions which are against property, there 
are provisions which are widening the scope of the law 
including the Resolut;on passed by the Security Council 
of the United Nations. These kinds of provisions cannot 
be treated as draconian provisions, and cannot be equated 
with the provisions which found place in POTA. All 
obnoxious provisions In POTA have been given up. They 
are done away with. They are not Introduced In the new 
law. What has been introduced in the new law is only 
that which will help the police machinery and the 
Govemment machinery to take action against the terrorists 
who are carrying on terrorist activities in some parts of 
the country. We know that this is a reality and we have 
to face that reality. 

There is a sunset clause In POT A. This sunset clause 
provides that only in one year everything wiD come .to an 
end. The cases which are pending in the court will not 
be there. They will abate. Investigation will abate. 
EYerything will come to an end. The Finance Mlniater 
suggested this sunset clause because he knew that in 
some laws this kind of sunset clause is provided. We 
have this kind of sunset clause againet the criminal cases 
pending with t'le police or with the Govemment aIao. 

that the caees whic::h are of a very very serious natufe, 
they and they alone, should be there in the court, and 
all othercuee should go. If the Parliament was attacked 
and H that cue had to abate, it would not be proper. A 
case of that nature would be there in the court. All other 
cases will come to an end within one year's time. In 
oreler to see that the decisions are taken expeditiously • 
there was only one Committee at the national level • we 
have created three Committees at the national level. 

The law helps, and so we need the law. We are 
following the rule of law in the country. But, draconian 
lawa do not help. And so, we do nbt want to have 
draconian laws. That is why we are balancing the 
intereate. The new jurisprudence says that the law Ie 
nothing b,ut an instrument to balance the interests of the 
individuals or the citizens in the country. This is exactly 
what we are trying to do. On the one hand we would 
like to have the law in order to have the rule of law, and 
on the other hand we would like to protect the human 
rights of the citizens. We would like to see that there are 
not draconian prOvisions in law. That is exactly why we 
have repealed POT A. We are having 8(\ffi8 provisions in 
another law which will help to see that the innocent 
persons are protected. 

We are trying to solve the problem of terrorlem 
through dialogue, through economic development, through 
social juatlce, through accepting the principle of cultural 
diveraity. by good laws, by developing the powers and 
strength of our police forces and armed forces, by having 
good govemance, and by obtaining cooperation of the 
people. 

MR. SPEAKER: Mr. Minister, it is already 6.30 p.m. 
now. 

SHRI SHIVRAJ V. PATIL: I will take not more than 
two minutes to conclude, Sir. 

SHRI GHULAM NABI AZAD: The Iittlng of the HOlM) 
may pte... be extended till this Item of bualne.. Ie 
concluded, Sir. 

MR. SPEAKER: It Is the pleasure of the House that 
the silting be e .. tended till this item of bUllne.s is 
completed? 

SEVERAL HON. MEMBERS: Yes. 

MR. SPEAKER: Okay. The House sits till this Item 
of business Is disposed of. 
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(Translation} 

DR. SHAFlaUR RAHMAN BARa (Moradabad): Mr. 
Sl'eaker, Sir, I would like to say something. 

MR. SPEAKER: Please let him conclude. You know 
that we have fixed time for everything. 

... (Inl6rruplions) 

(English} 

SHRI SHIVRAJ V. PATIL: Terrorism is a reality in 
India and in the WOrld, in developed countries and 
developing countries. We have to encounter theM kinde 
of activities, not only with force but also by doing justice. 
So, the starting point Is dialogue, economic development 
and social justice but if It is necessary, the Government 
has a duty to use the law and the force in Older to 
protect the life, the limb and the property of the innocent 
persons, in which we will not fall. It is exactly to achieve 
this objective that we are repealing the law and we are 
amending the other law, I hope, this House will pass 
these two Bills . ... (lnltJrrup/ions) 

MR. SPEAKER: It will not go on record. 

... (InIBrruplionsr 

(Transla/ion} 

SHRI RAM KRIPAL YADAV (Patna): Mr. Speaker, 
Sir, I express my gratitude to you for giving me an 
opportunity (0 speak on this bill. 

MR. SPEAKER: Do not give speech, just seek 
clarification. 

SHRI RAM KRIPAL YADAV: I will wind up quickly 
as per your instructions. Firstly I would Uke to expreaa 
my gratitude towards the UPA Govemment. I would like 
to thank hon'ble Prime Minister and hon'ble Home 
Minister, for rapeaHng POTA as per the commitment made 
in Common Minimum Programme. I would like to thank 
the Govemment for taking this appropriate step. 

Mr. Speaker, Sir, when the POTA bill was being 
introduced in the House, crores of people of the country 
were apprehensive that minority communities and political 
opponents will be targeted through this law. I will give an 
example of this as to how aU the states under NDA 

'Not recorded. 

ActMtitlS (PnwtJnIion) AmtJndmtInI BIll. 2(J{)tI 

Govemment misused this law. Hon'ble Member Shri 
Raghunath Jha has presented figures as to how many 
people were booked under it in Gujarat and who were 
those people. What happened in Jharkhand and other 
Stat... We would like to thank our leader Shri Lalu 
Prasad and hon'ble Chief Minister Shrimati Rabri Devi. 
On the day POT A was passed our National leader had 
said that he would not implement this black law in his 
state at any cost and other states also, under UPA 
Govemment took the same decision and the results are 
there. I would specially like to thank our Govemment, 
hon'ble Chief Minister and our leader Shri Lalu Prasadjl. 

Mr. Speaker, Sir, I would like to say that just now 
they were gMng long speeohea, but they have left now. 
It would have been better If they remained here. 

MR. SPEAKER: You only seek clarification. 

(English} 

In the name of clarification, you speak . ... (Interruptions) 

{TrsnsIa/ion} 

SHRI RAM KRIPAL YADAV: They were saying that 
our Govemment want to encourage terrorism through this 
law. Our Country was disgraced that day Itself when the 
country's hon'ble Foreign Minister accompanied terrorist 
to Kandhar on Government plane incurring Govemment 
expenditure. They were talking about message. They had 
given the message that day itself. It must be the first 
incident after independence when a Foreign Minister 
himself did the Job of releasing terrorists. They were 
saying that this will encourage terrorism. Infact my 
submission is that the terrorism was encouraged that day 
Itself and the situation deteriorated so much. 
...(lnIBnupti0n8) 

MR. SPEAKER: Ask if it will be implemented 
effectively. 

SHRI RAM KRIPAL YADAV: The situation 
deteriorated to such an extent that Partlament House was 
attacked. This kind of situation developed. 

MR. SPEAKER: Ram Kripalji, Please cooperate. 

SHRI RAM KRIPAL YADAV: Sir, I am cooperating, 
th ... are my personal feelings. I will conclude within two 
minutes. . .. (IntemJpt/Dns} 

(EngIi6h} 

MR. SPEAKER: Please, no cross-talk. 
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He has asked for two minut.. time. 

SHRI RAM KRIPAL YADAV: Today, the country hu 
to be taken into confidence. Let any law be formulated 
but the intention behind it 8hould be clear. They know 
that there is a large minority Community in our Country, 
they want to have peace by targeting and killing them. 
How can we have peace. How can peace prevail in 
Gujarat where so many innocent people have been killed 
and put in jails. 

Mr. Speaker, Sir, the communal organisation. 
demolished a mosque in the country. It was demoHehed 
on this day itself. Thi8 day wUI be marked .. black day 
in history. 

MR. SPEAKER: Pl.... uk the question. 

/English} 

Hon. Minister will note down your question. He hu 
already noted down your question. 

/Tnmslstion} 

SHRI RAM KRIPAL YADAV: Sir, I would like to 
express my gratitude to Shrlmati Sonia Gandhljl for taking 
the initiative to bring this bill to repeal the black law. She 
has taken a very important and effective step. 

Sir, through you, I would like to bring to the attention 
of Hon'ble Home Minister that the innocent people have 
been arrested under POT A during the times of NDA 
Govemment, for e.g. Shri Vaiko wu arretlted. They are 
arresting their political opponents. In the name of this 
law thousands of people have been detained under POT A 
In Gujarat. ... (Inltlnuplions) 

MR. SPEAKER: Please, Dr. Kripal Yadav ii, now you 
conclude. 

SHRI RAM KRIPAL YADAV: Throughout the country 
they have arrested people from 80 years old to 10 years 
old children under this law, I would like to ask whether 
they will be released or not and ... (Inltl~) 

/English] 

MR. SPEAKER: I win nol allow this. This II too much. 
Some semblance of order IhouId be there. 

SHRI RAM KRIPAL YADAV: With these wordl, 
thank you for giving me time to speak. 

DR. SHAFIQUR RAHMAN BARQ: Mr. Speaker, Sir, 
I would like to congratulate hon'bIa Shlvra; V. Patlljl for 
repealing a black law lik. POTA . ... (Inltlnuplit", .. ;) 

MR. SPEAKER: There Is no need to congratulate, 
ask your question. 

DR. SHAFIQUR RAHMAN BARQ: Mr. Speak.r, Sir, 
I would like to know from hon'ble Home Mlni.er that the 
people detained under POTA . ... (InI8lruplion$) 

/EfllJllshJ 

MR. SPEAKER: What is your question? I will not 
anow thie. 

tr,."../IonJ 

DR. SHAFIQUR RAHMAN BARQ: Mr. Speak.r, Sir, 
I would Ilk. to ask If they will be released and whether 
caaea against the scores of innocent people who are 
detained under POT A will be withdrawn? 

/EngI/6hJ 

SHRI GURUDAS DASGUPTA: Mr. 8peclflc question 
to the:. han. Home Minister la, whether he wHl agree to 
dellnk the Bill from the repeal of the Ordinance. W. are 
firmly of the view, as • supporter of the Government, 
that this Bill includes some provleion., which may be 
cynically abused against political opponents leading to 
dilution of the demcicratic valu.. At thla moment, I appeal 
to you from my party, the CPI, to dellnk it and send it 
to the Standing Committee. 

MR. SPEAKER: I have already given the ruling on 
that . 

SHRI BASU DEB ACHARIA (Bankura): I congratulate 
the Govemment for bringing a legislation to repeal the 
POTA. Our requnt is that another Bill which is now 
being brought for consideration and puaing, should be 
referred to the Stanclng CommItt ... 

MR. SPEAKER: I have given a ruling. You cannot 
question It. 
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SHRI BASU DEB ACHARIA: What II the difficulty in 
referring it to the Standing Committee for wider 
consultation? 

{Tf'IInslstionj 

SHRI ILYAS AZMI: Mr. Speaker, Sir, through you, I 
would like to 'ask hon. Hom. Minister ... (Intsrruptions) 

/English] 

SHRI VARKALA RADHAKRISHNAN (Chlraylnkll): Sir, 
I may be permitted to alk a question. . .. (Intsrruplion$) 

MR. SPEAKER: Hon. Members, pleas. have order 
in the HOUle. 

... (Intsnuptlons) 

(Translation] 

SHRI ILYAS AZMI: He has no miracle by which he 
will check misuse of this new law. Some police and the 
State Govts. are eXisting which misused T ADA. They 
enacted T ADA and miaused It. He should uaure that It 
will not be misused . ... (Intsnuptions) 

(English] 

MR. SPEAKER: You have put your question. 

... (Intsnuptions) 

SHRI RAVICHANDRAN SIPPIPARAI (Sivahasl): Sir, 
please allow me to put a clarification. Give me Just a 
minute. . .. (Inll1nuptiol7$) 

MR. SPEAKER: I would not allow this. Please sit 
down. Your leader has already sp.lken. 

... (Intsnuptiol7$) 

SHRI L. GANESAN: Sir. this is only a clarification. 

MR. SPEAKER:. No. Pleale take your aeat. I have 
not called you. 

... (lntlJnuption~) 

SHRI L. GANESAN: What II this? 

MR. SPEAKER: You can decide 'what Is this'. I have 
decided already. 

... (Intsnuplion8) 

Activiliss (PmwIIion) Amtmdn.nl BIH, 2fJ04 
{Tf'III1Mlionj 

SHRI RAMJI LAL SUMAN: Mr. Speaker, Sir, the 
entire House debated about repeal of POT A and Its 
altematlve-unlawful activities Prevention law. 

Sir, so far as POTA Is concerned, It Is not a matter 
of any particular political party, It concerns whole nation. 
One of our colleagues has gone out, when SM L.K. 
Advant was Home Minister, and whenever there was any 
dlecu .. lon on terronerr., all the political parties raUied 
behind him and uaured him whole hearted aupport. 
... (/nfsf'flJpllons) Thle leaue cannot be confined to the limits 
of parties. All of us are united on this leaue. 

Sir, when Shrl L.K. Advanl was Horne Minister, a 
Joint leasion was called wherein he emphasised that 
POT A will not be allowed to be mlaU88d at any cost. 
Moat Important question Ie concemlng new law likely to 
be brought. ... (Intsrrupllons) 

(Engll6h] 

MR. SPEAKER: Your Resolution Is on POTO only. 
Restrict yourself to that only. 

SHRI RAMJI LAL SUMAN: Mr. Speaker, Sir, I am 
withdrawing It. . .. (Intsrrupllons) 

MR. SPEAKER: Alright you may withdraw. 

... (Intsnuptions) 

/Engll6hj 

MR. SPEAKER: la It the pleuure of the House that 
the Statutory Reaolutlon moved by SM RamJI LaI Suman 
be withdrawn? ., 

MR. SPEAKER: You have withdrawn It. Thank you 
Ramjl Lal SumanJi for your cooperation. You have been 
very cooperative, I know that. 

... (/nltlnupHons) 

MR. SPEAKER: You are going to some other aubject. 

. .. (/11IrHnIpIIotv) 
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MR. ~ ... t:AKt:H: Mr. MlnlSt.r, WOUld you like to Ny ~HHI ~HIVHAJ V. t'AIIL: Allnghl I tully ag .... with 
anything now on the points raised by some hon. you. ...(lnltlrn.pti0n8) 
Members? 

SHRI SHIVRAJ V. PATIL: Yes, Sir. 

MR. SPEAKER: All right. Pi .... be very brief. 

rrlllflMtion} 

SHRI SHIVRAJ V. PATIL: Mr. Speaker, Sir, I would 
like to say only this much that we have constituted three 
not one Committees for speedy d18po181 of pending cuea. 
... (Inltlnuptions) We will do It In a year. 

SHRI RAGHUNATH JHA: Sir, the pel'8Of1l In jails . 
... (Inltlnuplions) Will be released atter the Bill Is puaed. 
... (lnhJnuptions) 

SHRI SHIVRAJ V. PATIL: They will have to walt for 
a year . ... (lnl6nuptions) 

MR. SPEAKER: You are not even ready to hear. 

... (Inltlnuptlons) 

[English} 

MR. SPEAKER: Nobody is ready to listen anything. 

fTmns/sHon} 

SHRI SHIVRAJ V. PATIL: He has told It will be 
misused against party. No, it will not be. They are 
apprehensive about Sec-1S3(A). We have not Inserted 
this section through this amendment. Sec 153(A) was 
very much in vogue in Indian Penal Code, 1972 to deal 
with unlawful activities. So far, It has not been used 
against any political party. It will be used against religiOUS 
organizations or group who are involved in s8C8uloniat 
activities. ... (Inl6nuptions) Since, since 1972 It has not 
been misused, so now It will not be. 

I have given reply to the issue relating to 'Difficulty 
for referring it to the Standing C~mmittee' ... {lnItImJpIion8) 

SHRI RAMJI LAL SUMAN: Sir, will the Govt. releaae 
the persons who are In jail . ... (Inltlrruptions) 

SHRI SHIVRAJ y. PATIL: Yes, we win releue them. 
I agree with him . ... (Inltlnup/ions) 

SHRI RAMJI LAL SUMAN: Please do not get more 
involved In legal matters . ... {lnItIrn.ptIons) 

/EngII$h} 

MR. SPEAKER: I will give you a chance in the next 
Bill. Now, you may please sit down. 

Mr. Minister, have you finished? 

SHRI SHIVRAJ V. PATIL: Yea. ...(lnltlmJptlon$) 

MR. SPEAKER: Nothing will be recorded now . 

. .. (lnfflmJpllons)* 

MR. SPEAKER: I will give you a chance during the 
course of dlacuulon of the next Bill. 

fT""'*tIon} 

SHRI MOHAN SINGH: Mr. Speaker, Sir, I do not 
support Unlawful Activities (Prevention) Amendm.nt BIll 
2004 and thue I can't be a party to It . ... (lnItIrn.ptIons) 

/English} 

MR. SPEAKER: I am putting the first Bill to the vote 
of the House. Pi.... sit down. 

... (Inltlnuplions) 

MR. SPEAKER: The question Is: 

"That the Bill to repeal the Prevention of Terrorism 
Act, 2002, be taken into consideration.· 

MR. SPEAKER: The House shall now take up clause 
by clause consideration of the BIH. The question is: 

"That claUHI 2 and 3 stand part of the Bill.· 

CIs,.. 1, 1M EnM:ting FotmiM .nd 1M Long TIIIB 
WIi5W ~ 10 1M BiN. 

*Not recorded. 
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SHRI SHIVRAJ V. PATIL: Sir, I beg to move: 

"That the Bill be p8aeed.· 

MR. SPEAKER: The question is: 

"That the Bill be passed," 

The motion was IIdopItId. 

{English} 

MR. SPEAKER: The House shall now take up Item 
No. 17. 

Shri Rajlv Ranjan Singh-Not present. 

... (Inmnuplions) 

{Transliltion} 

SHRI MOHAN SINGH (Deorla): We oppole It. 
... (InMf7Upt;of18) 

MR. SPEAKER: It is concerning motion. Let us not 
jump the style. 

[English} 

MR. SPEAKER: I will now put the St.tutory 
Resolution moved by Shri Rajlv Ranjan Singh to the vote 
of the House: 

The question Is: 

"That thle House disapproves of the Unlawful ActIvItIee 
(Prevention) Amendment Ordinance, 2004 (No.2 of 
2004) promulg.ted by the Pre.ld.nt on 21.t 
Sept.mber, 2004." 

MR. SPEAKER: The Ho,*, IhaII now taka up Item 
No. 18. 

The question is: 

"That the Bill further to amend the Unlawful ActIvItIes 
(Prevention) Act, 1967, be taken Into conelderatlon." 

Thtl motion ~ MJopItHi. 

ActMtit18 (PrwMfitJn) AmttndmtItII l1li, 2Of)I 

/T1WI6IMIon} 

SHRI MOHAN SINGH: Mr. Speaker, Sir, since we 
ol>pose it, therefore, we boycott the House. 
... (Inltlnuplions) 

SHRI RAMJI LAL SUMAN (Firozabad): Left partiea, 
Samajwadi Party and all other friends have ..... rv.tion 
on Unlawful ActIvities (Prevention) Amendment Bill, 2004. 
Therefore It should be refenecl to the Standing Committee. 
You have decided that . ... (InItlfn.pllon8) 

[English} 

MR. SPEAKER: If you have given amendments, then 
we shall come to that later. 

... (lnMtnJpIlDns) 

MR. SPEAKER: But on this iesue, I have given. a 
ruNng already. 

... (In,.nuptIons) 

MR. SPEAKER: I have alre.dy given my ruling. 

...(lnIfll'nlpllon8) 

/TlWl8lllIion} 

SHRI RAMJI LAL SUMAN: Mr. Speaker, Sir, a 
detailed debate is needed on the luue .nd it ahouJd be 
ret.rred to the Standing Committee . ... (InItlm.ptiDn8) 

MR. SPEAKER: What il your point? I do not 
under8land what Ie your point. 

/TIIIIIMIIon} 

SHRI RAWI LAL SUMAN: Mr. Speaker, Sir, we the 
Members from Samajwadi P.rttee, Left parties .nd m.ny 
other colleagues want that It Ihould be debated in Joint 
Committee. We boycott the Houee. 

11.41 tn. 

(Shri ".. LM SumwI WId MJmtI IIIhw lion. AMnIJtNs 
tMn I.tI IINI HoutItI) 



r 

MR. SPEAKER: I cannot hear If all of you apeak 
together. 

... (/nMnupIions) 

SHRI BASU DEB ACHARIA (Bankura): Sir, you can 
call a meeting tomorrow or day after tomorrow and then 
we can take it up. We have an apprehension about thle 
Bill. ...(lntsnuplion6) 

MR. SPEAKER: I am not entertaining It. 

... (In~) 

MR. SPEAKER: The Hou8e sheil now take up cIauee 
by clause consideration of the BIll. 

SHRI GURUDAS DASGUPTA (Panskura): Sir, we 
have our deep reaervatlon. We appMI to the Cong ..... 
Party not to do like this. We appeal to the Congraea 
Party not to do It without conaultatlone . ... (Intsmpllons) 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): The Speaker hu already given a ruling. 
If you challenge the ruling of the Speaker, ihere 18 no 
point. oo. (Inhltnlplions) 

SHRI GURUDAS DASGUPTA: No. We are not 
challenging the ruling of the Sp •• ker. We need 
consultations. Without conaultatlona, they have done It. 
oo. (InhlmJpHons) 

SHRI BASU DEB ACHARIA: Sir, the pualng of Bin 
can be postponed by • day. ...(IntsmpIions) 

SHRI PRANAB MUKHERJEE: After the hon. Speaker 
has given his ruling, If the hon. Memba... have lOme 
views, they could dlacu .. it with the hon. Mlnlater. Let us 
not challenge the ruling of the Speak8r. ...(IntsmpIions) 

SHRI SASU DEB ACHARIA: Sir, It can be poetponed 
by a day. oo.(lnltlmJplion8) 

MR. SPEAKER: I am not reconsidering my ruung. 

... (InMITIIpIion$) 

MR. SPEAKER: There Ie no acope for anything now. 
The luue waa ralaed categorically and the hon. MInIater 
has made his aubmi .. lon. I have given my ruling. 
Thereafter. no question Ie allowed. 

... (InhlmJplitJn$) 

SHRilLY AS AZMI (Shahabad): Mr. Speaker, Sir. it 
~ be nIferred to Stancing CommIttee . ... (IntsmpIions) 

We walkout from the House In protest . 
... (1",.",.,.) 

11.50 hra. 

(Sh,; 1/yM AzmI snd 8Of1'III tJIhtN lion. UtImbtIrs lINIn 
lflii IhtI Houss) 

/Eng/illJlj 

SHRI GURUDAS DASGUPTA: Sir. we are not 
challenging your ruling. We accept your ruling. We want 
• conauItatIon . ... (1""""") Let It be poetponed for 
one day ... (lnhlmJplioM) 

THE MINISTER OF HOME AFFAIRS (SHRI SHIVRAJ 
V. PATIL): I wHI dlecuu It with them after It Is puHd. 

MR. SPEAKER: Now. the hon. MiNster has agl'Md 
to have a full consultation with you. 

... (lnWl1JptitJn6) 

SHRI GURUDAS DASGUPT A: It would be after the 
SUI is ~ . ... (IntsmpIions) 

MR. SPEAKER: Now, nothing elM wHI be recorded. 

... (InhllTUplion8)· 

MR. SPEAKER: The question 18: 

"That clauses 2 to 8 stand part of the Bill." 

CMIIMI 2 to 8 ...., MIdtId 10 IINI BIN. 

... (lnhImIption8) 

SHRI GURUDAS DASGUPT A: W. are not walking 
out but we are abtItaInIng. We register our deep prot .... 
... (lnt.mJpIIon6) 

MR. SPEAKER: PIeue take your Hall. I know you 
are agitated. You want certain conaideration from the 
Govemment. An opportunity was there and you have' I 

rn8de your 1UbmIIeIon. The ilaue came before me and ' 

·Not recorded. 
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had to give a ruling. I have given my ruling. I have 
heard the hon. Minister and the other side also. Personally 
speaking, I have said that I am always in favour of 
sending the Bill to the Standing Commlnee-which you 
all have supported. But It will l'lpee if It Is not p8l88d 
during this Session. Therefore, only for that consideration. 
I have given my ruling. There have been precedents for 
that. If you are still not satisfied, what can be done? 
Certainly. you are supporting it. as you have said. Then 
you can talk to the Minister and I am sure he will hear 
it. If there are any changes needed. why not they will do 
that? 

... (/ntenuptlons) 

SHRI PRANAB MUKHERJEE: It can be brought 
through amendment. 

MR. SPEAKER: I am sure they will consider aU the 
suggestions. Mr. Acharia. you always make good 
suggestions. I am sure he will hear them. 

... (Intenupllons) 

SHRI SHIVRAJ V. PATIL: I will consult Mr. Acharia 
and Mr. Dasgupta. I will try to persuade the hon. Members 
to see that In the circumstances in which we find 
ourselves we have to pass it. Both sides are there before 
you to see. We would consult you and we would discuss 
with you. But In the present circumstances, this is the 
correct thing to do . ... (Intsrruptions) 

MR. SPEAKER: The Leader of the House has also 
said. if need tie, they win bring an amendment. 

... (Intsrruptions) 

SHRI PRANAB MUKHERJEE: Even after consultation, 
if it is needed. there can be fresh amendment. But let us 
not create a new precedent where after the Speaker's 
ruling. we do not obey that. ... (Interruptions) 

MR. SPEAKER: You can .... t aaaured, I wUl not allow 
that. We all respect each other. 

... (Inhlnuplions) 

SHRI GURUDAS DASGUPTA: Thla is not the way 
to run a multi-party Govemment. ... (/tWmJpIiof16) 

MR. SPEAKER: Very well. It Is for you to decide. I 
am not here to decide how the Govemment will be run. 
Fortunately. that Is not the job of the Speaker. 

The question Is: 

"That Clauee 1, the Enacting Formula and the Long 
TItle stand part of the BIll.· 

1M motion WM IIdophId. 

Ct.uss " IINJ EnllCllng Fonnulll lind IINJ Long TitItI 
",,,., MIdtHJ 10 1M SUI. 

SHRI SHIVRAJ V. PATIL: I beg to move: 

"That the bill be p8l88d.· 

MR. SPEAKER: The question is: 

"That the Bill be passed: 

The mot/on was' IldopMd. 

MR. SPEAKER: The House stands adjoumed to meet 
tomorrow, the 7th December. 2004 at 11.00 a.m. 

18.54 hr •. 

The Lo/( Ssbhs thtll? IIdjoumsd tHl ElBwm of the 
Clock on TUtlsdlly, DtJCtImNr 7, 20041 

Agl7lhsYSflll 16, 1926 (SIIkll). 
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